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 LOK  SABHA

 Tuesday,  December  3,  968]  Agrahayana  12,  4690
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Speaker  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Gift  of  Tractors  by  Indians  living
 Abroad

 "481,  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  detatls  of  the  scheme  under
 which  Indians  living  abroad  can  send
 tractors  as  gifts  to  their  relations  in
 India  ;

 (b)  whether  any  tractors  have  been
 sent  as  gift  so  far  ;  and

 (c)  if  so,  how  many,  by  whom  and
 from  which  countries  ?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The
 cetails  of  Import  Policy  allowing  Tractors
 as  gifts  from  Indian  abroad  is  given
 in  the  Ministry  of  Commerce  Public  Notice
 No.  234-ITC(PN)/68  dated  the  24th  Octo-
 ber,  1968,  published  in  the  Gazette  of  India
 Extraordinary  of  the  same  date,  a  copy  of
 which  is  available  io  the  Parliament
 Library.

 (b)  and  (c).  It  is  too  early  to  expect  any
 imports  in  such  a  short  time.

 IN  THE

 SHRI  BABURAO  PATEL:  Sir,  |  am
 sure  the  Government  is  aware  of  the
 terrific  blackmarketing  00७6४  py  Indian
 manufacturers  of  tractors,  particularly,  in
 the  matter  of  spare-parts  which  the  fatmers
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 require.  Iam  informed  that  a  firm  called
 Escorts  Ltd,  is,  particularly,  notorious  in
 blackmarketing  and  considering  that  trac-
 tors  are  as  important  as  fertilisers  for
 growing  food,  may  I  know  what  steps  have
 the  Government  taken  to  control  the  sale
 of  tractors  and  thelr  spare-parts  to  check
 the  blackmarketiog  operations  and  to  give
 relief  to  the  farmers  ?

 SHRI  MOHD.  SHAFI  QURESHI  :
 There  are  five  licensed  units  in  the  country
 with  an  installed  capacity  of  30,000  tractors.
 But  the  production  has  been  between  12,000
 to  15,000  tractors  per  year.  Ip  order  to
 meet  the  shortage  of  tractors,  we  have
 allowed  the  gift  scheme  to  meet  the  shor-
 tage  of  tractors  within  the  country.  Under
 the  gift  scheme,  any  near-relative  ubroad
 can  send  tractor  to  anyone  in  India  who  is
 pursuing  agriculture.

 SHR!  BABURAO  PATEL:  What
 about  the  blackmarketing  in  spare-parts  ?

 SHRI  MOHD.  SHAFI  QURESHI:  I
 have  no  Information  about  that.

 SHRI  BABURAO  PATEL:  Is  it  a
 fact  that  our  great  friend,  Soviet  Russia,
 quoted  fantastically  high  prices  for  spare-
 parts  after  selling  us  their  tractors  and
 refused  to  give  distribution  agencies  af  their
 tractors  to  the  State-sponsored  Agro  Indus-
 tries  Corporation  ?  May  I  know  why  our
 Soviet  friends  treat  us  in  such  unfriendly
 manner  koowing  that  we  are  working  very
 hard  to  establish  communism  in  India  as
 quickly  as  possible  ?

 SHRI  MOHD.  SHAFI  QURESHI:  We
 are  grateful  to  the  Soviet  Government  for
 supplying  6500  tractors.  I  would  like  to
 say  that  whatever  components  are  required,
 they  have  supplied  these  spare-parts  and
 components.

 SHRI
 MAHIDA  :  NARENDRA  SiNGH

 Under  the  scheme  of  gift
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 tractors  to  India  to  be  imported  from
 foreign  countries,  I  learn  that  only  about  a
 thousand  tractors  are  being  imported  at
 present.  From  my  own  constituency  alone
 there  are  one  thousand  applications.  Will
 the  Minister  think  of  increasing  this  gift
 quota  ?

 SHRI  MOHD.  SHAFI  QURESHI  :
 The  scheme  will  remain  in  force  up  till
 October,  ‘1969.  It  will  depend  upon  the
 number  of  relatives  who  are  employed  out-
 side.

 SHRI  S.  M.  KRISHNA:  Is  the
 Government  aware  of  the  acute  scarcity  in
 spare  parts,  particularly  in  tractors  and
 power  tillers?  Now,  is  there  any  scheme
 which  the  Government  of  India  has  to  get
 spare  parts,  so  that  the  tractors  and  the
 power-tillers  would  not  be  idled  away  ?

 SHRI  MOHD.  SHAFI  QURESHI  :
 When  we  import  tractors  naturally  we  have
 to  follow  it  up  by  the  import  of  components
 and  spare  parts.

 SHRI  PILQO  MODY  :
 shortage  ?

 Why  there  is

 SHRI  SRADHAKAR-  SUPAKAR  :
 May  I  know  why  the  installed  capacity  of
 50,000  is  not  reached  and  only  12,000,  trac-
 tors  are  manufactured  per  year?  May  |
 also  know  what  ia  the  diffesence  in  the
 price  of  the  indigenous  tractors  and  the
 tractors  that  are  imported  from  the
 USSR  ?

 SHRI  MOHD.  SHAFI  QURESHI  :
 l  wish  the  hon.  Member  could  give  me  the
 particular  specification  and  also  the  horse-
 power  of  the  tractors.  Then  I  could  give
 him  the  details  of  the  price  of  tractors  we
 manufacture  and  that  we  import.  With
 regard  to  the  question  as  to  why  we  have
 not  been  able  to  reach  the  full  capacity  so
 far,  there  have  been  certain  difficulties
 which  this  industry  has  been  facing  agd  we
 assure  that  within  the  next  year  the
 capacity  will  increase.

 SHRI  S.  K.  TAPURIAH  :  The  socio-
 listic  pattern  of  society  seems  to  be  ६  won-
 derful  thing,  Sir.  While  the  Government
 speaks  for  the  beaefit  of  the  common
 maa,  the  small  farmers,  and  denounces  ihe
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 privy  purse,  industrialists  and  the  big  zam-
 indars,  what  it  does  in  effect  is  quietly
 helping  only  those  whom  they  publicly
 denopnce.  May  I  know,  this,  Sir?  There
 are  at  least  75  milllon  to  00  million  people
 in  India,  who  are  small  farmers,  who  are
 owning  lands  less  than  5  acres.  Has  the
 Government  made  a  survey  as  to  how  many
 of  those  people,  ordigary  farmers,  owning
 lands  of  less  than  5  acres,  have  relations
 abroad  and  who  would  be  able  to  take
 advantage  of  this  scheme  ?  They  are  only
 helping  the  big  zamindars,  landlords  and
 rich  people.  (Interruption)

 THL  MINISTER  OF  COMMERCE
 |  DINBSH  SINGH):  [am  not  clear

 hat  the  hon.  Member  has  in  mind,  Sir.  I
 lhought  he  was  to  represent  the  interest  of
 hose  against  whom  he  was  speaking...
 interruption)

 SHRI  5.  K.  TAPURIAH:  I  am  not  a
 ypocrite  like  you  ;  speak  for  one  and  help

 he  other.

 SHRI  PILOO  MODY  :  It  is  interest-
 ing  to  know  whom  he  stands  for.

 SHRI  S.K.  TAPURIAH  ;  What  is
 the  answer  to  my  question,  Sir?  Have
 they  mady  aay  survey  ?

 MR.  SPEAKER:  The  hon.  Member
 said  the  minister  is  a  hypocrite,  the
 Minister  said  the  Member  is  a  hypocrite.
 Mr.  Panigrahl.

 SHRI  CHINTAMANI  PANIGRAHI  :
 At  present  the  licensed  capacity  for  these
 tractors  has  been  30,000.  How  is  it  that
 for  all  these  years  this  licensed  capacity
 has  not  been  sayght  to  be  reached?  If
 there  are  any  ahartcomings  and  difficulties
 what  efforts  have  been  made  to  overcome
 those  difficulties  so  that  the  licensed  capa-
 city  could  be  maintained  ?

 SHRI  MOHD.  SHAFI  QURESHI  :
 The  assessed  demaod  for  this  year  is
 30,000  ह1 ह  The  capacity  for  ‘1970-71
 would  be  40,000  tractors.  And,  we  are  now
 trying  to  bring  up  the  igstailed  capacity  to
 a  particular  level.

 थी  भक्लराज  क्ल्हु  भारती  :  भ्रण्यल  भमहोदष,
 सरकारी  हिसाव  &  भूकि  20,000  ते  ज्यादा
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 ट्रैक्ट्स  इस  साल  बन  नहीं  सकेंगे  शौर  10,000
 से  स्यादा  झाप  ला  नहीं  सकंगे  धौर  श्राप  ही
 के  भांकड़ों  के हिसाब  से  50,000  की  इस  साल
 मांग  है  तो  मैं  मन्‍्त्री  महोदय  से  जानना  चाहता
 हूं  कि जब  3-3  भर  4-4  साल  की  ऐप्लीकेशनस
 पड़ी  हुई  है  भौर  उन  को  ट्रैक्टरर्स  मिल  नहीं  पाये
 तो  वह  जो  हजारों  लोग  ऐसे  हैं  जिन्होंने  उस  से

 मायूस  होकर  ऐप्लीकेशम  देना  ट्लीौर  नाम  रजि-
 स्टर  कराना  बन्द  कर  रक्‍खा  है  भौर  जब  उनको
 धाप  कंस्डिरेश्षन  में  लेंगेतो  वह  50,000  की
 मांग  निए्ििथित  रूप  से  60-70  हजार  की  मांग

 ही  जायगी  तो  ऐसी  सूरत  में  जो  उन्होंने  बाहर
 से  गिपट  टैक्टर्स  देने  की  बात  की  है  जौर  जो

 मौजूदा  भापकी  सख्ती  है  उसके  जरिए  ती  67

 हजार  से  ज्यादा  टैक्टर्स  झा  हो  महीं  सकंगे  तो
 मैं  जानना  चाहता  हूँ  कि  जब  घर  में  थम  नहीं
 सकेंगे  भौर  बाहर  से  शा  नहीं  सकेंगे,  गिफ्ट  के
 जरिए  कम  भायेंगे  तो  फिर  इस  साल  यह
 70,000  ट्रैक्टरों  की  पूति  मन्त्री  महोदय  किस
 तरह  से  करने  जा  रहे  हैं  ?

 श्री  मुहम्भर  ाफी  कुरेशी:  हुकूमत  को
 हस  बात  का  पूरा  एहसास  है  कि  ट्रैबटस  की
 वाकई  कमी  है,  लेकिन  हम  सिर्फ  गिफ्ट्स  के
 जरिये  ही  इस  कमी  को  पूरा  नहीं  करना  चाहते
 माननीय  सदस्य  को  मालूम  है  कि  हम  इस्पोर्ट
 भी  करते  हैं  टैक्ट्स  को  ।  मेरा  अन्दाज है  कि
 हम  तकरीबन  9  हजार  ट्रैक्स  को  इम्पोर्ट  करेंगे
 मुख्तलिफ  मुमॉलिक  से  शौर  हमारी  जो  कर्पसिटी
 है  उसके  30  हजार  तक  पहुंचने  की  उम्मीद  है  t
 हमीरि  यहां  गिफ्ट्स  भी  दाती  है  जिससे  कमी

 पुरी  होती  है।  हमारी  कोशिश  हमेश्षा  रहती  है
 कि  हमारों  पंदांवारं  बढ़  tv

 थी हान  ato  तिवारी  :  सब  लोगों  को

 मासूम  है  कि  इस  देश  में  छोटैे-होटे  किसान

 बहुत  हैं,  जिनको  हैसियत  नही ंहै  कि  वह  हैक्टर्म
 खरीद  सके  1  मैं  जातना  avert  हूँ  कि  क्‍या
 कोई  ऐसी  बोखना  बनाई  गई  है  कि  सवर्गमैंट
 की  धौर  ते  बायीं  में  एक  था  दो  1... ड  टेसे  रख
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 दिये  जायें  जिसमें  किसान  उनका  दस्तेमाल  कर
 संबों  भौर  उनका  काम  उन  से  जल  सके  ।

 श्री  दिनेश  सिह  :  माननीय  सदस्य'एक  तरह
 से  सविस  कोप्मापरेटिग्ज  की  बात  कह  रहे  हैं
 जिस  में  टंक्ट्स  हों  .भौर  भी  भौजार  हों  कृषि  के
 जिनका  इस्तेमाल  बह  लोग़  कर  सके  ।  जहां  तक
 मेरा  याल  है  कृषि  मन्त्रॉलय  ने  इस  पर  पहले
 विचार  किया  है।  प्रगर  माननौय  सदस्प  उन  से
 कोई  सवाल  पूछें  तो  वह  लोग  इसका  ज्यादा
 बिवररा  दे  संकेंगे  ।

 SHKI  V.  KRISHNAMOORTI:  With
 regard  to  the  tractors,  the  blackmarket
 price  ranges  betwern  Rs.  2,000  to  Rs.  3,500
 per  tractor,  whether  it  be  the  Hindustan
 Tractor  or  the  TAFE  tractor  or  the  Es-
 corts  tractor.  All  our  demands  to  the
 effect  that  tractors  should  be  made  avuil-
 able  to  the  poor  farmers  have  not  reached
 the  eats  of  the  Ministry  which  believes  in
 production  of  small  cars  which  are  not  so
 immediate.  They  could  very  well  concen-
 trate  on  production  of  tractors  in  the
 public  sector.  But  they  have  failed  in
 this.

 My  question  is  thit.  14  there  has  been
 why  development  of  the  ing  indus-
 try  in  this  country  it  is  because  of  the
 liberal  import  of  tools  and  machinury  with-
 in  this  coumtry.  Why  should  Government
 not  adopt  the  same  policy  with  regard  to
 the  import  of  tractors  when  there  is  a
 great  demand  by  the  agriculturalists  for
 tractors  ?  Why  should  they  have  a  narrow
 outlook  with  regard  to  the  import  of
 tractors  ?

 SHRI  MOHD.  SHAFI  OURESHI  :  It
 is  only  a  suggestion  which  we  shall  con-
 sider.

 SHRI  ५.  KRISHNAMOORTI  :  !  want
 to  kaow  whether  Government  have  any
 Ifeeral  policy  in  regard  to  the  import  of
 tractors.

 MR.  SPEAKER:  May  4  request  the
 hon.  Member  to  read  the  main  question  7
 It  only  relates  to  relations  who  send  these
 things  from  abroad  7
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 SHRI  V.  KRISHNAMOORTI  :  T  am
 putting  my  supplementary  question  on  it,
 because

 MR.  SPEAKER:  That  is  a  separate
 question  altogether.

 SHRI  V.  KRISHNAMOORTI  :  I  am
 putting  my  supplementary  question,  be-
 cause  you  have  allowed  other  general
 question  in  regard  to  tractors.

 MR.  SPEAKER:  The  main  question
 relates  only  to  relations  sending  gifts.  If
 the  hon.  Member  has  got  any  question
 about  relations,  |  shall  allow  tbat  also.

 SHRI  V.  KRISHNAMOORTI  :  Minis-
 ters  should  not  be  left-like  this.  They
 must  have  a  sense  of  responsibility...

 MR.  SPEAKER  :  They  will  get  ready
 if  the  hon.  Member  tables  a  question  ;
 naturally  they  will  have  to  get  ready  if  the
 hon.  Member  puts  a  separate  question,
 and  collect  information  about  how  many
 are  being  imported,  how  many  are  requir-
 ed  and  so  on.

 aft  रण  धोर  सिंह  :  हिन्दुस्तान  से  बाहर
 जो  हिन्दुस्तानी  हैं  वहां  प्राम  तोर  पर  या  तो  गैर
 किसान  हैं  या  80  परसेंट  वह  लोग  हैं  जो  कि

 बड़  पंसे  वाले  लोग  हैं।  गरीब  झ्रादमी  दूसरे
 देशों  में  कसे  जायें  बहू  लोग  जो  ट्रैक्टस  भेजेंगे

 बह  या  तो  गैर  किसान  फंमिलीज  को  भेजेंगे  या
 फिर  बड़े  किसानों  को  जो  उनके  रईस  रिइतेदार
 है  ।  गरीब  किसानों  में  ट्रंक्टर्स  की  इतनी
 जबदंस्त  मांग  है  कि  जो  50  हजार  ऐनुप्नली  की
 स्कीम  है  उससे  वह  पूरी  नहीं  हो  सकेगी  ।  रूस
 जो  ट्रैक्स  भेज  रहा  है  उसमें  सो  डिस्ट्रीथ्यूडन
 का  भंगड़ा  है  उसको  बात  चीत  करके  खत्म
 करना  चाहिसे  ।यातो  रूस  इस  मामले  में

 हमारी  मदद  करे  या  चैकोस्लोवाकिया  मदद  करे,
 या  फिर  कारपोरेट  सेस्टर  में  कोई  फेक्ट्री  चलाई
 जाय  जो  कम  से  कम  |  लाख  टेक्‍्टर  साल  में

 बनाये  ताकी  गरीब  प्रादमियों  को  ट्रैक्टर  मिल
 सके  ।
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 श्री  सुहम्भद  ाफी  कुरेशी  :  माननीय  सदस्य
 ने  बिल्कुल  ठीक  कहा  है  श्रौर  हम  इसकी  पूरी
 कोशिक्ष  करेंगे।

 SHRI  V.  KRISHNAMOORTI  :  This
 questions  should  be  answered  by  the
 Minister  of  Agriculture  and  not  by  these
 Ministers.

 SHRI  PILOO  MODY:  By  any  Minis-
 ter  who  knows  something.

 भी  वेणी  हांकर  शर्मा :  व्यापार  मन्‍्त्री
 जानते  हैं  कि  नेपाल  में  किस  प्रकार  से  गिफ्ट
 पालों  का  दुरुपयोग  होता  है।  जहां  तक  किसानों
 का  सम्बन्ध  है,  ध्गर  उनके  लिये  कोई  ट्रैक्टर्स
 गिफ्ट  के  रूप  में  इस  देदा  में  भाते  हैं  ।  तो  हमें
 कोई  झापत्ति  नहीं  है।  लेकिन  इन  गिफट्स  का
 प्रौर  लोगों  द्वारा,  मुख्ययता  व्यापारियों  के  द्वारा
 दुरुपयोग  न  हो,  इसके  लिये  मंत्री  महोदय  कया

 सेफ-गाड़ुंस  रक्खेंगे  ?

 श्री  विनेश  सिह :  भ्रगर  माननीय  सदस्य
 हमारी  स्कीम  को  देखेंगे  तो  पायेंगे  हम  इस
 कोशिदा  में  हैं  कि  इसका  दुरुपयोग  न  हो  सके  ।

 SHRI  MANUBHAI  PATEL:  As  far
 as  gifts  from  relatives  are  concerned,
 Government  have  been  pleased  to  allow
 these  gifts  to  be  received  by  the  agricul-
 turalists.  May  I  know  whether  gifts  from
 institutions  to  institutions  will  also  be
 allowed  and  whether  these  tractors  by  way
 of  gifts  from  relatives  are  free  of  import
 duty  ?

 SHRI  MOHD.  SHAFI  QURESHI:
 Under  the  scheme  which  we  have  now  in
 regard  to  gifts  of  tractors,  there  is  no
 such  thing  as  gift  from  society  to
 society.

 SHRI  MANUBHAI  PATEL:  What
 about  freedom  from  import  duty  ?

 SHRI  MOHD.  SHAFI  QURESHI  :  No
 ‘{mport  duty  is  put  on  these.

 SHRI  PILOO  MODY:  May  I  know
 whether  Government  are  taking  any  ee  rious
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 steps  to  see  that  the  spare  parts  difficulty
 ‘that  is  being  experienced  by  a  great  many
 tractors  of  a  great  many  different  varieties
 and  makes  is  solved  at  the  earliest  possible
 time  ?  There  are  too  many  tractors  today
 which  are  not  functioning  purely  because
 of  some  spare  part  difficulty,  and  parti-
 cularly  I  am  told  that  this  is  true  of  those
 tractors  which  we  have  imported  from  the
 Soviet  Union.  Is  it  also  true  that  the
 same  difficulty  exists  in  the  case  of  tractors
 which  are  locally  manufactured  Le  I  would
 also  like  to  know  whether  in  the  policy  of
 the  Government  of  India  tractors  enjoy
 a  higher  priority  than  the  baby  car  or
 not,

 SHRI  MOHD.  SHAFI  QURESHI  :
 Tractors  from  all  destinations,  whether
 thep  come  from  the  Soviet  Union  or  other
 countries  are  in  need  of  spare  parts  and
 components.  With  regard  to  the  difficulty
 of  obtaining  spare  parts  manufacturing  in
 the  country,  we  have  permitted  import  of
 spare  parts  and  components  without  levy-
 ing  any  import  duty.  This  is  the  facility
 which  we  are  giving  to  the  importers.

 उत्तर  प्रदेश  में  उस्रोगों  की  स्थापमा

 9482,  श्री  महन्त  विग्थिजय  नाथ  :
 क्री  रामस्वरूप  बिद्यार्थी  :
 श्री  मारत  सिह  चौहाम  :

 क्या  झ्रोद्योगिक  विकास  तथा  समवाय-कार्य
 मनन्‍्त्रीे  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  में  उत्तर
 प्रदेश  में  किन-किन  कारखानों  को  स्थापित  करने
 का  प्रस्ताव  है  ;

 (ख)  उन  कारखानों  में  से  प्रत्येक  कारखाने
 पर  प्रनुमानतः  कितना  घन  खर्च  होने  की  सम्भा-
 बना  है  ;

 (ग)  क्‍या  यह  सच  है  कि  डद््योगों  के  क्षेत्र
 में  उत्तर  प्रदेश  कई  भ्रन्य  रज्यों  से  बहुत  पीछे

 है;  भौर

 (घ)  यदि  हां,  तो  इस  राज्य  के  पिछड़ेपन
 को  दूर  करने  के  लिए  क्‍या  कायंवाही  जा

 रही  है  ?
 दोौखोमिक  विकास  तथा  समदाद-कार्य

 मेज्रासव  में  उप-मम्ती  (बरी  काा  प्रकाश  कह)  :
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 (क)  भौर  (ख)  चौथी  पंचवर्षीय  योजना  को
 प्रभी  प्रन्तिम  रूप  नहीं  दिया  गया  है।  योजना
 को  प्रवधि  में  उत्तर  प्रदेश  में  स्थापित  किये  जाने
 बाले  उद्योगों  के  बारे  में  जानकारी  योजना  के
 बन  जाने  के  पदचात  ही  उपलब्ध  होगी  ।

 (ग)  शौर  (घ)  प्रथम  तीन  पंचवर्षीय
 योजनाओं  में  सरकारी  क्षेत्र  के  उद्योगों  में  किए
 गए  विनियोजन  को  ध्यान  में  रखते  हुए,  तथा
 उत्पाध  पूजी,  श्रमिकों  की  संक्या  तथा  विभिस्त
 राज्यों  में  कारवानों  के  उत्पादन  के  मूल्य  से
 कारखानों  में  हुए  विस्तार  को  देखते  हुए  उत्तर
 प्रदेश  भ्रौद्योगिक  क्षेत्र में  कई  राज्यों  से  भागे
 है  यद्यपि  श्न्य  कई  राज्य  हम  बारे  में  उत्तर
 प्रदेश  से  प्रागे  हैं

 st  age  विग्विजय  माथ :  में  प्रापका
 ध्यान  प्राकरषित  करना  चासता  हूँ  कि  जिस
 अ्रंचल  से  मैं  भरा  रहा  हूं  वह  पूर्वी  भ्रम्चल  उत्तर
 प्रदेश  का  बहुत  गरीब  अचल  है  |  वहाँ  की  पर-
 कंपिटा  धामदनी  47  से  लेकर  75  तब  है  जब
 कि  परिचमी  श्र बल  की  प्रामदनी  244  प्रौर
 तमाम  भारत  की  ध्रामदतगी  35  है  1  स्वातस्थ्य
 युद्ध  में  पूर्वी  प्रचल  ने  जो  हिस्सा  लिया  है  बह
 देश  को  मालूम  है।  मैं  जानना  चाहता  हूँ  कि
 पूर्वी  भ्र चल  में  जो  इण्डस्ट्रीश  लगाई  जानी  है
 वह  कौन-कौन  सी  इंडस्ट्रीज  हैं  दौर  सरकार
 जौथी  शौर  पांचवीं  फाहव  ईयर  प्लैन  में  कितना
 रुपया  वहां  खर्च  करने  की  सोच  रही  है  ?  मैं  धो
 चार  इण्डस्ट्रीज़  के  बारे  में  सुकाव  देना  चाहता
 है।  गोरखपुर  में...

 MR.  SPEAKER  :
 cular  places.

 sh  दिग्थिलय  नाथ  :  मैं  थाहता  हूं  कि  थो
 उद्योग  वहाँ  पर  स्थापित  धाप  करें  वे  यहां  की
 परिस्थितियों  के  भ्रगुकुल  हों  |  मैं  जानना  चाहता
 हैं  कि  भाप  वहाँ  पर  कौत-कौस  से  सलोग
 स्थापित  करने  की  सोच  रहें  हैं  ?

 ehenfrs  विकास  तथा  सलयाय-कार्य
 मंत्री  (ली  कलरह्दीन  प्ली  प्रहुमद)  :  इस  सवाल

 में  हमसे  यह  पूछा  गया  है  कि  मुस्तलिफ  प्रदेशों
 की  क्‍या  पोजीलन  है  धौर  उत्तर  प्रदेश  की  क्‍या

 Not  about  parti-
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 पोजीशन  है  ny  यहां  झनरेबल  मेंबर  ने  प्रदेक्षों  के
 हिसाब  से  नहीं  बल्कि  उस  इलाके  की  बाबत
 सवाल  किया  है  जिस  इलाके  से  वे  भ्राते  हैं।  मैं
 जानता  हूँ  कि  जिस  इलाके  से  वे  पाते  हैं  वह
 पूर्वी  इलाका  हैं  द्रौर  वह  इलाका  पदिचमी
 उत्तर  प्रदेश  से  बैकंवहं  है।  इंडस्ट्री  लगाने  के
 वक्त  हभकी  बहुत  सी  चीजों  का  ख्याल  कश्ना
 पड़ता  है  ट्लौरे  हम  जरूर  इस  बात्त  का  ख्याल
 रखेंगे  कि  जहां  तक  स्टेट  वाइज़  इस्बेलेंस  का

 ताललुक  है  वह  दूर  ही  |  लेकिन  जहाँ  तक  स्टेट
 के  प्रन्दर  इंबलेंस  को  बात  है  वह  तो  स्टेट  गबनें-
 मेंट  को  देखना  है  कि  किस  तरह  से  वहां  पर
 उसके  बारे  में  प्लान  बगरह  दे  ताकि  उस  पर
 हम  काम  कर  सके

 oh  महन्त  दिग्विजय  माथ :  वहाँ  पर
 कया  स्कूटर  फैक्ट्री  दौर  पेपर  फैक्ट्री  लगाने  की
 बांत  श्राप  सोच  रहे  हैं  ?

 भी  फलरुददीस  ली  प्रहमद  :  फो
 इयर  प्लान  में  जब  इण्डस्ट्रीज़  या  फैक्ट्रीस
 लगाने  के  बारे  में  फंसला  होगा  तब  इस  पर  भी
 सोचा  जायगा  |

 भरी  go  mo  at:  यह  बताया  गया  है
 कि  उत्तर  प्रदेश  कुछ  सूथों  से  इण्डस्ट्रीज़  में  भागे
 है  धौर  कुछ  से  पीछे  है  1  लेकिन  जहां  तक  पापु-
 लेदाम  का  ताललुक  है  उस  हिसाब  से  तो  वह
 सबसे  प्रागे  हैं।  भाजादीं  से  पहले  पर  कैपिटा
 इनकम  के  हिसाथ  से  भी  बह  सब  सूबों  से  जामे
 था  ।  लेकिन  हमारी  बदकिस्मती  है  कि  बीस  साल
 की  भ्ाजादी  के  बाद  झौर  तीन  प्रधान  मम्त्री
 बसाने  के  बाबद्भर  भी  पर  केपिटा  हलेकम  के
 एतबार  में  वह  सारे  देस  से  क्हार  को  छोड़  कर
 पीछ ेहै  in  जो  ढ्जी  लुटती  रही  है  उसको  कभी
 वंजाब  कूटता  हा  है,  कभी  मद्रास  खूटता  रहा  |
 सभी  प्रदेश  लूटते  रहें  लेकिल  इस  बदे  के  हिस्से
 कुछ  नही  ध्ाया  ।  हमारी  बदकिस्मती  यह  भी  है
 कि  हमारे  हस  सूबे  का  कामैस  मिनिस्टर  भी  यहां
 है।  मैं  यह  जानेगा  चाहता  हूँ  कि  कितने  सबों
 सें  यह  सूबा  भींगि हैं  भौरे  किंतनो ंसे  पीछे  है
 और  शमक  भाम  कया  हैं  ?
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 soit  पिछले  दिनों  एटमिक  एनर्जी  प्लांट
 के  सिलसिले  में  बात  चली  थी  |  यह  कहा  गया
 था  कि  हमारे  प्रदेश  में  एटमिक  एनर्जी  प्लांट
 लगाया  जाय  ।  इस  बात  को  थ्यान  में  रखते

 हुए  कि  यह  गरीब  सूबा  है  भौर  इस  सूबे  को

 पापुलेशन  तमाम  सूबों  से  ज्यादा  है,  करीब  8

 करोड़  40  लाख  इसकी  पापुलेशन  है,  क्या  इस
 बात  पर  विचार  किया  जा  रहा  है  कि  इस  सूबे
 को  इण्डस्ट्रियलाइज़  करने  के  लिए  एटमिक
 एनर्जी  प्लांट  दिया  जाए  ?

 श्भी  फलरुदवोन  झलो  झहमद  :  भ्रानरेबल
 मैंबर  ने  इसमें  बहुत  से  सवाल  किये  हैं  मैं  पहले
 ही  बता  चुका  हूँ  कि  उत्तर  प्रदेश  बहुत  से  प्रांतों
 से  पीछे  है  लेकिन  बहुत  से  प्रांतों  से  श्लागे  भी

 है  7  मैं  उसकी  पोजीशन  भी  बता  देता  हूं  ताकि
 झ्रानरेबल  मेंबर  को  मालूम  हो  जाय  कि  हमारे
 जो  पनद्रह-सोलह  प्रांत  हैं  जहां  सेंटर  की  तरफ
 से  इण्डस्ट्रीज  वगैरह  लगाई  गई  हैं,  उनमें  से
 उत्तर  प्रदेश  की  पोजीशन  कौंन  सौ  है।  उसमें
 उसको  पोज्ीक्षन  पांचबी  है।  पहले  नम्बर  पर
 मध्य  प्रदेश  भाता  है,  दूसरे  नम्बर  पर  बिहार
 ध्राता  है,  तीसरे  नम्बर  पर  प्राता  है,  उड़ीसा,
 चौथे  नम्बर  पर  प्राता  है  वेस्ट  बंगाल  श्रौर
 पाँचवें  नम्बर  पर  प्राता  है  उत्तर  प्रदेश  ।  उसके
 झलावा  बहुत  सी  छोटी-छोटी...

 थी  झीठा  लाल  सीना  :
 कौन  सी  पोजीशन  है  ?

 भअ्रष्यक्ष  महोदय  :  इस  तरह  से  नहीं  पूछा
 जा  सकता  |

 भरी  go  ०  at:  मैंसे  एटमिक  एनर्जी
 प्लॉट  के  बारे में  पूछा  था|

 की  फलरुददीन  ली  भ्रहमद  :  मैं  पूरे
 सवाल  का  जवाब  दे  रहा  हूँ  मैंने  यह  बताया

 है  कि  परद्रह या  सोलह  सूबों  में  से  इस  वक्त
 उत्तर  प्रदेश  की  इनवेस्टमेंट  के  लिहाज  से  जो
 तीपरें  प्लीन  में  हुँभा  था  पांचों  पीजीशित  है।
 एक  धोत  कीं  और  साहिक की  ध्यान  रेला

 राजस्थान  की
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 चाहिए  |  इ  कोनो  मिकत  बेशिस  पर  जहां  रिसो-
 सिस  प्रवेलेबल  हैं  उसको  मद्देनज्वर  रखते  हुए
 हमको  इंडस्ट्री  लगानी  पड़ती  है।  हमारा  जो
 हतब्रेस्टमेंट  डुधा  है  प्रास  परसेंट  से  ज्यादा
 इब्वेस्टमेंट  स्टील  प्लांद्स  पर  हुभा  है  धौर
 स्टील  प्लांट्स  मध्य  प्रदेश,  उड़ीसा  जेसे  प्रांतों
 में  लगे  हैं।  c  कि  वहां  इनवेस्टमेंट  हुमा  है,
 इसलिए  वे  भागे  रहे  हैं।  धाप  एक  बात  का
 प्रौर  ध्यान  रखें।  स्माल  स्केल  इण्डस्ट्रीज़  के

 जरिये  से  लोगों  की  पर  कैपिटा  इनकम  बढ़
 सकती  है  ।  मुझे  बहुत  ही  ध्रफपोस  है  कि  उत्तर

 प्रदेश  ने  इस  तरफ़  ध्यान  नहीं  दिया  है।  हम
 इसमें  मदद  देने  के  लिए  तैयार  हैं।  इस  तरह
 से  भी,  छोटी  इण्डस्ट्रीज  को  बढ़ा  कर  भी  वे
 पझपनी  प्रामदनी  भौर  पर  कैपिटा  इनकम  को

 बढ़ा  सकते  हैं  ।
 श्री  go  लाँ:  मैंने  एटमिक  एनर्जी

 प्लांट  के  बारे  में  पूछा  था  ।  हम  पी०  एम०  से
 भी  मिले  हैं  प्रौर  मिनिस्टर  साहब  से  भी  मिले

 हैं  1

 श्री  wee  बिहारी  बाजपेयो:  मेरे
 कांग्रेसी  मित्र  ने  जो  प्रदन  पूछा  है  उसका  जवाब

 नहीं  मिला  है।  मैं  उसी  प्रइन  को  दोहराना
 चाहता  हूँ  1  उत्तर  प्रवेश  में  एक  एटमिक  एनर्जी
 प्लॉद  लगाने  कौ  चर्चा  हो  रही  है।  मैं  जानना

 चाहता  हूं  कि  वह  किस  स्थिति  में  है  ?  क्‍या  उसे
 भी  खठाई  में  डाल  दिया  जाएगा  ?  उत्तर  प्रदेश
 के  तीन  प्रधान  मस्त्री  रहे  मगर  उत्तर  प्रदेश  के
 साथ  न्याय  नहीं  हुआ  इस  समय  भी  प्रधान  मन्त्री
 उत्तर  प्रदेश  की  हैं।  चिराग  तले  प्रन्धेरे  वाली
 बात  नहीं  होती  चाहिए  1  मैं  जानना  चाहता  हूँ
 कि  एटमिक  एनर्जी  प्लांट  को  स्थिति  क्या  है?

 थी  फलरदबीन  खली  ध्रहलद  :  मैंने  शाप
 से  कहा  है  फोर्थ  प्लान  तैयार  हो  रहा  है।  उसमें
 इसके  बारे  भी  फैसला  किया  जायगा  कि  कहां
 यह  प्लांट  लगेगा  |  दस  पत्त  करतेका  या  भ  करने
 का  कोई  सवाल  ही  नहीं  उठता  है।

 SQHRI  BISHWANATH  ROY  :  In  view
 of  the  economic  backwardness  of  U.P.,
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 may  |  know  whether  the  Goverameat  wouhd
 consider  the  backwardness  itself  as  a  crite-
 rion  for  the  industrial  development  of  the
 State,  and  if  so,  whether  the  proposal  that
 has  been  under  the  consideration  of  the
 Government  for  the  last  several  years  in
 connection  with  the  setting  up  of  a  tractor
 factory  ut  Ramoagar  would  materialise  in
 the  Fourth  Plan  ?

 SHRI  F.  A.  AHMED:  All  these
 matters  will  be  coasidered  on  merits,  ana  I
 may  inform  the  hon.  House  that  we  are
 very  seriously  examining  the  question  of
 regional  imbalance.  There  are  certain
 suggestions  which  have  been  put  by  my
 Ministry,  but  we  are  waiting  to  submit
 those  proposals  to  the  Government  because
 the  Planning  Commission  is  also  undertak-
 ing  this  study,  and  as  soon  as  that  study  is
 available  to  us,  we  shall  try  to  place  both
 these  things  before  the  Government  for
 taking  a  decision

 tao  wo  बनजों  :  हम  लोग  हमेशा
 यह  देखते  रहे  हैं  कि  संटर  कौ  तरफ  से  जो  जहां-
 गीरी  न्याय  होता  है,  उसमें  उत्तर  प्रदेश  को
 कभी  इन्साफ  नहीं  मिला  है।  चौथी  पंचवर्षीय
 योजना  से  लेकर  प्राज  तक  इन्साफ  नहीं
 मिला  है।  चौथी  पंचवर्षीय  योजना
 का  ट्रेलर  हम  लोगों  को  दिखाया  था

 रहा  है।  मुके  मालूम  नहीं  उसमें  क्या-क्या
 होगा  ।  सिवाय  इसके  कि  प्रधान  मन्त्री  उत्तर
 प्रदेश  की  हैं,  चौथी  योजना  में  उत्तर  प्रदेक्ष  ने
 किन-किन  इ ढस्ट्रीस  की  मांग  की  है  झौर  क्या
 वे  उसकी  मिलने  वाली  है  या  नहीं  ?  दूसरी
 बात  यह  है  कि  एटजिक  एनर्जी  प्लांट  वाकई  में
 चौथी  बोजना  में  उशर  प्रदेश  के  लिए  होगा  या
 नहीं  होगा  ।  भ्राप  यह  भी  देखें  कि  थीं  जिलों
 को  लेकर  प्रधान  मत्ती  से  लेकर  हर  एक  मान-
 नीय  सदस्य  जा  कर  प्रांसू  बहा  देता  है  ताकि

 बहा  सूखा  खत्म  हो  जाव  लेकिन  उसकी
 हालत  र्फ्पॉ  कौ  त्यों  है।  रिहांइ  डैम  अनने  के

 बाद  लोगों ने  सोचा  था  कि  वहाँ पर  उद्योग
 लगाए  जायेंगे  लेकिन  उनको  बाद  में  मालूम
 ह्ुप्रा  ॥! अ  रिहांह  हैम  केवल  बिड़ला  साहव  के
 कामलखानों  के  लिए  बना  है।  मैं  जानना  भाहुता
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 हैं  कि  चौथी  योजना  के  दौरान  में  उत्तर  प्रदेश
 के  बारे  में  मन्‍्त्री  महोदय  ने  कोई  कल्पना  की  है,
 यदि  हां,  तो  उस  कल्पना  में  उत्तर  प्रदेश  की
 रूपरेखा  क्‍या  होगी  ?

 भी  फलरदइदोन  भलो  झहमद :  मैंने  इस
 बात  का  जवाब  दे  दिया  है  कि  जितनी  नई
 इण्डस्ट्रीज  फोर्थ  प्लान  में  लगने  वाली  हैं  श्र
 स्टेट  गवनंमेंट्स  की  जो  प्रोपोजल्ज  हें,  उन  सब
 को  प्लानिंग  कमीछन  प्रासेस  कर  रहा  है  श्रौर
 जिस  वक्त  प्लान  डिसाइड  होगा  उस  वक्‍त  कौन-
 कौन  सी  इण्डस्ट्रीज  कहां-कहां  लगें,  इसका  भी
 फैसला  हो  जाएगा  ny

 शी स०  भो०  बनर्जो  :  प्रध्यक्ष  महोदय,
 मैं  भ्रापका  संरक्षण  चाहता  हूं।  हम  लोग  यह
 सवाल  पिछले  दस  सालों  से  करते  रहे  हैं  शझौर
 झगर  जिंदा  रहे,  तो  आगे  भी  करते  रहेंगे  मैं

 यह  जानना  चाहता  हूँ  कि  क्या  सरकार  के  पास
 उत्तर  प्रदेश  के  सम्बन्ध  में  पंच-वर्षीय  योजना  की

 कोई  कलपना  है  या  नहीं  |

 थी  फलराददोन  श््ली  अहमद :  प्रोपो-
 जलज  वर्ग रह  सब  प्लानिंग  कमीद्न  के  पास  हैं  1

 SHRI  RAMESHWAR  RAO  :  Will  the
 hon.  Minister  tell  us  as  to  which  part  of
 India  is  not  backward.

 eft  five  weet  लाल  :  मन्त्री  महोदय  ने
 बताया  है  कि  उत्तर  प्रदेश  का  स्थान  पांचवे
 नम्बर  पर  है।  जहां  जक  मैं  समभता  हुं,
 पिछली  तीन  पंच-वर्षीय  योजनाप्नों  की  प्रवषि
 में  देश  के  प्रधान  मन्नी  उत्तर  प्रदेश  के  रहे  हैं,
 जिसके  कारण  उत्तर  प्रदेश  की  कोई  तरक्की
 नहीं  हो  सकी  हैं  1  उत्तर  प्रदेश  का  हित  इसी
 में  है  कि सरकारी  पार्टी  भ्रपनी  मीटिंग  बुला
 कर  उत्तर  प्रदेश  से  भाने  वाले  प्रधान  मन्त्री  को

 हटा  दे  शौर  उनके  स्थान  पर  किसी  दूसरे  प्रांत
 का  ब्यवित  प्रधान  मन्‍्त्री  हो  7  उसी  स्थिति  में
 उत्तर  प्रदेश  की  तरक्की  हो  सकती  है।  मन्त्री

 महोदय  इस  बात  से  सहमत  होंगे  कि  भागरा

 भर  ताज  महल  को  देखते  के  लिए  विदेशों  तक
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 से  लोग  भाते  हैं।  लेकिन  वह  इलाका  बहुत
 पिछड़ा  ह्य  है।  इसलिए  क्‍या  मन्‍्त्री  महोदय
 आ्रागरा  में  कार  या  स्कूटर  का  कारखाना  भ्थवा
 श्न्य  उद्योग  खोलने  की  व्यवस्था  करेंगे,  ताकि
 वहां  के  गरीब  लोगों  को  रोजी  रोटी  मिल
 सके  ।

 श्री  फलरुददोन  झली  झहमद :.  मैं  सम-
 ता  हैँ  कि  जो  उत्तर  प्रदेश  से  प्रधान  मन्त्री

 हुए  हैं,  उन्होंने  यह्‌  काबिले-तारीफ़  काम  किया
 है  कि  उन्होंने  सिर्फ  उत्तर  प्रदेश  का  ख्याल  नहीं
 किया  है,  बल्कि  सारे  हिंदुस्तान  का  रुयाल  किया
 है  ।  हां,  उत्तर  प्रदेश  की  तरक्की  के  लिये  पहले
 भी  कोछिष्  की  जाती  रही  है  श्लौर  ब्रागे  भी
 की  जाती  रहेगी  |  (ध्यवधान)

 Central  Industrial  Projects
 ae

 SHRI  A.  SREEDHARAN:
 SHRI  SHRI  CHAND  GOYAL)
 SHRI  S.  K.  TAPURIAH  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Planning  Commission  has
 lately  reviewed  the  progress  made  in  the
 Central  Industrial  projects  under  construc-
 tion  or  expansion  and  has  estimated  that
 an  additional  investment  of  Rs.  1,500
 crores  was  needed  to  complete  these  pro-
 jects  ;

 *483.

 (b)  if  so,  the  project-wise  break-up  of
 the  additional  expenditure  needed  ;  and

 (c)  the  reasons  for  this  increase  in  the
 cost  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  (SHRI
 BHANU  PRAKASH  SINGH):  (a)  Yes
 Sir.

 (b)  The  required  information  has  been
 given  in  the  statement  placed  on  the  Table
 of  the  House  by  the  Prime  Minister  on  the
 3th  November  1968.  in  reply  to  Starred
 Question  No.  61.

 (c)  The  additional  -  investment  ‘of  Rs.
 1,500  crores  represgnie  the  further  expendi,
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 ture  required  to  complete  the  projects  in
 question.  This  does  not  necessarily  mean
 that  there  has  been  an  increase  in  the  costs
 of  the  various  projects.

 SHRI  A.  SREEDHARAN:  For  the
 last  three  years  the  Fourth  Plan  bas  been
 on  the  anvil.  It  looks  as  if  a  caesarian
 operation  will  be  required  to  deliver  this
 most  coveted  child.  During  the  last  three
 years,  we  have  encountered  two  main  diffi-
 culties.  One  is  wasteful  expenditure  in
 various  projects  incurred  by  the  vegetating
 and  wasteful  administration.  The  other  is
 faulty  planning.  Because  of  political  pres-
 sure,  because  of  various  other  types  of
 manoeuvres  the  Central.  industrial  projects
 have  been  located  in  certain  areas  with  the
 result  that  some  States  had  suffered  consi+
 derably.

 MR.  SPEAKER  :  Please  come  to  the
 question.

 SHRI  A.  SREEDHARAN:  |  am  coming
 to  the  question  I  would  like  to  ask  the
 hon.  Minister  for  Industrial  Development
 what  sieps  his  Ministry  has  so  far  initiated
 and  implemented  (a)  to  reduce  expenditure
 in  Central  industrial  projects.  Some  time
 back  we  were  told  that  before  the  cons-
 truction  of  Bokaro  steel  plant  began,  a
 swimming  poo!  for  the  officers  was  built.
 I  would  like  to  know  whether  the  Govern-
 ment  will  look  into  the  matter  and  say
 what  steps  they  have  taken  to  avoid  waste-
 ful  expenditure  ;  (b)  what  steps  they  pro-
 pose  to  take  to  eradicate  regional  imbalance
 because  if  more  money  is  expended  in
 extending  the  present  industrial  projects,
 that  leads  us  to  the  inevitable  conclusion
 that  other  States  are  not  going  to  have  in-
 dustrial  projects.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  So  far
 as  the  first  question  is  concerned  we  are
 looking  into  this  questian  and  a  decision
 would  be  taken  by  us  that  so  far  as  un-

 ‘oductive  diture  is  ned,  it
 should  be  avoided  and,  if  necessary,  in
 certain  circumstances  it  should  be  postpon-
 ed  till  expenditure  on  productive  item  ;  is
 incurred  to  which  we  shall  give  priority.

 So  far  as  the  question  of  regional  im-
 balance  is  concerned,  this  question,  as  J
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 have  already  replied,  is  being  examined  by
 us,  that  apart  from  the  techno-economic
 Necessity  to  what  extent  we  can  remove  the
 regional  imbalance  among  the  various
 States  in  our  country.  That  will  be  our
 endeavour  in  the  Fourth  Five  Year  Plan.

 SHRI  A.  SREEDHARAN:  As  I
 Pointed  out,  I  come  from  a  States  where
 development  of  any  major  industry  has  not
 yet  taken  place.  A  number  of  industries
 are  located  there  ;  for  example,  the  Phyto-
 chemical  industry  in  Neriamangalam  My
 information  is  that  it  is  going  to  be  dis-
 continued  ;  it  is  already  dropped.  Then
 there  is  the  question  of  the  project  of  the
 Precision  Instruments  Factory  at  Palghat
 in  Kerala  State.  For  this  project,  the
 State  Government  has  spent  Rs.  26  lakhs
 for  acquisition  of  fand  and  for  giving
 compensation.  Now,  nothing  is  definite
 about  the  project.  We  area  poor  State,
 and  from  our  depleted  finances,  we  have
 spent  Rs.  26  lakhs  which  should  have  gone
 to  our  people.  I  would,  therefore,  like  to
 know  whether  this  project  is  included  in
 the  planning  and  constriction  of  develop-
 ment  and  expansion  of  projects  which  have
 not  been  completed  during  the  third  Five
 Year  Plan.

 SHRI  F.  A.  AHMED:  I  have  repeat-
 edly  pointed  out  that  so  far  as  the  instru-
 ments  project  at  Palghat  is  concerned,  it
 has  not  been  dropped;  but  it  has  been
 postponed  and  for  very  good  reasons:  a
 portion  of  the  material  out  of  the  Kota
 Project  has  already  gone  into  production
 and  most  part  of  it  will  go  into  production
 next  year  ;  unless  and  until  it  is  consumed
 it  will  be  very  uneconomical  for  us  to  set
 up  another  plant  immediately  when  there  is
 no  internal  market  and  when  it  is  not
 possible  even  to  export  it  also.  I  have
 taken  up  this  matter  with  various  authori-
 ties  outside,  whether  it  will  be  possible  for
 them  to  take  an  extra  quantity  if  we  go  in
 for  the  Palghat  project.  I  have  not  till
 now  received  a  satisfactory  reply.  Until
 that  is  done,  it  will  not  be  possible  for  us
 to  go  for  a  similar  project,  when  the  pro-
 duction  from  oae  project  is  more  than
 sufficient  according  to  the  present  plan,

 MR.  SPEAKER  :  We  are  askiog  about
 separate  industries,  but  the  question  is  ao
 all-comprehensive  one.  $hri  Goyal,



 9  Oral  Answers

 SHRI  SHRI  CHAND  GOYAL:  You
 will  permit  me  to  give  a  little  background.

 MR.  SPEAKER  :  That  is  exactly  my
 difficulty,  and  whether  |  permit  it  or  not,  it
 is  going  to  be  asked  like  that  !

 SHRI  SHRI  CHAND  GOYAL:  The
 Auditor-General’s  report  makes  a  very
 revealing  disclosure  that  the  return  from
 the  money  invested  in  these  public  sector
 undertaking  has  been  deteriorating.  From
 3.6  per  cent  in  1964-65,  it  came  down  to
 2.6  per  cent  in  1965-66,  and  to  LS  per  cent
 io  ‘1966-67.  Similarly,  the  Hindustan  Stee!
 has  lost  Rs.  20  crores  in  ‘1966-67,  and  Rs.  40
 crores  in  the  year  ‘1967-68.  I  want  to
 know,  in  view  of  these  poor  returns,  why
 do  you  have  a  fad  for  these  public  sector
 undertakings  ?

 Secondly,  the  team  of  the  Labour
 Commission  which  went  through  this  ques-
 tion  of  non-utilisation  of  installed  capacity
 has  come  to  the  conclusion  that  so  far  as
 the  heavy  engineering  industries  are  con-
 cerned,  the  unutiliséd  installed  capacity  has
 gone  up  from  50  per  cent  to  90  per  cent.
 Similar  is  the  position  in  so  many  other
 industries.  I  want  to  know  what  you  are
 going  to  do  to  utilise  this  unused  installed
 capacity.

 Thirdly,  there  are  some  projects  which
 are  not  giving  you  good  returns  while
 others  are  giving  you  better  returns.  Why
 do  you  allocate  funds  to  those  industries
 which  are  not  giving  vou  proper  returns,
 and  are  you  not  going  to  rationalise  this
 question  of  allocation  ?

 Fourthly,  in  the  Heavy  Electricals  at
 Bhopal,  the  transformers  and  switch-gears
 are  not  being  fully  utilised,  and  so,  what
 are  you  going  to  do  with  regard  to  it.

 SHRI  ह  A.  AHMED  :  These  are  some
 of  the  basic  questions  which  have  been
 raised  by  my  hon.  friend,  but  I  entirely
 disagree  with  that  these  public  under-
 takings  have  been  taken  up  by  us  because
 they  are  a  fad  with  us.

 I  think  they  are  serving  a  very  good
 purpose,  ह  is  not  only  the  question  of
 profit  which  is  to  be  taken  into  considera-
 tion,  but  we  must  take  into  consideration
 to  what  extent  they  haVe  been  able  to  bring
 about  import  substitution  and  to  what
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 extent  they  have  made  us  less  dependent  on
 foreign  aid  through  import  promotion.

 Why  are  the  public  undertakings  tos-
 ing  ia  There  are  several  reasons.  It  was
 expected  that  the  production  from  these
 units  will  go  into  the  development  pro-
 gramme  of  the  country,  but  for  the  last
 three  years,  the  development  programme
 has  been  more  or  less  at  a  stand-sti}l,  with
 the  result  that  the  demand  for  these  things
 is  not  there  and  most  of  these  public  under-
 takings’  capacity  is  under-utilised.  Second-
 ly,  they  are  not  only  serving  the  purpose  of
 manofacturiag  items,  but  also  rendering
 social  service.  (Interruptions)  by  taking  up
 various  social  welfare  activities  in  those
 areas.  If  may  hon.  friends  are  blind  to
 these  things,  I  cannot  give  them  light.
 These  things  have  to  be  considered  in  the
 over-all  context  and  |  am  hopeful  that  the
 public  undertakings  will  bring  better
 results.

 MR.  SPEAKER  :  Ina  supplementary,
 policy  decisions  should  not  be  asked.
 Every  supplementary  takes  such  a  long
 time  due  to  prefacing  and  the  Minister  also
 has  to  answer  policy  matters.  May  I  re-
 quest  hon.  Members  to  avoid  prefacing  and
 Put  only  the  question  ?

 SHRI  RANGA:  The  minister  also
 should  not  sing  songs  in  praise  of  them-
 selves.

 MR.  SPEAKER:  They  will  have  to
 sing  themselves.  Who  else  will  sing  ?  You
 would  not  do  it.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 You  are  correct.  If  they  do  not  sing,  who
 else  will  sing  their  praise  ?

 SHRI  K.  TAPURIAH  :  If  they  conti-
 ue  singing  their  own  songs,  I  think  they

 will  be  soon  singing  their  swan  song.  It  is
 not  a  question  of  social  service.  In  spite
 of  an  investment  of  Rs.  2,000  crores,  only  5
 lakh  people  have  been  given  employment,
 If  what  the  Minister  has  said,  reflects  the
 thinking  of  the  Government  about  losses
 and  inefficiency,  |  am  sure  this  will  not  be
 the  last  time  they  have  come  for  additional
 funds.  They  will  be  coming  much  more
 often.  There  is  hardly  any  check  on  ex-
 penditure.  [et  me  give  an  example.  In
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 the  latest  balance  sheet  of  the  Heavy  Engi-
 neering  Corporation,  Ranchi,  handed  by
 that  great  socialist,  Mr.  Malaviya,  the  audi-
 tors  have  pointed  out  13  irregularities.
 Two  of  them  are  that  the  land  which  this
 corporation  claims  to  be  its  asset  in  the
 balance  sheet  is  not  registered  in  the  name
 of  the  HEC.  Secondly,  out  of  an  inven-
 tory  of  Rs.  4.75  crores  they  have  mentioned
 in  the  balance  sheet,  goods  worth  about
 Rs.  38  lakhs  have  not  been  accounted  for,
 i.e.  nearly  0  per  cent  of  the  inventory  and
 nobody  knows  what  those  goods  are  and
 where  they  are.  This  short  of  callous  atti-
 tude  of  not  wanting  to  do  their  job  or
 understanding  things  is  responsible  for  the
 loss.  May  I  know  whether  a  suggestion
 has  been  made  by  no  Jess  a  person  than
 the  Comptroller  and  Auditor  General  that
 a  separate  audit  board  be  set  up  for  public
 sector  undertakings  ?  Have  Government
 considered  that  suggestlon  and  will  they
 implement  it  ?

 SHRI  F.  A.  AHMED:  !  do  not  know
 why  unnecessarily  the  name  of  Mr.  Mala-
 viya  is  being  dragged  in,  because  Mr.
 Malaviya  has  been  appointed  recently  and
 he  is  not  accountable  for  what  happened  in
 previous  years,  in  respect  of  which  this
 report  has  been  drafted.  Since  Mr.  Mala-
 viya  has  gone  there,  the  production  in  one
 unit  has  gone  up  by  108  per  cent,  in  an-
 other  by  00  per  cent  and  in  the  third  by
 80  per  cent.  So  far  as  the  objections
 Taised  in  the  audit  report  are  concerned,
 |  entirely  agree  that  these  are  matters  on
 which  we  should  have  a  full  discussion.  I
 have  always  been  suggesting  that  when
 these  annual  reports  are  presented  to  tho
 House,  I  would  welcome  useful  suggestions
 from  hon.  members  to  improve  these  things.
 But  these  matters  cannot  be  answered  in  the
 form  of  a  supplementary.

 SHRI  RANGA  :  The  suggestion  made
 by  the  Auditor  General  has  been  before
 Government  for  a  number  af  years.  Why
 do  they  not  give  effect  to  it  ?

 SHRI  7.  A.  AHMED  :  Whetever  audit
 reports  are  placed  before  us,  they  are  given
 careful  consideration  and  to  the  extcnot
 possible,  they  are  being  implemented.

 MR.  SPEAKER  :  The  specific  question
 is  whether  an  independent  audit  board  will
 be  appointed  for  public  undertakings.
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 SHRI  क्,  A.  AHMED:
 we  shall  certainly  do  it.

 if  necessary,

 SHRI  CHENGALRAYA  NAIDU:  The
 Ministry  of  Industrial  Development  is  not
 doing  justice  in  locating  central  projects  in
 Andhra.  A  _  project  was  sanctioned  and
 even  the  foundation  stone  was  laid  for  the
 cable  factory  as  a  central  project,  but  they
 are  not  implementing  it.  Js  it  the  policy
 of  the  present  minister  to  scuttle  down  the
 Projects  sanctioned  by  the  previous  minis-
 ter  ?

 SHRI  ्,  A.  AHMED:  116  is  not  my
 Policy  to  scuttle  down  projects  sanctioned
 by  the  previous  minister.  If  new  things
 have  not  been  taken  up  or  have  been  post-
 poned  anywhere,  it  is  because  of  the

 “resources  position  and  the  priority  to  be
 given  to  it.

 SHRI  TENNETI  VISWANATHAN  :  I
 am  glad  the  Minister  has  said  that  he  is
 looking  into  the  question  of  regional  im-
 balances.  In  this  connection,  may  I  ask
 whether  he  is  aware  that  Andhra  Pradesh
 is  one  of  the  most  backward  areas  indus-
 trially  and  the  central  investment  there,  in
 all  these  three  plans  has  been  very  very
 low?  In  view  of  this,  may  |  know  whe-
 ther  in  the  fourth  plan  he  will  include  pro-
 jects  which  have  been  recommended  by
 expert  committees,  so  that  they  will  goa
 long  way  to  set  right  the  regional  im-
 balances?  I  am  referring  to  the  fifth  inte-
 grated  steel  plant  recommended  by  the
 BASIC.

 SHRI  क  A.  AHMED  :  11  is  true  that
 Andhra  Pradesh,  like  my  own  State  of
 Assam,  is  one  of  the  backward  States.  We
 shall  certainly  look  into  this  question.

 tt  कामेदवर  सिह:  प्रभी-प्रभी  मस्ती

 महोदय  ने  बताया  माननीय  सदस्य  को  उत्तर
 देते  हुए  कि  श्री  मालवीय  इन  मामलों  के  लिये
 जिम्मेदार  नहीं  हैं  जो  कि  प्राडीटर  की  रिपोर्ट
 में  है तो  उसके  लिए  मैं  जानना  चाहूँगा  मन्त्री

 महोदय  से  कि  इसके  पहले  जो  चंयरमन  धौर
 प्रधिकारीगग  रहे  हैं  क्या  उन  लोगों  को  जिस्मे-
 दार  घोषित  करेंगे  भौर  उनके  विष्  कार्यवाही
 करेंगे  इन  मलतियों  के  लिए  ?
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 SHRI  F.  A.  AHMED:  That  will  de-
 pend  on  the  result  of  the  inquiry.

 st  wf  gaa:  weit  महोदय  से
 जानना  चाहता  हूं  कि  पब्लिक  सेक्टर  में  जो

 हमारे  बड़े-बड़  राष्ट्रीय  उद्योग  मन्दिर  हैं,  उन
 की  सुरक्षा  के  लिए  क्‍या  श्राप  कोई  ऐसी  सबिस
 तेयार  कर  रहे  हैं,  जो  वहां  परमानेन्टली  काम
 कर  सके  श्रौर  फ्लाइंग  बडुस  की  तरह  एक
 जगह  से  दूसरी  जगह  ट्रांसफर  न  हों  ?  दूसरे
 बया  भ्रापकी  निगाह  में  ऐसी  चीजें  श्राई  हैं  कि
 हमारे  देश  के  मुनाफाखोर  श्र  सरमायेदारों  के

 राजनीतिक  वकील  इन  महान  राष्ट्रीय  उद्योगों
 को  तोक्षने  लगे  हैं,  ऐसे  लोगों  को  उन  राष्ट्रीय
 उद्योगों  की  सुरक्षा  के  लिये  भ्रापने  क्‍या  प्रबन्ध
 किये  हैं  ?

 श्री  फलरहीन  ली  झहमद :  इन  सब
 श्ीजों  पर  गौर  किया  जा  रहा  है  कि  हम  किस

 तरह  से  इनको  बहुत  इफक्टिव  बना  सकते  हैं  1
 लेकिन  हमारे  श्रानरेबिल  मेम्बर  भी  इसमें  कुछ
 मदद  दें  तो  बहुत  दूर  तक  यह  काम  प्रागे  बढ़
 सकता  है  ।

 SHRI  HEM  BARUA  :  Apart  from  the
 oil  refisery  at  Gauhati,  which  is  not  under
 this  Ministry,  may  |  know  if  this  Ministry
 has  aoy  Centrally  run  industrial  project  in
 the  State  of  Assam  ;  if  so,  what  is  it  and,
 if  not,  why  is  it  that  the  hon.  Minister  of
 Industrial  Development  goes  to  Assam  so
 often  ?

 SHRI  क्  A.  AHMED:  Again,  the
 hon.  Member  is  raising  a  question  with
 regard  to  what  has  happened  in  the  past.
 It  is  certainly  true  that  agart  from  ०]  refi-
 nery  ...(dnterruption).

 SHRI  HEM  BARUA:
 under  your  Ministry.

 This  is  not

 SHRI  ्,  A.  AHMED:  The  fertiliser
 plant  is  also  there.  But,  as  J  have  said,
 the  question  of  how  to  remove  the  im-
 balance  of  ail  the  very.  backward  States  is
 under  our  consideration  and  surely  Assam
 will  also  come  jo  that.category.  The  hen.
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 Member  need  not  bave  any  apprehension
 about  it.

 SHRI  HEM  BARUA  :  Is  it  not  very
 interesting  that  there  is  not  a  single  project
 in  Assam  that  is  under  his  Ministry  ?

 SHRI  AHMED  AGA  :  During  the  last
 20  years  the  Miaistry  of  Industrial  Develop:
 ment  hus  not  thought  it  feasible  to  estab-
 lish  a  single  Central  Industrial  project  in
 the  State  of  Jammu  and  Kashmir.  May
 I  know,  therefore,  whether  in  the  Fourth
 Plan  they  propose  to  have  any  such  project
 in  the  State  of  Jammu  and  Kashmir  ;  if  so,
 of  what  nature  ?

 SHRI  F.  A.  AHMED:  May  I  say  that
 the  grievance  of  the  hon.  Member  is  ap-
 preciated  because  from  the  figures  that  I
 have  |  find  that  only  Rs.  22  lakhs  have
 been  spent  in  that  State  in  the  Central
 sector.  For  that  reason  even  without  wait-
 ing  for  the  Fourth  Five-Year  Plan  we  have
 decided  to  puta  watch  factory  there  so
 that  it  may  be  possible  for  them  to  do
 something.

 SHRI  BAL  RAJ  MADHOK:  In  answer
 to  Shri  Sreedharan  the  hon.  Minister  said
 that  the  Government  was  considering  not
 to  invest  any  more  money  in  such  under-
 takings  which  were  not  showing  profits.
 May  |  know  whether  they  have  made  any
 survey  and  can  they  name  those  undertak-
 iags  which  are  not  making  any  profit  and
 in  which  they  will  not  make  any  new  in-
 vestment  ?  Does  the  bokaro  plant  also
 come  withio  those  undertakings  because
 the  Bokaro  plant  does  not  make  any  profit
 —it  is  all  waste  for  the  time  being—and
 will  they  not  invest  any  more  money  in  the
 Bokaro  plant  but  use  that  for  other  projects
 which  ure  more  productive  ?

 SHRI  F.  A.  AHMED:  [cannot  give
 the  details  but  so  far  as  Bokaro  is  concern-
 ed,  I  think,  my  hon.  friend  is  under  some
 misgiving  if  he  thinks  that  investment  in
 the  Bokaro  plant  will  not  give  us  profit.
 It  is  necessary  that  we  increase  the  produc-
 tion.  of  steel.  Also,  wo  must  increase  the
 various  categories  of  steel  not  only  for  the
 purpose  of  bringing  about  import  substitu-
 tloa  but  also  for  the  purpose  of  giving  the
 pecessary  work  and.  utilising  the  capacity  of
 the  caginesaiag,  plaat.at.  Ranchi,
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 SHRI  BAL  RAJ  MADHOK  :  My  ques-
 tion  has  not  been  answered.  You  yourself
 said  that  you  are  considering  that  you  will
 not  make  invesiments  in  unproductive
 plants.  May  |  know  what  those  unproductive
 undertakings  are  ?

 All  those SHRI  F.  A.  AHMED:
 details  are  being  considered.

 BAL  RAJ.  MADHOK:  Why
 question  if  you  have  oo

 SHRI
 answer  the
 details  ?

 SHRI  F.  A  AHMED:  When  they  are
 finalised,  they  will  be  placed  before  the
 House.

 श्री  शिकरे  :  ग्रध्यक्ष  ज़ी,  मराठी  में  एक
 कहावत  2  जिसका  प्रर्थ  है  कि  तेलवाला  भी  रोता

 है  ब्रौर  नारियल  वाला  भी  रोता  है।  ऐसे  बहुत
 से  राज्य  हैं  जहां  बड़ें-बड़  उद्योग-धन्धे  राष्ट्रीय
 क्षेत्र  में  स्थापित  हो  गये  हैं  वे  भी  रोते  हैं
 क्योंकि  उनको  कम  पैसा  मिलता  है,  दूसरी  तरफ

 बहुत  सी  यूनियन  टैरिटरीज  है--  जैसे  मेरा  गोगा

 है,  मणिपुर  है,  त्रिपुरा  है,  जो  कि  सामरिक  क्षेत्र
 भी  है,  लेकिन  वहां  कोई  राष्ट्रीय  उद्योग-घन्षा
 स्थापित  हुमा  ही  नहीं  है  t  मैं  मन्त्री  महोदय  से
 जानना  चाहेंगा  कि  चौथी  पंच  वर्षीय  योजना  में
 गोगा  या  दूसरी  यूनियन  टैरिटरीज  में  ऐसे
 राष्ट्रीय  उद्योग-घन्धे  स्थापित  किये  जायेंगे  या
 नहीं  ?

 क्री  फलरुद्दीन  दली  झहमद :  उनका  भी
 'छ्याल  रखा  जायगा  |

 श्री  सोताराम  केसरी  :  मैं  मन्त्री  महोदय
 से  जानना  चाहूँगा  कि  राष्ट्रीय  उद्योग  मन्दिर
 या  जौ  साबजनिक  क्षेत्र  में  हमारे  प्रोजेक्ट्स  चल

 रहे  हैं,  उन  प्रोजेक्ट्स  में  जो  इम  विचारधारा
 के  बहुत  बड़े  मानने  वाले  समाज  हैं  या  दल  हैं,
 उनके  द्वारा  जो  मजदूर  प्रान्दोलन  होता  है  भ्ौर
 जिससे  बहुत  बड़ा  प्राधात  उन  इण्डस्ट्रीज  को

 पहुँचता  है,  उनसे  सुरक्षा  क ेलिए  क्‍या  भापने

 कोई  ऐसी  योदना  बनाई  है  'लिसमें  उनको
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 समभाया  जाय  कि  पठ्लिक  सेक्टर  उनकी
 भलाई  के  लिये  हैं  ?

 श्री  फजरहोन  जलो  झहमद :  इसमें  किसी
 योजना  के  बनाने  की  जरूरत  नहीं  है।  लेकिन
 मैं  यह  कहने  के  लिये  जरूर  तैयार  हैँ  कि  बहुत
 जगहों  पर  लेबर  ट्रवल  की  वजह  से  भी  झाज

 हमारा  नुकसान  हो  रहा  है।  इस  वक्त  हमारी
 सबकी  यही  कोशिश  होनी  चाहिये--पालियामैंट
 के  मेम्बर  ब्रौर  बाहर  के  दूसरे  लोग  इस  किस्म
 की  फिजा  तैयार  करें  कि  वहां  प्रोडक्शन  बढ़
 सके  द्रौर  हमारी  पब्लिक  भ्रण्डरटेकिग्ज़  भ्च्छी
 तरह  से  चल  सके  ।

 शी हुकम  खम्द  कछवाय  :  केन्द्र  द्वारा
 राज्यों  में  जो  उद्योग  लगाये  जाते  हैं,  इनका
 प्रमुख  उद्देश्य  यह  होता  है  कि  उस  प्रान्स  या
 उस  जिले  का  पिछड़ापन  दूर  हो।  लेकिन  ध्रब
 तक  जो  उद्योग  लगाये  गये  हैं,  उन  उद्योगों  से
 उन  क्षेत्रों  की  बेकारी  दूर  नहीं  हुई  है,  क्योंकि
 जिस  क्षेत्र  या  जिले  में  लगाये  जाते  हैं.  उस
 क्षेत्र  क ेलोगों  को  काम  नहीं  दिया  जाता  है,  दूसरे
 प्रान्त  के  लोगों  को  काम  दिया  जाता  है।  भविष्य
 में  जो  उद्योग  लगायेंगे  क्या  उनमें  इस  वात  का
 ध्यान  रखा  जायगा  कि  जिस  राज्य  या  जिले  में
 उन  उद्योगों  को  स्थापित  किया  जायेगा,  उस
 राज्य  या  जिले  के  लोगों  को  उनमें  प्रधिकांश
 रूप  से  लगाया  जायगा  ?

 धी  फलरूहीन  ली  अरहनव :  बड़े-बड़े
 उद्योगों  के  लगाने  से  ही  प्रनएम्पलायमेंट  दूर  नहीं
 होती  है  भ्रौर  नही  पर-कैपिटानइनकम  बढ़ती
 है  1  इसके  लिये  बड़े-बड़े  उद्योग  जहां  जरूरी  है,
 वहां  लगाने  चाहिए,  लेकिन  उनके  साथ  ही
 एमसीलियरी  इृष्णस्ट्रीज  धौर  हमाल  स्केल
 दृण्डस्ट्रीज  भी  हर  इलाके  में  बढ़ाई  जांय,  जिनसे
 एम्पलायमेंट  बढ़े  ।  इसके  लिये  इस  दफा  काफी
 रुपया  रखा  गया  है  भौर  हर  तरह  की  मदद  देने
 के  लिये  हम  तबार  हैं  ताकि  इस  तरह  के  उद्योगों
 के  जरिये  पर-कैपिटा  इनकम  बढ़  सके  धौर
 ज्यादा  से  ज्यादा  लोगों  को  काम  मिल  सके  t



 १4  Oral  Answers

 ot  प्रकाशबोर  शास्त्री:  सरकारी  सैक्टर
 में  काम  करने  वाले  उद्योग  धन्धों  की  भ्रसफलता
 के  जो  कारण  रहे  हैं,  उनमें  एक  प्रमुख  कारण
 यह  रहा  है  कि  जहां  हारे  हुए  राजनीतिज्ञों  को
 उधर  लगाया  जाता  है,  वहां  अ्धिकाँश  रिटायर
 सरकारी  कमंचारियों  को  भी  उधर  लगाया  जाता
 है  -  इसका  परिणाम  यह  होता  है  कि  ज़ब  वह
 रिटायर्ड  हो  चुकते  हैं  तो यह  समभते  हैं  कि  हम
 यह  काम  करें  या  न  करें,  पेन्शन  की  परसेन्टेज
 तो  हमको  मिलेगी  द्वी  ।  क्या  सरकार  इस  नीति
 पर  विचार  करने  जा  रही  है  कि  इस  प्रकार  के
 सरकारी  सेक्टर  में  काम  करने  वाले  उद्योग-
 धन्धों  में  प्रविकांशा  नई  उम्र  के  भ्रौर  प्रशिक्षित
 व्यक्तियों  को  लिया  जाय,  जिससे  कि  ये  कारखाने
 पनी  पूरी  क्षमता  के  साथ  उत्पादन  दे  सकें
 तथा  रिटायड  आदमी  जिनके  भ्रर्मान  भौर  उम्र
 दोनों  थक  चुके  होते  हैं,  उनको  न  लिया  जा
 सके  ?

 श्री  फल्रद्दीन  श्र्ली  प्रहमद  :  शास्त्री  जी
 ने  जो  सजेइचन  दिया  है,  वहुत  काबिले-गौर  2,
 काबिले-ता रीफ  है  शौर  उस  पर  हम  ध्यान  दे

 रहे  हैं  कि किस  तरह  से  हम  उन  लोगों  को  जो
 उन्हीं  उद्योगों  में  काम  करते  हैं  श्रौर  उनमें  | 1
 काबिल  हैं,  ज़वान  लोग  हैं,  उनको  प्ागे  भ्राने
 का  मौका  दें।  गवनंमेंट  चाहतो  है  कि  जितना

 मुमकिन  हो  उन्हीं  लोगों  को  काम  दिया  जाय
 जो  उस  काम  को  जानते  हैं  भौर  जिन्होंने  उस

 यूनिट  में  काम  किया  हमा  है।

 SHRI  BASUMATARI:  Assam  is  a
 very  backward  State  in  industriallsation  and
 the  people  are  also  very  poor.  At  the
 sometime,  the  hon.  Minister  knows  very
 well  that  Assam  is  very  rich  in  resources.
 In  that  case,  may  I  know  what  steps
 Government  have  takem  to  develop  the
 State  ?

 SHRI  ्,  A.  AHNICD:  As  |  have
 already  said,  with  regard  to  all  States  in-
 cluding  Assam,  we  are  taking  into  con-
 elderation  to  what  extent  we  can
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 SHRI  SURENDRANATH  DWIVEDY  :
 Sir,  the  hon.  Minister  just  a  few  minutes
 before,  told  us  that  after  Mr.  Malaviya
 took  charge  of  HEC  there  has  been  im-
 provement  and  efficiency  has  increased  and
 Production  has  increased.  But  the  fact
 remains  that  many  of  the  public  sector
 undertakings  are  running  ut  a  loss  and  there
 is  uputilised  capacity.  May  I  therefore
 know  from  the  Government  whether  they
 are  taking  immediate  steps  to  repiiace
 all  managing  directors  and  Chairmen  of
 the  public  sector  undertakings  and  put  de-
 feated  congressmen  there  so  that  better
 efficiency  could  be  maintained  ?

 SHRI  F.  A.  AHMED:  The  hon.
 Member  has  raised  the  same  question  again.
 Ican  tell  him  that  production  has  improv-
 ed  in  that  unit......

 AN  HON.  MEMBER:  No.....

 SHRI  F.  A.  AHMED:  That  is  the
 opinion  of  the  hon.  Member.  But  |  am
 saying  on  the  basis  of  what  facts  I  have
 before  me.  We  ure  taking  various  steps
 how  the  improvement  could  be  effected.
 Wherever  it  is  necessary,  the  Managing
 Directors  or  Chairman  have  been  changed.
 We  are  looking  into  this  aspect  whether’
 any  other  change  is  called  for.

 MR.  SPEAKER  :
 tion.

 Short  Notice  Ques-
 Mr.  Jyotirmoy  Basu.

 SHORT  NOTICE  QUESTION

 Subversion  jo  Durgapur  Steel  Plant
 +

 SHRI  JYOTIRMOY
 BASU  :

 SHRI  BHAGABAN  DAS  :
 Will  the  Minister  of  STEEL,  MINES

 AND  METALS  be  pleased  to  state  :
 (a)  whether  Government  have  taken

 note  of  the  subversion  committed  by  the
 Hindustan  Steel  Workers’  Union,  Durgapur
 as  stated  by  the  Chairman  and  workers  of
 Hindustan  Steel  Ltd.  ;

 (b)  whether  it  is  a  fact  that  the  Divi-
 sion-in-charge  promised  to  a  team  of  M  Ps.

 S.N.Q.  7.

 the  regional  imbalance  so  far  as  the  deve-
 lopment  of  industries  is  concerned.

 to  consider  withdrawal  of  recognition  of
 the  Indian  National  Trade  Union  Congress
 after  consultations  ;  and
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 (c)  if  so,  whether  any  decision  has  been
 taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)  The
 re-heativg  furnaces  io  the  rolling  mills  of
 Durgapur  Steel  Plant  were  demaged  as  a
 result  of  sabotage  which  is  sald  to  have
 been  done  by  a  group  of  workers  present
 on  the  spot.

 (b)  It  is  presumed  that  the  Hon.  Mem-
 bers  are  referring  to  the  Director-in-Charge
 when  they  say  Division-in-Charge.  It  is
 learnt  that  the  Director-in-Charge  had  told
 the  Team  of  M.Ps.  that  as  provided  for  in
 the  Code  of  Discipline,  this  matter  had
 been  referred  to  the  State  Government.

 (c)  Decision  of  the  State  Government
 is  awaited.

 SHRI  JYOTIRMOY  BASU:  The
 background  of  this  case  is  as  follows.  It
 Originated  out  of  a  factional  fight  in  the
 congress  party.  Shri  Morarji  Desai,  the
 Deputy  Finance  Minister

 AN  HON.  MEMBER  :
 Minister.

 Deputy  Prime

 SHRI  JYOTIRMOY  BASU:  I  am
 sorry.  My  mind  is  working  so  fast  in
 framing  the  question  that  I  am  not  able  to
 remember  that...The  Deputy  Prime  Minis-
 ter  in  his  reply  to  one  of  my  questions  said
 that  he  took  Shri  Atulya  Ghosh  to  Durga-
 pur  because  of  my  special  faterest  in  the
 industrial  development  of  West  Bengal.
 That  was  to  my  Unstarred  Question  No.
 57i9  on  the  26th  August,  1968.  Now,  Mr.
 Morarji  Desai,  Deputy  Prime  Minister  and
 Finance  Minister,  collaborated  with  Mr.
 Atulya  Ghosh  and  decided  to  stage  a  strike,
 and  the  whole  thing  was  pre-planned.  Mr.
 Atulya  Ghosh  who  came  from  Birbhum
 was  there  in  Durgapur  that  very  night  and
 the  whole  plan  was  very  well-planned,  and
 in  48  minutes,...

 MR.  SPEAKER  3
 supplementary.

 SHRI  JYOTIRMOY  BASU:  In  I8
 minutes  the  whole  plan  was  hatched  and
 executed  and  there  was  damage  to  the  value
 of  Rs.  one  crore.

 You  must  plan  your
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 aft  क०  ना  तिवारी  :  प्वाइंट  झाफ  झाईर,
 सर।  श्रष्यक्ष  महोदय,  माननीय  सदस्य  यहां  पर
 जो  स्टेटमेंट  दे  रहे  हैं,  उसका  कोई  प्रफ  नहीं  है  ।

 MR.  SPEAKER  :
 factual  information.
 damaging  statement.

 He  is  only  giving
 He  has  not  made  any

 SHRI  JOYTIRMOY  BASU:  When
 the  plant  authorities  tried  to  persuade  the
 mischief-mongers  from  stopping  from  that
 mischief,  they  said  that  unless  the  union
 leaders  namely  Shri  Atulya  Ghosh  and
 Shri  Ananda  Gopal  Mukerjee,a  former
 Congress  MLA,  told  them  not  to  do  it,
 they  were  not  going  to  stop  from  it.  Shri
 Ananda  Gopal  Mukerjee  who  was  contact-
 ed  by  telephone  in  his  house  on  that  day
 and  on  that  night  refused  to  come  ;  so  did
 the  secretary.  When  a  few  of  the  boys
 were  arrested  after  the  mischief,  they  prom-
 ptly  came  out  and  builed  them  out.  So,
 the  whole  thing  was  pre-planned,  pre-engi-
 meered  and  well  executed.  Under  the
 circumstances,  may  I  know  trom  the  hon.
 Minister  whether  there  is  severe  pressure
 that  is  being  brought  to  bear  upon  him  by
 Shri  Morarji  Desai,  Shri  Atulya  Ghosh  and
 his  group?  In  these  circumstances  may
 we  expect  that  the  Minister  will  not  yield
 to  such  pressure  und  answer  the  following
 question  ?  The  director  stated  before  the
 four  Members  of  Parliament  who  visit-
 ed  Durgapur  soon  after  the  havoc
 that  the  question  of  withdrawing  the
 the  recognition  of  the  INTUC  or  Congress-
 run  union  in  Durgapur  accused  of  acts  of
 sabotage  and  subversion  was  under  cons-
 ideration,  and  he  said  that  the  authorities
 would  consult  the  legal  man  and  then  only
 they  could  do  it.  It  is  ouw  more  than  a
 month  and  a  half  of  nearly  two  months.
 What  have  Government  found  out  from
 the  legal  brain?  Muay  |  know  whether
 Government  will  be  willing  to  tsunch
 prosecution  against  the  union  officials  and
 if  not  whethr  it  is  because  it  is  a  Congress-
 run  union  or  cise  what  the  reason  for  not
 launching  prosecution  is  ?

 SHRI  P.C.  SETHI:  The  allegation
 that  the  strike  was  engineered  by  the  hon.
 Deputy  Prime  Minister  is  entirely  wrong.
 The  Deputy  Prime  Minister  visited  Durga-
 pur  in  connection  with  the  inaugration  of
 the  skelp  mill.
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 SHRI  JYOTIRMOY  BASU  :  Why
 did  he  take  Shri  Atulya  Ghosh  also  there  ?

 SHRI  P.C.  SETHI:  He  also  attended
 one  of  the  INTUC  conferences  there.  As
 far  as  this  conference  is  concerned,  this
 took  place  about  two  or  three  months
 before  this  particular  incident  which  took
 place  in  the  month  of  September.  There-
 fore,  it  is  entirely  wrong  to  say  that  he  had
 anything  to  do  with  the  strike  notice  or
 any  resolution  connected  with  the  strike.

 As  far  as  the  actual  sabotage  done  by
 the  workers  is  concerned,  nothing  is  being
 hidden.  They  had  been  arrested  and  then
 they  were  discharged  on  bail,  but  later  on
 the  Plant  filed,  another  application

 against  them  that  they  were
 involved  in  sabotage,  and,  therefore,  they
 were  arrested,  and  now  the  case  is  under
 challan  and  the  police  are  conducting  the
 investigations.  Therefor,  nothing  is  being
 hidden.  Everything  is  moving  on.

 As  far  as  the  derecognition  of  the  union
 is  concerned,  according  to  the  code  of  dis-
 cipline,  we  have  to  report  to  the  State
 Government.

 SHRI  JYOTIRMOY  BASU  :  But  they
 did  not  hesitate  to  withdraw  recognition  of
 five  unions  almost  immediately  after  the
 strike  on  I9th  September,  1968.

 SHRI  P.C.  SETHI  :  It  is  for  the
 State  Government...

 SHRI  JYOTIRMOY  BASU:  But  the
 State  Government  is  under  the  command
 of  the  Centre  now.

 SHRI  P.  C.  SETHI  It  is  under  the
 command  of  the  evaluation  committee  of
 the  State  Government,  and  as  soon  as  the
 plant  authorities  hear  from  the  evaluation
 Committee  they  would  be  able  to  take
 action.

 SHRI  S.S.  KOTHARI  Internecine
 warfare  between  various  trade  unions,  Shri
 Jytorimoy  Basu’s  friends  not  excepted,  has
 resulted  in  sufficient  harm  being  done  to
 the  plant  as  well  as  to  production.  |  would
 therefore,  ask  the  hon.  Minister  to  tell  us
 what  steps  he  is  taking  to  check  subversion
 and  sabotage.  May  I  also  know  whether
 pormal  production  has  been  resumed  parti-
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 cularly  in  the  rolling  mills  which  were
 adversely  affected  by  sabotage  ?

 SHRI  P.  C.  SETHI:
 a  multiplicity  of  unions  is  working  in
 Durgapur.  There  are  about  five  unions
 there,  out  of  which  two  belong  to  the
 INTUC  and  one  belongs  to  the  AITUC  ;
 on  account  of  the  warfare  between  these
 two  unions,  the  work  of  the  plant  has  been
 suddenly  hampered.  But  corrective  steps
 have  been  taken,  and  |  am_  glad  to  inform
 the  House  that  after  the  stern  action  that
 the  plant  authorities  took  last  time,  the
 Production  has  improved  ia  the  month  of
 October,  and  it  has  further  improved  in  the
 month  of  November.

 It  is  a  fact  that

 श्री  Go  ना०  तिवारो  :  ग्रध्यक्ष  महोदय,  मैं
 जानना  चाहता  हूं  कि  संब्टेज  की  वजह  से  कितने
 रुपया  का  नुकसान  हुमा  ओर  काम  बन्द  होने  से
 कितने  रुपया  का  नुकसान  हुप्रा  ?...व्यवधान...

 श्री  झटल  बिहारी  वाजपेयो  :  ग्रध्यक्ष  महो-
 द्य,  तिवारी  जी  मुझे  क्षमा  करें,  यह  प्रल्प

 सूचना  प्रश्न  है,  इसमें  कहा  गया  है  कि  चार
 संसद  के  सदस्य  इस  प्लान  में  गये  थे  द्रौर  वहां
 किसी  प्राफ़िसर  से  उनकी  बात  हुई  कि  किसी

 यूनियन  की  मान्यता  है  उसको  वर्ह  करने  पर
 विचार  कर  रहे  हैं  |  भ्ब  संसद  के  सदस्य  प्लान्ट्स
 में  जाते  रहते  हैं,  प्रघिकारियों  से  बात  चीत
 करते  रहते  हैं  तो  क्या  संसद  सदस्यों  के  लिए  यह
 उचित  है  कि  प्रधिकारियों  से  की  गई  बात  को
 सदन  में  उद्ध,त  करें  ।  फिर  तो  भविष्य  में  ऐसा
 होगा  कि  संसद  सदस्यों  से  भ्रधिकारी  बात  नहीं
 करेंगे।  इसलिए  हस  चीज  पर  भाप  विचार
 करें  1  हस  प्रदन  को  ठीक  से  रखा  जा  सकता  था
 लेकिन  प्रधिकारियों  क ेसाथ  की  गई  बात-चीत
 को  सदन  में  उद्धत  करेंगे  तो  भविष्य  में  प्रधि-
 कारी  हमसे  बात  करने  में  भी  कतरायेंगे।

 श्री  Wo  ato  तिवारी  :  सेबोटंज  की
 वजह  से  कितने  का  नुकसान  हुआ  भौर  काम  बंद

 होने  की  वजह  से  कितने  का  नुकसान  हुभा  ?

 थी  to  Wo  सेठी  :  जहां  तक  मुरुखान  का
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 ताल्लुक  है  करीब  4  लाख  64  हजार  रुपये  का

 नुकसान  हुआ  शौर  जहां  तक  लौस  हन  प्रोडक्शन
 का  ताल्‍्लुक  है  उस  में  करीब  डेढ़  करोड़  रुपया
 का  नुकसान  हुमा  |

 श्री  देवेन  सेल  :  कया  यह  बात  सच  है  कि
 जो  मेनेजर  निकाला  गया  है  बह  जिस  दिन  यह
 सैबोटैज  की  कार्यवाही  हुई  थी  उस  दिन  सबेरे
 तक  वह  दुर्गापुर  में  हाजिर  था  भौर  संबोटेज
 होने  के  बाद  चला  श्राया  ?  क्‍या  यह  बात  भी
 सच  है  कि  श्री  प्रतुल्य  घोष  भी  उस  दिन  सबेरे
 तक  दुर्गापुर  में  हाजिर  थे  प्रौर  सैबोटज  होंने  के
 बाद  चले  शाये  श्रौर  मंत्री  महोदय  क्‍या  यह  भी

 बतलायेंगे;कि  जब  यह  संबोटैज़  वहां  पर  दिन  के
 दस  बजे  मेनेजर  ी  द्ांखों  के  सामने  हो  रहा
 था  तो  बहुत  से  मजदूरों  ने  श्राकर  मंनेजर  से

 कहा  था  कि  हम  लोगों  को  इजाजत  दे  दीजिये

 हमें  भ्रखत्यार  दे  दीजिये  लेकिन  मैनेजर  ने  उसका
 कोई  जवाब  नहीं  दिया  ?

 श्री  प्र»  Wo  सेठी  :  यह  घटना  रात  की

 है  दिन  की  नहीं  है  जहां  तक  की  किसी  व्यक्ति
 बिदेष  के  मौजूद  होने  का  ताललुक  है  सारा.
 मामला  पुलिस  के  जेरगौर  है  श्रौर  वह  उसकी
 जांच  कर  रही  हैं  कि  कौन-कौन  थे  श्रौर  कौन-
 कौन  उसमें  इन्वौल्ब्ड  हैं।  पुलिस  इन  सारी
 चीजों  की  ज्ञांच  कर  रही  है  |

 SHRI  CHENGALRAYA  NAIDU  :  Is
 it  a  fact  that  the  AITUC  union  has  been
 responsible  for  the  sabotage  ?  May  I  also
 know  the  other  activities  for  which  the
 AITUC  union  has  been  responsible  ?  Is  it
 afact  that  Shri  Jyotirmoy  Basu  has  got
 some  hold  on  some  organisations  and  they
 were  responsible  for  all  the  troubles  there  ?

 श्री  to  Go  सेटी  :  जो  दूसरी  यूनियन  है
 बह  भी  बहा  कई  चीजों  के  लिए  जिम्मेदार  है,
 उदाहरशा  के  तौर  पर  सन्‌  967  से  लेकर  ब
 तक  97  घेराव  के  केसेज  वहां  हो  हुके  हैं...

 भरी  हुकम  कन  कछवाय :  कौत  सी  यूनियन

 है  उसका  नाम  बतलाया  चाव  ?
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 शी  sto  Wo  सेटी  :  झाल  इंडियन  (AITUC)
 ट्रेड  यूनियन  कांग्रेस  है  हां  तक  वह  स्पौपेज
 प्राफ  वर्क  का  ताल्लुक  है,  7]  रोज  का  स्पौपेज
 पभ्राफ  वर्क  हुआ  है  जिसके  लिए  कि  यह  यूनियन
 जिम्मेदार  है।  जहां  तक  गो  स्लो  का  ताल्लुक  है
 यह  यूनियन  =  04  दिन  गो  स्लो  के  लिए
 जिम्मेदार  है  ।  जहां  तक  उसमें  इनडिसिप्लिन  का
 ताल्‍लुक  है  तो  यह  यूनियन  76  दिन  की  इनडि-
 सिप्लिन  शौर  ध्ाइंस  कैरी  झाऊ  न  करने  के
 लिए  जिम्मेदार  है

 शी  कंवर  लाल  गुप्त  :  यह  बड़े  दुःख  की
 बात  है  कि  यह  सबवसंन  का  काम  जो  पहले
 बंगाल  में  कम्युनिस्ट  किया  करते  थे  श्व  बह
 काम  कांग्रेस  वालों  ने  ले  लिया  है।  मैं  मन्त्री
 महोदय  से  यह  पूछना  चाहता  हूँ  कि  क्या  किसी
 स्टेज  पर  श्री  प्रतुल्य  घोष  ने  यह्‌  कोशिश  की  कि
 जिन्होंने  सबवर्सन  किया  है  उनके  खिलाफ  काये-
 वाही  न  की  जाय  ?  दूसरे  क्या  सरकार  यह  भी
 मालूम  करने  की  कोंशिश  करेगी  कि  जो  मजदूर
 पकड़े  गये  हैं  उनके  प्रलावा  कुछ  बाहर  के  लोग
 भी  ऐसे  थे  जिन्होंने  यह  प्लान  बनाया  था  धौर
 क्या  उसके  लिए  बहू  किसी  सेंद्रल  एजेंसी  के
 जरिए  इनक्वायरी  करायेगी  ?

 शी  wo  Go  सेठी  :  जो  लोग  गिरफ्तार
 किये  गये  हैं  उन  के  खिलाफ  मुकहमा  चल

 रहा  है।  वह  वहां  के  काम  करने  वाले  मजदूर
 हैं  ।  36  लोग  पकड़े  गये  हैं  जिनके  खिलाफ
 मुकदमा  चल  रहा  है।  इसके  भलावा  26  धौर
 पकड़  गये  हैं  जोकि  वहां  पर  मौजूद  थे।  वह
 भी  सस्पेंडेड  हैं  उन  को  काम  से  लग  किया
 हुआ  है।

 जहां  तक  उन  लोगों  को  गिरफ्तार  करने  या
 केस  चलाने  का  ताल्सुक  है  तो  बहा  की  यूनियन
 ने  जहूर  यह  माँग  की  है  कि  इन  लोगों  पर  से

 मुकदमें  हटा  लिये  थायं  धौर  उनको  काम  पर
 रक्ला  जाय  लेकिन  प्लांट  की  ऐथारिटीज  ने
 शौर  पुलिस  ने  इसको  नहीं  माना  है  t

 oft  कंबर  लाल  गुच्:  मलरी  महोदय  ने
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 मेरे  सबाल  का  जवाब  नहीं  दिया  मैंने  पूछा
 था  कि  भजबूरों  के  प्रलाबा  क्‍या  शाहर  के  कुछ
 लोग  थी  रस  प्लान  को  बनाने  में  शामिल  थे
 धौर  उसके  लिए  ब्या  नहू  सैडल  एजेंसी  से
 इनक्यायरी  करायेंगे  श्र  दूसरा  सवाल  मैंने  यह
 पूछा  था  कि  क्‍या  श्री  मतुल्य  घोप  ने  यह  कहा
 था  कि  जिन्होंने  सबवसंत  किया  है  उनके  खिलाफ
 कार्यवाही  न  की  ज्ञाय  उन  पर  मुकहमा  न
 चलाया  जाय ?  मन्त्री  महोदय  ने  इन  दोनों
 सवालों  का  जवाब  नहीं  दिया  है  ?

 थी  wo  Wo  सेठी :  मैंने  ज़बाब  दिया  है
 कि  यूनियत  की  तरफ  से  यह  बात  कही  गई

 है...

 श्री  कंवर  लाल
 गुप्त

 >  किसी  ग्रधिकारी  ने
 क्या  यह  बात  कही

 थनी  ao  Wo  सेही :  श्री  प्रतुल्य  घोष
 इस  यूनियन  के  प्रसीडेंट  हैं  जैसा  मैंने  कहा
 यूनियन  की  तरफ  से  यह  बात  कही  गयी
 कि  जन  लोगों  को  वापिस  काम  पर
 रबक  जाय  लेकिन  प्लांट  ऐथारिटीज  ने  इस
 बात  को  नहीं  माना  है  ।  पुलिस  उस  सारे  मामले
 पर  गौर  व  जांच-हड़ताल  कर  रहो  है  भोौर
 जो  लोग  पकड़े  गये  हैं  क्या  वह  लोग  उस  हड़-
 ताल  को  कराने  में  शामिल  ये  इस  मामले  की
 भी  जांच  की  ज्ञ  रही  है  1

 MR.  SPEAKER  :  He  was  asking  about
 accentral  agency  doing  it.

 SHRI  P.  C.  SETHI  :  The  local  admini-
 stration  and  the  local  police  are  doing  it.

 SHRI  S.  M.  BANERJEE:  It  is  now
 clear  that  th's  sabotage  was  done  by  the
 Union  which  is  led  by  INTUC.  There  is
 no  doybt  about  it  in  our  mind.  The  Prasi-
 dent  of  that  Union  is  Shri  Atulya  Ghosh.
 It  is  a  fact  that  sometime  back,  to  end
 rivalry  in  trade  unions,  a  scheme  was  bein
 cousidered  by  Dr.  Channa  Reddy  who  is
 no  more  in  the  Ministry,  that  there  should
 be  only  one  Union  in  one  particular  unit
 after  a  proper  ballot  taken  to  decide  the
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 representative  character  of  that  particular
 Union  ?  What  has  happened  to  that
 scheme,  is  it  being  pursued,  if  so  what  steps
 are  being  taken  in  pursuance  thereof  ?

 SHRI  P.C.  SETHI  We  would
 certainly  welcome  any  decision  of  this
 nature  that  00८  Union  should  represent  the
 workers  था  one  factory.  But  we  could  not
 go  forward  with  this  because  there  were
 different  view  points  from  different  Unions.
 The  AITUC  wanted  a  secret  ballot  while
 the  INTUC  did  not  agree  to  it.

 SHRI  S.  M.  BANERJEE  :  Why  ?  They
 are  afraid  of  a  secret  ballot  ?

 MR.  SPEAKER  :
 facts.

 He  is  only  stating
 He  is  not  representing  INTUC.

 SHRI  S.  M.  BANERJEE  ;  Shri  Atulya
 Ghosh  is  afraid  of  a  secret  ballot.

 SHRI  HEM  BARUA:  Are  Govern-
 ment  aware  of  the  serious  allegation  made
 against  Shri  Morarjl  Desai,  Deputy  Prime
 Minister,  who  is  said  to  have  visited
 Durgapur  and  addressed  a  meeting  of
 INTUC  workers  and  incited  them  to  go  on
 strike  ?  Shri  Atulya  Ghosh  was  also  there.
 If  so,  may  |  know  whether  this  particular
 allegation  is  going  to  be  inquired  into,  and
 if  so,  when  do  Government  propose  to
 enlighten  us  on  this  aspect  ?

 SHRI  P.  C.  SETHI:  I  have  already
 replied  to  that  question,  that  the  allegation
 is  entirely  wrong.  He  visited  Durgapur  to
 inaugurate  the  Skelp  Mill.  He  also  parti-
 cipated  in  the  INTUC  conference.  This
 conference  took  place  about  14-2  months
 befose  this  particular  incident  took  place.

 aft  जाज  फरमेर्डोज  :  प्रध्यक्ष  महोदय,
 इस  घटना  को  हुए  तीन  महीने  से  चिक  का
 समय  हो  गया  है।  जो  उत्तर  मंत्री  महोदय  की
 ध्रोर  से  शा  रहा  है  उस  से  ऐसा  लग  रहा  है
 कि  जो  राजनोतिक  दबाव  उपप्रथान  मंत्री  द्रौर
 बंगाल  के  कांग्रेसी  नेता  श्री  झतुल्य  घोष  की
 ऑर से भत  रहा  है  झौर  उस  के  कारश  इस
 मामले  को  भो  छिपाने  का  प्रयास  हो  सकता  है  तो
 हैं  जागना  चाहता  हूं  कि  शव  तक  जओ  यह  मामले



 34  Oral  Answers

 की  जांच  हाई  लेविल  पर  चल  रही  है  तो  कब
 तक  झाप  यह  जांच  को  खत्म  करने  वाले  हैं  प्रौर
 किसी  भी  राजनीतिक  दबाव  में  न  पाते  हुए  क्‍या
 झाप  इस  प्रदन  को  हल  करने  वाले  हैं  ?

 श्री  So  Go  सेठी  :  जांच  का  काम  तो  वहां
 की  पुलिस  कर  रही  है  इसलिए  बेरे  लिए  यह
 कहना  कठिन  है  कि  कब  तक  वह  खत्म  हो
 जायगी  ।  जहां  तक  राजनीतिक  दबाव  का

 ताल्लुक  है  मैं  माननीय  सदस्य  को  बतला  सकता

 हैं  कि  न  तो  उधर  के  श्रौर  न  इधर  के  किसी  भी
 दबाव  में  ब्याने  वाले  नहीं  हैं।  हम  ने  इस  मामले
 में  प्लांट  ऐथारिटीज  को  पूरा  पूरा  प्रधिकार
 दिया  है  कि  वह  कानून,  कायदे  के  मुताबिक  जो
 भी  वाज़िब  चीज  हो  उसे  करें|

 शी  लाज  फरनेस्डोज  :  जांच  का  काम  अभी
 कब  तक  चलेगा  ?

 थी  wo  Wo  सेठो  :  पुलिस  जांच  कर  रही
 है  भ्रौर  मेरे  लिये  यह  कहना  कठिन  है  कि  कब
 तक  वह  खत्म  हो  ज्ञायगी  ।

 SHR!  JYOTIRMOY  BASU  :  Shri
 Chavan  has  command  of  the  police.  He
 can  say.

 SHR]  VIKRAM  CHAND  MAHAJAN  :
 In  view  of  the  fact  that  there  is  an  allega-
 tion  against  Shri  Morarji  Desai,  Deputy
 Prime  Minister,  and  Shri  Atulya  Ghosh,
 will  the  Minister  be  willlng  to  constitute
 an  inquiry  committee  consisting  of  our
 hon.  friends  sitting  on  the  right  ?

 SHRI  P.  C.  SETHI:  I  have  already
 said  that  the  allegation  is  entirely  wrong.
 There  is  no  question  of  inquiry.

 aft  बेणी  झंकर  शर्मा:  भ्रध्यक्ष  महोदय,
 सौभाग्य  से  मा  वृर्माम्य  से  मैं  भी  उस  टीम  में
 था  जो  दुर्गापुर  गयी  थी  |  मैं  एक,  स्पध्टीकरग
 यहां  कर  देना  चाहता  हूँ  7  हमारे  माननीय
 सदस्य  श्री  ज्योतिमंय  सु  ने  प्रपने  सवाल  में

 यह्  चर्चा  की  है  कि  डिवीजन  इंचार्ज  ने  संसदू-
 शद्स्यों  के  दल  के  ्ण्य  के  दौरान  इस  वात
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 की  प्रतिज्ञा  की  थी  कि  वे  इंडियन  नेशनल  ट्रेड
 यूलियिस  काँग्रस  की  इस  यूनियन  को  जो  कांग्रेस
 द्वारा  संचालित  है  अवध  घोषित  करा  देंगे।

 किल्‍्तु  जहां  तक  मुझे  स्मरण  है  कि  उन्होंने
 ऐसी  कोई  प्रतीज्ञा  नहीं  की  थीं।  किसी  प्रफसर
 को  दोषों  ठहराना  हमारे  लिये  उचित  नहीं
 होगा  ।  हमारी  तरफ  से  केबल  यह  कहा  गया
 था  कि  क्‍या  झ्ाप  इस  सुझाव  पर  विचार  करेंगे
 कि  जिस  यूनियन  के  लोगों  ने  हां  पर  कारंवाई
 की  थी  उसे  श्रवंध  धोषित  किया  जाये  ?

 दूसरी  बात  यह  है  कि  जिस  पार्टी  पर  हमारे
 शासन  औ्रौर  सुरक्षा  का  भार  है  प्रगर  बही
 भक्षक  दिखाई  पड़ती  है  तो  इस  में  कुछ  सोच
 विचार  करने  की  ग्रावदयकता  है।  हम  लोगों  से

 यह  सुकाव  दिया  था  कि  क्या  शाप  सेंद्रल  इंटे-
 लिजेंस  या  ऐसी  ही  किसी  पनी  इंटेलिजेंस
 ब्रांच  से  इस  बात  की  जांच  करायेंगे  कि  इस  में
 जिम  लोगों  ने  तोड़फोड़े  की  कारंबाई  की  थी
 उन  के  पीछे  किसी  दूसरी  शक्ति  का  हाथ  तो  गहीं
 था  |

 श्रो  प्र०  Wo  सेठी  :  जहां  तक  डाइरेक्टर
 इंचार्ज  का  ताल्‍लुक  है  उन्होंने  ऐसा  कोई  प्राशवासन

 नहीं  दिया  था  कि  वह  भवंघ  धोषित  करंगे,
 बहिक  उन्होंने  यह  कहा  था  कि  वह  हस  मामले
 में  उचित  और  कानून  कारंवाई  करेंगे,  धीर

 तदनुसार  उन्होंने  उचित  ध्रौर  कानून  कारंबाई
 की  है।  स्टेट  गवनंमेंट  की  इवंलुएशन  कमेटी
 को  सारा  मामना  सौंप  विया  गया  है  शौर  उन
 का  वर्डिक्ट  पाने  तक  इस्तजार  किया  जायेगा।

 शी  झा  सूबण :  जिन  लोगों  ने  भी
 सैबाटेज  किया  हो,  इस  हाउस  का  पूरा  मत
 धाप  के  सामने  है  कि  संबाटेज  करने  वालों  को
 सख्त  से  सश्त  सजा  देगी  चाहिये।  प्राप  के
 सामने  पह  भी  मत  है  कि  जांच  में  देर  हुई  है,
 सेकिन  जिन  लोगों  के  खिलाफ  यह  जांच  हो
 रही  है  कम  से  कम  उन्हें  ट्रंड  कृणियन  से  निकाला
 जाग  ताकि  बह  जझाभे  स  तरह  की  हरकत  ने
 कर  सके  ।
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 भी  प्र०  wo  सेठी  :  मैंने  दोनों  बातें  कह
 दी  हैं  कि  जहां  तक  जांच  का  ताल्लुक  है  पुलिस
 इस  की  जांच  कर  रही  है,  जहां  तक  डिरिक-
 रिनहन  का  मामला  है,  यह  बात  इबलुएशन
 कमेटी  को  सौंप  दी  गई  है।  उन  का  बड़िक्ट
 बाने  पर  इस  का  फँंसला  किया  जायेगा  |

 WRITTEN  ANSWERS  TO  QUESTIONS
 Facilities  for  Food  Processing  and

 Preservation
 DR.  RANEN  SEN  :

 SHRI  D.  C.  SHARMA  :
 SHRI  BEN!  SHANKER

 SHARMA  :
 SHRI  M.  N.  REDDY  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  facilities
 for  food  processing  and  preservation  in  the
 country  are  obsolete  and  outmoded  ;  and

 (b)  if  so,  what  steps  Government  pro-
 pose  to  take  to  improve  food  processing
 and  preservation  in  India  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.A.  AHMED):  (a)
 and  (b).  Some  of  the  food  products  mapu-
 fuctured  in  India  can  compare  favourably
 with  some  of  the  international  brands.
 There  is  however,  scope  for  the  introduc-
 tion,  of  mechanisation  and  modern  process-
 ing  equipments.  Units  which  are  engaged
 in  the  export  of  processed  foods  are  being
 assisted  to  equip  themselves  with  modern
 equipment  not  indigenously  available.
 Training  io  Food  technology  is  being  im-
 parted  in  the  Central  Food  Technological
 Research  Institute,  Mysore  where  adequate

 *4R4,

 modern  technology  has  been  developed
 and  further  research  is  being  carried
 out.

 Supply  of  Tractors  by  Bulgaria  and
 Remania

 SHRI  NITIRAJ  SINGH
 CHAUDHARY  :

 SHRI  A.  5.  SAIGAL  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Bulgaria  and  Romania
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 besides  Russia  have  offered  to  supply  and
 also  to  start  manufacture  in  India  of
 cheap  tractors  suitable  for  indian  condi-
 tions  ;  and

 (b)  if  so,  Government's  reaction  there-
 to?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  A  statement  Is  laid  on  the  Table  of
 the  Sabha.

 STATEMENT

 In  order  to  meet  the  gap  between  the
 demand  and  availability  of  tractors  from
 the  indigenous  sources,  imports  of  tractors
 are  being  arranged  by  the  Department  of
 Agriculture  Offers  for  the  supply  of  tractors
 have  ‘nter-aliu  been  received  from  Bulgaria,
 Rumania  and  Russia.  The  Department  of
 Agriculture  have  made  the  following  arran-
 gements  for  the  import  of  tractors  from
 these  countries  during  the  current  year  :

 l.  ‘DT-14B,  tractors  from  Russia
 6,000  Nos.

 2  50-HP  Byelarus  tractors
 from  Russia  500  Nos.

 3.  50-HP-  UTOS-2  tractors
 from  Rumania  500  Nos.

 2.  Government  have  also  received
 schemes  for  the  manufacture  of  tractors  in
 collaboration  with  these  countries.

 A  scheme  for  the  mauufacture  of
 DT-I4B  tractors  in  collaboration  with  M/S
 Prommash  export  and  Tractorexport  of
 USSR  has  been  approved  in  principle  and
 the  Indian  party  has  been  asked  to  submit
 their  application  for  the  import  of  capital
 goods,  phased  manufacturing  programme
 and  the  final  draft  collaboration  agree-
 ment.

 The  Indian  party  which  wants  to  colla-
 borate  with  M/S  Industrial  Export,
 Rumania  has  been  asked  to  submit  the
 application  for  the  import  of  capital  goods
 and  revised  munufacturing  programme  by
 31.12.1968.

 The  Punjab  State  Industrial  Develop-
 ment  Corporation  propose  to  enter  into
 collaboration  with  M/S  Agromachine  and.
 Tractorexzport,  Bulgaria  for  the  manufac-
 ture  of  BD  HP  tractors.  They  have  been
 asked  to  send  a  prototype  of  the  tractor
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 proposed  to  be  manufactured  by  them  to
 the  Tractor  Training  and  Testing  Station,
 Budni.  Their  proposal  will  be  considered
 after  the  receipt  of  the  report  of  the  Trac-
 tor  Testing  Station,  Budni.

 पाकिस्तान  द्वारा  पकड़  शये  झोर
 वापस  लौटाये  गए  भारतीय  माल

 का  अस्यथई  पसन  पर  पड़ा  रहना

 भी  विभृतति  सिभ्र  :
 शी  बाल्मीको  चौधरी  :

 कया  वारिए्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  किः

 (क)  क्‍या  यह  सच  है  कि  i965%  हुए
 भारत  प्रौर  पाकिस्तान  के  संघर्ष  के  दौरान
 पाकिस्तान  द्वारा  पकड़ा  गया  भारतीय  माल

 जुलाई-प्रगस्त,  968  में  वापस  लौटा  दिया  गया
 था;

 (ख)  क्‍या  यह  भी  सच  है  कि  यह  माल

 बम्बई  पतन  पर  पड़ा  हुभा  है  ;  भौर

 (ग)  यदि  हां,  तो  इस  माल  को  इसके  सही
 गण्तब्य  स्थान  पर  भेजने  में  विलम्ब  होने  के
 क्या  कारण  थे  ?

 बारिएज्य  मस्त्री  श्ो  दिनेश  सिह)  :  (क)
 पौर  (स).  965  के  भारत-पाकिस्तान  संघर्ष
 के  दौरान  पकड़े  गये  माल  में  से  पाकिस्तान  सर-

 कार,  ध्रगस्त  966  से  केवल  ऐसा  माल  ही
 वापस  लौटा  रही  है,  जो  सहायता  के  रूप में
 प्राप्त  हुआ  है  भौर  जिस  माल  का  तटस्थ  देशों
 द्वारा  बीमा  किया  हुआ  है।  सितम्बर,  3968
 के भ्न्त  तक  इस  प्रकार  के  माल  में  3250
 पैकेज  बम्बई  में  उतारे  गये,  इनमें  से  502  पैकेज

 झ्गस्त  तथा  सिशम्बर,  968  के  मासों  में  शाए  |
 केवल  479  पैकेज  की  अभी  निकासी  बाकी  है
 जिनमें  36  पैकेज  छामिल  नहीं  हैं  जिनके  खो

 जाने  जा  समाचार  है  1

 (ग)  नौवहन  सम्बन्धी  कागजातों  भ्ौर
 उनके  छुड़ाने  के  लिये  प्राबेदन  पत्रों  की  धनु-
 पस्थिति  में,  उन  व्यक्तियों  का  पता  लगाना

 "486,
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 सम्भव  नहीं  हो  सका  है  जिनके  नाम  माल
 भेजा  गया  था।  वम्बई  पतन  न्यास  प्राधिकारी
 जहाजी  बीमा  कम्पनियों  पश्रादि  के  माध्यम  से
 उन  व्यक्तियों  का  पता  लगाने  के  प्रयास  में  लगे

 हुए  हैं

 इस्पात  कारखानों  में  उत्पादन

 487.  थी  हरदयाल  बेबगुण  :  कया
 इस्पात,  सान  तथा  धातु  मन्त्री  यह  बताने  की
 कृपा  करंगे  कि  :

 (क)  वर्ष  968  के  पहले  छ:  महीनों  में
 सरकारी  क्षत्र  के  इस्पात  कारखानों  में  से  प्रत्येक
 इस्पात  कारखाने  में  इस्पात  का  कितना  उत्पादन
 हुभा  ;

 (ख)  क्‍या  यह  सच  है  कि  उक्त  कारखानों
 के  कमंचारियों  तथा  श्रमिकों  की  हड़ताल  से
 इन  कारखानों  में  हस्पात  के  उत्पादन  पर  कु-
 प्रभाव  पड़ा  है  ;

 (ग)  यदि  हां,  तो  गत  वर्ष  इस्पात  के
 उत्पादन  की  तुलता  में  यह  उत्पादन  कितना  कम
 झथवा  भ्रधिक  है  ;  भौर

 (घ)  उत्पादन  को  बढ़ाने  के  लिए  क्‍या
 कार्यवाही  की  गई  है  ?

 इस्पात,  खान  तथा  धातु  भस्वालय  में  राज्य
 स्त्री  (भी  प्र०  Wo  सेठी) :  (क)  से  (च).
 दुर्गापुर,  भिलाई  धौर  राउरकेला  इस्पात  कार-
 खानों  का  जनवरी-जून  968  शौर  967  में
 इसी  प्रवधि  का  विक्रय-इस्पात  का  उत्पादन
 निम्नलिखित  है  :

 (हजार  टन)

 'अनवरी-जून  968  जनवरी-बून,  967

 दुर्गाप  2738.7  26.5

 भिलाई  554.2  659.5
 शउरकेला  364.0  312.6

 ह  भौचोमिक  सम्बन्धों  के  कारण,
 विशेषत:  हदुर्नापुर  में,  उत्पादन  पर  प्रतिकूल
 प्रभाव  पढ़ा  ।  भिलाई  में  हूसरे  कारणों  से  उत्पादन
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 पर  प्रभाव  पड़ा  जिनमें  मन्दी  का  रुख,  रेल-मिल
 के  लिए  देश  से  पर्याप्त  मात्रा  में  श्राडेर  प्राप्त  न

 होना,  निर्यात  के  लिए  कच्चे  लोहे  के  उत्पादन
 पर  बल,  वायर-राड-मिल  को  उत्पादन  आरम्भ
 करने  के  पश्चात  पूर्ण  3  निर्धारित  क्षमता  प्राप्त
 करनेमें  लगा  समय  ग्रादि  शामिल  है।  राउरकेला
 कारखाने  के  विस्तार  कायक्रम  की  शेष  इकाइयों
 के  चालू  होने,  भिलाई  में  श्राकसीजन  के  इंजेक्शन
 लगाने  को  सुविधाएं  उपलब्ध  होने  श्रौर  दुर्गापुर
 इस्पात  कारखाने  में  विस्तार  की  सुविधाग्रों  का
 शौर  भ्रधिक  उपयोग  होने,  उत्पादन  में  विभि-
 न्‍नता  लाने  शौर  प्रांतरिक  मांग  में  प्रत्याशित

 बद्धि  प्रौर  निर्यात  में  वृद्धि  प्रादि  के  फलस्वरूप
 उत्पादन  में  वृद्धि  होने  की  सम्भावना  है।

 Joint  Plant  Committee

 48.  SHRI  8.  K.  DASCHOW-
 DHURY  !  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to
 state  :

 (a)  whether  the  prices  announced  by
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 the  Joint  Plant  Committee  are  binding  on
 all  concerned  ;

 (b)  what  are  the  funds  operated  by  this
 Committee  ;

 (c)  the  total  income  and  expenditure in  respect  of  each  of  these  funds  separately
 during  the  years  ‘1964-65,  to  ‘1967-68  :  and

 (d)  what  are  the  arrangements  for
 accounting  and  auditing  of  the  financial
 transactions  of  this  Committee  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)  No,
 Sir.  The  prices  announced  by  the  Joint
 Plant  Committee  have  no  statutory  back-
 ing.

 (b)  JPC  is  operating  three  funds  viz.
 Iron  and  Steel  Freight  Equalisation  Fund,
 Re-rollers’  Freight  Differential  Fund  and
 Engineering  Goods  Export  Assistance
 Fund,

 (c)  A  statement  is  laid  on  the  Table  of
 the  House.

 STATEMENT
 l.  [ron  and  Steel  Freight  Equalisation  Fund  (Operating  from  1.3.64)

 Year  Income  Expenditure  Deficit  (—)/Surplus
 (+)

 1964.65  2,14)15,493.45  2,66,80,964.19  52,65,470.74  (—)
 1965-66  1,88,26,368.82  3,44,93,270.88  I56,66,902.06  (—  )

 1966-67  2,33,52,366.50  2,27,80,076.38  5,72,290.12,  (+)
 1967-68  2,05,31,159.63  I,59,82,362.98  45,48,796.65  (+)

 Net  Deficit  Rs.  1,58,11,286.03

 2  Re-rollers’  Freight  Differential  Fund  (Operating  from  1.2.1968)
 ‘1967-68  19,89,240.29  I5  ‘66,322.41  4,22,917,88  (+)

 3.  JPC  Engineering:  Goods  Export  Assistance  Fund  (Operating  from  2.5.67)

 1967-66  1,87,06,652  cd  4,4.t,30,465.67  75,76,186.33  (4)

 (d)  ै  quilified  Chartered  Accountant
 {s  8  charge  of  JPC  Accounting  and  the

 Accounts  are  being  audited  by  &  well
 known  firm  of  Chastered.  Accouaiants.
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 M/S  Killick  Industries  Ltd.,
 Bombay

 *489.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state

 (a)  whether  M/s.  Killick  Industries
 Ltd.,  Bombay  has  changed  hands  in  recent
 months  ;

 (b)  if  so,  who  are  the  individuals  or
 firms  that  have  acquired  major  holdings  in
 the  Company  ;

 (०)  the  terms  under  which  the  shares
 of  the  company  were  bought  by  the  new
 owners  ;  and

 (9)  the  names  and  assets  of  the  firms
 wholly  or  partially  owned  by  or  managed
 by  M/s.  Killick  Industries  Ltd.  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFIARS  (SHRI  F.  A.  AHMED):  (a)  to
 (d).  The  informaticn  is  being  collected

 and  it  wiil  be  faid  on  .the  Table  of  the
 House  as  scon  as  available.

 इस्पात  मिलें  लाने  के  लिए  रब्बी
 लोहे  (स्क्र प)  का  प्रयोग

 #490.  शी  महाराज  सिह  भारतो  :
 क्या  इस्पात,  खान  तथा  धातु  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर-पदिचमी
 भारत,  प्रासाम  भौर  केरल  जैसे  क्षत्रों  में,  जहां
 लोहा,  पत्थर  द्रौर  कोयला  उपलब्ध  नहीं  है,
 परन्तु  सस्ती  दरों  पर  बिजलो  उपलब्ध  है,  रद्दी
 लोहे  से  इस्पात  मिलें  चलाई  ा  सकती  हैं  ;

 (ख)  यदि  हां,  तो  सरकार  द्वारा  रद्दी  लोहे
 का  निर्यात  किये  जाने  के  क्‍या  कारण  हैं  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  विभिन्‍न
 उद्योगों  में  लोहे  की  खपत  तथा  उत्पादन  से  बड़ी
 भारी  मात्रा  में  रदृदी  लोहा  उपलब्ध  होता  है;
 शौर

 ष)  यदि  हाँ,  तो  चौथी  पंचवर्षीय  योजना
 झ्रवधि  में  रद्दी  लोहे  की  खपत  करने  के  लिए

 तैयार  की  गई  योजना  का  ब्यौरा  क्‍या  है  !
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 इस्पात,  खान  झौर  धातु  मर्त्रालय  में  राम्य
 सरतो  (भी प्र०  Fo  Bet):  (क)  मैं  सम-
 भता  हूं  कि  “रद्दी  लोहे”  से  माननीय  सदस्य
 का  पह्रभिप्राय  “रद्‌दी  इस्पात'  से  है।  विद्युत
 चाप  भट्ठियों  में  इस्पात  तैयार  करने  के  लिए
 रद्दी  इस्पात  ब्रौर  विद्युत  शक्ति  ही  मुख्य  रूप  से
 प्रावश्यक  है  ।  ऐसी  भट्ठियां  कहीं  भी  लगाई  जा
 सकती  हैं  बच्चातें  कि  मितव्ययी  ढंग  से  उपयु कस
 दोनों  शर्ते'  पूरी  होती  हों  भौर  तंयार  माल  की
 खपत  के  लिए  समीप  में  ही  माकिट  हो  ।  विद्युत
 चाप  भट्ठियों  द्वारा  इस  प्रकार  तैयार  किए  गये
 इस्पात  का  उपयोग  या  तो  ढलाई  कारखानों  में
 ढलाई  के  लिए  प्रधवा  बेलन  मिलों  में  किया  जा
 सकता  है  1

 प्राज  कल  प्राय:  सभी  मिश्र-इस्पात  बनाने
 वाले  कारखानों  में घौर  कुछ  इस्पात  के  ढलाई
 कारखानों  में  प्रौर  छोटे  कारखानों  में
 विद्युत  चाप  भट्टियों  में  देश  में  उपलब्ध  रद्‌दी
 इस्पात  से  इस्पात  तैयार  किया  जा  रहा  है  i
 मद्रास  राज्य  मैं  भ्राकॉनम  में  70,000  टन
 वापिक  क्षमता  का  एक  कारखाना  लगायाजा
 रहा  है  जिसमें  इस्तात  को  थिलेटों  में  परिवर्तित
 करने  की  सुविधाएं  होंगी  7  इस  कारखाने  की
 क्षमता  को  दुगुना  किया  जा  सकता  है  बचातीं  कि
 प्रतिरिक्त  रद्दी  इस्पात  उस  इलाके  में  ही  उप-
 लब्ध  हो  प्रौर  दक्षिणी  भारत  के  बाजारों  में
 इसके  उत्पादों  की  खपत  हो  सके  ।

 (ख)  हैवी  मेरिटिंग  स्क्रॉप  जिसका  उपयोग
 प्राजकल  देश  की  बिश,त  जाप  भद्ठियों  में  किया
 जाता  है,  के  निर्षात  पर  प्रसिद्रन्ध  है।  दूसरे
 स्क्रप  जैसे  टर्निंग,  बोरिंग  भादि,  जो  बलंगान
 विद्य,त  चाप  भट्ठियों  की  प्राववयकताझों  से  बच
 जाते  हैं,  निर्यात  करने  की  प्रनुमति  है  t

 (ग)  धातु  निर्माण  धौर  कारलानों  के
 परिचालन  में  रददी  माल  का  निकलना  प्रनि-
 बार्य  है  t

 (घ)  हिंदुस्तान  स्टील  लिमिटेड  के  केस््रीय
 इन्जौनियरी  दौर  रुपॉकन  ब्यूरों  से  देश  में  उप-
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 लब्ध  रद्दी  इस्पात  का  पृल्यांकन  करने  तथा

 विद्युत  भट्टियों  प्रौर  लगातार  ढलाई  करने  वाले
 कारखानों  की  स्थापना  के  लिए  उपयुक्त  स्थलों
 के  बारे  में  सुकाव  देने  के  लिए  कहा  गया  है।
 डनकी  सम्पूर्ण  रिपोर्ट  प्रभी  नहीं  मिली  है

 फिर  भी  रद्दी  माल  की  उपलब्धि  के  भाधार
 पर  चौथी  योजना  श्रवधि  में  एक  कारखाना
 लगाने  की  व्यवस्था  की  जा  रही  है  जिसकी

 इस्पात  पिघलाने  की  वार्षिक  क्षमता  150,000
 टन  की  होगी

 शराब  का  उत्पादन

 #401.  श्री  प्रटल  बिहारी  वाजपेयी  :

 श्री  जगम्माथ  राव  जोशी  :
 शी  नारायरण  स्वरूप  शर्मा  :
 श्री  रणजीत  सिह  :

 क्या  श्रौद्योगिक  विकास  तथा  समवाय-कार्य
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  947  %  देश  में  शराब  का  उत्पादन
 करने  की  क्षमता  कितनी  थी  श्रौर  भ्रब॒  कितनी
 है;

 (ख)  इस  प्रबधि  में  विभिन्‍न  राज्यों  में
 कितनी  मात्रा  में  शराब  बनाने  के  लिये  नये
 लाइसेंस  जारी  किये  गये  हैं  ;  शरीर

 (ग)  2  प्रक्लुबर,  068  से  2  भ्रक्तूबर,
 969  के  बीच  कितनी  मात्रा  में  दाराब  बनाने  के
 लिये  नये  लाइसेंस  देने  का  प्रस्ताव  है  ?

 प्रौद्योगिक  जिकास  तथा  समवाय-कार्य  मंत्रो
 (भी  फल रुद्यीन  झली  हमद) :  (क)  दाराब  के
 प्रन्तगंत  विभिन्‍न  प्रकार  की  पेय  स्पिरिट  झ्ाती

 है।  विभिन्‍न  दाराब  निकालने  के  कारखाने
 विभिन्‍न  मान  के  एलको हल  बनाते  हैं।  एलकोहल
 की  उच्चतम  मूल्य  सीमा  निर्धारण  के  लिए
 टैरिफ  कमीछन  द्वारा  किये  गये  परीक्षण  (1965)
 के  प्रतिवेदन  के  झनुसार  सन्‌  947  में  9
 हाराब  बनाने  के  कारखाने  थे  उनका  कुल
 उत्पादन  60000  किलो  लीटर  था।  सब  947
 में  उत्पादित  शराब  की  ठीक-ठीक  मात्रा  की

 DECEMBER  3,  968  Written  Answers  48

 सूचना  प्राप्त  नहीं  है,  सूचना  एकत्र  की  जा  रही
 है  |  संगठित  क्षेत्र  में  शराब  बनाने  के  कारखानों
 की  संख्या  05  है  जिनकी  बाधिक  उत्पादन
 क्षमता  3B.12  लाख  किलो  लिटर  है।  सन्‌  947
 में  संगठित  क्षेत्र  में शराब  का  उत्पादन  26000
 किलो  लिटर  था।

 (ख)  उद्योग  (विकास  तथा  विनियमन)
 भ्रधिनियम,  95  के  ग्रन्तगंत  अ्प्रैल'  960  में
 500  किलो  लिटर  वाषिक  उत्पादन  क्षमता  का

 लाइसस  प्रदान  किया  गया

 (ग)  उद्योग  (विकास  तथा  विनियमन)
 प्रधिनियम,  95  के  प्रन्तगंत  लाइसेंस  प्रदान
 करने  के  लिये  दो  श्रावेदन  पत्र  प्राप्त  हुए  हैं।
 ये  सरकार  के  विचाराधीन  हैं।

 Action  of  Export  Duty  on  Manganese

 #492,  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to
 state  :

 (a)  whether  his  Ministry  had  recom-
 mended  to  the  Ministries  of  Commerce
 and  Finance  for  the  abolution  of  export
 duties  on  all  grades  of  manganese  ores  ;
 and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)  Yes,
 Sir.

 (b)  Export  duty  on  Manganese  Ore
 has  not  been  abolished.  The  question
 of  grant  of  relief  to  the  industry  is  under
 consideration  of  the  Government.

 Shoe  Factory  at  Kanpur  in  Collaboration
 with  U.S.S.R

 *493.  DR.  SUSHILA  NAYAR  :
 SHRI  YASHPAL  SINGH  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government  to  set
 up  a  Shoe  Factory  at  Kanpur  in  collaboray
 tion  with  ७.  .  $.  8.  ;
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 (b)  if  so,  its  annual  production  capa-
 city  and  the  amount  likely  to  be  spent
 thereon  ;  and

 (c)  the  arrangements,  financial  or
 otherwise,  between  the  two  countries  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (c).  The
 proposal  to  set  up  a  shoe  factory  in  colla-
 boration  with  U.S.  S.R.  is  still  in  the
 preliminary  stage  of  the  consideration.  No
 decision  have  yet  been  taken  on  its
 location,  production  capacity  or  capital
 investment.  However,  the  possibility  of
 setting  up  the  factory  in  the  rural  area  of
 U.  P.  is  under  consideration.  The  financial
 and  other  arrangements  for  setting  up  the
 factory  have  not  been  finalized.

 पूर्वी  यूरोप  के  देशों  के  साथ  व्यापार

 #494,  श्रो  कंवर  साल  गुप्त  :
 शो  बृज  सुषण  लाल  :

 श्री  जि०  ब०  सिह  :
 ों  वंश  नारायरा  सिह  :

 क्या  बारिएज्य  मंत्री  यह  बताने  की  कृपा
 करंगे  कि:

 (क)  गत  तीन  वर्षों  (बषंवार  तथा  देशवार)
 में  भारत  से  रूस  तथा  अन्य  पूर्वी  यू  रोपीय  देशों
 को  कितने  माल  का  निर्यात  किया  गया  ;

 (ख)  इसमें  से  कितना  माल  राज्य  व्यापार
 निगम  ने  और  भ्रन्य  एजेन्टों  ने  निर्यात  किया  ;
 शौर

 (7)  उन  एजेन्टों  के  नाम  तथा  पते  क्‍या

 हैं?

 वारि।ज्य  सम्त्रालय  में  उप-भम्त्रो  (भी
 सोहम्भद  ाफी  कुरेशी)  :  (क)  गत  तीन  वर्षों  में
 भारत  से  रूस  तथा  धन्य  पूर्व  यूरोपीय  देशों  को
 निर्यातित  माल  की  मात्रा  को  दह्शानि  वाला

 एक  विवरण  समा-पटल  पर  रखा  जाता  है।

 (िस्सकालय  में  रस  दिया  गया  |  बेलिये  संख्या

 LT—2467/68]

 (ख)  धौर  (ग).  राज्य  ब्यापार  निगम  द्वारा
 इन  देशों  को  किये  गये  निर्यात  की  मात्रा  को
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 दर्शाने  वाला  एक  विवरण  भो  सभा  पटल  पर
 रखा  जाता  है।  [पुस्तकालय  में  रख  दिया

 गया  |  देखिये  संझ्या  LT—2467/68]  जहां
 तक  शेष  माल  का  प्रएन  है,  निजी  क्षेत्र  की
 विभिन्‍न  व्यावसायिक  फर्मों  दारा  तथा  सरकारी
 क्षेत्र  के  संगठनों  द्वारा  माल  का  निर्यात  किया  जा
 रहा  है  भौर  पूरे  ब्यौरे  तत्काल  उपलब्ध  नहीं
 हैं

 Devnagri  Lettering  Indicating  Names  of
 Stations

 *495.  SHRI  ONKAR  LAL  BERWA  :
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state  :
 (a)  whether  it  is  a  fact  that  Devnagri

 lettering  indicating  names  of  stations  in
 Punjab,  West  Bengal  and  Madras  has  been
 completely  dispensed  with  from  the
 boards  ;

 (b)  if  so,  the  reason  therefor  ;  and
 (c)  whether  this  has  been  done  with  the

 prior  approval  of  Government  of  India  ?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  C.  M.  POONACHA):  (a)  No,
 Sir.

 (b)  and  (c).  In  view  of  the  answer  to
 part  (a),  these  questions  do  not  arise.

 Industria]  Production

 *496.  SHRIS.C.SAMANTA  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  what  steps  are  being  taken  to  boost
 up  the  falling  industrial  production  parti-
 cularly  in  the  small  scale  sector  ;

 (b)  what  facilities  and  incentives  are
 being  offered  to  encourage  industriallsts  to
 boost  up  production  ;  and

 (c)  how  far  the  demands  of  scarce  raw
 materials  and  imported  raw  materials  are
 being  met  In  the  current  year  and  whether
 the  supply  positions  is  likely  to  improve  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  (ay  and
 (०),  The  Study  Team  under  the  Chairman.
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 ship  of  Dr.
 in  967  to  study  the  effects  of  recession  in
 the  Small  Scale  Sector  The  team  has
 recommended  certain  short.  term  and  also
 some  long  term  measures  so  as  to  evcour-
 age.  industrialists  to  boost  up.(heir  pro-
 duction.  The  Report  of  the  Team  is  under
 the  consideration  of  Government.

 (c)  Depending  upon  the  availability  of
 scarce  raw  maleriais,  demand  of  the  Small
 Scale  Sector  is  met  to  the  extent  possible,
 Priority  industries  are  getting  their  full
 requirements  of  imported  raw  materials
 based  on  their  past  consumption.  Units
 in  the  non-priority  category  are  getting
 their  requirements  based  on  their  last  year
 license.  Since  they  do  not  get  any  repeat
 licence,  they  are  not  able  to  meet  their  full
 requirements  of  imported  raw  materials.
 The  future  supply  position  depends  ona
 number  of  factors  including  foreign  ex-
 change  availability  in  respect  of  imported
 raw  materials  and  production  in  respect  of
 scarce  categories  of  indigenous  materials.

 Bombay  Oxygen  Corporation  Limited

 #497,  SHRI.  MADHU  LIMAYE:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  1820  on  the  24th
 November,  1968  and  state  :

 (a)  whether  the  Bombay  Oxygen  Cor-
 poration  -Ltd..  Bombay  was  issued  an
 Import  Licence  to  purchase  gas  cylinders
 for  oxygen,  only  from  Rupee  currency  area
 (East  European  countries)  ;

 (b)  whether  the  Inspector  of  the  Com-
 pany  Law  Depirtment  made  inquiries  re-
 garding  the  comparative  prices  of  such
 cylinders  from  other  Rupee  currency  areas
 and  if  so,  the  particulars  regarding  the
 offers  and  quotations  received  by  the  Com-
 pany  from  these  countries  before  placing
 the  order  ;  and

 (c)  whether  the  inquirtes  by  the  En-
 forcement  Directorate  on  the  violation  of
 foreign  exchange  are  over  and  if  80,
 what  are,  the  findings  and.  action  taken
 thereon  ?

 THE  MINISTER  OF  ‘INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir
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 (७)  Enquiries  are  being’  nade.
 (c)  The  Enforcement  Directorate  has

 informed  that  the  enquiry  has  been  treated
 as  closed.

 Trade  with  Hungary
 *498.  SHRI  SRADHAKAR  SUPA-

 KAR  :  Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  the  present  annual  volume  of  our
 trade  with  Hungary  ;  and

 (b)  the  steps  taken  to
 exports  to  that  country  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and  (७).
 A  statement  fs  placed  on  the  Table  of  the
 House.

 increase  our

 STATEMENT
 The  position  of  India’s  trade  with

 Hungary  during  the  past  two  years  is  as
 under  :

 (Rupees  in  million)
 Year  Import  from  Export  to  Total

 Hungary  Hungary  trade
 ‘1966-67  32.8  i3.4  246.2
 1967-68  47.2  28.2  245.4

 The  above  figures  will  show  that  Indian
 exports  to  Hungary  are  already  on  the
 increase  and  are  more  than  imports  from
 that  country.  Items  having  further  ex-
 port  potential  have  been  identified  through
 India's  participation  in  the  Trade  Fairs
 held  in  Hungary  and  exchange  of  visits  of
 representatives  of  business  enterprises  and
 Government  delegations.

 Precision  Instruments  Factory  near
 Palghat

 *499.  SHRI  0.  JANARDHANAN  :
 SHRIMATI  SUSEELA

 <GOPALAN  :
 SHRI  C.  K  CHAKRAPANI:
 SHRI  ्,  P.  ESTHOSE  :
 SHRI  VASUDEVAN  NAIR  :
 SHRI  2.  K.  NAYANAR  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 to  give  up  the  proposal  to  set  up  a  ९९००
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 sion  Instruments  factory  near  Palghat  in
 Kerala  ;

 (b)  whether  this  decision  has  led  to
 widespread  resentment  amongst  the  people of  Kerala  ;

 (c)  what  were  the  reasons  that  prompt- ed  Government  to  abandon  the  Proposal  ; and
 (d)  whether  there  is  any  possibility  of

 Government  revising  its  decision  and  setting
 up  the  factory  in  Kerala  as  originally
 Planned  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  (SHRI  F.  A.  AHMED):  (a)  to
 (d).  A  provisional  decision  has  been  taken
 to  postpone  the  implementation  of  the
 Mechanical  Instruments  Plant  at  Palghat.

 Because  of  the  drastic  reduction  in  the
 Overall  investment  on  industry  coupled with  the  drop  in  the  estimates  of  require- ments  Government  reviewed  the  question  of
 Production  in  the  two  units  of  Instrumenta-
 tion  Limited  at  Kota,  Rajasthan  and  Pal-
 shat,  Kerala.  With  a  view  to  ensuring the  economic  viability  of  the  Kota  unit
 which  has  since  gone  into  Production, Government  consider  that  it  would  be
 Decessary  to  postpone,  for  the  present.  the
 Project  at  Palghat  and  take  up  at  Kota  with
 marginal  additional  investment,  the  instru-
 ments  planned  for  the  Palghat  unit.  This
 is  urgently  necessary  as  the  range  of  instru-
 ments  of  the  two  units  are  complementary to  each  other.

 A  final  decision  on  this  issue  and  allied
 Matters  is  yet  to  be  taken  by  Government.

 रेलगाड़ियों  का  बिलम्ब  से  eee

 #500.  शी  प्रकाशवोर  शास्त्री  :
 शो  क०  लकप्पा  :

 कया  रेलवे  मंत्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  क्या  यह  सच  है  कि  रेलगाड़ियों  के
 विलम्ब  से  चलने  से  सम्बन्धित  शिकायतें  निरन्तर
 बढ़ती  जा  रही  हैं  ;

 (1,  क्या  यह  भी  सच  है  1. अ  ब  यह
 सामाम्य  बात  द्ो  गई  है  कि  यात्री  गाड़ियां  झपने
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 गन्तंब्य  स्थान  पर  समय  पर  नहीं  पहुँचती  ;
 झौर

 (ग)  यदि  हां,  तो  क्‍या  इस  सम्बन्ध  में  कोई
 नये  उपाय  करने  का  विचार  है  ?

 रेलवे  मन्त्रो  (भो  Wo  Jo  पुनाचा)  :  (क)
 ज़ी  हां,  गांडियों  के  देर  से  चलने  के  सम्बन्ध  में
 शिकायतें  मिली  हैं  ;

 (ख)  गाड़ियों  का  देर  से  चलना  एक  प्राम
 बात  नहीं  है,  लेकिन  प्रधिकांध  मामलों  में,
 विशेषकर  भीड़-भाड़  वाले  इकहरी  ल।इन  खण्डों
 पर,  तांबे  कीं  तारों  की  चोरी  के  कारण  संचार-
 व्यवस्था  में  खराबी  झा  जाने,  खतरे  की  जंजीर
 खींचे  जाने,  प्रान्दोलन  ग्रादि  कारणों  से  गाड़ियों
 को  देर  हो  जाती  है।  957-58,  से  1967-68,  के
 दौरान  भारतीय  रेलों  की  सवारी  गाड़ियों  की
 समय-पाबन्दी  का  प्रतिशत  बताने  वाला  एक
 विवरण  सभा-पटल  पर  रख  दिया  गया  है।
 [(ुस्सकालय  में  रख  विया  गया।  देखिये  संख्या
 LT—  2468/68]

 (ग)  गाड़ियों  के  भ्रवरोधों  श्रौर  देर  से  चलने
 से  सम्बन्धित  सभी  परिहायं  कारणों  को  दूर
 करके  सवारी  गाड़ियों  की  समय-पाबन्दी  में
 अधिक  से  भ्रधिक  सुधार  लाने  में  कोई  कसर  नहीं
 रखी  जाती  है  ।

 रेलवे  लाइमें  बिछाना

 @50L.  श्री  प०  ला०  बारूपाल  :  क्‍या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 क्या  यह  सच  है  कि  एक  टोर  तो  इस  समय

 बढ़ी  लाइनों  पर  भाप  के  इंजनों  द्वारा  चलाई
 जाने  वाली  रेल  गाड़ियों  के  स्थान  पर  बिजली
 द्वारा  रेल  गाड़ियां  चलाने  की  व्यवस्था  की  जा

 रही  है  किन्तु  दूसरी  और  ऐसे  क्षेत्रों  में  रेल
 लाइनें  नहीं  बिछाई  जा  रही  है  जहां  सुरक्षा  भौर

 परिवहन  की  दृष्टि  से  उनकी  झत्यावदयकता
 है;

 (स)  क्या  विकसित  क्षेत्रों  में  ऐसी  लाइनों
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 पर  बिजली  द्वारा  रेलगाड़ियां  चलाना  युक्ति-
 संगत  है,  जहां  रेलगाड़ियों  की  व्यवस्था  बिल्कुल
 ठीक  चल  रही  है  जबकि  ऐसे  महत्वपूर्ण  क्षेत्रों  में
 रेलवे  लाइनें  नहीं  बिछाई  जातीं,  जहाँ  पर  नहरों
 के  निर्माण  में  कार्य  जोरों  पर  चल  रहा  है;
 झौर

 (ग)  क्‍या  सिद्धाँत  रूप  में  श्रौर  व्यवहारिक
 दृष्टि  से  ऐसे  सभी  क्षेत्रों  में  रेलवे  लाइनें  बिछाने
 पर  विदषेष  ध्यान  देना  उचित  है  जहां  इनकी
 नितान्त  प्रावश्यकता  है  ?

 रेलवे  मंत्री  (ओ  qo  Jo  पुलाणा):  (क)
 समुचित  भ्रध्ययन  के  बाद  श्रावदयकता  पूरी  तरह
 सिद्ध  हो  जाने  पर  ही  बर्तमान  लाइनों  के

 विद्यु  तीकरण  श्रौर  नई  लाइनें  बिछाने  के  काम

 हाथ  में  लिये  जाते  हैं  ।

 (ख)  विद्य  तीकरण  केवल  उन्हीं  खण्डों  पर
 किया  जाता  है,  जहाँ  भाप  कषंण  यातायात  को

 बढ़ती  हुई  मांग  को  पूरा  करने  में  प्रसमर्थ  पाया
 जाता  है

 (ग)  जी  हाँ,  लेकिन  समुनित  प्रध्ययन  के
 बाद  प्रौचित्य  होने  पर  ही  नई  लाइनों  का
 निर्माण-कायं  हाथ  में  लिया  जाता  है।

 Import  of  Raw  Jute

 #502,  SHRI  S.  S.  KOTHARI  :
 SHRI  K.  M.  KAUSHIK  :
 SHRI  BASUMATARI  :

 Wili  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  view  of
 the  shortage  of  jute,  Government  have
 decided  to  import  raw  jute  from  abroad  ;

 (b)  if  so,  the  target  for  such  imports  ;
 (c)  the  extent  to  which  the  target  falls

 short  of  the  requirements  estimated  by  the
 Indian  Jute  Mills  Association  ;  and

 (d)  the  steps  taken  by  Government  to
 stimulate  the  production  of  raw  jute  in  the
 country  to  achieve  equilibrium  in  consump-
 tion  and  the  supply  from  internal  sources  ?

 THE  DEPUTY  MINISTBR  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  Yes,

 Sir.
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 (b)  to  (d).  A  statement  is  laid  on  the
 Table  of  the  House.

 STATEMENT

 A  Committee  consisting  of  Jute  Com-
 missioner  and  representatives  of  the  jute
 industry  and  other  interests  has  been  for-
 med  to  scrutinise  applications  made  to  it
 by  the  Jute  and  jute  Goods  Buffer  Stock
 Association  for  imports  of  raw  jute.  Im-
 Ports  have  been  authorised,  on  the  recom-
 mendations  of  this  Committee,  to  the  extent
 of  2.7  lakh  bales.  Further  imports  will  be
 considered  as  and  when  applied  for  by  the
 Association.

 The  following  steps  have  been  taken
 to  stimulate  the  production  of  raw  jute  :

 (dy  A  minimum  support  price  is  fixed
 for  the  jute  every  season  and  pur-
 chase  operations  are  undertaken
 to  give  price  support.

 (2)  In  fixing  prices  for  superior  grades,
 udequate  premium  is  allowed  to
 give  incentive  for  the  production
 of  better  grades  of  fibre.

 (3)  Increase  in  production  of  jute  is
 sought  to  be  achieved  by  steps  to
 increase  the  yield  per  acre,  such
 as  double  cropping  in  extensive
 areas,  introduction  of  high  yield-
 ing  strains  and  adoption  of  inten-
 sive  cultivation  methods.

 (4)  Financial  assistance  is  granted  in
 the  form  of  subsidy  and  loan  for
 centrally  sponsored  schemes  for
 jute  production.

 Hindustan  Steel  Limited

 *503.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  the  names  of  the  Chairman  and
 Members  of  the  Board  Of  Directors  of  the
 Hindustan  Stee!  Limited  at  present,  when
 they  were  appointed  and  their  tenure  and
 terms  of  appointment  ;

 (b)  the  amount  of  loss  which  the  Com-
 pany  suffered  on  account  of  irregularities,
 theft,  stock  shortage  and  whether  these
 Matters  were  looked  into  and  if  so,  the
 result  thereof  ;  and

 (c)  whether  a  general  assessment  of  the
 working  of  the  Company  has  been  done  ;
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 if  so,  the  result  and  if  not,  whether  Govern-
 ment  propose  to  secure  the  service  of  any
 expert  in  order  to  fine  out  the  drawbacks
 and  to  bring  about  improvement  in  its
 working  ?

 THE  MINISTER  OF  STATE  IN  THE
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 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)  The
 names  and  the  dates  of  appointment  of  the
 present  Members  of  the  Board  of  Directors
 of  Hindustan  Steel  Limited  are  given
 below  :

 Name  Date  of  appointment
 on  the  Board

 Shri  K.  T.  Chandy  (Chairman)

 Shri  Michael  Joho
 Shri  P.  L.  Tandon
 Shri  T.  S.  Krishna
 Shri  T.  N.  Gupta
 Shri  K.  5.  Bhandari
 Major  General  8.  P.  Wadhera
 Shri  R_  P.  Sinha
 Shri  G.  Jagathpathi
 Shri  P.  Sabanayagam rE

 ०७:४०

 ७
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 Shri  A.  N.  Banerji  (Dy.  Chairman)
 305.1968,
 2.8.1967,

 13.9.1956
 1.4.1963,
 1.4,1963,

 8.4.1965
 28.3.1966.
 28.3.I968

 8.8.1968
 B.8.1968,

 19,9.1968

 The  appointment  of  Directors  is  for  an
 unspecified  period  but  in  terms  of  the
 Articles  of  Association  of.the  Company,
 the  President  has  the  power  to  remove  any
 Director  from  office  at  any  time  in  his  ab-
 solute  discrction.  The  whole  time  Direc-
 tors  are  paid—the  salaries  prescribed  for
 their  posts  and  non-official  part-time  Direc-
 tors  are  paid  an  honorarium  of  Rs.  100/-
 for  each  meeting  and  their  T.  A.  expenses.

 (b)  The  loss  on  account  of  theft  of
 stores  and  materials  etc.  has  ranged  between
 Rs.  50,000  and  Rs.  2,00,000  during  the
 last  four  years.  There  also  occur  discre-
 pancies  (Shortages/excesses)  in  physical
 verification  of  stocks  of  stores,  spares,  raw
 materials,  finished  products  etc.  which  are
 mainly  due  to  errors  in  estimation  of  con-
 sumption,  production,  categorisation  and
 physical  balances.  Appropriate  action  is
 taken  wherever  called  for.

 (c)  The  working  of  the  Company  is
 constantly  under  review  of  the  Board  of
 Directors  and  Government  and  appropriate
 action  is  taken  to  remove  any  drawbacks.
 It  is  not  proposed  to  secure  the  services  of
 any  expert  for  this  purpose.

 Re-Export  of  Indian  Goods
 504,  SHRI  R.  BARUA:

 SHRI  K.  ्  SINGH  DEO  :

 SHRI  0.  N.  DEB:
 SHRI  RAM  AVTAR

 SHARMA  :
 Will  the  Minister  of  COMMBRCE  be

 pleased  to  stato  :
 (a)  whether  it  isa  fact  that  Govern-

 ment  are  considering  to  take  drastic  steps
 against  the  East  Buropean  countries  who
 have  re-exported  Indian  goods  ;

 (b)  if  so,  the  names  of  those  countries  ;
 (c)  whether  anv  protest  has  been  lodged

 with  them  ;  and
 (d)  the  steps  proposed  to  be  taken  to

 check  this  practice  ?
 THE  MINISTER  OF  COMMERCE

 (SHRI  DINESH  SINGH):  (a)  to  (d).
 Whenever  reports  of  re-export  of  India’s
 goods  are  brought  to  the  notice  of  the
 Government,  suitable  action  is  taken  and
 the  matter  taken  up  with  the  Governments
 concerned  where  necessary.

 et  इ  जीनियरिंग  कारपोरेझ्नन,  रजी  में
 झाम्निकांड

 0505. ft थी  1... ड  नब  कलबाय : कया. क्‍या
 पध्रौद्योधिक  विकास  तथा  समवाय-कार्य  मस्त्री  वह
 बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  पुलिस  ने  l0G6
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 में  हैवी  इंजीनियरिंग  कारपोरेशन  राँची  में  भ्रग्नि-
 कांड  के  बारे  के  जांच  पूरी  कर  ली  है  ;

 (ख)  यदि  हां,  तो  कितने  व्यक्तियों  के
 विरुद्ध  न्यायालयों  में  मुकदमें  दायर  किए  गए  हैं
 क्या  न्यायालय  ने  इस  बारे  में  कोई  निरंय  दे
 दिया  है;

 (ग)  क्‍या  सरकार  को  केन्द्रीय  श्रथवा  राज्य
 सरकारों  के  साधनों  से  ऐसे  कोई  संकेत  मिले  हैं
 कि  इन  घटनाश्रों  में  कुछ  विदेशी  शक्तियों  का

 हाथ  था  ;  भ्रौर॒

 (घ)  यदि  हां,  तो  तोड़फोड़  की  उन  कार्य-

 बाहियों  के  लिये  जिम्मेदार  विदेशियों  श्रथवा  धौर
 विदेशी  मछीनों  के  नाम  क्‍या  है  और  उनके
 विरुद्ध  क्या  कार्यवाही  करने  का  सरकार  का
 विचार  है  ?

 पह्रोद्योगिक  विकास  तथा  समवाय-कार्य  मंत्रो

 भी  फलरुद्वोन  झली  हमद)  :  (क)  जी,  हां  ।

 (ख)  से  (घ)  .  श्राठ  व्यक्तियों  को  सेशन

 सुपुर्द  कर  दिया  गया  है।  मामला  प्रदालत  के
 विचाराधीन  है

 राज्य  व्यापार  निगम  के  सलाम

 ४506  क्री  प्ोम्न  प्रकाश  त्यागी:  क्या
 बारिएज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  राज्य  व्यापार  निगम
 द्वारा  माल  के  झायात  शौर  निर्यात  से  कमाये
 जाने  वाले  लाभ  की  दर  की  भ्रधिकतम  सीमा
 निर्धारित  की  है  ;

 (ख)  यदि  हां,  तो  सरकार  ने  किसी.  वस्तु
 के  मूल्य  पर  राज्य  व्यापार  बिगम  के  लिये  कितना
 प्रतिशत  लाभ  'निषिचत  किया  है;  पौर

 (ग)  क्या  यह  भी  सच  है  कि  हस
 समय  राज्य  व्यापार  निगय  सामान्य  श्यापारी

 की  तुलना  में  मनमाने  हंग  से  ग्रधिक  लाभ  कमा
 रहा  है  ?

 बारियण्य  सस्ती  ी  दिनेश  सिंह)
 जी  नहीं  V

 (क)
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 (ख)  प्रदन  नहीं  उठता  t

 (ग)  जो  नहीं  ।

 Programme  of  Dieselisation  in
 Railways

 *507.  SHRI  RABI  RAY:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is‘'a  fact  that  his  Minis-
 try  drew  the  attention  of  the  Ministry  of
 Railways  to  8०0  slow  with  their  programme
 of  dieselisation  so  that  there  might  not
 be  considerable  reduction  in  the  consump-
 tion  of  coal  by  the  Railway  ;  and

 (b)  if  so,  the  details  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)  and
 (b).  Asa  result  of  the  attention  of  the
 Ministry  of  Railways  having  been  drawn  to
 the  necessity  of  a  review  of  pace  of  their
 dieselisation  programme,  a  review  is  being
 made.

 Late  Running  of  Trains

 508  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  the  orders  for  reporting  and  inves-
 tigation  of  late  running  of  trains  ;

 (0)  whether  there  are  any  instructions
 to  pinpoint  responsibility  for  the  first  sub-
 staintial  delay  (exceeding  five  minutes)  ;

 (c)  whether  this  delay  was  avoidable,
 whether  any  punishments  were  prescribed,
 if  not,  reasons  therefor  and  if  so,  the
 number  of  persons  punished  last  year  ;
 and

 (d)  up  to  what  level  of  officers  the  re-
 ports  of  delay  are  circulated  ?

 THE  MINISTER  OF  RAILWAYS
 (a)  All

 cases  of  unscheduled  detentions  to  passen-
 ger  carrying  trains  by  the  Station  Masters,
 Guards;  Drivers  etc  are  reported  to  the
 Control  Office  where  a  continuous  record
 is  maintained  of  the  running  of  ‘passenger
 carraying  trains  from  Division  to  Division
 These  detention  pafticulars  are  scrutinised
 daily  at  thé’  Divisional  office  in  respect  of
 all  passenger  carrying  (trains  end  at  the
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 headquarters  office  of  the  zonal  railways  in
 respect.of  Maii/Express  trains,  and-further
 investigations  conducted  wherever  neces-
 sary.

 (b)  Specific  instructions  exist  for  pin-
 pointing  responsibility  not.only  in  the  first
 substantial  delay  but  for  ail  appreciable
 unscheduled  detentions  to  passenger  carry-
 ing  trains.

 (९)  Each  case  of  detention  is  dealt
 with  on  its  merit  and  appropriate  punish-
 ment  is  imposed  to  the  staff  held  responsi-
 ble.  About  14,000  railway  staff  were
 Punished  during  a  period  of  one  year  in
 connection  with  cases  involving  detention
 to  passenger  Carrying  trains.

 (d)  In  the  Divsions,  the  running  of
 Passenger  carrying  trains  is  watched  by  the
 Divisional  Superintendents  and  the  Branch
 officers.  In  the  headquaters  of  each  zonal
 railway,  the  running  of  Mail/Express  trains
 is  watched  ona  daily  basis  by  the  Dy.
 Chief  Operating  Supdt,  and  also  by  the
 Chief  Operating  Supdt.,  and  the  General
 Manager.  Trends  of  punctuality  on
 individual  railways  are  watched  by  means
 of  0-day  and  monthly  reports  in  the
 Raitway  Board.  A  special  watch  is  main-
 tained  at  the  highest  level  in  the  Railway
 Board  on  the  day-to-day  punctuality  of
 Selected  long  distance  Mail/Express
 trains.

 Industrial  Policy  Resolution

 #509.  SHRI  प्र.  २.  MUKERIJBE  :
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :
 SHRI-SITARAM  KESRI  :
 SHRI  NARENDAR  SINGH

 MALIDA  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  reviewed
 the  working  of  the  Industrial  Policy  Reso-
 lution  ;

 (b)  if  so,  the  results  thereof  ;
 (b)  whether  Government:  intend  to

 make  any  changes  in  the  Resolution  ;
 and

 (9)  ह  so,  the  details  thereof  ?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  जज  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  Government  have  come  to  the  con-
 clusion  that  as  the  Industrial  Policy
 Resolution,  1956,  had  not  so  far  revealed
 any  fundamenta  |  weaknesses  in  its  working,
 it  does  requtre  to  be  amended.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 Contribution  to  Political  Parties

 *510,  SHRI  S.R.  DAMANI;  Will
 the  Minirter  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  any  companies  have  con-
 tributed  more  than  5  percent  of  their  profits
 to  political  parties  as  permitted  by  the
 Company  Law  in  the  years  1965-66,  ‘1966-67
 and  ‘1967-68,  ;  and

 (b)  if  so,  the  names  of  the  companies
 and  the  details  of  the  contributions
 made  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b)  During  the  period  ‘1965-66  to  967
 1968,  only  one  case  of  political  contribu-
 tion  in  excess  of  the  limits  prescribed
 under  Section  293A  of  the  Companies  Act
 has  come  to  Government's  notice.  This
 relates  to  Dodsal  Privase  Ltd.  which  during
 the  year  ended  on  3!-3-I967  made  a  cone
 tribution  of  Rs.  60,000  to  Congress  Party.

 Rural  Industrial  Projects  in  Kerala

 2980.  SHRI  C.  JANARDHANAN  35
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENI  AND  COMPANY  AFPAIRS
 be  pleased  to  state  :

 (a)  whether  the  Government  of  Kerala
 have  requested  the  Centre  to  sanction  four
 more  rural  Industrial  Projects  for  the  State;
 and

 (b)  if  so,  the  decison  taken  on  the
 request  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFIARS  (SHRI  F.  A.  AHMED):  (a)
 The  Kerala  State  Government  bave  request-
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 ed  for  three  new  rural  industries  projects
 in  their  recent  communication.

 (b)  The  matter  is  under  consideration.

 Export  of  Cashew  Kernels

 2981.  SHRI  C.  JARNADHANAN  :
 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state  :

 (a)  the  total  quantity  of  Cashew
 Kernels  exported  from  Kerala  in  the  last
 five  years  and  the  amount  of  foreign  ex-
 change  earned  thereby  ;

 (b)  the  quantity  of  raw  cashew  nuts
 imported  by  India  in  the  last  five  years  and
 the  value  thereof  ;

 (c)  whether  Government  have  prepared
 any  plan  to  make  the  country  self-sufficient
 is  the  production  of  raw  cashew  nuts  ;

 (d)  if  so,  the  main  features  thereof  ;
 and

 (e)  the  total  expenditure  expected  to  be
 iocurred  by  Government  in  this  respect  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  244,614
 M.  tonnes  valued  at  Rs.  148.56  crores.

 (०)  7,94,601  M.
 Rs.  79.57  crores.

 (c)  Yes,  Sir.
 (d)  During  the  Fourth  Plan  period,  it

 is  proposed  to  plant  cashew  in  an  addition-
 al  area  of  5.I8  lakh  acres.  Apart  from  the
 area  expension  programme,  a  _  Package
 Programme  for  the  existing  plantations
 coverimg  an  area  of  46,000  acres  for  maxi-
 mising  production  from  these  plantations
 and  for  consolidating  and  maintaining  the
 newly  planted  areas  is  proposed  to  be
 undertaken.  Other  schemes  proposed  dur-
 ing  the  Fourth  Plan  include  production  of
 vegetabively  proprgated  planting  materials;
 air-layers  of  high  yielding  mother  trees  ;
 laying  out  demonstrations  on  fertiliser  ap-
 plications;  plant  protection  measures  etc.
 and  a  scheme  for  parent  trees  competition
 to  facilitate  spotting  out  of  high  yielding
 trees  with  desirable  economic  characters.

 tonnes  valued  at

 (e)  Schemes  other  than  area  expansion
 are  proposed  to  be  taken  up  as  Centrally
 sponsored  Schemes  and  a  sum  of  Rs.  95.50
 lakh  has  beea  provided  for  these.  The
 gost  of  the  area  expansion  programme  is
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 estimated  at  Rs.  1,637.00  lakhs,  which  in-
 cludes  Rs.  1,200,  lakhs  towards  loan.

 कपास  को  समयन  कोमतें

 2082.  श्री  देजशाब  पाटिल  :
 श्री  नोतिराज  सिह  चोधरी  :

 क्या  वारिए्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  1968-69  के
 लिये  रुई  की  न्यूनतम  तथा  समर्थन  कीमतें  निश्चित
 कर  दी  गई  हैं  परन्सु  कपास  के  बारे  में  ऐसा
 नहीं  किया  गया  है  ;

 (ख)  यदि  हां,  तो  कपास  की  न्यूनतम  तथा
 समर्थन  कीमतें  निष्चितत  करने  के  लिये  क्‍या

 काय्यंवाही  की  जा  रही  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  कपास
 की  वतंमान  कीमतें  इसके  उत्पदापकों  के  लिये

 भ्रलाभकारी  है;

 घ)  क्‍या  यह  भी  सच  है  कि  जब  फसल  की
 कपास  बाजार  में  भ्राती  है  तो  इसकी  कीमतें  गिर
 जाती  हैं  ;  भ्रौर

 (#)  यदि  हां,  तो  कपास  उगाने  वालों  के
 लिये  उचित  कीमतें  सुनिश्चित  करने  तथा  इसके

 उत्पादन  में  कमी  को  रोकने  के  लिये  सरकार  ने
 क्या  कार्यवाही  की  है  श्रथवा  करने  का  विचार
 2?

 वारिज्य  सस्त्रालय  में  उप-संत्री  (भो
 मोहम्मद  ाफी  कुरेशो)  :  (क)  तथा  (ख).

 यह  सच  है  कि  सरकार  द्वारा  इस  समय  निर्धारित

 स्युततम  समर्थन  मूल्य  “कपास  के  सम्बन्ध  में

 नहीं  है,  भ्रपितु  केवल  रुई  (लिन्ट)  के  सम्बन्ध  में

 €  |
 कपास  के  न्यूनतम  समर्थन  मूल्यों  के  निश्चित

 करने  के  प्रघन  पर  विचार  किया  गया  है|  किम्तु
 उस  प्राबार  पर  मूल्य  निश्चित  कर  पाना  व्याव-

 हारिक  नहीं  समझा  गया  क्योंकि  इसमें  बहुत  सी

 कठिनाइयों  हैं  जैसे  कि वजन  द्वारा  बिनौले  के

 प्नुपात  में  बहुत  विभिन्‍नता  तथा  झोढने  से  पूर्व
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 कपास  की  किसी  भी  मात्रा  की  गुणता  को
 निष्िचित  करने  के  लिये  ठीक  ठीक  कसौटी  का  न

 होता  ।

 (ग)  जी  नहीं  ।

 (घ)  तथा  (ड)  जब  भी  नई  फसल  की
 काफी  प्रावक  होती  है  रुई  के  मूल्यों  में  कुछ
 गिरावट  झ्राना  सामान्य  बात  है।  किन्तु  ऐसी
 मौसम  सम्बन्धी  घटना  के  लिये  किसी  विशेष
 उपचारात्मक  उपाय  की  झ्रावश्यकता  नहीं  है  |

 Rail  Link  to  Jummu

 2983.  DR.  KARNI  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  in  view  of  the  strategic
 importance  of  Jummu  and  Kashmir,  con-
 struction  of  the  rail  Jink  to  Jummu  has
 been  completed  ;

 (b)  if  not,  wheao  it  is  likely  to  be  come
 pleted  ?

 MINISTER  OF  RAILWAYS
 C.  M.  POONACHA):  (a)  Not

 THE
 (SHRI
 yet.

 (b)  The  line  is  expected  to  be  complet-
 ed  by  the  end  of  1971.

 Heavy  Plate  and  Vessels  Project

 2984.  DR.  KARNI  SINGH:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  what  is  the  position  of  the  Heavy
 Plate  and  Vessels  Project  which  Govern-
 ment  had  contemplated  to  put  up  in
 collaboration  with  Messrs.  Technoexport  of
 Czechoslovakia  ;

 (b)  whether  the  changed  international
 position  in  Czechoslovakia  has  adversely
 affected  the  Project  ;  and

 (c)  if  so,  to  what  extent  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.A.  AHMED):  (a)  A  com:
 pany  under  the  name  and  style  of  BHARAT
 HEAVY  PLATE  AND  VESSELS  LTD.  to
 implement  this  Project  was  incorporated
 pp  25th  June,  1966,  Since  then  the  work
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 on  this  Project  has  been  progressing  satis-
 factorily.  The  site  for  the  factory  has
 been  acquired  and  the  area  required  for
 construction  levelfed.  Contracts  for  the
 major  part  of  civil  construction  and  struc-
 tural  steel  work  have  been  finalised  and
 orders  placed.  Orders  for  items  of  equip-
 ment  valued  at  approximately  Rs.  2  crores
 have  already  been  placed  upon  Messrs.
 SKODAEXPORT  of  Czechoslovakia  and
 equipment  costing  about  Rs.  24  lakhs  has
 arrived  at  the  factory  site.  It  is  understood
 that  another  lot  of  equipment  valued  at
 about  Rs.  40  lakhs  is  on  its  way.  It  is
 expected  that  equipment  costing  about
 Rs.  60  lakhs  will  reach  the  factory  site  by
 the  end  of  March,  1969,  Orders  have  also
 been  placed  for  most  of  the  indigenous
 equipment.  The  erection  of  one  of  the
 main  plant  buildings  has  been  started  and
 is  expected  to  be  completed  by  March,
 1969.  It  is  expected  that  the  company
 will  start  manufacturing  some  simpler  type
 of  equipment  during  the  next  few  months.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Trade  Delegation  to  Nepal

 2985.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  the  names  of  the  members  of  the
 Indian  trade  delegation  who  visited  Nepal
 recently  and  the  outcome  of  their  talks  ;

 (b)  the  nature  of  goods  that  are  being
 smuggled  regularly  into  India  from  Nepal
 and  the  total  annual  loss  to  the  Indian
 Exchequer  on  this  account  ;  and

 (c)  the  reason  for  which  the  terms  of
 the  trade  treaty  of  960  with  Nepal  are  not
 being  strictly  enforced  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  list  showing
 names  of  the  members  of  the  Indian  trade
 delegation  is  attached.  The  outcome  of
 the  talks  has  been  set  out  in  the  Joint  Press
 Note,  a  copy  of  which  has  already  been
 placed  on  the  Table  of  the  House  by  Shri
 B.  R.  Bhagat,  Minister  in  the  Ministry  of
 External  Affairs.

 (b)  Goods  that  have  at  times  been
 detected  on  being  “smuggled”  into  India
 from  Nepal  are  consumer  goods  such  as
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 wrist  watches,  fountain  pens,  cigarette  and  Transit  4960  with  Nepal  are  being
 lighters,  torches.  transistors.  cameras,  fully  observed  by  the  two  Governments.
 blades  etc.  (18  is  not  possible  to  have  en  Every  effort  is  made  to  guard  against  its
 accurate  estimate  of  the  value  of  these
 goods  or  to  assess  the  Joss  therein.

 (¢)  The  terms  of  the  Treaty  of  Trade

 provisions  being  circumvented  and  to  pree
 vent  diversion  or  deflection  of  trade
 contrary  to  the  letter  and  spirit  of  the
 Treaty.

 STATEMENT

 INDIAN  DELEGATION
 \.  Shri  BR.  Bhagat,  Minister  of  State  for  External  Affairs,  Government

 of  India.
 2.  Shri  K.B.  Lall,  Secretary,  Ministry  of  Commerce,

 India.

 LEADER
 Government  of

 Member
 3.  Shri  A.B.  Bhadkamkar,  Joint  Secretary,  Ministry  of  External  Affairs,

 Government  of  India.  Member
 4.  Shri  SP.  Kampani,  Joint  Secretary,  Ministry  of  Finance,  Government

 of  India.
 5.  Shri  J.  Abraham,  Counsellor,  Embassy  of  India,  Kathmandu.

 Deputy  Secretary, 6.  Shri  V.P.  Sawhney,
 Government  of  India.

 Gold  Deposits  in  Maharashtra

 2986.  SHRI  DEORAO  PATEL:  Will
 the  Minister  of  STEBL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  there  ig  any  proposal  to
 conduct  a  detailed  survey  by  the  Geological
 Survey  of  India  to  exploit  gold  deposits  in
 Bhandara  and  Nagpur  Districts  of  Maha-
 tashira  ;  and

 (b)  if  so,  whether  any  technical
 assistance  has  been  sought  from  the
 Soeialist  countries  and  if  so,  the  result
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  :  (a)  The
 preliminary  investigation  for  gold  in
 Nagpur  god  Bhandara  districts  of  Maha-
 rashtra  by  the  Geolagical  Survey  of  India
 is  in  progress.

 (b)  :  No,  Sir.

 Taking  Over  of  १९०७)  Achalpur  Narrow
 Gauge  Railway  Line

 2987.  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 late:

 (a)  whether  it  is  a  fact  that  the

 Member
 Member

 Ministry  of  Commerce,
 Member

 Yeotmal-Achalpur  narrow  gauge  Railway
 line  is  run  by  a  private  company  ;

 (b)  whether  the  Railways  propose  to
 take  over  the  Ownerships  of  this  line  from
 the  private  company  ;  and

 (c)  if  so,  when  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C  M.  POONACHA)  (a)  No.
 Although  this  Jine  is  owned  by  the
 Central  Provinces  Railways  Compeny
 Limited,  it  is  worked  by  the  Government
 through  the  Central  Railway.

 (b)  No.
 (c)  Does  not  arise.

 Sheds  Over  Platforms  on  Stations  on
 Yeotmal-Achaipur  N.  6.  Line

 2988.  SHRI  DEORAO  PATIL  :  (a)  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 stale  :

 (a)  whether  it  is  a  fact  that  sheds  have
 not  been  provided  on  the  platforms  of  even
 important  stations  such  as  Yeotmal,
 Darwha,  Murdazapur  and  Karanja  on  the
 Yeotmal-Achalpur  narrow  gauge  line  on  the
 Central  Railway  for  the  protection  of  the
 Passengers  from  suo  and  rain  ;

 (b)  whether  it  is  also  9  fact  that  there
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 are  no  fans  and  fights  in  the  running
 trains  ;

 (c)  whether  Government  propose  to
 provide  sheds  on  the  said  platforms  and
 fans  and  lights  in  the  running  trains  and
 to  electrify  the  main  stations  to  remove  the
 inconvenience  caused  to  the  passengers  ;
 and

 (d)  if  so,  when  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  com  M.  POONACHA)  :  (a)  Yes,
 but  waiting  halls  have  been  provided  at
 most  of  the  stations,  including  Yeotmal,
 Darwha  and  Karanja  as  a  waifing  facility
 for  the  passangers.  At  a  few  stations,  I
 and  I!  Class  waiting  rooms  have  also  been
 provided.

 (0)  No.  Fans  have  been  provided  in  2I
 out  of  42  Narrow  Gauge  coaches  of  CP.
 Railway  Co.  but  lights  have  been  provided
 in  all  the  coaches.

 (c)  There  is  no  proposal  for  provisions
 of  sheds  on  the  platforms,  provision  of
 fans  in  the  coaches  which  do  not  at  present
 have  them  and  for  electrifying  the  stations
 It  may  be  mentioned  that  the  line  is  owned.
 by  the  C.P.  Railway  Company  who  have
 expressed  inability  to  provide  the  funds  for
 such  improvements.

 (d)  The  question  does  not  arlse  in  view
 of  the  answer  to  (c)  above.

 Export  of  Tea

 2989.  SHRI  JYOTIRMOY  BASU  ;
 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state  the  total  quantity  and  the
 value  of  tea  exported  annually  to  foreign
 countries  from  the  years  960  to  968  to
 each  country  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  A’  statement
 is  laid  om  the  Table  of  the  House,.  (Plated
 in  Library.  See  No,  Lt—2469/68).

 Export  and  Import  Advisory  Committces/
 Counctis..

 2990.  SHR|.  JYONRMOY:  BASU  :
 Will  the  Minister  of  COMMERCE  be
 pleased to  state;

 (a)  the  number  of  Import  and  Expout
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 Trade  Advisory  Committees  or  Councils
 censtituted  by  Government  till  date  ;

 (b)  the  number  of  Committees  or
 Council  actually  functioning  at  present  :
 and

 (c)  the  names  and  designations  of  ihe
 non-official  members  cf  each  of  them  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Eight.

 (b)  Five.
 (c)  (L)  Advisory  Council  on  Trade  :

 The  list  of  non-officiul  members  of  this  body
 will  be  found  in  Resolutions  Nou.  3(1)/67=
 BOT  &  P  &  P  dated  the  {3th  January,  I968,
 3(I)/67-BOT-P&P  dated  the  {8th  April,
 968  and  4/3/68-Ad.C  dated  the  28th
 October,  1968.  copies  of  which  huve  been
 supplied  to  the  Parliament  Library  along
 with  letters  No.  /3/68-Ad.  C.  dated  3lst
 May,  ‘1968.  and  No.  1/3/68.  Ad.  0.  dated
 Tth  November,  1968.

 (2)  Four  Zonal  Import-Export  Advisory
 Committees  :

 The  names  of  non-official  members  will
 be  found  in  CCI  &  E's  Memorandum  No.
 2/7/68.  Ad.C.  dated  20th  July,  ‘1968  copy  of
 which  has  been  endorsed  to  the  Parliament
 Library.

 Development  of  Sericultere  ia  Himachal
 Pradesh

 2991.  SHRI  HEM  RAJ  :  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  the  amount  of  loans  and  grants
 proposed  to  be  given  to  Himachal  Pradesh
 for  the  development  of  Sericulture  in  the
 year  1968-69.  ;  and’

 (b)  the  nemes  of  schemes  for  which  the
 amount  is  propose  to  be  utilised  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD:  SHAFI  QURESHI):  (a)  Grant:
 Rs.  65,000/-

 Loan  :  Rs.  4,000/-
 (b)  The  Schemes  are  :

 l.  Establishment  of  Development
 Gentres.

 au  Assistance
 rearess.

 to  selected  seed
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 3.  Maintenance  of  jeep.
 4  Mulberry  Plantation.

 Theft  of  Railway  Goods  by  Railway  Employees

 2992.  SHRI  BABURAO  PATEL
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  a  huge  quautity  of  railway
 goods  bearing  the  “I.  Rw  mark  was  seized
 from  the  residence  of  Bansraj  Singh,  an
 engine  driver  of  Gorakhpur  ;  if  so,  the
 nature  of  the  articles  seized  and  their  value

 (b)  whether  the  houses  of  other  Railway
 employees  have  been  raided  similarly  dur-
 ing  last  year  ;  if  so,  their  names,  designa-
 tions  and  the  value  of  goods  recovered
 from  each  ;  and

 (९)  the  total  amount  of  the  vatue  of
 goods  stolen  last  year  by  railway  employees
 and  the  steps  taken  by  Government  to
 check  such  thefts  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA)  (a)  Yes,
 Railway  goods  cOnsisting  of  bulbs,  hand
 signal  lamps,  mosquito  net,  pillow  covers,
 blankets,  duri,  buckets,  spanners,  screw-
 wrench,  fog-signal  etc.  valued  at  Rs.  400/-
 approximately  were  seized  on  24-9-68.

 (b)  and  (०).  The  Honourable  Member
 presumably  is  referring  to  Railway  emplo-
 yees  on  North-Easten  Railway  where
 houses  of  two  others  were  searched  in
 September,  1967.  In  one  case  steam  coal
 worth  Rs.  40-  was  recovered  from  the
 house  of  Jamuna  Singh,  a  gate-man  of
 Samastipur  and  in  the  other  electric  bulbs
 and  dry  cells  worth  Rs.  450f-  were  recover-
 ed  from  the  quarter  of  Shri  Krishna  Nand
 Prasad,  a  basic  power  fitter  of  Narkattiganj.
 During  1967,  goods  valued  at  Rs.  15,371  :
 were  stolen  by  employees  of  North-Eastern
 Railway  of  which  goods  valued  at  Rs.  13,716
 were  recovered.  The  steps  taken  to  check
 such  thefts  are  :

 l.  Plain  clothes  and  special  detective
 staff  of  Railway  Protection  Force
 is  deputed  to  collect  crime  intell-
 igence  with  a  view  to  tracking
 down  known  criminals  and  recei-
 vers  of  stolen  property.

 Bw  Affected  sections  and  yards  are
 also  at  the  times  patrolled  by
 Railway  Protection  Force  armed
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 staff  and  Railway  Protection
 Force  Dog  Squads.

 3.  Railway  Protection  Force  guards
 in  yards,  sheds  and  platforms  are
 detailed  at  strategic  points  round
 the  clock.

 A  Railway  Board’s  Central  Crime
 Bureau  staff  are  deployed  to
 conduct  surprise  raids  to  effect
 red-handed  capture  of  the  culprits.

 5.  Close  co-ordination  between  the
 Railway  Protection  Force  and
 Government  Railway  Police  and
 Police  Officers  is  also  maintained
 to  deaj  with  the  criminals  and
 receivers  of  stolen  property.

 6.  Anti-theft  measures  exist  in  the
 shape  of  locking  of  compartments,
 welding  und  encasing  electrical
 equipment,  cleating  and  troughing
 of  underframe  wiring,  shifting  of
 theft  prone  equipment  inside  the
 coaches,  so  as  to  make  their
 Temoval  difficult  bp  anti-social
 elements.

 रेखये  स्टेइान  पर  चाय  को  बिक्री

 2993.  श्री  मोठा  लाल  सोना  :  क्‍या  रेलवे
 मन्त्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चीनी  तथा  दूध
 भ्रादि  के  भाव  बढ़  जाने  के  का  रण  रेलवे  स्टेशनों
 पर  चाय  के  एक  प्याले  का  मूल्य  बढ़ा  कर  कुछ
 समय  पूर्व  25  पैसे  कर  दिया  गया  था;

 (ख)  क्‍या  यह  भी  सच  है  कि  यद्यपि  चीनी
 के  मूल्य  50  प्रतिशत  गिर  गये  हैं  तथा  दूध  भी
 सस्ता  हो  गया  है,  चाय  के  प्याला  मूल्य  अब  भी
 25  पैसे  ही  हैं,

 (ग)  यदि  हां,  तो  उक्त  दर  में  कमी  करने
 के  लिये  क्या  कार्यवाही  करने  का  विचार  है
 तथा  वह  कब  तक़  को  जायेगी  ;  शौर

 (घ)  यदि  ऐसा  कोई  प्रस्ताव  नहीं  है  तो
 हसके  क्‍या  कारण  हैं  ?

 रेखले  मस्ती  ो  ry  go  बुनाणा)  :  (क)
 जी  हां।  प्रप्रैल,  968  में  ऐसा  किया  गया
 था।
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 (=)  एक  प्याला  चाय  की  दर  भझ्रभी  भी
 25  पँसे  है।  चीनी  के  मूल्य  में  पछले  कुछ
 महीनों  में  घटा-बढ़ी  होती  रही  है  भौर  दूध  का

 मूल्य  कम  नहीं  हमा  है।

 (ग)  भौर  (घ).  दरों  में  संशोधन  उस  समय

 किया  जाता  है  जब  सामान  के  मूल्य  शौर  मजदूरी
 दरों  में  भारी  परिवतंन  होता  है।  भाग  (ख)  को
 देखते  हुए  दरों  में  संशोधन  करने  का  भभो  तक

 कोई  विचार  नहीं  है

 मध्य  प्रदेह  में  केन्द्रीय  प्रोद्योगिक  योजनायें

 2994.  शीगं०  Wo  दोकित  :  क्या  झौचो-
 गिक  विकास  तथा  समबाय-कार्य  मंत्री  यह  बताने
 की  कृपा  करंगे  कि  :

 (क)  मध्य  प्रदेश  में  केन्द्रीय  भ्रौद्योगिक
 योजनाश्रों  पर  पहली,  दूसरी  तथा  तीसरी
 पंचवर्षीय  योजनाप्रों  पर  प्रलग-प्रलग  कितनी
 कितनी  रादि  व्यय  की  ;  झौर

 (ख)  इस  कार्य  के  लिए  चौथी  पंचवर्षीय
 योजमा  में  मध्य  प्रदेश  के  लिए  कितनी  राक्षि

 मंजर  की  गई  है  ?

 प्रौद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री

 (भी  फल  रुह्दीम  झलो  झहमद)  :  (क)  तथा  (ख)
 मध्य  प्रदेश  सहित  विभिन्‍न  राज्यों  में  केन्द्रीय
 सरकार  की  श्रौद्योगिक  परियोजना  में  प्रथम,
 द्वितीय  तथा  तृतीय  पंचवर्षीय  योजनाश्रों
 में  किए  गए  विनियोजन  तथा  इन  परियोज-
 नाझों  की  पूति  के  लिए  सम्मावित
 विनियोजन  का  परियोजन  वार  ब्यौरा  प्रधान
 मन्त्री  द्वारा  3  नवम्बर,  l968  को  तरांकित
 परवन  संख्या  Ol  के  उत्तर  में  सभा  पटल  पर  रखे
 गए  विवरणा  में  उपलब्ध  है।  चौथी  पंचवर्षीय
 योजना  को  प्रभी  भ्रम्तिम  रूप  दिया  थाना  है
 झत:  मध्य  प्रदेश  में  केन्द्रीय  सरकार  की  श्रौद्यो-
 गिक  योजनाझों  के  लिए  किए  जाने  बाली  धन
 राझि  के  विनिधान  के  बारे  में  झभी  तिर्श॑य  किया
 थाना  है  o
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 Prices  of  Raw  Jute  Goods

 2995.  SHRI  R.  R.  SINGH  DEO:
 the  Minister  of  COMMERCE  be

 pleased  to  state  :
 (a)  whether  it  is  a  fact  that  there  has

 been  an  unprecedented  rise  in  prices  of  raw
 jute  goods  during  September,  968  ;

 (b)  if  so,  what  were  the  causes  for  the
 same  ;  and

 (०)  the  steps  taken  to  curb  the  rise  in
 prices  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and  (b).
 Yes,  Sir,  in  view  of  the  exceptionally  short
 crop  of  jute  and  mesta  during  the  current
 season.

 (c)  #  statement  showing  the  steps
 taken  to  deal  with  the  situation  is  attached.

 Statement

 The  following  steps  have  been  taken  to
 arrest  the  rise  in  price  of  jute  and  jute
 goods  :

 (!)  Ceiling  and  margins  for  future
 trading  in  respect  of  November  delivery  for
 hessians  and  sacking  were  fixed.

 (2)  A  Committee  consisting  of  jute
 Commissioner  and  representatives  of  jute
 industry  and  other  interests  was  formed  to
 scrutinise  applications  made  to  it  by  the
 Jute  and  Jute  Goods  Buffer  Stock  Associa-
 tion  for  imports  of  raw  jute.  Imports  of
 2.7  lakhs  bales  of  jute  valued  at  Rs.  8.7
 crores  have  so  far  been  authorised  on  the
 recommendations  of  this  Committee.

 (3)  It  has  been  decided  to  relate  pro-
 duction  of  finished  goods  on  a  planned
 basis  to  the  availability  of  raw  material
 and  needs  and  requirements  of  both  dom-
 estic  and  overseas  consumption.

 (4)  Jute  Commissioner  has  been  dele-
 gated  powers  to  regulate  production  of  jute
 goods  on  the  basis  of  allotment  of  raw  jute
 made  to  each  mill.

 (5)  Under  the  Jute  (Licensing  and
 Controt)  Order,  ‘1961,  the  statutory maximum  selling  prices  of  B.  Twills  sack-
 ing  have  been  Gxed  at  Rs.  200  per  I00  bags.

 (6)  || अ  has  been  decided  to  exercise  some
 restraint  on  domestic  consumption  of  jute
 ०७०6७  during  the  period  of  shortage.
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 Export  ef  Steel  Rails

 2996.  SHRI  R.  R.  SINGH  DEO:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a).  whether  it  isa  fact  that  an  agree-
 ment  has  been  concluded  with  the  Govern-
 ment  of  Iran  to  supply  steel  rails  ;  and

 (b)  if  so,  the  terms  of  the  agreement  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  :  (a)  and
 (b).  Hindustan  Steel  Limited  have  entered
 into  two  contracts  with  Government  of
 Iran  for  supply  of  93,000  tonnes  of  Rails
 for  use  of  the  Iranian  State  Railways  70%
 of  the  rails  to  be  supplied  will  be  of  I8
 meters  length  and  30%  ia  shorter  lengths.
 Deliveries  are  to  be  completed  by  Noveme
 ber  1969.  Total  C  &  F  Value  of  the  Con-
 tract-is  Rs.  7.4  Crores.

 Extension  of  Railway  Line  from
 Dharamanagar  to  Agartala

 2997.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  I83!  on
 the  30th  July,  1968  and  state  :

 (a)  whether  it  is  a  fact  that  Tripura
 was  catered  by  Railways  during  pre-Inde-
 pendence  period  and  had  been  deprived  of
 this  facility  consequent  on  the  partition  of
 the  country  in  947  since  the  line  happened
 to  pass  through  areas  that  had  gone  to
 Pakistan  ;

 (b)  whether  it  is  also  a  fact  that  no-
 thing  has  so  far  been  done  to  restore  this
 facility  to  that  Union  Territory  since
 Independence,  except  taking  the  railway
 line  upto  Dharmanagar  only  ;

 (¢),  whether  Government's  attention
 bas  been  drawn  to.  the  fact  that  the  lack.
 of  railway,  communication  facilities  ia  the
 area  has  been  the  maio  hurdle  io  the
 development  of  this  region  ;  and

 (d)  if  the  replies  to  pasts  (a),  (by  and
 (c)  above  be  in  the  affirmative,  the  reasons
 for  not  extending  the,  Railway  line  in  Tri-
 Pura  at  least  upto  the  capital of.  the  State,
 namely,  Agartala  ?

 THE.  MINISTBR  QF  RAILWAYS
 (SHRI.C,.M,,  POONACHALs:  (a):  aad,  (०७
 Yes.
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 (cy.  and  (d).  The  Railways  are  not
 aware  of  any  handicap  in  the  development
 of  this  region  due  to  lack  of  rail  facitities.
 Due  to  the  present  difficult  ways  and  means
 Position  it  is  unlikely  that  any  new  fine  in
 Tripura  can  be  considered  for  construction
 in  the  4th  Plan.

 Jute  Mill  ta  Tripara

 2998.  SHRI  KIRIT  BIKRAMDEB  BUR-
 MAN:  Wil!  the  Minister  of  COMMERCE
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  0020  on  the  7th
 May,  968  and  state  :

 (a)  whether  M/s.  Industrial  Develop-
 ment  Syndicate,  Agurtala  or  any  other  firm
 has  since  put  up  apy  fresh  application  for
 grant  of  licence  tor  setting  up  anew  Jute
 Mill  in  Tripura  ;

 (b)  if  so,  the  details  thereof  ;
 (c).  whether  Government  have  also

 considered  that  in  view  of  the  numerous
 adverse  factors,  particularly  lack  of  rail
 and  adequate  road  facilities,  the  entrepre-
 nMeur  is  reluctant  to  set  up  any  industry
 there  and  for  that  matter  a  jute  mill  ;  and

 (d)  if  so,  whether  Government  have
 considered  the  desirability  of  offering  some
 incentive,  particularly  by  way  of  giving  the
 required  amount  of  foreign  exchange  for
 import  of  machinery  for  a  Jute  Mill  in
 order  to  help  industrialisation  of  the  back-
 ward  border  areas  Tripura  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (७)  No,  Sir,

 (b)  Does  not  arise.
 (c)  and  (d).  If  and  when  any  fresh

 application  is  received,  it  will  be  considered
 On  merits.

 Staff  Employed  in  the  Office  of  Air-Borne
 Mineral  Serveys  and  Exploration.

 2999.  SHRI  SIDDAYYA:  Will  the
 Minister)  of  STBEL,  MINSS.  AND
 METALS  be  pleased  to  state:

 (a)  the  total  number  of  staff  employed,
 clase-wise;  in  the  offte  of  Air-derne  ‘Mine
 ral.  Surveys  aad.  Expjoration,;

 (0)  the.  method  of  recrultasent  class-
 wise  in  that  départment  including  specta-
 liste  ;  and
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 (ले  the  number  of  scheduled  taste  and
 scheduled  tribe  employees  out  of  them,
 class-wise,  as  on  the  Ist  November,  1968,  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)

 Class  !  Class  UW  Class  Ii  Class  IV
 31  3  69  2
 (b)  Class]  By  deputation/transfer  and

 direct  recruitment.
 Class  Il  By  deputation.
 Class  11.  By  deputation/transfer

 and  direct  recruitment.
 Class  IV  By  transfer/direct

 recruitment.
 (c)  Class]  and  Il  —=Nil

 Class  III  —6  Scheduled  Castes.
 Class  IV  —6  Scheduled  Castes.

 Stocks  of  Khadi  Gramodyog  Bhawan,
 New  Delhi

 3000.  SHRI  J.  SUNDAR  LAL:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  7248  on  the  l6th  April,  968
 regarding  Stocks  of  Khadi  Gramodyog
 Bhawan,  New  Delhi  and  state  :

 (a)  whether  the  information  has  since
 been  collected  ;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (c)  when  it  is  likely  to  be  collected  ?

 MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.  A  statement  is  laid  on  the  Table  of
 the  House.  [Place!in  Library  See  No.
 LT-2470/68.]

 (b)  and  (c).  Do  not  arise.

 THE  DEPUTY

 Payment  of  D.  A.  to  Khad!  Gramodyog
 Bhawan  Employees

 3001.  SHRI  J  SUNDAR  LAL:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  3654  on  the  20  March,
 968  regarding  payment  of  D.  A.  to
 Khadi  Gramodyog  Bhawan  Employees  and
 ptate  :
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 (a)  whether  the  information  has  since
 been  collected  ;

 (b)  if  not,  the  reasons  for  the  delay  ;
 and

 {c)  when  it  is  likely  to  be  collected  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sit.  A  copy  of  the  reply  submitted  re-
 cently  of  the  Assurance  given  in  answer  to
 Unstarred  Question  No.  3654  on  =  2th
 March,  1968  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 2471  +168.)

 (b)  and  (c).  Do  not  arise.

 रेसों  से  प्राप्त  होने  वाला  राजस्व

 3002.  थ्भी  हुकल  चन्द  कछुबाय  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भ्रगस्त,  सितम्बर  ध्रौर  'भक्तूबर,
 968  में  केसद्रीय  सरकार  को  रेलों  से  कितना
 राजस्व  प्राप्त  हुपा ;  भौर

 (@)  रेलों  द्वारा  किये  गये  खर्च  को  पूरा
 करने  के  बाद  सरकार  के  पास  कितना  राजस्व
 शेष  बचा?

 रेलवे  मंत्री  (भी  Yo  go  पुनाचा)  :  (#)
 प्रौर  (ख).  एक  विवरशा  जिसमें  यह  सूचना  दीं
 गयी  है  सभा  पटल  पर  रखा  गया  है  t  [पुस्तक्षा*
 लग  में  रखा  गया  |  देखिये  संख्या  LT  2472/68)
 इस  विवरण  में  दिखाये  गये  प्रांकड़ों  में  ऋण
 पूजी  नादि  पर  सामान्य  राजस्व  के  लाभांश  के
 'बाधिक  समायोजन  शामिल  नहीं  हैं।  लेकिन,
 सितम्बर  968  &  प्रन्तगंत  दिशायें  गये  प्रांकड़ों
 में  रैलवे  बेंहन  निधि  प्रादि  में  सरकारी  भ्रंशदान
 जैसे  भ्रध  बापिक  समायोजन  शामिल  हैं।

 फिल्मों  का  निर्यात

 थी  राभस्थकृप  विखायी  :
 ी  भारत  सिंह)  चौहान  :

 3003.
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 att  हरदयाल  देवगुरा  :

 क्या  वारिएज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उस  भारतीय  फिल्मों  के  नाम  क्‍या  हैं
 जिन्हें  चालू  वर्ष  के  पहले  दस  महीनों  में  विभिन्‍न
 देशों  में  प्रदशित  किया  गया  था  ;

 (ख)  उनसे  कितनी  विदेशी  मुद्रा  प्राप्त
 होने  का  भप्रनुमान  है  ;

 (ग)  क्या  सरकार  दूसरे  देशों  में  श्रधिकतम
 भारतीय  फिल्मों  के  प्रदर्शन  को  प्रोत्साहन  देगी  ;
 झोर

 (घ)  यदि  हां,  तो  इस  बारे  में  क्या  काये-
 वाही  किये  जाने  की  सम्भावना  है  ?

 वारिण्य  मंत्रालय  सें  उप-संत्री  (श्री  सोह-
 श्सद  दाफी  कुरेशी)  :  (क)  तथा  (ख).  चलचित्रों
 के  निर्यात  के  भ्रांकड़े  वारिज्यिक  श्रासुचना  तथा
 सांख्यिकी  के  महानिदेशक  द्वारा  मीटरों  द्रौर
 रुपयों  में  रखे  जाते  हैं,  फिल्‍मों  के  नामों  के  रूप
 में  नहीं  ।  उनके  द्वारा  प्रकाशित  शभ्रधुनातन
 झांकड़ों  के  प्रनुसार  जनवरी-पश्रगस्त  968  में
 93.7  लाख  रु०  मूल्य  की  44.4  लाख  मीटर
 फिल्में  निर्यात  की  गयी  थीं  जिस  के  व्यौरे  विव-

 रा  में  दिये  गये  हैं,  जो  सभा  पटल  पर  रखा
 गया  है|  [पुस्तकालय  में  रखा  गया  ।  देखिये
 संक््या  LT-2473/68]

 (ग)  जी,  हां  ।

 (घ)  विदेशों  में  भ्रन्तर्राष्ट्रीय  चलचित्र  मेलों
 में  भाग  लेने  तथा  भारतोय  चलचित्र  सप्ताह
 मनाने  के  भलावा,  व्यापक  निर्याय  प्रयत्नों  के
 लिये  सम्बद्ध  निर्माताशों  का  $ंसोटियम  गठित
 किया  गया  है  1  भारतीय  चलचित्र  निर्यात
 निगम  द्वारा  एक  डरबिंग  सयंत्र  लगाया  जा  रहा
 है  ।  राज्य  व्यापार  निगम  तथा  भारतीय  चलचित्र
 निर्यात  निगम  के  विदेश  स्थित  कार्यालय  प्रपने
 झपने  क्षेत्रों  में  निर्यात-संब््धंन  के  लिये  तत्स्थानी

 सुविधाएं  प्रदान  कर  रहे  हैं।
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 खसमिल  तथा  धातु  व्यापार  निगम  द्वारा  कच्चे
 सैंगनोज  का  निर्यात

 3004.  रथधुवीर  सिंह  झ्षास्त्रो  :  क्‍या

 बाशिफ्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  खनिज  तथा
 व्यापार  निगम  स्थापित  होने  के  बाद  कच्चे
 मैंगनीज  के  निर्यात  में  काफी  कमी  हो  गयी  है  ;

 (ख)  यदि  हां,  तो  इसके  कारण  क्या  हैं  ;
 भौर

 (ग)  क्‍या  मैंगनीज  उद्योग  के  साथ  हुए
 निर्यात  व्यापार  समभौते  की  दातों  को  कच्चे
 मैंगनीज  के  निर्यात  में  लागू  करने  का  सरकार
 का  विचार  है  ?

 वारिएण्य  मंत्रालय  सें  उप-मंत्री  (करी  सोह-
 म्मद  ाफी  कुरेशी)  :  (क)  तथा  (ख).  गत  कुछ
 वर्षों  में  भारत  से  मैंगनीज  अयस्क  का  निर्यात
 निम्नलिखित  प्रकार  हा

 मात्रा  हजार  म०  टनों  में

 वर्ष  मात्रा

 962  908
 963  932
 964  569
 I965  369
 966  68
 967  083
 968  (जनवरी-

 अक्तूबर)  0I0

 गत  दो  वर्षों  में  पब  वर्षों  की  तुलना  में,
 निर्यात  में  गिरावट  झाई  है।  यह  कमी  भ्रषि-
 कांदात:  उपभोक्ता  देशों  के  पास  पूर्ति  के  नये
 साधन  मिलने,  पूति  के  बढ़  साधनों  के  विकास
 तथा  प्रौद्योगिकी  प्रगति  के  कारण  हृस्पात
 उत्पादन  में  मैंगनीज  प्रयस्क  पर  झपेक्षतया  कम
 निर्भरता  भ्रादि  कारणों  के  परिणामस्वरूप  हुई
 है।  स्वेज  नहर  के  बन्द  हो  जाने  से  मी  भारतीय
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 wrest  की  प्रतियोगिता  शक्ति  पर  प्रतिकूल
 प्रभाव  पड़ा  है।

 (ग)  सरकार  ने  मैंगनीज  प्रयस्क  के  निर्यात
 के  लिये  उच्चोग  के  साथ  कोई  करार  नहीं  किया

 है

 Steam  Locomotives

 3005.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  whether  there  are  proposals
 completely  eliminate  steam  locomotives  ;

 (b)  if  so,  whether  their  manufacture
 will  be  stopped  from  970  as  stated  by
 the  Resident  Director  of  Telco  ;  and

 (c)  the  time  by  which  last  steam  loco-
 Motive  would  be  withdrawn  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  No.

 (b)  According  to  present  plans  it  is
 proposed  not  to  manufacture  steam  loco-
 motives  after  1-4-1971,

 (c)  Steam  locomotives  which  are  now
 running  on  the  railways  will  be  retained  in
 service  till  such  time  they  are  economical
 in  their  maintenance  and  are  needed  for
 operation.

 to

 Small  Scale  Machine  Tov!  Units

 3006.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  number  of  small  scale  machine
 tool  units  in  the  country,  State-wise  ;

 (b)  the  reasons  why  these  are  not  evenly
 distributed  amongst  States  ;

 (c)  whether  their  concentration  has  led
 to  development  of  selected  areas  ;

 (d)  if  so.  whether  Government  are  tak-
 {ng  any  steps  to  put  all  States  on  equal
 footing  ;  and

 (e)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 State-wise  ioformation  is  not  available.
 However,  according  to  the  Federation  of
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 Associations  of  Small  Scale  Industries,
 there  are  aoout  I,!50  units  manufacturing
 machine  tools  in  the  country.  The  actual
 number  may  be  much  more  as  all  the  units
 are  not  Members  of  the  Associations  affi-
 liated  to  the  Federation.  The  main  con-
 centration  of  the  industry  is  in  the  Punjab
 which  accounts  for  about  63  per  cent  of
 the  total.

 (b)  and  (c).  The  units  are  not  evenly
 distributed  as  it  depends  upon  the  poten-
 tialities  for  a  setting  up  consumer-goods
 aod  other  industries  which  use  machine
 tools  and  level  of  development  of  general
 engineering  industries.  Since  other  indus-
 tries  are  not  evenly  distributed  in  all  parts
 of  the  country,  the  machine  tool  industry
 is  accordingly  concentrated  in  a  few
 centres.  This  accounts  for  the  compara-
 tively  better  development  of  small  scale
 industries  in  certain  States

 (9)  and  (e).  At  present,  following  re-
 cession,  machine  tools  industry  is  having  a
 difficult  time.  The  question  of  setting  up
 new  machine  too!  units  in  those  States
 where  they  are  not  already  functioning  will
 be  considered  as  and  when  the  overall
 Position  of  the  machine  tools  industry
 improves.

 Sarabhai  Chemicals  Ltd.

 3007.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  authorised  and  paid  up  capital
 of  M/s.  Sarabhai  Chemicals  Ltd.  at  its
 inception  and  now  ;  and

 (b)  the  reasons  for  the  phenomenal
 increase  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 There  is  no  company  by  tne  name  of  M/s.
 Sarabhai  Chemicals  Ltd.  registered  under
 the  Companies  Act.

 (b)  Does  not  arise.

 रेलये  मंत्रालय  के  ह... 6  भौर  नियमावलियों  का

 हिन्दी  में  श्रभुवाद

 3008.  भी  हरदबाल  देवगुल  :
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 नी  'राजस्थकप  विद्यार्थी  :
 शी  मारत  सिह  चौहान  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कुपा  करेंगे
 fr  :

 (क)  उन  के  मंत्रालय  भ्रौर  शस  से  सम्बद्ध
 कार्यालयों  के  कितने  प्रपत्रों  प्रर  नियमावलियों
 का  क्र  तक  हिन्दी  में  श्रमुबाद  किया  गया  है  ;

 (ख़)  कितने  प्रपत्रों  शौर  निममावलियों
 का  हिरदी  में  प्रमुवाद  होगा  धाकी  है  ;

 (ग)  ऐसे  पत्रों  भ्रौर  तियमावलियों  का

 हिन्दी  में  प्रनुवाद  करवाने  के  लिये  क्‍या  व्यवस्था
 की  जा  रही  है  झौर  उन  का  अनुनाद कब  तक
 पूरा  हो  जायेगा  ;  शौर

 (ध)  प्रनुवाद  कराने  में  विलम्ब  होने  के
 क्‍या  काररा  हैं  ?

 रखने  मंत्री  (क्री  Bo  qo  पुनाला)  :  (क)
 रेल  मंत्रालय  सम्बद्ध  कार्यालय

 प्रपत्र  09  27

 नियमावलियां  (मैनुश्नल)  2

 (ख)  प्रपत्र  ll  7

 मियमाबलियां  (बैनुभन)  4

 ग)  शोष  प्रपन्नों  का  हिन्दी  प्रनुवाद  शीघ्र

 ही  पूरा  किया  जायेगा।  ऊपर  भाग  (ख)  के
 उत्तर  में  उल्लिखित  जार  नियमावल्रियां  हिन्दी
 प्रनुवाद  के  लिए  केन्द्रीय  हिन्दी  निदेशालय,
 फिक्षा  मंत्रालय  को  भेजी  जा  रही  है।  यह
 बताना  सम्भव  नहीं  है  कि  इन  नियमाथलियों
 का  मनुवाद  कब  तक  पूरा  हो  जायेगा  |

 (ध)  प्रपत्नों  के  प्रनुवाद  में  कोई  देरी  नहीं
 हुई  ।  जहां  तक  नियम्रावलियों  का  सम्बन्ध  है,
 उन्हें  हिन्दी  में  प्रकाशित  करने  के  लिए  भरपेक्षा-
 कृत  निम्न  प्रग्रता  दी  गयी  है।

 रेलवे  माल  को  शोरो
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 कया  लबे  मंत्री  यह  बताते  कौ  कृपा  करेंगे
 कि  :

 कि)  बिभिन्‍न  रेलों  में  रेलय ेके  माल  को
 बोरी  के  कितने  मामलों  का  वर्ष  968  के

 पूर्वाध  में  सरकार  को  पता  लगा  ;

 (ख)  उपरोक्त  चोरियों  के  कारएणा  सरकार
 की  कितनी  हानि  हुई  ;

 (ग)  इस  सम्बन्ध  में  पकड़े  गये  लोगों  क्यो
 क्या  दण्ड  दिया  गया  ;  भ्रौर

 (घ)  प्रत्येक  रेलवे  में  सरकारी  माल  बी
 लोरी  को  रोकने  के  लिये  सरकार  ने  कया  कार्य-

 वाही  की  है  ?

 रेलवे  मंत्री  (भी  Bo  go  पुनाज्ञा)  :
 क)  22,588

 (ख)  चोरी  गयी  सम्पत्ति  का  मूल्य  30.47
 लाख  रुपये  था  जिस  में  से  6.78  लाख  रुपये
 मूल्य  की  सम्पत्ति  बरामद  कर  ली  गयी  थी  ।

 (ग)  6,387  व्यक्सियों  को,  जिनमें  बाहरी
 भौर  कुछ  रेल  कर्मचारी  शामिल  थे,  कानूनी
 कारंवाई  के  लिए  पुलिस  के  हवाले  किया  गया
 शौर  586  रेल  कमंचारियों  के  विरुद्ध  विभागीय
 कारंवाई  की  गयी।  उन्हें  जो  सज्भा  दी  गयी
 उसके  बारे  में  झभी  जानकारी  नहीं  है

 (घ)  इस  सम्बन्ध  में  रेलों  पर  निम्नलिखित

 कारंबाइयाँ  की  गई  हैं
 L.  सभी  मालगाड़ियों  में  रेलवे  सुरक्षा  दल

 के  सहास्त्र  कमंचारी  चलते  हैं  1

 2.  बदनाम  प्रपराधियों  धौर  चोरी  का
 माल  लेने  वालों  को  खोज  निकालने  के

 उद्देश्य  से  भ्रपराध  भासचना  इकट्ठी
 करने  के  लिये  रेलवे  सुरक्षा  दल  के
 कर्मचारी  सादे  कपड़ों  में  भौर  विशेष

 फ्
 कर्मचारी  तैनात  किये  जाते

 q

 3.  जिन  खष्डों  धभौर  याड्शों  में  चोरियां
 होती  हैं,  बहां  रेखबे  सुरक्षा दल  के
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 सद्षासत्र  कमंचारी  झर  साथ  ही  रेलवे
 सुरक्षा  दल  के  कुस्ता-दस्ते  गएत  लगाते

 हैं।
 यार्डो,  केडों  पौर  प्लेटंफार्मों  के  महत्व-
 पर्ण  स्थलों  पर  चौंबीसों  घंटे  रेलवे

 सुरक्षा  दल  के  पहरेदार  तेनात  रहते
 हैं  ।
 सभी  सानान्तरण  स्थलों,  पासंल  घरों
 श्लौर  माल-गोदामों  में  सुरक्षा  की  बुनि-
 यादी  प्रावश्यकता  की  शोर  विशेष
 ध्यान  दिया  जाता  है।
 अपशधियों  को  रंगे  हाथ  पकड़ने  के
 लिये  रेलवे-  बोड  के  केन्द्रीय  प्रपराध
 ब्यौरों  के  कमंचारियों  को  प्रचामक
 छापे  मारने  के  लिए  तैनात  किया
 जाता  है।

 7.  सभी  कारखानों  ध्लौर  भण्डारी  में  सुरक्षा
 के  बुनियादी  उपायों  की  व्यवस्था

 रहती  है
 8.  प्रपराधियों  श्रौर  चोरी  की  सम्पत्ति

 लेने  वालों  के  विरुद्ध  कारंवाई  करने
 के  लिए  रेलवे  सुरक्षा  दल  और  सर-
 कारी  रेलवे  पुलिस  तथा  पुलिस  अधिन
 कारियों  के बीच.  निकट  सम्पर्क  रखा
 जाता  है।

 9.  डिब्बों  में  ताला  लगाने,  बिजली  के
 उप्रस्करों  की  कलाई  प्रौर  डिन्बाबन्दी

 ढाँचे  के  नीचे  के,  तारों  की  कलीटिंग
 धौर  ट्रफिग,  श्ासानी  से  चोरी  हो
 सकने  वाले  उपस्करों  को  डिब्बों  से

 *  हटाने  जैसे  चोरी  रोकने  के  उपाय  किये
 गये  हैं  ताकि  समाज-विरोधी  तत्वों
 क्वारा  इसका  निकाला  जाना  काठिव

 हो।

 रेहदे.  बोड'  के  कर्मचारियों  के  लिये  समयोपरि
 भत्ता

 भी  हरदयाल  बेबगुश  :

 थी  राभस्वरुप  बिशायी  :
 ी  भारत  सिह  चौहान:

 4

 on

 a

 3010.
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 क्या  सरेलचे  मंत्री  यह  बताने  की  कृपा  करेंगे
 फक  :

 (क)  वर्ष  968  के  पहले  दस  महीनों  में'
 रेलवे.  बोर्ड  के  कर्मचारियों  को  कुल  कितना
 समयोपरि  भत्ता  दिया  गया;

 (ख)  क्‍या  यह  सच  है  कि  रेलवे  बोर्ड के
 कर्मचारियों  का  कार्यालय  के  समय  के  बाद
 मनमाने  ढंग  से  बिठाया  जाता  है  ;

 (ग)  बदि  हां,  तो  इस  के  क्या  कारण  हैं  ;

 (घ)  क्‍या  समयोपरि  भसे  की  राक्षि  को

 न्यूनतम  करने  के  लिये  प्रावरयक  कार्यवाही  की
 जायेगी  ;  भौर

 (ड)  यदि  नहीं,  तो  इस  के  कया  कारण
 हैं।

 देखने  बची.  (ली  ह  qo  gear):  (क)
 4,79,772  रुपये  |

 (ख)  जी  नहीं।

 (ग)  सबाल  नहीं  उठता

 (घ)  इस  पर  होने  वाले  खर्च  में  कमी  करते
 की  ग्रावदयकता  की  समय-समय  पर  समीक्षा
 की  जातो  है  द्रौर  प्रावश्यकतानुसार  समुचित
 कारंवाई  की  जाती  है।  इस  तरह  की  समीक्षा
 भागे  भी  की  जाती  रहेगी  v

 (8)  सवाल  नहीं  उठता  t

 Small  Scale  Industries  Board

 30I..  SHRI  8.  हट,  DASCHAU-
 DHURY:  Will  the  Minister  of  !NDUS-
 TRIAL  DEVELOPMENT  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Smail
 Scale  Industries  Board  held  its  meeting
 in  Erunakutam  on  the  27th  and  2800  Sep
 tember,  968  ;

 (b)  if  so,  the  subjects  discussed  at  the
 meeting  ;  and

 (९)  whether  the  Bosrd  has  strongly
 opposed.  the  Indusirial  Licensing.  policy  as
 suggesiod  by  the  Planning  Commission.
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  The  Small  Scale  Industries  Board
 considered  jnter-ali@  the  reports  of  the
 Standing  Committe€s  and  Ad-hoc  Com-
 mittee  ;  Matters  pertaining  to  raw  materials;
 licensing  policies  and  legislation  ;  credit
 facilities  ;  quality  control  ;  development  of
 ancillary  industries  ;  re-orientation  of  the
 Industria]  Estates  Programme  ;  and  pro-
 gramme  of  work  during  the  Fourth
 Plan.

 (c)  The  policy  of  de-licensing  of  indus-
 tries  which  is  under  the  examination  of  the
 Government  was  discussed  at  the  Board
 Meeting,  and  it  was  felt  that  implemen-
 tation  of  the  policy  should  take  full  care
 of  the  interersts  of  the  Small  Scale
 Sector.

 Demands  of  Engineering  Inspector

 3012  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  (0  state  :

 (a)  whether  he  has  received  a  memo-
 randum  from  Shri  Arjun  Arora,  M.  P.,
 President  Northern  Railway  Engineering
 Inspectors’  Association  on  the  problems
 and  demands  of  the  Engineering  Inspec-
 tors  ;

 (b)  if'so,  when  it  was  received  and
 the  salient  features  thereof  ;

 (c)  the  action  taken  thereon  ;  and
 (d)  if  no  action  has  yet  been  ‘taken,  the

 reasons  therefor  ?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  ८.  M.  POONACHA)  :  (a)  and  (b).
 A  representation  from  the  Indian  Railways
 Eogincering  Inspectors  Association,  a  sec-
 tional  unrecognised  Union,  was  received
 from  Shri  Arjun  Arora,  Member  of  Parlia-
 ment,  in  May,  1968  which  contains  de-
 @mends  like  Revision  of  Scales  of  Pay,
 Chancee  of  promotion,  Recruitment  to  the
 Inspector's  grade.  Reduction  in  workload,
 Ban  on  recruitment,  Revision  of  Daily
 Allowance  Rules  etc.

 (c)  and  (d).  No  specific  action  was
 considered  necessary  as  such  grievances  of
 all  categories  of  staff  are  taken  up  by
 recognised  Unions  and  the  Federation
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 enjoying  negotiating  facilities  for  discus-
 sion  at  the  Railway  and  Railway  Board
 levels  respectively.

 Shri  Arjun  Arora  was  also  given  a
 reply  on  14-6-68  by  the  Minister  of  State
 for  Railways  explaining  this  position.

 रेल  के  माल  डिब्बों  का  निर्यात

 30I3,  श्री  महाराज  सिह  मारतो:
 क्या  वारिए्य  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  रूस  के  ग्रतिरिक्त  उन  दूसरे  देशों  के
 नाम  क्या  हैं,  जिन  के  साथ  चौथो  पंचवर्षीय
 योजना  में  रेल  के  माल  डिब्बे  निर्यात  करने  के
 लिये  श्व  तक  करार  किये  गये  हैं  ;  रेल  के
 कितने  माल  डिब्बों  के  लिये  करार  किये  गये
 हैं  श्रोर  कितने  करारों  के  लिये  बातचीत  की
 जा  रही  है  ;

 (ख)  इन  करारों  के  श्रंतर्गत  कितने  रेलवे
 माल  डिब्बों  का  निर्यात  करने  का  विचार  2  ;

 (ग)  रेलवे  माल  डिब्बों  के  निर्यात  के  लिये
 किन  देशों  के  साथ  बातचीत  की  जा  रही  है
 श्रौर  इसका  ब्यौरा  क्‍या  है;  शौर

 (घ)  सरकारी  तथा  गैर-सरकारोी  क्षेत्रों  से
 झलग  श्रलग  कितने  माल  डिब्बे  सप्लाई  किये
 जायेंगे  ?

 वारिज्य  मंत्री  पी  बिनेश  सिह)  :  (क)
 तथा  (ख).  योजनावार  निर्यात  संबिदाएं  नहीं
 की  गई  हैं।  जब  भी  प्रवसर  मिलता  है  संविदाएं

 कर  लो  जाती  हैं।इस  समय  निम्नलिखित
 संविदाओों  की  क्रियान्विति  हो  रही  है  :--

 क्रमांक  देश  का  नाम  माल  डिब्बों  की  संख्या

 lL.  gre  500  क्लैट  बेगन

 2.  श्रीलंका  40  बोगी  पेट्रोल  टैंक  बैगन

 3.  दक्षिण  कोरिया  600  हापर  कारें
 450  टैंक  कारें

 re  wat  14  तेल  टैंक  बेबन
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 (ग)  इस  समय  पोलेंड  के  साथ  500  माल
 डिब्बों  के  निर्यात  पर  बातचीत  चल  रही  है।

 (घ)  माल  डिब्बों  का  निर्यात  मुख्यतः
 राज्य  व्यापार  निगम  द्वारा  प्रायोजित  किया
 गया  है  ।  उपरोक्त  पूरा  माल  निगम  के  सहयोगी
 साथी  द्वारा  गैर-सरकारी  क्षेत्र  में  बनाया  जायेगा

 परन्तु  उस  माल  की  पूति  निगम  द्वारा  की
 जायेगी  ।  इन  सहयोगी  साथी  के  नाम ये  हैं:

 (1)  टेक्समेको,  कलकत्ता,  (2)  ब्रेथवेट्स,
 कलकत्ता  (3)  के.  टी.  स्टील  बम्बई  शौर  (4)
 मुकन्द  अ्रायरन  एंड  स्टील,  बम्बई  |

 लोथी  योजना  में  हस्पात  का  उत्पादन

 30l4.  शी  सहाराज  सिह  भारती:  क्‍या
 इस्पात,  खान  तथा  धातु  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 श)  चौथी  पंचवर्षीय  योजना  के  प्रन्त  तक
 इस्पात  के  उत्पादन,  खपत  शौर  निर्यात  के
 सम्बन्ध  में  कया  लक्ष्य  निर्धारित  किये  गये  हैं  ;

 (ख)  इस  लक्ष्य  को  प्राप्त  करने  के  लिये
 कौन  से  इस्पात  कारखाने  का  विस्तार  किया
 जायेगा  शौर  कौन  कोन  से  नये  इस्पात  कारखाने
 स्थापित  किये  जायेंगे  ;  भ्रौर

 (ग)  इस  के  लिए  कितनी  पृ'जी  की  प्राव-
 हयकता  है  ?

 इस्पात,  लान  तथा  धातु  मंत्रालय  में  उप
 संत्री  भी  राम  सेवक)  :  (क)  से  (ग).  कर्णा-
 धार  समिति  ने,  जो  लोहे  झौर  इस्पात  के  लिए
 चौथी  पंचवर्षीय  योजना  बनाने  में  सरकार  को

 सहायता  करने  के  लिए  नियुक्त  को  गई  है,
 श्रमी  भपना  प्रतिवेदन  तैयार  नहीं  किया  है।
 लक्ष्या,  लोहे  भौर  इस्पात  के  विस्तार  को
 विशिष्ट  योजनाभों  तथा  भ्रावश्यक  पू  जीगत
 लागत  के  बारे  में  निशंय  कराबार  समिति  का
 प्रतियेदन  मिल  जाने  के  बाद  ही  किये  बायेंगे ।
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 राजस्थान  में  खस्ता  उत्पादन  में  कमी

 शी  महाराज  सिंह  भारती  :
 थी  नोतिराज  सिह  चौधरी  :
 शी  श्रद्धाकर  सृपकार  :
 श्री  विद्वताथ  राय  :
 भी  देवकीनग्वन  पाटोदिया  :

 क्या  इस्पात,  लान  तथा  धातु  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  उबंरक  की  बिक्री  में  कमी  होने  के
 परिणामस्वरूप  पिचले  दो  वर्षो  में  राजस्थान  के
 जिन  कारखानों  में  जस्ता  के  उत्पादन  में  कमी
 हो  गई  थी,  उनकी  वर्तमान  स्थिति  कंसी  है  ;

 (व)  क्‍या  उपरोक्त  कारखानों  में  प्रव
 सामास्य  उत्पादन  प्रारम्भ  हो  गया  है  ;  धौर

 (ग)  यदि  नही,  तो  इसके  क्या  कारण
 है?

 इस्पात,  खान  तथा  धातु  मन्जालय  में  उप-
 सनन्‍्त्री  (भी  राम  सेवक)  :  (क)  राजस्थान  में
 जस्ता  धातु  का  उत्पादन  करने  वाला  केबल  एक
 ही  एकक  है,  जो  कि  हिन्दुस्तान  जिंक  लिमिटेड
 का  जस्ता  प्रद्रोवक  है।  इस  एकक  ने  1  जनवरी,
 1968,  को  उत्पादन  प्रारम्भ  किया  |  इस  एकक

 से  उत्पादन,  मुख्य  रूप  से  फैक्टरी  में  उत्पादित
 “सिंगल  सुपरफास्फेट”  के  स्टाक  की  संग्रह"
 क्षमता  तक  जमा  हो  जाने  के  कारण  से,  26

 जुलाई,  1968,  से  5  सितम्बर,  1968,  तक
 अस्थायी  रूप  से  निलम्बित  कर  दिया  गया  था,
 क्योंकि  मौसम  निकल  जाने  के  पश्चात  इस
 उत्पाद  की  मांग  बहुत  कम  थी  t  सिंगल  सुपर-
 फास्फेट  का  उत्पादन  सकयूरिक  एसिड  से  उत्पाद
 के  रूप  में  होता  है,  जो  वास्ता  प्रह्यायण  की
 प्रक्रिया  में  प्रपरिहायं  रूप  से  होता  है।  उस
 क्षेत्र  में  मांग  की  कमी  तथा  परियहन  की  कठि-
 माइयों  के  कारएा  भी  सफ्यूरिक  सिड  की

 3015.

 बैकल्पिक  बिकी  की  कोई  सम्भावना  नहीं
 दिल्लाई  पड़ी  है  1

 (स)  भौर  (गम).  कम्पनी  ने  सुपरफास्फैट
 के  निपटारे  के  प्रबर्च  कर  लिये  हैं  धौर  थस्ता
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 प्रद्रावक  में  [ह  सिलम्बर,  1968,  से  उत्पादन
 प्रारम्भ  हो  चुका  है।  इस  समय  प्रद्रावक  70
 प्रतिशत  क्षमता  पर  चलाया.जा  रहा  है  शौर
 कम्पनी  द्वारा  सुपरफास्फेट  के  जल्द  निपटारके  लिए
 शौर  पूरी  सामान्य  क्षमता  पर  उत्पादन  पुनरा-
 रम्भ  करने  के  लिए.  प्रयस्‍््न  भी  जारी  है।

 हानि  में  चलने  याले  उच्योग

 30I6.  श्री  झटल  बिहारी  बाजपेयी  :
 श्री  नारायरा  बरप  शर्मा  :
 शमी  जगस्ताय  राव  जोशी  :

 क्या  भ्रौद्योगिक  विकास  तथा  समवाय  काय॑
 मन्त्री  20  श्रगस्त,  968  के  श्रतारांकित  प्रदन
 संख्या  450]  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 को  कृपा  करेंगे  कि  :

 (क्र)  कौन-कौन  से  उद्योग  पहले  जो  गैर-सर-
 कारी  क्षंत्र  में  थे  भोर  झब  सरकारी  क्षेत्र  में
 जाने  के  बाद  द्वानि  में  चल  रहे  हैं  ;  शौर

 (ख)  इसके  क्या  कारण  हैं  ?

 झोौसोगिकः  थिकास  तथा  समवाय-कार्य
 त्री  (कभी  फलरुद्रीम  घालो  अ्रहलद  t  (क)
 दौर  (ख).  माननीय  सदस्यों  क्वारा  उल्लिखित

 पहले  प्रघन  के  सन्दर्भ  में  गैर-सरकाही  क्षंत्र:से
 सरकारी  क्षत्रों  में  उच्चोभों  के  हस्तान्तरएणा  का

 उल्लेख  स्पष्ट  नहीं  है  सरकार  कई  प्रकरणों  में
 उच्योग  (विकास  तथा  विभियमन)  अधिनियम  के
 खण्ड  8(%)  के  प्रस्तगंत  उच्तोगों  के  प्रधन्ध  तथा
 ग्रौद्योगिक  उपक़म  के  निमस्त्रण  को  झपने  हाथ
 में  'ले  सकती  है  किस्तु  हसे'  गेर-सरकारी  क्षत्र  से
 सरकारी  क्षत्र  में  हस्तांतरण  नहीं  कहा  जा

 सकता है  ।  फिर  भी  ऐसे  उपक्रशों  जिन्हें!  सर-
 कारदहारा  पण  हाथ  में  बिए  जाने  के  पदचास

 हानि  हुई  है  के  नामों  तथा  हामि  के  कारणों

 सम्यस्धी  जानकारी  इकट्ठा  की  जा  रही  हैं'  भौरे
 उसे  पूर्थालिखित  प्रदम के  उत्तर  में.  दिए'  गए
 साक्ष्याणात की.  पूर्ति  करते  हुए  स्  पटल  पर
 रख  दिग्रा,जावगा  |
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 ध्रौद्योगिक  समूहों  को  लाइसेंस  जारी
 कहना

 श्री  प्रटल  बिहारी  वरमपेयी  :
 श्री  जगम्नाथराब  जोशी  :
 श्री  रराजोत  सिह  :
 शी  नारायरा  स्वरूप  शर्मा  :

 क्या  श्रौद्योगिक  विकास  तथा  समचाय  कार्य
 मन्त्री  यह  बताने  की  कृपा  करंगे  कि  पिछले
 चार  वर्षो  में  निम्नलिखित  उद्योग  समूहों  को
 कितनी  संख्या  में  श्रौर  कितने-कितने  मूल्य  के
 लाइसेस  जारी  किये  गए  ;

 (एक)  मुफतलाल  उद्योग  समूह
 (दो)  टाटा  उद्योग  समूह
 (तीन)  बिडला  उद्योग  समूह  ?

 प्रौद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्री  (भी  फलरुह्ीन  झलो  हमद) :  उद्योग
 (विकास  तथा  विनियमन)  प्रधिनियम,  95  के

 प्रन्तगंत  पिछले  4  वर्षो  में  प्र्थात  964  से  967
 तक  997  लाहसेंस  जारी  किये  गये  हैं  7  क्षिभिन्न
 प्रौद्योगिक  समूहों  को  जारी  किए  गए  लाइसेंसों
 के  प्रलग-प्रलग  प्रांकड़े  तंयार  नहीं  किये  जाते
 हैं  । जारी  किए  जाने  वाले  सभी  लाहसेंसों  का
 ब्यौरा  नियमित  रूप  से  सप्ताहिक  इण्डिया  ट्रेड
 जर्नल,  साप्ताहिक  बुलेटिन  भ्राफ  दृण्डिस्ट्रियल
 लाइसेंसेज  इम्पोर्ट  लाइसेंसेज  एण्ड  एक्सपोर्ट  लाइ-
 सेंसेज  तथा  मासिक  जर्गल  प्राफ  इण्डस्ट्री  ऐंड
 ट्रेड  में  प्रकाशित  किया  जाता  है।  उद्योग
 (विकास  तथा  विनियमन)  भ्रधिनियम,  95  के
 अन्तगंत  लाइसेंस  उत्पादन  क्षमता  की
 स्थापना,  के  लिए  जारी  किए  जाते  हैं  1  ये  लाइ-
 सेस  किसी  मूल्य  झ्ादि  के  लिए  जारी  नहीं  किये
 जाते  |

 Illegal  Transaction  of  Cotton  Bales  by Birla  Concerns
 30I8.  DR.SUSHILA  NAYAR:  Will

 the  Minister  of  COMMERCE  be  pleased  to
 refer  (o  the  reply  given  to  Starred  Question
 No.  452  on  the  !3th  August,  I968  regarding
 illegal:  transaction  of  cottem  bales  by  a
 Birla.  concern  and  state  :

 (a)  whether  the  inquiry  has  since  been
 completed:  we  Goveransent;  and

 3017,
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 (b)  if  so,  the  details  thereof  ?

 THB  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  An  indi-
 cated  in  the  answer  to  the  Lok  Sabha
 Starred  Question  No.  452  on  the  I3th
 August,  1968,  investigation  has  been  com-
 pleted  and  charge  sheet  submitted  in  the
 Criminat  Court.

 (b)  A  separate  self-contained  statement
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT—2474/68},

 भेड़ों  की  खालों  का  निर्यात

 30I9.  ही  कंवर  लाल  गुप्त:  क्‍या
 बारिज्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  भारी
 संख्या  में  गर्भवती  भेड़ों  का  बध  किया  ज़ाता  है
 ताकि  उनके  मेमनों  की  खाल  का  निर्यात  किया
 जा  सके  ;

 (स)  क्‍या  यह  भी  सच  है  कि  इसके  परि-
 णामस्वरूप  भेड़ों  की  संख्या  तथा  उनके
 उत्पादन  में  कमी  हो  गई  है  1

 (ग)  क्‍या  सरकार  का  विचार  भेड़ों  के
 गर्भाषियों  में  मारे  गए  मेमनों  की  खाल  के  निर्यात
 को  बन्द  करने  का  हैं  ;  भ्रोर

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं?

 वारिण्य  स्त्री  (भी  दिनेश  सिह):
 (क)  जी  नहीं  ny

 (a)  से  (घ).  प्रइन  नहीं  उठते  ।

 विदेशी  सहयोग  से  ना  बबाथ'
 इत्यादि  तंबार  करता

 3020.  भी  कंबर  लाल  गुप्त:  क्या
 झोखौणिक  चिकास  तथा  सलजवाय  कार्य  मस्ती
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या यह  सच  है  कि  क्षार  पदार्थ
 तथा  सौम्दय  ब्रसाधन  सामग्री  बनाने  के  लिए
 विदेशी  सहयोग  प्राप्त  करने  के  लिए  एक  करार
 किया  गया  है  ;
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 (सत्र)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है;
 गौर

 (7)  विदेशी  सहयोग  के  धस्तगंत  भारत  में
 गैर-सरकारी  तथा  सरकारी  क्षत्रों  के  उशोगों
 में  कितने  विदेशी  लोग  काम  करते  हैं  ?

 झोशोगिक  विकास  तथा  सलयाय-कार्य
 मस्त्री  भी  फलरुहीन  झलो  प्रहमद)  :  (क)  भौर
 (ख).  खाद्यपदार्थो,  श्रगार  तथा  प्रसाधन  की
 सामग्री  के  समूह  में  श्राने  वाली  बस्तुों  के
 उत्पादन  के  लिए  कुछ  विदेशी  सहयोग  कार्यकर्ण
 स्वीकार  किए  गए  हैं  t  प्रइन  में  यह  नहीं  बताया
 गया  है  कि  किस  अवधि से  तात्पर्य  है  कितु
 खाद्य  पदार्थों  के  मामले  में  i966  के  बाद
 के  स्वीकृत  मामलों  का  ध्रौर  प्रसाधन  स।मग्री  के
 सम्बन्ध  में  964  उपरान्त  स्वीकृत  मामलौँ
 का  एक  विवरण  सभा  पटल  पर  रखा  गया  है  t

 [पुस्तकालय  में  रख  गया।  देखिये  संख्या  LT-

 2475/68]
 (ग)  विदेशी  सहयोग  के  श्रस्तगंत  गैर

 सरकारी  व  सरकारी  क्षत्र  के  उद्योगों  में  भारत  में
 काम  करने  वाले  विदेदियों  की  संक्ष्या  के  बारे  में
 जानकारी  प्रलग-प्रलग  उपलब्ध  नहीं  है  1  तथापि
 ]  जनवरी,  967,  को  प्रति  माह  000  तथा  उससे
 प्रधिक  वेतन  पाने  वाले  विदेशियों  की  संश्यां
 सरकारी  उपक्रमों  सहित  गैर-सरकारी  द 2  सर-
 कारी  दोनों  क्षंत्रों  में  4493  थी  ।

 Mall  Trains  Halts  at  Hodal  Railway
 Station

 302I.  SHRI  KANWAR  LAL  GUPTA  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  ;

 (a)  whether  it  is  a  fact  that  at  present
 only  one  Mail  train,  viz.  the  Dehra  Dun
 Express,  halts  at  Hodal  Railway  Station  on
 the  Central  Railway,  on  {ts  downward
 journey  ;

 (b)  whether  it  is  also  a  fact  that  the
 public  of  this  town  has  made  several  repre-
 sentations  to  the  Railway  Administration
 to  allow  one  or  more  Express  Mail  traios
 to  halt  at  this  station  both  on  downward
 and  upward  journeys  ;  and

 (c)  if  so,  whether  Government  have  er-
 amined  this  proposal  on  the  basis  of  amenj-
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 tles  available  at  this  station  and  in  view
 of  the  demand  of  the  public  for  such
 halts  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  Yes.

 (b)  Some  representations  have  been
 received.

 (c)  Yes.  An  analysis  of  tickets  booked
 from  Hodal  station  has  revealed  that  the
 bulk  of  the  traffic  offering  there  is  predomi-
 nently  short  distance  in  character  and  there
 is,  therefore,  no  traffic  justification  for
 provision  of  additional  stoppages  of  any
 Mail  or  Express  trains  there.

 गिदिटियों  की  सप्लाई  का  ठेका

 3022.  शी  ग्रोकार  लाल  बेरवा  :  क्या
 देखने  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सल्व  है  कि  पष्िचम  रेलवे
 के  इम्दरगढ़,  श्री  महावीरजी  श्रौर  मलारना
 रेलवे  स्टेशन  पर  गिट्टियां  सप्लाई  करने  के  लिए
 टेंडर  वर्ष  964  में  मांगे  गये  थे  ;

 (ख)  यदि  हा,  तो  उन  ठेकेदारों  के  नाम
 कया  हैं  जिन्हें  ठेके  दिये  गये  थे  तथा  उन  ठेकेदारों
 के  नाम  कया  है  जिन्होंने  निर्धारित  अवधि  में
 काम  पूरा  फर  दिया  था  ;

 (ग)  उन  ठेकेदारों  के  विरुद्ध  क्‍या  कार्य-

 बाही  की  गई  है  जिस्होंने  झभी  सके  काम  पूरा
 महीं  किया  है;  भौर

 (च)  यदि  कोई  कायंवाही  नहीं  की  गई  है,
 तो  इसके  क्या  कारण  हैं  ?

 रेलवे  मंत्री  (भी  ले०  go  पुमाचा)  :  (क)
 से  (घ).  964  में  इन्दरगढ़,  श्री  महावीरजी
 धौर  मलारना  स्टेश्ानों  पर  गिट्टी  सप्लाई  करने
 के  लिए  कोई  टेन्डर  नहीं  मांगे  गये  थे  ।  लेकिन,
 इन  स्टेशनों  के  लिए  गिट्टी  सप्लाई  करने  के

 लिए  963  में  टेन्डर  भांगे  गये  थे  शौर  उन
 टेन्डरों  से  सम्बस्धित  सूचना  विवररणा  में  दी  गई

 है।  जो  सभा  पटल  रर  रखा  गया  है।
 [पुस्तकालध  में  रखा  गया।  देखिये  संख्या

 LT—247  6/68  j
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 Railways  Earning  from  Goods  Transport

 3023.  DR.  RANEN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  railways’  earnings  from
 goods  transport  have  declined  recently  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (c)  what  steps  have  been  taken  to  in-

 crease  the  railways’  earnings  from  goods
 transport  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA)  :  (a)  No,
 Sir.

 (b)  Does  not  arise.
 (c)  The  Railways  are  continuously  striv-

 ing  to  improve  the  quality  of  service  by
 timely  supply  of  wagons  and  reduction  of
 transit  time.  Quick  transit  services  and
 super-express  goods  services  have  becn
 introduced.  Various  measures  are  adopted

 to  prevent  losses  and  damage  to  goods
 during  transit.  Wherever  justified,  reduced
 Station  to  station  rates  are  quoted.  Mini-
 mum  weight  conditions  and  packing  condi-
 tions  are  also  relaxed  where  frasible.  Out
 Agencies  and  City  Booking  Agencies  are
 opened  and  street  collection  and  delievery
 services  organized  to  provide  integrated
 rail-cum-road  transport.  Container  services
 are  being  introduced  between  important
 Stations  to  provide  door  to  door  service
 and  eliminate  costly  packing,  and  at  the
 same  time  save  damage  and  pilferage  in
 transit.  A  Marketing  and  Sales  Organisa-
 tion  has  been  sst  up  on  each  Railway  so
 that  all  aspects  of  railway  working  having
 a  bearing  on  consumer  satisfaction  can  be
 kept  under  watch  at  a  fairly  high  level.

 रेलों  में  बिना  टिकट  यात्रा

 3024.  श्री  हुकम  र  कछवाय  :  क्‍या
 रेलवे  मन्त्री  यह  वताने  की  कृपा  करेंगे  कि:

 (क)  भ्गस्त,  968  से  भव  तक  पद्दिचम,
 उत्तर  शौर  मध्य  रेलवे  में  बिना  टिकट  यात्रा
 करने  पर  कितने  व्यक्तियों  को  गिरफ्तार  किया
 गया  ;

 (ख)  उक्त  प्रथथि  में  बिना  टिकट  यात्रा
 करने  के  कारण  सरकार  को  रुपयों  में  सगभग
 कितनी  हानि  हुई  ;  झौर
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 (गे)  इसे  वधि  में  कितने  व्यक्तियों  को
 बिना  टिकट  चत्रा  करने  पर  जेल  भेजा  गया
 धौर  उंनंसे  कितना  रुपया  जुमनि  के  रूप  में

 बंसूल  किया  गया  ?

 रेलबे  मल्त्री  (भी  Bo  a  पुनाजा)  :  (क)
 प्रंगल्त  से  भ्रक्तुंबर,  968  तक  के  तीन  महीनों
 में  बिना  टिकट  यात्रा  करते  हुए  गिरफ्तार
 किये  गये  व्यक्तियों  की  संश्या

 10  मध्य  रेलवे--  5,983
 (ii)  उत्तर  रेलवे  10,392
 (iii)  पश्चिम  रेंलवे--..  8,564

 (ख)  किसी  क्षेत्र  विक्षेष  में  एक  विशेष
 प्रवंधि  में  बिना  टिकट  यात्रा  के  कारण  कितनी
 हानि  हुई,  इसका  पता  लगाना  संभव  नहीं  है।
 लेकिन  निकटतम  प्रनुमान  यह  है  कि  इससे  सभी
 भारतीय  रेलों  को  एक  वर्ष  में  लगभग  2  करोड़
 की  हानि  होती  है

 (ग)  इस  प्रवधि  में  बिना  टिकर्ट  यात्रा
 करने  के  कारण  जितने  व्यक्तियों  को  जेल  की
 सजा  दी  गई  श्रीर  दण्ड  के  रूप  में  उनसे  जो
 रकम  बसूल  की  गयी,  उसका!  व्योरा  इस  प्रकार

 है:

 AGRAHAYANA  12,  890  (S4%4)

 व्यक्तियों  की  दण्ड  के  रूप

 संख्या  में  बसूल  की
 गई  रकम

 (i)  मध्य  रेलवे  3,556  26,566  Fo

 (ii)  तर  रेलवे.  3,883  1,03,416  Fo
 (iit)  पदिचम  रेलवे  2.870  14s  २०

 जिरमसिरी  रेलवे  स्टेशन  पर  उपरि-पुल

 3025.  यो  हुकम  चन्द  कछुवाय :  क्‍या
 रेलवे  मन्त्री  मध्य  प्रदेश  के  चिरेमिरी  कालिज
 तथा  स्कूल  तथा  सरगुजा  जिले  में  कुरमासिया
 के  बीच  एक  उपरि-धुल  बनाने  के  बारे  में  27
 प्रगस्‍्त,  068  के  प्रतारांकित  प्रदन  संख्या  6095

 के  उत्तर के  सम्बन्ध  में  वह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  इस  बारे  में  जानकारी  एकत्रित
 कर  ली  गई  है  ;
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 [ल)  1.)  हों,  तो  उसका  ब्यौरा  कया है  ;
 झौर

 (ग)  यदि  नहीं,  तो  बिलम्ब  के  क्या  कारण
 हैं  भौर  यह  ब्यौरा  कब  तक  एकत्रित  कर  लिया
 जायेगा  भौर  इसे  कब  सभा-पटल  पर  रखा
 जायेगा  ?

 रेलवे  शम्त्री  (जी  चे०  go  बुनाचा)  :  (१)
 भौर  (ख).  जी  हां।  27-8-68  को  लोक  सभा
 में  भ्रतारांकित  प्रदन  6095  के  सम्बन्ध  में  जो
 प्राववासन  विया  गया  था,  उसका  उत्तर  लोक
 सभा  के  पटल  पर  रखने  के  लिए  संसदीय  कार्य
 विभाग  को  भेजा  जा  चुका  है।  उस  उत्तर  की
 एक  प्रति  सभा  पटल  पर  रखी  गयी  है।
 [  प्रुस्तकालय  में  रखा  गया  ।  बेलिये  संख्या  LT
 2477/68]

 (7)  सवाल  नहीं  उठता  ।

 पोने  के  पालो  की  गाड़ी  को  आड़सेर  भेजा  जाना

 3026.  श्री  हुकल  चचम्द  कछबाब :  क्या
 रेलबे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजस्थान  शर-
 कार  ने  रेलवे  मम्जैलय  से  मिवेदन  किया  है  कि
 बाड़मेर  जिले  में  पानी  की  कमी  के  कारश्य  वहां
 पानी  लेकर  गाड़ियों  को  भेंजा  जाता  चाहिए;
 ध्रौर

 (&)  बंदि  हां,  तो  इसे  शीघ्र  पूरी  की  जाने
 बाली  मांगों  पर  उक्त  क्षेत्र  में  ऐस्ती  कितनी  रेल
 गाड़ियाँ  भेजी  गई  हैं  ?

 रेले  मेरी  (जी  Bo  Yo  पुमाचा):  (%)
 जी  नहीं  |  लेकिन,  इस  सम्बस्ध  में  बाड़मेर  के
 कलेक्टर  ने  उत्तर  रेलवे  के  प्राधिकारियों  से
 प्रनु शोध  किया  था

 (a)  सितम्बर  भौर  भप्रक्तुवर,  968  के
 दौरांत  उत्तर  रेलें  ह.  पानी  के  कुल  लगभग
 92  की  माल  डिब्बे  राजस्थान  के  बाडमेर
 जिले  में  स्थित  विभिस्न  स्टेशनों  को  सार्वजनिक
 लेखे  में  भेजे  ये
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 Inquiry  into  Affairs  of  Birta  Group  of
 Firms

 3027.  SHRI  C.  JANARDHANAN  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  Government  have  examined
 the  niemorandum  submitted  by  Shri
 Chandra  Sekhar,  M.  P.  containing  the
 various  allegations  of  malpractices  indulged
 in  by  the  Birla  Group  of  firms  ;

 (b)  whether  Government  have  come  to
 any  conclusion  that  a  prima  facile  case
 exists  for  further  probe  into  the  matter  ;
 and

 (c)  if  so,  whether  any  machinery  is
 being  set  up  for  a  thorough  probe  into  these
 allegations  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  and  (c).  24  allegations  out
 total  of  88  allegations  which  required
 further  examination  by  the  concerned
 Ministries  are  at  present  under  the  consi-
 deration  of  a  Cabinet  Sub-Committee  which
 has  already  met.  The  entire  matter  is  now
 under  Government’s  consideration  for  a
 final  decision.

 Export  of  Handloom  Products
 3028.  SHRI  S.R.  DAMANI.  Will

 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  the  achievement  in  export  of  hand-
 Joom  products  during  the  current  year  us
 a  result  of  cash  assistance  varying  from  74
 per  ceat  to  20  per  cent  on  the  f.o.b.  value
 offered  by  the  Indian  Cotton  Mills  Federa-
 tion  ;

 (b)  the  countries  to  which  the  exports
 were  undertaken,  the  quantities  exported
 and  the  prices  obtained  ;  and

 (c)  the  position  of  pending  orders  upto
 March,  1969  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAF!  QURESHI):  (a)  The  export
 performance  of  handloom  products  have  im-
 proved  from  Rs.  2.04  crores  during  April-
 July,  967  to  Rs.  22  crores  during  April-
 July,  1968.  Statement  (a)  showing  variety-
 wise  export  during  the  above  periods  at-

 of  a
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 tached  is  laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  LT-2478/68}.

 (b)  Statement  (b)  showing  countries  of
 export  of  handloom  products  along  with
 quantity  and  value  and  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in  Library.
 Sce  No.  LT—2478/68].  (c)  showing  prices
 obtained  for  handloom  products,  is  laid  on
 the  Table  of  the  House.  [Placed  in  Library.
 See  No.  LT—2478/68}.

 (c)  The  information  is  being  collected
 from  various  exporters  and  a  statement  will
 be  laid  on  the  Table  of  the  House.

 Industrial  Licensing  Policy

 3329.  SHRI  S.R.  DAMANI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS_  be
 pleased  to  refer  to  the  reply  given  to  Starred
 Question  No.  200  on  the  30th  July,  968  and
 State  :

 (a)  whether  consideration  of  the  sugges-
 tions  on  Industrial  Licensing  Policy  made
 by  the  Planning  Commission  and  the  views
 thereon  expressed  by  the  Central  Advisory
 Council  of  Industries,  has  been  completed  ;

 (b)  if  so,  whether  Government  have
 accepted  the  suggestions  with  or  without
 modifications  ;

 (c)  when  the  policy  decision  will  be
 announced  by  Government  ;  and

 (d)  if  reply  to  part  (a)  above  be  in  the
 negative  by  when  the  consideration  will  be
 completed  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  रि,  A.  AHMED):  (a)
 No,  Sir.

 (b)  Does  not  arise.
 (c)  and  (d).  Consideration  of  the  sug-

 gestions  is  expected  to  be  completed  and  a
 decision  taken  shortly.

 Naphtha  Reformiog  Unit  at  Rourkela
 Fertilizer  Plant

 3030.  SHRI  S.R.  DAMANI:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  467  on
 the  23rd  July,  968  and  state  :

 (a)  whether  the  setting  up  of  the  Naph:
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 tha  Reforming  Unit  at  the  Rourkela  Ferti-
 lizer  Plant  bas  been  completed  and  pro-
 duction  started  ;
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 (b)  if  not,  the  reasons  for  the  delay  ;

 (c)  if  completed,  the  cost  incurred
 thereon  and  how  much  it  has  contributed
 to  fuller  utilization  of  the  installed  capa-
 city  of  the  fertilizer  plant  ;  and

 (d)  the  progress  made  for  the  produc-
 tion  of  special  steels  at  Rourkela  and  the
 expenditure  incurred  so  for  for  extra  faci-
 lities  created  for  this  purpose  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (CHOWDHARY  RAM  SEWAK):
 (a)  to  (c).  The  heating  up  of  the  Reform-
 ing  Furnace  of  the  Naphtha  Reforming
 Unit  commenced  on  the  2nd  November,
 1968.  11  is  expected  to  go  into  full  pro-

 duction  by  ubout  the  end  of  December,  1968.
 Its  commissioning  has  been  slightly  delayed
 on  account  of  the  closure  of  the  Suez  Canal
 and  delay  in  the  delivery  of  FOB  and  in-
 digenous  equipment  and  replacement  of
 damaged  materials.  The  unit  is  estimated
 to  cost  Rs.  36.34  million  and  would  provide
 feed-stock  for  about  40%  of  the  rated  pro-
 duction  capacity  of  the  Fertilizer  Plant,  the
 remaining  60%  being  obtained  by  the  use  of
 coke-oven  gas  from  the  Rourkela  Steel
 Plant.

 (d)  During  the  period  April-September,
 1968,  the  production  of  special  steels  at
 Rourkela  exceeded  40.000  tonnes  as  against
 a  total  production  of  about  65,000  tonnes
 during  the  year  ‘1966-67,  and  about  54,000
 tonnes  in  ‘1967-68.  The  additional  facilities
 being  provided  at  the  Rourkela  Steel  Plant
 for  the  production  of  special  steels  include
 an  Electrical  Sheet  Mill  and  a  Scarfing
 Complex.  The  estimated  cost  of  the
 Electrical  Sheet  Mill  is  about  Rs.  47  million.
 The  Mills  has  just  been  commissioned  and
 will  produce  Silicon  steel  sheets  of  Dynamo
 and  Transformer  Grades.  The  Scarfing
 Line  is  estimated  to  cost  over  Rs.  3!  mil-
 lion  and  will  be  completed  towards  the  end
 of  1969.  It  will  belp  augment  produciioa
 of  special  steeis  of  various  types  like  ship-
 building  quality,  Boild  Boiler  quality,  Deep-
 drawing  and  Extra-deep-drawing  qualities.
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 City  Booking  Agencies  in  Delbi

 3031.  SHRI  YAJNA  DATT  SHARMA:
 Will  the  Minister  of  RAILWAYS  be  pieas-
 ed  to  stats  :

 (a)  the  number  of  City  Booking  agen-
 cles  in  Delhi  to  sell  third  class  tickets  ;

 (b)  whether  it  is  a  fact  that  these  agen-
 cies  ure  allowed  about  two  tickets  for  each
 train  of  the  4  trains  that  run  Up  and  Down
 from  Delhi  or  pass  through  it  ;

 (c)  if  so,  the  reasons  for  distributing
 only  a  small  quota  of  tickets  to  these
 agencies  ;

 (d)  whether  Government  propose  to
 open  more  city  booking  agencies  in  Dethi
 and  also  to  ullow  more  tickets  to  agencies
 to  avoid  long  queues  at  the  ticket  windows;
 and

 (९)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  There
 are  seven  City  Booking  Agencies  in  Delhi
 selling  Third  Class  tickets.

 (b)  There  are  eighteen  long  distance
 passenger  trains  to  and  from  Delhi/New
 Delhi.  On  thirteen  trains,  City  Booking
 Agencies  have  been  allotted  quotas  of
 sleeper  berths,  totalling  twenty-eight  berths.
 On  six  trains,  they  have  quotas  of  Third
 Class  seats,  totalling  thirteen  seats.

 There  is  no  restriction  at  all  on  the
 number  of  tickets  the  Booking  Agencies
 may  sell.

 (c)  The  quotas  have  been  allotted  keep-
 ing  in  view  the  traffic  offering  at  these
 City  Booking  Agencies  and  at  Delhi  and
 New  Delhi  stations  und  the  accommoda-
 tion  available  on  trains.

 (d)  and  (e).  Proposals  for  the  opening
 of  City  Booking  Agencies  are  examined  ia
 the  light  of  the  requirement  of  the  area  and
 the  passenger  booking  arrangements  already
 made  at  the  station.  At  the  moment,  there
 are  no  plans  for  opening  of  additional
 booking  agencies  in  Delhi.

 It  is  not  considered  desirable  to  ins
 Crease  the  existing  reservation  quotas  allott-
 ed  to  City  Booking  Agencies  as  this  will
 Cause  inconvenience  to  the  bulk  of  passen-
 gers  who  turn  up  at  Delhi  and  New  Delhi
 stations  for  reservations.
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 Re-opening  of  Out-Agencies

 3032.  SHRI  HEM  RAJ:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
 No.  9096  on  the  30th  April,  ‘1968,  and  state
 the  progress  made  in  the  reopening  of  the
 Out-Agencies  at  Gagret,  Bharwain,  Pragpur,
 Nadaun,  Jawalamukhi,  Dharamsala  800  the
 City  Booking  Agency  at  Kangra  and  the
 opening  of  an  Out-Agency  at  Deragopipur  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  The  Mandi-
 Kulu  Road  Transport  Corporation  have
 been  requested  to  take  up  operation  of  the
 Oat  Agencies  at  Gagret,  Bharwain,  Prag-
 pur,  Nadaun  and  Jawalamukhi  and  the
 City  Booking  Agency  at  Kangra.  The  pro-
 posal  is  being  examined  by  the  Corporation
 to  see  whether  it  would  be  financially
 worthwhile.

 As  regards  Dharamsala,  an  Out  Agency
 is  already  functioning  at  Dharamsala  Kot-
 wali  Bazar  (Lower),  served  by  Nagrota
 railway  station.  The  question  of  reopen-
 ing  the  Out  Agencies  at  Dharamsala  does
 not,  therefore,  arise.

 The  proposal  for  opening  an  Out
 Agency  at  Dehra  Gopipur  has  been  examin-
 ed,  but  not  been  found  justified.
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 Loans  given  by  Nations!  Industrial
 Development  Corporation

 3033.  SHRI  PRAKASH  VIR
 SHASTRI  :

 SHRI  SHIV  KUMAR
 SHASTRI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  large
 sum  out  of  the  amount  loaned  out  by  the
 National  Industrial  Development  Corpora-
 tion  has  not  yet  been  repaid  ;

 (b)  whether  it  is  also  a  fact  that  some
 of  the  Government  officials  are  also  involv-
 ed  therein  which  is  causing  delay  in  reco-
 very  of  the  loan  ;  and

 (c)  whether  any  special  measures  have
 been  adopted  to  ensure  that  such  difficylt-
 ies  do  not  arise  in  future  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  (SHRI  F.  A.  AHMED):  (a)  The
 amounts  of  loans  outstanding  as  on  the
 $th  November,  i968  is  given  in  the  follow-
 ing  table  :

 Amount  of
 Joan  advanced

 Amount  of
 loan  recovered

 Amount  of
 loan  outstanding

 Rs.  Rs.  Rs.

 LW  Cotton  Textile  —43,50,05,703  5,22,94,785  6,27,10,918
 Mills

 2  Jute  Mills  5,77,84,071  4,06,87,534  ‘1,70,96,537
 Machine  Toot  99,94,272  36,34,750  63,59,522

 Units

 Total  18,27,84,046  9,66,17,069  8,61  (66,977

 The  amounts  in  default  in  respect  of
 principal  and  interest  as  on  5th  November,
 968  after  excluding  the  amounts  in  respects
 of  which  extension  of  the  time  have  been
 permitted,  total  to  Rs.  39,042,538  and
 Rs.  22,66,837  respectively.

 (b)  The  delay  in  the  payment  of  the

 dues  in  the  cases  in  question  is  due  to  the
 fact  that  the  companies  are  unable  to  mest
 their  commitments  mainty  because  of  their
 adverse  working  conditions.

 (c)  In  view  of  reply  to  part  (b),  does
 not  arise.
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 राष्ट्रीय  कोयला  विकास  निगल  को  हानि
 3034.  शी  प्रकाक्षबोर  शास्त्री:

 शी  दिव  कुमार  शास्त्री  :
 Sto  सुझीला  मेयर  :

 क्या  इस्पात,  लाव  तथा  धातु  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राष्ट्रीय.  कोयला
 विकास  निगम  को  हाल  ही  में  एक  करोड़  रुपये
 से  भ्रधिक  की  हानि  हुई  थी  ;

 (ख)  यदि  हां,  तो  उसके  मुख्य  कारण
 क्या  हैं  ;  श्लौर

 (ग)  इसको  दूर  करने  के  लिए  कया  प्रयास
 किये  गये  हैं  ?

 इस्पात,  खान  तथा  धातु  मन्त्रालय  में  रुप-
 मंत्रो  पो  रास  सेवक)  :  (क)  राष्ट्रीय  ख़निज
 विकास  निगम  के  967-68  बषं  के  लेखे  लगभग
 73  लाख  रुपयों  की  हानी  दिखाते  हैं

 (ख)  हानि  के  मुख्य  कारण  यह  थे  :-
 (1)  कोयले  की  माकिट  में  सतत  गिरावट,

 जिसके  परिणामस्वरूप  बहुत  सी  प्रयोज-
 नाश्रों  में  स्थापित  क्षमता  में  से  बहुत

 कम  क्षमता  का  उपयोग  हो  पाना;  औौर
 (2)  बहुत  प्रधिक  हानि  दिखा  रही  गिरिडीह

 कोयला  खानों  का  सतत  परिचालन,
 जिन्हें  एक  सरकारी  निदेश  के  प्रधीन
 उच्च  श्रणी  कोयले  के  संरक्षण  के
 विचार  से  जलाया  जा  रहा  है।

 (4)  सरकार  ने  जुलाई,  967  में,  निगम
 के  कार्यकरणा  की  जांच  करने  तथा
 सुधार  के  उपाय  सुझाने  के  लिये  एक
 समिति  नियुक्त  की  थी  |  समिति  की
 रिपोर्ट  झब  सरकार  के  विचाराधीन  है।

 इसके  भ्तिरिक्‍्त,  निगम  ने  भी  हानियों  को
 कम  करमे  के  लिये  निम्नलिखित  उपाय  किये  हैं:-

 (l)  स्थाएित  क्षमता  के  सयुच्िित  उफ्योग
 के  लिये  बिक्रियों  भौर  उत्पादन  का
 एक  एकीकृत  कार्यक्रम  हाम  से  िया
 भया  है।

 (2)  हानियां  उठा  रही  कुछ  कौयला  ानों
 में  उत्पादन  का  पुनर्थठन  करने  के  लिए
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 कदम  उठाये  गये  हैं  झौर  प्रलाभकारी
 कोयला  खानों  को  समस्यापों  की  जांच
 करने  तथा  हानियों  के  बिलोपन  के
 उपाय  सुभाने  के  लिये  एक  तकनीकी
 समिति  गठित  की  गई  है।

 (3)  स्टोर  टझौर  खरीद  विभागों  का  पुनगंठन
 किया  जा  रहा  है  श्र  तालिकाओों  पर
 कठोर  नियस्त्रशा  स्थापित  फरने  भौर
 फालतू  सामान  को  शीक्षतापूर्वक
 निपटाने  के  सतत  प्रयास  किय्रे  जा

 रहे  है।
 Maeufacture  of  Optical  Instrumeats

 3035.  SHRI  A.  SREEDHARAN  :
 SHRI  KAMESHWAR  SINGH  :
 SHRI  K,  LAKKAPPA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  land  was
 purchased  and  factory  buildiag  was  cons-
 structed  for  the  German  Democratic  Re-
 public  aided  project  for  the  manufacture  of
 optical  instruments  ;

 (b)  if  so,  the  price  paid  for  the  land
 and  cost  of  the  building  ;

 (c)  whether  the  collaboration  offered
 was  withdrawn  dye  to  the  delay  caused  by
 Government  officers  ;  and

 (d)  if  so.  whether  the  responsibility  has
 been  fixed  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  (SHRI  5.  A.  AHMED):  (a)  to
 (d).  Government  of  India  had  in  August,
 964  approved,  in  principle,  the  proposal
 ot  the  Government  Precision  Instruments
 Factory,  Lucknow  which  is  under  the  State
 Government  of  Uttar  Pradesh,  for  techaical
 collaboration  with  M/s,  Carl  Zeiss  Jena,
 GDR  in  the  manufactuse  of  cestalp  Scignti-
 fic  Instruments  including  optical  instru-
 ments.  Certain  modifications  jn  terms  of
 collaboration  were  communicated  to  the
 State  Gavernment  in  1965.  The  Goverp-
 ment  of  Uttar  Pradesh  have  informed  that
 they  have  purchased  a  plot  of  land  for
 Rs.  ,6,2I9/-  aod  constructed  a  building
 costing  Rs.  ‘15,02, 764/-  for  the  gqtablishment
 of  the  Project.

 The  State  Government  have  also  ior
 formed  that  the  detailed  gsamination  of
 the  draft  collaboration  agreement  with  the



 107  Written  Answers

 collaborators  entailed  considerable  delay.
 The  State  Government  had  to  verify  the
 rights  of  Carl  Zeiss  Jena  about  trade  mark,
 patent  etc.  in  India.  By  the  time  the  draft
 agreement  with  many  modifications  suggest-
 ed  by  Carl  Zeiss  from  time  to  time  was
 finalised,  the  cost  of  the  project  went  up
 on  account  of  devaluation.  Before  the
 revised  cost  estimates  could  be  finally  ap-
 proved,  M/s.  Carl  Zeiss  withdrew  their  offer
 of  technical  collaboration.  The  approval
 of  technical  collaboration  was  eventually
 cancelled  in  March,  968  by  the  Govern-
 ment  of  India.  The  State  Government
 have  also  pointed  out  that  the  project  does
 not  involve  foreign  financial  aid  and  the
 delay  in  processing  technical  collaboration
 was  due  to  circumstances  as_  indicated
 above.

 ‘Tractor  Factory  at  Loni  near  Dethi-
 Shahdara

 3036.  SHRI  A.  SREEDHARAN  :
 SHRI  R.  K.  SINHA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  a  tractor  factory  is  being
 set  up  at  Loni  near  Delhi-Shahdara  with
 collaboration  of  a  U.S.S.R.  firm  ;

 (b)  if  so,  the  details  of  the  collabora-
 tion  agreement  and  the  specifications  of  the
 tractors  to  be  produced  there  ;

 (c)  the  production  capacity  of  the  pro-
 posed  factory  ;  and

 (d)  the  cost  of  production,  the  likely
 retail  sale  price  of  the  tractor  and  by  what
 time  the  factory  is  likely  to  enter  produc-
 tion  ?

 THE  MINISTER  OF  |NDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  (SHR!  क्,  A.  AHMED):  (a)  to
 (c).  M/s.  Ghaziabad  Engineering  Co.
 Pvt.  Ltd.»  New  Delhi  have  submitted  a  pro-
 posal  for  the  establishment  of  a  new  indus-
 trial  undertaking  at  Loni  near  Delhi  for
 the  manufacture  of  DT-!4B  agricultural
 tractors  (!4  HP)  with  an  anoual  capacity  of
 10,000,  Nos.  in  collaboration  with  M/s.
 Prommashexport  and  M/s.  Tractor  export
 of  Moscow  (USSR).  The  proposal  of  the
 firm  has  been  examined  and  Government's
 reactions  to  the  terms  of  foreign  collabora-
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 tion  and  the  phased  manufacturing  pro-
 gramme  proposed  have  been  communicated
 to  them.  They  have  been  asked  to  finalise
 the  terms  of  foreign  collaboration  an  the
 lines  indicated  to  them  and  to  submit  draft
 of  the  final  collaboration  agreement  to
 Government  for  consideration.

 (d)  The  approximate  ex-factory  selling
 price  of  DT-I4B  tractor,  when  manufactur-
 ed  in  India  as  indicated  by  the  firm  is
 Rs.  10,600/-

 It  is  not  possible  to  indicate  at  this
 Stage  the  date  by  which  the  factory  is  like-
 ly  to  go  into  production.

 Heavy  Engineering  Corporation,
 Ranchi

 3037.  SHRI  KARTIK  ORAON  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  although
 production  has  already  commenced  for  the
 last  few  years,  the  Organisation  Chart  of
 Heavy  Engineering  Corporation  Limited,
 Ranchi  has  not  yet  been  completed  in  res-
 pect  of  all  the  projects  and  keeps  on
 changing  to  suit  the  situation  or  the
 Individual  ;

 (b)  if  so,
 and

 (c)  whether  the  organisation  chart  of
 all  the  projects  for  the  last  five  years  would
 be  laid  on  the  Table  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A  AHMED):  (a)  and
 (b).  The  Organisation  Chart  of  the  projects
 of  Heavy  Engineering  Corporation  has  been
 Prepared.  Changes  are  inevitable  to  suit
 the  needs  arising  from  time  to  time.

 (०)  These  charts  would  be  laid  on  the
 Table  of  the  House,  if  required.

 when  it  will  be  finalised  ;

 Natlonal  Coal  Development  Corpuration

 3038.  SHRI  BHOGENDRA  JHA  :
 SHRI  5.  ्,  DAMANI  :

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.  4499
 on  the  20th  August,  1968  and  state  :

 (a)  whether  the  Export  Committee
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 constituted  by  the  Board  of  Directors  of
 the  Nationa!  Coal  Development  Corpora-
 tion  has  ‘completed  its  work  ;

 _(b)  whether  experts  unconnected  with
 this  Corporation  have  also  been  included
 in  the  Committee  and  whether  the  terms  of
 examination  included  the  reserves  of  coal,
 unemployment  of  people,  non-utilisation
 and  wastage  of  innumerable  structures,
 turning  entire  lower  grade  coal  into  soft
 coke  etc  ;  and

 (c)  the  main  features  of  the  report  of
 the  Export  Committee  and  Government's
 reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 No,  Sir.

 (b)  The  Export  Committee  constituted
 by  the  National  Coal  Development  Corpo-
 ration  consists  of  the  Coal  Mining  Adviser
 of  the  Department  of  Mines  and  Metals
 as  Chairman  and  two  senior  officers  of  the
 Corporation  as  Members.  The  Committee
 will  examine  all  relevant  aspects  of  the
 question  including  the  reserves  of  coal,
 unemployment,  disposal  of  buiidings,  mar-
 ket  for  the  products  etc.

 (c)  Does  not  arise.

 Hindustan  Stcel  Limited

 3039.  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  the  Hindustan  Steel  Limi-
 ted  has  proper  rules  of  staff  recruitment
 (for  jobs  carrying  more  than  Rs.  500  p.m.)
 for  purchase,  contracts  and  sales  ;  and
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 (b)  if  not,  whether  there  is  any  propo-
 sal  to  draft  these  rules  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  :  (a)  Yes,
 Sir.

 (b)  Does  not  arise.

 Bokaro  Steel  Limited

 3040.  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  the  names  of  the  Chairman/Manag-
 ing  Director  und  the  members  of  the  Board
 of  Directors  of  the  Bokaro  Steel  Ltd.  at
 Present,  when  they  were  appointed  and
 their  tenure  and  terms  of  appointment  ;

 (b)  the  amount  of  loss  which  the
 Company  suffered  on  account  of  irregulari-
 ties,  theft,  stock  shortage  and  fire  ;

 (c)  whether  these  matters  were  looked
 into  and,  if  so,  the  result  thereof  ;

 (d)  whether  a  general  assessment  of
 the  working  of  the  Company  has  been
 made  and,  if  so,  what  was  the  result;
 and

 (e)  if  not,  Whether  Government  propose
 to  secure  the  services  of  any  expert  in
 order  to  find  out  the  drawbacks  and  to
 bring  about  improvement  in  its  working  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  :  (a)  The
 names  of  the  present  Directors  of  the
 Bokaro  Steel  Ltd.  and  their  date  of  uppoint-
 ment  are  indicated  below  :

 Names  Date  of  appointment

 Shri  N.  N.  Wanchoo,  Chairman

 Shri  J.  C.  Luther,  Director
 Shri  N.  Reddy,  Director
 Shri  Jagjit  Singh,  Director
 Shri  Ss.  V.  Sohoni,  Director
 Shri  N.  M.  Wagle,  Director
 Shri  K.  Sreenivasan,  Director
 Dr.  A.  K.  Bose,  Director eer

 nanwaen

 Shri  K.  M.  George,  Managing  Director
 4.2.1964

 10.2.1964,
 5.I.  968

 10.10.1968
 ‘13.1.1967

 16.11.1967,
 4.21964
 42.1964
 4.21964

 लला एएल
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 The  tenure  of  appoiptment  of  Shri
 Wanchoo  is  till  the  Bokaro  Steel  Plant  goes
 into  production.  Shri  Gsorge  was  ap-
 Pointed  on  a  five-year  contract.  His  term,
 therefore,  expires  on  the  9th  February,  1969,
 There  is  no  fixed  tenure  of  appointment  for
 the  other  Directors.

 As  regards  the  terms  of  appointment,
 the  Managing  Director,  as  a  whole-time
 Official  of  the  Company  is  entitled  to  a
 monthly  salary  of  Rs.  +3,500/-,  a  furnished
 house  on  payment  of  rent  at  128%  of  his
 salary,  entertainment  allowance,  subject  to
 thé  annual  limit  of  Rs.  3000/-,  use  of  car
 for  official  purposes  etc.  The  official  Direc-
 tors  who  are  holding  office  on  part-time
 basis,  do  not  receive  any  remuneration.
 The  non-official  Directors  receive  Rs.  100,
 as  honorarium  for  attending  each  Board
 meeting,  besides  T.  A.  and_  incidental
 expenses.

 (b)  The  amount  of  loss  sustained  by
 the  Company  upto  3ilst  March,  1968  are—
 (i)  Irregularities  —Nil  (ii)  Theft—Rs.
 46,959.37  (iii)  Stock  shortage  —Rs.  1,139.06,
 and  (iv)  Fire—Nil.

 (c)  All  the  cases  of  losses  to  the  Com-
 pany’s  property  were  properly  investigated
 by  Enquiry  Committees,  and  write-off
 action  was  taken,  taking  into  account  the
 report  of  the  Enquiry  Committee.  Despite
 security  arrangements,  losses  due  to  theft
 mainly  related  to  theft  of  components  of
 the  water  supply  line,  road  rollers  etc.
 which  are  spréad  over  a  wide  area.  The
 less  due  to  stock  shortage  arise  mainly  due
 tothe  difference  in  the  basis  on  which
 Material  are  received  and  issued.  Such
 losses  are  insignificant  and  are  written  off
 within  a  short  period.

 (d)  The  working  of  the  Company  in
 relation  to  the  progress  of  work  of  the
 Project  is  reviewed  periodically  by  the  Go-
 vernment,  and  suitable  remedial  action  is
 taken  wherever  necessary.  There  is  no
 reason  to  believe  that  the  Company  is  not
 functioning  well  generally.

 (6)  Does  not  arise.

 Bokaro  Stee]  Limited

 3041.  SHRI  PREM  CHAND
 VERMA:  Will  the  Minister  of  STEEL,
 MINBS  AND  METALS  be  pleased  to
 state;

 (a)  whether  the  Bokaro  Steel  Limited
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 has  proper  ruled  of  staff  rectuitment  (for
 jobs  carrying  more  than  Rs.  500  p.m.)  fot
 Purchase,  contracts  and  sales  ;  and

 (b)  if  not,  whether  there  is  any  propo-
 sal  to  draft  these  rules  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  STEEL  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  :  (a)  and
 (b).  Bokaro  Steel  Ltd.  have  prescribed
 Proper  rules  for  recruitment  of  staff  and  for
 making  purchases  and  placing  contracts.  As
 the  plant  is  in  the  construction  stage;  the
 need  for  prescribing  rules  for  making
 sales  has  not  yet  arisen.

 Bharat  Aluminium  Company  Ltd.

 3042.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  the  names  of  the  Chairman,  Mana-
 ging  Director  and  the  members  of  the  Board
 of  Directors  of  the  Bharat  Aluminium  Co.
 Ltd.,  when  they  were  appointed,  their
 tenure  and  terms  of  appointment  ;

 (b)  the  amount  of  loss  which  the
 Company  suffered  on  account  of  irregula-
 rities,  theft,  stock  shortage  and  fire  ;

 (c)  whether  these  matters  were  looked
 into  and,  if  so,  the  result  therefor  ;

 (d)  whether  8  general  assessment  of  the
 working  of  the  Company  has  been  done
 and  if  so,  what  was  the  result  ;  and

 (e)  if  not,  whether  Government  propose
 to  secure  the  service  of  uny  expert  to  find
 out  the  drawbacks  and  to  bring  about
 improvement  in  its  working  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRUt  RAM  SEWAK):  (a)  A
 statement  is  attached.

 (b)  Nil.
 (c)  Does  not  arise.
 (9)  पात  (eo).  As  the  projects  of  the

 Company  are  still  in  the  construction/con- sideration  stage  and  have  not  yet  reached
 the  production  stage,  no  general  assessment
 of  its  workIng  has  been  undertaken,  nor  it
 is  proposed  to  be  so  for  the  present.

 STATEMENT

 (a)  The  Board  of  Directors  of  Bharat
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 Alominium  Company  consist  of  the  follow-
 ing  :—

 Tenure/Date  of
 Appointment

 (i)  Shri  Rama  Row  2  years  wef.
 Macherla,  Chairman.  1.8.1967,

 (ii)  Shri  T.  N.  Lakshmi  wef.
 uarayanan  Director.  24.8.68

 (ill)  Shri  R.  Ganapati,  -do-
 Director

 (iv):  Shri  Devi  Sahal  *  do
 (v)  Shri  S.  V.  Bhave  ™  -doe

 (vi)  Shri  Chandan  Singh  w.e.f.
 Bharaktiya  Director  4.9.68

 (vii)  Shri  Gangaram  Joshi,
 Director  -do-

 (viii)  Shri  K.  Venkateswara
 Rao,  Director  -do-

 Except  Chairman  and  Managing  Direc-
 tor,  all  Directors  retire  on:  the  date  of  the
 Annual  General  Meeting.

 Pending  the  appointment  of  a  regular
 Managing  Director  vice  Shri  S.  Vohra,  who
 was  appointed  as  Adviser  (Programme
 Administration)  in  the  Planning  Commis-
 sion  w.e.f.  29.1968,  Shri  T.  N.  Lakshmi-
 narayanan  has  been  performing  the  duties
 of  Managing  Director  in  addition  to  his
 duties  as  Joint  Secretary,  Department  of
 Mines  and  Metals.

 All  Directors  of  the  Company  are
 honorary  part-time  Directors.  The  non-
 official  members  are  paid  a  sittings  fee  of
 Rs.  75/-  per  meeting,  for  attending  the
 meetings  of  the  Board  in  addition  to  the
 T.A.  as  admissible  to  Government  servants
 of  the  first  grade  and  D,A.  @  Rs.  20/-  per
 day.  The  officiel  Directors  draw  T.A./D.A.
 for  attending  the  meetings  of  the  Board
 from  their  respective  departments.  etc.

 State  Khadi  and  Village  Industries  Boards
 3043.  SHRI  NITIRAJ  SINGH

 CHAUDHARY:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state  :

 (a)  whether  the  accounts  of  various
 State  Khadi  and  Village  Industries  Boards
 and  other  similar  organisations  receiving
 grants  from  the  Central  Government  have
 been  audited  uptil  the  year  ‘1967-68  and
 audit  reports  received  by  Government  ;

 (b)  if  so,  the  names  of  such  organisa-
 tions,  the  years  for  which  audit  reports
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 have  been  received  and  findings  regarding
 utilisation  of  Government  grants  ;

 (c)  whether  there  are  cases  of  defalca-
 tions/misappropriations  &  reported  by  the
 auditors  ;  and

 (d)  if  so,  the  action  taken  by  Govern-
 ment  against  the  defaulters  and  for  recover-
 ing  the  amousts  misappropriated  or  defae
 Icated  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to  (d).
 A  statement  is  laidon  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 2479/68.)

 कोठा  डिवोजन  में  डिबीअनल  प्रयोक्ता  समिति

 3044,  श्री  ह्ोंकार  लाल  बेरवा :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  यात्रा  सुविधाप्रों
 के  बारे  में  कोटा  डिवीजन  में  डिवीजनल  प्रयोक्‍ता
 समिति  बनाई  गई  है  ;

 (ख)  यदि  हां,  तो  उक्त  समिति  के  सदस्यों
 का  चयन  किन  प्राधारों  पर  किया  गया  है;

 (ग)  क्‍या  यह  सच  है  कि  इस  सम्रिति  में.
 उन  व्यक्तियों  को  क्षामिल  किया  गया  है  जिन्होंने
 अपने  पासों  का  दुरुपयोग  किया  है  भौर  यात्रियों
 से  घन  लेकर  उनको  बिना  टिकट  यात्रा  करते
 की  भनुमति  दी  है  शौर  बाद  में  उनको  इन
 झ्रारोपों  के  लिये  इन  समितियों  से  निकाल  दिया
 गया  है  ;

 (घ)  क्‍या  वतंमान  डिवीजन  प्रयोक्‍ता  शमित,
 कोटा  में  भी  ऐसे  व्यक्तियों  को  ह्ञामिल  किया
 गया  है  जिसको  न्यायालयों  द्वारा  सजा  दी  गई
 थी;

 (६)  यदि  हां,  तो  ऐसे  व्यक्तियों  को  किसी
 भी  शर्त  पर  समिति  में  शामिल  करने  के  क्‍या
 काश  है;

 (च)  क्‍या  इन  व्यक्तियों  को  कुछ  व्यक्तियों
 की  सिफारिशों  पर  शामिल  किया  गया  है;  भ्ौर

 (छ)  यदि  हां,  तो  इन  ग्यक्तियों  के  नाम

 क्या  हैं  भौर  इनका  किन  प्राघारों  पर  चयन  किया
 गया  है  ?
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 रेले  मस्त्री  (भो  Bo  go  पुनाचा)  :  (क)
 जोहां।

 (@)  कोटा  मण्डल  के  मण्डलीय  रेल  उप-
 योगकर्ता  परामर्ण  समिति  के  गैर-सरकारी  सद-
 ्यों  का  नामांकन  इस  सिद्धान्त  पर  झाधारित

 है  कि  रेल  उपयोगकर्त्ताप्रों  के  विभिन्‍न  भ्रभिशेय

 समूहों  का  यथासंभव  व्यापक  प्रतिनिधित्व  प्राप्त
 किया  जा  सके  |

 (ग)  से  (छ).  एक  अ्यक्त  द्वारा  भ्रपने  पास
 का  प्रतियमित  रूप  से  इस्तेमाल  करने  का  एक
 मामला  था  जब  वह  1-4-643  31-3-66,  की
 भ्रवधि  में  पश्चिम  रेलवे  को  क्षेत्रीय  रेल  उपयोग-
 कर्ता  परामर्श  समिति  का  सदस्म  था।  इस  संबंध
 में  भ्रागे  भौर  ब्यौरा  इकट्ठा  किया  जा  रहा  है
 शौर  सभा  पटल  पर  रख  दिया  जायेगा।

 मशीन  टूल्स  का  उत्पादन

 3045,  श्री  रघुवीर  सिह  शास्त्री  :  क्‍या
 झौद्योगिक  जिकास  तथा  समधाय-कार्य  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  देहा में  मशीन
 टृल्स  की  बेकार  क्षमता  में  निरन्तर  वृद्धि  हो  रही
 है;

 (ख)  967 F  मशीन  हूल्स  के  उत्पादन
 बांक ड़े  क्या  हैं  प्रौर  चालू  वर्ष  में झब  तक  यह
 झांकडे  कितने  हैं;

 (ग)  इनके  उत्पादन  में  प्रत्याधिक  कमी  के
 क्या  कारण  हैं  ;  श्रौर

 (घ)  सरकार  द्वारा  मशीन  ट्वल्स  उद्योग  को

 पुनर्जीवित  करने  तथा  इसके  लिए  मंडियां  ढू  ढ़ने
 के  लिए  क्‍या  कायंवाही  की  जा  रही  है  ?

 झौद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री

 (शो  फलरुह्दोम  झलो  झहुमद) :  (क)  यद्यपि
 मशीन  झौजार  उद्योग  में  झब भी  भ्रप्रयुक्त
 क्षमता  है  किन्तु  यह  नहीं  कहा  जा  सकता  कि

 प्रयुक्त  क्षमता  में  निरन्तर  वृद्धि  हो  रही  है  ।
 बास्तब  में  गत  तीन  मासों  में  मशीन  भ्ौजारों

 की  मांग  में  बृद्धि  हो  रही  है  जिसके  परिशाम-
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 स्वरूप  उपलब्ध  भ्रप्रयुक्त  क्षमता  का  पूर्रा  उपयोग
 हो  पाता  है।

 (ल)  वर्ष
 967

 968  (30  सिसम्धर
 4968  तक)  6.03

 (7)  मशीनी  श्रौजार  की  मांग  कम  होने  के
 कारण  इनके  उत्पादकों  के  पास  बहुत  स्टाक  इकट्ठा
 हो  गया  था  श्रौर  इसलिए  उन्होंने  इसके  उत्पादन
 को  सीमित  रखा  ।

 उत्पादन  (करोड़  रुपयों  में)
 25,91

 (घ)  सरकार  की  सहायता  तथा  प्रोत्साहन
 से  उद्योग  द्वारा  सतत्‌  प्रयत्न  किए  जा  रहे  हैं
 कि  वह  अपने  उत्पादन  में  विविधता  लाकर  उन
 उत्पादकों  को  देश  में  ही  उत्पादन  करे  जो  कि
 श्राज  तक  श्रायात'  किये  जा  रहे  हैं  |

 मशीन  टूल्स  निर्यातकों  को  20  प्रतिधल  का
 नकद  उपदान  दिया  जाता  है  ब्रौर  20  प्रतिशत
 के  तुल्य  झायात  करने  की  प्रतिपूति  के  लिए
 सुविधा  दी  जाती  है।  ग्राहकों  द्वारा  मशीन
 श्रौजारों  की  खरीद  के  लिए  मशीन  श्रौजार
 उद्योग  को  भारतीय  भ्रौद्योगिक  विकास  बंक  द्वारा
 झास्थगित  भ्रदायगी  की  सुविधाएं  भी  प्रदान  की
 गई  हैं  1

 सरकार ने  देश  में  लगे  मशीनी  भौजारों  की
 गणना  का  काम  भी  हाथ  में  लिया  है।  गणना
 द्वारा  मणीनी  झ्रौजारों  के  अ्रबस्था  श्र  सीबद्ध  तथा
 उद्योग  श्र  गीबद्ध  इकट्ठी  किए  गए  प्रांकड़े  मांग  का
 प्रनुमान  लगाने  के  लिए  प्रधिक  विश्वसनीय
 होंगे  शौर  वह  वास्तविक  क्‍्रावदयकता  को  ध्यान  में
 रखते  हुए  उद्योगों  को  तथा  सरकार  को  भावी
 निर्माण  कार्यक्रम  निर्धारित  करने  में  सहायक
 सिद्ध  होंगे  1

 Foreign  Collaborations

 3046.  DR.  KARNI  SINGH:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state;

 (a)  whether  it  is  a  fact  that  Indian
 businessmen  are  increasingly  going  in  for
 industrial  collaboration  in  foreign  coun-
 tries  ;
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 (b)  if  so,  how  many  such  collaborations
 are  ip  operation  at  present  and  where  ;  and

 (c)  the  conditions  under  which  such
 collaboratlons  are  permitted  and  the  benefit
 accruing  to  India  thereby  ?

 THE  MINISTER  OF  COMMERCE
 (SHR!  DINESH  SINGH)  :  (a)  and  (b).
 Yes,  Sir,  Indian  businessmen  are  showing
 considerable  interest  in  establishing  jotht
 ventures  abroad.  So  far  65  proposals  have
 been  approved  by  the  Government  of
 which  12  units  have  gone  in  operation.
 Others  ure  in  various  stages  of  implementa-
 tion.

 (c)  The  terms,  under  which  Indian
 investment  abroad  is  generaly  allowed,  are
 equity  participation  by  export  of  indigen-
 ous  machinery  -and  extension  of  technical
 know-how  without  remittance  of  fluid
 finances,

 The  benefits  that  accrue  on  account  of
 such  joint  ventures  abroad  are  :

 (i)  finding  ready  markets  for  our
 capital  goods  for  which  substantial
 capacity  has  been  built  up  in  tho
 country  during  the  last  JS  years.

 (ii)  utilising,  in  these  projects,  Indian
 technical  know-how  which  has
 grown  rapidly  in  recent  times  ;
 eventual  earning  of  foreign  ex-
 change  through  repatriation  of
 dividends  earned  from  the  equity
 shares,  royalty  and  technical  know-
 how  fees  ;  und  by  exporting  raw
 materials  and  components  needed
 for  these  projects.
 presenting  the  image  of  the  coun-
 try  as  a  mature  economy  and  to
 help  foster  goodwill  and  economy
 cooperation  with  other  countries.
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 (iii)

 विद्यार्थियों  हारा  रेलगाड़ियों  में  गुस्डागदी

 3047.  श्री  झोग  प्रकाश  त्यागी:  क्‍या
 रेले  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  मुरादा-
 बाद  (उत्तर  प्रदेश)  से  गुजरने  बाली  रैलमाडियों
 पर  विद्यार्थियों  तथा  गुन्डों  की  गुण्डाग्दी  इस

 हद  तक  बढ़  गई  है  कि  प्रतिदिन  मारपीट,
 सूटमार  तथा  लोगों  को  परेशान  करने  की  घट-

 नाएं  घटती  रहती  है  ;  भौर
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 (ख)  यदि  हां,  तो  इनकी  रोकथाम  के  लिए
 सरकार  द्वारा  क्‍या  कायंवाही  की  जा  रही  है  ?

 रेलबे  सम्त्री  16 क  Yo  Jo  पुनाला)  :  (क)
 जी  नहीं  ।  इस  तरह  की  घटनाझ्नों  में  कमी  हुई
 है  जैसा  कि  नीचे  दिये  गये  प्राँकड़ों  से  पता
 चलेगा  :-

 967  में  हुई  घटनाप्रों  की  संख्या  —  31
 968  में  हुई  घटनाभ्रों  की  संख्या  =26

 (20  नवम्बर,  968,  तक)
 (ख)  सरकारी  रेलवे  पुलिस  द्वारा  मारे  जाने

 वाले  छापे,  सदास्त्र  पुलिस  गाड  के  पहरे,  नियमित
 ग्रन्तरालों  पर  कड़ी  जांच  ध्रौर  रात  के  समय
 चलने  वाली  लगभग  सभी  गाड़ियों  पर  सरकारी
 रेलवे  पुलिस  के  पहरे  जंसी  कारंवाहयों  द्वारा
 ऐसी  घटनाग्रों  की  रोकथाम  करने  के  प्रबन्ध
 मौजूद  हैं  ।  जब  कभी  प्रावद्यक  होता  है  रेलवे
 सुरक्षा  दल  राजकीय  पुलिस  की  सहायता  करता
 है।

 Written  Answers

 ey  उच्चोग

 3048.  श्री  शोम  प्रकाझ  त्यागी
 श्भी  रामलगा  बीरप्पा  :

 कया  प्रौद्योगिक  विकास  तथा  समयाय-कार्य
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  देश  में  लघु  उद्योगों
 की  प्रगति  से  संतुष्ट  है  ;  भौर

 (ख)  यदि  नहीं,  तो  लघु  उद्योगों  को  प्रोत्सा-

 हन  देने  के लिए  सरकार  का  विचार  क्‍या  नई

 कारंवाही  करने  का  है  ?

 झौद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री

 (भी  फल्शराह्दीत  झली  प्रहसद)  :  (क)  जी,  हां

 (ख)  हां,  चतुर्थ  पंचवर्षीय  योजना  में  लक्ु
 उद्योगों  के विकास  को  भौर  प्रधिक  प्रोत्माहन
 देने  के  लिए  भ्रन्य  उपायों  के  साथ-साथ  निम्न-

 लिखित  प्रतिरिक्त  उपाय  भी  करने  विचार  है  i

 L.  कुछ  चुने  हुए  उद्योगों  में  प्राथुनिकीकरर
 का  कार्यक्रम  चालू  किया  जायेगा  ताकि  लक्षु
 उद्योग  तकनीक,  झभान्तरिक  संचालन  सम्बन्धी
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 area  तथा  श्राथिक  उतार-चढ़ाव  की
 चुनौती  का  मुकाबला  कर  सके  ।

 2.  कुछ  उद्योग  गहन  विकास  के  लिए  चुने
 गए  हैं  1

 3.  निरीक्षण  की  पर्याप्त  सुविधाएं  दी
 जायेंगी  श्र  सरकारी  खरीद  के  क़्म  को
 सुव्यवस्थिति  किया  जायेगा  |

 4,  जो  भ्रौद्योगिक  बस्तियां  स्थापित  हो
 चुकी  हैं  उनकी  स्थिति  दढ  की  जाएगी  |

 5.  भ्रौद्योगिक  विस्तार  सेवाश्रों  को  मजबूत
 बनाया  जायेगा।

 Burning  of  Asalpur-Jobacr  Railway
 Station

 049,  SHRI  VISHWA  NATH
 PANDEY  :

 SHRI  RAM  AVTAR  SHARMA:
 SHRI  SHIV  KUMAR

 SHASTRI  :
 SHRI  K.  P.  SINGH  DEO  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  on  the  3rd
 October,  968  some  students  of  the  Jobner
 Agriculture  College  (Rajasthan)  set  the
 Asalpur-Jobner  Railway  Station  on  fire
 with  kerosene  Oil,  damaging  some  railway
 property  including  records  and  furniture  ;

 (b)  if  so,  the  total  amount  of  !oss  to
 the  Railway  property  ;  and

 (c)  reaction  of  Government  thereto  ?

 THE  MINISTER  OF  RAILWAY  (SHRI
 C.M  POONACHA):  (a)  Yes.

 (b)  About  Rs.  2,000/-
 (c)  Government  Railway  Police,  Rajas-

 than  have  registered  3  separate  cases  u/s
 148,  307,  436  and  |!20B  IPC  and  Sections
 320  and  42  Iadian  Railways  Act.
 dents  have  been  arrested  so  far.  The  case
 fs  still  pending  investigation.  Apart  from
 this,  District’  Police  Sambhar  and  Phulera
 have  also  registered  two  cases  under  Post
 and  Telegraph  Act  and  arrested  96  students.

 44  stu-
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 भोपाल  तथा  हरिद्वार  हैवी  इलेक्ट्रिकल्स
 कारणाने

 Written  Answers

 3050.  ओ  प्रकाद्ाबोर  शास्त्रो  :
 श्री  रामावतार  हार्मा  :
 श्री  शिव  कुमार  शास्त्री  :

 क्या  श्रौद्योगिक  जिकास  तथा  समवा4-कार्य
 मम्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भोपाल  तथा
 हरिद्वार  स्थित  हैवी  इलैक्ट्रिकल्स  कारखानों  में
 अरब  तक  3  करोड़  रुपये  से  अ्रधघिक  की  हानि
 हो  चुकी  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  उपरोक्त
 संगठन  के  चेयरमेन  में  शिकायत  की  है  कि
 सरकार  उन  मझ्नीनों  के  लिए  भी  श्रायात  लाइन
 सेंस  जारी  कर  रही  है  जिन  का  निर्यात  भारत
 में  हो  सकता  है  ;  और

 (ग)  यदि  हां,  तो  क्‍या  इस  के  लिए  कुछ
 अतिरिक्त  उपाय  करने  का  विचार  है  कि
 भविष्य  में  हानि  न  हो  ?

 झ्रोद्योगिक  विकास  तथा  समवाय-काय॑  मंत्री
 (श्री  फलराहीम  प्रली  झहमद)  (क)
 भारत  हेवी  इलंक्ट्रिकल्स  लिमिटेड

 3  मार्च,  968  तक  भारत  हैवी  इलैक्ट्र-
 कलस  लिमिटेड  को  हुई  उचित  हानि  33.04

 करोड़  रुपये  थी  a  हैवी  इलेक्ट्रिकल्स  इक्विपमेंट
 प्लांट  हरिद्वार  जोकि  भारत  हैवी  इलेक्ट्रिकल्स
 लिमिटेड  के  तीन  एककों  में  से  एक  एकक  है  इस
 श्रवधि  में  2.03  करोड़  रुपये  की  हानि  हुई  |

 हैबी  इलक्ट्रिकल्स  (x  fear)  लिभिटेड,  मोपाल

 51  मां,  ‘1968,  तक  हैवी  इलेंक्ट्रिकल्स
 (इंडिया  लिमिटेड  को  हुई  उचित  हानि  38.79
 करोड़  रुपये  थी  ।

 ब  अध्यक्षों  से इस  शचार  को  कोई  छिका-
 ग्रत  प्राप्त  हीं  हुई  ।  सरकार  की  झ्पनी  नीति
 जी  यह  है  कि  किसी  ऐसे  झायात  की  भ्रनुमत्त
 नहीं  दी  जाय  जिसका  उत्पादन  बेदा  में  करना
 संभव  है।
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 (ग)  यह  हानियां  परामक्षंदाताभों  द्वारा
 प्रस्तुत  विस्तृत  परियोजना  प्रतिवेदन  में  निहित
 हैं  ।  भ्ौर  इस  प्राकार-प्रकार  की  परियोजनाग्रों
 में  निर्मारा  काम  तथा  तत्पदबात  उत्पादन
 भारम्भ  होने  के  कुछ  समय  बाद  तक  इस  प्रकार
 की  हानियां  होना  साधारण  है।  कंपनियां  भ्रपनी
 हानि  को  कम  करने  के  लिए  प्रयत्नशील  हैं।
 भौर  इस  हेतु  उठाये  गये  पग  इस  प्रकार  हैं  :

 (1)  निर्माण  तकनीक  में  सुधार  करना
 झौर  उत्पादन  को  बढ़ाना  जिसमें  यथासंभव
 उत्पादन  में  विविधता  लाना  भी  सम्मिलित  है।

 (2)  निविदायें  देने  में  भ्रधिक  वास्तविकता
 पर  मूल्यों  का  उल्लेख  करना  |

 (3)  व्यय  की  प्रत्येक  मद  पर  ग्रधिक  कड़ा
 नियंत्रण  करना  ।

 (4)  संयंत्र  तथा  उपकरणों  का  प्रधिक
 प्रभावी  प्रयोग  करना  भौर  उत्पादन  के  लिए  उन

 वस्तुओं  का  चयम  करना  जिनसे  दृष्टतमलब्धि

 हो,  शौर

 (5)  श्रमिकों  की  उक्तका्षिता  बढ़ाना  |

 Industrial  Relations  in  Kerala  and  Madras

 3051.  SHRI  P.C.  ADICHAN:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  during  his  recent  tour  of
 Southern  States.  he  had  made  certain
 remarks  about  industrial  relations  in  Kerala
 and  Madras  ;

 (b)  whether  the  Governments  of  Kerala
 and  Madras  have  taken  objections  to  his
 remarks  ;  and

 (c)  if  so,  what  were  the  reasons  that
 prompted  him  to  make  such  remarks  with-
 out  ascertuining  facts  from  the  States  con-
 cerned  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  7  A.  AHMED):  (a)  I
 am  placing  on  the  Table  of  the  House  a
 Press  Statement  I  had  issued  on  October
 9,  1968,  on  the  subject,  whioh  clearly  brings
 out  what  I  had  said  about  the  tebour  situa-
 tion  in  Kerala  and  Madras.
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 (b)  T  have  not  received  any  communi-
 cation  from  the  Government  of  Kerala  or
 Madras  objecting  to  the  remarks  |  made
 during  my  tour  of  these  two  States  in  the
 last  weak  of  Sepiember  and  first  weak  of
 Qctober.  3)  have,  however,  seen  some  press
 reports  on  certain  comments  staied  to  have
 been  made  by  some  of  the  State  Ministers.
 I  also  understand  that  the  Prime  Minister
 had  received  a  telegram  from  the  Labour
 Minister  of  the  Kerala  Government  stating
 that  my  observations  constituted  ‘‘baseless
 propaganda”  ;  and

 (c)  As  would  be  clear  from  the  Press
 Statement,  my  intention  in  making  the
 remarks  was  to  draw  the  attention  of  the
 Chief  Minister,  Kerala,  to  the  prevailing
 lJubour  situation  in  the  H.M.T.  Unit  and
 to  sound  8  word  of  caution  in  time,  so  that
 concerted  and  determined  steps  would  be
 taken  to  ensure  that  Public  Sector  Enter-
 prises,  which  hud  been  sct  up  with  large
 investments,  ure  enabled  to  sustain  and  in-
 crease  their  production  in  the  overall
 national  interest.

 ऊन  का  प्रायात
 3052.  शी  शामायतार  क्मा  :  बया

 वारिज्य  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  वर्ष  962.63  में  सेना  के  लिए
 झावध्यकता  से  ग्रधिक  ऊन  भ्रायात  किये  जाने
 के  बारे  में  जांच  पूरी  हो  गई  है;  शौर

 (ख)  यदि  हां,  तो  इस  बारे  में  दोषी  पाये
 गये  व्यक्तियों  के  बिरुद्ध  क्‍या  कार्यवाही  की
 गई  है  ?

 बारिज्य  मंत्रालय  में  उपलंती  (श्री
 सोहम्मद  ाफी  कुरेशी)  :  (क)  तथा  (क्ष).
 1962-63  में  रक्षा  की  भ्रावश्यकताशों  को  पूरा
 करने  के  लिए  ऊन  के  प्यायात  के  सम्बन्ध  में
 जांच  पूरी  की  जा  चुकी  है  तथा  मामले  पर  झागे
 विचार  किया  जा  रहा  है।

 सिगायुर में  बिलेट  स्टील  प्लॉट की  स्थापना
 3053.  ची  रणुबीर  सिह  हाल्त्री :  क्या

 इस्पात, हान  तथा  थातु  मसब  यह  बताने  की
 कृपा  करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  एफ  आरती
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 दल  ने  सिंगापुर  में  बिलेट  स्टील  प्लांट  स्थापित
 करने  की  सम्भावनाप्नों  का  पता  लगाने  के  लिए
 अक्तूबर  968  में  वहां  का  दौरा  किया  था  ;

 (ख)  यदि  हां,  तो  उसका  ब्या  परिणाम
 निकला  ;  भौर

 (ग)  इस  बारे  में  क्या  निर्शंय  किया  गया
 है  भ्रौर  प्रस्तावित  योजना  का  ब्यौरा  क्‍या  है  ?

 इस्पात,  खान  तथा  धातु  मन्त्रालय  में  उप-
 गती  (श्री  राम  सेवक)  :  (क)  से  (ग).
 सिगापुर  में  बिलेट  बनाने  का  एक  कारखाना
 स्थापित  करने  के  लिए  शकयता  प्रतिवेदन  तैयार
 करने  हेतु  प्रारम्भिक  सर्वेक्षण  करने  के  लिए
 हिन्दुस्तान  स्टील  लिमिटेड  के  इंजीनियरों  की
 एक  टोली  भ्रक्तूबर  L068  में  सिंगापुर  गई  थी
 प्रसिमेदन  तैयार  करने  में  लगभग  छः  महीने
 लगेंगे  ।  प्रगली  कार्यबाही  प्रतिवेदन  मिल  जाने
 पर  ही  की  जा  सकेगी  |

 Difficulties  faced  by  Passengers  Stranded
 at  Barauni  and  Katibar  due  to  Floods

 3054.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  3

 (a)  whether  it  is  a  fact  that  the  passen-
 gers  stranded  at  Barauni  and  Katihar
 during  the  recent  floods  were  put  to  consi-
 derable  hardship  due  to  lack  of  assistance
 from  the  Railway  authorities  ;

 (b)  whether  it  is  also  a  fact  that  the
 Railway  authorities  at  Lucknow  and  Delhi
 did  not  give  warning  to  the  passengers  and
 also  allowed  trains  to  go  to  Burauni  and
 Katihar  ;  and

 (c)  if  so,  the  action  taken  against  the
 erring  officials  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C  M.  POONACHA):  (a)  Asa
 result  of  widespread  floods  and  breaches,
 there  was  dislocation  in  rail  traffic  and
 passengers  were  detained  at  Barauni  and
 Ratihar.  The  Railways  however  gave  them
 all  possible  assistance  in  providing  ttem
 temporary  accommodation,  in  providing  sani-
 tation,  medical  aid,  in  providing  catering
 arrangements  and  in  making  arrangements
 for  their  dispersal.
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 (b)  No.
 (c)  Does  not  arise.

 Foreign  Exchange  Feraings  from  Exports
 of  Agricultural  Commodities

 3055.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  Government  are  aware  of
 the  observations  made  in  the  Food  and
 Agriculture  Organisation’s  |  Commodity
 Review  I968  that  the  Foreign  exchange
 earnings  of  the  developing  countries  includ-
 ing  India  were  hard  hit  because  of  the  short-
 fall  in  exports  of  agricultural  commodities  ;
 and

 (b)  if  so,  the  steps  proposed  to  be
 taken  to  overcome  the  situation  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (४)  Yes,  Sir.

 (b)  The  situation  is  being  kept  under
 constant  review  and  appropriate  national
 and  multi-lateral  action  is  being  taken.
 At  the  international  level,  in  the  third
 session  of  the  UNCTAD  Committee  on
 Commodities  held  in  October-November,
 1968,  discussions  were  held  on  international
 action  on  commodities  in  the  light  of  recent
 develop  s.  Agr  was  reached  on
 the  principle  of  market  intervention  by
 buffer  stocks  and  their  pre-financing.  Im-
 portant  agreements  were  also  reached  re-
 garding  the  diversification  programme.  On
 the  domestic  front,  export  promotion  efforts
 have  been  intensified  to  defend  the  export
 earning  capacity  of  our  agricultural  pro-
 ducts  from  depression  in  world  prices  of
 these  products.  Increasing  attention  is
 being  paid  to  augment  production  and  pro-
 duction  efficiency  at  home.

 Distribution  of  Indigenous  Nylon  Yarn
 through  S.T.C

 3056.  SHRI  SITARAM  KESRI  :
 SHRI  SARJOO  PANDEY  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  Government  have  taken
 any  decision  on  the  proposal  to  distribute
 the  indigenous  nylon  yarn  through  the
 State  Trading  Corporation  ;
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 (b)  whether  the  industry  has  opposed
 the  proposal  ;  aod

 (c)  ifs0,  the  reasons  for  introducing
 this  scheme  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  No,  Sir.

 (b)  aad  (c).  Do  not  arise.

 Trade  Agreement  With  Chile

 SHRI  SITARAM  KESRI  :
 SHRI  VALMIKI

 CHOWDHARY  :
 SHRI  RAMCHANDRA

 VEERAPPA  :
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state  :
 (a)  whether  Government  have  under

 consideration  any  proposa!  for  a  fresh  trade
 agreement  with  Chile  ;

 (b)  if  80,  the  broad  outlines  thereof  :
 (c)  the  commodities  proposed  to  be

 covered  by  it  ;  and
 (d)  the  existing  balance  of  our  trade

 with  that  country  and  the  anticipated
 balance  of  trade  asa  result  of  this  agree-
 ment  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAF!I  QURESHI):  (a)  Yes,
 Sir.  A  proposal  to  negotiate  a  fresh  trade
 Agreement  with  Chile  is  under  the  const-
 deration  of  the  Government.

 (b)  and  (c).  As  the  discussions  are  at  a
 very  preliminary  sfage,  decisions  have  not
 been  taken  on  these  points.

 (d)  India’s  balance  of  trade  with  Chile
 during  ‘1967-68  was  as  under  :—

 Exports  to  Chile  Rs.  43  lakhs
 Import  from  Chile  Rs.  ।  lakhs
 Balance  (+)  Rs.  32  lakhs
 In  considering  the  proposed  agreement,

 it  will  be  our  endeavour  to  expand  the  trade
 between  the  two  countries  to  their  mutual
 advantage.

 Export  of  Indian  Machine  Toots

 3057.

 3058.  SHRI  M.  N.  REDDY:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Dete-
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 gates  visiting  foreign  countries  are  return-
 ing  with  the  shocking  experience  that  these
 countries  were  quite  unaware  of  the  capa-
 cities  of  Indian  Industries  to  manufacture
 sophisticated  machine  tools  and  complicat-
 ed  castings,  steel  structurals  etc.  ;  and

 (b)  if  so,  the  steps  taken  or  proposed
 to  be  taken  to  give  wide  publicity  to  pro-
 Pogate  the  ability  of  this  couatry  to  export
 machine  tools  to  the  countries  where  there
 is  an  acute  demand  ?

 THE  MINISTER  OF  COMMERCB
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 It  is  not  a  fact  that  there  is  no  awareness
 about  the  export  capabilities  of  Indian
 machine  tools,  Iron  and  Steel  Castings,
 Fabricated  structurals  or  other  engiocering
 items.  Publicity  measures  by  way  of  sup-
 plements,  advertisements,  periodicals  are
 undertaken  on  a  regular  basis  by  the  Bngi-
 neering  Export  Promotion  Council.  Apart
 from  this  sales  and  study  teams  and  trade
 delegations  sponsored  by  the  Government
 supplement  the  objective  of  creating  aware-
 ness  of  India’s  capacity  in  the  Engineering
 products.  Helped  by  these  measures,  ex-
 ports  of  such  items  have  been  increasing
 significantly.

 These  products  are  also  publicised
 through  Exhibitions  and  Fairs  abroad  and
 every  effort  is  made  to  include  these  in  the
 trade  agreements  negotiated  with  foreign
 Goveinments.  Recently  a  Catelogue  of
 Machine  Tools  manufactured  in  the  Coun-
 try  has  been  issued  by  the  Machine  Tool
 Manufacturers’  Assoviation  of  India  for
 distribution  in  foreign  countries.

 Export  of  Manganese  Ore

 3059.  SHRI  M.  N.  REDDY:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (a)  the  handicaps  faced  by  India  in  the
 matter  of  augmenting  exports  of  manganese
 ore  apart  from  keen  competition  ;

 (b)  the  steps  taken  by  Government  so
 far  to  oversome  them  ;  and

 (c)  the  extent  to  which  the  export  of
 ferro-manganese  has  been  undertaken  in-
 stead  of  manganese  ore  in  order  to  maig-
 tain  the  export  potential  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Apart
 from  depressed  world  market  situation  and
 development  of  Captive  mines,  the  main
 handicaps  faced  by  India  on  its  exports  of
 manganese  ore  are  the  following  :

 (i)  High  cost  of  production  of
 Indian  manganese  ore  due  to
 near  exhaustion  of  ‘float  ore’
 requiring  deeper  mining  at  grea-
 ter  cost.

 (ii)  High  railway  freight  from  the
 mines  to  the  ports  and  high  sea
 freight  to  consuming  countries  ;
 and

 (iii)  Limitations  of  Indian  ports  in
 loading  facilities  and  in  taken
 large-sized  vessels.

 The  Closure  of  Suez  Canal  has  also
 adversely  affected  the  competitiveness  of
 Indian  manganese  ore.

 (b)  Integrated  projects  for  developing
 the  transport  and  port  facilities  are  under
 way.

 (c)  Efforts  are  being  made  to  promote
 the  exports  of  both  manganese  ore  and
 ferro-manganese.

 Working  of  the  Special  Railway  Safety
 Device

 3060.  SHRI  M.  N.  REDDY:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 State  ;

 (a)  whether  the  special  railway  safety
 device  which  is  called  warning  bells  and
 flashing  lights  installed  as  an  experimental
 measure  at  unmanned  railway  crossing  on
 the  Rajkot-Jamnagar  Highway  has  been
 working  satisfactorily  ;

 (b)  if  so,  whether  this  economical  device
 is  proposed  to  be  installed  at  all  the  uo-
 manned  railway  crossings  ;  and

 (c)  the  details  of  the  phased  programme
 during  the  coming  two  years  in  respect
 thereof  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.M.  POONACHA):  (a)  Auto-
 matic  ringing  of  warning  bells  and  flashing
 lights  have  been  provided  at  level  crossing
 No.  7  between  Rajkot  aud  Bhakti  Nagar  on
 the  Rajkot-Jetalsar  section  of  Western
 Railway.  The  device  is  functioning  satis-
 factorily.
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 (b)  The  device,  which  is  to  be  provided
 in  fiew  of  manning  of  unmanned  level  cros-
 sings,  will  be  installed  on  selected  unman-
 ned  level  crossings,  in  consultation  with
 the  State  Governments,  the  initial  cost
 being  borne  by  the  State  Government  and
 the  recurring  expenditure  by  the  Railways.

 (c)  No  phased  programme  has  been
 chalked  out  so  far.  The  number  of  unman-
 ned  level  crossings  to  be  provided  with  this
 device  or  to  be  manned  will  be  determined
 jointly  by  the  State  Government  and  the
 Railway  Administration,  taking  into  consi-
 deration  the  requirements  of  road  and  rail
 traffic  and  other  relevant  local  factors.
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 India’s  share  In  World  Trade

 3061.  SHRIMATI  ILA  PALCHOU-
 DHURI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  over-all
 world  trade  of  developing  countries  rose  to
 a  record  level—(annual  rate)  a  of  207  mil-
 lion  dollars  during  the  first  half  of  ‘1968,  as
 compared  to  what  it  was  during  the  year
 ‘1966-67,  ;  and

 (b)  if  so,  the  proportionate  increase  in
 India's  trade  during  the  same  period  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  The
 over-all  world  exports  of  devcloping  coun-
 tries  reached  a  record  annual  rate  of
 $42,500  mn.  in  the  second  quarter  of  968  as
 against  the  corresponding  figure  of  $206,700
 mo.  for  total  world  exports  excluding
 C.M.E  A.  countries,  Mainland  China  aod
 Cuba.

 (b)  In  the  first  half  of  1968,  the  unad-
 justed  annual  rate  of  India’s  exports  showed
 an  increase  of  4.5%  over  ‘1966-67,  while  her
 total  trade  showed  8  negligible  fall  on
 account  of  a  fall  in  imports  between  the
 same  periods.

 Review  of  Industrial  Policy

 3062.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFPAIRS  be
 pleased  to  state  :

 (a)  whether  the  Indian  Chambers  of
 Commerce  and  Industry  requested  Govern-
 ment  in  the  3rd  week  of  June  ibis  year  to
 review  the  industrial  policy  to  enable  the
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 economy  te  expand  rather  than  coatract
 further  ;

 (७)  है अ  so,  the  details  of  the  communica-
 tion  received  by  Government  in  thts  regard
 from  the  chamber  ;  and

 (c)  Government’s  reaction  thereto  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  Government  had  seen  a  Press
 Release  dated  the  2Ist  June,  968  by  the
 Indian  Chamber  of  Commerce,  Calcutta  and
 had  also  received  a  communication  from
 this  Chamber  which  contained  certain  views
 and  suggestions  of  the  Chamber  on  Govern-
 ment’s  industria]  and  licensing  policy.

 (c)  The  views  and  suggestions  have
 been  noted.

 State  Public  Undertakings  in  Punjab

 3063.  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS_  be
 Pleased  to  state  :

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  Punjab  Legislative
 Council’s  Committee  on  Public  Under-
 takings  which  has  pointed  out  that  most  of
 the  public  undertakings  in  the  State  were
 almost  like  ‘private  zamindaris  of  ministers
 of  kingdoms  with  kingdoms’  functioning
 leisurely  and  inefticiently’  ;

 (b)  whether  Government's  attention
 has  also  been  drawn  to  the  remarks  of  the
 said  Committee  that  the  ‘New  York  Fair
 was  utilised  for  travel  and  recreation
 purposes’  and  that  ‘powerful  persons  had
 succeeded  in  sending  their  sons  and
 daughters  to  the  US.A.  at  State  expense
 and  girls  with  no  business  qualifications
 were  recruted  to  mn  the  counters  as  sales
 girls  and  that  nepotism  and  favouritism
 prevailed  in  the  selection  of  these
 personnel’  ;

 (c)  if  so,  Government's  reaction  to
 these  remarks  ;  and

 (d)  whether  ft  is  also  a  Vact  that  the
 Punjab  Export  Corporation  had  suffered  a
 loss  of  Res.  7,17,455 =  in  the  New  York
 Fair  stall;  if  so,  Government's  reaction
 thefeto  by  way  of  probiag  into  the  affairs
 of  the  said  Export  Corporation  ?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  ;  (a)  and
 (b).  No,  Str.

 (०)  Does  not  arise.
 (d)  The  accounts  of  the  Punjab  Export

 Corporation  are  not  available  with  the
 Government.

 Export  of  Rail  Wagons  to  U.S.S.R.

 3064.  SHRI  HIMATSINGKA:  Wiil
 the  Minister  of  COMMERCE  be  pleased
 to  state  ;

 (a)  the  steps  taken  in  pursuance  of  the
 protocol  signed  with  the  Soviet  Union  with
 regard  to  the  supply  of  rail  wagons  to  that
 country  ;

 (b)  whether  it  is  a  fact  that  Indian
 manufacturers  are  finding  it  difficult  to
 Produce  wagons  of  the  _  specifications
 demanded  by  the  U.S.S.R.  ;

 (c)  if  so,  in  what  respect  it  is  found
 difficult  to  conform  to  the  specifications
 put  forth  by  the  Soviet  importers  ;

 (d)  whether  there  is  any  likelihood  of
 the  wagon  deal  with  the  Soviet  Union
 falling  through  ;  and

 (e)  if  so,  in  what  specific  circum-
 stances  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (४)  In  pursuance
 of  the  Protocal  signed  by  the  State  Trading
 Corporation  with  V/O  Machinoimport  of
 Moscow  for  the  supply  of  rail  wagons  to
 the  Soviet  Union,  the  former  obtained  the
 necessary  technical  specifications  and
 communicated  them  to  the  leading  wagon
 manufacturers  in  the  country.  The  wagon
 manufacturers  have  made  an  assessment  of
 their  manufacturing  capacities  and  have
 indicated  that  supply  of  rail  wagons  to  the
 Soviet  specifications  can  be  effected  with-
 out  much  difficulty  and  with  marginal
 technical  adjustments.  The  State  Trading
 Corporation  have  made  their  offer  to  the
 Soviet  purch:  and  at  9  a  Dele-
 gation  is  in  Moscow  to  negotiate  prices
 and  other  terms.

 (b)  No,  Sir.
 (०)  to  (e).  Do  not  arise,
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 M/s.  Graphite  India  Limited

 3065.  SHRI  ह:  ८.  ADICHAN  :
 SHRI  S.  K.  TAPURIAH  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  M/s.
 Graphite  India  Limited  are  the  manufacturers

 in  India  in  the  field  of  graphite  electrodes  ;
 (b)  ifso,  their  total  production  capa-

 city  and  the  country  annual  requirements
 for  this  item  ;  and

 (c)  whether  Government  are  consider-
 ing  sanctioning  of  collaboration  for
 manufacture  of  this  item  to  other  entre-
 preneur  and  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  (a)  Yes,
 Sir.

 (b)  The  capacity  of  the  firm  is  5,400
 {onnes  per  annum  and  the  country’s  current
 requirement  also  is  of  this  order.

 (c)  One  proposal  is  under  the  consi-
 deration  of  the  Government  of  India.

 Revision  of  Coal  Prices

 3066.  SHRI  S.  K.  TAPURIAH:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  coal-
 mine  owners  have  asked  for  a  certain  price
 increase  subsequent  to  the  implementation
 of  the  Wage  Board  award  ;

 (b)  if  so,  the  extent  of  increase
 demanded  and  the  increase  granted  by  the
 Public  Sector  Power  Generation  Plants,
 Steel  Plants  and  Ruilways  ;  and

 (c)  whether  it  is  also  a  fact  that
 increase  of  wages  and  increase  in  other
 costs  without  a  corresponding  increase  in
 the  prices  have  put  the  collieries  in  hard-
 ships  and  that  many  collieries  find  it
 difficult  to  fully  implement  the  Wage
 Board  award  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)  to
 (c).  Coal  Wage  award  implementation  and
 decontrol  of  coal  prices  almost  coincided.
 Price  of  coul  subsequent  te  decontrol  ”
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 a  matter  to  be  mutually  settled  between
 the  buyers  and  sellers.  From  1.7.68,
 Railways  have  agreed  to  a  price  increase  of
 Rs.  fe  per  tonne  of  Selected  Grades  and
 Re.  f=  per  tonne  of  Grade  I  in  the  case
 of  coals  of  Bengal-Bihar  and  outlying  fields
 of  MP.,  Maharashtra  and  Orissa.  As
 regards  supplies  of  Singareni  round  coal,  a
 price  increase  of  Rs.  WAS  per  tonne  has
 been  agreed  to.  In  the  case  of  coking  coal
 supplied  to  steel  plants,  coal  washeries  and
 cokeries,  a  price  increase  of  Rs.  .75  per
 tonne  has  also  been  agreed  to.  This  is  in
 accordance  with  the  general  policy  that
 the  entire  impact  of  any  increase  in  cost  of
 production  of  coal  should  not  be  passed
 on  to  the  consumer.

 Import  of  Tractors

 3067.  SHRI  S.K.  TAPURIAH:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 State  :

 (a)  the  number  and  the  value  of
 tractors  imported  by  the  State  Trading
 Corporation,  private  parties  and  apy  other
 agency  during  the  last  three  years,  country-
 wise  ;

 (b)  the  value  of  spare  parts  for  tractors
 imported  during  the  same  period,  country-
 wise;

 (c)  whether  Government  are  aware  of
 the  fact  that  a  large  number  of  tractors
 have  been  lying  idle  for  want  of  spare  parts
 both  with  the  Government  agencies  and  the
 private  individuals  ;

 (d)  if  so,  the  number  of  such  tractors
 with  the  Government  agencies  and  the
 Private  individuals  as  is  known  to  Govern-
 ment  separately  ;

 (e)  whether  it  is  also  a  fact  that  a
 large  number  of  tractors  have  been  scrapped
 but  for  want  of  imported  spare  parts  ;
 and

 (f)  if  so,  the  number  of  such  tractors
 since  Independence,  the  total  value  of  such
 scrapped  tractors  and  the  foreign  exchange
 spent  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT——
 2480/68).
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 (c)  to  (f):  Some  general  complaints
 have  been  received  about  imported  tractors
 lying  idle  for  want  of  spare  parts  but  no
 specific  details  are  available.

 National  Coal  Development  Corporation

 3068.  SHRI  S.  K.  TAPURIAH  :  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  the  details  of  the  expansion  and
 capital  investment  programme  of  the
 National  Coal  Development  during  the
 next  two  years  ;

 (b)  whether  it  is  a  fact  that  the
 National  Coal  Development  Corporation
 has  decided  to  invest  a  large  amount  of
 funds  for  marginal  expansion  in  their
 coking  coal  production  capacity  ;  and

 (c)  whether  it  is  also  a  fact  that  the
 Same  quantity  can  be  produced  by  the
 Private  Sector  only  on  a  nominal  additional
 investment  by  way  of  balancing  equip-
 ment  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  :  (a)  The
 expansion  and  capital  investment  programme
 of  National  Coal  Development  Corporatian
 during  the  next  two  years  has  not  yet  been
 finalised.

 (b)  and  (c).  Do  not  arise.

 Production  of  Coking  and  Non-Coking
 Cvual

 SHRI  S.K.  TAPURIAH  :
 SHRI  K.P.  SINGH  DEO:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  Government  have  =  laid
 down  any  targets  of  production  of  coking
 and  non-coking  coal  during  the  next  five
 years  ;  and

 (b)  if  so,  the  amount  of  capital  that
 will  have  to  be  invested,  both  by  Priyate
 and  Public  Sector  to  reach  these  targets  ?

 3069.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)  No,
 Sir.  We  are  in  the  process  of  doing  so.

 (b)  Does  not  arise.

 to  (०).
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 Requirement  of  Coal  During  the
 Fourth  Five  Year  Pian

 3070.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  the  requirement  of  coal
 during  the  Fourth  Five  Year  Plan  has  been
 fixed  at  92  million  tonnes  ;

 (b)  whether  in  arriving  at  this  estimate
 a  careful  note  has  been  taken  of  the  fact
 that  even  the  Third  Five  Year  Plin  targets
 for  coal  suffered  a  shortfall  of  30  million
 tonnes  ;  and

 (c)  if  so,  the  basic  premises  on  which
 the  target  at  (a)  above  has  been  fixed  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  'SHRI  RAM  SEWAK)  :  (a)  No
 targets  have  yet  been  finalised.

 (b)  and  (c).  Dd  not  arise.

 Heavy  Electricals  Ltd  ,  Bhopal

 3071.  SHRID.N.  PATODIA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENI  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Heavy
 Electricals  Lid.,  Bhopal  is  now  ina  posi-
 tion  to  take  up  designing  and  manufacture
 of  boilers  of  different  kinds  within  the
 country  ;

 (b)  whether  the  organisation  has  deve-
 loped  adequate  capacity  to  meet  the
 country’s  requirement  of  boilers  fully  ;

 (c)  if  not,  to  what  extent  it  is  likely  to
 be  met  by  the  organisation  ;  and

 (d)  whether:  Government  have  taken
 any  decision  to  scale  down  the  import
 of  boilers  in  view  of  the  above.  develop-
 ment  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  ्,  A.  AHMED):  (a)

 The  HIGH  PRESSURE  BOILER
 PLANT,  Tiruchirapalli,  a  unit  of  Bharat
 Heavy  Electricals  Limited  and  not  Heavy
 Electricals  (India)  Ltd.,  Bhopal  is  in  a
 position  to  take  up  designing  and  manu-
 facture  of  boilers  of  different  kinds  within  the
 country.  It  has  capacity  upto  30090  tonnes
 of  equipment  annually.  This  production
 capacity,  aloog  with  that  in  M/s.  ACC
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 Vickers  Babcock  Ltd.,  Durgapur  is  likely  to
 meet  the  requirements  of  the  country  ex-
 cept  in  certain  special  circumstances  when
 the  boilers  required  are  of  very  specialised
 nature.

 (d)  Yes,  Sir.

 Railway  Lines  to  Connect  Hinterland
 with  Cochia  Port

 3072.  SHRI  VASUDEVAN  NAIR:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  stale  :

 (a)  whether  it  is  a  fact  that  the  single
 track  Railway  lines  connecting  the  Cochin
 Port  with  its  hinterland  are  not  sufficient
 to  cope  with  the  increasing  traffic  in  the
 Port  ;

 (b)  if  so,  whether  any  proposal  has
 been  forwarded  to  the  Railway  Ministry
 for  doubling  these  lines  ;

 (c)  whether  the  Railway  Ministry  has
 accepted  the  proposal  ;  and

 (d)  if  so,  whether  there  is  any  possi-
 bility  of  the  proposal  being  implemented
 during  the  Fourth  Plan  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.M.  POONACHA)  :  (a)  to  (d).
 While  no  specific  proposal  has  been  recei-
 ved  from  the  Port  authorities  or  from  the
 Ministry  of  Transport  regarding  the  doubl-
 ing  of  the  lines,  investigations  carried  out
 by  the  Railway  have  indicated  that  the
 line  capacity  on  certain  sections  of  the
 existing  single  line  Broad  Gauge  connect-
 ing  the  Cochin  Port  may  be  inadequate  to
 deal  with  the  increasing  traffic  on  this
 line.  Proposals  are,  therefore,  under
 consideration  for  doubling  the  section
 between  Alwaye  and  Ernakulam  and  a
 decision  is  likely  to  be  taken  shortly.  If
 the  proposal  is  justified,  it  will  be  taken  up
 in  the  Fourth  Plan.

 Clogcd  Textile  Mills

 3073.  SHRI  VASUDEVAN  NAIR:
 Will  the  Minister  of  COMMERCE  be
 pleused  to  state  :

 (a)  the  number  of  cotton  textile  mills
 closed  down  in  different  part  of  the  country
 since,  968  ;

 {b)  the  sumber  of  those  mills  taken
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 over  by  the  Central  ar  the  State  Govern-
 ments  ;

 (c)  whether  there  are  differences  of
 opinion  between  the  Central  and  the  State
 Governments  regarding  the  future  working
 of  the  sick  mills  ;  and

 (d)  if  so,  the  nature  of  the  differences  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  67  cotton
 textile  mills  closed  down  since  tne  Ist
 January,  1968.  3  of  these  have  reopened,
 while  36  were  still  closed  on  the  3ist
 October,  1968.

 (b)  None.
 (c)  Govt.  are  not  aware  of  differences,

 if  any.
 (d)  Does  not  arise.

 Sale  of  Diamonds,  Precious  Stones  etc.

 3074.  SHR!  HIMATSINGKA  :
 SHRI  5.  K.  TAPURIAH  :

 Will  the  Minister  of  COMMERCE  be
 pleused  to  state  :

 (a)  the  quantum  of  exports  of  dia-
 monds,  precious  stones  and  _  jewellery
 during  the  years,  967  and  ‘1968  so  far;

 (b)  the  targets  fixed  for  export  of  these
 items  during  the  current  year  ;

 (c)  the  amount  of  foreign  exchange
 earned  py  way  of  their  sale  to  the  tourists
 and  foreign  visitors  during  each  of  the
 said  periods  ;  and

 (d(  the  steps  being  taken  to  promote
 their  sales  to  the  tourists  and  foreign  visi-
 tors  ugainst  foreign  exchange  within
 India  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Export
 Statistics  are  maintained  financial  year-
 wise  Exports  of  diamonds,  precious  stones
 and  jewellery  were  as  follows  :

 1967-68  Rs.  27.04  Crores.
 1968-69  Rs.  19.03  Crores,
 (April—  Sept.,  968)
 (b)  The  target  for  export  of  these

 items  during  1968-69  has  been  fixed  at
 Rs.  35  Crores.

 (c)  The  information  is  beiag  collected.
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 (d)  Following  steps  have  been  taken
 to  promote  sales  of  Gems  and  Jewellery  to
 foreign  tourists  :

 (l)  Replenishment  scheme  of  sales  tu
 Foreign  Tourists  of  gem  and  jewel-
 lery  items  has  been  introduced
 with  effect  from  1-4-1968.  The
 scheme  provides  for  import  of
 non-indigeuious  materials  used  in
 the  manufacture  of  products  ex-
 ported.

 (2)  Replenishment  in  (1)  above  has
 been  extended  to  all  sales  of  jewel-
 lery  to  foreign  tourists  against  all
 foreign  currency  bank  transac-
 tions,  e.g.  foreign  currency  travel-
 lers  cheques,  crossed  foreign  bank
 drafts  and  personal  cheques  drawn
 on  foreign  banks  instead  of  only
 against  travellers  cheques.

 (c)  Apart  from  ({)  and  (2)  above,  faci-
 lities  for  sending  abroad  of  sales/
 study  teams  and  _  delegations,
 participation  in  exhibitions  in
 foreign  countries  etc.,  are  pro-
 vided  through  the  Gem  and
 Jewellery  Export  Promotion
 Council.

 Industries  in  the  Diamond  Harbour  and
 Sadur  Sub-Divisions,  West  Bengal

 3075.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  the  names  of  large-scale,  medium-
 scale,  small-scale  and  cottage  industries  in
 Diamond  Harbour  and  Sadar  sub-divisions
 under  the  district  of  24  Parganas,  West
 Bengal  ;

 (b)  the  number  of  persons  employed  fa
 each  industry  ;

 (c)  whether  it  is  a  fact  that  a  large
 number  of  small-scale  and  cottage  indus-
 tries  in  this  region  are  in  the  midst  of  a
 serlous  crisis  ;

 (d)  if  so,  the  nature  of  that  crisis  ;
 and

 (९)  what  assistance,  if  any,  has  been
 given  by  Government  to  the  small-scalo
 and  cottage  industries  in  the  Diamond
 Hayboug.  and  Sadar  sub-divisions  7
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 THE  MINIITER  OF  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  The  information  is  furnished  in
 the  statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 248/68.J

 (c)  No,  Sir.
 (d)  Does  not  arise.
 (e)  The  State  Directorate  of  Cott-

 age  and  Small  Scale  Industries  is  offering
 assistance  under  its  normal  scheme  of
 activities  through  its  different  agencies  to
 the  units  concerned.

 Written  Answers

 Shuttle  Train  Service  from  Majerkat  to
 Diamond  Harbour  and  Falta  Station

 3076.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 that  (i)  South  24  Parganas  (West  Bengal)
 is  a  highly  congested  area  ;  (ii)  that  num-
 ber  of  passengers  travelling  from  Majerhat
 (South  Suburb)  to  Diamond  Harbour  and
 Falta  is  growing  day  by  day  and  (iii)  that
 only  means  of  transport  on  this  long  route
 is  the  limited  number  of  private  buses
 which  are  not  in  a  position  to  cope  with
 the  volume  of  traffic  ;  and

 (b)  if  so,  whether  Government  would
 consider  the  desirability  of  introducing  a
 shuttle  train  service  from  Majerhat  reilway
 station  to  Diamond  Harbour  and  Falta  ?

 THB  MINISTER  OF  RAILWAYS
 (SHRI  ron  M.  POONACHA):  (a)  (i)  Yes.

 (ii)  Falta  is  not  served  by  any  railway
 station.  No  increase  in  traffic  is,  however,
 noticed  in  the  number  of  through  passen-
 gers  from  Majerhat  to  Diamond  Harbour
 and  vice  versa.

 (iH)  Private  Bus  service  is  not  the
 only  mode  of  transport  for  journey  from
 Majerhat  to  Diamond  Harbour.  Regular
 train  services  are  also  available  between
 these  points  with  a  change  at  Ballygunge/
 Baruipur.

 (b)  No,  there  is  no  traffic  justification
 for  provision  of  through  services  on  this
 section  at  present.
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 Exports  and  Imports

 3077.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  total  yearly  value  of  imports  and
 exports  from  the  year  1960-61  to  ‘1967-68,  ;

 (b)  the  total  value  of  imports  and
 exports  handled  by  the  foreign  controlled
 private  sector  concerns  during  this  period
 annually  ;

 (c)  the  total  value  of  petroleum  and
 electrical  equipments  imported  from  foreign
 countries  each  of  these  years  and  the  pro-
 portionate  value  or  import  of  petroleum
 and  electrical  equipments  handled  by  the
 foreign  controlled  companies  ;

 (d)  the  value  of  jute,  tea  and  cotton
 textiles  exported  to  foreign  countries  in
 each  of  these  years  ;  and

 (९)  the  value  of  the  exports  of  these
 {tems  handled  by  foreign  controlled  com-
 panies  in  cach  of  these  years  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI!)  (a)  and
 (e).  #  statement  showing  total  yearly
 imports  and  exports,  value  of  petroleum
 and  electrical  equipments  imported  from
 foreign  countries  and  the  value  of  jute,  tea,
 cotton  exported  to  foreign  countries  in  the
 years  1960-61  to  ‘1967-68  is  laid  on  the
 Table  of  the  House.  |P/acedin  Library.  See
 No.  LT-2482/68).

 Import  licences  are  issued  to  individual
 parties  and  no  information  is  available
 about  their  controlling  interests  from  the
 statistics  maintained  regarding  issue  of
 licences.  The  details  of  the  licences  issued
 are  available  in  the  “Weekly  Bulletin  of
 Industrial  Licences,  “Import  Licences  and
 Export  Licences”,  copies  of  which  are  avuil-
 able  in  the  Parliament  Library.

 Smailscate  ladustries
 SHRI  GADILINGANA  GOWD:
 DR.  SUSHILA  NAYAR  :
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  P.  K.  080  :
 SHRI  R.  R.  SINGH  DEO:
 SHRI  च,  NARASIMHA  RAO  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFPAIRS  be  pleased  to  state  :

 (a)  whether  the  lLokanathan  Study
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 Team  on  recession  in  the  small  scale  indus-
 tries  has  recommended  postponement,  by
 one  year,  the  recovery  loans  due  from
 entrepreneurs  to  financial  institutions  and
 National  Industries  Corporation  ;

 (b)  whether  Government  would  lay  a
 copy  of  the  report  of  the  Lokanathan  study
 team  on  the  table  of  the  House  ;  and

 (c)  whether  various  recommendations
 made  by  the  study  team  have  been  examin-
 ed  if  so,  Government's  reaction  thereto  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  ्,  A.  AHMED):  (a)
 Yes,  Sir.  Based  on  the  merits  of  individual
 units,  the  Committee  hus  also  recommended
 that  the  concession  may  be  given  to  parties
 who  have  been  regular  in  payment  of
 instalments  upto  June,  966  and  should
 apply  only  to  such  cases  as  are  affected  by
 the  recession.

 (b)  and  (c).  The  recommendation  of  the
 Committee  is  under  the  consideration  af
 Government.  A  copy  of  the  Report  is
 placed  in  the  Parliament  Library.

 Rayalaseema  Mills  Ltd.,  Adoni.

 3079.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Rayalaseema  Mills,  Adoni  are  permitted  to
 pay  Rs.  2000  a  month  to  its  Managing
 Director  and  that  the  two  other  Directors
 are  paid  at  the  rate  of  Rs.  1000.  each  per
 month  for  production  and  marketing  res-
 pectively  ;

 (b)  whether  Government  have  examin-
 ed  the  necessity  of  paying  to  two  other
 Directors  also  when  the  Managing  Dircc-
 tor  is  paid  decently  for  managing  the  busi-
 ness  of  the  Mills  ;

 (c)  whether  there  are  any  precedents
 in  any  other  mills  of  the  size  of  Rayala-
 seema  Mills  where  other  Directors  are  also
 paid  in  addition  to  the  Managing  Director;

 (d)  what  are  the  savings  for  the  mills
 after  adoption  of  this  system  of  appointing
 Managing  Director  and  other  Directors
 from  that  of  the  Managing  Agency  ;  and

 (e)  whether  it  is  a  fact  that  the  present
 Managing  Director  and  other  two  Directors
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 were  previously  partners  in  Mamaging
 Agency  firm  of  this  Mills  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED:  :  (a)
 Yes,  Sir.

 (b)  Yes.  Sir.  All  aspects  of  the  matter
 were  examined  by  the  Company  Law  Board
 before  the  matter  was  decided.

 (c)  Yes,  Sir.  There  are  many  companies
 of  comparable  size  of  the  Rayaleseema
 Mills  Limited,  having  Managing  Directors
 and  also  whole-time  Directors  who  are
 being  paid  remuneration  on  the  same
 Pattern.

 (d)  During  the  5  years  prior  to  the
 abolition  of  the  Managing  Agency  System
 in  this  company  on  the  2Ist  September,
 1967,  the  managing  agency  firm,  oamely,
 the  Rayalaseema  Agencies,  were  drawing
 remuneration  on  a  sliding  scale  from  8%
 to  4%  depending  on  the  net  profits  of  the
 company  and  the  actual  amounts  drawn  by
 them  year-wise  as  as  indicated  below  :

 963  Rs.  73,060
 964  Rs.  56,720

 1065  Rs.  1,889
 #1966.  Nil

 Nine  month  of  967  Rs.  6,704

 (*The  Managing  Agents  were  not  entitl-
 ed  to  draw  any  minimum  remuneration  in
 case  there  was  inadequacy  of  profits  or  loss
 in  any  particular  year.)

 As  against  this,  the  total  managerial
 remuneration  now  sanctioned  for  the
 Managing  Director  and  the  two  Whole-
 time  Directors  is  only  Rs.  48,000/-  per
 annum  as  against  Rs.  73,060  and  Rs.  56,720
 in  963  and  1964  drawn  by  them  when  the
 company  had  adequate  profits,

 (e)  Yes,  Sir.

 Industrial  Estates

 3080.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFPAIRS
 be  pleased  to  state  :

 (a)  whether  various  States  have  submitt-
 ed  their  detailed  proposals  in  respect  of
 the  development/establishment  of  industrial
 estates  during  the  Fourth  Five  Year  Plan  ;
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 (b)  if  so,  the  details  thereof  ;  and
 (c)  the  likely  expenditure  to  be  incurred

 and  the  expected  rate  of  industrial  growth
 to  be  achieved  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  (a)  to
 (c).  Export  for  the  States  of  Madras  and
 West  Bengal,  draft  proposals  for  the  Fourth
 Five  Year  Plan  have  been  received  from  all
 the  State  Governments  and  Union  Terr-
 itories  and  a  statement  showing  the  outlays
 Proposed  by  them  for  industrial  estates
 (inclucding  schemes  for  developed  areas,
 etc.)  under  the  Fourth  Plan  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.  See
 No.  LT-2483/68].  In  most  cases,  the  draft
 Proposal  do  not  contain  details  about  the
 number  of  estates  proposed  to  be  set  up,
 location,  etc.  However,  these  proposals  are
 now  under  consideration.

 Import  of  Silver  Oxice  Zinc  Batteries

 SHRI  GADILINGANA  GOWD:
 of  COMMERCE  be

 3081.
 Will  the  Minister
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  large
 quantity  of  silver  Oxide  zinc  batteries  is
 imported  from  abroad  ;  and

 (b)  if  so,  the  quantity  imported  during
 the  years  1965,  1966  and  967  and  the
 value  thereof  ?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD  SHAFI  QUREHI)  :  (a)  and  (b).
 Silver  Oxide  Zinc  Batteries  are  not  separtely classified  in  the  Indian  Trade  Classification
 or  in  the  import  Trade  Control  Schedule
 and  as  such  the  required  information  is  not
 available.  A  statement  indicating  the
 quantity  and  value  of  Dry  Cell  Primary batteries  and  wet  cell  Primary  batteries
 imported  during  ‘1965-66  to  ‘1967-68  is  laid
 onthe  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-2484/68].

 IN  THB

 All  India  Handioom  Board

 3082.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state  :

 (a)  the  present  constitution  and  person: nel  of  the  All  india  Handioom  Board  ;
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 (b)  the  basis  of  selection  of  its  Members
 and  their  tenure  of  their  term  ;

 (c)  whether  there  is
 Members  is  that  Board  ;  and

 (d)  if  so,  the  reasons  therefor  ?

 stagnation  of

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 2485/66).

 (c)  No,  Sir.
 (d)  Does  not  arise.

 Barooah  Committee  on  Tca  Industry

 3084.  SHRI  SARJOO  PANDEY  :
 SHRI  DHIRESWAR

 KALITA  :
 SHRI  JYOTIRMOY  BASU  :
 SHRI  D  N.  PATODIA  :
 SHRI  R.  K.  SINHA  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  the  Barooah  Committe?
 on  Tea  Industry  has  submitted  its  report  :

 (b)  if  so,  the  main  recommendations
 contained  in  the  report  ;  and

 (c)  the  decisions  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The
 Committee  has  made  certain  interim  recom-
 mandations,  but  their  report  containing
 their  considered  recommandations  is  yet
 to  be  received.

 (b)  and  (c)  The  interim  recommanda-
 tions  and  other  information  available  with
 Government  have  been  kept  in  view.  while
 deciding  upon  certain  reliefs  and  conces-
 sions  recently  given  to  the  Tea  Industry.
 Formal  and  flinal  decision  on  the  Com-
 mittee’s  recommendations  will  be  taken  on
 receipt  of  its  report.

 Creation  of  Posts  of  industrial  Sarvey
 Officers  ja  Delhi  Administration

 SHRI  SHEOPUJAN  SHASTRI:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  certain
 posts  of  Jadustrial  Survey  Officers  under
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 the  Dettii  Administration,  Dethi  have  been
 created  with  a  view  to  give  promotions  to
 certain  officers  ;

 (b)  whether  it  is  a  fect  that  these  posts
 are  continued  without  any  justification  or
 work  in  spite  of  the  resistance  from  the
 Finance  Department  of  Delhi  ;  and

 (c)  whether  it  is  a  fact  that  Grade  II
 Officers  have  been  entrusted  with  the  duties
 which  can  very  easily  be  done  by  clerks  in
 the  Industries  Department.  Delhi  ?

 THE  MNISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  ्,  A.  AHMED):  (a)
 to  (c)  One  post  of  Industrial,  Survey
 Officer  has  been  created  for  the  Industrial
 Survey  Cell  in  the  Delhi  Administration
 with  the  approval  of  Finance  Department.
 This  post  is  to  be  filled  up  by  direct  re-
 crutment  through  the  U.  P.  S.C.  Pending
 the  selection  of  a  regular  incumbent  for
 this  post,  it  is  being  manned  on  a  purely
 temporary  basis  by  an  officer  from  the  exe-
 ecuitive  side  who  has  also  experience  of
 statistics.  The  nature  of  the  work  is  such
 that  if  cannot  be  handled  by  a  clerk.

 Prectous  Steel  Ingot  at  Durgapur

 3086.  SHRI  G.  KUCHELAR:  Will
 the  Minister  of  STEEL’  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  1,20,000
 tons  of  precious  Steel  Ingots  produced  at
 Durgapur  Steel  Plant  were  declared  as
 “Scrap”  and  it  was  decided  to  sell  them  at
 8  nominal  price  ;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEFL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  ;  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Quantum  of  Cesses  on  Coal

 3087.  SHRI  5.  R.  DAMANI;  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  the  nature  and  quantum  of  cesses
 on  coal  produced/despatched  ;

 (b)  the  realisation  from  different  cesses
 during  the  last  i5  years  ;
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 (c)  the  amount  spent  in  each  year  for
 different  purposes  ;

 (d)  the  total  amount  of  unspent  funds  ;
 and

 (e)  whether  Government  have  any  pro-
 posal  to  utilise  the  entire  balance  or  a
 portion  for  assisting  collieries  in  their
 production  programme  or  for  research  and
 development  or  other  promotional
 schemes  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 Under  the  Coal  Mines  (Conservation  and
 Safety)  Act,  1982,  excise  duty  is  leviable  on
 all  coal  raised  and  despatched  and  all  coke
 manufactured  and  despatched.  The  present
 rates  of  this  duty  are:

 (Rs.  per
 ton)

 (i)  on  all  non-coking
 coals  and  soft
 coke  .68

 (ii)  on  coking  coals  2.44
 (ill)  on  hard  coke  3.66

 (b)  and  (c).  A  statement  giving  the  in-
 formation  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-2485/68)

 (d)  The  balance  in  the  Coal  Mines
 Safety  and  Conservation  Fund  on  31-3-1968
 was  Rs.  123,55,  900.

 (e)  The  rates  of  excise  duty  given  above
 include  an  increase  of  76  paise  per  ton  of
 coking  coal  and  Rs.  !.I4  per  ton  of  hard
 coke  with  effect  from  14.10.1968,  The
 proceeds  of  this  increase  in  duty  are  to  be
 utilised  exclusively  for  purposes  of  con-
 servation  and  development  of  coking  coal.

 Steel  Re-rolling  Industry

 SHRI  RAM  AVATAR
 SHARMA  :

 SHRI  M.  SUDARSANAM  :
 Will  the  Mintster  of  STEEL,  MINES

 AND  METALS  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  steel  re-

 rolling  industry  is  facing  serious  crisis  due
 to  the  non-availability  of  billets  ;  and

 3088.

 (b)  if  so,  steps  taken  by  Government’
 to  improve  the  supply  of  billets  to  the
 Industry  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  :  (a)  In
 resent  months  the  supply  of  billets  has  been
 falling  short  of  the  aggregate  demand  for
 them  in  the  country  as  awhole.  It  can-
 not  be  said,  however,  that  the  re-rolling
 industry  is  facing  any  serious  crisis  on  this
 account.

 (b)  Government  have  already  taken
 steps  to  increase  the  supply  of  billets  to
 the  extent  possible  and  simultaneously  to
 evolve  an  equitable  system  of  distribution
 of  billets  after  taking  into  consideration
 the  requirements  of  re-rollers  for  manufac-
 turing  export  products,  the  requirements  of
 re-rolling  industry  for  domestic  production,
 apd  the  requirements  of  export  of  billets
 as  such.

 कपड़ा  उद्योग

 3089.  शी  शामाबतार  हार्मा  क्‍या
 वारिज्य  मन्तज्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कपड़ा  उद्योग  द्वारा  प्रमुभव  की
 जाने  वाली  कठिनाइयों  को  दूर  करने  के  लिए
 सरकार  उत्पादन  शुल्क  कम  करने,  प्राथमिकता
 देने  भोर  इस  उद्योग  के  लिए  भ्रनुसूजित  जैको
 से  भौर  प्रधिक  ऋण  उपलब्ध  कराने  के  लिए
 प्रयत्न  करती  रही  है  ;  भौर

 ख)  यदि  हां,  तो  इस  बारे  में  ब तक
 कितनी  प्रगति  हुई  है  ?

 वारिण्य  मंत्रालय  में  उप-मंत्री  (भी
 मोहस्मद क्षफ़ी  कुरेशी)  :  (क)  जी  नहीं।  फिर

 भी,  सरकार  प्रनेक  ऐसे  उपायों  की  प्रोर  ध्यान  दे

 रही  है  जिनसे  कपड़ा  उद्योग  प्रपनी  वर्तमान
 कठिनाइयां  दूर  करने  में  समय  हो  सके  t

 (a)  प्रश्न  नहीं  उठता  t

 Foreign  Exchange  carned  by  Panaa
 Mines

 SHRI  K.  ्,  SINGH  DEO:
 SHRI  SHIVA  CHANDRA

 JHA  :
 Will  the  Minister  of  STBEL,  MINES

 AND  METALS  be  pleased  to  state  ;
 (a)  whether  it  is  fact  that  the  Panna

 wl.
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 Mines  are  now  showing  increase  in  the
 fareign  exchange  earnings  by  their  export
 of  out  and  polished  diamonds  ;

 (b)  if  60,  the  foreign  exchange  earned
 during  ‘1967-68,  ;  and

 (c)  the  estimated
 earnings  during  ‘1968-69.  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)  to
 (c).  The  diamonds  produced  at  the  Panna
 Mines  are  not  directly  exported  by  the
 National  Mineral  Development  Corporation
 Limited,  but  are  auctioned  within  the
 country  as  uncut  stones.

 foreign  exchange

 Resignation  by  Managing  Director
 Bokaro  Stee}  Plant

 SHRI  K.  RAMANI:
 SHRI  C.  K.  CHAKRAPAN]  :
 SHRI  MOHAMMAD

 ISMAIL:
 SHRI  S.  M.  BANERJEE  :
 SHRI  BALMIKI

 CHOUDHARY  :
 SHRI  0.  N.  PATODIA  :
 SHRI  ४.  A.  PRASAD  :

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Manag-
 ing  Director  of  the  Bokaro  Steel  Plant  has
 resigned  ;

 (b)  if  so,  reasons  for  the  resignation  ;
 and

 (c)  whether  the  work  of  the  Steel  Plant
 would  suffer  due  to  his  resignation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  :  (४)  and
 (b).  The  Managing  Director  of  Bokaro
 Stee!  Limited  was  appointed  on  the  !0th
 February,  1964  on  a  five-year  contract.  He
 has  recently  made  a  request  that  for  per-
 sonal  reasons  he  would  not  wish  his
 contract  to  be  renewed  when  it  expires  on
 the  9th  February,  1969.

 (c)  No,  Sir.

 3092.

 Trade  Agreement  with  Cambodia

 3093.  SHRI  SRADHAKAR  SUPA-
 KAR:  Will  the  Minister  of  COMMERCE
 be  pleased  to  state  :

 ta  whether  any  trade  agreement  with

 Cambodia  has  been  signed  recently  ;  and
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 (b)  if  so,  the  terms  of  the  agreement  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMBRCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Late  Arrival  of  Guatur  Hubii  Passenger
 Train  at  Koppal  Station

 3094.  SHRI  S  A.  AGADI:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  on  how  many  days  No.  227  Guntur-
 Hubli  Passenger  arrived  in  time  at  Koppal
 Station  on  the  South-Central  Zone  from
 the  Ist  August  to  the  3ist  October,  968  ;

 (b)  on  how  many  occassions  it  arrived
 late  at  Koppal  Railway  Station  above  50
 minutes,  100,  minutes.  150  minutes  and
 200  minutes  respectively  during  that
 period  ;

 (c)  the  reasons  for  such  regular  inordi-
 nate  Jate  running  of  this  train  ;

 (d)  whether  the  Railway  Administra-
 tion  has  thought  of  any  measures  to  run
 this  train  punctually  ;  and

 (e)  if  so,  the  details  thereof  ?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  C.  M.  POONACHA)  :  (a)  and  (b).
 The  arrival  of  No.  227  Guntur-Hubli  pas-
 senger  at  Koppal  station  from  Ist  August,
 68  to  3Ist  October,  ‘1968  is  indicated
 below  :

 Month  Rt.  Above  Above  Above  Above
 time  50°  00°°  50°  200"

 August  3  2  6
 September  3  9  4  3  3
 October  3  8  2  3  8

 (c)  Due  to  acute  drought  conditions,
 the  availability  of  water  at  the  scheduled
 watering  stations  became  inadequate  and
 resulted  in  out-of-course  detentions  at  tem-
 porary  watering  columos  erected  at  alter-
 native  sites.  The  position  was  aggravated
 by  frequent  control  failures  on  the  Guntakal
 Dronachellam  section.

 (७)  and  (¢).  Apart  from  some  improve-
 ment  in  the  water  supply  position  of  late,
 other  measures  contemplated  include  re.
 duction  in  the  load  of  this  train  to  elimi,
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 nate  cases  of  re-fuelling  and  strengthening
 of  telecommunications.

 H.  M.T.  Unit  at  Kalamassery

 3095.  SHRI  BABURAO  PATEL  :
 SHRI  D.  N.  PATODIA  :
 SHRI  R.  K.  SINHA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  owing  to
 the  inability  and  non-cooperation  of  the
 State  Government  of  Kerala,  the  labour
 situation  in  the  Hindustan  Machine  Tools
 at  Kalamassery  has  deteriorated  50  much
 that  unless  the  factory  is  removed  to  some
 other  State  the  entire  project  will  remain  a
 losing  concern  ;

 (b)  whether  he  said  on  the  9th  October,
 ‘1968,  that  unless  the  labour  situation  im-
 proves  in  Kerala,  the  Hindustan  Machine
 Tools  and  “some  of  the  important  produc-
 tion  facilities  in  Kerala’  might  have  to  be
 shifted  to  other  areas  ;  and

 (c)  if  so,  the  names  of  production  units
 iikely  to  be  shifted,  the  probable  dates  of
 such  shiftings  and  the  places  where  they
 are  proposed  to  be  shifted  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  (SHRI  F.  A.  AHMED):  (a)  to
 (c).  A  statemeat  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT-2487/68}.

 Small  Scale  Usits

 3096.  DR.  RANEN  SEN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  some  proposals  have  been
 made  by  the  Advisory  Panel  of  the
 Engineering  Industry  fer  the  small  scale  units
 to  tide  over  the  crisis  they  are  facing  ;

 (b)  whether  the  bigger  units  are  oppos-
 ed  to  those  proposals  ;  and

 (c)  if  so,  the  mature  of  the  proposa's
 meade  by  the  Panel  and  the  mature  of
 opposition  from  the  bigger  units  ?

 THE  MANISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  (SHRI  1  A.  AHMED):  (a)  No
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 Advisory  Panel  exists  in  Engineering  tadus-
 try  for  Small  Scale  Sector.

 (७)  and  (c).  Do  not  arise.

 Cooperative  Weavers’  Societies  in
 Manipur

 3097.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  the  total  amount  of  loan  and  grant
 sanctioned  by  the  Goverament  of  Manipur
 for  the  development  of  handloom  products
 in  that  Unioa  Territory  during  the  years
 1967-68,  and  ‘1968-69.  ;

 (b)  the  total  umount  of  lovn  and  grants
 givea  to  the  Cooperative  Weavers’  Sucietics
 of  Mumipur  during  the  year  1967-68.  ;
 and

 (९)  the  names  of  the  Cooperative
 Weavers’  Societies  which  received  loans  and
 grants  during  this  period  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a).

 ‘1967-68  Loan  Rs.  63,852.50  ;
 Grant—Rs.  65,209.94

 Rs.  71,000  00  ;
 Grant-—Rs.  71,500.00,

 are  at  the  Budget  provisions  for  ‘1968-69.
 (b)  Loan  —Rs.  63,852.50  ;

 Grant—Rs.  65,209.94.
 (c)  A  statement  is  jaid  on  the  Table  of

 the  House.  [  Pluced  in  Library.  See  No.  LT-
 2868/68.) ]

 968-69—  Loan

 Work  Dene  by  Clerks  Grade  |  and  ह
 in  Rajlway  Accouats  Departmest

 3098.  SHRI  UMANATH  ;
 SHRI  A.  K.  GOPALAN:
 SHRI  ्,  RAMANI

 Will  the  Minister  of  KAILWAYS  be
 pleased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  6140,  on  the  27th
 Augus!,  ‘1968  and  supply  a  list  of  work
 done  by  Clerks  Grade  I  and  Clerks  Grade
 Il_  in  the  Accounts  Departments  of  the
 Indian  Railways  with  complete  details  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  com  M.  POONACHA):  As  already
 explained  in  reply  to  Uustarred  Question
 No.  6I40,  Clerks  Grade  I  are  entrusted



 $  Written  Answers

 with  more  important  work  requiring  inter-
 pretation  and  application  of  rules  and
 regulations  in  dealing  with  cases,  main-
 tenance  of  accounts  registers,  auditing  of
 bills  etc.  while  Clerks  Grade  II  are  re-
 quired  to  attend  to  duties  of  routine
 Nature  such  as  preparation  of  vouchers
 and  bills  etc.,  routine  correspondence,  re-
 ceipt  and  despatch  work  etc.  The  com-
 pilation  of  a  list  of  work  done  by  Clerks
 Grade  |  and  Clerks  Grade  II  in  the
 Accounts  Departments  of  the  Indian  Rail-
 ways  with  complete  details,  is  very  volumi-
 nous  and  the  labour  involved  in  Its  com-
 pilation  will  not  be  commensurate  with
 the  results  to  be  achieved.

 Promotion  in  Foreign  Traffic  Accounts
 Office,  Western  Railway,  Delhi

 3099.  SHRI  K.  M.  ABRAHAM:
 SHRI  K.  RAMANI  :
 SHRI  A.  K.  GOPALAN  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2647  on  the  Ist
 December,  967  regarding  promotions  of
 Clerks  in  the  Foreign  Traffic  Accounts
 Office,  Western  Railway,  Delhi  and  state  :

 (a)  whether  the  affected  employee  was
 given  benefit  of  proforma  fixation  of  pay
 from  the  date  on  which  the  wrong  person
 was  erroneously  promoted  vice  him  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (c)  the  steps  taken  by  Government  to

 do  justice  to  the  aggrieved  employee  १

 THE  MINISTER  OF  RAILWAYS
 (SHRI  0.  M.  POONACHA)  :  (a)  Yes.

 (b)  to  (c).  Do  not  arise.

 Promotion  in  Accounts  Department  of
 Indian  Railways

 3100.  SHRI  A.  K.  GOPALAN  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  UMANATH  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  Government  are  consider-
 Ing  to  extend  the  benefit  of  promotions
 against  shadow  posts  in  the  Accounts
 Department  of  the  Indian  Railways  with
 cffect  from  the  Ist  October,  1962  instead  of
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 the  Ist  April,  968  as
 and

 (b)  if  so,  when
 finalised  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  and  (b).
 Some  representations  have  been  received
 in  this  regard  and  the  matter  is  receiving
 consideration.

 already  done  ;

 it  is  likely  to  be

 Railway  Tickets  Issucd  in  Exchange  of
 LA.F  T.

 3I0!.  SHRI  A.  K.  GOPALAN  :
 SHRI  MOHAMMAD

 ISMAIL  :
 SHRI  K.  M.  ABRAHAM  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  no  amount
 on  account  of  J.  A.  7.  T.  702A  issued  in
 respect  of  first  class  Military  traffic  has
 been  billed  for  against  the  Ministry  of
 Defence  from  April,  1968  to  September,
 968  in  the  Foreign  Traffic  Accounts  Office
 of  the  Western  Railway,  Dethi  ;

 (b)  if  so,  the  total  number  of  tickets
 issued  in  exchange  of  I.  A.  F.  T.  702A
 and  the  amount  due  to  be  bilied  for  on
 that  account  ;  and

 (c)  steps  taken  by  Government  to  fix
 responsibility  on  the  supervisory  staff  re-
 sponsible  for  this  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  No
 form  numbered  I  A.  F.  T.  !702A  is  in
 use  for  first  class  Military  Traffic  on  the
 Ralflways.

 (b)  and  (c).  Do  not  arise.

 Forwarding  Railways
 3102.  SHRI  MOHAMMAD

 ISMAIL  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  K.  RAMANI  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  no  amount On  account  of  Mileage  Coupons  has  been debited  to  Forwarding  Railways  in  the
 Foreign  Traffic  Accounts  Office  of  the Western  Railway,  Delhi,  Traffic  Accounts
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 Office,  Western  Railway,  Ajmer  and  Traffic
 Accounts  Office,  Northern  Railway,
 Delhi  ;

 (b)  if  so,  the  amount  involved  and  the
 reason  for  its  non-adjustment  with  the
 Forwarding  Railway  ;  and

 (c)  action  taken  by  Government  against
 the  Officer  and  Supervisor  for  mnon-
 adjustment  of  the  amount  against  the
 Forwarding  Railways  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI.C.  M.  POONACHA)  :  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Sanctioned  Strength  of  Traffic  Accounts
 Office,  Ajmer

 SHRI  A.  K.  GOPALAN  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  MOHAMMAD

 ISMAIL  :
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  8173,  on  the  23rd
 April,  1968,  and  state  :

 (a)  the  sanctioned  strength  of  the
 Traffic  Accounts  Office,  Western  Railway,
 Ajmer  as  on  the  Ist  October,  1962,  ;

 (b)  the  sanctioned  strength  as  on  the
 Ist  April,  I[968,  permanent  posts  and
 shadow  posts,  separately  ;  and

 (c)  the  number  of  staff  rendered  sur-
 plus  in  the  Foreign  Traffic  Accounts
 Office,  Western  Railway,  Delhi  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  930.

 922
 Shadow  posts  se lt2.

 (The  difference  between  the  sanctioned
 strength  as  on  I-!0-!962  and  as  on  I-4-968
 is  due  to  surrender  of  8  posts  for  reasons
 other  than  mechanisation/simplification.)

 (c)  42.

 3103.

 (b)  Permanent  posts=8!0

 पहसन  के  सामान  शौर  भारियल  जहा
 उत्पादों  का  निर्यात

 3104.  शबी  रधुबीर  सिंह  झास्त्री  :  क्‍या
 बार्िस्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  वर्ष  ‘1967-68  में
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 पटसन  झौर  नारियल  जटा  के  सामान  का
 निर्यात  बहुत  कम  हो  गया  था  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारर  हैं;
 शौर

 ग)  पटसन  शौर  नारीयल  जटा  के  सामान
 का  निर्यात  बढ़ाने  के  लिये  सरकार  क्‍या  उपाय
 करने  का  प्रस्ताव  कर  रही  है  ?

 बारिए्य  मस्जालय  में  उप-मस्यी  ी
 मौहस्मद  शफ़ी  कुरेशों  (क).  1966-67  के
 निर्यात  की  तुलना  में  1967-68  मे  पटसन  के
 माल  में  7,200  मे०  टन  की  वृद्धि  हुई  जबकि
 नारियल-जटा  तथा  नारियल-जटा  के  उत्पादों
 के  निर्यात  में  6743  मे०  टन  की  गिरावट  शाई  |

 (ख)  नारियल-जटा  तथा  नारियल-जटा  के
 उत्पादों  के  निर्यात  में  गिराबट  के  कारण  ये  थे  ;
 झन्य  सोफियाना  फर्शा-बिछावनों  से  प्रतिस्पर्धा,
 विकसित  देशों  के  जीवन-स्तर  में  सामान्य  रूप
 से  उत्थान  होना  तथा  उपमोक्ताध्रों  में  बेहतर
 किस्म  के  उत्पादों  के  लिए  रुचि  पैदा  होना
 परिणामत:  नारियल  जटा  के  धागे,  चटाहयां
 तथा  बिछावनों,  कालीनों  तथा  रस्सों  की  बिक्रो
 में  कमी  हुई  ।

 (ग)  एक  विवरणा  जिसमें  किये  गये
 उपायों  का  ब्यौरा  दिया  गया  है  सभा-पटल  पर
 रखा  जाता  है  [पुस्तकालय  में  रखा  गया  है।
 देखिये  संख्या  LT-  2499/68  ]
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 Survey  of  Mineral  Resources  of
 Rajasthan

 SHRI  0.  N.  PATODIA  :
 SHRI  K.  हल,  KOUSHIK  :

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  the  serial  survey  of  the
 mineral  resources  of  Rajasthan  has  been
 completed  ;

 (b)  if  so,  the  findings  of  the  survey completed  so  far  ;  and
 (c)  the  different  minerals  which  bave been  located  so  far  ?

 30S.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWaK)  |  (a)  Yes.



 53  Written  Answers

 The  airborne  survey  was  started  in  Rajas-
 than  on  4-12-1967  and  completed  on
 7-4-1968.  The  area  selected  under  Hard-
 rock  Operation  in  Rajasthan  included  parts
 of  Ajmer,  Bhilwara,  Bundi.  Chittor,  Jaipur,
 Jhunjhunu,  Nagaur,  Pali,  Sikar,  Tonk  and
 Udalpur  districts  covering  about  30,140  sq.
 miles.

 (b)  The  airborne  survey  has  shown
 significant  conductive  and  magnetic  ano-
 malies  in  the  areas  selected  under  Operation
 Hardrock.  Some  of  the  anomalies  are
 over  the  known  mineralised  zones  of
 Singhane,  Khetri,  Akwali,  Kishorepura,
 Saladipura,  Ajmer,  Rajpura-Dariba  and
 along  strike  extension  of  these  zones.  The
 isolated  electromagnetic  and  magnetic
 anomalies  in  covered  areas  may  lead  to
 entirely  new  mineralised  zones.

 Ground  geological  electro-magnetic,
 magnetic  and  Induced  Polarisation  —  sur-
 veys  were  carried  out  in  May,  1968,  August,
 968  und  in  October,  1968,  over  the  ano-
 malies  in  Khetri-Ajitsagar  and  east  of
 Babai,  which  confirmed  the  presence  of
 anomalies.  Geological  ground  follow-up
 work  is  in  progress  in  other  anomaly  zones
 in  the  area.

 (c)  The  airborne  anomalies  do  not
 directly  indicate  or  bodies.  Detailed
 ground  work  including  goophysical  pros-
 pecting,  geochemical  sampling  and  geolo-
 gical  mapping  are  necessary  to  find  out
 what  exactly  is  the  cause  for  these  con-
 ductive  and  magnetic  anomalies.  “Some  of
 them  may  prove  to  be  ore  deposits.

 Railways  Passengers  Marooned  at
 Saiyedpur  Station

 3106.  SHRI  D.  BASUMATAR!  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Bihar
 Government  sought  the  heip  of  the  Air
 Force  helicopters  to  rescue  thousands  of
 marooned  railway  passengers  at  Saiyedpur
 and  Kishanganj  Statioas  of  the  North-
 Eastern  Railway  in  Purne:  district  on  the
 night  of  the  6th  October,  968  ;

 (b)  the  number  of  persons  dead  and
 Injured  ;  an@

 (c)  the  estimate  of  loss  to  the  railway
 property  and  the  property  of  individuals  ?
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 THE  MINISTFR  OF  RAILWAYS
 (SHRI  2.  M.  POONACHA):  (a).  It  is
 presumed  that  the  stations  referred  to  are
 TAIABPUR  and  Kishanganj  as  there  is  no
 station  by  name  SAIYEDPUR  in  Purnea
 District.  It  is  not  kaown  whether  Bihar
 Government  sought  the  help  of  Air  Force
 helicopters  to  rescue  passengers  at  TAIAB-
 PUR.  Attempts  were,  however,  made  by
 local  Army  and  Railway  authorities  on
 6-10-68.  to  get  a  helicopter  for  Air  droping
 food  to  the  marooned  passengers  at  TAIAB-
 PUR  but  not  for  evacuation.

 (b)  No  passenger  died  or  suffered  in-
 juries.

 (c)  The  extent  of  damage  to  railway
 Property  due  to  floods  in  Purnea  District
 was  approximately  Rs.  9.20  lakhs.  There
 was  no  loss  of  passenger's  property.

 एक  साल  गाड़ी  का  पटरी  से  उतर
 जाना

 3I07,  श्री  विध्वनाथ  पांडेय  :  क्‍या
 रेलबे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  12  भ्रक्तूबर,
 968  को  दक्षिण  मध्य  रेलवे  के  निजामाबाद
 शर  सिकन्दराबाद  सेक्शन  पर,  मिक्‍तूर  झौर
 तालमाडिया  के  बीच  एक  गाड़ी  के  ।7  माल
 डिब्वे  श्रचानक  पटरी  से  उतर  गये  थे  ;

 (ख)  यदि  हां,  तो  इस  दुघंटना  के  क्‍या
 कारण  थे  ;

 (ग)  इसके  परिणामस्वरूप  रेलवे  को
 कितनी  रादि  की  हानि  हुई  ;  भौर

 (ग)  इस  बारे  में  सरकार  की  क्या  प्रति-
 क्रिया  है  ?

 रेलवे  मन्त्री  (भी  * चे०  Jo  gare)  :
 (=)  जी  हां  ।

 (ख)  दुर्घटना  के  कारण  की  जांच  की  जा
 रही  है।

 (ग)  रेख  सन्फतति  को  लचभग  12,595 /-
 रुपये  की  क्षति  कहुँचने  का  भनुगान  है  1

 (घ)  कमंचारियों  में  सुरक्षा  की  भावना
 पैदा  करने  श्लौर  दुर्घटताशों  को
 रोकथाम  के  लिए  रेलें  एक  चौमुखी

 सुरक्षा  प्रभियान-शैक्षणिक,  मनीवेज्ञान
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 निक,  दण्डात्मक  भ्रौर  तकनीकी  पहले  से  चला

 रही  हैं

 कोटेगंगूर  शौर  हारमहालो  स्टेशनों  के  बोच

 सालगाड़ी  का  पटरी  से  उतरना

 3108.  श्री  विधववमाथ  पांडेय:  कया

 रेलवे  मन्त्री  मह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सच  है  कि  l  भ्रक्तूबर,  968

 को  ्रथवा  इसके  झ्रासपास  दक्षिणी  रेलवे  के

 तालगुप्पा-बिहार  सँबधन  पर  कोरे  गंगूर  श्रौर

 हारनहाली  के  बीच  एक  माल  गाड़ो  के  ]  डिब्बे

 पटरी  से  उतर  गए  थे  ;

 (ख)  यदि  हाँ,  तो  उक्त  दुर्घटना  के  क्‍या

 कारण  थे  ;

 (ग)  इसके  परिणामस्वरूप  रेलवे  की

 सम्पत्ति  को  हुई  हानि  का  अनुमान  क्‍या  है;
 द्रौर

 (घ)  इस  बारे  में  सरकार  की  क्‍या  प्रति-

 क़रिया  है  ?

 रेलबे  मन्त्री  (ओ  चे०  go  पुनाथा):

 (क)  दुघंटना  -l0-68  को  हुई  |

 (ख)  जांच  समिति  के  निष्कर्ष  के  प्रनुसार,
 एक  माल  डिब्बे  में  खराबी  प्रा  जाने  के  कारण

 दुघंटना  हुई  ।  प्रत्यधिक  रफ्तार  शोर  भचानक

 ब्रेक  लगाने  के  कारण  भी  दुघंटना  हुई  t

 (ग)  रेल  सम्पत्ति  को  लगभग  8,177
 रुपये  की  क्षति  पहुंचने  का  भ्नुमान  है  |

 घ)  दीषी  कर्मचारियों  के  विरुद्ध  उपयुक्त
 कार्रवाई  की  जायेगी  ।

 Coa}  Mining  in  West  Bengal  and  Bihar

 3109.  SHRI  MOHAMMAD
 ISMAIL  :

 SHRI  BHAGABAN  DAS  :
 SHRI  GANESH  GHOSH  :

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  large
 pumber  of  private  companies  have  given
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 leases  for  coal  mining  West  Bengal  and
 Bihar  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 most  of  the  companies  have  not  started
 production  ;

 (०)  names  of  the  companies  which  have
 exploited  the  area  and  started  production  ;
 and

 (d)  further  action  taken  by  Government
 in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEVAK):  (४)  to
 (d).  Approval  of  the  Centra!  Government
 has  been  given  for  the  grant  of  mining
 lease  for  coal  in  West  Bengal  and  Bihar  ia
 about  30  cases  since  ‘1961  onwards.  From
 the  information  available,  M/s.  Central
 Indian  Coalfields  Ltd.  (Now  known  as  the
 Western  Bengal  Coalfields  Ltd.),  M/s.  Khas
 Sijua  Coal  Company,  Sri  Sri  Lakshmi
 Narayan  Trust  and  some  other  private  indi-
 viduals  are  reported  to  have  started  pro-
 duction.  Ina  few  cases,  the  production
 has  not  yet  started  even  after  the  approval
 to  the  grant  of  mining  leases  which  are  due
 to  various  factors,  namely  want  of  industrial
 licence,  opening  permission,  etc.  The
 Government  is,  however,  having  a  close
 watch  on  the  situation.

 Automatic  Frailcr  Brake  System

 3110,  SHRI  YAJNA  DATT
 SHARMA  :

 SHRI  P.  VISWAMBHARAN  :
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state  :
 (a)  whether  the  attention  has  been

 drawn  to  the  invention  of  an  ‘Automatic
 Trailer  Brake  System’  by  an  Indian  engineer
 (Shri  A.  R.  Fernandez)  ;

 (b)  if  so,  whether  the  inventor  has
 claimed  that  the  use  of  this  mechanism  can
 result  in  minimising  casualties  and  irrepa-
 rable  loss  to  the  bogies  ;  and

 (c)  if  so,  whether  Government  propose’
 to,make  use  of  this  invention  in  trains  on
 the  Indian  Railways  and  if  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  rom  M.  POONACHA):  (a)  and  (०).
 Yes,  Sir.
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 (c)  This  device  is  meant  for  non-braked
 trailer  vehicles.  As  all  the  passenger  and
 goods  vehicles  on  the  Railways  are  through
 braked,  there  is  no  scope  for  adopting  this
 device  on  the  Railways.

 Grinding  Machine  Tool  Plant  at  Ajmer

 34l.  SHRI  VISWA  NATH  PANDEY:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  collabora-
 tion  agreement  between  Czechoslovakia  and
 the  Machine  Tool  Corporation  of  India
 Ltd.,  for  the  establishment  of  a  grinding
 Machine  Tool  Plant  at  Ajmer  (Rajasthan)
 was  signed  in  Delhi  recently  ;

 (b)  if  so,  the  main  features  of  the  agree-
 ment  ;  and

 (c)  the  total  expenditure  involved  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  7.  A.  AHMED):  (a)  to
 (c).  Ao  Agreement  for  Techonological  docu-
 mentation  for  the  establishment  of  Grind-
 ing  Machine  Tool  Plant  at  Ajmer  was  sign-
 ed  by  Machine  Tool  Corporation  of  India
 Ltd.,  a  Central  Government  Undertaking,
 and  Mesers.  Skodaexport,  Praha,  Czechos-
 lovakia  on  the  !6th  October,  1968.  The
 muin  terms  of  the  Agreement  are  as
 follows

 (i)  Messrs.  Skodaexport  will  supply
 the  design  and  documentation
 for  three  types  of  grinding
 machine  tools  ;  supply  the  Cze-
 choslovak  technical  standards,
 reader  technical  co-operation,
 and  train  the  personnel  of  the
 Machine  Tool  Corporation  of
 India  ;
 The  total  price  for  the  design
 and  technological  documentation
 for  production  is  Rs.  27.38
 lakhs.  The  fee  for  the  consult-
 ing  activity  will  be  Rs.  9.62
 lakhs  in  addition  to  the  montbly
 salary  payable  to  the  Czech
 exports.  Payments  shall  be
 made  in  accordance  with  the
 Trade  and  Payments  Agreement,
 1963.  M/s.  Skodaexport  will
 depute  experts  in  consultation

 (ii)
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 with  the  Machine  Tool  Corpo-
 ration  of  India  ;

 (iii)  Design  documentation  for  all
 the  three  machines  will  be  sup-
 plied  by  June,  1969,

 (iv)  The  Agreement  is  operative  for
 a  period  by  6  years.

 Derailment  of  Goods  Train  between
 Chandanpur  and  Belmuri

 3I2.  SHRI  VISWA  NATH  PANDEY:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  stale:

 (a)  whether  it  is  a  fact  that  a  down
 goods  train  derailed  on  the  I3th  October,
 968  at  a  point  between  Chandanpur  and
 Belmuri  stations,  45  kilometres  from
 Howrah  on  the  Howrah-Burdwan  chord
 line  ;

 (b)  if  so,  the  causes  of  the  derailment  ;
 and

 (c)  the  total  amount  of  loss  to  the  rail-
 way  property  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  (a)  Yes.
 The  accident  occurred  at  Belmuri  station.

 (b)  The  cause  of  the  accident  is  under
 investigation.

 (c)  The  cost  of  damage  to  railway  pro-
 perty  was  estimated  at  approximately  Rs.
 90,100,

 Shortage  of  Raw  Jute

 3i43.  SHRI  MOHAMMAD
 ISMAIL  :

 SHRI  GANESH  GHOSH  :
 Will  the  Minister  of  COMMERCE  be

 Pleased  to  state  :
 (a)  whether  Government  have  received

 any  memorandum  from  the  Trade  Unions
 representing  the  Jute  Industry  of  West
 Bengal  suggesting  measures  for  meeting  the
 shortage  of  raw  jute  ;

 (b)  if  so,  the  details  thereof  ;
 (c)  whether  Government  have  consider-

 ed  the  memorandum  ;
 (d)  if  so,  the  decision  taken  thereon  ;

 and
 (e)  if  oot,  the  reasons  therefor  ?
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 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)  No
 specific  suggestions  have  been  made  by  the
 Trade  Unions  for  meeting  the  shortage  of
 Taw  material.

 (b)  to  (e).  Do  not  arise.

 State  Textile  Corporations

 3!4.  SHRI  7२.  K.  AMIN:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whetnet  it  is  a  fact  that  Textile
 Corporations  are  proposed  to  be  formed  by
 the  States  ;  and

 (b)  if  so,  the  details  of  aid  proposed  to
 be  given  by  the  National  Textile  Corpora-
 in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  A  Tex-
 tile  Corporation  has  already  been  formed
 by  the  Government  of  Maharashtra.  The
 Government  of  Gujarat  have  also  very
 reeently  set  up  a  Textile  Corporation.  The
 Government  of  Uttar  Pradesh  do  not  at
 Present  propose  to  set  up  a  Textile  Corpo-
 ration.  The  view  of  the  other  State  Govern-
 Ments  concerned  in  the  matter  are  not  yet
 known.

 (b)  The  extent  and  mode  of  financial
 assistance  to  be  given  to  the  State  Textile
 Corporations  are  under  consideration.

 Railway  Bridge  on  River  Ambica

 34I5.  SHRIR.K.AMIN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  bridge
 on  River  Ambica  between  Surat  and
 Bombay  was  considerably  damaged  during
 the  recent  floods  in  Tapti  and  Ambica
 rivers  ;

 (b)  whether  it  is  due  to  bad  workman-
 ship  of  the  construction  of  the  bridge  ;
 and

 (c)  if  so,  details  thereof  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  2.  M.  POONACHA)  :  (a)  Yes.

 (b)  No.
 (c)  Does  not  arise,
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 Diamond  Bearing  Rocks  in  Apanthapur
 District

 SHRI  २.  K.  AMIN  :
 SHRI  VISHWA  NATH

 PANDEY  :
 SHRI  S.  R.  DAMANI  :

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  diamond
 bearing  rocks  have  been  found  recently  ja
 Ananthapur  District  of  Andhra  Pradesh  ;
 and

 (b)  if  so,  the  details  thereof  ?

 ‘3116,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  :  (a)  and
 (b).  Diamond  bearing  rocks  are  known  to
 occurin  Anantapur  district  of  Andhra
 Pradesh.  Areas  around  Wajrakarur  in
 Anantapur  district  which  lie  about  20  miles
 north-west  of  this  place  yield  occasionally
 diamonds  generally  after  the  rains.  Inves-
 tigations  conducted  by  the  Geological
 Survey  of  India  since  1961  have  brought
 to  light  Kimberlite  pipe  rocks  which  carry
 diamonds  in  Panna  (Madhya  Pradesh).

 During  the  field  season  ‘1967-68,  the
 Banganapalle  conglomerates  horizon,
 which  was  worked  in  the  ancient  times  for
 diamonds  were  investigated  in  the  Bangana-
 palle-Munimadugu  and  Ramallakota  areas,
 Kurnool  district.  The  gravels  along  the
 Krishna  gorge  were  also  examined.  During
 this  preliminary  work  a  diamond  weighing
 about  0.43  Carat  was  collected  by  the
 Geological  Survey  of  India  in  January,
 1968.  The  Krishna  gravels  along  the  river
 Krishna  near  Kolluru,  West  Godavari
 district  and  the  Wajrakarur  pipe  rocks,
 Anantapur  district  and  other  areas  near
 Munimadugu,  Kurnool  district,  are  beiag
 investigated  by  the  Geological  Survey  of
 India  for  diamonds.

 Machine  Tool  Factory  at  Bhavanagar

 3II7.  SHRIR.  K,  AMIN:  Will  the
 Mintster  of  INDUSTRIAL  DEVELOP.
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  scheme
 for  establishing  a  machine  tool  factory
 pt  Bhavanagar  to  Gujarat  State  has  been
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 deferred  for  the  Fifth  Five  Year  Plan  ;
 and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.A.  AHMED)  :  (a)
 and  (b).  Under  the  Second  Agreement  on
 Economic  Collaboration  between  India  and
 Czechoslovakia  signed  in  May,  1964,  two
 factories  for  the  manufacture  of  machine
 tools  were  included  among  the  projects  to
 be  implemented  within  the  framework  of
 the  Agreement.  A  provision  of  Rs.  6  30
 crores  has  been  made  under  thé  Second
 Czech  Credit  to  meet  the  foreign  exchange
 requirement  of  these  projects.  According
 to  original  expectations,  these  two  projects
 were  to  represent  part  of  the  additional
 capacity  which  was  required  to  be  set  up
 during  the  Fourth  Plan  period  to  bridge
 the  likely  gap  between  demaned  and  indige-
 nous  availability  of  machine  tools.

 Taking  into  account  the  probable  de-
 mand  of  various  types  of  machine  tools
 and  the  likely  growth  of  iudigenous  capa:
 city,  it  was  decided  that  a  Grinding
 Machine  Tool  Plant  at  Ajmer  with  a
 capacity  of  3000  tonnesa  year  and  a
 Medium  Heavy  Machine  Tool  Plant  at
 Bhavnagar  with  a  capacity  of  5,000  tonnes
 a  year  should  be  set  up.  A  Grey  Iron
 Foundry  with  a  capacity  of  I0,000  tonnes  a
 year,  common  to  both  the  plants  and  to  be
 attached  to  the  Medium  Heavy  Machine
 Tool  Plant,  was  also  envisaged.  The
 Bhavnagar  project  was  to  cost  Rs.  20.50
 crores  with  a  foreign  exchange  content  of
 Rs.  6.8  crores.

 The  Detailed  Project  -Report  for  the
 Bhavnagar  Project  was  received  in  January
 1967.  By  then,  due  to  general  recession  in
 engineering  industries,  there  had  been  a
 fall  in  demind  for  machine  tools,  leading
 to  a  downward  revision  of  the  target  for
 the  machins  tools  industry  during  the
 Fourth  Plan  period.  Further  studies  reveal-
 ed  that  the  Heavy  Machine  Tool  Plant  of
 the  Heavy  Engineering  Corporation  Ltd.,
 Ranchi  and  Hindustan  Machine  Tools  Ltd.,
 Bangalore  had  between  themselves  enough
 surplus  capacity  to  undertake  the  madufac-
 ture  of  virtually  all  the  machine  tools  pro-
 gcammed  for  production  in  the  Bhavnager
 Project.  In  these  circumistances,  it  was

 +  yeided  to  pdstpene  cdnsidctation  of  this
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 project  till  the  year  1969-70  when  it  would
 be  re-examined  to  see  if  there  would  be
 any  need  for  a  new  machine  tool  unit.

 Training  of  Steel  Technologists

 3I8.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  State  :

 (a)  the  total  expenditure  that  the  Go-
 vernment  of  India  had  to  incur  during  the
 last  ten  years  for  sending  steel  technologists
 employed  in  public  sector  undertakings  for
 getting  training  from  abroad  ;

 (0)  whether  it  is  a  fact  that  the  foreign
 training  does  not  fully  correspond  to  the
 needs  of  the  Indian  Steel  Plaats  ;

 (c)  whether  during  all  these  years,
 India  has  not  been  able  to  develop  enough
 experienced  officials  to  impart  the
 necessary  Initial  training  to  the  new  |  staff  ;
 and

 (d)  if  so,  whether  Government  have
 taken  any  step  to  step  sending  people  abroad
 and  instead  give  them  training  here  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)  to
 (d).  The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Prosccuting  Inspectors  on  Eastern
 Railway

 3I9.  SHR!  RAMAVTAR  SHASTRI  :
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  Railway  Property  Un-
 lawful  Possession  Act,  966  is  in  force  and
 appointments  of  Prosecuting  Inspectors
 from  the  executive  staff  of  the  Rallway
 Protection  Force  are  contemplated  ;

 (b)  whether  it  is  a  fact  that  on  the
 Eastern  Railway,  confusion  has  been
 created  by  appointing  a  person  who  is  not
 a  Law  Graduate  whereas  deserving  staff  has
 been  left  out  ;

 (c)  whether  It  fs  a  fact
 Board's  directive  to  appoint  departmental
 candidate  in  the  Prosecution  Branch  re-
 mains  unfulfilled  ;

 (d)  whether  it  is  a  fact  that  one  depart.
 mental  casé  on  the  Eastern  Railway,

 that  Railway
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 appointment  has  been  confqrred  straightway in  the  Prosecution  Branch  even  though  the
 ‘Person  is  not  a  Law  Graduate  ;  and

 (e)  if  so,  the  reason  way  departmentai
 Candidates  having  Law  Degree  have  been
 left  out  arbitrarily  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Yes,
 Sub-Inspectors  and  Inspectors  of  Railway
 Protection  Force  who  are  Law  Graduates
 and  who  have  successfully  completed  a
 training  course  of  Assistant  Public  Prose-
 cutors  in  some  Police  Traning  Centres  ure
 fligible  for  posting  to  Prosecution  Branch.

 (b)  No.  Staff  having  the  requisite
 Qualification  and  training  have  not  been
 left  out.

 (c)  No.
 (d)  Yes.  However,  the  candidate  in

 question  is  a  re-employed  ex-Court  Ins-
 pector  of  Police  with  considerable  experi-
 ence  in  prosecution  work.  He  has  been
 pul  to  officiate  as  a  Prosecuting  Inspector
 in  view  of  the  acute  shortage  of  Prosecu-
 tion  Officers.

 (e)  No  qualified  departmental  candidate
 have  been  left  out.  The  two  Sub-Inspectors
 who  are  Law  Graduates,  but  had  not  un-
 dergone  the  course  of  Assistant  Public
 Prosecutors’  training  could  not  be  put  to
 work  as  Prosecutors.  They  have  since  been
 drafted  for  this  course  at  the  Police  Train-
 ing  College,  Phillaur  (Punjab).

 Mceting  of  the  Iron  and  ‘Steel  Advisory
 Council

 SHRI  HIMATSINGKA  :
 SHRI  5.  K.  TAPURIAH  .

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  the  Iron  and  Stee!  Advi-
 sory  Council  at  its  meeting  held  in  New
 Delhi  on  the  3lst  October,  4968  advised
 to  cut  down  or  drop  the  pending  export
 orders  for  scarce  categories  of  steel,  includ-
 ing  the  staggering  of  supplies  against  some
 of  the  pending  orders  particularly  those
 relating  to  billets  ;

 (9)  if  so,  the  specific  suggestions  mace
 by  the  Council  in  this  ragged  ;

 (c)  Government’s  reaction  tbareto  ;
 (७)  whether  the  targets  of  production

 3120.

 AGRAHAYANA  nm  4890  (SAKA)  Written  Answers  66

 and  export  of  steel  for  the  Fourth  Five
 Year  Plan  were  also  thrashed  out  at  the
 Council  ;  and

 (e)  if  so,  the  decisions
 regard  ?

 THE  DBPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  :  (a)  No, Sir.

 (0)  to  (e).  In  the  meeting  of  the  Iron
 and  Steel  Advisory  Council  held  on  3!.  10,
 ‘1968,  there  was  a  discussion  ubout
 export  of  billets.  The  question  of  export of  other  scarce  categories  of  -steel  did  not
 come  up  as  no  such  export  is  permitted. It  was  mentioned  in  the  aforesaid  meeting that  in  respect  of  billets,  there  wes  a  tem-
 Porary  shortage  and  a  balance  had  to  be
 Struck  between  the  requirements  of  export and  those  for  domestic  consumption,  afier
 taking  into  account  such  relevant  factors as  utilization  of  installed  capacity,  flow  of
 supplies  to  the  domesic  market  and the  need  to  boost  .up  export  =  trade in  general  in  a  developing  economy. The  position  in  this  regard  is  being  review-
 ed  by  Government.  Targets  of  Production and  export  of  steel  during  the  Fourth  Five
 Year  Plan  period  however,  were  not  Analis- ed  and  it  was  clarified  in  the  meeting  of the  Iron  and  Steel  Advisory  Council  that  a
 Steering  Group  on  Iron  any  Sieel  Industry
 was  sepurately  reviewing  this  matter.

 taken  in  this

 पटना  जौर  राजगीर  स्टेहानों  के  बोच
 तेज  रेलगाड़ी

 3I2].  श्री  रामायतार  शास्त्री  :
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रक्तूवर  से  फर-
 वरी  की  प्रवधि  में  यातायात  सम्बन्धी  उचित
 सुविधाप्रों  के  प्रभाव  के  कारण  पयंटकों  को
 राजगीर  पहुँचने  में,  जो  एक  प्रसिद्ध  प्येंटक
 केन्द्र  है,  कई  कठिनाइयों  का  सामना  करना

 क्या

 "पड़ता  है  ;
 (a)  क्या  सरकार  क्रा  वियार  पटना  धौर

 राजगीर  के  वीच  एक  तेज  रेल  गाड़ी  चलाने  का
 है  जिससे  पयंटकों  को  सुविधा  धौर  रेलवे  की
 ाव  में  वृद्धि  हो  ;  पौर
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 (7)  यदि  हां,  तो  उक्त  गाड़ी  को  कब  चालू
 करने  का  विचार  है  श्रौर  यदि  नहीं,  तो  उसके
 क्या  कारणा  हैं  ?

 रेलवे  मंत्री  (भी  ले०  go  पुनाथा)  :  (क)
 शौर  (@).  जी  नहीं  -  पटना  की  जोर  से
 प्राने-जाने  के  लिए  मुख्य  लाइन  की  गाड़ियों  के
 साथ  मेल  लेने  वाली  बख्तीयारपुर-राजगीर  खंड
 पर  दो  जोड़ी  सवारी  गाड़ियों  के  भ्रतिरिक्‍त
 पटना  भर  राजगीर  के  बीच  एक  जोड़ी  सीधी

 गाड़ियां  श्र्थात  42  डाउन /411  श्रप  दानापुर/
 पदना-राजगीर  सवारी/मिली-जुली,  भी  उपलब्ध

 हैं।

 (ग)  पटना  भौर  राजगीर  के  बीच  एक  प्रति-
 रिक्त  तेज  गाड़ी  चलाने  का  यातायात  सम्धन्धी
 ्रौचित्य  नहीं  है

 दामापुर  में  लकड़ी  का  ऊपरी  पुल

 3I22,  श्री  राभावतार  शास्त्री:

 रेलवे  मन्‍्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दानापुर  (खान)
 स्टेहान  पर,  जो  पूर्व  रेलवे  के  दानापुर  डिवीजन
 का  मुख्यालय  है,  यात्रियों  के  लिए  स्टेशन  के
 पार  जाने  के  लिए  लकड़ी  का  एक  ऊपरी  पुल  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  दक्षिर  से
 उत्तर  तथा  उत्तर  से  दक्षिण  की  श्ोर  पुल  पार

 करने  में  यात्रियों  को  बड़ी  कठिनाई  होती  है,
 क्योंकि  यह  पुल  बहुत  तंग  है  ;

 (ग)  यदि  हां,  तो  क्‍या  उक्त  पुल  को  चोड़ा
 करने  का  सरकार  का  विचार  है  ;

 (घ)  यदि  हां,  तो  कब  पौर  यदि  नहीं,  तो
 इसके  क्‍या  कारण  हैं  ;

 (३)  क्या  उक्त  स्थान  के  निवासियों  तथा

 मजदूरों  ने  बतंमान  पुल  के  पश्चिम  की  झोर

 एक  झोर  ऊपरी  पुल  का  मिर्माणा  करने  की
 माँग  की  है;  भौर

 (थ)  यदि  हां,  तो  इस  बारे  में  सरकार  की

 ट्या  प्रतिक्तिया  हैं  ?

 क्‍या
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 रेलवे  मन्त्री  (ओ  चे०  qo  gare):
 (क)  जी  हां  1  इस्पात  के  ढांचे  शौर  लकड़ी  के
 डेक  वाला  एक  ऊपरी  पंदल  पुल  मौजूद  है  ।

 (ख)  ऊपरी  पुल  की  चौड़ाई  कम  होने  के
 सम्बन्ध  में  यात्रियों  से  कोई  शिकायत  नहीं
 मिली  है  1

 (ग)  जी  नहीं

 (a)  वर्तमान  ऊपरी  पैदल  पुल  को  चौड़ा
 करने  का  विचार  नहीं  है  क्योंकि  दानापुर  स्टेशन
 के  पश्चिम  सिरे  पर  लोकों  बस्ती  के  सामने  एक
 नया  पुल  बनाने  का  क्रार्यक्रम  बनाया  गया  है  |

 (8)  जी  हां  V

 (a)  ज्सा  कि  ऊपर  भाग  (घ)  में  उत्तर
 में  बताया  गया  है,  दानापुर  स्टेशन  के  पद्चिमी
 सिरे  पर  लोको  बस्ती  के  सामने  एक  और  ऊपरी
 पैदल  पुल  बनाने  की  योजना  को  भ्रन्तिम  रूप
 दिया  जा  चुका  है  1

 Deputation  from  Foreign  Traffic  Office,
 Western  Railway

 3123.  SHRI  K.  M.  ABRAHAM  :
 SHRIMATI  SUSEELA

 GOPALAN  :
 SHRI  UMANATH  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  a  deputa-
 tion  from  the  Foreign  Traffic  Office,
 Western  Railway  led  by  Shri  K.  Ananda
 Nambiar,  M.  P.  met  the  Union  Minister  of
 State  for  Railways  on  the  3lst  August,
 968  for  the  allotment  of  Railway  quarters
 to  the  staff  of  that  office  who  have  been
 denied  the  same  since  the  formation  of
 that  office  ;

 (b)  whether  any  assurance  was  given
 to  the  deputationists  ;  and

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  to  allot  Railway  quarters  to  the
 aggrieved  employees  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA)  :  (a)  Yes.

 (b)  No.
 (c)  Does  not  arise.
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 Exports  to  Pakistan

 3i24  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  any  firms  from  Jammu  and
 Kashmir  State  exported  goods  to  Pakistan
 during  the  years  from  ‘1948  to  1968.

 (b)  if  so,  the  names  of  those  firms  with
 the  details  of  the  goods  supplied  and  the
 quantity  thereof  ;

 (c)  the  amount  of  foreign  exchange
 earned  therefrom  ;

 (d)  the  quantity  of  woollen  and  wooden
 articles  and  fruiis  exported  by  the  Jammu
 and  Kashmir  State  during  this  period  ;
 and

 (९)  the  amount  of  foreign  exchange
 earned  thereby  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  to  (e).
 Since  the  export  trade  statistics  of  India
 are  not  compiled  on  state-wise  basis,
 compilation  of  the  information  sought  by
 the  Hon'ble  Member  would  involve  very
 heavy  labour  and  considerable  time  which
 will  not  be  commensurate  with  the  results
 achieved.

 Railway  Claims

 SHRI  K  M.  KOUSHIK  :
 SHRI  0.  BASUMATARI  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  number
 of  claims  which  occur  due  to  transit  delay
 of  perishable  goods  booked  from  various
 sections  of  Nagpur,  Vijayawada  and
 Bhusaval  are  repudiated  by  the  Railway
 authorities  on  the  ground  of  the  consign-
 ments  booked  at  Owner's  risk  rate  under
 the  condition  of  reduced  rates,  which
 exonerates  the  Railway  from  liability  for
 any  loss,  destruction,  deterioration  or
 damage  due  to  any  cause  whatsoever  ;

 (b)  whether  it  is  a  also  a  fact  that
 when  such  cases  are  referred  to  the  Court
 of  Law,  99  per  cent  of  them  are  decided  in
 favour  of  the  consignees  ;

 (०)  है अ  so,  whether  he  will  lay  a  state-
 ment  of  such  cases  in  respect  of  al)  the
 Railways  particularly  the  Nortbern  Railway
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 indicating  the  reasons  for  not  accepting
 the  claims  in  the  first  instance  and  the
 circumstances  under  which  claims  are  paid
 only  on  Decrees  for  the  period  1965,  1966
 and  ‘1967 ;,  and

 (d)  what  steps  Government  propose  to
 take  to  avoid  unnecessary  harassment  to  the
 consignees  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  No.

 (b)  No.
 (c)  The  information  is  being  collected

 and  will  be  luid  on  the  Table  of  the  House.
 (d)  In  view  of  the  answers  to  parts  (a)

 and  (b),  this  question  does  not  arise.

 Impact  of  Western  Countries  Financial
 Crisis  on  India’s  Trade

 3i26.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  3  financial  crisis  has
 developed  in  the  Western  countries  over
 the  changes  in  money  values  of  Franc  and
 Mark  ;

 (b)  whether  the  present  crisis  also  hits
 {Indian  in  any  way  ;  and

 (c)  if  so,  its  impact  on  country’s  trade
 and  commerce  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  There
 has  been  a  monetary  crisis  in  Western
 Europe  generated  by  expectations  of
 changes  in  the  values  of  the  French  Franc
 and  the  German  Mark.  However,  the
 exchange  values  of  the  two  currencies  have
 not  been  changed.

 (b)  and  (c).  The  impact  of  the  present
 monetary  crisis  in  Europe  on  India's  trade
 and  commerce  may  not  be  very  significant.

 बिहार  का  झौलछोगिक  विकास

 ‘3127,  श्री  रामावतार  शारल्ती:  क्या
 झौद्योगिक  विकास  तथा  समयाब-कार्थ  मस्ती  यह
 बताने  की  कृपा  करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  स्वतस्भता  प्राच्ति

 के  बाद  बिहार  के  श्ौद्योगिक विकास  की  प्रोर
 कोई  ध्यान  नहीं  दिया  गया  है  ;
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 (ख)  क्या  यह  भी  सच  है  कि  श्रीद्योगिक
 विकास  के  मामले  में  उत्तरी  बिहार  सबसे  अधिक
 "पिछड़ा  क्षेत्र  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  श्रौद्योगिक
 बिकास  के  लिये  बिहार  में  प्रावश्यक  संसाधन
 है;

 (च)  यदि  हां,  तो  क्या  सरकार  ने  इस  राज्य
 के  उचित  प्रौद्योगिक  विकास  के  लिये  कोई
 योजना  तैयार  की  है  ;

 (ड)  यदि  हां,  तो  उसका  ब्योरा  क्‍या  है  ;

 (च)  क्‍या  इम  सम्बन्ध  में  भारत  सरकार
 का  विचार  सहायता  देने  का  है  ;  शौर

 (छ)  यदि  हां,  तो  क्या  सहायता  देने  का
 है?

 झोौकशोगिक  विकास  तथा  समवाय-कार्य  मंत्री

 भी  फलरददीन  झलो  भ्रहमद)  :  (क)  श्रौर  (ख)
 जी,  नहीं  -  95i-68  की  ह) (1:  में  सभी  राज्यों
 भें  केन्द्रीय  प्रौद्योगिक  परियोजनाभ्ों  में  लगाई
 गई  कुल  2,450  करोड़  रु०  की  पूजी  में  से  बिहार
 की  इन  परियोजनाप्रों  पर  इसी  भ्रवधि  में
 856.5  करोड़  रु०  की  ष्र्जी  लगाई  गई  है।
 बिहार  में  केन्द्रीय  प्रौद्योगिक  परियोजनाओरों  में
 से  बरोनी  तेल  शोधक  परियोजना  प्रौर  बरौनी
 उबेरक  परियोजना  उत्तर  बिहार के  क्षेत्र  में  हैं  1
 देश  के  श्रौद्योगिक  विकास  की  योजना  बनाने  में
 सरकार  एक  राज्य  के  सम्पूरां  क्षेत्र  को  एक
 इकाई  के  रूप  में  लेती  है  ।

 (ग)  से  (छ).  भारत  सरकार  मे  सीधे  ब्रिहार
 के  भ्रोद्योगिक  विकास  की  क्षमताग्रों  का  कोई

 मूल्यांकन  नहीं  किया  है।  राज्य  .सरकार  ने

 सस्‍्वयम्‌  ही  नेशनल  कौंसिल  प्राफ  एप्लाइड
 इकनामिक  रिसच  के  -अभिकरण  की  माफंत

 स्वयम्‌  ही  ऐसा  मूल्यांकन  किया  है।  एन०  सी०
 Go  fo  ero  मे  बिहार  सहिल  सभी  राज्यों/
 संघ  शज्य  क्षेत्रों  के-चारे  में  लकनीको  भाधथिक
 सबेक्षण  किये  हैं।  एन०  सौ०  ए०  fo  श्ार०

 ae  जांच,के  फरिसाम  प्रकाशित  हो-गये  हैं।  इन
 सबक्षस्पों  के  झाधार  पर  राज्य  -अरकार।/संघ
 राज्य  क्षेत्र  प्रोद्योगिक  विकास  के  लिए  स्वयम्‌
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 प्रस्ताव  भेजते  हैं।  इन  प्रस्तावों  पर  पंचवर्षीय
 योजनाएं  शौर  साथ  की  काषिक  योजनाएं  बनाते
 समय  योजना  झ्रायोग  द्वारा  निमित  कार्यकारी
 दलों  द्वारा  चर्चा  की  जाती  है  श्रौर  योजनाओं  में
 उनके  सम्मिलित  किए  जाने  के  बारे  में  निरंय
 किए  जाते  हैं  ।

 Stoppage  of  Down  Goods  Train  at  Gomob
 West  Outer  Cabin

 3I28.  SHRI  RAMAVATAR  SHASTRI  :
 Will  the  Minister  of  RAILWAYS  be  pleas-
 60  to  state  :

 (a)  whether  there  is  any  restriction  to
 stop  any  Down  goods  train  at  Gomoh
 (Eastern  Railway)  West  Outer  Cabin  ;

 (b)  if  not,  the  grounds  on  which  the
 West  Cabin  Asst.  Station  Master,  Gomoh
 was  artested  by  Government  Railway
 Police  for  detention  of  a  goods  train  at  the
 outer  signal  in  connection  with  the  theft
 committed  in  the  train  by  miscreants  in
 August,  1968  ;

 (c)  whether  armed  Railway  Protection
 Force  personnel  are  posted  at  the  outer
 signal,  Gomoh,  for  checking  frequent  thefts;

 (d)  whether  Government  have  examined
 the  possibility  of  thefts  being  committed
 by  the  miscreants  with  the  connivance  of
 Railway  Protection  Force  ;  and

 te),  whether  Government  propose  to
 dispense  with  the  outer  cabin,  if  thefis
 taking  place  there  cannot  be  checked  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  No.

 (b)  The  Assistant  Station  Master,
 Gomoh,  was  arrested  by  Government  Rail-
 way  Police  as  he  was  suspected  for  having
 connived  in  the  theft’  committed  near  the
 west  cabin.  A  case  has  been  registered  by
 6.  R.  P.  under  Section  47/379/337/l09  of
 IPC.

 (c)  There  was  no  armed  Railway  Pro-
 tection  Force  posted  at  the  outer  singal,
 Gomoh.  On  receipt  of  information,  how-
 ever,  R.P.F.  staff  reached  the  site  of  occur-
 tence  and  were  .able  to  recover  a  part  of
 the  stolen  property.

 (d)  Yes.  Whepever  .R.  P.  ्  staff  are
 :found  .to  ,be,  conniving.  tUsey.  are  suitably

 dealt  mish.
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 (e)  No,  as  cabins  are  meant  for  the
 opération  of  points  and  the  signuls,

 Theft  of  Raflway  Goods  froni  Coaches

 3129.  SHRI  JUGAL  MONDAL
 Will  the  Minister  of  RAILWAYS  be  pleas
 ed  to  state  :

 (a)  whether  Government  have  asséssed
 the  loss  due  to  the  theft  of  electric  bulbs
 and  other  electrical  equipment  from  the
 Railway  Coaches  every  year  ;

 (b)  if  so,  the  amount  involved  during
 967  till  October,  968  ;

 (c)  whether  these  equipments  are  stolen
 from  the  yard  or  from  the  running  trains  ;
 and

 (0)  the  number  of  persons  arrested  for
 such  thefts  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  Yes.

 (b)  967  Rs.  13,68,852/-
 968  (upto  end  of

 September)  Rs.  10.29,249/-
 (c)  Both  from  the  yards  as  well  as

 running  trains.
 (d)  967

 968  (upto  the  end  of  Sept.)
 1,259

 755

 Allotment  of  Quota  of  Raw  Films  to  Producers

 3130.  SHRI  ARJUN  SINGH  BHAD-
 ORIA  :  Will  the  Minister  of  COMMERCE
 be  pleased  (0  state  :

 (a)  the  raw  film  quota  allotted  by
 Government  to  M/s.  ()  Bimal  Roy  Pro-
 ductions  (2)  Basant  Pictures  (3)  Citizens
 Films  (4)  Sri  Prakash  Pictures  (5)  Shakti
 films  (6)  Sadashiv  Chitra  (7)  Wadia  Movic-
 tone  (8)  Nasir  Husain  Films  (P)  Ltd.  (9)
 Mehboob  Productions  (P)  Ltd.  (10)  Rahul
 Theatres  (India)  (I)  8.  R.  Films  (12)  A.G.
 Films  (13)  Eagle  Films  (14)  Geetanjall
 Films  during  the  last  four  years  ;  and

 (b)  whether  any  complaints  have  been
 received  against  the  above  Film  Companies
 that  they  mostly  sold  their  quotas  of  raw
 films  in  the  black  market  and  if  so,  the
 action  taken  by  Government  against  them  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  ;  (a)  and  (b).
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 The  fformation  is  being  collected  and  wit!
 be  placed  on  the  Table  of  the  House.

 बिहार  खादी  प्रामोदयोग  संघ,  दरभंगा,  के  लेखों
 में  भनियषसिततायें

 33],  श्री  मोगेख  का  :  क्‍या  बारिश्य
 मन्त्री  यह  बताने  कीं  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिहार  खादी
 ग्रामोद्योग  संघ  का  सबसे  बड़ा  केन्द  परसा  रोड,
 दरभंगा,  बिहार  में  स्थित  है  ;

 (ख)  क्या  यह  भी  सच  है  कि  वर्ष  965-66,
 के  लिए  लेखों  की  लेखा  परीक्षा  के  फलस्वरूप
 7.25  लाख  रु०  की  प्रनियमितताग्रों  का  पता
 चला  ;  प्रोर

 (ग)  यदि  हां,  तो  इसके  मामले  में  क्या
 कार्यवाही  की  जा  रही  है  ?

 वाशिज्य  मस्त्रालय  में  उप-भग्त्रो  (भो
 मोहम्मद  हाफी  कुरेशी)  :  (क)  से  (ग).  जान-
 कारी  एक्रत्र  की  जा  रही  है  द्रौर  यथा  समय
 सभा-पटल  पर  रख  दी  जायेगी

 Incentives  to  Exporters

 3I32.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  the  total  amount  paid  by  way  of
 incentives  to  the  exporters  for  their  exports
 during  the  last  five  years  ;

 (b)  whether  it  Is  one  of  the  conditions
 that  import  liecnces  will  be  given  to  the
 actual  consumers  ;

 (c)  if  so,  whether  Government  have
 any  control  on  the  sale  price  of  the  pro-
 ducts  manufactured  from  the  imported  raw
 materials  ;  and

 (d)  whether  Government  have  recelved
 any  complaints  against  the  importers  of
 such  raw  materials  like  raw  wool  or  wool
 tops  that  they  are  charging  for  the  worsted
 spinning  yarn  at  rates  two  or  three  times
 higher  than  the  control  price  which  is  only Rs.  12.50  paise  per  Ib  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINBSH  SINGH):  (a)  The  total
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 amount  paid  by  way  of  assistance  to:  expor-
 ters  during  the  last  five  years  (upto  October
 968)  amounts  to  Rs.  41,23  crores.  The
 assistance  by  way  of  import  entitlement/
 replenishment  against  exports  is  paid  for
 by  the  exporter  himself.

 (b)  and  (c).  The  import  licences  against
 exports  allowed  in  terms  of  the  pre-devalua-
 tion  Export  Promotion  Schemes  were  for
 twice  the  import  content  in  the  product
 exported.  The  imports  also  enjoyed  limited
 transferability  and  because  of  shortages  of

 raw  materials  in  certain  spheres,  these
 attracted  a  premium.  However,  after
 devaluation  the  pattern  of  export  promotion
 schemes  has  been  changed  providing  for
 only  single  replenishment  of  imported
 materials  used  in  the  products  exported.
 This  import  is  for  actual  use  either  of  the
 exporter  manufacturer.  himself  or  his
 nominee.  The  question  of  control  on  sale
 Price  of  products  manufactured  from  the
 imported  raw  materials  would  not,  therefore
 arise  as  the  imporis  are  in  replenishment
 of  the  materials  used  in  the  exported
 product.

 (d)  No,  Sir.
 Railway  Advertssements  given  to  the

 Newspapers
 3133.  SHRIMATI  NIRLEP  KAUR  :

 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state

 (a)  the  total  number  of  Railway  adver-
 tisements  given  to  the  Newspapers  in  the
 last  five  years  (year-wise)  ;

 (b)  its  percentage  to  advertisements
 given  in  English  and  regional  languages  ;

 (c)  how  many  advertisements  have  been
 given  to  Papers  published  in  Punjabi
 language  during  this  period  ;  and

 (d)  whether  any  advertisements  have
 been  given  to  the  Punjabi  Paper  ‘“Qaumi
 Dard”  published  from  Jullundur  during
 last  five  years  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  to  (d).
 Information  is  being  collected  and  will  be
 laid  on  the  Tuble  of  the  Sabha.

 Smuggling  of  Saris  to  Ceylon
 3i34.  SHRI  LOBO  PRABHU:  Will
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 have  approached  the  Government  of  Ceylon
 for  fixing  an  import  quota  of  saris  in  view
 of  large  scale  smuggling  of  saris  to  that
 country  in  order  to  add  to  the  revenues  of
 both  the  countries  ;  and

 (b)  if  so,  whether  Ceylon  allows  Import
 quotas  of  cloths  to  other  countries  also  ?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  COMMERCE
 MOHD.  SHAFI  QURESHI)  :

 IN  THB
 (SHRI

 (a)  No,  Sir.
 (b)  Import  of  saris  into  Ceylon  from

 all  sources,  including  India,  is  banned
 since  July,  ‘1967.  Import  of  textiles  other
 than  saris  is  permitted  on  a  quota  basis
 without  any  discrimination  against  India.

 Steel  Plant  at  Bailadila

 3135.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minisier  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 propose  to  set  up  another  Steel  Plant  at
 Bailadiala  in  Madhya  Pradesh  ;

 (b)  if  so,  the  reasons  therefor  and
 specially  for  seleating  that  site  ;

 (c)  the  estimated  amount  of  money  that
 would  be  spent  for  its  construction  ;

 (d)  whether  the  plant
 foreiga  collaboration  ;

 will  have  any

 (e)  if  so,  with  which  country  and  on
 what  conditions  ;

 (f)  the  foreign  exchange  likely  to  be
 spent  on  it  ;  and

 (g)  the  annual  production  capacity  of
 that  plant  and  the  prospective  markets  for
 it  abroad,  if  any  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK)  ;  (a)  The
 question  of  setting  up  of  new  steel  plant(s)
 and  its  location  are  expected  to  be  consi-
 dered  by  the  Government  only  after  the
 recommendations  of  the  Steering  Group
 which  has  been  appoioted  to  help  the
 Government  to  formulate  its  Fourth  Plan
 development  programme  for  iron  and  steel,
 are  available.  It  is  expected  that  tho

 dations  of  the  Stecring  Group  ia the  Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  the  Government  of  India
 this  rcgard  will  be  available  shortly.

 (b)  to  (g).  Do  not  arise.
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 Quota  of  Cars  and’Scooters  allotted  to
 Manipur

 3136.  SBRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number  of  cars  of  all  types  and
 scooters  alloted  as  quota  for  Manipur
 during  1967-68  and  968  69  ;

 (b)  the  number  of  persons  who  were
 allotted  cars  and  scooters  against  the  quota
 of  ‘1967-68,  ;  and

 (c)  the  total  number  of  spplicants  res-
 «  Pectively  for  cars  and  scooters  in  the  wait-

 ing  list  ?
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  7.  A.  AHMED):  (a)  to
 (c).  A  statement  containing  the  required
 information  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-2490/68.]

 इस्पात  का  भ्रायात

 3I37.  रामावतार  हार्मा :  क्‍या  इस्पात,
 खान  तथा  धातु  मन्त्री  यह  बनाने  की  कृपा  करेंगे
 किः

 (=)  देछ  में  प्रतिवर्ष  कितने.  मूल्य  के  इस्पात
 का  भ्रायात  किया  जाता  है  ;  द्रौर

 (ख)  इस  प्रायात  को  बन्द  करने  के  लिए
 सरकार  क्या  प्रयत्न  कर  रही  है  ?

 इस्पात,  खान  तथा  धातु  मंत्रालय  में  उप-
 भस्त्री  (भी  राम  सेवक)  :  (क)  वर्ष  1967-68
 में  इस्पात  के  प्रायात  का  मूल्य  9,26,645,000
 झुपये  था  गत  चार  वर्षों  का  भ्रौसत  वाषिक
 उत्पादन  89  करोड़  रुपये  के  लगभग  है  ।

 (ख)  इस्पात  विधेषकर  मिश्र-इस्पात  इतने
 प्रकार  के  हैं  श्रौर  मात्रा  इतनी  कम  होती  है  कि
 इस  समय  बेदा  में  सब  प्रकार  के  इस्पात  का
 उत्पादन  करना  संभव  नहीं  है।  फिर  भी  देश
 में  ही  उत्पादन  करने  शोर  प्रात्म-नि्भरता  प्राप्त
 करने  के  लिए  सतत  प्रयत्न  किये  जा  रहे  हैं।
 बच  1966-69  की  झायात  नीति  के  भ्रनुसार

 प्रत्येक  प्रकार  के  इस्पात  के  प्रायात  की  भ्रनुमति
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 है  बह्तेंकि  देशीय  उत्पादकों  से  पनुपलब्धि
 सटिफिकेट  प्रस्तुत  किये  जाये  |

 Admission  to  the  Eastern  Railway  Boys
 H.S.M.P.  School,  Asansol

 3i38.  SHRI  DBVEN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 State  :

 (a)  whether  the  Chief  Personnel  Officer,
 Eastern  Railway  has  communicated  to  the
 Principal,  Eastern  Railway  Boys  H.S.M.P.
 School,  Asansol  that  no  fresh  admission  in
 Urdu  in  the  above  schoo!  will  be  allowed
 from  January,  969  ;

 (b)  as  there  is  a  large  muslim  commu-
 nity  in  Asansol  town,  whether  he  is  aware
 that  this  decision  will  cause  great  discon-
 tentment  amongst  them  ;  and

 (c)  whether  Government  will  consider
 the  desirability  of  withdrawing  the  order
 of  the  Chief  Personnel  Officer,  Eastern
 Rallway  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  2.  M.  POONACHA):  (a)  Yes,  to
 the  Divisional  Superindent,  Asansol,  East-
 ern  Railway.

 (b)  and  (c).  The  decision  to  discontinue
 teaching  in  Urdu-in  the  Boys  H.S.M.P.
 School,  Asansol  was  taken  in  view  of  the
 dwindling  number  of  children  offering  Urdu
 and  after  consultation  with  the  West
 Benga!  Government.  As  such  the  question
 of  the  withdrawl  of  the  order  does  not  arise.

 Khadi  and  Village  Industries  Commission

 3I39.  SHRI  DEVEN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  ;

 (a)  whether  the  Khadi  and  Village
 Industries  Commission  has  decided  to  dis-
 continue  its  trading  activities  and  haod
 them  over  to  an  outside  new  organisation  :

 (b)  whether  it  is  also  a  fact  that  the
 Calcutta  Bhavan  will  be  handed  over  to  u
 new  institution  on  the  2nd  April,  1969  ;

 (c)  whether  a  majority  of  the  workers
 of  the  Calcutta  Bhavan  have  formed  an
 organisation  called  Khadi  Gramodyog
 Bhavan  Karmi  Sang  registered  under  the
 Society's  Act  and  are  willing  to  take  up
 the  management  of  the  Calcutta  Bhavan  ;
 and
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 (d)  if  so,  the  reaction  of  Government
 to  this  proposal  of  the  workers  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.  The  Commission's  policy  is  to  hand-
 over  ile  direct  trading  units  to  State  Boards
 or  registered  institutions  wherever  feasible.

 (b)  No  such  decision  has  been  taken
 80  far  by  the  Commission.

 (c)  and  (a).  The  Khadi  and  Village
 Industries  Commission  is  considering  a
 proposal  made  by  the  Sangh  to  take  over
 the  Khadi  Gramodyog  Bhavan  at  Calcutta.

 Expert’s  report  on  Export  of  indiaa
 Engineering  Goods  to  West  Europe

 3140,  SHRI  RAMACHANDRA
 VEERAPPA  :

 SHRI  N.  K.  SANGHI  :
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state  :
 (a)  whether  it  is  @  fact  that  Mr.  Hel-

 muth  Vollarth,  a  West  German  expert  and
 the  author  of  the  report  relating  to  exports
 of  Indian  engineering  goods  to  West
 Europe  has  suggested  that  India  should
 refund  the  eatire  excise  taxes  charged  on
 the  exported  goods  in  order  to  keep  their
 prices  competitive  in  the  international
 market  ;  and

 (b)  if  8०,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  COMMERCE  (SHR!
 MOHD.  SHAFI  QURESHI)  :  (a)  and  (b).
 Governtment  have  not  received  any  sugges-
 tion  from  Mr,  Helmuth  Vollarth  regarding
 refund  of  taxes  on  exports.

 IN  THE

 Export  of  Coa]  to  Burma

 3141,  SHRI  RAMACHANDRA
 VEERAPPA  :

 SHRI  R.  R,.  SINGH  DEO:
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state  :
 (a)  whether  it  is  a  fact  that  a  contract

 hus  been  concluded  by  the  Minerals  and
 Metals  Trading  Corporation  for  the  supply
 of  coal  to  Burma  ;  and

 (b)  if  so,  the  details  thereof  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  Yes,  Sir.  The  Minerals  and  Metals
 Trading  Corporation  has  secured  ॥  coatract
 for  the  supply  of  coal  aad  coke  te  Burma
 for  a  period  of  three  years  commencing
 from  Ist  January,  1969.  Under  this  con-
 tract,  the  Corporation  would  be  supplying
 2,59,380  Long  Tons  of  coal  and  coke  during
 1969.  The  quantities  and  the  prices  of  the
 coal  to  be  supplied  in  the  subsequent  years
 will  be  negotiated  by  the  Corporation  with
 Burmese  authorities  each  year,  four  months
 prior  to  the  expiry  of  each  year's  delivery
 period.

 Export  of  Manganese  Ore  to  North
 Korea

 3142.  SHRI  RAMACHANDRA
 VEERAPPA  :

 SHRI  7२,  R.  SINGH  DEO:
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state  :
 (a)  whether  it  is  a  fact  that  the  Mine-

 rals  and  Metals  Trading  Corporation  has
 signed  a  contract  with  North  Korea  for  the
 supply  of  Manganese  Ore  ;  and

 (b)  if  so,  the  main
 agreement  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OE  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and
 (b).  Yes,  Sir,  The  Minerals  and  Metals
 Trading  Corporation  entered  into  a  con+
 tract  in  September,  968  with  M/s.  Korea
 Minerals  Expert  800  Import  Corporation
 (North  Korea)  for  supply  of  10,000,  tonnes
 of  manganese  ore  (43/45%)  delivery  Octo-

 features  of  the

 ber,  1968.  Phe  shipment  has  been  com-
 pleted.

 Saal  Scale  Industrics

 3143.  SHRI  RAMCHANDRA
 VEERAPPA  :

 SHRI  R.  R.  SINGH  DEO:
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  Govern-
 Ment  propose  to  send  a  team  of  eaperts  to
 Iran  to  study  the  prospects  of  developing
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 small  scale  industries  and  industrial
 estates  ;

 (b)  if  so,  what  would  be  the  Compost-
 tion  of  this  team  ;  and

 (c)  whan  a  final  decision  fs  [ikély  (७  ह. उ
 takeo  in  the  matter  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  (SHRI  ्,  A.  AHMED):  (a)  Yes.
 A  team  has  already  been  deputed  to  Iran
 to  study  the  local  conditions  in  consulta-
 tion  with  the  Iranian  officials  and  prepare
 a  scheme  to  assist  the  Iranian  Government
 in  the  development  of  sinall  scale  industries
 and  handicrafts.

 (b)  The  team  consists  of  :
 (l)  Shri  R.  N.  Gandhi
 (2)  Shri  Mohd.  Akram
 (3)  Shri  K.  C.  Rao
 (4)  Shri  G.  8.  Jukhetia
 ($)  Dr.  J.  0.  Verma
 (6)  Shri  A.  B.  Divekar
 (7)  Dr.  P.  N.  Kaul  and
 (8)  Shri  N.  Hariharan
 (c)  Does  not  arise  {n  view  of  (a)  abave.

 Leader

 om

 Purchase  of  Industrial  Plants  and
 Maehinery  by  Iran

 3144,  SHRI  RAMACHANDRA
 VEERAPPA  :

 SHRI  7१.  R.  SINGH  DEO  :
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  is  a
 possibility  of  buying  Indian  Industrial
 Plante  und  machinery  by  Iran  against  the
 large  Russian  Credits  offered  to  her;
 and

 (b)  if  so,  the  items  likely  to  be  pufchass
 ed  by  Iran  from  Iddte  7

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINSSH  SINGH):  (a)  and  tb).
 It  is  believed  that  the  Russien  Credit  made
 aveiladie  to  Iran  can  be  utilised  for  pur-
 chase  ef  goods  caly  from  Russia  :  but  the
 possibility  of  Indian  machinery  being  sup-
 tied  agniant  jt  is  being  enplored,
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 3148.  SHRIMATI  SUSEELA
 GOPALAN  :

 SHRI  UMANATH  :
 SHRI  GANESH  GHOSH  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF:
 FAIRS  be  plwased  to  stute  :

 (a)  what  percentage  of  shares  of  the
 market  the  6.  5.  C.  of  India  (P)  Ltd.  and
 A.  5.  I.  (India)  Ltd.  each  have  in  respect
 of  radios,  ceiling  funs,  refrigerators,  indus-
 trial  fans,  electric  lamps,  motors,  trans-
 formers  and  starters  ;  and

 (b)  whether  the  combined  share  of  the
 market  of  thé  proposed  merged  0.  E.  C.-=
 A.E.Il  group  will!  attract  certain  observa-
 tlons  of  the  Monopolies  Commission  re-
 port.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  (SHRI  F.  A  AHMED):  (a)  A
 statement  showing  the  percentage  shure  of
 G.E.C.  of  india  (P)  Ltd.  and  A.E.I.  (India)
 Ltd.  im  the  aggregate  production  of  relevant
 items  during  thé  yéar  énded  31.12.67  is
 given  as  Annexure  |  which  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.  See
 No.  LT-249/68].

 (b)  In  ८356  of  merger,  the  share  of
 G.E.C.  of  India  (P)  Lid.  in  the  total  pro-
 duction  of  industrial  fans.  as  in  1967,  will
 by  itself  attract  clause  !3  of  the  draft  bill
 proposed  by  the  Monopolies  Inquiry  Com-
 mission  at  page  !7!  of  their  Report  laid  on
 thé  Tabte  of  the  House  on  8th  December,
 ‘1965.

 G.  E.  C.  of  india  (P)  Limited

 SHRI  P.  GOPALAN  :
 SHRI  A.  K.  GOPALAN  :
 SHRI  GANESH  GHOSH  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state  :

 (i  @hether  Government  are  aware  of
 the  fact  that  the  Bourd  of  A.E.!.  (India)
 Lid.,  a  publ  lewited  Indian  Company,  is
 being  dictated  to  by  the  Managing  Director
 of  G.B.C.  of  india  (P)  Lid.,  &  private
 fereign  company  to  do  everything  in  the
 jaterest  of  eG.  5.  ron  and  set  of  A.  B.  J;
 and

 3149.
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 (b)  if  so,  whether  Goverament  are  con-
 sidering  a  proposal  to  appoint  a  Govern-
 ment  nominee  on  the  Board  of  A.  E.  I.
 (India)  Ltd.,  to  safeguard  the  interests  of
 8,000  Indian  shareholders  of  A.E.I.  (India)
 Limited  १

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  (SHRI  क्,  A.  AHMED):  (a)  No,
 Sir.

 (b)  There  is  no  such  proposal  before
 Government.

 Import  of  Rodio  Components

 3150.  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  COMMERCE  be  pleas-
 ed  to  state  ;

 (a)  whether  it  isa  fact  that  Govern-
 Ment  propose  to  allow  import  of  radio
 components  including  certain  banned  items
 which  are  now  manufactured  in  the  coun-
 try  itself  ;

 (b)  if  so,  the  reasons  therefor  ;
 (c)  the  likely  effect  on  the  indigenous

 industry  as  a  result  thereof  ;  and
 (d)  whether  Government  would  consider

 the  question  of  allowing  the  indigenous
 industry  to  import  raw  material  to  in-
 crease  their  production  capacity  of  radio
 components  instead  ?

 THE  MINISTER  OF  COMMERCE
 (SHR!  DINESH  SINGH):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
 (d)  The  Industry  engaged  in  the  manu-

 facture  of  radio  components  is  being  treat-
 edasa  Priority  Industry  for  purposes  of
 import  of  raw  materials  and  import  licences
 are  issued  according  to  the  requirements  of
 this  Industry.

 Students  Moblised  for  Checking  Ticket-
 less  Travel

 3i8..  SHRI  K.  SURYANARAYANA;
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  it  isa  fact  that  a  model
 campaign  for  mobilising  the  assistance  of
 students  in  the  eradication  of  ticketless
 travel  and  misusing  the  railway  alarm
 chains  was  launched  by  the  South  Central
 Railway  authorities  ;  and
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 (b)  if  so,  the  response  from  the  stu-
 dents  so  far  in  this  effort  to  root  out  such
 anti-social  habits  among  the  rail  users  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  Yes,
 for  eradicating  ticketless  travel.

 (b)  The  response  has  been  encourag-
 ing.

 Advisory  Committees  in  Boards

 3I52.  SHRI  K.N.  PANDEY:  Will
 the  Minister  of  STEFL,  MINES  AND
 METALS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  1617,  on
 the  30th  July,  1968  and  state  :

 (a)  whether  the  information  regarding
 the  names  of  various  Advisory  Committees
 and  Boards  of  the  organisations  connected
 with  his  Ministry  has  since  been  collected  ;
 and

 (b)  if  so,  the  total  expenditure  incurred
 on  these  orgunisations  during  ‘1967-68  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)  and
 (b).  The  information  is  still  being  collect-
 ed  and  will  be  laid  on  the  Table  of  the
 House  shortly.

 Parli  Overbridge  Scheme

 3153,  SHRIE.  K.  NAYANAR:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 State  :

 (a)  whether  Government  have  finally
 accepted  the  Parli  overbridge  Scheme  in
 Palghat  District,  Kerala  State  ;  and

 (b)  if  so,  reasons  for  delay  in  starting
 the  construction  of  the  bridge  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.M.  POONACHA)  :  (a)  Yes.

 (b)  Thers  is  no  delay  on  the  part  of
 the  Railway  who  have  sanctioned  the
 estimate  for  the  work  in  February,  ‘1968.

 It  is  understood  that  the  Government
 of  Kerala  who  will  have  to  undertake  the
 work  on  approaches  to  the  bridges,  has
 only  recently  approved  mecessary  estimate
 for  the  work,  and  are  now  making  arrange-
 ments  for  the  execution  of  the  work.  As
 soon  as  the  State  Government  take  up  the
 work  on  approaches,  the  Raftway  will
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 simultaneously  take  up  the  work  on  the
 bridge  structure.

 बिहार  में  कास्ट  श्रायरन  ह्ल्स  सेंटर

 ‘3154.  क्रो  लखभ  लाल  कपूर:  क्या

 भ्रौद्योगिक  विकास  तथा  समवाय-कार्य  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  चकला

 पंचायत,  किशनगंज  खण्ड,  जिला  पूरिया,  बिहार
 में  एक  द्रादद  कास्ट  झ्रायरन  टूल्स  सेंटर  स्थापित
 किया  है  ;

 ख)  वबया  यह  भी  सच  है  कि  वहां  पर
 कई  वर्षों  से  मीने  बेकार  पड़ी  हैं  शौर  कारी-
 गरों  को  बिना  किसी  काम  के  वेतन  दिया  जा
 रहा  है  ;  श्रौर

 (ग)  यदि  हां,  तो  इसके  क्‍या  काररा  हैं  ?

 प्रौद्योगिक  विकास  तथा  समवाय-कार्य
 सम्त्री  ी  फलरुहोम  ली  प्रहमद):  (क)  से

 (ग).  बिहार  राज्य  सरकार  से  सूचना  इकट्ठी  की
 जा  रही  है  शौर  वह  सभा  पटल  पर  रख  दी
 जायेगी  |

 Dearness  Allowance  to  Railway  Guards

 +3155.  SHRI
 Will  the  Minister
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  great
 discontentment  is  prevailing  amongst  the
 Indian  Railway  Guards  due  to  the  delay  in
 the  publication  of  Running  Allowance
 Committee’s  Report  and  nearly  50  tele-
 grams  from  all  over  India  were  issued  in
 this  regard  ;

 (b)  whether  it  is  also  a  fact  that  their
 demand  of  counting  of  75  per  cent  of  pay
 for  payment  of  Dearness  Allowance  is
 pending  for  a  long  time  ;

 (c)  whether  there  is  great  disparity  in
 the  Running  Allawances  of  Guards  Gr,  ‘B’
 and  Drivers  Grade  °C’  when  thelr  pay
 scales  are  equal  ;  and

 (d)  if  the  reply  to  all  the  above  parts
 be  in  affirmative,  action  taken  to  remove
 the  disparity  in  the  rate  of  allowances  and

 ISHAQ  SAMBHALI  :
 of  RAILWAYS  be
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 the  —  discontentment
 them  ?

 prevailing  amongst

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.M.  POONACHA)  :  (a)  A  number
 of  telegrams  have  been  received  from  the
 Guards  of  Indian  Railways  on  the  subject.

 (b)  Yes.
 (c)  Yes,  just  as  there  are  other

 differences  in  the  rates  of  running  ullowan-
 ces  between  different  categories  of  running
 staff.

 (d)  The  recommendations  of  the
 Running  Allowance  Committee,  including
 that  regarding  the  demand  for  counting  a
 portion  of  the  Running  Allowance  as  pay
 for  payment  of  Dearness  Allowance  is  under
 consideration  of  the  Government.

 Selection  of  AS.  Ms  IV/Sectlon  Controllers
 and  Yard  Masters  in  Delhi  Division

 of  Northern  Raliway

 3156.  SHRI  ISHAQ
 Will  the  Minister  of
 pleased  to  state  :

 SAMBHALI  :
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 (a)  whether  it  is  a  fact  that  in  the
 Delhi  Division  of  the  Northern  Railway,
 the  selection  of  A.S.  Ms.  Grade  IV/Section
 Controllers’  Grade  Rs.  250-380  was  held  in
 ‘1961  and  the  result  was  declared  in  1962
 but  in  July  1966,  thirteen  successful  candi-
 dates  were  re-panelled  on  the  plea  that
 they  were  not  qualified  in  pre-requisite
 promotion  course  ;

 (b)  whether  the  depanelled  candidates
 have  filed  a  Writ  Petition  in  the  Dethi
 High  Court  against  their  depanelling  ;

 (c)  whether  in  that  very  Delhi  Division
 selection  of  Yard  Masters,  scale  Rs.  250-
 380,  was  held  in  ‘1966  in  which  employers
 non-qualified  in  pre-requisite  promotion
 course  j.¢.  P.  6/P.  20Id,  had  been  eelect-
 ed  ;

 (d)  whether  it  is  also  a  fact  that  to
 favour  these  non-qualified  employees,  quali-
 fied  employees  were  ignored  who  had
 already  been  working  satisfactorily  as  Yard
 Masters  and  had  also  secured  very  guod
 marks  in  the  written  tests;  and

 (e)  if  so,  the  reasons  for  such  contro-
 versial  orders,  and  the  uction  taken  In  the
 matter  ?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  to  te).
 The  information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.

 Mileage  Allowance  to  Guards  of  N.E.
 Railway  Lucknow  District

 3157,  SHRI  ISHAQ
 Will  the  Minister  of
 pleased  to  state  :

 (a)  whether  it  isa  fact  that  a  Guard
 of  the  North-Eastern  Railway,  Lucknow
 District,  has  issued  notice  of  hunger  strike
 to  him  and  also  to  all  concerned,  if  his
 legitimate,  legal  and  hard-earned  mileage
 allowance  is  not  paid  under  the  existing
 tules  ;
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 (b)  whether  it  is  also  a  fact  that  a
 number  of  Guards  of  Lucknow  District
 have  submitted  their  consent  In  writing  to
 all  concerned  Including  the  Minister  of
 Railways  to  follow  him  in  the  hunger
 strike,  without  disturbing  their  legitimate
 duties  ;  and

 (c)  if  60,  preventive  action  taken  by
 Government  in  the  matter  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  €.M.  POONACHA)  :  (a)  One
 Guard  Shri  S.C.  Dhar  of  the  Lucknow
 District  of  the  North  Eastern  Railway  gave
 notice  of  hunger  strike  if  the  demands
 given  in  a  notice  submitted  by  him  wero
 Bot  accepted.

 (b)  Yes.
 (c)  Shri  Dhar  has  been  advised  by  the

 Railway  of  the  position  regarding  the
 demands  made  by  him,  some  of  which  are
 unders  examination.

 मुख्यालय,  गोरखपुर  में  गाड़  प्रड  प्प्सो”  के  पथ

 3158,  भौ  मोलहू  कसाव :  क्‍या  रेखले
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या यह  सच  है  कि  पूर्बोतर  रेलवे
 के  क्षेत्रीय  कार्यालय  जिला  गोंडा  ने  गौड  ग्रेड
 “सी”  के  l0  पद  भरने  के  लिये  मुक्यालय
 गोरखपुर  से  भ्रणुमति  मांगी  थी  ;

 (ख)  क्‍या  यह  भी  से  है  कि  गोरखपुर
 में  मुख्यालय  मे  इन  पदों  को  भरने  के  लिये
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 wager,  968  में  भ्रपनी  स्वीकृति  दे  दी  है  ;
 शौर

 (ग)  यवि  नहीं,  तो  इसके  क्यों  कारश!  हैं  ?

 रेलवे  मंत्री  (भो  Bo  yo  पुनाला)  :  (क)
 से  (ग).  सही  स्थिति  यह  है  कि  प्रबतूबर,
 968  में  गोंडा  जिले  के  लिये  “सी”  ग्रेड  के
 गार्डों  के  9  पदों  का  सृजन  किया  गया  है  भौर
 जब  भ्रौर  जैसे  ही  श्रावश्यकता  होगी,  इन  पदों
 को  भरा  जायेगा  I
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 tea  झस्पतालों  में  नसं

 3I59,  श्री  मोलहू  प्रसाद:  बया  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रेलवे  भ्रस्पतालों
 में नसे  हाई  स्कूल  पास  उम्मीदवारों  में  से

 नियुक्त  की  जाती  हैं  भ्रौर  उन्हें  4  वर्ष  के  प्रशि-
 क्षण  के  बॉदि  (50-280,  श्पये  के  वेतन-मान  में
 रखा  जाता  हैं  जब  कि  यांत्रिकी  इंजीनियरी
 विभाग  में  बही  श्रहता  तथा  प्रशिक्षण  प्राप्त
 व्यक्तियों  को  250-380  रुपये  के  वेतनमान  में

 नियुक्त  किया  जाता  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  इस  भेदभाव
 के  कारणा  नर्सों  की  हमेशा  कमी  रहती  है  ;
 और

 (ग)  यदि  नहीं,  तो  रेलवे  भ्रस्पतालों  में
 नर्सी  की  कमी  के  ध्रन्य  कारण  क्‍या  हैं  ?

 रेलवे  मंत्री  (भी  Bo  qo  पुनाथा)  :  (क)
 सी  की  मर्ती  के  लिए  झहंताएं  :

 उम्मीदवार  को  मैट्रिक  पास  होना  चाहिए  शौर
 सस  के  पास  किसी  मान्यता  प्राप्त  मेडिकल  संस्था
 का  जूनियर  नसिंग  ia  प्रमाणपत्र  जिसे  नर्सों,
 मिडवाहफों  भौर  हैल्थ  विजिटरों  के  लिए  बनाये
 गये  रार्श्य  सरकार  के  भ्रैंधिनियम  के  प्रम्तगंत
 पंजीकृत  किया  जा  सके,  अथवा  उस  के  समकक्ष
 कोई  शोर  भहूंता  होगी  चाहिएं  बने  हुए
 उम्मीदवारी  कौ  ‘150-280  रुपये  के  प्राधिकृत
 बेवनम्पन  में  स्टाफ  नसं  के  रूप  में  नियुक्त  किया
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 जाता  है  क्रियामण  पद  (working  post)  पर

 नियुक्ति  से  पहले  हें  कोई  प्रश्चिक्षण  नहीं
 दिया  जाता  ।

 यांत्रिक  इंजौनियरिंग  विभाग  में  मैट्रिक
 पास  उम्मीदवारों  को  भ्रप्नेस्टिस  मंकेनिक  झथवा
 अप्रैन्टिस  गाड़ी  परीक्षक  के  रूप  में  भर्ती  किया

 जाता  है।  उन्हें  5  वर्ष  का  प्रारम्भिक  प्रक्षिक्षण
 दिया  जाता  है  ब्रौर  उसकी  सफलतापूर्वक
 समाप्ति  पर  उन्हें  205-280  रुपग्रे  के  प्राधिकृत
 वेतनमान  में  नियुक्त  किया  जाता  है

 (ख)  प्रौर  (ग).  स्पष्ट  है  कि  हन  दोनों

 समूहों  की  भर्ती  में  तुलना  नहीं  की  जा  सकती
 और  भेदभाव  का  कोई  प्रश्न  नहीं  है।  विभिन्‍न
 रेलों  में  नसोँ  की  कमी  ब्रौर  उसके  कारणों  के

 सम्बन्ध  में  सूचना  इक्ट्री  की  जा  रही  है  भौर
 सभा-पटल  पर  रख  दी  जायेगी

 Export  ef  Bicycle  Free  Wheels  to
 Thailand

 SHRI  ONKAR  LAL  BERWA  :
 DR.  SUSHILA  NAYAR  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  an  inquiry  has  been  com-
 pleted  into  the  matter  in  which  a  consign-
 ment  of  bicycle  free  wheels  was  exported
 by  a  Ghaziabad  firm  and  duly  sealed  by  a
 representative  of  the  State  Trading  Corpo-
 ration  of  India  but  which  when  opened  at
 Bangkok  (Thailand)  by  the  consignee
 contained  bricks  and  not  bicycle  free
 wheels  ;

 (b)  if  so,  the  details  of  the  inquiry  and
 the  result  thereof  ;  and

 (c)  the  action  taken  by  Government
 against  the  persons  concerned  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  to  (०).
 The  inquiry  by  the  Police  authorities  has
 not  been  completed.  8  T.C’s  representative
 had  not  sealed  the  consignment.  It  was
 sealed  by  the  Export  Inspection  Agency.

 3160.

 Import  of  Cotten  from  U  $.A.

 SHRI  ONKAR  LAL  BERWA  :
 DR.  SUSHILA  NAYAR  :
 SHRI  YASHPAL  SINGH  ;

 ‘3161,
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 Will  the  minister  of  COMMERCE  be
 Pleased  to  state  :

 (a)  whether  an  agreement
 reached  with  the  Government
 for  the  purchase  of  cotton  ;  and

 (b)  if  so,  the  terms  of  the  agreement
 and  the  amount  of  foreign  exchange  in-
 volved  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and  (b).
 Negotiations  with  the  U.S,  Government
 for  an  allotment  of  cotton  under  P.L  480
 are  in  progress.  Cotton  imported  under
 P.L.  480  is  paid  for  only  in  Indian  Rupees.

 has  been
 of  U.S.A.

 Automobile  Associations  of  Upper  India

 3162.  SHRI  K.  ANIRUDHAN  :
 SHRI  P.  VISWAMBHARAN  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pieased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  un  item  in  the  feature
 **New  Delhi  Notebook’  in  the  Statesman,
 New  Delhi  of  the  7th  October,  1968,  re-
 garding  the  State  of  affuirs  in  the  Auto-
 mobile  Association  of  Upper  India,  a
 company  registered  under  the  Companies
 Act  ;

 (b)  whether  Government  have  also
 taken  note  of  a  memorandum  submitted  by
 some  members  of  the  Association  to  the
 Registrar  of  Companies,  New  Delhi  re-
 garding  financial  and  other  irregularities  ia
 the  company  ;  and

 (c)  if  so,  what  action  has  been  taken
 in  the  matter?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  ्.  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  Yes,  Sjr.
 (c)  The  matter  is  under  examination,

 Price  of  Salt

 3163.  SHRI  TRIDIB  KUMAR  CHAU-
 DHURY  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  ft  Is  a  fact  that  whole-sale
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 exeship  prices  of  fine  salt  in  Calcutta  have
 risen  from  Rs.  205-255  per  00  mds.  for
 West  Coast  Salt  and  Rs.  190-230  per  00
 mds.  for  Tuticorin  Salt  in  ‘1951-52.  to  Rs.
 380-450  and  Rs.  300-415,  respectively  in  968
 owing  to  the  shortage  of  shipping  space
 and  port  facilities  for  movement  of  salt
 from  West  Coast  ports  and  Tuticorin  ;

 (b)  the  latest  position  with  regard
 toex-ship  price  of  fine  sult  in  the  Cal-
 cutta  market  ;

 (c)  whether  Government  have  received
 any  representation  from  the  West  Bengal
 Government  for  linking  salt  supplies  for
 the  Calcutta  market  with  inland  sources  of
 salt  production  like  Hindustan  Salts  Ltd.
 Kharaghoda  and  Sambhar  Salts  Ltd.  where-
 from  industrial  salt  and  domestic  salts  can
 be  moved  cheaply  by  Rail  ;  and

 (d)  what  stands  in  the  way  of  the
 acceptance  of  the  proposals  of  the  West
 Bengal  Government  in  this  regard  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  ्,  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  Rs.  4I5/-  for  West  Coast  salt  and
 करे 8,  395/-  for  Tuticorin  salt  ex-ship  per
 00  8.  maunds.

 (c)  Yes,  Sir.
 (9)  The  Railways  are  against  this

 movement  in  the  face  of  the  Cabinet  Com-
 mittee  decision  taken  in  96l  which  pro-
 vided  movement  of  salt  from  the  manu-
 facturing  sources  to  Calcutta  by  sea
 alone.  This  is  being  reviewed  now.  Pend-
 ing  this  review,  the  Railways  have  agreed
 to  accept  transport  of  salt  from  Hindustan
 Salts  Ltd.  at  Kharaghoda  for  destinations
 in  West  Bengal,  with  a_  view  to  tide  over
 scarcity  of  salt  in  that  area.  No  such
 movement  has,  however,  taken  place
 so  far.

 Manufacture  of  Printing  Machines  by
 H.M.  T.

 3i64.  DR.  RANEN  SEN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  State  :

 (a)  whether  it  is  a  fact  that  the
 Hindustan  Machine  Tools  Ltd.,  wanted
 gollaboration  agreement  with  various
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 foreign  firms  for  the  manufacture  of  Print-
 ing  machines  in  India  ;

 (b)  whether  it  actually  entered  into
 some  agreement  with  West  German  firm  ;
 and

 (c)  if  so,  the  main  features  of  the
 agreement  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Hindustan  Machine  Tools  Ltd.  have  been
 negotiating  with  various  foreign  firms  for
 technieal  collaboration  for  the  manufacture
 of  Printing  machines  in  India.

 (b)  No.
 (c)  Does  not  arise.

 Collaboration  between  India  and  U  A.  R.
 for  Developing  Phosphorus

 3165.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  the  United  Arab  Republic
 has  sought  India’s  Collaboration  in  deve-
 loping  phosphorus  deposits  in  that  country
 and  in  the  manufacture  of  elemental  phos-
 phorus  ;

 (b)  if  so,  the  terms  offered  ;  and
 (c)  whether  India  has  accepted  the

 offer  ?

 THE  DEPUTY  MINISFER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)  to
 (c).  The  Government  of  India  is  not  aware
 of  any  proposal  for  the  development  of
 phosphorus  deposits  in  U.  A.  R.  However,
 the  question  of  manufacturing  elemental
 phosphorus  was  posed  for  Tripartite  Co-
 operation  between  India,  U.  A.  R.  and
 Yugoslavia  at  the  Tripartite  meeting  for
 Industrial  cooperation  held  in  August,
 ‘1967.  The  Government  of  India  expressed
 interest  in  such  a  venture  and  the  matter
 is  still  under  discussion  with  U.  A,  R.
 authorities.

 Foreiga  Investment  Board

 3I66.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  constitution  and  pro-
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 cedures  to  govern  the  functioning  of  the
 proposed  Foreign  Investment  Board  have
 beed  finalised  ;

 (b)  if  so,  the  main  features  thereof  ;
 and

 (c)  when  the  board  is  expected  to  start
 functioning  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)!  (a)
 and  (b).  Yes,  Sir.  The  Board  will  have
 as  its  Chairman  a  Secretary  in  the  Ministry
 of  Finance.  Secretaries  to  Government
 in  the  Economic  Ministries,  Secretary,  the
 Planning  Commission,  Director  General
 of  the  Council  of  Scientific  and  Industrial
 Research  and  Director  General  of  Techni-
 cal  Development  will  be  its  members.

 The  Board  will  deal  with  all  cases
 except  those  in  which  total  investment  ex-
 ceeds  Rs.  2  crores  of  equity  capital  and
 where  the  foreign  investment  exceeds
 40%  of  the  issued  equity  capital.  The
 Board  will  have  a  Sub-Committee  which
 will  deal  with  cases  involving  foreign  parti-
 cipation  upto  25  per  cent  and  where  total
 investment  does  not  exceed  Rs.  One  crore.
 Cases  which  involve  only  technical  colla-
 boration  without  any  foreign  investment
 will  be  decided  by  the  administrative
 Ministries.

 (c)  The  Board  is
 functioning  shortly.

 expected  to  start

 Zund-Kandala  Railway  Line

 3i67.  SHRI  P.N.  SOLANKI:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  the  reasons  for  the  delay  in  opening
 the  Zund-Kandala  railway  sections  ;

 (b)  whether  it  is  a  fact  that  several
 times  arrangements  were  made  for  opening
 this  section  and  then  postponed  ;  and

 (c)  when  Government  propose  to  In-
 augurate  this  section  १

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  and  (b).
 The  target  date  for  opening  of  this  line  to
 traffic  is  30-10-1969  and  there  has  been  no
 delay/postponement  in  opening  it.

 (०)  The  Shund-Dhbrangadhra  (52.72  Kms.)
 portion  of  this  line  has  already  been  opened
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 to  goods  traffic  with  effect  from  27-3-1968.
 Further  portion  from  Dhrangadhara  upto
 Halvad  (31.04  Kms.,  was  opened  to  traffic
 on  8-11-1968.  The  remaining  portion  of  this
 230.84  Kms.  BG  line  will  be  completed  and
 Opened  to  traffic  by  30-10-1969,  according  to
 schedule.

 Changes  In  Pattern  of  India’s  Export
 Trade

 3168,  SHRI  NARENDRA  SINGH
 MAHIDA  :  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state  :

 (a)  whether  after  the  recent  tour  of  the
 Deputy  Minister  of  Commerce  of  the  East
 European  countries,  Government  have  ini-
 dated  a  process  of  refashioning  our  trade
 with  those  countries  to  meet  the  changing
 needs  of  our  developing  economy  ;

 (b)  if  80,  the  main  changes  contemplat-
 ed  in  the  established  pattern  of  trade  ;
 and

 (c)  their  expected  impact  on
 export  trade  ?

 India’s

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to  (c).
 It  has  been  the  policy  of  Government  to
 develop  commodity  exchanges  with  East
 Europeen  countries  in  keeping  with  the
 changing  needs  of  India’s  developing  eco-
 nomy.  ह  this  context  the  delegation  led
 by  the  Deputy  Minister  of  Commerce  which
 visited  some  East  European  countries  recent-
 ly  was  successful  in  negotiating  steadily
 focreasing  supplies  of  some  industrial  raw
 materials  and  fertilisers.  Increased  imports
 of  such  items  from  these  countries  will
 generate  resources  which  would  enable
 India  to  increase  her  exports  particularly  of
 engincering  and  manufactured  goods.

 सियाड़ी  रेलवे  स्टेबान  पर  प्लेड्फार्स

 3169.  भी  शाकूराम  शहिरवार  क्‍या

 रेलवे  मंत्री  यह  बताने की कृपा कौ  कृपा  करेंगे  कि:

 (क)  प्रक्तूबर,  967  से  30  जून,  968
 तक  झांसी  मानिकपुर  रेलके  सेक्शन  के  निबाड़ी
 रेलवे  स्टेशन  पर  कितने  रेलवे  माल  डिब्बे  झाये
 भौर  बहाँ  से  कितने  माल  डिब्बे  गये  ;

 (स)  क्‍या यह  सच  है  कि  प्लेटफार्म भूमि
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 से  केवल  6  इंच  ऊंचा  होने  के  कारण  इस  स्टेशन
 पर  माल  उतारने  झौर  चढ़ाने  में  बहुत  कठिताई
 होती  है  ;  .

 (ग)  क्‍या  यह  भी  सच  है  कि  वहां  पर
 कोई  शेड  न  होने  के  कारण  उक्त  स्टेशन  पर
 वर्षा  ऋतु  में  अनाज,  सीमेंट,  चीनी  भोर  भ्रन्य

 वस्तुएं  खुले  में  पडी  रहती  हैं  ;  श्रौर

 (घ)  क्या  सरकार  बिना  शौर  श्रधिक
 विलम्ब  के  उक्त  प्लेटफार्म  में  प्रावश्यक  सुधार
 करने  के  लिए  कारयवाही  करेगी  ?

 रेखबे  मंत्री  (भो  चे०  Jo  पुनाखा)  :  (क)
 झागत,  माल  से  लदे  प्राप्त  हुए  =242  माल  डिब्बे
 निगम,  माल  से  लदे  भेजे  गये  --28  माल  डिब्बे

 (ख)  कुछ  दिनों  से  माल  लादने  और  झता-
 रने  में  कुछ  कठिनाई  भ्रनुभव  हो  रही  है।

 (ग)  चुकि  निवाड़ी  स्टेशन  पर  छतदार
 माल  गोदाम  की  व्यवस्था  नहीं  है,  माल  लादने
 शौर  उतारने  का  काम  खुली  जगह  में  किया
 जाता  है।  लेकिन  खराब  होने  वाले  माल  को
 तिरपाल  से  ढक  दिया  जाता  है।

 (8)  80  फुट  लम्बे  प्लेटफार्म  भौर  500
 वर्ष  फुट  क्षेत्रफल  के  एक  छतदार  माल  गोदाम
 की  व्यवस्था  करने  का  विचार  है।

 भिलाई  इस्पात  कारलाने  में  विदेशी  ' बिदेषज्ञ

 3I70.  श्री  माधूराम  ध्हिरबार  :बया
 इस्पात,  खाम  तथा  धातु  मंत्री  यह  बताने  की  कपा
 करेगे  कि  :

 (क)  भिलाई  इस्पात  कारखाने  में  कितने
 विदेशी  विशेषज्ञ  काम  कर  रहे  हैं  ;

 (ख)  कितने  समय  में  भारतीय  विशेषज्ञ
 विदेशी  विशेषज्ञों  की  सहाबता  के  बिना  काम
 करने  की  स्थिति  में  हो  जायेंगे  ;  झौर

 (ग)  क्या  देश  में  बेरोजगारी  की  गम्भीर
 समस्या  को  ध्यान  में  रखते  हुए  सरकार
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 सरकारी  क्षेत्र  के  सभी  कारखानों  में  भारतीय
 विशेषज्ञ  नियुक्त  करेगी  ?

 इस्पात,  लान  तथा  धातु  मंत्रालय  में  उप-
 मंत्री  (श्री  राम  सेवक)  :  (क)  3l  भ्रक्तूबर
 968  को  भिलाई  इस्पात  कारखाने  में  884
 विदेशी  'विदषषज्ञ  बास  कर  रहे  थे

 (ख)  प्लौर  (ग).  प्रारम्भ  में  बहुत  से
 विदेशी-विद्येषश्ल  रखने  पड़े  क्‍योंकि  भ्रपेक्षित

 प्रनुभव  द्रौर  योग्यता  के  भारतीय  इंजीनियर
 पर्याप्त  संख्या  में  उपलब्ध  नहीं  थे  ।  भारतीय

 इंजीनियरों  को  विदेशी  विशेषज्ञों  के  साथ  काम
 सीखने  के  लिए  लागया  गया  है  श्र  धीरे-धीरे

 ये  उनका  स्थान  ग्रहरा  कर  रहे  हैं।  विदेशी

 विशेषज्ञ  श्रब  उसी  काम  के  लिए  रखे  जाते  हैं
 जिसके  लिए  उन्हें  रखना  भ्रत्यावश्यक  है।  जहां
 भारतीय  विशेषज्ञ  उपलब्ध  होते  हैं,  विदेशों

 विशेषज्ञ  नहीं  रखे  जाते  ।

 इस्पात  का  उत्पादन

 3I7].  श्री  नाथूराम  प्रहिरवार  :  कया

 इस्पात,  खाम  तथा  धातु  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि:

 (क)  -  भ्रप्रेल,  967  से  3]  माच,  968

 तक  की  प्रवधि  में  प्रत्येक  इस्पात  कारखाने  द्वारा

 हस्पात  का  कितना  उत्पादन  किया  गया  ;

 (ख)  भिलाई,  रूरकेला  भौर  दुर्गापुर
 इस्पात  कारखानों  में  तैयार  किये  गये  इस्पात  में

 से  कितने  इस्पात  की  देश  में  खपत  हुई  भोर
 कितनी  मात्रा  का  निर्यात  किया  गया  ;  भौर

 (ग)  इस्पात  के  निर्यात  से  कितनी  बिदेशी

 मुद्रा  प्राप्त  हुई  ?

 इस्पात  खान  तथा  धातु  मंत्रालय  में  उप-
 मंत्री  प्ली  राम  सेवक)  :  (क)  बष  1967-68,
 में  प्रत्येक  इस्पात  कारखाने  का  लोहे  भौर  इस्पात
 का  उत्पादन  हस  प्रकार  था
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 (हजार  टम)

 ट्स्को  स्को  राउरकेला  भिलाई  दुर्गापुर  कुल,
 विक्रेय  कच्चा  लोहा  96  64  656  278  94

 विक्रेय  अद्ध  तैयार  इस्पात  486  60  2  56l  76  385

 विक्रय  तैयार  इस्पात  955.4  450  6l2  685  350  3082.4

 (ख)  वर्ष  ‘1967-68  में  प्रत्येक  कारखाने
 का  लोहे  और  इस्पात  का  निर्यात  इस  प्रकार
 था  i

 (हजार  टन)
 इस्वात  कच्चा  लोहा

 हिन्दुस्तान  स्टील  लि.  273.3  55.2

 टाटा  आयरन  एण्ड  स्टील
 कम्पनी  लिमिटेड

 इंडियन  आयरन  एण्ड  स्टील
 कम्पनी  लिमिटेड

 स्पष्ट  है  कि  दोष  उत्पादन  तथा  श्रायात
 किये  गये  इस्पात  की  खपत  देश  में  हुई  ।

 69.0

 35.7  92.6

 (ग)  प्रत्येक  उत्पादक  की  विदेशी  मुद्रा  की
 प्राय  इस  प्रकार  हैं:

 लाख  रुपये

 हिन्दुस्तान  स्टील  लिमिटेड  3059.03
 टाटा  ग्रायरन  एण्ड  स्टील  कम्पनी  394.02

 इसके  प्रलावा  मंसुर  भ्रायरन  एण्ड  स्टील  लिमि-
 टेड  द्वारा  तैयार  किये  गये  कच्चे  लोहे  ध्लौर
 बिलेट  तथा  पुनर्बेलित  उत्पादों  के  निर्यात  से
 40.40  लाख  रुपये  की  विदेशी  मुद्रा  प्राप्त

 हुई  |  दस  प्रकार  वर्ष  में  कुल  5348.53  लाख
 रुपये  की  विदेशी  मुद्रा  की  प्राय  हुई  t

 Shuttle  Service  between  Bandikal  and
 Jaiper

 3i72.  SHRI  NAVAL  KISHORE
 SHARMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  was
 a  shuttle  service  in  between  Bandikui  junc-
 tion  and  Jaipur  on  the  Western  Railway  a
 few  years  buck  ;

 (b)  if  so,  reasons  for  suspending  this
 service  ;  and

 (c)  whether  in  view  of  the  Increase  in
 traffic  and  availability  of  rolling  stock,
 Government  will  reconsider  the  decision  or
 extend  the  present  Rewarl-Bandikui  service
 to  Jaipur  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  and  (७).
 Prior  to  March  1942,  two  pairs  of  shuttles
 were  running  between  Bandikui  cand  Jaipur.
 These  services  were  suspended  due  to  exi-
 gencies  of  2nd  World  War.

 (c)  An  analysis  of  utilisation  of  existing
 services  has  revealed  that  there  is  no  traffic
 justification  for  introduction  of  any  addi-
 tional  services  between  Bandikui  and  Jaipur
 by  way  of  extension  of  Rewari-Bundikul
 Faust  Passengers  upto  Jaipur.

 Running  of  Regular  Train  between
 Bombay  and  Cochin

 3173,  SHRI  VASUDEVAN  NAIR:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  Government  propose  to  run
 a  regular  train  service  between  Bombay  und
 Cochin  ;  and

 (b)  if  so,  by  what  (ime  this  new  service
 will  be  started  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI.  ८.  M.  POONACHA):  =  (a)  No.

 (b)  Does  not  arise.

 Ban  ob  Import  of  Sisal  and  Manila
 Ropes

 ‘3174,  N.  K.  SANGHI  :
 SHRI  RAMACHANDRA

 VEERAPPA  :
 Wilt  the  Minister  of  COMMERCE  be

 pleased  to  state  :
 (a)  whether  it  is  a  fact  that  Govern-
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 ment  have  banned  with  immediate  effect
 the  import  of  Sisal  and  Manila  ropes  by
 the  Shipping  Companies  ;  and

 (b)  if  so,  the  reasons  therefor  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and  (b).
 It  has  been  decided  to  ban  the  import  of
 sisal  and  menila  ropes  as  ships  stores  under
 bond  in  view  of  the  fact  that  the  indige-
 nous  production  of  such  ropes  can  cater
 to  the  demands  of  ships.

 Tractor  Plant  with  Soviet  Collaboration

 ‘3175.  SHRI  N.  K.  SANGHI  :
 SHRI  RAMACHANDRA

 VEERAPPA  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  approved  a  project  for  setting
 upa  Tractor  Plant  by  a  private  firm  in
 collaboration  with  the  Soviet  Government  ;
 and

 (b)  if  so,  where  it  will  be  located  and
 the  amount  of  foreign  exchange  involved
 therein  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  (SHRI  क्  A.  AHMED):  (a)  and
 (b).  M/s.  Ghaziabad  Engineering  Co.
 Private  Ltd.  New  Delhi  have  submitted  a
 proposal  for  the  establishment  of  a  new
 undertaking  at  Loni  in  the  State  of  Uttar
 Pradesh  for  the  manufacture  of  DT-14B
 (14  HP)  tractors  with  a  capacity  of  10,000
 Nos.  per  annum  in  collaboration  with  M/s.
 Prommash  export  and  M/s.  Tractor  export
 of  USSR.  The  proposal  has  been  examin-
 ed  end  Government's  reactions  to  the  terms
 of  foreign  collaboration  and  the  phased
 manufacturing  programme  proposed  have
 been  communicated  to  the  firm.  They
 have  also  been  asked  to  submit  the  applica-
 tion  for  the  import  of  capital  goods  requir-
 ed  for  implementing  the  scheme.

 It  hes  been  indicated  by  the  firm  that
 the  value  of  the  equipment  including  jigs,
 tools,  fixtures,  etc.  required  for  the  manu-
 facture  of  tractors  including  engines  will
 be  about  Rs.  559.0  lakhs.  According  to
 them  30%  of  this  equipment  is  likely  to  be
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 procurred  indigenously  and  the  balance
 may  have  to  be  imported.

 Aerial  Survey  of  Iron  Ore  in  Mysore

 3176.  SHRI  N.  K.  SANGHI  :
 SHR!  RAMACHANDRA

 VEERAPPA  :
 Will  the  Minister  of  STEEL,  MINES

 AND  METALS  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  an  aerial

 survey  of  iron  ore  in  Mysore  will  be  con-
 ducted  by  a  Japanese  team  ;

 (b)  if  so,  by  what  time  the  work  on
 this  project  will  be  taken  up;  and

 (c)  the  time  by  which  a  detailed  report
 will  be  made  available  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise.

 Hedge  contracts  in  Cotton  Trade

 ‘3177,  SHRI  NARENDRA  KUMAR
 SALVE:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  during  a
 recent  meeting  of  the  Chief  Ministers  of
 States,  the  Chief  Ministers  of  Maharashtra
 and  Gujarat  demanded  opening  of  the
 hedge  contracts  in  cotton  trade  for  the
 benefit  of  the  Cotton  growers  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURBSHI)  :  (a)  and  (b).
 It  is  not  clear  which  particular  meeting  of
 the  State  Chief  Ministers  the  Hon’ble  Mem-
 ber  is  having  in  mind.  However,  the  ques-
 tion  of  resumption  of  hedge  trading  in  cot-
 ton  along  with  other  relevant  trade  prac-
 tices  has  been  considered.  It  has  been
 decided  to  permit  transferable  specific
 delivery  contracts  in  respect  of  Bengal
 Deshi  cotton  for  export  with  a  delivery
 period  of  three  months  excluding  the  month
 of  delivery.  It  has  also  been  decided  to
 extend  the  period  of  non-transferable
 specific  delivery  contracts  for  cotton  to
 six  months  including  the  month  of  delivery.
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 It  has  not  been  considered  necessary  to
 allow  hedge  trading  in  cotton.

 Hedge  trading  in  Cotton

 3178.  SHRI  NARENDRA  KUMAR
 SALVE  :  Will  the  Minister  of
 COMMERCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Cotton
 Advisory  Board  which  consists  of  farmers,
 traders,  industry,  labour  and  the  Textile
 Commissioner  has  approached  Government
 to  per  it  hedge  trading  in  cotton  immediate-
 ly;

 (b)  whether  Government  have  also  been
 urged  to  permit  NTSD  contract  without
 any  time  duration  and  TSD  contract  for
 Bengal  Deshi  Cotton  ;  and

 (c)  if  so,  the  reaction  of  Government
 to  these  proposals  and  the  action  proposed
 to  be  taken  in  the  matter  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (०).
 Yes,  Sir.

 (c)  It  has  been  decided  to  revive  TSD
 contract  in  respect  of  Bengal  Deshi  cotton
 for  export,  with  a  period  of  delivery  of
 three  months  excluding  the  month  of
 delivery.  It  has  also  been  decided  to  ex-
 tend  the  period  of  delivery  in  case  of
 NTSD  contracts  in  cotton  to  six  months
 including  the  month  of  delivery.

 In  view  of  the  above,  revival  of  ledge
 Trading  is  not  considered  necessary.

 Distribution  of  Imported  Stee!  Products
 by  STC  and  MMTC

 3179.  SHRI  M.  N.  READY:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  Government  are  aware
 that  the  State  Trading  Corporation  and  the
 Minerals  and  Metals  Trading  Corporation
 are  tardy  in  distributing  imported  steel
 products  and  also  sell  imperfect  sizes  of
 the  same  by  adding  25  per  cent  to  their
 selling  price  as  remuneration  charges  which
 {s  very  high  ;

 (b)  if  so,  the  steps  taken  to  obviate  tho
 hardships  being  faced  by  the  consumers  ;
 end

 (c)  whether  Government  consider  the
 desirability  of  permitting  the  actual  users
 to  import  their  own  requirements  directly

 Colony  (C.A.)
 rather  than  rely  on  the  STC  and  MMTC  to
 avoid  hardships  ?

 THE  MINISTER  OF  COMMERCB
 (SHRI  DINESH  SINGH)  :  (a)  S.T.C.
 does  not  import  and  distribute  steel.  This
 is  done  by  the  M.M.T.C.  It  is  not  correct
 to  state  that  MMTC  is  tardy  in  distributing
 imported  steel  and  that  it  sells  imperfect
 sizes  and  types  or  adds  25%  to  the  selling
 price.

 (b)  Does  not  arise.
 (c)  Import  of  steel  as  raw  material  is

 not  canalised  during  the  current  period  and
 the  actual  users  are  allowed  to  import
 direct.

 2.26  brs.

 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUBLIC  IMPORTANCE

 Dacoity  at  New  Shahdara  Colony

 शी  कंबर  लाल  गुप्त  (दिल्ली  सदर)  :  प्रध्यक्ष
 महोदय,  मैं  प्रविलम्बनीय  लोक  महत्व  के  निम्न-
 लिखित  विषय  की  शोर  गृह-कार्य  मंत्री  का  ध्यान
 दिलाता  ह्  श्रौर  प्राथंना  करता  हूँ  कि  वह  इस
 बारे  में  एक  वक्तव्य  दें

 ग्य  शाहदरा  कालोनी  में  डकंती  शौर  स्थिति
 को  सम्मालने  में  पुलिस  की  झसफलता  "

 SHRI  HEM  BARUA  (Mangaldal)  :
 This  is  strange  thut  you  allow  calling  atten-
 tion  notices  on  dacoities,  but  you  do  not
 allow  calling  attention  on  U.  P.  Teachers’
 strike.

 MR.  SPEAKER  :  This  is  about  Delbj
 Centre's  responsibility.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  On  the
 night  of  29/30.I!.68.  at  .34  a.m.  a  report
 was  received  by  the  Police  Control  Room
 that  some  persons  were  indulging  in  a
 quarrel  in  Jhilmil  Colony,  Shahdra.  The
 Patrol  Van  of  Shabdra  Area  was  informed
 by  wireless  about  this  message  and  it
 reached  the  epot  at  .45  a.m.  The  Assis-
 tant  Superintendent  of  Police  (Sub-Divi-
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 (Shri  Vidya  Charan  Shukla]
 sional  Police  Officer,  Shahdra)  who  was
 also  informed  by  the  Control  Room  about
 this  incident,  reached  the  spot  at  2.16
 am.

 It  was  found  that  3  persons  had  entered
 the  house  of  Brij  Lal  resident  of  Jhilmil
 Colony,  by  breaking  open  the  door  latch
 with  some  instrument  while  the  inmates  of
 the  house  were  asleep.  The  burglars  had
 removed  two  boxes  containing  some  orna-
 mMents  and  also  some  cash.  The  total  value
 of  the  articles  removed  amounts  to  about
 Rs.  600/

 After  committing  the  above  act  of
 house-breaking  these  burglars  also  knocked
 at  the  house  of  Shri  Shiv  Charan  Das  resi-
 dent  of  Jhilmil  Colony  nearby.  The  local
 chowkidar,  Man  Bahadur  challenged  the
 burglars.  He  was,  however,  belaboured
 by  them  and  deprived  of  his  khukri.  In
 the  meantime  the  owner  of  the  house  Shri
 Shiv  Charan  Das  also  came  out  and  hit  on
 the  nose  by  the  khukri  which  the  intruders
 had  snatched  from  the  chowkidar.  On
 hearivg  this  hue  and  cry,  the  neighbours
 assembled  there  and  pursued  the  burglars
 who  by  then  started  running  away.  Two
 persons  were  hit  with  the  khukri  and  given
 lathi  blows  by  the  burglars,  who  were  then
 escaping.  In  all  4  persons  were
 injured.  When  the  Police  Van  arrived  at
 the  spot  at  .45  a.m.  arrangements  were
 made  to  remove  the  injured  persons  imme-
 diately  to  the  Irwin  Hospital  in  the  Police
 Control  Room  Van.  One  of  them  was
 discharged  after  first  aid  and  the  remaining
 three  who  were  admitted  in  the  hospital
 are  reported  to  be  progressing  satisfactory.

 Dacotty  ot  new

 Investigation  was  immediately  taken  up
 and  the  Dog  Squad  was  also  pressed  into
 service.  A  case  under  section  458/380
 ]एट  was  registered  at  Police  Station
 Shahdra  and  is  being  pursued.

 On  the  same  night  another  incident  of
 burgarly  in  the  house  of  an  employee  of  the
 DDA  in  the  same  locality  was  also  report-
 ed.  The  house  is  in  an  unfinished  stage
 and  the  doors  and  other  fixtures  have  not
 yet  been  fitted.  Only  one  iron  shutter  is
 fitted  at  the  main  entrance.  The  intruders
 remove  articles  valued  at  about  ‘1000/-  from
 the  house  while  the  inmates  were  asleep.
 A  case  under  section  457/380  IPC  has  been
 Tegistered  and  is  being  hwvestigated.
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 The  DIG  of  Police  (R),  Superintendent
 of  Police  and  the  Additional  S.P.  North
 District  also  visited  the  spot  soon  after.
 Both  these  cases  are  being  investigated
 under  the  personal  guidance  of  the  S.  P.
 (North  District).

 श्री  कंवर  लाल  गुप्त  :  श्रध्यक्ष  महोदय,
 दिल्‍ली  की  ला  एंड  ब्राडर  स्थिति  दिन  प्रति  दिन
 बिगड़  रही  है  ।  76  मडर  हो  चुके  हैं  पिछले  दस

 महीनों  में  यहां  पर,  जब  कि  पिछले  साल  इन

 महीनों  में  52  हुए  थे  ।  इस  तरह  से  दिल्ली  के
 बाजारों  में  लोगों  का  खुन  बहता  रहा  है  जिसमें

 पुलिस  भी  शामिल  है।  झाज  ही  प्रखबारों  में
 आपने  पढ़ा  होगा  कि  इन  37  चोरियों  में  एक
 हेड  कॉस्टेबल  भी  शामिल  हैं  -  वह  हेड  कॉस्टेबल
 इस  गिरोह  का  इन्चार्ज  था।  खुद  पुलिस  के
 कनाइवेंस  से  यह  सब  कुछ  हो  रहा  है  दिल्ली  में
 नाइट  क्लब  भी  चलते  हैं।  जब  एक  नाइट  क्लब
 में  पुलिस  ने  छापा  मारा  तो  उस  गिरोह  के  साथ
 एक  सब-इंस्पेक्टर  पकड़ा  गया  |  इस  तरह  से
 यहाँ  पर  यह  काम  चलता  है  |

 माननीय  मंत्री  महोदय  ने  डकंती  के  केस  को
 एक  चोरी  का  केस  बनाने  की  कोशिश  की  है।
 यह  यहाँ  का  एक  ग्राम  रवैया  हो  गया  है  कि
 पुलिस  जो  भी  खतरनाक  और  गम्भीर  मामले
 होते  हैं  उन  को  इस  त्तरह  से  रखती  है  जसे  वह
 बहुत  सीधे  सादे  मामले  हों।  मैं  कहना
 चाहता  हूँ  कि  श्राज  उन  का  एक  झाम  तरीका
 यह  है  कि  लोगों  के  केसों  को  रजिस्टर  नहीं
 करते।  आज  दिल्‍ली  इल्लिसिट  लिकर  की
 विस्टिलरी  बन  गया  है।  उसमें  भी  पुलिस  का
 हाथ  है।  यहां  के  98  परसेंट  केसेज  जो  ब्राथेल
 वगरह  के  पकड़े  गये  हैं  वह  ऐक्विट  हो  गये  क्‍यों
 कि  पुलिस  उन  का  ठीक  तरह  से  इम्वेस्टिगेशन
 नहीं  कर  सकी ।

 मैं  मानता  §  कि  गृह-कार्य  मंत्री  जी  हस  में
 खुद  दिलचस्पी  ले  रहे हैं  पौर  भाई  जी  भी  काफी
 तेजी  से  काम  कर  रहे  हैं।  लेकिन  इसके  बावजूद
 विल्खी  की  हालत  बिगड़ती  जा  रही  है  शौर  वह
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 झ्राउट  आफ़  कंट्रोल  हो  रही  है।  जहां  तक  इस
 केस  का  सवाल है  मंत्री  महोदय  ने  कहा  कि  चोरी
 का  केस  है।  वास्तव  में  प्रापको  ताज्जुब  होगा
 बयोंकि  अ्रखबारों  में  यह  बात  राई  है  कि  पांच
 घरों  में  वह  डाकू  एक  के  बाद  एक  घुसे  ।  जो
 भ्रलग  चोरी  बतलाते  हैं  उस  में  भी  वास्तव  में
 वही  लोग  थे  पहले  वह  एक  घर  में  घुसे,  उसके
 बाद  दूसरे  में  शौर  फिर  तीसरे  में  ।  यह  गवाही
 वहां  के  चौकीदार  ने  भी  दी  और  दूसरे  लोगों  ने
 भी  कहा  है  कि  वह  सात  ग्रादमी  थे।  उनके  पास
 हथियार  थे  और  वह  काले  कपड़े  पहने  हुए  थे
 वह  उन  जगहों  में  घुसे  ।  6  भ्रादमियों  में  से  तीन
 श्रादमी  गम्भीर  रूप  से  इन्जर  हुए  धौर  बाकी
 तीन  ग्रादमियों  के  चोट  लगीं  |  वहाँ  पर  पहले
 पुलिस  मोस्ट  थी  लेकिन  उसको  हटा  दिया  गया
 था।  वहां  पर  दिल्ली  और  उत्तर  प्रदेश  का
 बोर  मिलता  है।  इस  कारण  से  वह  एक
 सेफेस्ट  हाइड  श्राउट  क़्रिमिनलज  के  लिये  बन
 गया  है  और  उनके  साथ  पुलिस  की  कनाइवेंस
 भी  है  1  मैं  कहना  चाहता  हूँ  कि  यह  पहला
 इंस्टस  नहीं  हैं । श्रब  से  लगभग  एक  महीना
 पहले  शाहदरा  में  एक  मजिस्ट्रेट  के  घर  में  डकती

 हुई  थी  ।  तब  उन्होंने  हवा  में  फ़ायर  भी  किया
 था।  उस  डक॑ती  में  भी  जो  लोग  शामिल  थे
 उनको  श्राज  तक  नहीं  पकड़ा  गया  है।  इसके
 श्रन्दर  भी  एक  प्रादमी  भी  झब  तक  नहीं  पकड़ा
 गया  है  ।

 मेरा  सवाल  यह  है  कि  क्‍या  मंत्री  महोदय
 को  जो  तथ्य  मैंने  दिये  हैं  और  जो  तथ्य  उनको

 पुलिस  के  जरिये  मिले  हैं,  चू  कि  उनमें  जमीन
 आसमान  का  भ्रन्तर  है--भ्रगर  वह  वहाँ  जाकर
 इन्क्वायरी  करेंगे  तो  उनको  पता  चल  जायेगा
 किजो  मैं  कह  रहा  हैं  वह  सही  है  क्‍या  वह
 किसी  सँट्रल  एजेंसी  से,  सी०  बी०  झाई  के  जरिये
 से  या  किसी  भौर  एजेन्सी  से  इसकीं  इंक्वायरी
 करवायेंगे  ताकि  ो  सही  तथ्य  हैं  वे  सामने  भा
 सकें  ?

 दूसरा  मेरा  सवाल  है  कि  जो  पुलिस  कमि-

 कन  की  रिपोर्ट  ापके  पास  झाई  है  उस  रिपोर्ट
 पर  भाप  क्या  कार्इयबाई  कर  रहे  हैं  ?

 तीसरी  बात  यह  है  कि  उत्तर  प्रदेश  शौर
 दिल्ली  का  जो  बोडेर  एरिया  है  वहाँ  पर  ये  बार
 दातें  हर  रोज  हो  रही  हैं।  इस  वास्ते  वहां  पर
 इन  डकेतियों  को  रोकने  के  लिए  झापने  क्‍या
 कारंवाई  की  है  भौर  क्‍या  वहां  पर  जो  पुलिस
 पोस्ट  पहले  थी  उसको  किर  से  श्राप  बहाल
 करेंगे,  उसका  भी  झाप  इंतजाम  करेंगे  ?

 श्री  विद्याचरण  शुक्ल  :  मैंने  कहा  है  कि  इस
 घटना  की  जाँच  पड़ताल  सुपरिटेडेंट  झाफ  पुलिस
 स्वयं  कर  रहे  हैं।  इससे  पता  लगता  है  कि  इस
 को  काफी  प्रमुखता  दी  जा  रही  है  ताकि  इस
 की  जो  दुघंटनायें  होती  हैं  वे  दुबारान  हो
 सके  |

 जहां  तक  इस  सवाल  का  सम्बन्ध  है  कि
 तीन  प्रादमी  थे  या  सात  भ्रादमी  थे,  भौर  कितमे
 घरों  में  उन्होंने  चोरी  फी,  जो  श्रभोी  तक  हम
 लोगों  के  पास  रिपोर्ट  श्राई  है,  इनवंस्टीगेशन  के
 ग्राधार  पर,  जाँच  पड़ताल  के  श्राधार  पर  उससे
 यह  जाहिर  होता  है  कि  उसमें  तीन  या  चार
 व्यक्ति  थे  शौर  दो  घरों  में  ज्ञो  बिल्कुल  भास-
 पास  हैं,  दस  पंद्रह  गज  की  दूरी  पर  हैं  उन्होंने
 कुछ  इस  तरह  की  चोरियां  की  ।

 जो  हादसा  बताया  जाता  है  कि  वह  किसी
 दूसरे  दल  के  द्वारा  हुआ  था,  इस  दल  के  द्वारा
 कहना  चाहता  हैँ  कि  हमारे  पास  झभी
 तक  नहीं  हुभ्ा,  इसके  बारे  में  मैं  इंटेरिम
 रिपोर्ट  ही  श्राई  है।  मैंने  जैसा  कहा
 जांच  पड़ताल  चल  रही  है  7  जब  तक  वह  पूरी
 नहीं  होती  यह  कहना  मुस्किल  है  भ्रौर  पक्के  तौर
 पर  इसको  नहीं  कहा  जा  सकता  है  कि  माननीय
 सदस्य  जो  सूचना  दे  रहे  हैं  वह  सही  है  या  जो
 सूचना  मेरे  पास  है  वह  सही  है।  पूरी  इनबंस्टी-
 गेशन  जब  हो  जायेगी  ।  उसके  बाद  ही  हम  लोग
 इसके  बारे  में  सही  तौर  पर  कुछ  कह  सकंगे  ।

 माननीय  सदस्य  ने  पुलिस  स्टेझ्नन  का  सवाल
 भी  उठाया  है।  यह  घटना  बायद  माननीय
 सदस्य  की  कंस्टिट्यूएंसी  की  घटमा  है।  पुलिस
 स्टेशन  वहां  से  तीन  मील  दूर  है  वाच  एंड  बाढ
 की  एक  पोस्ट  है  जो  कि  वहां  से  | 2  मील  दूर
 है।  पहले  तो  टेलीफोन  से  सुचना  देने  कौ
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 [श्री  विद्याचरण  शुक्ल]
 फोशिश  की  गई।  इस  में  कुछ  देरी  हुई।  लेकिन
 जैसे  ही  सूचना  मिली'** '**

 श्रो  कंवर  लाल  गुप्त  :  सूचना  के  चार  घंटे
 के  बाद  पुलिस  आई  V

 st  विशज्ञाचरण  शुक्ल  :  जो  मेरी  सूचना  है
 उसके  श्रनुसार  वहां  पर  सूचना  मिलने  के  बाद
 वायरलैस  से  पुलिस  वन  को  खबर  दी  गई  झौर

 पुलिस  वन  दस  मिनट  बाद  पहुंची  श्रौर  उसी

 पुलिस  वन  में  जो  लोग  घायल  हुए  थे  उनको

 वहां  से  भ्रस्पताल  ले  जाया  गया  |

 जनरल  क्राइम  सिच्चुएशन  का  जहाँ  तक
 सम्बन्ध  है,  इसके  बारे  में  हम  लोगों  ने  स्वयं  भी
 बड़ा  सोच  विचार  किया  है  ओर  दिल्‍ली  के
 माननीय  सदस्यों  से  भी  विचार  विमर्श  किया  है
 झौर  जो  पुलिस  कमिशन  बिठाया  गया  था  उसने
 भी  इसके  बारे  में  कुछ  सिफारिश  की  हैं।  उन
 सब  बातों  को  ध्यान  में  रखते  हुए  हमने  प्रयत्न
 किया  है  कि  यहाँ  पुलिस  का  काम  ज्यादा  अच्छा
 हो  भौर  जो  क्राइम हो  रह ेहैं  व ेकम  हों  ।  लेकिन
 मैं  यह  कहना  चाहता  हैँ  कि हम  किसी  भी  तरह
 से  पूर्णा  रूप  से  संतुष्ट  नहीं  है  उससे  जैसे  पुलिस
 का  काम  चल  रहा  है।  लेकिन  यह  बात  भी
 बिल्कुल  सही  है  कि  उसका  काम  अच्छा  होते
 हुए  भी  हम  चाहते  हैं  कि  वह  भर  भी  भ्रच्छा  हो  t
 जितना  प्रच्छा  हम  लोग  उसके  काम  को  कर
 सकते  हैं,  करने  के  लिए  प्रयत्नशील  हैं  ।

 बोडंर  की  जो  उन्होंने  बात  की  है,  माननीय
 सदस्य  जानते  हैं  कि  हर  जगह  जहां  हंटर  स्टेट
 बोर  होता  है  वहां  थोड़ी  बहुत  समस्या  पैदा
 होती  ही  है  शौर  इस  समस्या  को  कसे  हल  किया
 जाए,  हसके  बारे  में  भी  हम  सोच  विचार  कर
 रहे  हैं

 जहां  तक  पुलिस  कमिदन  की  रिपोर्ट  का
 सम्वन्ध  है,  उसके  ऊपर  हम  लोग  काफी  सोच
 विचार  कर  शुके  हैं।

 भो  खंचर  लाल  गुप्त :.  सेंट्रल  ऐजेंसी  से

 जांच  करवाने के  बारे  में  भी  मैंने  पूजा  था।
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 झच्यक  महो  दय  :  श्री  देवगुण  |

 श्री  हरदयाल  देवगुण  (पूर्व  दिल्ली)  :  मैंने
 स्वयं  वह  जाकर  इस  घटना  का  पता  लगाया

 है  1  यह  गलत  है  कि  तीन  चार  आदमियों  का

 ही  यह  गिरोह  था।  यह  दो  तीन  गिरोहों  में
 बंटा  हुआ  था  और  इन्होंने  तीन  चार  घरों  को
 ललकारा  शौर  डाकुप्नों  की तरह  से  डाके  डालने
 की  कोशिश  की।  इसकी  सूचना  पुलिस  को

 पहुंचाई  गई  ।  जो  सूचना  देने  के  लिए  गया  उस
 को  पुलिस  ने  कहा  कि  पहले  घर  से  श्रपनी  सब
 चीजों  की  सूची  ले  भ्राप्नों,  फिर  पुलिस  में  रिपोर्ट
 लिखी  जाएगी  ।  यह  घटना  श्राधी  रात  से  पहले
 हुई  थी  और  वहाँ  पर  पुलिस  तीन  बजे  पहुंची  ।

 यह  एक  ही  गिरोह  था  जिसने  वहां  पर  हमला
 किया  ।  शाहदरा  दिल्‍ली  का  एक  भाग  है।  दिल्ली
 हिन्दुस्तान  की  राजधानी  है  शौर  उस  राजधानी
 का  वह  एक  हिस्सा  है।  दिल्ली  में  जहां  तक  ला
 एंड  भार  और  पुलिस  का  संबंध  है,  वह  सीधे
 गृह  मंत्री  जी  के  भ्रधिकार  में  है।  यहां  पर  ला
 एंड  प्रांडंर  की  पोजिशन  बिगड़ी  हुई  है  n  विशेष
 रूप  से  उस  क्षेत्र  में  यह  बहुत  बिगड़ी  हुई  है  ।
 वहां  नाजायज  शराब  बिकती  है।  सारी  सीमा
 के  साथ  नाजायज  दाराब  की  भट्टियाँ  हैं।  लोग
 बोडंर  क़ास  करके  भाते  हैं  शौर  बेचते  हैं  ।

 प्रध्यक्ष  महोदय  :  प्रश्न  पूछिये  ।

 श्री  हरबयाल  देवगुरा  :  मैं  बताना  चाहता
 है  कि  वहां  पर  यह  डकंती  क्‍यों  पड़ी  है।  दिल्ली
 में  तीन  घंटे  तक  डाकू  भ्रा  कर  लूटमार  करते
 रहे  भौर  पुलिस  को  पता  ही  नहीं  चला  |  भ्रगर
 देश  की  राजधानी  की  यह  स्थिति  है  तो  देह  के
 दूसरे  हिस्सों  में  कया  हालत  होगी,  इसका  भनुमान
 प्राप  लगा  सकते  हैं।  पुलिस  वहां  पर  क्यों  नहीं
 पहुंची  ?  वहां  पर  पुलिस  का  पहरा  क्‍यों  नहीं
 था  ?  जब  सूचना  देने  के  लिए  लोग  गये  तो
 पुलिस  ने  क्‍यों  कार्यवाई  नहीं  की  ?  क्‍या  इसका
 कारण  यह  है  कि  वहां  पर  जो  पुलिस  है,  भौर
 बोर्डर  पर  जो  पुलिस  हैं,  वह  दूसरे  धंधों  में  लगी
 रहती  है  शौर  इस  कारण से  उस  इलाके  की
 सुरक्षा  का  कोई  इंतज्ञाम  नहीं  हो  पाता  है  ?
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 मैं  जानना  चाहता  हैँ  कि  इस  घटना  के

 बाद  भ्रब  उस  क्षेत्र  में  पुलिस  चौकी  स्थापित  करने
 का  इंतजाम  किया  गया  है  ?  वहां  पर  पुलिस
 की  गदत  का  कोई  इंतजाम  नहीं  है।  वह  सीमा-
 वर्ती  बस्ती  है।  क्‍या  वहां  पर  पुलिस  की  गदत
 का  कोई  इंतजाम  कर  दिया  गया  है  या  नहीं
 किया  गया  है  ?

 भी  विद्याचरणा  शुक्ल  :  माननीय  कवर
 लाल  गुप्त  जी  ने  जो  सवाल  पूछे,  माननीय
 सदस्य  ने  उसको  ही  दोहरा  दिया  है।  प्रगर
 शाप  श्राज्ञा  दें  तो  मैं  भ्रपने  उत्तर  को  भी  दोहरा
 =

 eee

 प्रध्यक्ष  महोदय  :  इसकी  जरूरत  नहीं  है  ।

 श्री  विद्यालरण  शुक्ल  :  माननीय  सदस्य  ने
 एक  नया  सवाल  यह  पूछा  है  कि  वहां  पर
 पुलिस  गदत  ठीक  से  हो  रही  है  या  नहीं  मैं
 बतलाना  चाहता  हूँ  कि  वहां  पर  पहले  जितनी

 पुलिस  की  गदत  थी,  ब  उसको  हमने  ज्यादा
 बढ़ा  दिया  है  ताकि  इस  तरह  की  दुबारा  घटना
 न  होने  पाए

 SHRI  0.  N.  PATODIA  (Jalore)  :
 While  the  Home  Minister  time  and  again,
 after  every  incident,  gives  more  and  more
 assurances  to  the  House,  on  the  other
 hand,  the  police  is  becoming  more  and
 more  careless,  inactive  and  mnon-coopera-
 tive  with  the  civil  administration.  Now,
 please  permit  me  to  say  that  the  police
 administration  in  our  country  today  is
 possibly  the  most  corrupt  administration,
 over  which  the  government  has  not  been
 able  to  create  any  control  whatsoever.  In
 the  name  of  providing  protection  to  the
 citizens,  the  police  administration  is  giving
 shelter  to  the  criminals  and  harassment  to
 the  innocent  law-abiding  citizens.  Kidnap-
 ping  in  the  city  is  on  the  increase  and  in
 each  case  the  kidnapping  is  with  the  con-
 nivance  of  the  police.  The  New  Shahdra-
 Gandhinagar  area  has  been  made  the  para-
 dise  of  underground  criminals  with  the
 connivance  of  the  police  and  the  Home
 Miolstry  have  detailed  information  in  re-
 gard  tothese  incidents.  May  I  ask  the
 hon.  Home  Minister  whether  it  is  a  fact
 that  after  giving  the  various  assurances  io
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 the  House  to  prevent  such  incidents  in
 the  future,  he  conveniently  forgets  these
 assurances  and  does  not  act  upon  them
 If  not,  how  does  the  Home  Minister
 explain  the  rising  trend  of  criminal  acts  in
 the  country  ?

 SHRI  VIDYA  CHARAN  SHUKLA:
 It  is  very  uofair  to  make  general  allegations
 against  the  police  force  throughout  the
 country.

 SHRI  D.N.  PATODIA:  It  {fs  true.
 Everybody  knows  it.

 SHRI  VIDYA  CHARAN  SHUKLA:
 There  may  be  instances  .of  dereliction  of
 duty  but,  by  und  large,  they  doa  very
 arduous  and  difficult  job  in  which  they
 face  a  lot  of  difficut.  At  the  same
 time,  I  am  not  saying  that  there  is  no  mis-
 take  committed  by  the  police  force,  Even
 then,  it  is  extremely  unfair  for  the  hon.
 Member  to  make  a  sweeping  general  allega- tion  against  the  police  in  general.

 SHRI  D.N.  PATODIA:  It  deserves
 it,  Unless  you  act  upon  your  assuranses
 you  can  never  improve  them.

 SHRI  VIDYA  CHARAN  SHUKLA:
 About  the  assurances  which  have  been
 given  in  the  House  about  improving  the
 efficiency  of  the  police  in  the  Union  terri-
 tory,  we  have  answered  several  questions.
 But,  if  the  hon.  Member  so  desires,  I  will
 lay  u  statement  on  the  Table,  giving  the
 Particulars  of  the  action  we  have  taken.
 But  it  will  take  a  little  time  to  see  the
 improvements  that  have  taken  place.

 2  40  bes.

 RE.  SUPPLEMENTARY  TO  QURBS-
 TIONS  AND  CALLING  ATTEN-

 TION  NOTICES

 MR.  SPEAKBR:  Today  only  three
 questions  out  of  the  whole  list  could  be
 covered  during  the  Question  Hour.  Now, if  each  supplementary  is  going  to  be  pre- faced  by  a  long  or  short  speech,  it  is  diffi-
 cult  to  cover  more  questions,  I  do  not
 kaow  how  |  can  got  over  this  difficulty.  I
 can  only  make  an  appeal  to  hon.  Membe
 to  ask  supplemeataries  which  are  short  and
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 (Mr.  Speaker]
 to  the  point.  If  I  try  to  cut  them  short,
 I  will  appear  to  be  rude  and  J  am  trying
 to  avoid  it.  But  only  three  questions  for
 the  entire  Question  Hour  ts  too  small  a
 number.  The  moment  some  hon.  Members
 get  up  to  ask  a  supplementary  I  get  a  little
 nervous  because  they  preface  each  question
 with  a  big  speech.  I  may  point  out  here
 that  if  they  continue  this  practice  it  is  they
 that  lose.  11  they  do  not  co-operate  with
 me  and  |  ring  the  bell,  it  will  be  a  little
 rude.  So,  I  want  your  co-operation.  From
 tomorrow  I  will  be  a  little  quick  in  dispos-
 ing  of  questions.  I  will  only  try.  118  I
 fail,  IT  will  have  to  revert  to  the  present
 Practice  of  two  or  three  questions  per
 day.

 श्री  मोलहू  प्रसाद  (बांसगांव)  :  प्रगर
 सीनियर  मेम्बर  भूमिका  न  बांघे  और  केवल
 प्रदन  पूछें,  तो  समय  बच  सकता  है  भौर  प्रधिक
 प्रश्न  पूछे  जा  सकते  हैं  ।

 MR.  SPEAKER:  That  difficulty  is
 there.  Because,  when  seniors  get  up,  the
 juniors  on  their  part  suffer  because  I  am
 inclined  to  call  the  seniors  when  they  get
 up.  So,  naturally,  the  juniors  are  suffering.

 SHRI  RANGA  (Srikakulam):  The
 seniors  are  not  getting  up  at  all.

 MR.  SPEAKER:  Only  some  of  them
 are  doing  it  and  then  I  cannot  help  it.

 Then,  Shri  Hem’  Barua  asked  why  this
 Calling  Attention  was  admitted.  I  may
 point  out  that  the  other  one  has  also  been
 admitted.  But  there  the  Ministry  wants
 time  to  get  the  particulars.  In  this  case,
 being  a  matter  connected  with  Delhi,  they
 could  get  the  information  immediately.
 Actually,  two  or  three  important  subjecis
 are  pending.  This  was  put  in  today  only
 to  fill  up  a  gup.  In  the  normal  course,
 this  should  have  fouad  a  place  later  on,
 day  after  tomorrow.  Io  regard  to  the
 teachers,  the  hon.  Minister  wants  some
 time  to  collect  information  from  UP  and
 that  is  why  this  has  been  put  up  for  today.

 2  43  brs.
 RE.  QUESTION  OF  PRIVILEGE

 SHRI  J.  M.  BISWAS  (Bankaura)  :  Mr.

 DECEMBER  3,  Privilege  2i2

 Speaker,  Sir,  having  received  your  kind
 consent  under  rule  222  to  raise  a  question
 of  privilege  arising  out  of  my  s0-calied
 arrest  and  detention  between  !9th  and  20th
 September  1968  in  Purulia  district  in  West
 Bengal,  |  rise  here  to  place  the  facts  before
 the  House.  The  facts  of  the  case  are  as
 follows  :

 T  was  arrested  by  the  police  at  Adra,
 Purutia  District  in  West  Bengal  on  I9th
 September  968  at  about  6.30  a,  m.  under
 section  147/353  IPC,  section  5  of  the  Ordi-
 nance  of  September  1968  and  section  IOOB
 of  the  Indian  Roeilway  Act.  I  was  then
 produced  before  Shri  S.  K.  Ganguli,  Magis-
 trate  Ist  Class,  Purulia  at  about  4  9.  m.
 The  Magistrate  immediately  released  me  on
 the  ground  that  the  investing  officer  did  not
 send  copy  of  case  diary  add  the  first  infor-
 mation  report  of  the  case  (vid+  Parliament
 Bulletin  Part  I!  No,  856).  But  I  was  kept
 under  detention  by  the  police  unlawfully
 till  |  00  a.  m.  on  28th  September  ‘1968.  At
 4p.m.Iwas  released  by  the  Magistrate
 but  the  police  detained  me  up  to  1.00  a.m.
 without  any  authority  and  without  any
 warrant  of  arrest.

 While  undcr  unlawful  detention  by  the
 police  I  was  re-arrested  at  about]  A.  M.
 on  20th  September,  1968,  and  produced  be-
 fore  the  sub-divisional  magistrate,  Purulla,  at
 about  2.20  A.  M.  on  20th  September,  who
 ordered  for  my  release  on  PR  bond  at
 about  2.30  A.  M.

 From  the  above  it  will  be  seer:  that  I
 was  held  in  custody  by  the  police  even
 ufter  my  release  at  4.00  P.M.  on  the  !9th
 Scptember  till  |  A.  M.  oa  the  20th.  It
 uppears  that  no  information  was  set  to
 the  Lok  Sabha  Secretariat  about  this  arrest
 and  the  illegal  detention.  The  magistrate
 who  released  me  on  PR  bond  did  not  also
 inform  the  Lok  Sabha  Secretariat.  All
 these  constitute  a  clear  breach  of  privilege
 of  a  Member  of  the  House  and  the  House
 itself.

 In  this  connection  |  would  invite  your
 attention  to  rules  229  and  230  of  the  Rules
 of  Procedure  and  Conduct  of  Business  in
 Lok  Sabha.  The  matter  may,  therefore,
 kindly  be  referred  to  the  Privileges  Com-
 mittee.

 THE  MINISTER  OF  HOME  AFFAIRS
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 (SHRI  Y.  B.  CHAVAN):  We  will  give
 all  the  details  in  the  course  of  the  day.

 MR.  SPEAKER  :  Tomorrow.

 SHRI  दि  B.  CHAVAN:  Certainly,
 tomorrow.

 st  मधु  लिमये  (मुगेर)  :  अ्रध्यक्ष
 महोदय,  जब  26  नवम्बर  को  मैं  झाग  से  मिला
 था,  तो  मैंने  श्रापसे  यह  कहा  था  कि  यह  विशेषा-
 घिकार  का  मामला  सदन  की  मान-हानि  का
 मामला  है  ;  उसका  झौर  मेरे  द्वारा  सुप्रीम  कोर्ट
 के  सामने  रिट  पेटीशन  दाखिल  करने  का  कोई
 सम्बन्ध  नहीं  है;  जो  काराज्ञात  मैंने  श्रापके
 सामने  भेजे  थे,  यह  सदन  उनके  प्राधार  पर
 फँसला  कर  सकता  है  कि,  मैंने  यहां  पर  मेज
 पालियामेंटरी  प्रैक्टिस  से  जो  उद्धरण  दिया  था,
 उसके  प्रनुसार  मेरे  विशेषाधिकार  का  भंग  ध्रौर
 इस  सदन  की  मान-हानि  हुई  है  या  नहीं  ।  श्राप
 मे  मुभसे  कहा  था  कि  कम  से  कम  सुप्रीम  कोर्ट
 को  निर्गाय  तो  करने  दिया  जाये  ;  जब  वह  मेरी

 रिहाई  का  हुक्म  देगी,  तो  उससे  यह  ज्ञाहिर  हो
 जायेगा  कि  मेरी  गिरफ़तारी  के  लिए  कोई  वध
 या  कानूनी  श्राधार  नहीं  था  ।

 उस  वक्त  भी  मैंने  पूरे  विश्वास  के  साथ

 कहा  था  कि  मैं  सुप्रीम  कोर्ट  में  तो  शिया
 जीतने  वाला  हूँ,  मैं  शतिया  छूट  जाऊंगा  |  लेकिन
 झ्रापने  कहा  कि  फिर  भी  शाप  चाहते  हैं  कि  में

 सुप्रीम-कोर्ट  के  निर्णय  का  इन्तज़ार  करू  ।  कल

 सुप्रीम  कोर्ट  का  निर्णय  हुप्रा  है  |  मुझे  बड़ा
 अ्कसोस  हुभा  कि  मेरे  खिलाफ़  उच्च-न्यायालय
 का  एक  भूतपूर्व  मुख्य  न्यायाधीश  ही  नहीं  बल्कि

 एक  संसद-सदस्म  खड़ा  हभा  ।  जब  न्यायालय  के
 सामने  संसद  की  मान-हानि  शौर  सदस्यों  के
 विशेषाधिकार-मंग  का  सवाल  झभाया,  तो  श्री
 चागला  मेरे  खिलाफ  खड़े  हो  गये।  कोई  बात

 नहीं  है  v

 लेकिन  दो  घंटे  की  बहस  के  भ्रन्त  में  चागला

 साहब  को  कबूल  करना  पड़ा  कि  दफा  5)  में

 पुलिस  के  द्वारा  जो  मेरी  गिरफ़तारी  हुई,  उसमें

 कोई  कास्नीजेबल  धाफेंस  का  प्रंदेशा  नहीं  था,

 इसलिए  मेरी  गिरफ़ठ्ारी  झर्बण  धौर  मेर-छाजूनी
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 थी।  उन्हें  यह  भी  कबूल  करता  पड़ा  कि  जब
 कोई  मुकहमा  शौर  जांच  शुरू  नहीं  हुई  है,  तो
 मजिस्ट्रेट  के  द्वारा  क्िमिनल  प्रोसीजर  कोड  की
 दफा  344  के  तहत  मुझे!  हिरासत  में  रखना  भी
 गेर-कानूनी  था।  तीसरी  बात  उन्हें  यह  भी
 कबूल  करनी  पड़ी  कि  मेरी  गिरफ़तारी  का  शौर
 हिरासत  में  रखने  का  कोई  कारण  नहीं  बताया
 गया,  जब  कि  संविधान  के  भनुच्छेद  22  के
 झनुसार  हर  एक  व्यक्ति  को--इसमें  केवल
 संसद-सदस्यों  की  बात  नहीं  है--जल्द  से  खल्द
 गिरफ़्तारी  का  कारण  बताना  चाहिए  |

 इसके  बाद  मैंने  सुप्रीम  कोर्ट  से  यह  बिनती
 की  कि  जब  हमारे  सदन  में  भान-हानि  की  कार्य-
 वाही  होती  है,  तो  भप्रध्यक्ष  या सदन  कारणों  सहित
 एक  स्पीकिंग  ब्ाइर  जारी  करता  है।  इस  पर
 जस्टिस  जे०  सी०  दाह  हंस  पड़े  जौर  उन्होंने
 कहा  कि  हम  झापको  स्पीकिग  प्राडर  देने  के लिए
 तैयार  हैं। वह  औढर  उन्होंने  सुरक्षित  रखा  है,
 जो  कि  बाद  में  मिल  जायेगा।  लेकिन  झापने
 जो  यह  दात  रखी  थी  कि  मुप्रीम  कोर्ट  मुझे
 प्रस्तरिम  तौर  पर  नहीं,  स्थायो  तौर  पर  छोड़  दे,
 वह  पूरी  हो  गई  है।

 मैंने  सुप्रीम  कोर्ट  में  पूछा  कि  मेरे  116
 साथियों  का  क्या  होगा  ।  इस  पर  जस्टिस  शाह
 ने  कहा  कि  अ्ापके  बारे  में  जो  फंसला  ह््भा  है,
 उसकी  रोशनी  में  मुझे  उम्मीद  है  कि  सरकार
 उचित  फंसला  करेगी।  झौर  फिर  चागला
 साहब  ने  भ्राएववासन  दिया  मुझको  कि  6  लोगों
 को  भी  छोड़  दिया  जायेगा।  तो  गृहमन्त्री  जी
 यहां  पर  हैं।  मैं  उससे  यह  भी  जानना  चाहूँगा
 कि  क्‍या  मेरे  6  साथियों  को  रिहा  करने  का
 झादेश  दिया  है  ?  (Interruption)

 MR&.  SPEAKER  :  Order,  order.  !  do
 not  want  anybody  to  explain  Mr.  Madhu
 Limaye’s  case.

 On  that  day,  we  said  that  let  the  Sup- reme  Court  judgment  come.  We  have
 read  in  the  papers  that  they  have  reserved
 the  Judgment.  Of  course,  you  have  been
 released.  The  detailed  judgment.  on  what
 grounds  you  have  been  released,  should  be
 got  before  that.  {  should  also  see  it  ;  the
 Government  should  also  see  it.  |  also  ex-
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 (Mr.  Speaker]
 pect  the  Minister  later  on,  after  seeing  the
 judgment,  to  say  something  about  it.  A
 copy  of  the  judgment  will  come.  It  is  a
 matter  of  a  few  hours  or  one  or  two  days,
 whatever  it  is.  The  judgment  must  be
 seen.  I!  have  already  said  on  that  day  that
 after  the  judgment  is  given,  we  shall  exa-
 mine  this  case.  I  shall  look  into  it  and
 give  my  ruling  after  |  hear  the  Government,
 the  Home  Minister  and  the  Law  Minister.
 AS  |  said,  we  should  not  take  it  as  Mr.
 Madhu  Limaye’s  case  at  all.  We  should
 take  it  as  a  case  of  the  hon.  Member  of
 this  House  to  whichever  party  he  may  be-
 long.  There  85  different  Governments
 belonging  to  different  parties  in  different
 States.  We  shall  see  what  we  should  do
 in  the  matter.  The  Papers  to  be  laid.

 2  Si  brs.
 PAPERS  LAID  ON  THE  TABLE

 Report  of  Railway  Accidents  Inquiry
 Committee

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI  R.  L.
 CHATURVED]):  On  behalf  of  Shri  C.M.
 Poonacha,  |  beg  to  lay  on  the  Table  a  copy
 of  the  Report  of  the  Railway  Accidents
 Inquiry  Committee,  !968—Part  I.  [Placed
 in  Library.  Se®  No.  LT-2462/68}

 Export  of  Minerals  and  Ores  Amend-
 ment  Rules

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  On  behalf
 of  Shri  Dinesh  Singh,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Export  of  Minerals  and
 Ores—Group  11  (Inspection)  Amendment
 Rules,  1968,  published  in  Notification  No.
 S.  0.  3978  in  Gazette  of  India,  dated  the
 42th  November,  1968,  under  sub-section  (3)
 of  section  11.  of  the  Export  (Quality  Control
 and  Inspecticn)  Act,  1963.  [Placed  in
 Library.  See  No.  LT-2460/68).

 Cottun  Textile  Companies  (Amendment)
 Rules  Notification  under  Forward  Con-

 tracts  (Regulation)  Act  etc.
 SHRI  MOHD.  SHAFI  QURESHI  :

 i  beg  to  lay  on  the  Table—
 ()  A  copy  of  the  Cotton  Textile
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 Companies  (Management  of  Under-
 takings  and  Liquidation  or  Re-
 construction)  (Amendment)  Rules,
 1968,  published  in  Notification
 No.  0.  S.  R.  9]8  in  Gazette  of
 India  duted  the  2nd  November,
 ‘1968,  under  sub-section  (2)  of  sec-
 tion  10,  of  the  Cotton  Textile  Com-
 panies  (Management  of  Under-
 takings  and  Liquidation  or  Re-
 construction)  Act,  1967.  [Placed
 in  Iibrary.  See  No.  LT-246/98).
 A  copy  of  Notification  No.  S.  O.
 4098  (English  version)  and  S.  O.
 4099  (Hindi  version)  published  in
 Gazette  of  India,  dated  the  {5th
 November,  1968,  issued  under
 section  5  of  the  Forward  Contracts
 (Regulation)  Act,  1952.  [Placed  in
 Library.  See  Nos.  LT-2456  and
 LT-2457/68).
 A  copy  each  of  the  following  Noti-
 fications  under  sub-section  (2)  of
 section  I8A  of  the  Industries
 (Development  und  Regulation)
 Act,  I95!  :
 (i)  Ss.  0.  3246  publishdd  in

 Gazette  of  India  dated  the
 I4th  September,  1968.  [Pluced
 in  Library,  See  No.  LT-2463/
 68).

 (ii)  $.  0.  3746,  published  in
 Gazette  of  India  dated  the
 26th  October,  1968,  containing
 corrigendum  to  S.O.  3246
 published  in  Gazette  of  India,
 dated  the  l4th  September,  ‘1968.
 [Piaced  in  Library.  See  No.
 LT-2464/68).

 A  copy  of  the  Audited  Acconnts
 of  the  Central  Silk  Board  for  the
 year  966-67.  [Placed  in  Library.  See
 No.  LT-2458/68}.
 A  copy  of  the  Annual  Report  of
 the  Central  Silk  Board  for  the
 year  ‘1967-68.  [Placed  in  Lierary.  See
 No.  LT-2459/68}.

 (2)

 (3

 (4

 (3)

 2.52  hrs.
 STATEMENT  RE.  THREATENED  STRIKE

 BY  LIC  EMPLOYEES
 MR.  SPEAKER  :  Shri  Morarji  Desal.
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 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 On  a  point  of  order,  Sir.

 MR.  SPEAKER  :
 the  Tabie  of  the  House.

 You  can  lay  it  on

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  C.
 PANT):  On  behalf  of  Shri  Morarji  Desai,
 I]  beg  to  lay  the  statement  regarding  the
 threatened  strike  by  the  employees  of  the
 Life  Insurance  Corporation  of  India  on  the
 Table  of  the  House.

 STATEMENT

 Mr.  Speaker,  Sir,  with  your  permission
 I  would  like  to  make  a  statement  on  the
 proposed  strike  by  Class  1  and  Class  IV
 employees  of  the  Life  Insurance  Corpora-
 tion  of  India  from  5.12.1968.  for  an  indefinite
 Period.

 On  7.11.68,  the  All-India  lasurance
 Employees’  Association  served  a  notice  on
 the  Life  Insurance  Corporation  that  it
 would  call  upon  the  employees  of  the  L:fe
 Insurance  Corporation  of  India  to  goon
 strike  for  un  indefinite  period  from  5.12.68.
 That  Association  was  at  that  time  the  reco-
 gnised  Union  of  Clauss  111  and  Class  IV
 employees  but  later  on,  about  21.11.68,  on
 account  of  established  breaches  of  the  Code
 of  Discipline,  the  Corporation  derecognised
 the  Association.  The  derecognition  was
 authorised  in  terms  of  the  conclusions
 reached  at  the  meeting  of  the  Central  Im-
 plementation  and  Evaluation  Committee  of
 the  Ministry  of  Labour,  Employment  and
 Rehabilitation,  held  on  16.11.68.

 The  Association  gave  in  the  resolution
 accompanying  the  strike  notice,  the  follow-
 ing  grounds  for  the  strike

 (i)  Automation,  including  installa-
 tion  of  the  second  computer
 system  in  Calcutta  ;

 (ii)  refusal  to  come  to  a  settlement
 on  the  Charter  of  Demands  sub-
 mitted  by  it  ;

 (lii)  alleged  victimisation  against  the
 leaders  of  the  Association.

 ‘As  the  Honourable  Members  may  be
 aware,  the  decision  of  the  Life  Insurance
 Corporation  to  instal  two  electronic  com-
 puters,  one  at  Bombay  and  the  other  at
 Calcutta,  was  taken  as  long  ago  as  964  and
 thie  matter  bas  been  discussed  in  this
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 House  in  one  way  or  the  other  a  number  of
 times.  The  Life  Insurance  Corporation  of
 India  as  well  as  the  Government  have  given
 repeated  assurances  that  there  will  be  no
 retrenchment  or  loss  of  remuneration  to
 employees  or  even  transfers  out  of  station.
 Even  the  loss  of  employment  potential  was
 expected  to  be  small.  Switching  over  to
 computers  would  entail  disappearance  of  383
 jobs,  but  the  very  process  of  computerisation
 will  create  225  new  jobs.  The  net  reduction
 in  the  number  of  jobs  was,  therefore,  ex-
 pected  to  be  only  158,  that  is  about  50  per
 year,  an  insignificant  figure  compared  to  the
 1500.  or  so  new  jobs  created  every  year  in
 the  Life  Insurance  Corporation.  The  figures
 of  actual  net  displacement  on  account  of
 the  introduction  of  the  computer  at  Bombay
 which  is  already  functioning,  have  been
 found  to  be  even  less.  There  has,  in  fact,
 been  no  retrenchment  whatsoever  nor  trans-
 fers  out  of  station  nor  loss  of  emoluments.

 In  January,  1967,  the  Association  pre-
 sented  the  Life  Insurance  Corporation  with
 a  “Charter  of  Demands”  listing  42  de-
 mands.  These  demands  would  have  involv-
 ed  an  additional  expenditure  of  Rs.  52
 crores  per  annum  increasing  the  present
 renewal  expense  ratio  of  16%,  which  is
 already  in  excess  of  the  statutory  limit  of
 15%,  to  about  45%.  Discussions  on  the
 Charter  followed.  The  Corporation  was
 willing  to  an  additional  outlay  of  Rs.  1.20
 crores.  Later,  the  Chairman  indicated  that
 he  would  be  agreeable  to  Increase  this
 figure  by  another  10%.  This  was  not
 acceptable  to  the  Association  whose  revised
 demands  would  still  have  involved  an  out-
 lay  of  Rs.  If  crores  per  annum,  a  figure
 which  was  well  beyond  the  Corporation's
 means,

 On  Sth  April,  1968,  in  response  to  a
 call  from  the  Association,  many  Class  IIf
 and  Class  IV  employees  went  on  ap  one-
 day  strike  to  protest  against  automation
 and  non-settlement  of  the  Charter  of  De-
 mands.

 In  July,  1967,  the  Conciliation  Machi-
 nery  of  the  Government  of  Indie  intervened
 in  the  dispute  relating  to  the  Charter  of
 Demands  but  it  was  not  possible  for.  the
 two  parties  to  come  to  an  agreement.  The
 “failure”  was  duly  reported  to  the  Labour
 Ministry.  In  view  of  the  fallure  of  the
 conciliation  proceedings,  the  Centra!
 Government  constituted  on  28th  November,
 ‘1968-  a  National  Industrial  Tribunal  at
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 Calcutta  with  Shri  Justice  B.  N.  Banerjee
 as  Presiding  Officer  to  adjudicate  on  the
 dispute  between  the  management  of  the
 Corporation  and  their  workmen  in  respect
 of  the  following  matters  :

 l.  Revision  of  the  scales  of  pay  of
 different  categories  of  workmen.
 Revision  of  Dearness  Allowance.

 3.  Grant  of  special  pay  to  certain
 categories  of  Workmen.

 4.  Payment  of  other  allowances.
 5.  Revision  of  the  existing  provident

 fund,  pension  and  _—  gratuity
 schemes.

 6.  Medical  benefits.

 The  allegation  that  office-bearers  and
 others  are  victimised  is  certainly  not
 correct.  The  so-called  acts  of  victimisation
 are  nothing  but  disciplinary  action  under
 the  relevant  provisions  of  the  Staff  Regula-
 tions  for  the  misconduct  of  the  individual
 employees  concerned.  Some  office-bearers
 are  facing  cases  instituled  by  the  police
 against  them  for  charges  under  various
 sections  of  the  Indian  Penal  Code.

 Now  that  a  National  Industrial  Tribu-
 nal  has  been  appointed  by  the  Central
 Government  to  adjudicate  on  the  question
 of  revision  of  scales  of  pry  of  different
 categories  of  workmen,  revision  of  dearness
 allowance,  etc.,  |  hope  the  employees  con-
 cerned  will  abindon  the  proposed  strike.

 Inow  see  from  the  papers  that  the
 strike  on  the  Sth  will  not  take  place.

 SHRI  5.  M.  BANERJEE  :
 of  order,  Sir.

 On  a  point

 The  statement  has  been  laid  on  the
 House.  !  wanted  to  raise  a  point  of  order
 before  that.  I  invite  your  attention  to  item
 No.  7  of  the  Order  Paper—Statement  by
 Minister.  I  think,  he  had  made  the  state-
 ment  under  Rule  372.  We  have  been
 tabling  Call  Attention  notices  and  we  also
 guve  a  Short  Notice  Question  about  the
 threatened  strike  of  the  employees  of  the
 L.I.C.  The  strike  has  now  been  deferred.
 Now,  |  davite  your  kind  attention  to  the
 fact  that  today,  in  the  other  House,  there
 js  a  Call  Attention  notice  by  10  Members
 90  the  same  subject
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 MR.  SPEAKER  :  I  am  not  interested
 in  knowing  that......

 SHRI  S.  M,  BANERJEE  :
 the  threatened  strike  of  the  employees  of
 the  Life  Insurance  Corporation  of  India.
 That  appears  even  in  the  newspapers  today
 that  this  is  being  discussed  in  the  other
 House  in  the  form  of  a  Call  Attention
 notice.  Sir,  as  a  Member  of  this  House,
 like  other  Members  also,  I  am  also  answer-
 able  to  the  people  who  elect  us.  We  are
 directly  elected  by  the  people  to  this  House.
 The  hon.  Minister  has  chosen  to  make  a
 Statement  suo  motu  after  the  theatened  strike
 is  over  in  the  sence  that  it  has  been  defer-
 red.  You  must  have  read  it  in  the  news-
 papers  that  the  strike  has  been  deferred.
 Now,  in  the  other  House,  he  makes  a
 statement  on  the  subject  and  invites  10,
 questions  from  0  Members.  But  here,  the
 hon.  Minister  simply  lays  it  on  the  Table
 of  the  House.  This  House  is  being  treated
 with  contempt  by  the  hon.  Minister.  I  am
 sorry  to  say  that.  Since  we  are  not  allow-
 ed  to  put  questions  now,  |  would  request
 you  to  either  allow  us,  after  we  study  the
 statement,  to  put  questions  or  allow  a  dis-
 cussion  on  this  matter.  This  is  a  very
 serious  matter.  I  have  got  the  Order
 Paper  of  the  other  House.

 tt  रामावतार  शास्त्री  (पटना)  :  प्रष्यक्ष
 महोदय,  चन्द्रदोेखर  सिंह  गया  में  तीन  चार
 दिनों  से  भूख  हड़ताल  कर  रहे  हैं  उनके  बारे  में
 गवर्नमेंट  को  कुछ  कहना  चाहिए......

 MR.  SPEAKER:  Your  name  is  also
 included  in  what  Mr.  Banerjee  has  said.  I
 capnot  promise  off-hand  anything  because
 somebody  raises  something.  If  I  go  on
 Permitting  on  the  floor  of  the  House,  it  will
 not  be  proper.  The  point  of  order  raised
 is  that  the  Minister  has  laid  the  statement
 suo  Motu

 SHRI  3.  M.  BANERJEE:  Not  that.
 My  point  of  order  is  only  this.  You  can
 in  your  wisdom  disallow  a  Cali  Attention
 notice.  J  bave  mo  grouse  ageinst  tkat.
 Whenever  you  refuse  Cail  Atteation  notices,
 we  know,  under  embarassment,  you  do  80
 or  because  there  are  so  maay  Call  Alten
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 tlon  notices.  I  have  no  grouse  against
 that.

 On  your  advice,  Sir,  we  thought  that  in
 respect  of  such  important  matter  like  a
 strike  which  involves  40,000  employees  of
 the  LIC,  let  us  have  a  shortenotice  ques-
 tion.  My  submission  Is  only  this,  Sir.  We
 have  got  a  chit  from  the  Secretariat  saying
 that  the  Minister  of  Finance  is  unable  to
 accept  the  short  notice  question  on  the
 subject  of  Strike  in  LIC.  The  question  is,
 not  that  it  is  being  replied  to  by  Shri  K.  C.
 Pant,  instead  of  Shri  Morarjibhai.  The
 question  is  that  he  is  replying  to  a  calling-
 attention  notice  in  the  other  House  while
 he  rejects  it  here.

 MR.  SPEAKER  :
 I  understand  all  that.

 Yon  are  repeating.

 S.  M.  BANERJEE:  There  is  discrimi-
 nation  by  the  Minister,  Sir.......

 MR.  SPEAKER  :  Let  us  see  what  can
 be  done,

 att  रामावतार  शास्त्री  :  श्रध्यक्ष  महोदय,
 ब्वन्द्रदोखर  सिंह  को  भूख  हड़ताल  के  बारे  में
 मंत्री  जी  क्‍या  सदन  को  कोई  जानकारी  देंगे
 ...... (व्यवधान) .

 MR.  SPEAKER  :  Shri
 Patodia...

 Order,  order.

 SHRI  K.  ८  PANT:  Sir,  it  was  unfair
 of  Shri  Banerjee  to  say  that  I  am  not
 making  a  statement.  I  asked  you  in  the
 beginning  whether  I  should  make  the
 statement  and  wanted  the  statement  to  be
 laid  on  the  Table  of  the  House......

 MR.  SPEAKER:  That  makes  no
 difference.  You  read  the  statement  here.
 By  laying  on  the  Table  you  have  read  the
 sta‘ement.  That  makes  no  difference.

 SHRI  S.M  BANERJEE:  I  have  no
 grouse  againsr  Mr.  Pant.  He  is  as  good
 a  friend  of  mine  as  anybody  else.  We  are
 answerable  to  our  voters.  How  it  is  that
 in  Rajya  Sabha  be  could  answer  that......
 (/aterruption:

 भरी  'रालावतार  झासत्री  :  प्रभ्यक्ष  महोदय,
 बहू  कई  दिनों  से  मूल  हड़ताल  कर  रहे  हैं,  मंत्री
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 महोदय  को  उनके  बारे  में  सदन  को  अ्षताना
 चाहिए...  ...(ब्यवधान)  ......

 MR.  SPEAKER:  Order  please.  Mr.
 Patodia.

 2.57  hrs.

 MATTER  UNDER  RULE  377

 Enhancement  of  Duty  on  Petro]  and  Diesel  Oil

 SHRI  D.  N.  PATODIA  (Jalore)  :  Sir,
 under  Rule  377  of  the  Rules  of  Procedure  I
 rise  to  bring  to  the  notice  of  the  House  that
 manner  in  which  the  privilege  of  the  House
 has  been  ignored,  bypassed  and  flouted  by
 the  hon.  Minister  Dr.  V.K.R.V.  Rao  while
 speaking  in  Visakhapatnam  on  December  if
 1968.  I  wish  to  quote  from  a  news-item
 published  in  the  Staresman  of  December  2,
 1968,  in  regard  to  this  matter,  as  reported
 by  the  UNI.  It  says  :

 “The  duty  on  petrol  and  diesel  oil  is
 proposed  to  be  enhanced,  Dr.  V.K.R.V.
 Rao,  Union  Minister  for  Transport  and
 Shipping  said  here  today,  according  to
 UNI.

 Inaugurating  the  I5th  conference  of
 the  Andhra  Pradesh  Motor  Transport
 Operators  Association,  he  said  the  pro-
 ceeds  from  the  enhanced  duties,  which
 were  estimated  at  Rs.  20  crores,  would
 be  utillzed  by  the  national  highways.”
 Similar  news-items  have  appeared  in

 other  papers  also.  Now,  Sir,  this  raises
 three  fundamental  issues.

 Firstly,  it  raises  the  issue  of  the  privile-
 ge  of  the  House.

 Secondly,  it  is  a  matter  in  which  the
 observance  of  secrecy  relating  to  the  budge-
 tary  proposals  are  involved.

 Thirdly,  Sir,  it  raises  a  fundamental
 point  relating  to  the  functioning  of  the
 Cabinet.

 Now,  Sir,  with  regard  to  the  privilege
 of  the  House,  I  wish  to  quote  from  the
 book,  Practice  and  Procedure  of  Parllament
 by  Shri  Shakdher.  It  says  :

 “It  has  also  been  held  that  policy
 statements  should  first  be  made  on  the
 floor  of  the  House  when  the  House  is
 in  session,  before  releasing  them  to  the
 press  or  the  public,”
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 It  is  very  clear,  Sir.

 MR.  SPEAKER  ;  That,  I  know.
 There  is  convention  also.

 SHIR  D.  N.  PATODIA:  There  have
 been  various  rulings  and  conventions  in
 regard  to  this  matter,  but  what  we  find  is
 that  Ministers  from  time  to  time  are  making
 irresponsible  statements  outside  the  House,
 without  taking  any  cognisance  of  the  pro-
 priety  or  of  the  dignity  of  the  House.  By
 making  this  statement,  proposing  to  impose
 additional  duty  on  petrol  and  diesel  oil,  to
 fetch  an  estimated  revenue  of  Rs.  20  crores,
 the  hon.  Minister  has  ignored,  bypassed
 and  treated  the  House  with  contempt.  And
 therefore  this  has  to  be  taken  care  of  and
 this  practice  must  come  to  an  end

 Secondly,  it  involves  the.  question
 of  secrecy.  Budget  secrecy  is  top
 secrecy  maintained  by  the  Government.
 It  involves  financial,  economic  and  trading
 implications  and  complications.  This
 particular  proposal  which  relates  to  raising
 a  duty  which  is  capable  of  raising  an  addi-
 tional  Rs.  20  crores  of  revenue  is  a  bud-
 getary  proposal  which  can  be  dealt  with
 only  by  the  Finance  Minister.

 Therefore,  budgetary  secrecy  to  that
 extent  has  been  violated  in  respect  of  which
 the  Finance  Minister  alone  is  capable  of
 making  a  suggestion.  The  Finance  Minister,
 I  hope,  will  be  able  to  make  a  suitable
 reply  on  this  point.

 3.00  hrs.

 The  third  point  is  with  regard  to  the
 functicning  of  the  Cabinet.  We  koow  that
 although  the  Cabinet  functions  as  a  jointly
 responsible  body,  yet,  with  the  exception
 of  the  Prime  Minister  aod  Deputy  Prime
 Minister  who  alone  are  capable  of  making
 statements  on  any  subject  they  like,  other
 Ministers  are  expected  to  restrict  themselves
 to  the  subjects  allotted  to  them.

 In  this  particular  case,  while  proposing
 increase  in  duty  on  petro!  and  diesel,  which
 was  the  protfolio  of  the  Minister  of  Petro-
 leum  and  Chemicals  and  which  was  not  the
 portfolio  of  Dr.  V.K.R.V.  Rao,  and  secondly
 while  proposing  duty  which  was  capable  of
 bringing  an  additional  Rs.  20  crores,  which
 was  the  portfolio  ot  the  Finance  Minister
 and  not  his,  he  bas  violated  this  principle.

 DECEMBER  3,  968  Rule  377  224

 In  this  manner,  if  every  Minister  of  the
 Cabinet  starts  talking  about  all  other
 subjects,  it  would  be  a  bundle  of
 confusion.  Therefore,  |  urge  upon  you  to
 deal  with  the  matter  in  a  suitable  manner
 because  three  principal  issues  are  involved.

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  V.  RAO):
 I  am  afraid  that  the  hon.  Minister  has
 allowed  himself  to  build  up  a  whole  case  on
 the  basis  of  a  report  which  is  just  not
 correct.  I  made  no  statement  to  the  effect
 that  there  was  a  proposal  for  enhancing  the
 duty,  customs  and  excise,  on  diesel  oi!  and
 petrol.  {I  hope  I  am  sufficiently  aware  of
 my  responsibilities  not  to  entrench  into  the
 field  of  my  respected  colleague  the  Deputy
 Prime  Minister  and  Finance  Minister.

 I  would  like  to  draw  the  attentiod  of
 this  House  to  the  fact  that  on  the  24th  and
 25th  June,  968  we  had  the  Seventh  meeting
 of  the  Transport  Development  Council  in
 Mysore.  The  procedings  of  that  council,
 the  speech  that  I  made  as  well  as  the  dis-
 cussions  and  the  decisions  taken  at  the
 Council  meeting  were  circulated  to  Members
 of  Parliament,  to  Members  of  Rajya  Sabha
 on  the  I9th  August  and  to  Members  of  Lok
 Sabha  on  23rd  August.  Perhaps,  that  docu-
 ment  might  have  escaped  the  notiee  of  my
 Otherwise  very  vigilant  friend  Shri  D.  N.
 Patodia.  Since  all  sorts  of  things  have  been
 said  about  this  matter,  I  would  like  to  read
 out,  if  I  may...

 MR.  SPEAKER  :
 read  it  out  ?

 Is  it  necessary  to

 DR.  V.  K.  R.  V.  RAO  :  Since  all  sorts
 of  things  have  been  said  I  hope  you  will
 allow  me  to  protect  myself.

 If  the  hon.  Member  would  refer  to  the
 text  of  my  speech  this  was  what  I  had
 stated.  jf  had  pointed  out  that  a  sugges-
 tion  had  been  made  that  a  road  budget
 should  be  separately  prepared,  and  said  :

 “The  idea  underlying  these  proposals
 seem  to  be  that  the  revenue  from  road
 transport  should  be  ploughed  back  into
 roads  to  the  maximum  extent  possible.
 Ido  not  dare  to  give  my  personal
 endorsement  for  a  separate  Road  Bud-
 get  because  I  am  ¢  little  nervous...”
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 —and  undoubtedly  I  was  right  in  view  of
 what  has  happened  today —

 “...0f  the  repercussions  which  it
 might  generate.”
 And  now  comes  the  relevant  thing  :

 “A  more  modest  suggestion  is  that
 the  accruals  to  the  Central  Road  should
 be  augmented  by  crediting  to  it  a  part
 of  the  revenue  realised  from  the  cus-
 toms  und  excise  duty  on  high  speed
 diesel  oil.  At  present,  the  Central
 Road  Fund  derives  its  revenue  from
 a  surcharge  of  3.5  paise  per  litre  on  the
 customs  and  excise  duty  on  petrol.
 This  provides  an  annual  revenue  of
 about  Rs.  5  crores  only.  It  has  been
 suggested  that  this  revenue  could  be
 considerably  increased  if  the  present
 levy  on  petrol  amounting  to  about
 6  percent  of  the  total  revenue  from
 the  customs  and  excise  duty  is  increas-
 ed  to  l0  per  cent  and  likewise  I0  per
 cent  of  the  revenue  from  customs  and
 excise  duty  on  diesel  oil  is  also  credited
 to  the  Central  Road  Fund.  On  the
 basis  of  the  total  revenue  of  about
 Rs.  206  crores  derived  from  customs
 and  excise  duty  on  petrol  and  diesel  in
 1966-67,  the  proposed  rate  of  I0  per
 cent  will  contribute  about  Rs.  20  crores
 per  year  to  the  Central  Road  Fund  in
 place  of  the  present  Rs.  5  crores.  The
 Chief  Minister  of  Mysore  has  gone
 beyond  that.  He  would  like  to  have
 a  share  from  excise  duty  on  diesel  oil,
 petrol  and  also  other  taxes  such  as
 motor  vehicles  excise  duty  on  automo-
 biles,  trucks,  buses,  tyres,  tubes  etc.  But

 I  am  not  sure  he  will  be  able  to  get  all
 that.  In  any  case  I  think  we  have  to
 strive  hard  for  getting  this  Road  Fund
 increased  from  its  present  level  of  Rs.  5
 crores.””
 Now,

 clusions  of  the  Transport
 Council  :

 “Ie  was  noted  that  the  present
 accrual  to  the  Ceatral  Road  Fund,
 based  on  a  surcharge  of  3.5  paise  per
 litre  on  the  excise  and  custome
 duty  on  petrol,  worked  out  to  about
 Rs.  5  crores  i.e.  about  6  percent.  It
 was  agreed  that  this  might  be  raised  ta
 0  per  ceat  in  the  case  of  petrol  and  a
 similar  fresh  levy  of  i0  per  cent  intro-
 duced  on  diesel  oil.  This  would  yield

 Matter  under

 Iam  reading  from  the  con-
 Development
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 a  total  accrual  of  about  Rs.  20  crores
 per  annum  which  would  be  nearly  four
 times  the  present  revenue.”

 So,  I  would  like  to  point  out  that,  I
 was  not  making  a  statement  on  my  own
 behalf  and  certainly  ]  was  not  making  any
 statement  on  behalf  of  Government  that
 there  was  a  proposal  to  levy  a  fresh  tax  of
 40  per  cent  on  diesel  oil  and  4  per  cent
 more  on  petrol.

 SHRI  RANGA  (Srikakulam)  :  Proposal!
 by  whom  ?

 DR.  V.  K.  7२.  V.  RAO:  I  said  I  did
 not  make  any  statement.

 SHRI  RANGA  :  He  said  there  was  a
 Proposal.  By  whom  ?

 DR.  ५.  K.  R.  V.  RAO:  Let  me  re-
 peat  what  I  have  suid  J!  said  there  was
 no  statement  made  by  meas  has  been  sug-
 gested  In  this  UNI  report  which,  on  the
 face  of  it,  is  rather  extraordinary  because
 it  even  says  :

 “The  duty  on  petrol  and  diesel  oil...”
 —this  is  the  basis  on  which  the  hon.
 Member  proceeded  to  raise  all  those  vari-
 ous  questions  Including  my  having  talked
 about  things  other  than  my  subjects  in  the
 Cabinet.

 MR.  SPEAKER:  The  point  is  that
 just  now  he  said  there  was  a  proposal.
 They  are  asking,  by  whom  ?

 DR.  ५.  K.  R.  ४.  RAO:  Which  pro-
 posal?  J  quoted  extracts  from  a  docu-
 ment  circulated  to  MPs  in  August.

 SHRI  RANGA:  That  is  not  the
 point.  Admittedly,  he  meant  there  was
 a  suggestion  by  somebody,  not  proposal.

 DR.  V.K.R.V.  RAO:  There  is  no
 proposal.  The  UNI  report  says  :

 “The  duty  on  petrol  and  diesel  oi!  is
 proposed  to  be  enhanced.”’
 I  flatly  denied  that.  I  did  not  make

 any  statement  saying  that  the  duty  on
 petrol  and  diesel  oil  is  proposed  to  be
 eahanced.  I  have  no  business  to  make  any
 such  statement  because  Jam  not  the
 Finance  Minister.
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 Then  it  also  says  :

 ‘‘...the  proceeds  from  the  enhanced
 duties  which  were  estimated  at  Rs.  20
 crores  would  be  utilised...”

 MR.  SPEAKER  :  So  he  has  not  made
 any  such  statement.  He  denies  having
 made  any  such  statement.

 DR.  V.  K.  R.  V.  RAO:  He  has  raised
 a  number  of  other  issues.  I  would
 like  to  be  advised.  I  am  very  new,
 Mr.  Speaker,  to  membership  of  the  Cabi-
 net.  But  it  has  been  suggested  by  the
 hon.  member  that  no  member  of  the
 Cabinet  can  speak  on  ४०५४  subject  other
 than  the  particular  portfolio  with  which  he
 is  concerned.

 SHRI  D.N.  PATODIA:  In  policy
 matters.

 DR.  ५.  K.R.  V.  RAO:  I  want  to  be
 quite  clear  on  this  because  it  becomes  ex-
 tremely  difficult  for  me  to  speak  for  the
 rest  of  my  life  only  on  transport  and  ship-
 ping.  1 ध  not  sure  whether  I  will  be
 able  to  put  myself  under  that  restraint,
 that  I  should  speak  on  nothing  except
 transport  and  shipping.  If  that  fs  a  part
 of  the  procedure  of  Cabinet  formation,  |
 would  like  to  be  advised,  because  it  then
 becomes  very  difficult  to  function.

 MR.  SPEAKER:  Neither  Shri  Patodia
 nor  any  other  hon.  Member  can  do  that.

 SHRI  0.  N.  PATODIA:  On  a  point
 of  clarification.  When  this  news  appeared,
 did  he  issue  a  denial  of  the  report  ?

 MR.  SPEAKER  :
 here.

 He  has  denied  it

 SHRI  RANGA  2  The  question  is  whe-
 ther  he  took  the  public  into  confidence  and
 denied  the  newspaper  report  immediately
 thereafter.

 MR.  SPEAKER  :  Bill  to  be  introduc-
 ed.  Shri  Morarji  Desai.
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 CUSTOMS  (AMENDMENT)  BILL*

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARSJI  DESAI):  I  beg  to  move  for
 leave  to  introduce  a  Bil  further  to
 amend  the  Customs  Act,  1962.

 MR.  SPEAKER  1  The  question  is  :
 “That  leave  be  granted  to  introduce

 a  Bill  further  to  amend  the  Customs
 Act,  +1962."

 The  motion  was  adopted

 SHRI  MORARJI  DESAI  :  I  introduce
 *the  Bill.

 MATTER  UNDER  RULE  377—
 Contd

 Enhancemennt  of  duty  on  Petro!  and  Diesel
 Oil  Contd.

 SHRI  RANGA:  I  am  afraid  you
 have  been  a  bit  too  quick  for  us.  I  thought
 the  Minister  wanted  to  say  something  in
 regard  to  the  clarification  asked  for  by  my
 hon.  friend.

 MR.  SPEAKER:  He  has  denied  it
 on  the  floor  of  the  House  in  the  presence
 of  members.  It  is  no  record  that  he  has
 not  said  that.  Uthink  that  is  more  than
 enough.  He  must  accept  it.  What  else
 could  he  do  ?

 SHRI  RANGA:  You  may  come  to
 that  conclusion.  But  you  should  be
 alittle  patient  with  us  after  having  been
 Patient  with  us  for  so  many  minutes  when
 the  matter  was  raised.

 MR.  SPEAKER  :  What  does  he  want
 me  to  do  ?

 SHRI  RANGA:  The  only  question
 is:  why  is  it  that  the  Minister  did  not
 catch  time  by  the  forelock  and  contradict
 the  wrong  statement  attributed  to  him
 published  in  no  less  a  newspaper  than
 The  Stotesman  earlier  than  today  ?  Why
 should  he  bave  waited  ?
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 SHRI  D.  N.  PATODIA:  He  has

 denied  it  only  when  the  matter  was  brought
 to  the  notice  of  the  House.

 MR.  SPEAKER:  He  has  contradict-
 ed  it  here.  Why  he  did  not  do  it  earlier  is
 the  point.

 DR.  V.  K.  R.  V.  RAO:  I  can  answer
 that.  I  was  out  of  station.  I  came  only
 last  night  from  a  tour  of  Machlipatam,
 Vijayawada  and  other  places.

 MR.  SPEAKER:  He  saw  it  last
 night.

 So,  you  saw  it  only  last  night.

 DR.  V.  K.R.  V.  RAO:  I  saw  it  only
 last  night,  and  I  could  deny  it  only  today.

 3.0  hrs.

 The  Lok  Sabha  adjourned  for  Lunch  till
 Fourteen  of  the  Clock.

 The  Lok  Sabha  reassemble!  after  Lurch
 at  Eight  Minutes  past  Fourteen  of  the  Clock,

 (Mr.  Deputy-Speaker  in  the  Chair}

 STATE  AGRICULTURAL  CREDIT
 CORPORATIONS  BILL~—  Contd.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  C.
 PANT):  Sir,  |  beg  to  move  :

 “That  the  Bill,  as  amended,  be
 passed.”
 If  you  will  permit  me,  I  just  have  one

 small  point  that  |  wanted  to  mention.
 Yesterday,  while  accepting  amendment  No.
 72  by  Shri  K.  Narayana  Rao,  |  had  men-
 tioned  a  little  alteration  and  sought  the
 permission  of  the  House  to  make  that
 alteration,  that  this  amendment  should
 cume  after  the  world  “Fails  to  subscribe.”
 It  is  just  shifting  a  few  words  back.  It
 makes  it  more  meaningful,  but  that  seems
 to  have  escaped  the  attention  of  the  Lok
 Sabha  Secretariat.  I  hope  you  will  agree
 to  this  change  being  made.

 MR.  DEPUTY-SPEAKER  :  [tis  just
 a  drafting  change.  It  is  not  a  material
 change.  I  bope  the  House  accepts  it.

 Credit  Corps.  Bill  230

 SOME  HON.  MEMBERS:  Yes.

 MR.  DEPUTY  SPEAKER  :  Yesterday,
 I  said  I  would  just  permit  half  an  hour's
 discussion.  The  Minister  of  will  just  take
 0  minutes  for  his  reply.

 भी  झब्दुल  गंगी  डार  (गुड़गांव)  :  डिप्टी
 स्पीकर  साहब,  प्राप  जानते  हैं  कि  थर्ड  रीडिंग
 स्टेज  पर  कुछ  ज्यादा  कहना  झच्छा  नहीं  लगता
 है  लेकिन  इससे  कोई  इंकार  नहीं  कर  सकता  कि
 यह  मेज  80  परसंन्‍्ट  कल्टीबेटर्स,  किसान,
 पीजेंट्स  और  लेबरस  लोगों  के  भले  में  लिए
 सरकार  द्वारा  लाया  जा  रहा  है।  इस  भ्वसर
 पर  मैं  उनसे  सिर्फ  हाथ  जोड़  कर  यही  भर्ज
 करना  चाहूँगा  :

 “खिलौमे  देकर  बहलाया  गया  हूँ,
 व  तमझ्नाओं  में  उलभाया  गया  हूँ  "

 मेरा  कहना  यह  है  कि  खाली  ज़बानी  जमां
 खर्च  से  किसानों  का  मसला  हल  होने  वाला  नहीं
 है।  किसानों  को  वक्त  पर  ट्रैक्स  नहीं  मिलते,
 वक्त  पर  उनको  बीज  नहीं  मिलते,  फटिलाइजर्स
 नहीं  मिलते  ध्रौरन  ही  उन्हें  वक्त  पर  कर्जा
 मिल  पाता  है।  एक  तो  कर्जा  वक्त  पर  नहीं
 मिलता  है  श्रौर  मिलता  भी  है  तो  जैसे  मेरे  ध्रीर
 भाईयों  ने  कहां  किसानों  को  उसे  हासिल  करने
 में  बड़ा  खर्चा  करना  पड़ता  है।  किसान  बेचारे
 इधर,  उधर  धक्के  खाते  फिरते  हैं।  इसी  तरह
 जब  वह  ट्यूबवेल्स  लगाते  हैं  तब  उनको  कनेक्शन
 नहीं  मिलतां  है।  एक  बात  मैं  भौर  कहना
 चाहता  हूँ  जल्दी  मैं  ताकि  पांच  मिनट  में  मैं
 प्रपनी  बात  कह  दू  ।  जब  मेनेजमेंट  का  सबाल
 उठा  था  उस  वक्त  तवज्जह  दिलाई  गई  थी,
 शौर  उन्होंने  इन्कार  कर  दिया  था  इसमें  भी
 कोई  शक  नहीं,  लेकिन  हकीकत  यह  है  कि  उन
 की  पार्टी  के  जो  लोग  हार  जाते  हैं  वह
 काबिलियत  में  कम  होते  हैं,  मगर  श्राज  तक
 देखने  में  नहीं  भाया  किं  जो  कारपोरेश्ानों  के
 चैयरमंन  बन  रहे  हैं  या  पब्लिक  सेक्टर  के
 चेयरमैन  बस  रहे  हैं,  उनमें  से  कोई  भी
 झपोजीक्ष)  का  लीडर  हो  a  शाहे  वह  कामत  हो
 या  कोई  भौर  हो  t  जो  बड़े  कांग्रेसी  ससदीकशुदा
 लोग  हैं  बही  भाये  हैं।  इससे  डर  पैदा  होता  है!
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 [श्री  भ्रव्दुल  गनी  डार]
 जहां  656  करोड़  रुपया  लगा  हुभा  है  वहां  किसी
 प्रपोजीशन  वाले  को  नहीं  लिया  गया  है  हालांकि
 पब्लिक  सेक्टर  को  हम  भी  पसन्द  करते  हैं  भौर
 हमारे  भाई  भी  पसन्द  करते  हैं।  झाज  उसमें
 करोड़ों  रुपये  का  नुकसान  हो  रहा  है।  वहां
 किसानों  के  लिये  कोई  ट्रैक्टर  नहीं  बनता,  कोई
 झौर  भ्रौजार  नहीं  बनता,  जो  किसानों  को  फ्री
 दिया  जा  सके  ।

 कल  यहां  )  करोड़  ध्रौर  5  करोड़  की  बहस
 चल  रही  थी।  लेकिन  सिर्फ  वेस्ट  बंगाल  का
 नुकसान  कई  करोड़  रुपयों  का  है।  भाप  बिहार
 को  छोड़िये,  उड़ीसा  को  छोड़िये,  गुजरात  को
 छोड़िये,  राजस्थान  को  छोड़िये,  हरियाणा  को
 छोडिये,  उनको  जो  नुकसान  हभा  वह  भलग  है।
 मैं  कहना  चाहता  हूँ  कि  भ्रगर  मिनिस्टर  साहब
 वाकई  सीरियस  हैं  शौर  ईमानदार  है  तो  यूनियन
 पब्लिक  सविस  कमीशन  के  जरिये  पब्लिक
 सेक्टर  में  प्रादमी  भेजे  जायें।  मैंने  भ्रपनी
 पालियामैंट्री  जिन्दगी  में  कोई  ऐसा  मिनिस्टर
 नहीं  देखा  जिसने  कोई  भी  कामन  सैंस  की  बात
 फो  कबूल  किया  हो।  सिर्फ  एक  मिनिस्टर
 दिन्दे  मैंने  देखा  जिसने  ऐसा  किया  है।  हमारे
 डिप्टी  प्राइम  मिनिस्टर  को  ही  देखिये  ।  कितनी
 ही  माकूल  बात  क्‍यों  न  हो  फाल्स  प्रेस्टिज  में
 फंसकर  वह  उसको  नहीं  मानते  |  मैं  श्री  पन्त  को
 कांग्रेचुलेट  करता  हूँ  कि  वह  किसानों  की  भलाई
 की  बात  करने  जा  रहे  हैं  7  यह  बात  उनकी  काबिले
 तारीफ  है,  लेकिन  मैं  उनसे  रिक्वेस्ट  करता  हूँ  कि
 जैसा  पहले  होता  भा  रहा  है,  झगर  ब  की  भी
 वही  हुभा  तो  इसका  नतीजा  खराब  होने  वाला
 है।  मैं  उम्मीद  करता  हूँ  कि  जहां  तक  मेनेजमेंट
 का  सवाल  है  उस  पर  मिनिस्टर  साहब  जरूर
 तबज्जह  देंगे  भोर  उनको  मुकरंर  करते  वक्त
 ्य  ठोंक  बजा  कर  उनको  लिया  जायेगा  1  जो
 भी  किसानों  के  हितंषी  हों  वह  इस  कारपोरेशन
 को  लायें  भौर  रिज  बेंक  को  भी  चलायें।

 मैं  दो  तीन  दिनों  के  भीतर  दूसरा  धाई-
 झोपेनर  देने  वाला  हैँ  जिससे  झगर  श्र  तक
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 सरकार  की  प्रांखें  नहीं  खुली  तो  ब  खुल
 जायेंगी
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 श्री  विभृति  मिश्र  (मोतीहारी)  :  उपाध्यक्ष
 महोदय,  मैं  इस  विधेयक  के  लिये  सरकार  को,
 हादिक  बधाई  देता  हुँ  कि सरकार  को  देर  से
 ही  सही,  लेकिन  यह  बात  सूफी  कि  किसानों  के
 लिये  कुछ  करना  चाहिये,  खास  कर  उन  किसानों
 के  लिये  जो  कि  बिहार,  वेस्ट  बंगाल  और  श्रसम
 के  हैं  जहाँ  पर  कोग्रापरेटिव  कमजोर  हैं।  सर-
 कार  के  दिमाग  में  यह  बात  बहुत  देर  से  श्राई
 कि  इन  स्टेट्स  में  कोझ्मापरेटिव  कमजोर  है।
 डा०  राम  सुभग  सिंह  यहां  बंठे  हुए  हंस  रहे  हैं
 लेकिन  जब  वह  ऐग्रीकल्चर  मिनिस्टर  थे  तब
 उन्होंने  खुद  सोचा  कि  इन  जगहों  पर  कोआापरे-
 टिव  कमजोर  है  1

 मैं  एक  बात  कहना  चाहता  हूँ  कि  जब
 किसानों  को  रुपया  देने  का  सवाल  है  तब  नियम
 सरल  होना  चाहिये,  नहीं  तो  जो  कोझ्मापरेटिव
 की  स्थिति  है  वही  होगी  कि  किसान  दौड़ते-
 दौड़ते  मर  जाता  है,  लेकिन  कोआपरेटिव  से
 रुपया  जल्दी  नहीं  मिल  पाता  है  1

 दूसरी  बात  मैं  यह  कहना  चाहता  हूँ  कि
 झाप ने  जो  लिमिट  हाफ  बविजिनेस  रक्खी है है
 वह  बढ़ाई  जाये  t  मैं  श्री  पम्त  से  कहना  चाहता
 है  कि  वह  किसानों  से  हमदर्दी  रखते  हैं  तो  कम
 से  कम  जो  विजिनेस  की  लिमिट  है  उस  को
 बढ़ायें  ।  मैं  एक  कोझ्ापरेटिव  बैंक  का  मेम्बर
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 है  1  उस  में  लिमिट  इतनी  कम  रहती  है  कि
 जब  पैसा  चुक  जाता  है  तो  किसानों  को  पैसा
 नहीं  मिलता  ny  इस  पर  ध्यान  देने  की  जरूरत
 है  1

 स्टेट  में  तो  कोप्मापरेटिव  होंगे  ही,  लेकिन
 मैं  चाहता  हैँ  कि  यहाँ  पर  एक  सैंट्रल  स्टेट  ऐग्री-
 कल्चर  क्रेडिट  कारपोरेशन  भी  होना  चाहिये
 ताकि  सब  कोझ्ापरेटिग्ज  का  झन्दाज  रहे  कि
 कहां  कितना  बिजनेस  हमा  भौर  कितना  नहीं
 हुआ  ।  इस  की  सख्त  जरूरत  है  जिस  की
 गुंजाइस  इस  बिल  में  नहीं  रकक्‍्खी  गई  है।  भ्रागे
 सरकार  इस  पर  विचार  करे  शौर  सोचे  ।

 जब  भाज  इस  कारपोरेदन  की  स्थापना
 होने  जा  रही  है  तब  इस  में  ऐसे  झफसर  रक्खें
 जायें  जो  किसान-माइन्डेड  हों  शौर  किसानों
 की  कठिनाई  को  सोचते  हों।  किसान  को  कब
 किस  प्रकार  की  जरूरत  है  उन  को  मासूम  होना
 चाहिये  ।  ध्रगर  भाप  शहरों  के  लोगों  को  वहां
 पर  रख  देंगे  तो  उन  को  तो  पता  ही  नहीं  होगा  कि
 कब  भदई  की  फसल  होती  है,  कब  रबी  की
 फसल  होती  है  धौर  कब  प्रगहनी  की  फसल
 होती  है  श्रौर  कब  किसान  को  रुपयों  की  जरूरत
 होती  है  कब  नहीं  -  इस  विभाग  में  जो  बड़ें-
 बड़े  झफसर  रक्खे  जायें  वह  किसान-माइसय्डेड  हों
 प्रोर  गांवों  से  भ्राने  वाले  हों,  जिन  के  धर  का
 वे  झाफ  लाइफ  किसानी  का  हो  ।  भले  ही  वह
 शहर  में  रहते  हों,  लेकिन  इस  संगठन  में  वे  ही
 लोग  रहें  जो  किसान  के  दु:ख  दर्द  को  समभते
 हों  t  प्रगर  बसा  भ्रादमी  नहीं  रक्खा  जायेगा
 झौर  शहर  का  प्रादमी  रक्‍्खा  जायेगा  तो  उसे
 किसान  से  कोई  मतलब  नहीं  होगा।

 इस  के  साथ  ही  मैं  यह  चाहता  हैं  कि
 किसान  से  कर्ज  को  वापस  लेने  की  धारा  में  जो
 पांच  वर्ष  का  समय  रक्खा  गया  है  उस  में
 सुधार  हो।  मान  लीजिये  किसी  किसान  ने
 ट्रैक्टर  खरीदा  t  तो  पाँच  वर्ष  में  ट्रक्टर  से
 खेती  कर  के  जो  उस  की  प्रामदनगी  होगी  उस  से
 बहू  प्रपना  कर्जा  महीं  झदा  कर  पायेगा।  मेरा
 झपना  झम्दाज  है  कि  पांच  बर्ष  का  जो  नियम
 रक्‍्खा  गया  है  उस  को  बढ़ा  कर  दस  बर्थ  रक्‍्खा

 जाये  ताकि दस  वर्ष  में  गर  वह  कोई  बड़ा
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 काम  करना  चाहता  है,  कोई  बाँध  बनवाना
 चाहता  है,  कोई  बड़ा  कुां  खुदवाना  चाहता
 है,  बिजली  लगवाना  चाहता  है  या  बिजली  के
 लिये  टेंक  बनवाना  चाहता  है  तो  वह  उस  काम
 को  आसानी  से  कर  सके  श्रौर  कर्जा  भी  श्रदा
 कर  सके  ।

 मैं  चाहता  हैं  कि  सरकार  इस  चीज  को
 जल्दी  से  जल्दी  लागू  करे  शौर  जिन  सटेटों  में
 कोआ्रापरेटिव  कमजोर  हैं,  जिन  के  लिये  यह
 खास  तौर  पर  बनाया  जा  रहा  है,  उन  की  श्रोर
 इस  में  'विदषेष  ध्यान  दिया  ज्ञाये । ऐसा  न  हो
 कि  इस  की  स्थिति  भी  कोआपरेटिव  जैसी  हो,
 जिस  के  बनाने  से  कोई  फायदा  न  हो  V

 sh  महाराज  सिह  मारती  (मेरठ):
 उपाध्यक्ष  महोदय,  किसानों  को  कर्ज  देने  वाली

 बहुत  सी  एजेन्सियां  पहले  से  यहाँ  चल  रही  थीं,
 यह  भी  एक  नई  एजेन्सी  बनाई  गई  है  1  मालूम
 तो  ऐसा  पड़ता  है  कि  बहुत  ज्यादा  कर्जा  देने  के
 लिये  सरकार  लालायित  है,  लेकिन  दो  कसौटियां
 कर्जा  देने  की  होती  हैं  1  दोनों  में  ही  यह  नई
 एजेन्सी  बनने  के  बाद  कोई  राहत  मिलने  वाली
 नहीं  है।  पहली  कसौटी  यह  है  कि  चूकि
 राष्ट्रीय  भाय  का  पचास  फीसदी  से  ज्यादा
 भाग  लेती  से  भ्राता  है  श्रोर  जो  एक्स्पोर्ट  कर

 रहे  हैं  उस  का  भी  50  फीसदी  से  ज्यादा  भाग
 डाइरेक्टली  या  इनडाहरेक्टली  खेती  से  ही
 झाता  है,  इस  लिये  मुल्क  का  जो  फाइनेन्शल
 कडिट  सिस्टम  है  उस  में  50  प्रतिशत  कर्जा
 लेती  को  दिया  जाना  चाहिये।  लेकिन  मुसीबत
 यह  है  कि  खेती  का  जो  विषय  है  वह  सूबे  का
 है  शौर  रुपये  पेसे  की  मालिक  दिल्‍ली  की
 सरकार  है।  बैंक  सारे  भ्राप  लोगों  के  हाथ  में
 हैं  1  क्षायद  प्रापका  ताल  मेल  नहीं  बेठता  भौर
 बीच  में  फजीहता  हो  जाया  करता  है।  वर्ना
 जो  बंक  सोदालाइजेशन  सिस्टम  चलाया  गया
 उस  में  से  8  प्रतिशत  कर्जा  शाप  लेती  के  लिये
 देते  7  उस  18 श्रतिशत में से में  से  भी  झाष  देखेंगे
 कि  OL  प्रतिधात  ट्रेड  ले  जायेगा  खेती  के
 ह): द  से  1  मैं  कहना  चाहता  हैँ  कि  इस  कसौटी

 DECEMBER  3,  968  Credit  Corps.  Bili  6

 पर  श्रब  तक  जितनी  श्राप  की  एजेन्सीज  हैं  सब
 मिल  कर  सिवा  इस  के  कि  किसानों  को  मूर्ख
 बनायें  और  कुछ  नहीं  करतीं  |  प्रोपेगेन्डा  के
 लिये  तो  श्राप  कह  सकते  हैं  कि  यह  एजेन्सी
 किसानों  को  कर्जा  देने  के  लिये  श्रौर  दूसरी
 सहूलियतें  देने  के  लिये  हैं,  लेकिन  सही  बात  यह
 है  कि  इस  मुल्क  में  कर्जा  देने  के  लिये  जो
 फाइनेन्सिंग  होती  हैं  उस  का  50  प्रतिशत
 निश्चित  रूप  से  खेती  पर  जाना  चाहिये,  लेकिन
 वह  lu  प्रतिशत  तक  नहीं  पहुंच  रहा  है  |  इस
 बिल  के  बाद  भी  वह  नहीं  पहुंच  पायेगा  ।

 किसानों  को  कर्जा  मिल  जाये  उन  की
 हैसियत  के  हिसाब  से  शौर  कर्जे  की  वसूली
 होने  की  गारेन्टी  हो,  इस  में  कोई  दो  रायें  नहीं
 हो  सकतीं  ।  सरकार  ने  कभी  इस  बारे  में  नहीं
 सोचा  ।  ऐसी  हालत  में  इस  तरह  का  बिल
 लाने  से  कोई  फायदा  नहीं  है।  मैं  कहना  चाहता
 हैं  कि  इस  बार  हिम्मत  कर  के  श्राप  कोई  ऐसा
 सिस्टम  बना  लीजिये  श्रौर  कोई  ऐसा  बिल  ले
 आइये  जिस  में  इन  पचास  एजेन्सियों  के  बजाय
 एक  ही  एजेन्सी  रह  जाय  ।  हर  किसान  को  यह
 पता  हो  कि  उस  की  हैसियत  क्‍या  है।  सरकार
 उस  को  एक  काड्डं  दे  सकती  है,  एक  पास  बुक  दे
 सकती  है  जिस  में  उस  की  हैसियत  लिखी  हुई
 हो  ।  प्रगर  वह  भ्रपनी  जमीन  बेचे  तो  उस  का
 दाखिल  खारिज  हो  जाये,  भ्रगर  वह  खेती  के
 लिये  कर्जा  ले  तो  वह  कर्जा  उस  में  लिख  लिया
 जाये,  वह  किस  जगह  पर  है  इस  का  उस  को
 पता  रहें।  उस  को  मासूम  रहे  कि  इतना  रुपया
 वह  ले  संकता  है  श्ौर यह  उस  को  देना  है।
 इस  के  लिये  श्राप  एजेन्सी  बनायें  -  मान  लीजिये
 कि  मेरी  हैसियत  कुछ  है  |  मैं  5,000  रु०  प्लौर
 ले  सकता  हूँ।  तो  मैं  एजेन्सी  से  जा  कर  5,000
 झ्०  ले  लूं।  उस  के  बाद  यह  गारेस्टी  सूबे  की
 सरकारों  के  साथ  होनी  चाहिये  कि  बेह  रुपयाँ
 झगर  मैं  नहीं  देता  तो  वह  एजेस्सो  लेड  रेवेन्यू
 की  तरह  से  मुझ  से  ले  ले  1  भ्रगर  मेरी  जमीन
 इस  के  लिये  नीलॉम  भी  हो  जाये  तो  भी  वहू
 सक्य  मुझ  से  सूस  ही  जाये,  और  जिसंगां
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 रुपया  एजेन्सी  हमें  द ेउतना  ही  रुपया  रिजवं
 बेक  एजेन्सी  को  एडवान्स  कर  दे।  इस  रुपये
 को  फाइनेन्स  करने  के  लिये  एक  ही  एजेन्सी
 होनी  चाहिये  शौर  वसूली  की  गारेन्टी  होनी
 चाहिये  ताकि  रुपया  सहूलियत  से  वसूल  हो
 सके  ।  दोनों  बातों  का  समन्वय  बहुत  जरूरी
 है  ।  जितनी  शभ्रब॒तक  की  श्राप  की  फाइनेंसिंग
 एजेन्सीज  हैं  किसी  के  जरिये  से  इन  में  से  कोई
 काम  नहीं  हो  रहा  है।  यह  जो  एजेंसी  श्राप
 हम  को  दे  रहे  हैं  इसको  देने  में  जितना  हम  को
 फायदा  होता  है  उससे  ज्यादा  हम  को  परेशानी
 हो  जाती  है।  कौन  सी  श्राप  गारंटी  करेंगे  कि
 आसानी  के  साथ  कर्जा  किसानों  को  मिल
 जाएगा  |  आप की  श्रफसरशाही  है  जो  कि  हर
 जगह  चल  रही  है  1  कोश्रोप्र  टिव्ज़  में  वह  चल
 रही  है।  यहां  भी  वही  चलेगी  1  थोड़ा  तो
 आप  रुपया  देंगे,  ज्यादा  मांगने  वाले  होंगे।
 इसकी  वजह  से  फिर  वही  प्रोसीजर  चलेगा
 इस  अफसर  से  उस  श्रफसर  तक  चीज़  जाएगी।
 नतीजा  यही  होगा  कि  कर्जा  लेने  वाला  आदमी
 जो  है  उसको  कई  सौ  रुपया  तो  रिश्वत  में  देना
 पड़  जाएगा  |  उसके  बाद  वसूली  का  सवाल  पैदा
 होता  है।  इस  सब  का  क्‍या  परिणाम  निकलेगा,
 इसको  श्राप  भी  देख  सकते  हैं

 मैंने  पहले  भी  सुझाव  दिया  था  दौर  वित्त
 मंत्री  जी  को  एक  चिट्ठी  भी  लिखी  थी।  इस
 हाउस  में  भी  मैंने  इस  सुझाव  को  रखा  था।
 लेकिन  उसकी  श्रोर  श्रभी  तक  कोई  ध्यान  नहीं
 दिया  गया  है|  मैं  उस  चीज़  को  दोहरा  देना
 चाहता  हूँ  |  ापने  एक  ही  देश  में  दो  मुक्तलिफ
 किसान  श्र  गैर  किसान  बना  दिये  हैं  '  किसान
 धौर  गैर  किसान  के  लिए  भेदभाव  झापने  क्‍यों
 बरत  रखा  है।  भ्रापके  बैंकिंग  सिस्टम  में  लैंड
 मार्टगेज  बैक  मौजूद  हैं  |  वे  सूबों  के  भ्रन्दर  हैं।
 वहाँ  से  अगर  किसान  कर्जा  लेना  चाहता  है
 तो  कानूनन  उसको  छूट  है  किवह  कोर्ट  फीस  न
 दे  ।  बिना  कोर्ट  फीस  के  उसको  कर्जा  मिल
 जाता  है।  लैंड  मार्टगेज  बैक  सूबों  की  सरकारों
 के  निमंत्रण  में  कार्य  करते  हैं।  उन  से  पोलि-
 टिकल  फ़ायदा  भी  उठाया  जाता  है  ।  जिस  दल

 की  सरकार  बनती  है  व्‌  किक्षानों  को  कर्ज
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 दिलाने  के  नाम  प्र  राणनीतिक  लाभ  भी
 उठाना  चाहती  है  ।  जो  दूसरे  बैक  हैं  हनमें  से
 अगर  किसान  कर्जा  लेना  चाहता  है  तो  भठारह
 संकड़ा  उससे  लिया  जाता  है।  किसान  लैंड
 मार्टंगेज  बैंक  से  जो  कर्जा  लेता  है  उसके  दो
 साल  के  ब्यज  के  बराबर  उसका  खर्चा  हो
 जाता  है  प्रगर  वह  दूसरे  बैंकों  से  कर्जा  लेना
 चाहता  है  तो  ।  सोलह  सतरह  सेकड़ा  जैसा  बड़ा
 ब्याज  हो  जाता  है।  मैंने  वित्त  मन्त्री
 जी  को  चिट्ठी  लिखी  थी  कि  मेहरबानी
 करके  एक  सक्यूलर  निकाल  दीजिये  इसके  थारे
 में  ।  जहां  पर  सेंटर  का  राज  है  वहां  तो  गवर्नर
 से  कहकर  झाप  निकाल  सकते  हैं,  झाप  भ्रध्यादेश
 जारी  कर  सकते  हैं  भ्रौर  जहां  पर  गबनंर  का
 राज  नहीं  है,  वहां  पर  भाप  उनको  सलाह  दे
 सकते  हैं।  उन्होंने  कहा  कि  यह  तो  सूबों  का
 विषय  है,  इसमें  हम  क्‍या  कर  सकते  हैं।  एक
 हज़ार  बातों  में  तो  भाप  सूबों  को  सलाह  देते
 रहते  हैं  लेकिन  इस  बात  में  पश्राप  नहीं  दे  सकते
 हैं।  जहां  भ्रापका  मतलब  होंता  है  वहां  पर  तो
 आप  दे  सकते  हैं  लेकिन  जहाँ  पर  किसाम  के
 मतलब  की  चीज़  होती  है  तो  भाप  सूबों  को  राय
 नहीं  दे  सकते  हैं  ?  कया  इसका  यह  नय  लगाया
 जाए  कि  सूबे  किसी  दूसरे  देश  के  हिस्से  हैं,  उन
 से  सेंटर  का  क्या  मतलब  ?  प्राप  उनसे  क्‍या
 कोई  सम्बन्ध  नहीं  रखते  हैं?  यह  तो  एटीटगूड
 है  यह  किसान  ध्रौर  लेती  के  लिए  निहायत  ही
 खतरनाक  एटीटयूड  है  |

 मैं  कहना  चाहता  हैं  कि झगर  इन  दोनों
 कसौटियों  पर,  किसान  को  ऋणा  देने  बाली  बात
 पर  यह  बिल  खरा  नहीं  उतरता  है  तो  यह
 बेकार  का  बिल  है।  इससे  पहले  भी  जितने
 बिल  प्रापने  बना  रे  हैं,  वे  भी  बेकार  हैं
 दूसरी  कसौटी  यह  है  कि  राष्ट्रीय  भ्राय  का
 जितना  बड़ा  हिस्सा  भ्राप  बेती  से  ले  रहे  हैं  भौर
 एक्सपोर्ट  में  जितना  बड़ा  हिस्सा  झाप  क्षेती  से
 ले  रहे  हैं,  उतना  हिस्सा  किसान  को  ऋण  में
 आप  देने  की  व्यवस्था  करें  -  टोटल  फाइनेंसिण

 जो  कृषि में  होती है,  उसमें  भाप  इसको  भी
 शामिल  करें।  हस  बात  का  भी  श्राप  ध्यान
 रखें  कि  कितनी  भ्रासानी  से  शौर  बिना  रिश्वत
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 दिये  हुए  उसको  ऋण  मिल  सकता  है।  मैं
 समभता  हूँ  कि  इन  दोनों  कसौटियों  पर  भ्रापका
 यह  बिल  खरा  नहीं  उतरता  है।  मैं  प्रार्थना
 करता  हैं  कि  एक  कम्प्रहैँसिव  बिल  प्राप  लायें,
 एक  ही  एजंसी  बनाने  की  कोशिश  करें,  जो  इन
 सब  कामों  को  कर  सके  झौर  जो  इन  दोनों
 कसौटियों  पर  खरी  उतर  सके  ।

 श्री  शिव  मारायर  (बस्ती)  :  मैं  इस  बिल
 का  हादिक  समर्थन  करता  हैं।  सुबह  का  भूला
 शाम  को  घर  भ्रा  जाए  तो  उसको  भूला  नहीं
 बहा  जा  सकता  है।  गवरनंमेंट  श्रगर  कोई  प्रच्छा
 काम  करे  तो  उसके  ऊपर  हैमरिंग  करना  शुरु
 नहीं  कर  देना  चाहिये।  मैं  अपने  मित्र  को
 बतलाना  चाहता  हैं  कि  जो  फाइनेंस  मिनिस्टर
 हमारे  सामने  बैठे  हुए  है  ये  कोई  मामूली  फाइनेंस
 मिनिस्टर  नहीं  हैं  |  बड़े  बाप  के  ये  बड़  बेटे  हैं  ।
 फाइनेंस  के  ये  पंडित  हैं।  ये  इस  चीज़  को
 जानते  हैं।  इनसे  हम  लोगों  को  बड़ी  शादषा  है,
 विष्वास  है।  कमिंग  इवेंट्स  कास्ट  देश्नर  होडो
 बीफोर ।  मुझे  यकीन  है  कि  ये  बेहतरीन
 फाइनेंस  मिनिस्टर  साहब  साबित  होंगे।  ये
 पस्टं  क्लास  एम०  एस०  सी०  हैं  -  भ्रापकी  तरह
 से  मिडल  फेल  नहीं  हैं  1  मुझे  ष््णें  श्रादा  है  कि
 पंत  जी  के  नेतृत्व  में  हम  गरीब  किसानों  को
 समय  पर  कर्जा  मिल  सकेगा  भर  हम  सुखी
 होंगे,  समृद्ध  होंगे  -  जिस  तरह  के  ढपोल  संखिये
 झापकी  संविद  सरकार  में  थे,  उस  तरह  के  इस
 सरकार  में  नहीं  हैं।  संविद  सरकारों  की  ढपोल
 संखियों  जैसी  नीति  रही  है,  हमारी  सरकार  की
 नहीं  रही  है।  हमारी  जिस  सरकार  ने  बिजली
 जार  खम्भों  तक  फ्री  दी  थी  किसानों  को,  इनकी
 गवर्नमेंट  जब  पावर  में  झाई  तो  उसने  हमारे
 ऊपर  बैन  लगा  दिया।  हम  किसान  लाख  आंसू
 बहाते  हैं,  रोते  हैं  लेकिन  हमारी  सुनवाई  नहीं
 होती  है।  हम  को  ठीक  समय  पर  कर्जा  मिलना
 चाहिए।  दफ्तरों  में  काम  ठीक  से  होना
 चाहिए।  भ्रधिकारी  वर्ग  को  ठोक  तरह  काम
 करना  चाहिए।  महाराज  सिंह  भारतीजी  ने
 जो  रिश्वत  वाली  बात  कही  है,  उस  रिववत
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 वाले  बाज़ार  को  श्राप  ठीक  करें।  खेती  को
 भाप  ठीक  करें  ताकि  हम  को  भ्रमरीका  से  भीख
 न  मांगनी  पड़े  ।  ठीक  ढंग  से  शौर  ठीक  समय
 पर  कर्जा  हम  को  मिले,  खेती  का  डिवेलेपमेंट
 हो,  यह  हम  सब  की  कामना  है  V

 इन  छाब्दों  के  साथ  मैं  इस  विधेयक  का
 समर्थन  करता  हैँ  शौर  भ्राशा  करता  हैँ  कि  पत्त
 जी  के  रहते  हुए  हमारे  देश  का  कल्याण  होगा  ।

 श्री  शिव  चन्दर  का  (मधुबनी)  :  वैसे  तो
 जब  संशोधन  पेश  किये  गए  थे  तभी  मैं  बोल
 चुका  2  लेकिन  श्रब  जब  इस  बिल  को  पास  करने
 जा  रहे  हैं,  तो  मैं  एक  बार  फिर  इसका  स्वागत
 करता  हूँ

 मैं  मंत्री  महोदय  से  कहना  चाहता  हूँ  कि
 कहीं  ऐसा  न  हो  कि  हम  श्रोवर-प्राप्टिमिस्ट  हो
 जाएं  श्रौर  श्रोवर-श्राप्टिमिज्म  में  श्रा  कर  जो
 हकीकत  है,  उसको  भूल  जायें  शौर  वास्तव  में
 जिनको  इस  बिल  से  फायदा  पहुंचना  चाहिए,
 उनको  न  पहुंच  पाये।  कर्जा  देने  वाली  जो
 भापकी  एजंसीज़  हैं,  जो  सिलसिला  प्रापने
 एग्रिकल्चरल  लोंज़  का  बनाया  है,  तकावी  कर्जों
 का  बनाया  हुप्ना  है,  कोग्रोप्रेटिव  लोंज़  का  बनाया
 हुआ  है,  उस  सिलसिले  को  श्राप  सरज्ञमीन  पर
 जा  कर  देखिये  श्रौर  पता  लगाइये  कि  वास्तव  में
 कितना  कर्जा  किसानों  को  मिलता  है  प्रौर
 कितनी  कठिनाइयों  शौर  परेशानियों  में  से  होकर
 गुज़रने  के  बाद  मिलता  है।  जो  झापकी
 मशीनरी  है  यह  भ्रष्ट  मशीनरीं  है।  यदि  झ्रापकी
 मंशा  यह  हो  कि  किसान  को  एक  रुपया  मिले  तो
 वास्तव  में  उसको  दस  पैसे  ही  मिल  पाते  होंगे  ।
 यह  जो  बीमारी  है,  इसको  झापकों  खत्म  करना
 होगा  ।  यह  तो  सभी  अनुभव  करते  हैं  कि  कृषि
 में  क्रडिट  की  कमी  भ्रनुभव  की  जा  रही  है  शौर
 उनको  समय  पर  कर्जा  नहीं  मिलता  है,  पैसा
 नहीं  मिलता  है,  पूंजी  का  इंतजाम  नहीं  हो  पाता
 है,  बीज  का  इन्तज़ाम  नहीं  हो  पाता  है,  वूसरी
 सुविधाभों  का  नहीं  हो  पाता  है।  इस  वास्ते  ये
 सुविधायें  उसको  उपलब्ध  हों  इसका  प्रबन्ध  भाप
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 को  करना  होगा  ।  इनके  प्रभाव  में  वे  उत्पादन
 नहीं  बढ़ा  पाते  हैं,  खेती  का  विकास  नहीं  कर
 पाते  हैं।  ये  जो  रुकावटे  हैं  इनको  भाषको  दूर
 करना  चाहिए  यदि  ाप  चाहते  हैं  कि  वास्तव  में
 किसान  को  फायदा  हो  भौर  भ्रापका  उत्पादन
 बढ़े  ।  इसको  हस्प्लेमेंट  करने  वाली  जो  प्रशास-
 निक  मशीनरी  है  उसमें  झापकों  परिवर्तन  करना
 होगा,  उसमें  झ्रापको  बुनियादी  तबदीलियां  करनी
 होंगी  ।  जब  झापने  ऐसा  किया  तब  जाकर  यह
 मुमकिन  होगा  कि  आपका  जो  मकसद  है  वह
 पूरा  हो  1

 क्रेडिट  से  ही  एग्रिकल्चर  का  जो  मसला  है
 वह  हल  होने  वाला  नहीं  है।  भाजादी  के  वाद
 जमींदारी  का  एवालिशन  हुआ  ।  लेकिन  इससे
 क्वालिटेटिव  चेंज़  जो  भ्राना  चाहिए  था  वह  नहीं
 भ्राया  |  प्रभी  भी  बहुत  से  लोग  हैं  जो  बेजमीन
 हैं।  उनका  मसला  एक  बुनियादी  मसला  है।
 जब  तक  श्राप  भूमिहीनों  को  ज़मीन  नहीं  देते  हैं
 तब  तक  कुछ  नहीं  होगा  क्रेडिट  के  लिए  भाप
 जितना  पैसा  दे  दें,  दिखाने  के  लिए  श्राप  बेशक
 हमें  बड़े  बड़े  श्रांकड़े  दिखा  दें,  लेकिन  जब  तक
 हिन्दुस्तान  में  भूमिहीन  लोगों  की  समस्या  हल
 नहीं  होती  है,  उनको  भूमि  नहीं  मिलती  है  तब
 तक  कृषि  के  क्षेत्र  में  रेडीकल  परिवर्तन  नहीं
 होगा,  बुनियादी  परिवर्तन  नहीं  होगा  t  देक्ष  में
 जितनी  भूमि  फालतू  पड़ी  हुई  है  वह  भूमिहीनों
 में बाँट  दी  जानी  चाहिये।  केवल  कानून  के
 द्वारा  इसका  हल  नहीं  निकल  सकता  है  कानून
 को  छोड़  कर  ज़रा  ग्रामदान  का  जो  उसूल  है
 उसको  श्रापको  लागू  करना  होगा  ।  उससे  भूमि-
 हीनों  को  ज़मीन  मिल  सकती  है।  उससे
 कोप्रोप्रेशन  के  लिए  भी  रास्ता  साफ  होगा ।
 लाजें  स्केल  फामिंग  भी  हो  सकेगा  ।
 साइंटिफिक  फामिंग  भी  हो  सकंगा  तब  यह
 जो  क़ेडिट  वाली  बात  है  इससे  वास्तव  में  लाभ

 होगा,  इससे  एग्रिकल्चर  में  जो  कोप्नोप्रेशन  वाली
 बात  है,  उसको  बढ़ावा  मिलेगा  और  एप्रिकल्बरल
 प्रोडक्शन  बढ़ेगा,  कृषि  उत्पादन  बढ़ेगा  7  उस
 समय  माकिटेबल  सरपलस  भी  प्रापको  मिलेगा
 शौर  उससे  प्रापको  इंडस्ट्रियलाइजेशन  में  भी
 मदद  मिलेगी  t

 इस  बास्ते  मैं  कहुँगा  कि  भाप  झोबर-
 पझ्ाप्टिमिस्ट न  हों।  मशीनरी को  ाप  ह्ट्ीमें
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 लाइन  करें  ताकि  किसानों  को  भासानी  से  कर्ज
 मिल  सके  ।

 जो  कुछ  भी  शाप  इस  वक्त  बना  रहे  हैं  उस
 का  मैं  स्वागत  करता  हूँ।  हकीकत  में  किसान  को
 इससे  लाभ  हो,  इस  पर  झापकों  गोर  करना
 होगा  ।

 थी  क्षिकरे  (पंजिम)  :  मैं  मन्‍्त्री  महोदय  का
 भ्रभिनन्‍्दन  करता  हूँ  इस  बास्ते  कि  यह  जो
 विधेयक  है  इसको  केवल  मेरे  जैसे  निर्दलीय
 सदस्य  द्वारा  पुरस्कृत  नहीं  किया  जा  रहा  है।
 सभी  दलों  ने  इसको  पुरस्कृत  किया  है  मम्त्री
 महोदय  ने  कई  एमेंडमेंट्स  जो  पेश  हुए  थे  उन
 में  स ेकुछ  को  स्वीकार  भी  किया  है।  यह
 खुशी  की  बात  है।  यह  एक  योग्य  परम्परा  है।
 इस  तरह  की  परम्पराधों  का  धीरे-धीरे  भौर
 भी  निर्माण  किया  जाना  चाहिये  t

 हम  यह  देख  रहे  हैं  कि  भारत  में  गरीब
 धिक  गरीब  होते  जा  रहे  हैं  शौर  श्रीमन्त
 भ्रधिक  श्रीमन्त  होते  जा  रहे  हैं।  गरीबों  शौर
 श्रीमन्‍्तों  में  जो  भ्रन्तर  है,  वह  बहुत  बढ़ने  लगा
 है  |  मैं  चाहता  हैं  कि  जो  कारपोरेशन  बनाया
 जा  रहा  है,  इसके  द्वारा  हस  प्रन्तर  को  शौर
 ज़्यादा  बढ़ावा  न  दिया  जाए  श्रौर  कोशिश  की
 जाए  कि  यह  कम  हो  1

 इस  कारपोरेदान  में  कर्ज  देने  की  जो  बात
 कही  गई  है,  उसके  बारे  में  कोई  लिमिट  नहीं
 रखी  गई  है।  कितना  भी  एक  प्रादमी  को  कर्जा
 मिल  सकता  है।  मैंने  गोझा  में  देखा  है  कि  जब
 केन्द्र  सरकार  ने  कमशियल  बैंकों  को  अनुमति
 दी  थी  कि  वे  कृषि  के  लिए  ऋण  दे  सकती  हैं
 तब  वहाँ  के  जो  कमशियल  बैंक्स  हैं  उन्होंने  वहाँ
 जो  इंडस्ट्रियलिस्ट  हैं  उनको  फामिंग  के  लिए
 प्राठ-प्राठ  लक्ष  का  कर्जा  दिया  है।  इतना  बजी
 देने  की  वजह  से  नये  तरींके  की  जमींदारी
 निर्मारा  होने  का  धोका  है।  यह  प्रावश्यक  है
 कि  छोटे  किसानों  को  कर्ज  प्राप्त  करने  की  पूरी
 सुविधा  दी  जाये  ।  इस  बारे  में  कोई  लिमिट  न
 रखने  का  परिगाम  यह  होगा  कि  बड़े  शौर
 छोटे  कामंजें  में  श्रम्तर  बढ़  जायेगा  धौर  इस
 बिल  का  मौलिक,  बुनियादी,  हेतु  पूरा  नहीं
 होगा  ।
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 [भी  दिकरे]
 जहाँ  तक  चेयरमंनधिप  का  सम्बन्ध  है,

 मैंने  बार-बार  हू  स्ट्र्स  करने  का  प्रथश्म  किया
 है  कि  शैयरमेन  का  पद  ऐसे  लोगों  को  दिया
 जाये,  पब्लिक  प्रंडरटेकिग्त  में  जिन  की
 श्रद्धा  है  7  भ्राज  सुबह  और  कल  ही  इस  सदन
 में  श्री  केशवदेव  मालवीय  का  क्रि  किया
 गया  |  जब  श्री  मालवीय  जैसे  लोग  किसी
 पब्लिक  प्रंडरटेकिंग  के  चेयरमैन  के  पद  पर

 मियुक्त  किये  जाते  हैं,  तो  मेरे  जसे  लोग  तो

 बहुत  खुश  होते  हैं,  क्योंकि  जिस  व्यक्ति  की
 किसी  विषय  में  श्रद्धा  होती  है,  बही  उस  में

 सुचारु  रूप  से  कार्य  कर  सकता  है  भोर  उस  में
 सफलता  प्राप्त  कर  सकता  है।  इसलिए  मन्त्री

 महोदय  इस  बात  का  ध्यान  रखें  कि  इस  कार-
 पोरेशन  के  चेयरमैन  के  पद  पर  वही  व्यक्ति

 नियुक्त  किये  जायें,  जिन  की  इस  विषय  में  श्रद्धा

 हो

 क्षी  मोला  नाथ  मास्टर  (पलवर)  :
 उपाध्यक्ष  महोदय,  वास्तव  में  यह  बिल

 बहुत  ही  भ्रच्छे  समय  पर  झाया  है।जब
 पंडित  जी  ने  कम्यूनिटी  प्राजेक्ट  भौर  पंचायती
 राज  का  एक  नया  दौर  शुरू  किया  था,  उस
 समय  यह  खयाल  था  कि  उन  के  द्वारा  देहात
 का  क्षेत्र  बिकास  करेगा  1  लेकिन  वहां  से  जो
 तकावियां  मिलती  थीं,  लगभग  सभी  सरकारों
 ने  उन्हें  खत्म  कर  दिया  भौर  यह  काम  को-
 प्रापरेटिव्ज़  के  सुपुदं  करना  तय  किया  गया
 लेकिन  यह  देखा  गया  कि  किसानों  को  न  तो
 लैंड  मार्गेन  बेकस से  पूरा  पैसा  मिला  शौर  न
 को-झापरेटिव  बैंक्स  से  ।  को-प्रापरेटिव  बैंकों
 में  सब  से  बड़ी  कठिनाई  मीडियम  मं  लोन्ज़  के
 बारे  में  है।  इस  लिए  इस  बिल  में  यह  थ्यवस्था
 ज़रूर  होनी  चाहिए  कि  पभ्रधिक  से  षिक
 मीडियमटमं  लोन  भोर  लांग-दढर्म  लोन  दिये
 जायें।

 इंडस्ट्रीज  डिपार्टमेंट  मे ंकिसी  मशीनरी  के
 लिए  केवल  दस  परसेंट  जमा  कराना  पड़ता  है,
 लेकिन  जब  किसान  ढ्ुंक्हर  को  तकाबी  के
 लिए  सामुदायिक  विकास  खंड  में  जाता  है,
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 तो  उसे  पचास  परसेट  जुटाना  पड़ता  है।  उस
 व्यवस्था  को  खत्म  करना  चाहिए  ।  मैरा  सुझाव
 यही  है  कि  जो  सहूलियत  इ डस्ट्रीख  के  क्षेत्र
 में  दी  जातो  है,  वही  किसानों  को  भी  दी  जानी
 चाहिए

 भरी  हुकम  खर्द  कछवाय  (उज्जेन)  :
 उपाध्यक्ष  महोदय,  बसे  तो  यह  श्राम  चर्चा  है
 कि  यह  सरकार  बिल्कुल  नालायक  सरकार  है,
 लेकिन  पिछले  बीस  बरसों  के  बाद  यह  सुन्दर
 बिल  ला  कर  इस  सरकार  ने  जो  काम  किया
 है,  मैं  उस  का  स्वागत  करता  हूँ।

 हम  सब  लोगों  की  यह  इच्छा  है  कि
 किसानों  को  जो  कर्जा  दिया  जाये,  बह  उन्हें
 बहुत  सरलता  से  मिले  ध्रौर  उस  में  कानून  की
 इतनी  पेचीदगियां  नहीं  होनी  चाहिए,  जिम  के
 काररा  उन्हें  परेशानी  हो।  इस  समय  यह
 स्थिति  है  कि  किसानों  को  कर्ज़ा  लेने  में  बड़ी
 दिक्‍त्रत  पेश  भ्राती  है  भौर  वे  बहुत  परेशान
 होते  हैं  ।

 झाज  हमारे  देश  में  एक  बहुत  बड़ा  भ्राथिक
 संकट  है;  श्राज  बह  कर्ज  के  बोध  से  दबा  जा
 रहा  है।  झगर  किसानों  को  कर्ज़ा  सरलता  से
 मिले  धौर  उस  में  कोई  कानूनी  पेचोदगियां  न
 हों,  तो  वे उस  का  सदुपयोग  पैदावार  बढ़ाने
 के  लिए  करेंगे  ।  प्रधिक  पैदावार  होने  से  हमार।
 देश  इस  भ्राथिक  संकट  भौर  कर्जे  के  बोभ  से

 छुटकारा  पा  सकता  है  ।

 जो  काएतकार  भूमि  खरीदते  हैं,  महे
 सरलता  से  कर्शा  मिलना  चाहिए  इस  बात
 का  प्रयत्न  करना  चाहिए  कि  बनवासी,  भादि-
 वांसी,  पिछड़ी  जातियों  के  लोग  भौर  हरिजन
 इस  दिशा  में  प्रध्तिक  रुचि  लें  और  कर्जा  ले  कर
 ज़मीन  खरीदें  और  उस  में  श्रणथिक  पैदावार
 कर  ।  सरकार  को  इस  तरफ़  विशेष  ध्यान  देना
 जाहिए  कि  इस  समय  जो  जमीन  परती  पड़ी
 है,  जो  किसी  के  काम  नहीं  भा  रही  है,  वे

 लोग_  उस  में  हल  बला  कर  'परदावार  को
 बढ़ायें  L
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 थी  शक्षि  भूषण  बाजपेयों  (लारगोन):  एक
 लायक  झादमी  का  स्टिफ़िफेट  तो  मिला
 सरकार  को  ।

 वित्त  मंत्रालय  में  राज्य  मंत्री  (भो  कृषगा
 चन्द्र  पस्त)  :  उपाध्यक्ष  महोदय,  पिछली  चर्चाग्रों
 में  इस  विधेयक  के  सम्बन्ध  में  जो  मुख्य-मुख्य
 बातें  उठाई  गई,  उनके  बारे  में  मैं  बोल  चुका  हूँ।
 जब  इस  विधेयक  की  धाराओं  और  संशोधनों  पर
 विचार  हुआ,  तो  हमें  उन  सब  विषयों  में  तफसील
 के  साथ  जांने  का  अवसर  मिला  |  इसलिए  इस
 वक्त  उन  सब  बातो के  बारे  में  लम्बी  चर्चा  करने
 का  अवसर  नहीं  है  ।  मुके  इस  बात  की  खुशी  है
 कि  सदन  के  सभी  कोनों  से  इस  विधेयक  का
 समथथंन  हुप्रा  है,  यहां  तक  कि  २०,  २१  साल  के
 बाद  श्री  कछवाय  को  भी  सरकार  द्वारा  लाये  गये
 क्रिसी  विधेयक्र  का  समर्थन  करने  का  अवसर
 मिला  ।

 इस  विधेयक  में  इस  सदन  की  कितनी  दिल-
 चस्पी  है,  यह  तो  इसी  से  स्पष्ट  होता  है  कि  इस
 के  सिलसिले  में  यहां  पर  २०६  संशोधन  पेश  हुए
 शर  उनके  बारे  में  भी  यहाँ  बहुत  दिलचस्पी  के
 साथ  चर्चा  हुई।  भले  ही  कोई  सैद्धान्तिक  मत-
 भेद  इस  बारे  में  नहीं  था,  फिर  भी  इस  विधेयक
 पर  इतनी  लम्बी  चर्चा  हुई  कि  यद्यपि  इसके
 लिए  दो  तीन  घंटे  दिये  गये  थे,  लेकिन  यह  छः
 सात,  श्राठ  घंटे  तक  चला  और  इसके  हर  एक
 पहलू,  ध््रौर  दस  बिल  के  बाहर  भीजा  कर
 सारी  क्रपि-नीति  और  प्रन्य  सम्बद्ध  विषयों  पर
 चर्चा  हुई

 माननीय  सदस्य,  श्री  शिकरे,  ने  मेरे  बारे  में
 श्रभी  जो  कहा,  उसके  लिए  मैं  उनका  प्राभारी

 है  t  उन्होंने  कई  संशोधन  स्वीकार  किये  जाने  के
 बारे  में  कहा।  यह  तो  हमारा  काम  हो  है|.
 संसद्‌  में  विधेयक  इसी  लिए  श्राता  है  कि  उसमें

 सुधार  करने  के  लिए  सुझावों  जौर  संशोधनों  को
 यया-सम्भव  स्वीकार  किया  जाये  |

 शनी  झब्दुल  गबी  डार:  लेकिन  हमने  यह
 मौका  पहली  बार  देखा  है|

 की  gece  wer  wer:  मैं  मानतमीय  सदस्यों
 के  प्रति  अपना  झाभार  प्रकट  करता  हूँ  कि
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 उन्होंने  इस  विधेयक  में  इतनी  दिलचस्पी  ली
 झौर  भ्रष्ययन  कर  के  भपने-पपने  संशोधन  भौर
 सुकाव  दिये  ।

 इस  चर्चा  से  एक  बात  तो  यह  निकली  कि
 कृषि-उत्पादन  के  विषय  में  सब  की  चिन्ता  है
 शौर  सब  चाहते  हैं  कि  हम  खाद्यान्न  के  सम्बन्ध
 में  ग्रात्म-निभरता  की  तरह  बढ़ें।  माननीय
 सदस्य,  श्री  भारती,  ने  एक  ही  एजेन्सी  बनाने
 का  सुकाव  दिया।  मैं  समझता  हूँ  कि  एक  एजेंसी
 से  काम  चलना  बड़ा  मुश्किल  है  1  वह  खुद  कहते
 हैं  कि ऋण  की  मात्रा,  उसका  प्रनुपात,  बढ़ाने
 की  प्रवश्यकता  है  अगर  एक  ही  एजेंसी  रखी
 जाये,  तो  यह  संभवत  नहीं  है।  इसके  लिए  कई
 एजेन्मीज  की  प्रावश्यकता  हो  सकती  है  |  वह
 चाहेंगे  कि  इस  काम  के  लिए  बंक  भी  कर्ज  दे
 श्रौर  को-प्रापरेटिब्ज  भी  ।  दो  एजेंसीज  तो  ये
 हैं।  यह  कार्पोरेशन  एक  तीसरी  एजेन्सी  है  t
 इस  लिए  मैं  समझता  हैँ  कि  वह  इस  बात  की
 मानेंगे  क्रि  एक  ही  एजेन्सी  बनाना  इतना  सरल
 नहीं  है  श्रौर  उस  से  शायद  किसानों  को  पूरा
 लाभ  भी  नहीं  हो  पायेगा  ।

 किसी  माननीय  सदस्य  ने  इस  बात  पर  तो
 एतराज  नहीं  किया  कि  सहकारिता  के  ही  द्वारा
 किसान  को  कर्ज  पहुँचाया  जाना  चाहिये,  लेकिन
 इस  बात  की  चर्चा  अवह्य  की  गई  कि  कई
 जगहों  में  सहकारी  संस्थाये  प्रच्छी  तरह  से  नदीं
 चल  रही  हैं,  उन  में  कुछ  खामियां  श्रौर  कम-
 जोरियां  हैं।  श्री  का  और  श्री  डार  ने  इसकी
 चर्चा  की।  मैं  उन  माननीय  सदस्यों  को  याद
 दिलाना  चाहता  हूँ  कि  ये  सव  सहकारी  संस्थायें
 राज्य  सरकारों  के  नीचे  काम  करती  हैं।  एक
 हद  तक  उन  से  सलाह-मष्वरा  लो  हो  सकता  हैं,
 लेकिन  प्राखिर  में  यह  काम  राज्य  सरकारों  के
 नीचे  ही  भ्राता  है।  इसलिये  जिस-जिस  राज्य
 से  वे  प्राते  हैं,  भ्रगर  वे  वहां  की  सरकारों  को
 सलाह  दें,  तो  ज्यादा  लाभ  होगा  ।  मुझे  यही  झाधा
 है  कि  प्र  राज्य  सरकार  जल्दी  से  जल्दी  इन
 कारपोरेशनों  का  संगठन  करंगी।

 एक  चीज  की  ब्वर्चा  फिर  इस  वक्‍त  हुई।
 मैं  उसके  बारे  में  कुछ  कहना  प्रावदयक  समझता
 हैं।  वह  यह  कि  इसाक  पैसा  कम  द्वोगां  भौर
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 इस  में  जितना  पैसा  रखा  गया  है  वह  पर्याप्त  नहीं
 होगा  ऋण  देने  के  कार्य  को  पूरा  करने  के  लिए
 सारी  बहस  में  मैं  नही  जाता  |  लेकिन  यह  मैं
 प्राश्यासन  दे  सकता  हैँ  सदन  को  कि  ग्रगर  यह
 पैसा  पर्याप्त  नहीं  है,  जिस  काम  के  लिये  रखा
 गया  है  उसके  लिये  काफी  नहीं  है  तो  हम  धाप
 के  पास  प्रायेंगे  शौर  पैसा  बढ़ाने  की  श्रावध्यकता
 सममेंगे  तो  उसको  बढ़ायेंगे  ।  इस  लिए  इसके
 बारे  में ाप  को  कोई  चिस्ता  करने  की  प्रावष्य-
 कता  नहीं  है  ।

 शिकरे  साहब  ने  दो  एक  बातें  कही  थीं

 कुछ  ख्त्स  और  रेगुलेशंस  की  बात  थी  कि  लिमिट
 रहनीं  चाहिये  7  यह  बिल  में  रखने  की  बात  नहीं
 है  1  यह  बाद  को  बोड  के  तय  करने  की  बात
 है।

 कोर्ट  फीस  का  जिक्र  भारती  जी  ने  किया
 था  5  उन्होंने  कहा  था  कि  कोर्ट  फीस  श्राप  कहते
 हैं  कि  राज्य  सरकारों  की  बात  है  i  तो  राज्य
 सरकारों  की  बात  तो  है  ही  ।  यह  स्टाम्प  एक्ट
 के  मातहत  राज्य  सरकारें  कोर्ट  फीस  मुकरंर
 करती  हैं  ।

 भी  महाराज  सिह  भारती  :  आप  उनको
 सलाह  दे  सकते  हैं  |

 थ्रो  कृष्ण  कन  पंत  :  हम  उनको  लिखेंगे।
 पझ्राप  को  पत्र  उप-प्रधान  मंत्री  ने  लिखा  है,  वह
 मिला  होगा।

 श्री  सहाराज  सिंह  भारतों:  नहीं  मिला
 है।

 श्री  कृष्ण  न्य पंत :  ताज्जुब  है।  लेकिन.

 उन्होंने  कहा  है  कि  हम  राज्य  सरकारों  को
 प्रावध्यकता  पड़ो  तो  लिखेंगे।

 श्री  महाराज  सिंह  सारतो:  झभी  झाव-
 हयकता  पड़ी  नहीं  !

 भरी  कृष्णा  शना  पंत:  झाप  बह  पत्र  पढ़  लें
 फिर  सलाह  देना  चाहें  तो  दें  वरना  सदन  का
 समय  खराब  होगा  |
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 तो  मैं  प्राखिर  में  फिर  सब  माननीय
 सदस्यों  को  धन्यवाद  देता  हूँ  कि  इतनी  दिल-
 च्वस्पी  उन्होंने  इसमें  ली  शौर  श्राशा  करता  हूँ
 सदन  इस  बिल  को  पास  करेगा।

 MR.  DEPUTY-SPEAKER  t  Now,  the
 question  is  :

 “That  the  Bill,  as  amended  be
 passed.””

 The  motion  was  adopted

 4.40  hrs.

 MOTION  RE  FINAL  REPORT  OF
 ROAD  TRANSPORT  TAXA-

 TION  ENQUIRY  COM-
 MITTEE—Contd,

 MR.  DEPUTY-SPEAKER  :  We  shall
 now  take  up  further  consideration  of  the
 Final  Report  of  the  Road  Transport  Taxa-
 tion  Enquiry  Committee.  The  time  at  our
 disposal  is!  hour  and  20  minutes.  I  do
 not  like  that  this  be  discussed  in  instal-
 ments.  The  House  would  like  to  hear  the
 hon.  Minister.  I  would  request  the
 hon.  Members  to  confine  their  remarks  to
 0  minutes  each.  Shri  Goel  to  continue
 his  speech.  You  have  already  taken  0
 minutes.  Please  conclude  in  a  _  few
 minutes.

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garth):  Mr.  Deputy-Speaker,  Sir,  I  narrat-
 ed  yesterday  that  the  transport  industry  is
 inthe  doldrums.  It  has  not  got  a  fair
 deal  at  the  hands  of  the  Government.  It  is
 good  that  the  hon.  Minister  is  present
 today.  We  missed  him  very  much  _yester-
 day.  He  himself  is  of  the  opinion  that,  at
 present,  the  industry  is  faced  with  several
 difficulties.  l|  would  not  read  from  his
 speech  where  he  has  admitted  all  this.
 He  has  admitted  that  the  industry
 is  suffering  from  heavy  _  taxation.
 I  wonld  like  to  make  an  appeal  to  him  that,
 if  he  really  feels  that  the  industry  is  suffer-
 ing  from  heavy  taxation,  that  it  will  be
 good  to  make  a  beginning  with  the  reduc-
 tion  of  excise  duties  on  fuel,  tyres  and
 tubes  and  vebicles  so  that  this  burden  may
 be  reduced  to  some  extent.
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 Another  difficulty  which  the  hon.
 Minister  has  also  admitted  is  about  inter-
 State  movements.  These  transporters  who
 have  to  pass  from  one  State  to  another  are
 Subjected  to  various  laws  of  various  States.
 For  that  purpose,  |  would  request  the  hon.
 Minister  that  the  Inter-State  Commission
 on  Transport  must  be  strengthened  and
 Made  a  permanent  body,  an  independent
 body,  and  it  must  also  be  given  powers  to
 impose  taxes  on  inter-State  movements  so
 that,  after  having  collected  all  these  taxes;
 these  can  be  fairly  and  equitably  distributed
 between  the  various  States.

 Another  difficulty  is  with  regard  to
 these  checkposts.  I  also  want  to  remind
 him  that  the  Keskar  Committee  in  its
 Second  Interim  Report  has  suggested  the
 abolition  of  octroi  because  in  U.  P.  alone
 there  are  27  such  check-posts.  The  recom-
 mendation  of  the  Second  Interim  Report
 has  not  been  implemented  by  the  various
 States.  In  fact,  various  corporations  and
 local  committees  are  now  suggesting  that
 the  entire  octroi  schedule  should  be  revised.
 It  should  be  in  the  fitness  of  things  that,
 from  the  Central  Government,  a  directive
 should  go  to  all  these  corporations  and
 various  Jocal  bodies  so  that  the  octroi  duty
 is  not  enhanced  at  all.

 4.45  hrs.

 [Shri  Vasudevan  Nair  in  the  Chair)

 The  illegal  gratification  which  is  being
 charged  at  various  check-posts  from  these
 transporters  is  also  another  problem.  They
 have  to  pay  very  huge  sums  on  account  of
 that.  That  problem  also  has  to  be  very
 effectively  tackled.

 Then,  Sir,  I  would  invite  the  hon.
 Minister’s  kind  attention  to  one  thing  ;  and
 that  is,  the  absence  of  credit  facilities  given
 by  the  Government.  This  is  proving  to  be
 a  great  hindrance  in  the  way  of  develop-
 ment  of  the  industry.  The  Minister  him-
 self  has  admitted  that  these  transporters
 have  to  pay  interest  even  upto  30%.  In
 order  to  free  them  from  the  clutches  of
 these  greedy  financiers,  }  think,  the  Govern-
 ment  should  think  of  some  arrangement  by
 which  some  Gnancial  aid  can  be  made
 available  to  the  transporters  because  Road
 transport  is  admittedly  one  of  the  best
 means  of  transport  and  the  difficulties  which
 we  experience  in  rail  (ramsport  are  pol  €३-

 Perienced  in  road  transport.  It  is  a  most
 convenient  way  of  transport.  There  Is  no
 pilferage.  The  dealer  who  wants  to  take
 his  goods  from  Delhi  to  Amritsar  can  take
 them  during  the  night  and  can  unload  them
 at  Amritsar  in  the  morning  and  sell  them
 realise  the  money  that  very  day.  Consider-
 ing  that  the  money  market  is  tight  these
 days,  road  transport  provides  one  of  the
 most  easy,  convenient  and  speedy  mode  of
 transport.  Therefore,  Sir,  it  deserves  the
 Government's  encouragement  and  |  think
 the  hon.  Minister  who  realises  this  would
 do  something  in  the  matter.  Now,  that  the
 ills  have  been  diagnosed  and  various  re-
 ports  have  almost  given  these  unanimous
 reports.  What  has  not  been  done  is  the
 implementation  part  of  it  and  |  would
 request  the  hon.  Minister  to  see  that  what-
 ever  recommendations  have  been  made  by
 the  Keskar  Committee  and  Dalal  Com-
 mittee  and  various  other  committees  are
 implemented.  Even  if  he  implements  25%
 ot  what  has  been  recommended  |  think  the
 industry  will  get  some  relief  and  would
 develop  to  the  desired  extent.

 Sir,  this  industry,  as  I  submitted  already
 has  to  play  an  effective  role  in  the  economy
 of  our  country.  And,  therefore,  }  would
 appeal  that  something  must  be  done  injthe
 matter  of  implementing  what  has  already
 been  recommended.  The  Inter-State  Com-
 mission  should  be  strengthened  with  powers
 of  imposing  taxes  on  inter-State  movements
 and  this  should  become  an_  independent.
 body  and  something  should  be  done  in
 this  behalf.  Some  formula  ‘should  be
 evolved  with  regard  to  the  standard  tax.
 This  is  all  that  |  have  to  submit.

 SHRI  BEDABRATA  BARUA  (Kaliabor):
 Road  transport,  though  essentially  of  natio-
 nal  importance,  has  been  treated  as  a  step-
 subject,  and  the  inquiry  bas  brought  out
 justifiably  the  fact  that  there  are  a  lot  of
 difficulties  inthe  way  of  the  development
 of  road  transport  due  to  all  types  of  taxes
 and  duties  in  various  States.

 Another  aspect  of  the  road  transport
 business  is  that  it  is  rather  a  small  man’s
 business,  and  about  80  per  cent  of  the
 operators  are  middle  class  people,  and  60
 per  cent  among  them  are  stated  to  be  those
 who  have  only  one  truck  each  at  their  dis-
 posal  and  who  use  their  truck  for  their
 own  maipiepance.
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 [Shri  Bedabrata  Barua)
 The  third  aspect  about  the  motor  trans-

 port  industry  is  the  scope  which  it  offers
 for  corruption.  The  stiff  control  mechan-
 ism  which  is  there  is  easily  relaxed  by  the
 payment  of  some  money.  A  motor  opera-
 tor  is  hopelessly  ut  the  mercy  of  those
 people  who  have  to  give  him  a  licence  or
 permit  or  a  certificate  of  fitness  for  his
 vehicle  and  so  on  in  respect  of  which  one
 could  always  raise  the  question  of  judg-
 ment.  Therefore,  I  feel  that  something
 should  be  done  to  look  to  the  interests  of
 this  industry  and  the  small  men  who  are
 being  subjected  to  regulations  which  are
 bound  to  be  implemented  in  an  arbitrary,
 way—it  is  not  that  the  regulations  are
 arbitrary,  but  the  authorities  can  very
 easily  act  in  un  arbitrary  manner  by  saying
 "  do  not  accept  your  vehicle  as  being
 roadworthy;  |  reject  it,  unless  you  pay  me’.
 It  is  because  of  this  reason  that  those
 people  who  are  placed  in  charge  of  check-
 ing  the  transport  vehicles  of  certifying  their
 roadworthiness  tend  to  become  corrupt,
 and  |  would  submit  that  the  extraordinary
 scope  for  corruption  which  this  offers  should
 be  avoided  ;  and  it  can  only  be  avoided  by
 bringing  about  certain  changes.  1  hope
 the’  some  of  the  changes  that  have  been
 suggested  by  the  committee  will  be  imple-
 mented.

 I  know  the  difficulty  involved  in  that
 matter,  because  some  of  the  suggestions
 will  have  ta  be  implemented  by  the  States.
 For  example,  it  has  been  stated  that  the
 the  taxation  hus  been  rather  on  the  heavy
 side.  J,  forone,  believe  that  it  is  true.
 Whether  it  is  passenger  tax  or  road  tax  or
 goods  tax  or  any  other  tax,  ultimately  it
 falls  on  the  consumer.  A  ridiculous  as-
 pect  of  the  whole  thing  is  this.  In  certain
 States,  they  impose  passenger  and  goods
 tax  ;  they  impose  it  upon  the  bus  passen-
 ger  but  they  do  not  impovxe  it  on  the  pas-
 songer  who  travels  by  private  car  who  also
 moves  for  visits,  dianer  etc.  But  when  a
 man  is  sick  and  he  hires  a  taxi,  he  will
 have  to  pay  the  tax  because  he  is  a  passen-
 ger.  This  is  the  most  regressive  system  of
 of  taxation  that  |  could  imagine,  and  |  feel
 that  it  should  be  done  away  with.  It  is
 absolutely  anti-people  form  of  taxation.
 The  man  who  is  bound  to  appear  in  a  case
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 this  tax,  but  one  who  travels  in  his  own
 vehicle  does  not  have  to  pay  anything.  This
 kind  of  thing  should  be  avoided.  The  com-
 mittee  has  suggested  a  very  good  step  for
 avoiding  this.  |  hope  Government  will  try  to
 put  that  suggestion  through.  For  instance,
 the  committee  has  suggested  that  there
 should  be  a  tax  on  fuel.  If  diese!  is  more
 useful  and  cheaper,  then  it  may  be  taxed
 more.  Some  way  should  be  found  to  tax
 the  fuel  and  the  State  Governments  might
 be  asked  to  collect  it.  If  this  system  is
 adopted,  there  is  very  little  scope  for  cor-
 ruption,  bribery  etc.  Of  course,  those  who
 have  a  bad  car  will  possibly  have  tu  pay
 something  more  on  petro!  ;  but  they  can
 change  the  carburettor  or  stop  using  bad
 petrol  and  soon.  To  the  extent  that  the
 tax  will  be  more  on  petrol  by  way  of  con:
 sumption  by  an  old  car,  some  injustice
 would  no  doubt  be  there.  But  the  com-
 mittee  has  suggested  that  the  amount  of
 Petrol  consumed  is  a  very  good  indicator
 and  therefore,  the  tax  on  petrol  or  fuel  is
 good  from  the  point  of  view  of  the
 industry.

 There  has  been  a  general  argument  that
 the  taxation  has  become  a  disincentive.  [
 believe  that  this  is  an  argument  which  can-
 not  be  rejected.  We  have  to  find  out  some
 ways  and  means  by  which  we  could  re-
 move  the  disincentive  aspect.  But  it  is  not
 the  disincentive  aspect  about  which  |  am
 so  much  worried,  but  the  encouragement
 to  blackmarketing  which  is  there  because
 of  the  very  heavy  tax.  I  have  scen  that
 most  of  the  drivers  go  about  without  any
 Papers  and  without  paying  any  taxes.  They
 can  easily  do  it;  for,  if  the  tax  is  very
 high,  then  all  that  one  has  to  do  is  to  go
 on  avoiding  that  tax  and  paying  just  Rs  I5
 or  Rs.  10  here  and  there.  This  type  of
 thing  has  become  an  institution  in  itself.
 I  have  fouad.  it  a  sort  of  universal  culture,
 so  to  say,  im  our  country.  So  far  as  the
 motor  vehicles  are  concerned,  this  is  the
 state  of  affairs  in  the  entire  country.  [
 thought  that  it  was  there  only  in  my  State,
 but  I  find  that  it  is  happening  everywhere.
 Any  vehicle  could  be  stopped  and  the  man
 asked  to  pay  tax.  Ifthe  duty  is  high,  the
 Man  can  always  pay  some  money  and
 manage  to  escape  or  pass  ;  if,  however,  the
 amount  of  goods  that  he  is  carrying  is  not

 or  somebody  who  ह ड  sick  or  body  who
 bas  to  appear  in  an  office  is  obliged  to  pay

 bject  ९०  octroj  duty,  he  cao  ulways  pass
 through.
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 It  {fs  taxation  which  has  been  very
 heavy  so  far  as  motor  vehicles  are  concern-
 ed.  I!  find  also  that  the  figures  of  taxation
 vary  so  much  from  State  to  State  that  some
 directive  should  be  issued  in  this  regard.
 This  being  a  financial  matter,  |  feel  that
 some  directives  or  instructions  could  be
 issued  so  that  there  is  no  scope  for  private
 taxis  or  private  operators  to  operate  in
 this  field  without  paying  any  taxes.  In
 those  States  where  there  are  very  heavy
 taxes,  the  private  operators  alone
 work.  Private  taxis  have  become  the  re-
 gular  system.  They  have  got  theit  own
 stands,  private  taxi  stands.  |  have  seen  in
 several  States  the  same  state  of  affairs
 This  has  been  directly  caused  by  the  faulty
 policy  of  State  Governments.  They  should
 tax  what  is  possible;  Rs.  100  or  Rs.  200
 extra  should  be  enough,  until  the  common
 people,  everybody  can  have  a  car.  If  this
 procedure  is  adopted,  Government  will  not
 lose:  on  the  other  hand,  they  will  get
 twenty  times  more  tax—lI  can  say  this  with-
 out  hesitation—-if  they  reduce  the  taxes.
 Do  not  have  passenger  and  goods  tax.  Du
 not  harass  them.  As  it  is,  they  have  to
 go  from  one  office  to  another.  You  go  to
 any  tax  office.  If  you  find  a  man  in  the
 morning  there,  you  will  still  see  him  stand-
 ing  there  at  4  P.M.  beeause  some  terms
 have  not  been  settled.  It  is  not  one  office
 he  has  to  goto.  He  has  to  go  from  one
 office  to  another.  For  passenger  tax,  it  is
 one  office  ;  for  goods  tax  it  is  another,  for
 excise  and  sales  tax  it  is  a  third  office  ;  for
 motor  vehicles  tax  it  is  another  office,  and
 for  fitness  certificate  it  is  the  office  of  some
 other  inspector.

 This  way  of  harassing  people  actually
 breeds  corruption.  We  have  to  consider
 whether  our  system  can  stand  so  much.
 Should  we  make  people  unnecessarily  cor-
 rupt?  We  have  to  see  that  whatever
 taxes  we  impose  in  such  a  way  that
 we  do  not  corrupt  the  common  man  and
 unnecessarily  force  him  to  salaam  some-
 body  with  Rs.  10,  for  getting  a  thing  done.
 This  is  not  good  for  anybody.

 I  think  the  Minister  should  take  this
 matier  in  hand  because  it  involves  the
 common  people's  i  Also  the
 owners  cannot  proiest.  I  have  told  vehicle-
 Owners  sometimes  about  it  and  asked  why
 they  are  not  protesting.  They  say  that  if
 they  did,  their  vehicle  would  be  deregister-

 hicl
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 ed  for  one  year  for  one  reason  or  another.
 This  is  the  type  of  things  going  on  and
 unless  the  initiative  is  taken  by  the  Ministry

 because  the  vehicle-owners  are  unable  to
 Protest  —things  will  not  improve.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 The  Report  of  the  Road  Transport  Taxation
 Enquiry  Committee  has,  in  my  opinion,
 brought  out  correctly  but  rather  one-sided-
 ly  the  difficulties  which  this  industry  is
 facing  due  to  what  I  should  call  the  anarchy
 of  the  taxation  system.  I  am  not  concerned
 so  much  just  now  with  the  question  of  the
 absolute  level  of  this  taxation  ;  it  is  not
 possible  forme  to  judge  to  what  extent
 this  industry  can  bear  uny  further  increases
 in  that  direction,  because  |  fiad  that
 although,  as  his  been  pointed  out  by  the
 Committee,  over  85  per  cent  of  the  opera-
 tors  are  small-scale  operators,  in  the  sence
 that  they  have  enly  one  or  two  vehicle  each
 —-surely  this  is  a  factor  which  merits
 Government's  special  attention—it  is  also
 true,  so  far  as  I  know,  that  there  is  still  a
 very  huge  rush  for  permits.  |  am  inclined
 to  believe  that  it  is  such  a  profitable  busi-
 ness  even  now,  despite  the  heavy  level  of
 taxation,  that  perhaps  it  would  be  wrong  to
 consider  this  question  simply  from  the
 angle  of  the  capacity  of  the  operators  to
 bear  this  taxation  level,  because  in  that
 case  this  rush  for  permits  would  have  begun
 to  dectine,  but  there  is  no  sign  of  {t  dec-
 lining.  Iam  not  actually  shedding  tears
 for  these  operators  just  now.  But  what  |
 would  bring  to  the  attention  of  the  Miaister
 is  that  road  transport,  specially  long-dis-
 tance  road  transport,  has  definitely  come
 to  stay  in  India.

 Without  {it  now  it  is  not  possible  for
 the  country’s  economy,  its  commerce  and
 its  trade,  to  be  carried  on  effectively  and
 efficiently.  |  say  this  because  there  is  &
 lurking  suspicion  in  the  public  mind  which
 the  Government  has  not  been  able  to
 dispe!,  that  the  rather  stepmotherly  attitude
 of  the  Government  towards  this  road  trans-
 port  industry  derives  basically  from  the
 idea  of  the  Government  that  it  is  a  com-
 petitor  with  the  railways,  and  it  is  necessary
 for  the  Minister  to  assure  us  not  only  on
 his  behalf,  because  |  know  he  has  got  a  lot
 of  sympathy  for  the  development  of  this
 industry,  but  on  behalf  of  the  Goverament
 which  he  represents,  that  because  of  its
 vested  imerests  iu  the  raliways  i:  is  nos
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 {Shri  Indrajit  Gupta]
 subjectively  being  influenced  to  take  rather
 astepmotherly  attitnde  towards  the  deve-
 lopment  of  this  industry.

 5.00  hrs.

 What  I  am  concerned  about  more  than
 the  actual  absolute  Jevel  of  taxation  is  the
 fact  that  there  is  complete  anarchy  in  the
 system,  and  it  is  this  anarchy  which  is
 standing  in  the  way  of  developing  «  really
 efficient,  speedy  and  modern  road  transport
 syatem  such  as  the  country  now  requires.
 There  is  no  uniform  rate  of  taxation,  there
 are  so  many  types  of  taxes  and  they  vary
 from  State  to  State,  there  is  a  multiplicity
 of  checkposts,  there  are  these  octroi  levies,
 all  these  points  have  been  made  quite
 correctly  by  other  speakers  and  they  are
 emphasized  in  the  report  also.  Apart
 from  the  total  accumulative  financial  burden
 of  all  these  things,  this  kind  of  system  is
 something  which  is  completely  anarchic,
 and  just  to  leave  it  on  constitutional
 grounds  to  the  various  states  to  manage  it
 will  mean  that  the  Central  Government  is
 actually  abandoning  its  responsibility  in
 the  matter.  If  it  wants  to  have  a  really
 efficient,  cohesive  and  speedy  road  trans-
 port  system  operating  in  this  country,  it
 cannot  be  done  if  this  anarchy  is  allowed
 to  continue.  Therefore,  some  ways  and
 means  must  be  found  by  which  the  system
 of  taxation  is  simplified.  They  have  also
 recommended  it  should  be  a  single  point
 taxation.  I  do  oot  know  why  the  passenger
 tax  and  the  goods  tax  should  not  be  con-
 solidated  with  the  motor  vehicles  tax.
 In  some  States  that  is  done.  For  instance,
 in  my  own  state  Goods  tax  and  passenger
 tax  are  included  in  the  motor  vehicles  tax
 and  we  do  not  have  to  pay  them  separately
 at  different  places.  In  many  States  [
 think  octroi  duties  are  not  much  of  a
 problem,  in  some  States  they  are.  I  saw
 in  the  papers  only  two  days  ago  that  in
 Bangalore  there  was  a  Bangalore  bundh  on
 this  issue.  Perhaps  the  Minister  saw  it.
 The  reason  was  that  the  Bangalore  Corpo-
 ration  wanted  to  extend  these  octroi  duties
 to  cover  about  200  or  300  items  among
 which  there  are  also  motor  spares  and
 accessories.  This  led  to  a  total  bandh  in
 the  city.  That  kind  of  thing  is  also  there.
 Morpover,  this  multiplicity  of  cbock-posts
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 and  toll  posts  and  octroi  dutles  and  all  that
 has  converted  this  as  Mr.  Barua  has  very
 correctly  pointed  out,  into  a  cesspool  of
 corruption.  It  is  the  main  iocentive  for
 Corruption.  So  I  would  suggest  that  some
 serious  thought  should  be  given  to  this
 Matter  of  making  this  system  of  taxation
 more  simplified  and  uniform  and  removing
 all  these  multiple  irritants  which  exist  and
 which  lead  not  only  to  inefficiency  but  to
 corruption.

 Secondly,  this  report  deals  mainly  with
 direct  taxation.  What  about  all  the  indi-
 rect’  taxation  from  which  this  industry  is
 suffering  and  over  which  |  am  afraid  the
 Minister  of  Transport  and  Shipping  has  no
 contro!  whatsoever,  that  is  to  say  the  high
 Prices,  the  constantly  rising  prices  firstly  of
 vehicles,—there  Birlas  and  Tatas  are  in-
 volved—the  price  of  fuel  which  is  going
 up  all  the  times,  spare  parts,  accessories,
 tyres  etc.  What  about  all  this.  This  is
 the  heaviest  part  of  indirect  taxation  be-
 cause  the  manufacturer  and  suppliers  of
 these  commodities  are  being  allowed  to  use
 their  monopoly  or  near-monopoly  position
 in  a  sheltered  market,  protected  market  to
 fleece  the  consumers  and  charge  prices  and
 80  on  increasing  them  year  after  year  with-
 out  anykind  of  check.

 Will  you  please  tell  us  as  to  what  is  the
 use  of  our  discussing  this  road  transport
 problem  unless  it  is  taken  as  a  comprehen-
 sive  problem.  It  cannot  be  discussed  piece-
 meal.  It  cannot  be  solved  piecemeal.  All
 these  things  are  involved.  There  is  the
 question,  for  example,  of  the  wages  of  the
 toad  transport  workers.  Their  wage  struc-
 ture  has  a  direct  bearing  on  the  efficiency
 or  inefficiency  of  this  system.  Everybody
 knows  that  the  wages  are  low.  The  condi-
 tions  of  work  are  very  different.  All  over
 the  world  it  is  known  that  the  drivei’s
 occupation  and  profession  is  one  of  the
 toughest  jobs  in  the  world.  Here  also  it
 is  because  of  the  business  of  the  States
 having  their  own  standards,  having  their
 own  rights  and  so  on,  no  uniformity  has
 been  brought  about.  Though  there  is  some
 wage  board  appointed,  it  will  goon  ina
 pedestrian  manner  and  |  do  not  know  what
 will  come  out  ultimately.  But  this  is  aleo
 something  which  does  not  bring  about  a
 sort  of  organized  and  standardised  system
 in  wages  which  will  allow  the  transport
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 industry  to  be  manned  by  efficient  workers
 and  contented  workers.  May  I  remind
 you,  Sir,  it  was  these  workers,  the  workers
 of  the  private  transport  operators  who  were
 called  upon  during  the  emergency  in  965
 to  carry  supplies  for  the  army  on  the  bor-
 der  during  the  Indo-Pakistan  hostilities
 when  4000  or  5000  of  them  had  to  be
 requisitioned  for  this  purpose  aad  ‘it  was
 the  private  transport  drivers  and  cleaners
 who  worked  at  the  front  line  of  the  fire  and
 many  of  them  had  been  killed  also  by
 enemy  bombs.  Let  us  think  about  them  a
 bit.  Unless  something  is  done,  |  do  not  see
 how  you  will  get  out  of  this  unless  it  be-
 comes  a  common  concern  not  only  of  this
 Ministry  but  of  the  Government  as  a  whole.
 I  find  this  here  in  an  answer  which  the
 Hon.  Minister  gave  to  one  of  my  questions
 sometime  ago.  The  question  related  to
 the  Central  Road  ‘Transport  Corporation
 which  is  their  own  pet  baby.  The  Ceatral
 Road  Transport  Corporation  is  running  on
 a  loss.  The  loss  is  Rs.  16,52,000,  during
 ‘1966-67.  When  it  was  asked  as  to  what
 was  the  reason  for  this  loss,  many  reasons
 were  listed.  The  first  two  which  the
 Minister  cited  are:  (I)  increasing  cost  of
 fuel  and  tyre  and  (2)  increasing  motor
 vehicle  tax.  It  is  because  of  these  factors
 that  the  Government-owned  Central  trans-
 port  Corporation  is  suffering.  Then  what
 is  the  solution?  t  was  very  much  pained
 to  hear  this.  It  also  hurts  me.  I  am  sure
 the  hon.  Minister  also  feels  that  way.  He
 is  going  about  speaking  in  many  places.
 He  is  an  important  man  and  he  is  saying
 all  sorts  of  things.  This  is  what  he  said
 in  the  annual  general  meeting  of  the  Thana
 Manufacturers  association  sometime  ago.

 The  Minister  is  quoted  as  saying  that
 Dr.  V.  K.  R.  V.  Rao  pleaded  his  helpless-
 ness  in  meeting  the  demand  of  the  road
 transport  owing  to  the  progressive  cuts  in
 the  budgetary  provision  year  after  year  and
 unlese  his  hands  are  strengthened  there  Is
 No  use  expecting  things  from  him.  I  think
 it  is  correctly  reported.  He  means  that  a
 powerfull  lobby  shoutd  be  bullt  up  in  the
 Parliament  to  increase  the  budgetary  allo-
 cation  for  transport  and  road  development.
 The  worst  sufferer  has  been  the  Ministry
 of  Transport  and  Shipping.  If  he  wants  to
 get  out  of  the  Finance  Minister's  clutches,
 I  am  prepared  to  support  him  fully.  I
 would  like  to  know  just  as  we  have  a
 railway  budget,  why  not  we  have  @  sepa-
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 rate  road  budget  outside  the  general  budget.
 Why  not  the  Government  thiok  in  terms
 of  a  separate  road  transport  budget  if  we
 want  to  bring  about  a  co-ordinated  trans:
 port  system  instead  of  leaving  everything
 to  Mr.  Poooacha?  He  is  there  as  the
 inheritor  of  the  past  legacy.  Now  the  road
 transport  system  is  only  complementary  to
 the  Railways;  it  should  not  be  regarded  as
 a  rival  and  it  should  be  properly  organized
 and  put  on  3  sound  footing.  I  would
 suggest  that  the  hon.  Minister  should  think
 of  a  separate  road  transport  budget.  In  that
 we  are  supporting  him  fully.  Rather  than
 going  about  the  country  and  pleading  help-
 lessness  und  asking  for  a  lobby  in  the
 Parliament—the  lobby  is  here—he  should
 stand  up  and  fight  against  Mr.  Morarji
 Desai.  Otherwise  how  can  we  support
 him  ?  (/nterruptions)  Otherwise  let  him
 moot  the  idea  of  a  separate  road  transport
 budget  and  we  will  support  him.

 SHRI  SRADHAKAR  SUPAKAR
 (Sambalpur)  :  Mr.  Chairman,  Sir.  |  thank
 you  for  giving  me  a  chance  to  speak  on
 this  subject,  and  I  propose  to  confine  my
 remarks  entirely  to  Chapter  IX  of  the  report
 which  speaks  of  the  conditions  of  the  roads
 in  the  country.  The  Central  Government
 has  taken  up  the  responsibility  of  maintain-
 ing  thc  national  highways  through  the
 State  Governments  but]  am  afraid  they
 do  not  pay  any  attention  to  the  upkeep
 and  development  of  the  national  highways.

 5.2]  brs.

 [Shri  Thiremata  Rao  in  the  Chair}

 In  this  connection,  |  would  draw  your
 attention  to  a  very  relevant  remark  in  the
 report,  namely,  “the  Central  Government
 realises  every  year  a  sum  of  Rs.  236  crores
 on  accoun!  of  the  motor  transport  taxation
 but  it  spends  only  Rs.  67  crores.”  That  it,
 oaly  one-fourth  of  the  sum  realised  by
 taxation  is  spent  on  roads.  {  think  this
 needs  improvement  having  regard  to  the
 fact  that  the  national  highways  are  very
 important,  and  I  think  it  is  high  time  that
 the  Central  Government  spent  more  on  ths
 development  of  roads  than  its  income.

 In  this  connestion,  it  bas  been  stated
 and  justifiably  so,  that  the  economy  of  not
 melnaining  the  roads  properly  is  a  very
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 (Shri  Sradhakar  Supakar)
 Bad  economy,  which  affects  the  transport
 Operators,  the  people  who  are  using  the
 roads  and  others,  the  general  public,  in  a
 very  bad  way  by  way  of  wear  and  tear  of
 the  vehicles,  by  way  of  breakdown.  by  way
 of  detention  in  journeys  and  by  way  of
 slowness  in  speed  and  not  doing  the  work
 properly  and  in  proper  time  on  account  of
 the  delay  on  the  roads.  The  hon  Minister
 was  in  the  Planning  Commission  and  the
 Committee  has  recommended  that  at  least
 Rs.  750  crores  should  be  provided  in  the
 fourth  Plan  for  the  development  of  roads,
 but  I  think  that  even  that  is  a  rather  very
 low  target,  because,  if  the  Government  has
 an  income  of  Rs,  236  crores  per  annum,
 there  is  no  reason  why  the  allotment  of
 money  for  the  fourth  Five  Year  Plan  on
 account  of  the  development  of  roads  should
 not  exceed  a  thousand  crores.  When  I
 speak  these  thing  I  hope  |  am  helping  the
 hon.  Minister  in  strengthening  his  hands.

 So  far  as  the  tax  element  is  concerned,
 it  has  been  stated  that  for  the  running  of
 these  transport  vehicles,  the  tax  element  in
 passenger  vehicles  is  43.3  per  cent  and  so
 far  as  the  goods  vehicles  are  concerned,  it
 is  35,7  per  cent.  Though  uw  very  strong  and
 harsh  criticism  is  made  of  the  Government
 of  the  States  and  of  the  Centre  that  this
 amount  is  too  heavy,  1  do  not  think  if,
 having  regard  to  the  conditions  of  our
 road,  the  Centre  and  the  States  spend  an
 adequate  amount  commensurate  with  the
 taxes  that  they  realise,  that  is  too  heavy.  If
 they  spend  an  adequate  amount  on  the
 maintenance  of  the  roads,  this  percentage
 of  taxation  so  far  as  the  passenger  vehicles
 and  goods  vehicles  are  concerned,  would  be
 perfectly  justifiable.  But  that  is  not  dune,
 Taxes  are  realised  but  the  roads  are  not
 maintained  properly.  That  creates  difficulty,

 Even  roads  in  the  capital  city  of  Delhi
 are  in  a  very  sad  state.  If  anybody  travels
 by  scoster-rickshaw  in  Delhi,  he  can  have
 the  pleasure  of  galloping  on  horse  back.
 Fortunately,  accidents  in  Dethi  are  not
 many.  Perhaps  it  is  an  accident  that  this
 debate  takes  place  immediately  after  the
 two  serious  accidents  in  the  car  marathen
 race  fiom  London  to  Sydney.  This  does
 sot  fpeak  well  of  our  care  of  roads.
 Thére  ig  a  lot  to  be  done  500  osily  is  the
 matter  of  maintenawe  ef  the  roads,  but  the
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 way  in  which  traffic  is  taken  care  of.  There
 are  too  many  cows  and  road  blocks  on  the
 roads.  Why  should  we  blame  only  the
 octroi  and  other  checkposts,  when  there  are
 mere  formidable  checkposts  in  the  form  of
 gheraos,  strikes  and  bandhs  on  the  roads  ?

 Government  should  take  into  considera-
 tion  all  these  facts.  If  at  all  they  are
 serious  that  the  transport  system  and  the
 stindard  of  our  people  should  improve,
 the  first  and  foremost  thing  they  should
 consider  is  bringing  the  conditions  of  roads
 in  our  country  to  the  same  standard  as  is
 prevailing  in  other  civilized  countries  of  the
 world,  where  a  car  or  goods  truck  can
 easily  do  60to  70  mph.  Railways  are  try-
 ing  an  experiment  of  having  a  run  of  00  to
 50  km  per  hour.  {  would  like  Dr.  Rao  to
 compete  with  the  railways  and  sce  that  the
 day  is  not  far  off  when  we  can  have  a  safe
 journey  on  the  roads  without  accident  or
 death  ut  a  speed  of  00  to  50  km  per  hour.

 SHRI  5.  K.  TAPURIAH  (Pali):  Sir,
 I  would  confine  my  remarks  to  passenger
 transport.  Seeing  the  way  in  which  our
 People  have  started  travelling  more  and
 more  by  buses  and  secing  that  buses  are  the
 commonest  possible  mode  of  transport
 available  to  the  common  man  whether  in
 the  village  or  in  the  city,  we  should  take
 steps  to  sce  that  this  method  of  transport
 is  made  as  cheap  as  possible.  I  wold  just
 like  to  mention  two  or  three  points  that
 come  to  my  mind  immediately

 The  first  is  about  the  heavy  excise
 duties  levied  on  diesel  oil,  motor  parts  and
 accessories.  It  is  necessary  to  make  the
 Pissenger  transport  system  completely  free
 from  all  encumbrances  and  difficulties.
 Only  yesterday,  ia  answer  to  my  question,
 the  Deputy  Prime  Minister  said  that  diesel
 oil  and  petro!  bear  the  highest  incidence  of
 excise  duty.  May  I  request  the  hon.
 Minister  to  see  whether  it  is  possible  to
 remove  the  excise  duty  on  diese!  oil  con-
 sumed  by  passenger  buses,  so  that  the  rates
 of  bus  travel  may  come  down  and  the
 common  man  may  be  benefited  ?

 Secondly,  in  every  State  there  is  rust
 for  permits.  When  there  was  u  Congress
 Government  in  West  Bengal,  I  remember
 opposifio®  parties  used  to  make  complaints
 ageinst  thé  concerned  attuister  for  showing
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 favouritism  in  granting  permits.  When  the
 UF  Government  was  in  power,  the  Congress
 Opposition  made  the  same  allegation.  While
 there  is  such  a  rush  for  permits  which  im-
 Plies  that  there  is  profit  in  this  trade,  how
 is  it  that  every  single  nationalised  passenger
 (ransport  corporation  in  our  country  is
 losing  money?  There  is  not  8  single
 Nationalised  corporation  either  in  Bengal  or
 in  any  other  State,  which  is  making  money.
 The  reason  is  that  the  common  man's
 transport  cannot  bear  the  burden  of  over-
 heads  which  a  centralised  unit  entails
 We  all  talk  of  the  common  man.  Now
 here  is  a  business  in  which  only  small  men
 and  small  traders  are  involved.  One  or
 two  people  get  together  and  get  a  bus  on
 hire-purchase  and  there  are  one  or  two
 men  working  with  them.

 There  was  no  monopoly  of  bigger  men
 din  this  trade.  It  was  all  run  by  smaller
 people.  When  we  nationalised  this,  we
 threw  these  smaller  people  out  of  job  and
 then  we  crested  these  giants.  And  these
 giants  started  losing  money.  Losing  of
 money  by  the  State  Corporations  meant
 either  higher  incidence  of  taxation  or  in-
 crease  in  fares.  11  there  is  increase  io
 fares,  that  again  affects  the  common  man.
 In  the  case  of  nationalised  transport,  we
 have  seen  that  there  is  a  burden  on  the
 people  because  the  corporations  have  lust
 money  and  fares  have  been  increased.
 Therefore,  |  believe  that  it  is  high  time  that
 some  action  is  taken  to  stop  them  from
 increasing  the  burden  on  the  people  and
 the  suggestion  |  have  for  consideration
 js  this:  4  would  like  to  know  whether  the
 Minister  would  consider  de-nationalisalion
 of  these  Corporations.  This  can  be  achieved
 by  creation  of  small  co-operatives,  you  are
 expecially  fond  of  co-operatives.  Create
 co-operatives  of  8  or  10  people  including
 two  drivers,  four  conductors,  etc.  and  give
 them  the  buses  owned  by  the  Corporation
 on  the  basis  of  hire-purchase.  The  em-
 ployees  provident  fund  or  other  funds  can
 be  used  us  down  payment  and  when  you
 strip  these  corporations  of  their  nrunagerial
 staff,  sypervisors  and  .sle'e-kheepers,  the  cust
 will  definitely  come  down  and  then  |  be-
 lieve  you  will  be  in  a  position  to  offer  the
 man.  on  the  street  8  cheaper  bus  travel.  it
 is  for  4he  Minister  to  concider  this  aad  |
 bope  be  will  reply  to  this  poiat.

 AGRAHAYANA  12,  890(S4KA)  Taxarion
 Engi?

 362
 Comm,  d

 at  मुहम्मद  इस्माइल  (वरकपुर)  :  सभापति
 महोदय,  जो  प्रह्ताव  रोड  ट्रॉस्पोर्ट  के  बारे  भें

 पेश  किया  गया  है,  मैं  उसके  सम्बन्ध  में  कहता
 चाहता  हैं  कि  यह  एक  ऐसी  इंडस्ट्री  है  जो  भाज
 बीस  वर्ष  की  आजादी  के  बाद  भी  एक  चिश्रूखल जल
 श्रौर  डिसेंट्रनाइफ्ड  इंडस्ट्री  है  शौर  इसका  कोई
 माई  बाप  नहीं  है।  इसका  पता  नहीं  है  कि
 कौन  इसको  टेकल  कर  सकेगा  कौन  नहीं  ।  रोड
 ट्रांस्पोर्ट  बड़ी  महत्वपूर्ण  इंडस्ट्री  ह ैलेकिन  श्रगर
 श्राप  देखिये  तो  झाप  को  पता  चलेगा  कि  कुछ
 दिनों  से  रोड  ट्रांस्पोर्ट  इंडस्ट्री  में  छोटी-छोटी
 कम्पनियाँ  हमारे  देश  में  ढेवेलप  हो  गई  हैं,  भौर
 इतने  जोर  ये  डेबेलप  हो  गई  हैं  कि  वह  सारे  देश
 में  फैल  गई  हैं।  उनकी  इतनी  इम्पार्टस  हो  गई
 है  कि  हिन्दुस्तान  के  तमाम  शहरों  में  उसकी
 ब्ांचेज्‌  खुल  गई  हैं,  भौर  रेलवे  पर  उसका
 बदस्त  असर  पड़  रहा  है।  धगर  रेलबे  से
 पूछा  जाय  तो  मालूम  होगा  कि  उनके  पास  10,
 ॥%  या  208  ज्यादा  ट्र्क्स  नहीं  है।  बह  लोग
 किस  तरह  से  काम  करते  हैं  भौर  क्‍या  उन  का
 हिसाव  है,  झगर  इसको  देखा  जाय  तो  दिल्‍ली  में
 कुछ  हिसाब  है,  बंगाल  में  कुछ  हिसाब  है,  श्ान्ध्र
 में  कुछ  भौर  हिसाब  है  1  ऐसी  स्थिति  में  न  तो

 'गवमेमेंट  इनकम  टैक्स  तय  कर  सकती  है  भौर
 त  कुछ  भौर कर  सकती  है।  जब  से  यह  चीज
 इंट्रोड्यूस  हुई  है  तब  से  बहुत  स्वरावी  भ्रा  गई

 t

 इसके  साथ-साथ  यदि  प्राप  यह  देखिये  कि
 किस  के  पास  कितने  ढ्र्क्स  है  तो  श्राप  को  मासूम
 होगा  कि  जिनके  पास  एक  ट्रक  है  उनकी  संख्या
 1,36,000  है  जिन  के  पास  कुछ  मिलाकर
 1,36,000  ट्रक  हैं,  जिन  के  पास  दो  से  पांच
 तक  ट्रक  हैं  उनकी  संख्या  14,046  है,  जिनके
 पास  कुल  मिलाकर  50,000  ट्रक  हैं,  जियके  पास
 6  से  50  तक  ट्रक  हैं  उनकी  संख्या  3,187  हैं,
 जिनके  पास  कुल  मिलाकर  61,440  ट्रक  हैं,
 इसी  तरह  से  जिनके  पास  5।  से  lou  तक  ट्रक
 हैं  उन  की  संख्या  32  है,  जिनके  पास  कुल  मिला

 2,000  ट्रक  हैं  भौर  जिन  लोगों  के  पास  00  से
 ज्यादा  द्रक  हैं,  उनकी  खंकया  37  है  भौर

 * उनके  पास  कुल  मित्रा  कर  21,000  ट्रक  हूँ  1
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 [श्री  मुहम्मद  इस्माइल]
 यहां  पर  एक  किस्म  की  मोनोपोली  बन  रही
 है  और  ४7  प्रादमी  आज  21,000  ढ्र्कों  के
 मालिक  शौर  बहुत  काफी  फायदा  उठा  रहे
 हैं।  प्रसल  में  यही  लोग  रोड  ट्रांसपोर्ट  इंडस्ट्री
 को  कंट्रोल  करते  हैं।जो  एक  एक  ट्रक  वाले
 1,36,000  श्रादमी  हैं  उनका  महत्व  सबसे  कम

 है।न  तो  वहू  टेक्स  दे  सकते  हैंन  भ्रपनी

 गाड़ियों  को  भेनटेन  कर  सकते  हैं,  मगर  उन  को
 टैक्स  बराबर  देना  पड़ता  है।  सब  से  ज्यादा
 टैक्स  इन्हीं  लोगों  से  वसूल  होता  हैं  प्रौर  उन
 37  प्रादमियों  को  जिनके  पास  झाज  21,000
 ट्रक  हैं.  उनको  तमाम  किस्म  की  छूटें  मिली  हुई
 हैं  1

 मैं  कहना  चाहता  हूँ  कि  श्राज  सब  लोगों  पर

 यूनिफार्म  टैक्स  होना  चाहिये  भ्रौर  वह  सैंट्रली
 कंट्रोल्ड  होना  चाहिये  भ्रौर  साथ  में  जो  37

 झादमी  l00  से  ऊपर  ट्रक  वाले  हैं  उन  पर
 ज्यादा  टैक्स  होना  चाहिये  द्रौर  एक  एक  ट्रक
 वालों  को  खास  रियायतें  मिलनी  चाहिये  |  तभी
 ज्यादा  से  ज्यादा  भ्रादमी  इस  इंडस्ट्री  में  एम्प्लाय
 हो  सकते  हैं  भ्रौर  कमा  कर  खा  सकते  हैं  1  जो
 लोग  प्राज  कंसेंट्रेट  कर  रहे  हैं,  मोनोपोली  बना

 रहे  हैं  उन  पर  टैक्स  का  भार  ज्यादा  डालना

 चाहिये  भौर  छोटे-छोट  लोगों  पर  कम  होना
 चाहिये  ताकि  बहू  भ्रपनी  ट्र्क्स  चला  सकें,  वर्ना
 उनके  लिए  बड़ी  मुदिकल  होगी  t

 ara  लोग  कया  करते  हैं  कि  एक  ट्रक  रख
 लेते  हैं  भौर  दस  झ्र।दमियों  के  नाम  में  उसको
 दिखलाते  हैं  -  एक  ही  भ्रादमी  साइड  बिजिनेस
 की  तरह  उसको  चलाता  है  श्रौर  दस  प्रादभियों  का
 काम  एक  प्रादमी  करता  है  लेकिन  जब  टैक्स
 देना  हो  तो  कहता  है  कि  यह  तो  हमारा
 सब्सिहिप्तरी  बिजिनेस  है।  जो  ऐसे  लोग  हैं  उन
 के  पास  कम  से  कम  61,000  ट्रक  हैं  ध्राज  इस
 तरह  की  धांधलेबाजी  चल  रही  है।  इस
 रिपोर्ट  के  भनन्‍्दर  भी  पह  चीज  क़िटिसाइज  की
 गई  है।  इसको  पकड़ने  का  तरीका  इस  रिपोर्ट
 में  है।  मैं  मंत्री  महोदय  से  कहूंगा  कि  वह  खास
 तौर  पर  इस  चीज  पर  ध्यान  दें।  यह  भीज

 हैट्रली  कंट्रोल्ड  होनी  चाहिये  न्ौर  जो  हमारे
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 छोटे-छोटे  ट्रक  मालिक  हैं  उसको  दृष्टि  में  रक्खा
 जाये  ताकि  सरकार  इस  रोजगार  का  संचालन
 कर  सके  और  इसका  ज़्यादा  बोक  जो  मोनो-
 पोलिस्ट  हैं  उन  पर  रहे  नहीं  तो  उनकी  मोनो-
 पोली  चलती  रहेगी  ।

 इस  कमेटी  की  रिपोर्ट  में  बहुत  सी  रिफमेंडे-
 दान्स  हैं।  जहां  तक  रिपोर्ट  का  ताल्‍लुक  है,
 कमेटी  ने  अच्छी-भ्रच्छी  रिकमेंडेशन्स  की  हैं,
 मगर  मेरा  विश्वास  नहीं  है  कि  जो  रिकमेंडेशन्स
 साधारण  लोगों  के  हित  में  हैं  वह  काम  में  लाई
 जायेंगी  ।  मैं  मंत्री  महोदय  से  कहना  चाहता  हूं
 कि  जो  रिकमेंडेशन्स  छोटे-छोटे  लोगों  के  हित  में
 हैं  वह  खास  तौर  से  इम्प्लिमेंट  की  जायें  a  मैंने
 देखा  है  कि  जो  गरीब  लोग  हैं  वह  तो  सरकार
 को  टैक्‍स  देते  हैं  लेकिन  जो  बड़ें-बड़े  लोग  हैं
 वह  सरकार  को  धोखा  देते  हैं  श्रौर  दिन  भर
 घूम-घूम  कर  झ्रपनी  गाड़ियों  में  चलते  रहते  है
 झगर  ाप  कोई  एन्क्वायरी  कमिशन  बिठलायें
 तो  श्रापको  इस  तरह  के  सकड़ों  नहीं  हजारों
 झादमी  मिलेंगे  खास  कर  मेरे  सूबे  के  बहुत  से
 लोग  मिलेंगे  ।  यह  काम  सबसे  ज्यादा  बड़े-बड़े
 लोग  करते  हैं,  जिनको  कोई  पूछने  वाला  नहीं
 है।

 जैसा  श्री  इन्द्रजीत  गुप्त  ने  कहा,  इसके
 लिए  एक  सेपरेट  बजट  जरूर  होना  चाहिये  t
 रोड  इंडस्ट्री  की  बड़ी  इम्पार्टेस  हमारे  देण  के
 लिये  है।  देहातों  भौर  गांवों  में  यह  चीज़ें  सप्लाई
 करती  हैं  ।  भाज  रोड्स  का  डेवलपमेंट  हो  रहा
 है  7  जब  रोइड्स  का  डेवलपमेंट  होगा  तब  रोड
 ट्रांस्पोर्ट  का  भी  डेवेलपमेंट  होगा  ।  इसलिए  इस
 का  स्पेशल  स्टेट्स  होना  चाहिये  भौर  सेपरेट
 बजट  होना  चाहिये  प्राज  सेन्ट्रल  गवर्नमेंट  मे
 एक  सेन्ट्रल  गवर्नमेंट  रोड  ट्रांस्पोर्ट  भ्रन्डरटेकिंग
 बनाई  है  1  वह  एक  व्यक्तिगत  किस्म  को  चीज
 है।  कई  मतंबा  रिभ्रिजेंटेशन  किया  है,  कोई
 माई  बाप  नहीं  है,  कौन  भेजेगा,  कौन  लेगा,
 क्या  होगा,  किसी  किस्म  का  कुछ  नहीं  है।
 हां  बड़ी  धाँघलेबाजी  है।  मैं  चाहता  हैं  कि
 फूल  फ्लेज्ड  कारपोरेशन  बनाया  जाए  धौर  बह
 सब  चीजों  को  देखे  ।  रोड  ट्रांस्पोटं  को  कंट्रोल
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 करने  के  लिए  बहुत  सी  चीजों  पर  प्रापको
 कंट्रोल  करना  होगा  i  छोटी-छोटी  रोड  ट्रांसपोर्ट
 कम्पनियां  हैं। उन  पर  खास  तौर  से  इसको
 नजर  रखनी  होगी,  उनकी  इनक्वायरी  करनी
 होगी  ।  क्‍या  वे  टेक्स  देती  हैं  या  नहीं  देती  हैं,
 इनकम  टैक्स  अदा  करती  हैं  या  नहीं  करती  हैं,
 इस  पर  इस  रोड  ट्रांस्पो्ट  कार्पोरोशन  को  नजर
 रखनी  होगी  और  हमारे  मिनिस्टर  साहब  को
 नजर  रखनी  होगी  1

 37  आदमी  हैं  जिन  के  पास  21,000  ट्रक्स
 हैं।  उन  पर  आपको  निगाह  रखनी  होगी।  जिन
 के  पास  एक-एक  ट्रक  होता  है  उनको  ही  ज्यादा

 मुसीबतों  का  सामना  करना  पड़ता  है।  उनकी
 तरफ  झापका  रुख  सहानुभूति  का  रुख  होना
 चाहिये  |  उनको  टैक्सों  में  राहत  दी  जानी  चाहिये  ।
 कम  से  कम  पंसा  उन  से  लिया  जाना  चाहिये  ।

 श्री  शशि  भूषण  (खारगोन)  :  ट्रांसपोर्ट  के
 हमारे  मंत्री  महोदय  समाजवादी  विचारधारा  के
 मंत्री  हैं।  खास  तौर  से  जो  देंश  के  नौजवान  हैं
 वे  उनकी  तरफ  हमेशा  श्रादा  लगाये  रहते  हैं  1
 जिस  समाजवादी  सड़क  का  वह  देक्ष  में  निर्माण
 कर  रहे  हैं,  मुके  ऐसा  लगता  है  कि  उसी  सड़क
 पर  मौनोपो  लिस्टों  के  ट्रक  और  उसी  सड़क  पर
 सोशल  बेलफेयर  के  ट्रक  चलने  वाले  हैं  :  ये  सब
 एक  साथ  नहीं  जा  सकते  हैं  ।

 श्री  भटल  बिहारों  वाकपेयी  (बलरामपुर):
 झलग-भलग  सड़क  चाहिये  ?

 भरी  हाझि  मूषण  :  मैं  गो  रक्षा  की  सडक
 का  जिक़  नहीं  करता  7  वह  तो  स्वगं  को  ले
 जाती  &  t

 ड्रक्स  के  जो  ड्राइवर  हैं  उनके  सम्बन्ध  में
 मैं  इतना  ही  जानता  हूँ  कि  जब  मैं  भ्रपनी  गाड़ो
 से  यहा  से  खारगोन  जाता  हूँ  भौर  खुद  ही
 गाड़ी  को  ड्राइव  करके  भागरा  अम्बई  रोड  पर
 से  जाता  हूं  तो  कभी  भी  ऐसा  नहीं  हुआ  है  जब
 कि  मुझे  पांच  दस  ट्रक  उलटे  हुए  नजर  न  भाये

 हों।  ड्राइवर  जो  उनके  होते  हैं  वे बेमौत  मर
 जाते  हैं।  उन  बेचारों  को  बहुत  ज्यादा  ोवर
 लोडिंग  करना  पड़ता  है।  ऊपर  की  भ्रामदनी
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 इसमें  काफी  होती  है।  इससे  यही  निष्कष
 निकलता  है  कि  यह  जो  इंडस्ट्री  है  वह  बसे
 फायदे  में  चल  रही  है।  इतने  ट्रक  उलटमे  के
 बाद  भी  कंसे  यह  भागे  बढ़ती  जाती  है।  इसके
 पीछे  जो  रहस्य  है  वह  समभ  में  नहीं  भ्राता  है  |
 मैं  गुप्त  ज्ञी  की  जानकारी  के  लिए  बतलाना
 चाहता  हूं  कि  दिल्‍ली  की  फाइनेंस  कम्पनीड़  ने
 एक  सौ  करोड़  रुपया  इसमें  लगा  रखा  है।  इस
 प्रकार  से  सारे  देश  में  ट्रक्स  का  एक  जाल  सा
 फैला  हुआ  हमें  दिखाई  देता  है।  यह  कहा  गया
 कि  ट्रकों  में  चोरी  का  माल  जाता  है  ।  लेकिन  मैं
 प्रापको  बतलाना  चाहता  हूँ  कि  तीन  सौ  करोड़
 रुपये  का  सोना  देश  के  कोने-कोने  में  इन  ट्रकों
 के  जरिये  जाता  है।  इन  ट्रक  कम्पनियों  के  कौन
 मालिक  हैं  ?  बड़े-बड़े  पूंजीपति  ही  तो  इनके
 मालिक  हैं  ।

 इस  इंउस्ट्री  के  लिए  झाप  सड़क  तो  प्रच्छी
 बनायेंगे  ही  ।  मुके  उम्मीद  है  कि  मंत्री  महोदय
 रास्ते  में  ट्रक  ड्राइवर्ज  के  लिए  विश्राम  करने  की
 व्यवस्था  भी  करेंगे  :  ऐसी  व्यवस्था  भी  एसके
 साथ-साथ  होनी  चाहिये  कि  कम  से  कम  सौ
 मील  पर  इंडियन  भ्रायल  कम्पनी  का  एक  पैद्रोल
 पम्प  लग  जाए।  प्राइवेट  जो  पैट्रोल  कम्पनियां
 हैं  वे  तो  प्राफिट  के  लिए  ही  काम  करती  हैं।
 लेकिन  झाई०  जोन  सी०  ऐसा  नहीं  करती  है।
 वह  तो  रास्ते  में  हन  पम्पस  की  व्यवस्था  कर  ही
 सकती  है  ताकि  उनको  रास्ते  में  पैट्रोल  मिल
 सके  ।

 इस  सब  का  सही  इलाज  तो  यही  है  कि
 सड़क  यातायात  का  राष्ट्रीयकरणा  हो  ।  इसके
 झलावा  कोई  दूसरा  इलाज  नहीं  है।  पिछले
 दिनों  इन  ट्रांस्पोर्टंज़  की  एक  बहुत  बड़ी  मीटिंग

 हुई  थी  ।  उसमें  मंत्री  महोदय  भी  मौजूद  थे  ny
 देश  के  बड़  -बड़  नेतापों  ने  वहां  नेशनलाइजेशन
 की  बढ़ी  मुखालिफत  की  थी  1  हम  भाझा  करते
 थे  कि  कम  से  कम  हमारे  मंत्री  महोदय  तो  उस
 का  विरोध  करेंगे  क्योंकि  जो  समाजवाद  की
 सड़क  इस  देश  में  वह  बना  रहे  हैं,  बहू  बात  उस
 के  झगुकूल  नहीं  थी।  जिन  नेताओं  मे  राष्ट्रीय-
 करण  का  विरोध  किया  उसका  जवाब  हम  भाप
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 [श्री  क्षण  भूषण]
 जैसे  क्रान्तिकारी  मंत्री  से  हमेशा  चाहते  रहे
 हैं।

 जहां  तक  टैक्सों  का  प्रश्न  है,  म्यूनिसिपेलिटी
 वाले  श्रलग  लेते  हैं,  कस्टम्ज  वाले  श्लग  लेते  हैं,
 हर  प्रान्त  में  टैक्स  भ्रलग-प्रलग  हैं,  यह  ठीक  नहीं
 है।  मेरा  खयाल  है  कि जब  एक  बार  लाइसेंस
 ट्रक  को  दे  दिया  जाय  तो  उसको  इजाज़त  होनी
 चाहिये  कि  वह  देश  के  जिस  भाग  में  जाना  चाहे
 जा  सके  ।  देश  के  किसी  भी  भाग  में  ट्रक  ले
 जाया  जा  सके,  इसकी  उनको  छंट  होनी  चाहिये  V
 काएमीर  वेः  कन्याकुमारं।  तक  ट्रक  को  ले  जाने
 की  उनको  छट  होनी  चाहिए  ;  देश  एक  है  श्रौर
 एक  प्रान्त  में  से  दूसरे  प्रान्त  में  ट्रक  ले  जाया
 जाए  तो  टैबस  देना  पड़ता  है,  रिश्वत  देनी  पड़ती
 है।  दिल्ली  से  बम्बई  ले  जाना  हो  तो  रिश्वतें
 देनी  पड़ती  है।  जब  एक  ट्रक  भोनर  ने  ट्रक  ले
 लिया,  लाइसेंस  ले  लिया  तो  वह  उसको  जहां
 खाहे  ले  जाए,  इनकी  उसको  छूट  होनी  चाहिए  ।
 यह  भ्रजीब  सा  लगता  है  कि  यहां  का  ट्रक  यहां
 नहीं  जा  सकता  है  झौर  वहां  का  वहां  नहीं  जा
 सकता  है।  जो  बंदिशें  हैं  लाइसेंस  भ्रादि  पर
 उनको  थोड़ा  झापकों  कम  करना  चाहिए।  इन
 बंदिशों  से  जो  लोगों  के  भ्रधिकार  हैं  उनका  हनन
 होता  है।  ट्रक  एक  बार  कोई  ले  लेता  है  तो  ऐसी
 व्यवस्था  होनी  चाहिए  कि  जहां  वह  चाहे  उस
 को  ले  जाए।

 टैक्सिस  का  भी  यूनिफिकेशन  होना  चाहिये  1
 जिस  तरह  से  गाड़ियों  पर  जयपुर  की  प्लेट  लगी
 रहती  है,  ग्वालियर  की  प्लेट  लगी  रहती  है,  यह
 ीक  नहीं  है।  यह  भ्रजीव  सा  लगता  है।  भ्रब
 न  राजा  रहे  हैं  शौर न  रानियां।  प्रान्तों  के
 ऊपर  झाप  सर्वोपरि  हैं।  सारे  देश  में  ट्र्क्स  जा
 सके,  इसकी  व्यवस्था  भाप  करें  ताकि  रिह्वत  का
 जो  बाजार  है  वह  बन्द  हो  टैक्स  एक  ही  जगह
 लगें,  इसकी  व्यवस्था  झाप  करें।  दस  दस  शौर
 पचास  पचास  जगह  टैक्स  नहीं  लगने  चाहियें।
 उन  बेचारों  को  वर्तमान  व्यवस्था  में  जेबों  में
 अली  रखभी  पड़ती  है  इन  'रिदव्तों  को  देने के
 लिए  ny  इसीलिये  वे  भोवरलोडिंग  भी  करते  हैं
 और  इसीलिए  देचारों  की  जनिं  भी  जाती  हैं  t
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 उनकी  जानों  की  सुरक्षा  के  लिए  भी  जरूरी  है
 कि  टैक्सों  का  एकीकरण  हो  ।

 मैं  इनइ्योरेंस  के  बारे  में  भी  कुछ  कहना
 चाहता  हैं।  सड़क  आपकी  हैं,  उनकी  मरम्मत
 श्राप  कराते  हैं  लेकिन  ट्रक्स की  जो  इनश्योरेंस
 है  वह  प्राइवेट  सेक्टर  में  होती  है।  ऐसा  क्‍यों  ?

 सड़कें  आप  दुरुस्त  करवा  रहे  हैं,  रोड  ट्रास्पोर्टेशन
 को  श्राप  धीरे  धीरे  नेशनलाइज़्  कर  रहे  हैं  शौर
 ऐसा  करने  के  लिये  श्रापको  पूंजी  भी  चाहिये
 श्रौर  पूंजी  प्राप्त  करने  के  लिये  यह  ग्रावश्यक  है
 कि  उनका  इनश्योरेंस  भी  श्राप  करें।  मैंने  देखा
 है  कि  प्रदेशों  की  सरकारों  की  जो  अ्रपनी  गाड़ियां
 भी  हैं,  ट्रक्स  भी  हैं  वे  भी  प्राइवेट  सेक्टर  के  यहां
 जाकर  उनका  इनध्यो  रेंस  करवाती  हैं  t  मैं  चाहता
 हूं  कि  उनके  लिए  झ्राप  एक  जनरल  इनश्योरेंस
 कम्पनी  ऐसी  बनाइये  जहां  पर  इन  ट्र्क्स  और
 गाड़ियों  का  नेशनलाइजेशन  हो  सके  ।

 MR.  CHAIRMAN  :
 will  the  Minister  take  ?

 How  much  time

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  ५.  K.  7२.  V.  RAO):
 20  minutes.

 MR.  CHAIRMAN  :  Shri  Deven  Sen.

 SHRI  RANDHIR  SINGH  (Rohtak)  :
 I  will  take  only  5  minutes.

 MR.  CHAIRMAN  :  No  please.  There
 is  no  time.  The  discussion  is  to  be  con-
 cluded  by  4  O'Clock.  A  very  important
 discussion  is  coming  up  at  4  O'Clock.

 SHRI  5.  M.  BANERJEE  (Kanpur)  :
 May  |  suggest  that  the  discassion  may
 continue  till  4  O'Clock  today  and  let  the
 Minister  reply  tomorrow  so  that  more
 Members  can  be  accommodated.

 MR.  CHAIRMAN  :  Let  it  be  conclud-
 ed  today.  I  wonld  request  the  hon.  Mem-
 ber  tobe  brief  anu-not  tu  repeat  the  urgu-
 ments.

 of  "देवेन  सेन  (भासनसोल)  :  समापति
 महोदय,  यद्यपि  इस  कमीक्षन  ने  भ्रपनी  रिपोर्ट
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 स्वंसम्मति  से  दी  है  तो  भी  मैं  मंत्री  महोदय  से
 पूछना  चाहता  हैँ  कि  किसके  हित  के  लिए  ये
 सिफारिशों  की  गई  हैं  ?  रिपोर्ट  में  यह  दर्शाने
 का  प्रयास  किया  गया  है  कि  प्राप्रेटज्ञ  के  हित  में
 ये  सिफारिशें  की  गई  हैं।  श्राप  देखें  कि  1952
 में  46,000  श्राप्रेटर्ज  थे जिनकी  तादाद  963  7
 बढ़  कर  |  लाख  53  हजार  हो  गई।  यह  इस
 रिपोर्ट  में  दिया  गया  है।  952  में  |  लाख  30
 हजार  वीहिकल्ज़  थे  जिनकी  तादाद  969  में
 बढ़  कर  2  लाख  70  हजार  हो  गई।  यह  जो

 कहा  जाता  है  कि  केन्द्रीय  सरकार  औझौर  प्रांतीय
 सरकारों  द्वारा  जो  टैक्‍स  लगाये  जाते  हैं  उनके
 बोझ  की  वजह  से  मोटर  ट्रांस्पोर्ट  में  कोई  सुधार
 नहीं  हो  पा  रहा  है  और  लारी  तथा  बस  श्ोनजं
 को  नुक्सान  हो  रहा  है,  यह  इन  प्रॉकड़ों  से

 जाहिर  नहीं  होता  है।  तब  इनकी  तादाद
 46,000  से  बढ़  कर  153,000,  क्‍यों  होती  दस
 साल  में  और  ट्रक्स  की  तादाद  1,30,000  से
 बढ़  कर  दस  साल के  श्रर्से  में  2,760,000  क्‍यों
 होती  ।  इसका  स्पष्टीकरण  होना  चाहिये  t

 मैं  श्रापका  ध्यान  रिपोर्ट  के  पेज,  87  की
 तरफ  भी  दिलाना  चाहता  हूँ।  इसमें  I82
 श्राप्रेटंज  का  हिसाब  दिया  गया  है  शौर  देकर
 यह  बतलाने  की  कोशिश  की  गई  है  कि  किसी
 को  नफा  नहीं  होता  है।  जहां  पर  7  लाख  53
 हजार  आप्रेटर  हों  श्रौर  जहां  पर  2  लाख  70
 हजार  ट्र्क्स  हों  बहां  पर  82  का  हिसाब  लेकर
 यह  निष्कर्ष  निकालना  ठीक  नहीं  है  कि  उनको
 नफा  नहीं  होता  है।  तो  भी  इन  82  श्ाप्रेटज
 का  हिसाब  मैं  देता  हूँ  -  उनमें  पे  1  प्रापरेटर्ज
 को  लास  हुभा,  62  झापरेटर्ज  को  2  परसेंट
 तक  मुनाफ़ा  हुआ,  33  प्रापरेटज  को  8  परसेंट
 तक  मुनाफ़ा  हुआ  शौर  36  प्रापेरेट्ज  को  i8
 परसेंट  से  ऊपर  मुनाफ़ा  हुभा ।  इसका  झष  यह
 है  कि  82  झ्ापरेटर्ज  में  से  सिर्फ  1  को  लास
 हुमा  भोर  बाकी  को  2  से  लेकर  8  परलखेंट,
 झौर  उससे  ऊपर  भी,  मुनाफ़ा  हुआ  t  भौर
 किसी  इंडस्ट्री  में  इतना  मुनाफ़ा  नहीं  होता  है  ।
 इसलिये  हमारे  लिये  यह  मान  लेना  भ्रसम्भव  है
 कि  इस  इंडस्ट्री  में  किसी  भ्रापेरेटर  को  कोई
 फ़ायदा  नहीं  होता  है  ।
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 मुझे  बंगाल  का  भ्नुभव  है।  एक  जमाने  में
 मैं  वहां  ट्रांस्पोटे  एडवाइजरी  कमेटी  का  मेम्बर
 था।  न  जाने  कितने  झ्रादमी  लारी  शौर  बस
 लेने  के  लिए  भाते  थे  पश्रौर  एक  बस  के  लिए
 तीस  हजार  रुपये  की  'रिदवत  देने  के  लिए  तैयार
 होते  थे।  कलकत्ता  में  जिस  किसी  को  एक  बस
 मिल  गई,  जिन्दगी  भर  उसके  परिवार  की
 परवरिश  हो  जाती  है।  प्रासनसोल  में  यह
 स्थिति  है  कि  जिसको  बस  मिल  जाती  है,  वह
 उसके  द्वारा  न  केवल  झपना  झौर  प्रफ्ने  परिवार
 का  काम  चलाता  है,  बल्कि  वह  उसकी  बंष्ा--
 परम्परा  बन  जाती  है।  वे  लोग  कोई  गरीब
 श्रादमी  नहीं  हैं।  कलकत्ता  में  काशीपुर  में  बहुत
 से  चौधरी  लोग  हैं।  उनमें  से  हर  एक  के  पास
 एक  एक  लारी  है  भ्रौर  वे  बहुत  धनी  हैं  ।
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 इस  स्थिति  में  यह  समभ  में  नहीं  धाता  है
 कि  इस  रिपोर्ट  में  किसके  लिए  रोया  गया  है
 श्रौर  किसके  हितों  की  रक्षा  की  गई  है।  भ्रगर
 तीस  लाख  ब्हीकल्ज़  हों  श्रौर  एक  व्हीकल  में  दो
 ड्राइवर  भ्रौर  क्‍्लीनर  हों,  तो  कुल  साठ  लाख
 एम्लाईज  हो  जाते  हैं।  इस  रिपोर्ट  में  उनके
 बारे  में  कुछ  नहीं  कहा  गया  है।  शौर  फिर  क्‍या
 यह  टैक्स  लारी-प्रोनर  शौर  बस-प्रोनर  देते  हैं  ?
 इन  टैक्सों  का  बोक  कनज्यूमर्ज  पर  पड़ता  है।
 इस  रिपोर्ट  में  कनज़्यूमजं  के  बारे  में  कुछ  नहीं
 कहा  गया  है।  इस  लिये  मुझे  इस  रिपोर्ट  पर
 कुछ  भरोसा  नहीं  होता  है  1

 हस  रिपोर्ट  की  सब  से  महत्वपूर्ण  सिफ़ारिश
 यह  है  कि  एक  इन्टर-स्टेट  ट्रांसपोर्ट  कमीणन
 स्थापित  किया  जाये  ध्रौर  उसको  टैक्‍स  लगाने
 का  हक़  दिया  जाये  -  प्रगर  इस  सिफारिश  को
 स्वीकार  किया  जायेगा,  तो  संविधान  का
 उल्लंघन  होगा  श्रौर  राज्य  सरकारो  के  साथ
 'कगड़ा  होगा  ।  संविधान  के  भ्रनुसार  हम  इस
 सिफारिक्ष  को  लागू  नहीं  कर  सकते  हैं।  मैं  श्राप
 का  ध्यान  सातवें  शिड्यूल,  कानकफ़ेस्ट  लिस्ट  के
 ध्राइटम  35  की  तरफ  विलाना  चाहता  है,  जिस
 में  कहा  गया  है  :

 “Mechanically  propelled  vebictes  in-
 cluding  the  prineiples  oe  which  tances
 on  such  vehicles  are  to  be  levied.”
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 [श्री  देवेन  सेन]
 मोटर  ट्रांसपो्ट  एक  स्टेट  सबजेक्ट  है।  उन

 पर  किस  बुनियाद  पर,  किस  प्रिंसिपल  पर,  टैक्‍स
 लगाया  जाये,  इसका  फंसला  करना  केन्द्र  के  हाथ
 में  है,  जब  कि  टैक्स  लगाना  स्टेट्स  का  काम
 है।  मंत्री  महोदय  ने  बताया  कि  बहुत  सी  राज्य
 सरकारों  ने  इस  रिपोर्ट  को  मन्द्र  नहीं  किया
 है।  मैं  जानना  चाहता  हैँ  कि  कौन  कौन  सी

 राज्य  सरकारों  ने  इसको  स्वीकृति  दी  है।  बिना
 राज्य  सरकारों  की  स्वीकृति  के  इन  सिफारिशों
 को  कार्यान्वित  नहीं  किया  जा  सकता  है।  इनको
 लेकर  राज्य  सरकारों  के  साथ  फिर  भगड़ा
 होगा,  क्योंकि  इनके  द्वारा  केन्द्रीय  सरकार
 राज्य  सरकारों  से  टैबस  लेने  के  भ्रधिकार  को
 छीन  रही  है।

 इस  रिपोर्ट  में  यह  भी  सिफारिश  की  गई
 है  कि  राज्य  सरकारों  की  भिन्न-भिन्न  चेकपोस्ट्स
 को  इन्टर-स्टेट  ट्रांसपोर्ट  कमीशन  के  भ्रधीन  कर
 दिया  जाये  ।  यह  ठीक  है  कि  चेकपोस्ट्स  के
 जरिये  बहुत  करप्शान  होता  है,  लेकिन  बिना

 चेकपोस्ट्स  के  राज्य  सरफारों  का  काम  कंसे
 अलेगा  ?  जहां  स्टेचुटरी  राशनिंग  या  प्राहिविशन
 है,  वहां  चेकपोस्ट्स  कायम  करनी  पड़ेंगी  ।  जिस
 स्टेट  में  ज़्यादा  डकतियां  होती  हैं  शौर  भ्रनसोशल
 एलिमेंट्स  मोटरों.  लारियों  श्रौर  बसों  पर  चढ़
 फर  पाते  हैं,  वहां  चेकपोस्ट्स  न  होने  पर  उनको
 कैसे  रोका  जा  सकेगा  ?

 इन  सब  बातों  के  भ्राधार  पर  यह  कहा  जा
 सकता  है  कि  कमेटी  ने  सब  पहलुभों  पर  विचार
 करके  भ्रपनी  राय  नहीं  दी  है।  यह  तो  नहीं  कहा
 जा  सकता  है  कि  उसने  जल्दबाजी  से  काम  लिया
 है,  क्योंकि  इस  रिपोर्ट  के  लाने  में  तीन  चार  पांच
 साल  लग  गये  हैं,  लेकिन  यह  एक  कच्ची  रिपोर्ट  है
 शौर  इसमें  कोई  महत्वपूर्ण  बात  नहीं  रखी  गई
 है।

 इस  रिपोर्ट  में  कहा  गया  है  कि  गर  रोड्ज़
 भच्छी  बनाई  जायें,  तो  पचास  परसेंट  खर्चा  घट
 जायेगा  1  लेकिन  रोइस  को  भच्छा  बनाते  के
 लिये  कोई  सिफारिश  नहीं  की  गई  है।  यद्यपि
 'लारी-धोगस  शौर  बस-धोगसे  बहुत  धनी  हैं,
 हम  लोगॉ--पालियामेंट  के  मेम्थरों--से  क्यादा
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 घनी  हैं,  लेकिन  इस  रिपोर्ट  में  उन  पर  टैक्स  कम
 करने  की  सिफारिश  की  गई  है।

 जैसा  कि  माननीय  सदस्य,  श्री  इन्द्रजीत
 गुप्त,  ने  कहा  है,  मोटरों  श्रौर  लारियों  की
 कीमतें  लगातार  बढ़ती  जा  रही  हैं,  लेकिन  इस
 बारे  में  इस  रिपोर्ट  में  कुछ  नहीं  कहा  गया  है  1

 इस  प्रकार  हम  देखते  हैं  कि  रिपोर्ट
 में  जो  सिफारिशें  की  गई  हैं,  उनसे
 फायदा  केवल  धनी  लोगों  को  होगा,
 ग़रीबों  को  नहीं  होगा,  मोटर-द्रांसपोर्ट  में  काम
 करने  वाले  एम्पलाईज़  को  भी  नहीं  होगा  भौर
 कनज़्यूमजं --  हमें  भ्रौर  श्रापको--  भी  नहीं
 होगा  ।  इस  लिये  हम  इस  रिपोर्ट  को  मन्जूर
 करने  में  प्रसमर्थ  हैं।  श्रगर  राज्य  सरकारें  इस
 को मनज़ूर  न  करें,  तो  इसको  कार्यान्वित  नहीं
 किया  जा  सकता  है  1

 जिस  इन्टर-स्टेट  ट्रांसपोर्ट  कमीशन  का
 सुभाव  दिया  गया  है,  वह  भी  एक  खतरनाक
 चीज़  है।  उसमें  तीन  सदस्य  होंगे  द्रौर  उसके
 चेयरमन के  बारे  में  रिपोर्ट  में  कहा  गया  है  कि
 उस  पद  पर  कोई  मेग झाफ  पब्लिक  हम्पार्टेन्स
 नियुक्त  किया  जाना  चाहिए।  इसका  मतलब
 यह  है  कि  जितने  डिफ़ीटिड  मिनिस्टर  हैं,  उनके
 पुनर्वास  के  लिये  यह  जगह  खाली  रखी  जा  रही
 है

 इस  सरकार  की  विधेयक-निर्माण  की  पालिसी
 में  मुके  दो  बातें  देखने  को  मिलती  हैं।  एक  तो  यह
 है  कि  जहां  तक  हो  सके,  मज़दूरों  के  हक  छीने
 जायें,  जैसा  कि  इंडियन  रेलवेज़  (एमेंडमेंट)  बिल
 में  किया  गया  भौर  दूसरी  यह  है  कि  जहां  तक  हो
 सके,  डीसेंट्रलाइज़ेशन  को  खत्म  करके  केन्‍्द्रीय-
 करणा  किया  जाये  ।  झ्राज  जो  बिल  पास  किया
 गया  है--एग्रीकल्बरल  क्रेडिट  कार्पोरेशन  बिल,
 उसमें  भी  केन्द्रीयकरण  की  तरफ  कदम  बढ़ाया
 गया  है  भौर  इस  रिपोर्ट  में  भी  वही  प्रवृत्ति  नजर
 पाती  है।  इस  लिए  मैं  इसको  मन्जूर  नहीं  कर
 सकता  हूँ।

 मैं  चाहता हैं  कि  मंत्री  महोदय  इन  बातों
 का  स्पष्टीकररा  करें।
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 SHRI  DINKAR  DESAI  (Kanara)  :
 Sir,  if  one  reads  this  report,  one  gets  the
 impression  that  there  is  nothing  but  chaos
 in  our  road  transport  system.  It  is  very
 Clear  that  the  taxes  have  been  increased
 on  the  road  transport  vehicles  compared
 to  the  general  increase  in  taxation  in  the
 whole  country.  That  is  rather  curious.
 The  figures  show  that  in  950-SI  6.I5%
 was  the  total  tax  revenue  in  respect  of
 these  motor  vehicles,  out  of  the  total  tax
 revenue.  Now,  this  figure  has  increased
 to  13.33%  in  ‘1965-66.  From  6.15%  in
 950-5I,  it  has  increused  to  13.33%  in
 1965-66.  The  taxes  on  this  industry  has
 been  increasing  much  more  speedily  than
 the  general  taxation  in  the  whole  country.
 We  can  prove  this  by  another  way.  They
 have  given  the  cost  of  one  truck  as
 Rs.  29,868  of  which  the  total  tax  is
 Rs.  5,!4—that  is,  more  than  50%  is  the
 tax,  out  of  which  the  central  tax  itself  is
 33%  The  taxes  are  very  heavy.  Who
 are  the  persons  who  pay  these  taxes  ?  Sir,
 it  has  been  revealed  thut  89%  of  the  ope-
 rators  are  owners  of  only  one  vehicle.
 They  are  smail  people.  There  may  be  a
 few  big  companies.  There  are  a  few  big
 companies,  no  doubt  ;  but  on  the  whols,
 90%  of  the  operators  have  only  one  truck.
 They  sre  small  people.  When  there  is  so
 much  of  taxation,  Sir,  there  cannot  be
 development  in  respect  of  road  transport.
 That  is  very  obvious.  They  cannot  bear
 that  much  of  heavy  taxation.  That  is  one
 of  the  reasons  why  our  road  transport  has
 not  improved.  Sir,  road  transport,  in  a
 way,  is  much  more  important  than  railway
 transport  so  far  as  the  rural  areas  of  our
 country  are  concerned.

 The  railways  cannot  go  to  every  village.
 But  road  transport  can  and  should  go  to
 every  village,  because  India  is  essentially  a
 land  of  villages.  If  we  want  to  devetop  India,
 road  transport  must  be  developed.  Every
 village  must  bave  an  approach  road  leading
 tothe  bigger  road  and  th  on  to  the
 national  highway.  So  this  question  is
 very  important.

 There  are  so  many  impediments  in  the
 way  of  development  of  road  transport  as
 shown  in  the  Report.  Take,  for  example,
 checkposts.  As  rightly  pointed  out  by
 many  speakers,  these  are  hotbeds  of  cor-
 ruption.  We  cannot  imagine  to  what  ex-
 tent  they  are  corrupt,  J  will  cite  only  one
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 story,  not  fictional.  It  actually  happened
 very  recently,  about  8  months  ago  ia
 Mysore  State  from  which  I  come.  The
 Assembly  legislators  of  the  State  had  gone to  Madras  to  attend  an  international  confe-
 rence,  While  they  were  returning,  they  were
 stopped  by  the  police  at  the  Madras-Mysore
 border  at  midnight.  He  was  a  person
 dressed  as  a  policeman.  He  said,  द  will
 not  allow  the  vehicle  to  pass  unless  the
 mamool  is  paid.  Mamool  in  Kannada
 means  ‘traditional  bribe’.  They  said  ‘We
 are  members  of  the  Mysore  Legislature’.
 He  said,  ‘That  is  not  my  concern.  Unless
 my  mamo»/  is  paid,  |  cannot  let  this  vehicle
 enter  Mysore  State’.

 This  is  what  actually  happened  The
 vehicle  was  stopped  for  one  hour.  There
 were  discussions  and  the  members  of  the
 Legislature  got  down.  Nothing  could  be
 done.  Ultimately,  the  real  police  came.
 The  man  who  stopped  them  was  dressed
 like  a  policeman.  He  was  employed  by
 the  police  to  collect  mamyol.  Ultimately,
 it  took  the  Mysore  legislators  one  hour  to
 enter  their  own  State.  This  is  the  story  of
 the  checkposts.

 Just  now  Shri  Indrajit  Gupta  mention-
 ed  about  Bangalore  hbasdh.  There  is  so
 much  corruption.  This  is  in  Mysore  State,
 once  described  by  Mahatma  Gandhi  as
 Ram  Raj.  \f  this  is  Ram  raj,  |  would  pre-
 fer  Ram  raj  to  tt  any  day.

 The  octroi  is  a  medieval  system  of  tax,
 Every  student  of  economics  knows  that  it
 is  against  the  modern  system  of  tax.  That
 is  why  this  Report  also  389९  that  octrol
 must  go  aod  must  be  substituted  by  a
 moderna  mode  of  tax  which  may  be  distri-
 buted  among  all  States.

 Various  other  suggestions  are  made  in
 the  Report.  They  are  generally  good
 suggestions.  The  final  suggestion  is  that
 there  should  be  an  Inter-State  Transport
 Commission  so  that  there  is  uniformity
 jo  the  flaws  on  taxation.  In  the
 matter  of  taxation,  the  whole
 country  should  be  treated  as  one  unit.
 Then  alone  road  transport  will  develop  ;
 otherwise  not.  Under  our  Constitution,
 roads  area  State  subject  also.  In  the
 case  of  railways,  it  is  governed  by  onc
 ceatral  authority.  Ido  sot  know  how
 this  matter  is  going  to  be  solved.  Of

 ,  the  Transport  Mini  thinks—at
 4३४  this  Report  thinks—<hat  the  setting
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 up  of  an  Inter-State  Transport  Commissi
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 will  solve  all  problems.  {do  not  think
 so.  I  do  not  think  that  alone  will  be  suffi-
 clent.

 In  this  connection,  Government  should
 make  a  study  of  the  development  of  the
 road  transport  systems  in  big  countries  like
 the  USA  and  USSR,  both  of  which  have
 a  federal  constitution  like  ours.  They
 should  see  how  the  system  operates  in
 these  countries.

 14,54  hes,

 (Mr.  Deputy-Speaker  fa  the  Chair)

 In  America  and  the  Soviet  Union,
 road  transport  is  very  well  developed.

 Just  now  we  are  going  to  discuss  the
 subject  of  Centre-State  relations.  This  is
 8  question  of  Centre-State  relations  also.
 That  is  why  it  is  not  so  simple  a  subject.
 Moreover,  just  because  some  good  recom-
 mendations  are  made  in  this  report  I  am
 Not  sure  that  they  will  all  be  accepted  by
 the  Government  or  that  they  will  take
 Necessary  action  on  the  recommendations,
 because  this  report  itself  has  mentioned  at
 page  22  that  in  the  past  so  many  commis-
 sions  and  committees  were  appointed  for
 the  improvement  of  road  transport  but
 nothing  has  been  done  Generally  we  are
 following  the  British  policy  in  this  country.
 Whenever  there  was  som:  difficulty,  there
 was  some  cry,  Government  used  to  appoint
 commissions  and  committees  and  then
 nothing  happened.  The  same  thing  has
 happened  in  free  India  also.  That  is  why
 I  would  like  to  get  un  assurance  from  the
 Transport  Minister  whether  they  are  reaily
 serious.  I  know  that  the  Minister  himself
 is  serious,  but  it  is  a  question  ultimately
 of  the  Cabinet.  That  is  the  whole  trouble.
 Here  you  will  have  to  manage  things  with
 the  States  also  That  is  why  |  would  like
 to  know  from  the  Transport  Minister  whe
 ther  thls  question  witl  be  seriously  consi-
 dered  at  the  Cubinet  level  and  whether  all
 the  recommendations,  useful  recommenda-
 tions,  made  in  this  report  will  be  acted
 upon.  114  not,  it  is  merely  waste  of  time
 and  the  whole  country  may  lapse  into
 atéatet  chaos  becnuse  afterall  transport  is
 the  most  impottaht  thifg  in  the  country
 and  as}  have  pointed  out  earlier,  road

 transport  is  most  vital  because  unless  road
 transport  is  developed  our  rural  areas  will
 not  develop.

 This  is  why  it  is  a  very  important  ques-
 tion  and  |  am  glad  that  we  were  given  an
 opportunity  by  the  Minister  to  discuss  this
 report,  but  let  us  not  end  only  with  dis-
 cussions  because  today  everybody  loses  face
 in  this  country  because  this  Government
 only  discusses  things  and  they  never  take
 decisions  nor  implement  them.  When-
 ever  a  decision  is  taken,  it  is  reactionary.
 That  is  why  I  would  like  to  have  some
 definite  assurunce  from  the  Transport  Minis-
 ter  as  to  whit  he  is  going  to  do,  when  he
 is  going  toset  up  this  Inter-State  Trans-
 port  Authority  and  whether  he  is  going  to
 make  serious  study  of  the  transport  sys-
 tem  in  other  countries,  particularly  big
 countries  where  they  have  a  federal  type  of
 Government,  to  see  that  our  roads  develop
 quickly  so  that  the  whole  of  India  can  be
 developed  more  speedily.

 T  have  nothing  more  to  add.  I!  would
 reqiest  the  Minister  to  make  a  careful
 study  of  these  questions  and  give  us  a
 satisfactory  reply  that  something  will  be
 done  and  the  Government  will  not  sleep
 as  it  has  been  sleeping  all  these  twenty
 years,

 श्री  रणधोर  सिह  (रोहतक)  :  उपाध्यक्ष
 महोदय,  मैं  बह  बात  कहूँगा  जो  भ्रब  तक  किसी
 ने  कही  नहीं  है।  पहली  बात  मैं  यह  कहना
 चाहूँगा,  मिनिस्टर  साहब  को  तजवीज  दूगा,
 वह  सोचे  कि  जो  नेशनल  हाईवेज़  हैं  या  दूसरी
 सड़कें  हैं  उन  पर  टांगे  वाले,  रेहड़ीवाले,  किसान
 या  दूसरी  इस  तरह  की  जो  सवारियां  होती  हैं
 उन  की  कोई  कदर  नहीं  है।  प्रगर  वह  सड़क
 पर  झा  जायं  तो  उन  को  ठुडडे  मार  कर  नीचे
 पटरी  पर  उातर  दिया  जाता  है।  तो  एक  तो
 मिनिस्टर  साहब  यह  इन्तजाम  करें  कि  जहां
 किसाम  की  गाड़ी  दिखे,  नजर  झाए,  वहां  बस
 वाला  हो,  या  कार  वाला  हो  यथा  कोई  दूसरा
 ट्रक  वाला  हो,  एक  ऐसा  सिशान  लगा दें
 मोटर  पर  जैसे  सिगनल  होता  है  ताकि  वह
 सलाम  कर  के  जाय।  जेसे  कौमी  मंडा  होता

 है,  जैसे  हमारा  वह  एक  निशान  होता  है,  हम
 को  नेशनल  फ्लैग  दिखाई  देते  ही  हम  उसे
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 सलाम  करते  हैं  इसी  तरह  से  ढेले  बाला,  कार
 वाला  जो  भ्पने  भाप  को  मालिक  समझता  है
 सारी  सड़क  का  जब  कि  मालिक  उस  का
 किसान  है  भौर  वह  सड़क  उस  की  है  उस  को
 सड़क  पर  नहीं  चलने  देना  चाहते  तो  उस  की
 कम  से  कम  इतनी  इज्जत  तो  कर  दें,  वह  बाहे
 मिनिस्टर  हों,  चब्हाणा  साहब  हों,  उन  की  कार
 हो  तो  वह  ऐसा  निश्ञान  करें  कि  जिस  में  मालूम
 पड़े  कि  मेरा  सलाम  कबूल  करे  किसान।
 किसान  तो  इसी  बात  पर  खुश  हो  जायगा।

 १6  00  hrs

 दूसरी  बात  जो  मैं  कहना  चाहूँगा  वह  यह
 है  कि  जहां  बड़े-बड़े  दाहर  हैं  वहां  तो  राव
 साहत्र  ने  रिंग  रोड  नेशनल  हाइ-वे  या  बड़े-बड़े
 हाइ-बे  पर  दे  दी  हैं,  लेकिन  गांववालों  ने  क्‍या
 जुल्म  किया  है,  गांव  के  बीच  में  से  नेशनल  हाइ-
 थेया  बड़ी  हाई-वे  गुजरती  है,  उस  में  बाइ-पास
 नहीं  दिया  है।  हमारे  गांवों  की  बच्चियां,
 गरीब  हरिजनों,  गरीब  मजदूरों,  गरीब  किसानों
 के  बच्चों  की  रोजाना  मौतें  होती  हैं।  डिप्टी
 स्पीकर  साहब,  श्राप  जानते  हैं  कि  ये  ट्रक  वाले
 कितनी  लापरवाही  से  ट्रक  चलाते  हैं......

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Member  may  resume  his  speech  on  the  8०८४४
 occasion.

 46  OL  hrs.

 DISCUSSION  RE  :
 CENTRE  STATE  RELATIONS

 mt  कंबर  लाल  गुप्त  (दिल्ली  सदर):
 झपाध्यक्ष  महोदय,  केन्द्र  भौर  राज्यों  के  सम्बन्धों
 की  समस्या  बहुत  गम्भीर  है  शौर  यह  समस्या
 पिछले  दो  सालों  से  तो  झौर  भी  ज्यादा  जटिल
 हो  गई  है,  टेढ़ी  प्रौर  पेचीदा  हो  गई  है।  जब
 967  %  भ्राम  चुनावों  के  बाद  देश  मेँ  क्रान्ति
 भाई  तो  प्रमृतसर  से  लेकर  गर  गाड़ी  कलकत्ते
 तक  चली  जाय,  बल्कि  भ्‌वनेद्वर  तक  जाय,
 तो  जहाँ  पर  पहले  कांग्रेस  को  राजसत्ता  थी,
 वहां  पर  गैर-कांग्रेसी  सरकारें  बनीं।...
 -««  (ब्ययजान) ....
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 wa  set  यह  है  कि  ये  पेक्रीदगियां  क्‍यों
 भाई  ?  इस  के  दो  कारण  हैं  दो  साल  पहले,
 उपाध्यक्ष  जी,  भारत  में  केन्द्र  तथा  राम्थों  में
 प्रायः  कांग्रेस  की  सरकारें  थीं,  इस  लिये  कभी-
 कभी  थोड़ा-बहुत  मतभेद  होता  था,  लेकिन  कोई
 जट्टिल  समस्या  नहीं  बनी  भौर  इस  का  दूसरा
 कारण  यह  था  कि  ददा  में  पं०  जवाहर  लाल
 नेहरू  जसे  व्यक्ति  की  टावरिंग-परसनेलिटी
 थी,  जिनका  सब  सम्मान  करते  थे।  लेकिन  ये
 दोनों  बातें  067  के  बाद  नहीं  रहीं,  जिसका
 परिणाम  यह  हुआ  कि  समस्या  दिन  पर  दिग
 बढ़ती  गई।

 झगर  पिछले  दो  साल  की  कहानी  को
 झाप  देखें  तो  भाप  पायेंगे  कि  यह  केन्द्र  तथा
 राज्य  सरफारों  के  सम्बन्धों  की  कहानी  बड़ी
 दर्दनाक  भौर  कम्पलीकेटेड  रही  है।  किस  ढंग
 से  केन्द्र  ने  राज्य  सरकारों  से  बर्ताव  किया,
 अगर  यह  चीज़  देखी  जाय  तो  इस  के  भयाभक
 नतीजे  मिकलेंगे।  अपनी  पार्टी  के  लिये  राज-
 नीति  को  लाकर  किस  तरीके  से  इन  लोगों
 ने  गैर-कांग्रेसी  सरकारों  को,  भो  झाषे  से  ज्यादा
 देश  में  बनाई  गई  थीं,  उल्टा,  सिस्टेमेटिक  तरीके
 से  उल्टा,  लोगों  के  वड़िक्ट  को  पलटने  की
 साजिश  की  गई,  उस  की  मिसाल  नहीं
 मिलेगी  1

 उपाध्यक्ष  जी,  मैं  यह  मानता  हूँ  कि  हमारे
 देश  का  कांस्टीचुशन  फंडरल  है,  जैसा  फैडरल
 कांस्टीचूणन  हमारे  देश  में  है  वैसा  दुनिया  के
 धौर  किसी  देक्ष  में  नहीं  है  केन्द्र  प्रौर  राज्यों
 के  जो  भ्रधिकार  इस  पालियामेन्ट  मे  बनाये  हैं,
 उन  का  पालन  हर  राज्य  सरकार  को  करना
 चाहिये  |  हमारे  केन्द्र  को  प्रधिकार  है  कि  बह
 किसी  भी  राज्य  सरकार  को  डायरैक्टिव  दे
 सकती  है,  उनकी  बाउष्ड्री  को  भी  ह...  कर
 सकती  है,  एडजस्टमेन्ट  भो  कर  सकती  है,  यहां
 तक  कि  राज्य  सरकारों  को  खत्म  भी  कर
 सकती  है  |  ये  सब  वाव  दुनियां  के  किसी
 धौर  फैडरल  कांस्टीचूकन  में  नहीं  हैं।  मैं  डा०
 पम्बेदकर  को  भी  इस  भ्रबसर  पर  कोट  करना
 चाहता  हैव  कस्टीयूझन  की  ड्राफ्टिंग
 कमेटी  के  चेवरमैत  थे,  उन्होंने  कहा  था---
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 [श्री  कंवर  लाल  गुप्त]
 “The  Committee  wanted  to  make  it

 clear  that  though  India  was  a  federa-
 tion,  the  federation  was  not  the  result
 of  an  agreement  by  the  States  to  join
 a  federation..  and  no  State  has  the
 right  to  secede  from  it.  The  country
 is  one  integral  whole,  its  people  a
 single  people  living  under  a  single  im-
 perium  derived  from  a  single  source.”

 उपाध्यक्ष  महोदय,  यह  देश  एक  है  द्रौर
 हमारे  दल  की  यह  मान्यता  है  कि  इस  में
 यूनीटरी  टाइप  की  गवर्भेमिन्‍्ट'  होनी  चाहिये,
 एक  सरकार  होनी  चाहिये,  लेकिन  जब  फंडरल
 गब्नमेंट  है,  दोनों  चीजें  बंटी  हुई  हैं,  श्रधिकार
 बंटे  हुए  हैं,  तो  केन्द्र  सरकार  का  यह  कतंवग्य  है
 कि  दोनों  में  बेलैंस  रखा  जाय,  राज्य  सरकारों
 को  खुली  छूट  देनी  चाहिये  कि  वे  अपने
 इनिशियेटिब  से  जितना  काम  कर  सकें,  करें,
 लेकिन  देह  के  झहित  में  नहीं,  जो  केन्द्र  को
 चैलेंज  कर  के  नहीं  करना  चाहिये  7  एक  ऐसा
 बैलेस्ड  कोड  बनाना  चाहिये  था,  जिससे  कि
 दोनों  के  सम्बन्ध  भ्रच्छी  प्रकार  से  चलते,
 लेकिन,  उपाध्यक्ष  जी,  मुके  खेद  के  साथ  कहना
 पड़ता  है  कि  केन्द्र  सरकार  इस  में  बुरी  तरह  से
 नाकामयाब  रही  है।  उन  को  जिस  तरह  का
 झादद  केन्द्र  सरकार  के  नाते  रखना  चाहिये
 था,  उस  तरह  का  झादर्ष  नहीं  रखा  |

 पहला  तीर  जो  चब्हाणा  साहब  के  तरकस
 से  निकला-वह  राजस्थान  था ।  बहां  की
 प्रसेम्बली  को  भंग  करने  के  बारे  में  निकला।
 वहाँ  पर  कांग्रेस  की  मेजोरिटी  नहीं  थी,  लेकिन
 किसी  भी  बहाने  से  इन्होंने  गवनंर  को  कहा
 झौर  गवनंर  ने  थोड़े  दिन  के  लिये  असेम्बली
 को  भंग  कर  दिया,  इस  बीच  में  वहां  हाउस-
 ट्रेडिग  होती  रही  भौर  प्राखिर  में  जब  कांग्रेस
 की  मेजोरिटी  बन  गई,  उस  के  बाद  उस
 प्रसेम्बली  को  फिर  जिन्दा  कर  दिया  गया।
 इतना  ही  नहीं  उस  के  बाद  बिहार  में,  पंजाब
 में,  बंगाल  में,  हस्होंने  माइनौरिटी  गबने  मेन्ट्स
 बसाइई--जहां  पर  कि  गर-कांग्रेसी  सरकारें
 थीं  t  उपाध्यक्ष  जी,  मिनि-स्कर्ट  भौर  मिनि-
 हर्ट  तो  नौजवात  लड़के-लड़कियां  पसन्द  करते
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 हैं,  लेकिन  जब  एक  बूढ़ा  भ्रादमी  भौर  वह  भी
 गृह-मंत्री  हो,  वह  मिनि-गवरनंमेन्ट  पसन्द  करे--
 लड़के-लड़कियों  का  मिनि-शर्ट  या  मिनि-स्कर्ट
 पहनने  से  यह  होता  है  कि  कुछ  हिस्सा  नंगा
 रहता  है,  लेकिन  इन्होंने  तो  मिनिनसरकारें
 पैदा  कर  के......

 श्री  o  मो  बनर्जी  (कानपुर):  गुप्ता
 जी,  ये  मिनि-डिक्टेटसं  हैं  1

 थ्रो  कंवर  लाल  गुप्त  :  मिनि-सरकारें  पैदा
 कर  के  गृह  मंत्री  स्वयं  तो  नंगे  हो  ही  गये,
 लेकिन  दुनियां  के  सामने  सारे  भारत  की
 डैमोक ़सी  को  भी  नंगा  कर  दिया।

 श्री  रणधीर  सिह  (रोहतक)  :  यह  क्या
 लैग्वेज  इस्टेमाल  की  गई  है।  वकील  हो  कर
 भी  ऐसी  लैंगेज  इस्तेमाल  करते  हैं
 ... (व्यवधान)

 शी  कंबर  लाल  गुप्त:  जिस  तरह  से
 इन्होंने  बिहार  में  किया--मंडल  को  चीफ़
 मिनिस्टर  बनाने  के  लिये  पहले  एक  भ्रादमी
 को  तीन  दिन  के  लिये  चीफ  मिनिस्टर  बनाया,
 उस  के  बाद  उन  को  नौमिनेट  कराया--
 हिन्दुस्तान  के  इतिहास  में  ऐसा  कभी  नहीं  हुभ्ा  ।
 इस  तरह  की  कहानियां  चलती  गईं-इसी
 तरह  से  पंज़ाब  में  हुआ,  मैं  उस  लम्बे  किस्से  में
 नहीं  जाना  चाहता  हूँ  ।  मैं  सिफ  यही  कहना
 चाहता  हैँ  कि  एक  प्रकार  से  नान-कांग्र सी
 सरकारों  को  गिराने  के  लिये  कांस्पिरेसी  की
 गई--इस  काम  के  लिये  गवनंर  की  ह स्टीचूइन
 को  यूटिलाइज़  किया  गया,  मिस-यूज़  किया
 गया--पार्टी-एण्ड्स  के  लिये--यह  डेमोक़ सी
 पर  एक  जबरदस्त  चोट  थी।

 मैं  यह  भी  कहना  चाहता  हूँ  कि  गवर्नर  जो
 लोग  बनाये  गये--किन  को  बनाया  गया
 जो  संकेण्ड-रेट  के  लोग  थे,  जो  इलेक्दान  में  हार
 गये  थे,  उन  लोगों  को  गवनेर  बनाया  गया,
 ताकि  &  इन  के  हाथों  में  कठपुतली  की  तरह  से

 नाचें,  कांस्टीचशन  के  मुताबिक  काम  ने  कर
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 पायें,  गवननर  की  जो  ताकत  है,  गवर्नर  के  लिये
 जो  कायदे-कानून  हैं,  उन  को  भुलाकर  उन्होंने
 यह  सब  कुछ  किया  a  मैं  यह  भी  ज़रूर  मानता

 हैं  कि  जो  कुछ  इन्होंने  किया,  वह  तो  निदनीय
 है  ही,  लेकिन  हमारी  तरफ़  से  भी  बंगाल  के
 स्पीकर  ने  पंजाब  के  स्पीकर  ने  जो  कुछ  किया,
 उस  को  डिफेण्ड  नहीं  किया  जा  सकता।  हम
 समभते  हैं  कि  भ्रगर  देश  में  प्रजातन्त्र  को  रखना

 है  तो  विरोधी  पक्ष  को  भी  उतना  ही  ज़िम्मेदार

 होना  पड़ेगा  जितना  कि  हम  सरकार  से  मांग
 करते  हैं,  तभी  दोनों  बैलंस्ड  हो  कर  ठीक  ढंग
 से  काम  चला  सकते  हैं।

 मेरी  मांग  यह  है  कि  जिस  तरह  से  गवनंर
 की  इ  स्टीचूडन  को  इन्होंने  मिसयूज़  किया  है
 कोई  ऐसा  तरीका  बनाया  जाना  चाहिये  जिससे
 कि  गवनंर  की  नियुक्ति  ग्राइन्दा  इण्डिपेन्डेन्ट
 लोगों  में  से  हो  जो  संविधान  के  मुताबिक
 चलें  ।  ऐसा  न  हो  कि  कोई  मंत्री  हार  जाय,
 तो  उस  को  गवनंर  बना  दिया  जाय,  यह
 मिनिस्ट्री  श्राफ़  रिहैबिलीटेशन  नहीं  होना
 चाहिये  |

 दूसरी  चीज़  जो  दो  साल  के  तजुर्ब  से
 हम  ने  सीखा  है,  वह  यह  है  कि  हमारे  विधान  में
 गवर्नर  को  इम्पीच  करने  का  कोई  भ्रधिकार
 नहीं  है।  हम  राष्ट्रपति  को  इम्पीच  कर  सकते
 हैं,  लेकिन  गवनंर  को  इम्पीच  करने  का  कोई
 झधिकार  हमारे  विधान  में  नहीं  है।  इस  लिये
 मैं  मांग  करना  चाहता  हूँ  कि  गवर्नर  को  भी
 इम्पीच  करने  की  -ताकत  विधान  में  होनी
 चाहिये,  क्‍योंकि  राष्ट्रपति  उन  को  नियुक्त
 करता  है,  इस  लिये  हो  सकता  है  कि  राष्ट्रपति
 की  मर्जी  के  बगर  भी  गवनंर  कभी  कोई  गलत
 बात  कर  दें  इसलिए  गवनंर  को  किस  तरह  से
 इम्पीच  किया  जाए,  यह  चीज़  भी  विधान  में
 होनी  चाहिये  |  इतना  ही  नहीं,  भ्रापको  याद
 होगा  कि  रांची  में  कुछ  रायट्स  हुए  थे,  वहां  के
 स  समय  के  चीफ  मिनिस्टर,  महामाया  बाबू  ने
 कहा  कि  मैं  कमेटी  नियुक्त  करता  हूँ,  जुडिशल
 इ  क्यायरी  कराता  हूँ  भौर  देखता  हैं  कि  क्‍या
 कारण  हैं  लेकिन  उनको  बगेर  पूछे  केम्द्र  ने
 झपनी  तरफ  से  एक  इंक्वायरी  कमेटी  बिठा

 AGRAHAYANA  1  890  (SAKA)  282

 दी  ।  जब  राज्य  सरकार  उसके  लिए  तैयार  थी
 तो  मैं  पूछना  चाहता  हैं  कि  उसके  लिए  एक
 अलग  कमेटी  बिठाने  की  क्‍या  जरूरत  थी  ?
 जब  वे  कमेटी  बिठा  ही  रहे  थे  तो  फिर  उनके
 साथ  सहयोग  करना  चाहिए  था।

 इतना  ही  नहीं,  जहां  तक  फाइनेंशल  मैट्स
 का  सम्बन्ध  है,  स्टेट्स  के  एलोकेशन्स  बहुत  कम

 हैं।  पैसे  की  वजह  से  स्टेट्स  में  एक  फस्ट्र बन
 प्राया  हुआ  है।...  (व्यवधान)  ...मेरा  कहना  यह
 है  कि  ध्राज  कल  क्‍या  हो  रहा  है  ?  40  परसेंट
 से  लेकर  80  परसेन्ट  तक  स्टेट्स  को  एलोकेशन
 होता  है  केन्द्र  की  प्रोर  से  लेकिन  40  परसेन्ट
 झौर  80  परसेन्ट  में  भेदभाव  क्‍यों  होता  है?
 किसी  को  40  परसेन्ट  दिया  जाता  है  धौर
 किसी  को  80  परसेन्ट  दिया  जाता  है  भौर  यह
 केवल  एक  प्रादमी  ब्हिम  के  ऊपर  ही  निर्भर
 करता  है|  श्राप  कहते  हैं  कि  झगर  भझ्ापको
 बोलना  है  तो  स्पीकर  की  शाई  कैच  कीजिए
 धौर  फिर  हमको  मौका  मिल  जाता  &  लेकिन

 यहां  पर  क्‍या  है?  प्रगर  पैसा  लेना  है
 We  will  not  get  anything  uniess  we  catch
 the  feet  of  the  Finance  Minister,  This  is
 the  position.  हरएक  स्टेट  को  एक  म्युनिल्ि-
 पैलिटी  का  दजा'  दे  दिया  गया  है  जिसके  कारण
 उनमें  फस्ट्रे बन  है  1  मैं  चाहता  हैँ  कि  उनको
 ज्यादा  प्रधिकार  मिलने  चाहिए,  ज्यादा  पैसे  का
 एलोकेशन  होना  चाहिए  धौर  प्रायटीज  फिक्स
 होनी  चाहिए  |  एक  परमानेन्ट  फाइनेन्स  कमी-
 हान  की  स्थापना  की  जानी  चाहिए  जोकि  हन
 चीजों  को  तय  करे  ।  झापने  एक  सोकाल्ड  एन०
 डी०  सी०  बना  रखी  है,  नेशनल  डेवलपमेम्ट
 कौंसिल  जिसका  कोई  जवाब  नहीं  है।  खुद
 मैसुर  के  चोफ  मिनिस्टर,  श्री  वीरेन्द्र  पाटिल  ने
 28-8-68  को  यह  मांग  कर  रखी  है  कि  एक
 परमानेन्ट  फाइनेंस  कमोदन  सेटप्रप  होना
 चाहिए  जोकि  पावर्स  झौर  क्षेयर  झाफ  मनी  को
 डिफाइन  करे।  भ्राटिकल  275  में,  कितनी
 ग्रान्ट्स  मिलनी  चाहिएं,  यह  वीज  बताई  गई
 है।

 झब  मैं  केरल  की  शोर  धाता  हैं  जोकि
 वास्तव  क़्क्स  ाफ  दि  प्राब्लम  है।  वहाँ  पर

 Relotions  (Dis.)
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 [श्री  कवर  लाल  गुप्त]
 पहला  सवाल  यह  है  कि  सी०  श्रार०  पी०  को
 केन्द्र  ने  भेजा  ।  क्या  सी०  शार०  पी०  को  भेजने
 का  भधिकार  केन्द्र  का  था  ?  मैं  मानता  हूँ  कि
 सी०  श्रार०  पी०  को  भेजने  का  भ्रधिकार
 केन्द्र  को  था  |  यह  चीज़  हरएक  ने  मानी
 है।  स्वयं  केरल  के  चीफ  मिनिस्टर,  श्री
 नम्बूद्रीगाद  ने  भी  कहा  है  कि  केन्द्र  को
 अधिकार  था।  लेकिन  मैं  ने  पहले  भी  यह
 सवाल  किया  था  कि  प्रधिकार  था  अ्रघिकार  है
 लेकिन  भ्रापको  राज्य  सरकार  से  पूछना  चाहिए
 था।  प्रापने  क्‍यों  नहीं  पूछा,  इसका  जवाब
 चब्हाण  साहब  नहीं  देते  हैं।  गोलमोल  आफि-
 शल्स  के  नाम  पर  बोलने  वाले  सरकारी  कमं-
 चारी  कहते  हैं  कि  पूछने  का  क्या  फायदा  था,
 हमें  तो  उनके  बिचार  पहले  से  ही  मालूम  थे  1
 भापको  यह  मालूम  था  कि  यह  जो  केन्द्रीय

 कम  चारियों  की  हडताल  है  इसके  बारे  में  राज्य
 सरकारों  में  मतभेद  है,  इसके  बारे  में  पार्टियों  में
 मतभेद  है  तब  तो  श्रापके  लिए  भौर  भी  ज्यादा
 जरूरी  था  कि  भाप  उनसे  सलाह  करते  1  शौर
 सलाह  करने  के  बाद  फिर  ्ापको  पूरा  हक  था
 कि  जो  चाहें  करें...  (व्यवधान)  coe

 SHRI  NAMBIAR  (Tiruchirapalli):  He
 sald,  there  was  no  necessity  to  consult.

 श्री  कंबर  लाल  गुप्त:  मैं  मानता  हूँ  कि
 यह  विधान  में  राइट  है  भ्रौर  विधान  में  राइट  होते
 हुए  यह  कांस्टीट्यूशन  के  खिलाफ़  न  भी  हो  लेकिन
 इसमें  कांस्टीट्यूडन  की  इम्प्रो-प्रायटी  जरूर  है।
 झाखिर  भाप  किस  ढंग  से  देश  को  चलाना
 चाहते  हैं?  क्या  एक  हाथ  में  कांस्टीट्यूशन
 की  किताब  लेकर  भौर  दूसरे  हाथ  में  डंडा  लेकर
 झाप  राज्य  सरकारों  से  कहेंगे  कि  यह  विधान

 है,  या  तो  इसको  मानो  या  फिर  तुम्हारे
 सिर  पर  डंडा  पड़ेगा  ।  इस  प्रकार  से  तो  कोई
 भी  केन्द्रीय  सरकार  राज्यों  के  साथ  सम्बन्ध
 नहीं  रख  सकती  हैं  ध्रौर  भ्रगर  ऐसी  गलतफहमी
 में  कोई  हो  तो  उसे  झपनी  झांखें  खोल  लेनी

 आाहिए,  इस  प्रकार  से  कभी  होने  बाला  नहीं
 है।  तो  इसमें  कांस्टीट्यूशडन  की  इम्प्रौप्रायटी
 की  cg  है  जोकि  इस  सरकार  ने  नहीं  की  +

 DECEMBER  3,  968  Relesivns  (Dis.)  284

 इसी  प्रकार  से  मैं  कहना  चाहता  हूँ  कि
 जब  बिहार  में  गवर्नर  के  एप्वाइन्टमेन्ट  का
 सवाल  झ्ाया  तो  प्रापने  चीफ  मिनिस्टर  से

 पूछा,  चीफ  मिनिस्टर  ने  कहा  कि  हमें  यह  गव-
 नंर  नहीं  चाहिये  लेकिन  उसके  बाद  भी  आपने
 वही  गवर्नर  भेजा  |  ठीक  है  |  बिहार  गवनंमेन्ट
 को  मना  करना  चाहिए  था  या  नहीं  मना  करना
 चाहिए  था,  वह  श्लग  बात  है  लेकिन  ज॑सी  कि
 झापकी  परम्परा  रही  है,  श्रापने  उनसे  पूछा  उसी
 तरह  से  ्रापकों  सी०  श्रार०  पी०  के  बारे  में
 भी  सलाह  करनी  चाहिए  थी  ।

 सी०  श्ार०  पी०  का  प्रारम्भ  में  जो
 निर्माण  हुआ  था  वह  पुलिस  फोर्स  की  तरह  से
 नहीं  हुआ  था  जिस  ढंग  से  कि  श्राप  ब  चल
 रहे  हैं,  सी०  श्रार०  पी०  को  प्रिलिमिनरी  फोर्स
 बना  रहे  हैं,  राज्य  सरकारों  की  पुलिस  के  साथ-
 साथ  ।  सन्‌  948  में  जबकि  सरदार  पटेल  गृह
 मंत्री  थे  श्रौर  उस  समय  जो  एक  बिल  इन्ट्रोड्यूस
 किया  गया,  उस  समय  के  उनके  भाषणा  से  मैं
 थोड़ा  सा  कोट  करना  चाहूँगा  |  यह  सी०  झआार०
 पी०  जो  बनी  थी  यह  पहले  क्राउन  रिप्रेजेन्टेटिव
 पुलिस  लाइन  पर  बनाई  गई  थी।  राज्य  सर-
 कारों  शौर  राजा-महाराजाओ्ं  की  जो  रियासत
 थीं  उनको  सहायता  देने  के  लिए  जो  पुलिस
 हुआ  करती  थी  वह  उनके  नीचे  हुआ  करती  थी
 इसलिए  सरदार  पटेल  ने  कहा  कि  चूंकि  उनके
 पास  अधिक  फोस  (पुलिस)  नहीं  है  शौर  उनको
 सहायता  की  जरूरत  पड़ती  है  इसलिए  सेन्द्रल
 रिजबं  पुलिस  का  निर्माण  किया  गया।  झापकी
 भाज्ञा  से  मैं  उसमें  स ेकोट  करना  चाहता  हूँ:

 “We  have  told  the  Provinces  that
 they  should  as  far  as  possible  be  self-
 sufficient  im  their  requirements  for
 internal  security.  The  Police  forces
 for  the  Unions  and  States  are  in  the
 process  of  formation.  We  shall  still
 require  considerable  time  before  they
 function  anything  like  the  manner  in
 which  Provincial  police  forces  have
 been  functioning.  We  must,  (therefore,
 have  a  force  for  the  interim  period
 (mark  the  words  jarerim  period:  and
 having  regard  to  the  State  in  which  the
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 Police  forces  of  the  Unions  and  States
 are  at  present,  I  am  afraid  that  the
 interim  period  is  going  to  be  a  pretty
 long  one.  Thirdly,  a  process  of  re-
 organisation  of  State  forces  is  also  on
 and  during  this  process  of  reorganisa-
 tion,  it  will  be  most  useful  to  have  a
 force  which  would  take  the  first  shock
 of  any  threat  to  security.”

 6.I0  hes,

 (Mr.  Speaker  in  the  Chair)

 भ्रध्यक्ष  महोदय,  इससे  स्पष्ट  रूप  से  मालूम
 होता  है  कि  इसके  पीछे  जो  बेकपग्राउन्ड  थी  वह
 यह  थी  कि  भ्रगर  कहीं  राज्य  सरकारों  की
 जरूरत  पड़ती  है  जेसे  कि  उड़ीसा  सरकार  को
 पड़ी  तो  उस  के  मतलब  के  लिए  यह  बनाई  गई
 थी  ।  लेकिन  आपने  इसको  एक  प्रिलिमिनरी
 फोर्स  बनाकर  खड़ा  कर  दिया  है।

 (वब्यबधान)

 श्रब  एक  चीज़  श्रौर  चल  रही  है  कि  जो
 सी०  ग्रार०  पी०  है  जोकि  श्रभी  प्राज़ीक्यूशन
 नहीं  कर  सकती  है  या  इन्वेस्टिगिेशन  नहीं  कर
 सकती  है,  उस  के  लिए  सी०  प्रार०  पी०  के
 ऐक्ट  में  परिवर्तत  किया  जाए  ताकि  उसको

 प्राजीक्यूशन  श्रौर  इन्वेस्टिगेशन  की  पावर  भी
 दी  जा  सके  t  are  सरकार  ने  ऐसा  बिल  सदन
 में  रखा  श्रौर  सदन  से  पास  भी  करा  लिया  तो
 फिर  उससे  केन्द्र  और  राज्य  सरकारों  के  संबंधों
 में  खलबली  मच  जायेगी,  एक  हाहाकार  मच
 जायेगा  1  मैं  समझता  हूँ  कि  जिस  तरीके  से
 आपने  केरल  से  हैंडलिंग  की  है  यह  ठीक  नहीं
 की  है।  मैं  जानता  हैँ  कि  प्रापने  केरल  सरकार
 से  कहा  कि  जो  सेन्ट्रल  ऐक्ट  है  उसको  पूरी  तरह
 से  भ्रमल  में  लाना  चाहिए,  पहले  केरल  के  चीफ
 मिनिस्टर  ने  नहीं  माना  लेकिन  जब  श्रापने  लेटर
 लिखा  तो  उन्होंने  मान  लिया  लेकिन  फिर  भी

 एक  चीज  उन्होंने  नहीं  मानी  1  भापने  कहा  कि
 जो  ट्रेंड  यूनियन  लीडर्स  हैं  उनको  पहले  गिरफ्‌-
 तार  करो,  इस  तरह  के  इन्स्ट्रक्ान्स  डिस्ट्रिक्ट
 मैजिस्ट्रेट्स  को  देने  चाहिए,  लेकिन  उन्होंने  इस
 चीज़  को  नहीं  माता  ।  झ्ापने  दोबारा  भी  त्रिट्ठी
 लिखी  लेकिन  उसके  बाद  भी  वे  नहीं  माते  |
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 aa  मैं  पूछना  चाहता  हैँ  कि  भापने  क्या  किया  ?
 झाप  कम्युनिकेश्षन  करते  हैं  शौर  उसका  जो
 तरीका  झापने  भ्रपनाया  उस  पर  मुझे  एतराज़
 है।  भापने  झपनी  सी०  धार ०  पी०  भेज  दी,
 ठीक  है  लेकिन  एक  चीज़  मैं  झापसे  पूछना
 चाहता  हूँ  कि  प्रगर  भाप  यह  महसूस  करते  हैं
 कि  उन्होंने  बायलेशन  किया  है,  स्वयं  नम्बूद्री-
 पाद  जी  ने  कहा  है  कि  हमने  कांस्टीट्यूडन  की
 स्पिरिट  का  वायलेशन  किया  है,  शौर  झगर
 भाप  यह  समभते  हैं  कि  उन्होंने  स्पिरिट  या
 लेटर  का  वायलेशन  किया  है  तो  श्राप  ने  शायरे-
 क्टिव  क्‍यों  नहीं  भेजा  ?

 यह  देश  झापसे  मांग  करता  है  कि  जो  राज्य
 सरकार  केन्द्र  की  प्रवहेलना  करती  है  धौर  उसे
 चेलेज  करती  है  उसे  केन्द्र  को  उसका  योग्य
 स्थान  झवदय  बतला  देनी  चाहिए  nN

 कुछ  भाई  यह  कहते  हैं  कि  सी०  पी०  झाई०
 एम०  को  बेन  करना  चाहिये  सी०  पी०  झाई०
 (राइट)  को  बंन  नहीं  करना  चाहिये  या  नक्‍से-
 लाइट्स  को  बन  कर  देमा  चाहिये  तो  मेरी
 निगाह  में  इन  तीनों  में  कोई  विशेष  फर्क  नहीं
 है  |  सांप,  साँप  ही  हैं,  भाहे  वह  कसा  भी  हो  ।
 इसलिए  मैं  हन  तीनों  में  किसी  में  भेद  नहीं
 समभता  हूँ  1  तीनों  हीं  प्रुप्स  की  लाएल्टी  संदिग्ध
 है,  तीनों  की  ही  लाएल्टी  बाहर  है  भौर  महू
 तीनों  ही  पार्टियाँ  पाबियामेंटरी  सिस्टम  में
 विष्वास  नहीं  करती  हैं  1  प्रलबत्ता  प्रगर  फके
 है  तो  सिर्फ  स्ट्रेटिजी  में  है  बाकी  उममें  शौर
 कोई  फर्क  मेरी  नजर  में  नहीं  है।  यह  बिलकुल
 साफ  बात  है  कि  तीनों  ही  पालियामेंटरी  सिस्टम
 में  विध्वास  नहीं  करती  हैं......

 SHRI  NAMBIAR:  With  due  respect
 to  the  hon.  Member,  if  there  is  any  refer-
 ence  to  CPI(M),  I  stand  here  to  refute  it
 with  all  the  emphasis  at  my  command.

 SHRI  KANWAR  LAL  GUPTA  :  Sir,
 with  your  permission,  I  want  to  quote  a
 Kerala  Minister,  Shrimati  Gauri  ;

 “Her  party  was  in  office,  not  out  of
 any  faith  in  parliamentary  system  of
 gover  but  beca  it  ed  to
 use  the  administration  as  a  tool  for
 agitstiog.”
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 [श्री  कंवर  लाल  गुप्त]
 भ्रध्यक्ष  महोदय,  यह  उन्होंने  एलिपी  में  कहा

 है  शौर  ह...  सब  अखवारों  में  छुपा  है  wa  मेरा
 कहना  यह  है  कि  जब  श्राप  यह  समभते  हैं  कि
 ये  लोग  पालियामेंटरी  सिस्टम  में  विद्यास  नहीं
 करते  हैं  तो  श्रापने  क्यों  नहीं  उनको  डाइरैक्टिव
 दिया  ?  हमारा  जो  कांस्टीटयूशन  है  बह  श्रम-
 रीका  के  तर्ज  का  नहीं  है  1  भ्रमरीका  में  क्‍या  है
 भ्रमरीका  में  जब  वहां  पर  रेसियल  राएट्स  हुए
 प्रौर  कैनेडी  ने  केन्द्र  स ेपुलिस  भेजी  थी  लेकिन
 उनको  वह  'ढाइरैक्टिव  नहीं  दे  सकते  थे।  लेकिन
 झाप  को  यहाँ  डाइरेक्टिव  देने  का  शभ्रधिकार  है
 तो  श्रापको  डाइरेक्टिव  देना  चाहिए  और  इस
 तरीके  से श्रमल  नहीं  करना  चाहिये  जैसा  कि
 झापने  वहाँ  के  लिए  किया।  श्रगर  श्राप  यह
 समभते  हैं  कि  कम्युनिस्टों  ने  कोई  गड़बड़  की

 है  तो  हम  श्राप  से  माँग  करते  हैं  कि  कोई  श्राप
 को  व्हाइट  पेपर  निकालना  चाहिये  कि  फलां-
 फलां  लोग  वाएलेंस  में  बिलीव  करते  हैं,  या
 कौन-कौन  लोग  श्रथवा  मुप्स  हैं  जिन्होंने  कि  वहाँ
 पर  वाएलैंस  की  है  श्रौर  किन-किन  चीज़ों  में
 झापकी  बात  नहीं  मानी  है।  साथ  ही  मैं  यह
 भी  माँग  करता  हूँ  कि  जो  श्रापफी  और  उनकी
 करसपौंडेंस  है  वह  भी  लोगों  के  सामने  श्रानी

 चाहिए  शौर  जनता  को  पता  लगना  चाहिए  कि
 भाप  ठीक  हैं  या  वह  ठीक  हैं......

 SHRI  NAMBIAR  :  We  welcome  the
 white  paper.  Let  us  have  a  discussion  on
 it.

 st  कंवर  लाल  गुप्त  :  दूसरी  चीज़  देखने
 की  यह  है  कि  इस  केन्द्रीय  सरकार  का  नौन-
 कांग्रेस  गवर्नेमेंट्स  के  लिए  क्‍या  रवैय्या  रहा  है  ।
 ब्ंमान  प्रधान  मंत्री  महोदया  ने  प्रधान  मंत्री
 बनने  के  बाद  यह  चीज  कही  थी  कि  हमें  कोई
 दिक्कत  नहीं  होनो  चाहिए  भोर  हमें  इस  ढंग  से
 काम  चलाना  है  जिससे  कि  केन्द्र  भौर  गैर-
 कांग्रेसी  राज्य  सरकारों  के  भापसी  सम्बन्ध  ठीक
 तरीके  से  चलें  लेकिन  मुझे  खेद  के  साथ  यह
 बात  कहनी  पड़  रही  है  कि  वह  केवल  उनके

 कहने  की  बात  थी  शौर  कथनी  भौर  करनी  में

 बड़ा  ध्स्तर  है।  मुके  कहने  दिया  जाय  कि  केस्द्र
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 की  कांग्रेसी  सरकार  ने  डबल  स्टैन्डड्  का  परिचय
 दिया  है  ।  इन  का  यह  डबल  स्टेन्डडं  हम  लोग
 यहीं  दिल्ली  में  भुगते  हुए  हैं।  वक्‍फ  बोर्ड  एक
 छोटा  सा  मामला  जो  कि  ट्रांसफर्ड  सब्जेबट  है
 उस  वक्फ  बोड  के  कम्पोजीए्वन  में  प्राइम
 मिनिस्टर  से  लेकर  नीचे  तक  का  हर  एक  भ्रादमी
 इंटरेस्टेड  था  श्लौर  वह  अपने  श्रपने  श्रादमी  उस
 में  नौमिनेट  करने  के  लिए  किस  तरीके  से  किया
 वह  सब  चीजें  श्रापके  सामने  हैं  -  इतना  ही  नहीं
 एक  बोर्ड  श्राफ  हायर  सेकेंडरी  एजुकेशन  का
 बनना  है।  शब  एजुकेशन  यह  एक  ट्रांसफर्ड
 सब्जैक्ट  है  लेकिन  हमारे  शिक्षा  मंत्री  महोदय
 जो  उधर  बैठे  हैं  उसे  हमें  नहीं  बनाने  देंगे।
 इतना  ही  नहीं  लोकल  सैल्फ  गवर्नमेंट  एक
 ट्रॉस्फ्ड  सब्जक्ट  है  श्रौर  उपराज्यपाल  महोदय
 ने  साल  में  दो,  तीन  बार  गृह  मंत्री  महोदय  को
 लिखा  कि  कारपोरेशन  को  तोड़  देना  चाहिये  |
 यह  लिखा  है  या  लिखवाया  जाता  है  वह  एक
 सवाल  है।  मैं  पूछना  चाहता  हूँ  कि  क्या  इस
 ढंग  से  ाप  राज्यों  के  साथ  अपने  सम्बन्ध
 रक्खेंगे  शर  क्‍या  यह  तरीका  श्रपनायेंगे  ?
 जाहिर  है  कि  इस  तरीके  से  काम  नहीं  चलने
 वाला  है।  मैं  जानना  चाहता  हूँ  कि  यह  दो  साल
 में  क्या  कुछ  हुआ  श्रौर कौन  सी  गलती  राज्य
 सरकारों  की  है  ब्रौर  कौन  सी  गलती  केन्द्र  की
 है  इस  का  एक  शअसैसमेंट  होना  चाहिए।या  तो
 कोई  पालियामेंटरी  कमेटी  बनायें  या कोई  एक
 इंडिपेंडेंट  कमेटी  भ्रथवा  कमिशन  होनी  चाहिए
 जो  कि  इस  की  जांच  करे  कि  किस  तरीके  से
 प्रान्तों  में  स्थापित  गैर  काँग्रेसी  सरकारें  गिराई
 गई  हैं  किस  तरीके  से  उन्हें  समाप्त  किया  गया
 है  |  जब  मैं  यह  कहता  हैँ  तो  कोई  पोस्टमार्टम
 के  हक  में  मैं  नहीं  हैँ  लेकिन  मैं  ऐसा  इसलिए
 कहता  हूँ  कि  भाइन्दा  के  लिए  वह  एक  गाइडिग
 लाइन  हो  जायगी।

 एक  मेरा  निवेदन  यह  है  कि  प्राटिकिल
 263  का  झभी  तक  कोई  उपयोग  नहीं  किया
 गया  है।  उसमें  स्पष्ट  तौर  पर  लिखा  गया

 है  “If  at  209  time  it  appears  to  the
 President  that  the  public  interests
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 would  be  served  by  the  establishment
 of  a  Council  charged  with  the  duty
 of—

 inquiring  into  and  advising  upon
 disputes  which  may  have  arisen  between
 States  ;

 investigating  and  discussing  subjects
 in  which  some  or  all  of  the  States,  or
 the  Union  and  one  or  more  of  the
 States,  have  a  common  interest  ;  or

 making  recommendations  upon  any
 such  subject  and,  in  particular,  recom-
 mendations  for  the  better  co-ordination
 of  policy  and  action  with  respect  to
 that  subject,”.

 मुझे  द:ख  है  कि  इस  प्राटिकिल  263  में
 जिसमें  एक  इंटर-स्टेट  कौंसिल  बनाने  की  बात
 है  वह  श्रभी  तक  बन  जानी  चाहिये  थी।  यह
 प्रालरेडी  श्रोवरडियु  हो  गई  है  और  ्रायन्दा
 भी  चू  कि  कोई  एक  पार्टी  की  हुकुमत  इस  देश  में
 चलने  वाली  नहीं  है  भौर  राज्यों  में  श्रायन्दा  भी
 मल्टी  पार्टी  गवनंमेंट्स  बनने  वाली  हैं  इसलिए
 यह  धौर  भी  जरूरी  हो  जाता  है  कि  इस
 तरह  की  एक  इंटर-स्टेट  जोनल  कोंसिलें  बनें।
 इतना  ही  नहीं  अ्रपोजीशन  की  तरफ  से  भी  द्रौर
 सेंटर  की  तरफ  से  भी  मैं  यह  भी  चाहता  हूँ  कि
 इस  तरह  के  रवायात  हों  इस  तरह  के  कन्वेंदांस

 हों भौर  इस  तरह  का  कोड  डेवलप  करना

 चाहिये  जिससे  कि  हारमोनियसली  काम  चले।
 जैसा  मैंने  पहले  भी  कहा  कि  हम  युनिर्टरी
 टाइप  श्राफ  गवरनंमेंट  चाहते  हैं  श्रौर  हम  नहीं
 चाहते  हैं  कि  स्टेट्स  को  ध्रौर  अष्टक  प्रधिकार
 मिलें  लेकिन  यह  जरूर  चाहते  हैं  कि  जो  भी
 झ्रधिकार  उन्हें  पहले  से  संविधान  में  मिले  हुए
 हैं  वह  उन्हें  उपयोग  में  ला  सके  शौर  मैं  नहीं
 चाहता  हैँ  कि  केन्द्र  एक  डंडा  हाथ  में  लेकर
 मिनी-डिक्टेटर  को  हैसियत  से  उनके  सिर  पर
 सवार  हो  जाय  केन्द्र  का  एक  दस  तरह  से  डंडा

 हाथ  में  लेकर  उनके  सिर  पर  खड़ा  हो  जाना
 भी  ठीक  नहीं  होगा  ।

 झापने  भाषा  के  भ्रणार  पर  प्रान्त  बनाये
 उसमें  प्रापको  बिलकुल  सिजरेबुल  फेल्योर  हो
 गया  भौर  मेरा  कहना  है.  कि  जो  ऐक्सपैरीमेंट
 झाप  झासाम  में  कर  रहे  हैं  शौर  रिभ्ारमगाइ-
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 जेदन  की  वहां  पर  बात  कर  रहे  हैं  वह  डिज़ा-
 स्टरस  होगा  झौर  बहू  देश  के  लिए  घातक  सिद्ध
 होगा  ।  भाप  चाहे  भाज  हमारे  साथ  सहमत  हो
 या  न  हों  लेकिन  हमें  इस  नेश  के कामकाज  को
 एक  मुनासिब  ढंग  से  चलाना  चाहिये।  उसे  एक
 दूसरे  के  साथ  मिल  कर  चलाना  चाहिये  ।

 झभी  जो  हमारा  स्ट्रक्चर है  बह  फेडरल
 टाइप  का  स्ट्रवचर  है।  यह  फेडरल  स्ट्रक्बर  की
 वजह  से  हो  ज्यादा  प्रधिकारों  की  मांग  उठती
 है  ।  कई  बार  यहां  पर  प्राजाद  राज्यों  के  बनाने
 की  भी  बात  उठती  है  । धाज  ही  डी०  एम०  के०
 के  मिनिस्टर  की  बात  जो  उन्होंने  कही  वह  मुझे
 पसन्द  नहीं  शाई  उन्होंने  यह  कहा  कि  झझभी
 तक  हमारी  वह  पुरानी  डी०  एम०  के०  की
 झाजाद  राज्य  की  मांग  रह  नहीं  हुई  है  हांलाकि
 चीफ  मिनिस्टर  ने  उस  बारे  में  जो  बात  कही
 मैं  उन्हें  इसके  लिए  बधाई  देना  चाहता  है।
 लेकिन  एक  मिनिस्टर  ने  वंसी  बात  जो  कही
 वहू  ठीक  नहीं  कही  |  उसमे  कहा  कि  भाजाद
 डी०  एम०  के०  की  मांग  भ्रभी  जिन्दा  है...

 SHRI  V.  KRISHNAMOORTHI  (Cud-
 dalore):  You  are  wrong,  Sir.

 MR.  SPEAKER  :
 when  you  speak.

 You  can  say  that

 st  कंवर  लाल  गुप्त  :  इसलिए  मैं  केन्द्रीय
 सरकार  से  मांग  करूगा  कि  इस  वक्‍त  जो
 स्ट्रक्बर  है  वह  फेडरल  नहीं  रहना  चाहिये  वह
 युनिटेरी  होना  चाहिये।  मैं  चाहुँगा  कि  झाज
 दुर्भाग्य  से  हमारी  सेंट्रल  लीडरशिप  की  जो  कमी
 है  वह  दूर  हो  भौर  एक  मजबूत  सेंटर  कायम
 हो  ।  मैं  भगवान  से  प्राथंना  कहूगा  कि  वह  हस
 देश  में  मजबूत  लीडरशिप  प्रदान  करे  जो  कि
 एक  बेलेस  करके  हस  देश  का  कामकाज  ठीक
 प्रकार  से  लाये ।  पार्टीालाइंस  का  खयाल  न
 करके  बह  देश  के  हित  को  ही  भ्रपने  सामने  रक्खे
 भौर  राज्यों  शौर  केस्द्र  के  इस  तशीके  से  संबंध
 बनायें  भौर  ऐसे  कन्वेंशंस  अनाये  जिससे  ध्भी
 जो  हमारी  बैमोक्रेसी  है  वह  झ्राहिसता  प्राहिस्‍ता
 बढ़ती  जाये  भौर  मजबूत  से  मजबूत  होती  चली
 जाने  व  इस  देश  का  नाम  दुनिया  के  वेशों  में
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 [श्री  कंवर  लाल  गुप्त]
 ऊंचा  हो  ।  इन  शब्दों  के  साथ  मैं  झपना  भाषण
 समाप्त  करता  हूँ

 MR.  SPEAKER:  He  has  taken  half
 an  hour.  There  are  seven  parties  in  the
 Opposition  and  the  spokesman  of  each  one
 of  them  must  be  given  time.  Naturally,
 an  equal  number  has  to  be  given  time  on
 the  Congress  side  also  ;  after  all,  they  are
 more  than  50  per  cent  on  that  side.  That
 is  what  we  are  following.  Therefore  may
 l  appeal  to  hon.  Members  to  take  about
 ten  minutes  each  ?

 SHRI  P.  K.  DEO  (Kalahandi):  20
 minutes.

 MR.  SPEAKER:  That  means,  only
 one  or  two  will  speak  and  the  others  will
 not  speak.  That  is  what  will  happen..  If
 each  one  of  them  takes  half  an  hour  ina
 two-hour  discussion,  that  is  what  will  hap-
 pen.  11  it  is  not  possible,  |  cannot  help  it.
 How  am  J  to  distribute  time  among
 others  ?

 SHRI  P.  K.  DEO:  Extend  the  time.

 MR.  SPEAKER  :  It  can  be  done  only
 by  half  an  hour  or  45  minutes.

 Even  then,  you  will  not  get  each  one
 half  an  hour.  If  each  one  of  you  get  20
 minutes,  I  have  absolutely  no  objection.
 But  |  am  rather  worried  I  will  be  put  into
 difficulty  of  ringing  the  bell.  After  all,  5
 minutes  this  side  or  that  sides  will  not
 matter.  I  am  not  giving  all  the  50  per
 cent  time  to  the  Congress  Party  because
 the  Minister  also  takes  away  the  time
 Anyway,  I  would  appeal  to  you  to  take,  if
 not  J0  minutes,  not  more  than  I5  minutes.
 Even  then,  1S  Members  have  to  speak.  You
 should  take  that  into  account.  Shri  R.  D.
 Bhandare.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central):  Mr.  Speaker,  Sir,  I  was  both
 surprised  and  amused  to  hear  the  speech  of
 my  hon.  friend,  Shri  Kanwar  Lal  Gupta.
 This  subject  arose  out  of  the  demand  for  a
 discussion  under  Rule  193,  because  he
 wanted  to  discuss  the  Centre-State  relation-
 ship  in  the  context  of  attitude  of  the  Kerala
 Government.  That  was  the  subject.
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 But  my  hon.  friend  has  spoken  of  philoso-
 phy  of  his  Party,  that  he  would  like  to
 have  a  unitary  form  of  Government  in
 India.  The  major  portion  of  his  speech
 was  devoted  to  the  pleading  for  a  loose  type
 of  federation  that  he  would  like  to  preach.
 He  has  Jost  faith  in  majority  rule  and,  I
 think,  he  has  developed  some  sort  of  mini-
 skirt  mania,  because  he  started  with  the
 Rajasthan  Government  and  ended  the  first
 portion  of  his  speech  on  the  mini-skirts.
 There  was  no  reason  whatsoever  to  deal
 with  mini-skirts  at  all.

 AN  HON.  MEMBER  :
 not  follow  him.

 You  should

 SHRI  7.  D.  BHANDARE  ;  Don't  be
 under  the  impression  that  you  will  not.

 lam  coming  to  the  point.  The  major
 Portion  of  his  speech  was  devoted  to  the
 defence  of  the  action  taken  by  Kerala
 Government  and  he  said  that  Govern-
 ment  had  a  right  to  intervene,  right
 to  send  the  Central  Reserve  Police  Force,
 and,  at  the  same  time,  he  asked  why  the
 Kerala  Government  was  not  consulted  be-
 fore  the  CRP  was  sent.  On  that  basis,  he
 tried  to  defend  the  Kerala  Government.
 Here  is  a  case  where  the  Jana  Sangh  and
 the  Communists  are  found  today  as  strange
 bed-fellows.

 SHRI  NAMBIAR  :  707  few  minutes
 only  ;  then,  my  friends  parted  company.

 SHRI  7२.  D.  BHANDARE  :  The  major
 portion  of  his  speech  was  directed  to  a
 loose  form  of  federation.  What  the  Com-
 munist  friends  what  is  that  the  Centre
 should  be  so  loose,  the  federation  should
 be  so  loose  and  states  should  demand  more
 powers  so  that  the  Centre  should  be  weak.
 And  powers  for  what  ?  They  want  powers
 to  destroy  democracy  they  want  powers  to
 destroy  the  Constitution  itself.  Have  1
 not  heard  Mr.  Nambiar,  very  patiently,  say-
 ing,  “I  do  not  believe  in  democracy  at
 11." 7.

 SHRI  NAMBIAR:  Of  this  type.
 SHRI  R.  0.  BHANDARE  :  The  type

 of  democracy  that  we  have  established: is
 under  the  Constitution.  That  is  the  type...



 293  Centre  State

 MR.  SPEAKER:  You  must  also  say
 what  your  view  is.

 SHRI  R.  0.  BHANDARE:  Iam  com-
 ing  to  that.  I  am  going  to  tell  them  the
 constitutional  provisions,  the  constitutio-
 nal  arrangements,  that  have  been  made  in
 order  to  retain,  maintain  and  preserve  inter-
 State  relationship,  so  that  the  unity  of  the
 country  could  be  preserved.

 I  was  really  very  surprised  to  hear  my
 learned  friend,  Shri  Kanwar  Lal  Gupta,
 reading  out  a  portion  of  the  speech  of  one
 of  the  Ministers  of  the  Kerala  Government
 and  yet  supporting  that  Government.  From
 that  I  conclude  that  the  Communists  are
 more  interested  in  a  weak  Central  Govern-
 ment,  more  interested  ina  loose  type  of
 Federation,  as  Mr.  Kanwar  Lal  Gupta  is.
 Therefore,  |  said  that  they  are  today  strange
 bed-fellows  ..(/nterruptions).  |  am  certain
 that  the  Home  Minister  will  take  care  of
 himself  ;  because  of  my  speech  I  do  not
 think  that  he  will  lose  the  case.

 Now  |  come  back  to  the  original  pro-
 position  whether  the  Kerala  Government's
 action  during  the  Central  Government  em-
 ployees’  strike  was  justified  or  not.  It  was
 not  justified  at  all.  Why  was  it  not  justi-
 fied  2  Once  we  have  accepted  Federation,
 50  long  as  the  Federation  stands  accepted,
 we  have  got  to  preserve  the  Constitutional
 Provisions  in  toto.  To  deal  with  the  Centre-
 State  relations,  the  Constitutional  provi-
 sions  have  first  dealt  with  the  federal
 principle  itself.  The  powers  are  divided
 between  the  States  and  the  Centre.  This  is
 one  aspect  of  it.  But  our  Constitution  is
 Not  satisfied  with  mere  division  of  powers.
 Our  Constitution  has  also  accepted  provi-
 sions  as  to  how  the  administrative  relation-
 ship  should  be  between  the  States  and  the
 Centre.  This  is  the  second  and  the  most
 important  point.  Apart  from  the  question
 of  the  division  of  powers,  the  spheres  with-
 in  which  the  States  will  operate,  and
 the  Centre  will  operate,  even  the
 administrative  relationship  is  well-defined
 and  incorporated  in  our  Constitution.  Then,
 our  Faunding  Fathers  were  also  not  satis-
 fied  with  merely  defining  the  administrative
 relationship,  thcy  have  even  defined  the  finan-
 cial  relationship,  tho  distribution  or  devo-
 Jution  of  finance  .....UImterruptions)  and  the
 machinery  by  which  the  distribution  of  finance
 could  be  effected  has  also  been  provided
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 in  our  Constitution,  and  that  machinery  is
 the  Finance  Commission;  so,  the  machinery
 itself  is  incorporated  in  the  Constitution.
 Then,  there,  are  provisions  about  the  High
 Court  judges,  the  Public  Service  Commis-
 sion,  the  Election  Commission,  the  All-
 India  Service,  the  SCST  Commissioner,  the
 institution  of  Governorship.  Mr.  Kanwar!
 Lal  Gupta  dealt  with  this  aspect  as  to  why
 is  it  that  Governors  are  not  appointed  in
 consultation  with  the  States...

 SHRI  KANWAR  LAL  GUPTA:
 never  said  that.

 SHRI  ATAL  BIHARI  VAJPAYEE  (Bal-
 rampur):  He  has  not  followed  his  speech
 at  all.

 MR.  SPEAKER:  The  hon.  Member
 has  already  taken  ten  minutes.  He  has
 only  five  minutes  left.

 SHRI  R.  0.  BHANDARE  :
 conclude  in  five  minutes.

 He  mentioned  the  case  of  Bihar  and,
 therefore,  I  have  raised  that  question.
 Then,  the  provision  for  Inter-State  Council,
 for  inter-State  water  disputes  is  also  there.
 These  are  the  Constitutional  provisions  by
 which  the  good  relationship,  the  workable
 relationship,  between  the  States  and  the
 Centre  could  be  preserved.

 I  will

 Sir,  apart  from  the  Constitution.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 Which  constitution  ?

 SHRI  R.  D.  BHANDARE:  Don't
 think  Lam  _  referring  to  your  constitution.
 IT  am  referring  to  the  constitution  of
 India.

 Sir,  apart  from  the  Constitution,  the
 extra-constitutional  relationship  has  been
 accepted  ever  since  the  constitution  was
 adumbrated.  How  to  preserve  good  rela-
 tions  between  the  Centre  and  the  various
 States,  apart  from  the  constitutional  pro-
 visions,  is  also  a  subject  which  has  been
 dealt  with.  The  National  Development
 Council,  for  instance,  has  been  able  to
 retain  good  relationship  between  the  various
 States  and  the  Centre.  There  are  various
 agencies  like  the  Planning  Commission
 which  take  care  of  the:  centrathylspomGred
 ‘eHbned??  thule  OF  wfitss  ett.’  If)  4८
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 were  to  study  the  history  of  the  federal
 Government  all  over  the  world,  we  have
 to  take  into  consideration  that  in  spite  of
 the  enumeration  of  powers,  the  balance  is
 always  tilting  with  the  Centre,  towards  the
 Central  Government.  Why  ?—  because,
 there  are  certain  inherent  powers.  There
 are  certain  implied  powers.  There  are  also
 certain  residuary  powers  which  lie  with  the
 Centre  in  the  constitution  itself  and  I  need
 not  elaborate  on  that  point,  as  to  what
 those  powers  are.  The  taxation  system,
 the  monetary  system,  foreign  relation  agree-
 ments,  the  State  security  as  the  time  of
 external  aggression  and  internal  direction,
 are  all  subjects  which  lie  with  the  Centre.
 Even  under  those  circumstances  the  Centre
 has  certain  powers.  In  view  of  all  this  I
 would  have  certainly  advised  the  Home
 Minister  and  the  Central  Government  to
 take  drastic  action  against  the  Kerala
 Government  for  not  following  the  mild
 form  of  advice  during  the  central  govern-
 ment  employees’  strike.  Sir,  let  the  whole
 world  know  that  the  communists  do  take
 advantage  of  democracy.  Let  the  whole
 world  know  that  the  communists  take  ad-
 vantage  of  the  constitution....It  is  a  well-
 known  fact.  (Interruption).

 SHRI  NAMBIAR:  The  whole  world
 knows  very  well.  (Interruption).

 SHRI  R.  D.  BHANDARE  :  If  I  give
 a  lecture  on  communists  and  communism,
 Ido  not  know  whether  they  have  the
 patience  fo  hear  me...  os

 MR.  SPEAKER:  Both  of  you  may
 agree  ;  but  I  have  to  ring  the  bell  now.

 SHRI  R.  0.  BHANDARE :  Still  I  have
 got  two  minutes  more  ;  I  am  conscious  of
 the  time  and  I  was  concluding.  Apart
 from  the  speeches  of  some  of  my  hon,
 friends,  even  the  action  of  the  Kerala
 Government—  clearly  and  glaringly  —brings
 out  their  fatth  and  their  thinking,  that
 they  are  not  for  democracy,  they  are  not
 for  the  constitution.

 SHRI  P.  K.  DEO  (Kalahandi):  Sir,
 the  general  election  saw  the  rout  of  the
 congress  party  at  the  polis  and  the  mono-
 poly  of  the  congress  rule  broken.  With
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 the  emergence  of  various  non-congress
 Governments  in  various  States  and  the
 Congress  strength  being  much  reduced  in
 the  Centre  the  States-Centre  relationship
 has  taken  a  new  dimension.

 Sir,  in  a  country  which  is  multilingual
 and  multi  religious  and  various  units  are
 there  having  separate  identity,  perhaps,  a
 federal  type  of  Government  is  the  only
 answer  which  implies  division  of  power
 between  the  Centre  and  the  States,  which
 will  give  full  scope  to  the  various  units  to
 develop  according  to  their  genius  in  their
 autonomous  way.

 The  Indian  Constitution  is  not  a  fede-
 ration  in  the  strictest  sense  of  the  term  as
 the  States  and  the  Centre  should  have  the
 power  and  ability  to  function  in  their  res-
 pective  fields  through  their  respective
 agencies.  Even  though  the  various  subjects
 have  been  enumurated  in  different  lists  of
 the  7th  Schedule,  residuary  powers  rest
 with  the  Centre  and  any  law  made  by  a
 State  in  respect  of  any  of  the  State  subjects
 even  will  be  inoperative  to  the  extent  of
 any  inconsistency  or  conflict  with  the  laws
 made  by  Parliament.  In  cuse  of  national
 emergency  or  breakdown  of  the  constitu-
 tional  machinery  or  mismanagement  of
 State  finances,  Parliament  can  step  in  and
 assume  the  legislative  powers  of  the
 State.

 The  Constitution,  while  it  has  divided
 the  various  legislative  powers  as  between
 the  Centre  and  States,  does  not  envisage  a
 separate  agency  for  enforcing  Central  laws
 in  the  States.  They  have  to  depend  on
 the  State  administration  or  State  machi-
 nery  for  this  purpose.  Art.  256  makes  it
 obligatory  on  the  part  of  a  State  to  comply
 with  Central  laws.

 The  Kerala  Government's  attitude  in
 regard  to  the  implementation  of  the
 Essential  Services  Maintenance  Ordinance
 is  one  which  is  calculated  to  undermine
 Not  only  the  integrity  and  sovereignty  of
 this  country,  but  the  very  basis  of  the  rule
 of  law.  Though  we  recognise  the  funda-
 mental  rights  of  some  categories  of  govern-
 Ment  servants,  of  course  excluding  the
 army,  police  and  members  of  the  civilian
 administrative  service,  to  strike  for  pur-
 pose  of  collective  bargaining,  I  must  say
 the  strike  of  9  September  was  a  political
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 one  and  was  politically  manoeuvred,  mas-
 querading  of  course  as  an  industrial  dis-
 pute.  Shri  Masani  has  very  nicely  analys-
 ed  the  whole  situation  and  I  do  not  want
 to  repeat  it.

 On  I  September,  the  Ordinance  was
 Promulgated  empowering  the  Central
 Government  to  declare  strikes  in  specified
 essential  services  to  be  illegal.  According-
 ly,  instructions  were  issued  to  all  States  to
 take  such  appropriate  action  against  insti-
 gators  and  offenders.  On  the  very  same
 day,  the  Kerala  Chief  Minister  declared
 that  he  was  not  going  to  carry  out  the
 instructions  of  the  Central  Government.
 Four  Ministers  of  the  Kerala  Cabinet  bles-
 sed  the  strike  und  extended  their  full
 sympathy  to  it  in  public  meetings.

 SHRI  S.  M.  BANERJEE:  Congratu-
 lations.

 SHRI  P.K.  DEO:  In  the  circums-
 tances,  the  Centre  had  no  option  but  to
 send  the  CRP  to  guard  central  offices  in
 the  State,  as  the  same  time  reminding  the
 State  Government  of  its  constitutional  obli-
 gations  to  comply  with  the  law  of  the  land,
 that  is,  the  Ordinance  at  that  time.

 SHRI  S.  M.  BANERJEE  Lawless
 law  of  the  land.

 SHRI  P.  K.  DEO:  When  the  Kerala
 Chief  Minister  spoke  in  clear  terms  of  his
 intention  not  to  comply  with  the  Centre's
 instructions,  the  Centre  could  not  remain  a
 silent  spectator  and  abdicate  its  own  res-
 ponsibility  to  safeguard  central  installations
 and  to  give  protection  to  loyal  workers
 against  the  wrath  of  the  law-breakers.  In
 fact,  it  was  its  duty  to  do  80  ;  its  deploy-
 ment  of  the  C.  R.  P.  was  therefore  fully
 justified.

 The  question  of  propriety  comes  in.
 The  Kerala  Government  might  not  have
 asked  for  the  C.R.P.  as  the  Orissa  Govern-
 ment  had  asked  when  communal  disturbance
 broke  out  in  that  State.  But  there  {s  some
 Umit  to  this.

 How  Jong  could  the  Central  Govern-
 ment  bea  silent  spectator  of  all  this  drama?
 What  Kerala  did  was  to  throw  a  challenge
 to  the  Central  Government  in  exercising  fts
 constitutional  duty  and  violated  article  256
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 in  very  clear  terms.  The  Centre  did  no
 more  than  enforce  the  ordinance.

 Lately  we  are  getting  very  grim  reports,
 that  a  sub-inspector  was  speared  to  death
 and  that  some  members  of  the  State  police
 force  have  been  butchered  in  Kerala.  How
 could  a  Government  which  could  not  pro-
 tect  its  own  police  force,  its  own  employees,
 give  protection  to  the  Central  installations
 especially  against  the  orders  of  the  Kerala
 Chief  Minister  ?  Subsequent  events  which
 have  unfolded  have  revealed  that  it  was  a
 calculated  move  to  spread  lawlessness
 throughout  the  country  to  prepare  the
 ground  for  foreign  intervention.  Fraternal
 help  is  always  ready  to  come  from  certain
 countries.  The  precedent  is  there.  We
 saw  the  Russians  rushing  to  Czechoslovakia
 to  suppress  the  humanisation,  liberalisation,
 of  their  administrative  system.  I  quoted
 that  day  from  Mr.  Nagi  Reddy's  statement
 to  the  students  of  Hyderabad  preaching
 Mao's  theory,  the  theory  of  enemy  No.  |
 of  this  country,  who  stated  that  power  flows
 from  the  barrel  of  the  gun.  Whether  it  is
 Kanu  Sanyal  or  whether  it  is  Jangal.  Santhal
 or  Kunnikkal  Narayan  an,  their  activities
 and  modus  «  perandi  are  no  better  than  those
 of  the  dacoits  operting  in  the  ravines  of
 Chambal  valley.

 The  only  difference  is  that  the  former
 have  extra-terrilorial  loyalty  and  have  got
 inspiration  from  foreign  countries  and  frem
 the  enemies  of  this  country.  Any  pretext
 is  good  enough  for  the  Kerala  Chief  Minis-
 ter  to  declare  hostility  against  the  Centre.
 I  will  not  be  surprised  if  even  a  pertial
 repudiation  of  the  Treaty  of  Merger  on  the
 part  of  the  Government  of  India  sparks  a
 demand  for  sepratism  in  Kerala  and  they
 may  ask  for  the  restoration  of  the  status  quo
 ante.  We  cannot  forget  C.  P.  Ramaswamy
 Ayyar’s  days  when  they  wanted  to  declare
 Kerala  independent.  It  was  the  iron  hand
 of  Sardar  Patel  which  put  it  down  with  the
 willing  cooperation  of  the  Travancore  Ruler
 which  smoothened  the  integration  of  the
 States  in  India.  J  request  that  this  should
 be  examined  from  this-aspect.  As  I  pointed
 out,  the  sending  of  the  Central  Reserve
 Police  is  fully  justified.

 12,  4890  (SAKA)  Relations  (Dis.)

 Taking  advantage  of  this  debate,  I
 would  like  to  focus  the  attention  of  the
 House  on  some  important  aspects  of  State-
 Centrerelationship.  Wo  stand  for  the
 maximum  State  autonomy.  At  the  same
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 (Shri  P.  K.  Deo]
 time  we  have  to  respect  the  Central  authoir-
 ty.  It  is  a  question  of  a  cooperative  federa-
 tion,  something  of  a  matrimonial  relation-
 ship.  Even  if  they  quarrel,  it  is  a  question
 of  give  and  take,  it  is  question  of  compro-
 mise,  and  they  should  extend  a  helping
 hand  to  promote  the  common  interests.
 It  should  be  examined  in  that  perspective,
 but  recent  events  are  not  encouraging  for
 the  promotion  of  happy  relationship  bet-
 ween  the  Centre  and  State.  As  pointed
 out  by  my  hon.  friend  Shri  Kanwar  Lal
 Gupta,  the  institution  of  Governor  is  being
 utilised  as  a  lever  to  topple  down  non-
 Congress  Ministries.  No  standard  is  being
 laid  down  for  the  conduct  of  the  Governors
 I  would  like  to  quote  from  83  speech  of  my
 distinguished  friend,  the  late  Shri  H.C.
 Mathur.  He  said  :

 “The  Governor  is  the  representative
 of  the  President  in  the  State,  but  at  the
 same  time  in  political  and  administra-
 tive  matters  he  is  not  an  agent  of  the
 Government  of  India.”
 We  saw  in  Madhya  Pradesh  when  the

 Assembly  was  in  session  and  was  discuss-
 ing  the  budget,  it  was  prorogued  on  the
 advice  of  the  Chief  Minister  who  did  not
 enjoy  a  majority  at  that  time.  In  West
 Bengal  the  Governor  insisted  hastening
 of  the  State  Asssmbly  to  be  called.  In
 Rajasthan  the  Chief  Minister  feared  to
 face  the  Assembly  and  no  attempt  was
 made  to  form  an  alternative  government
 even  though  the  majority  of  the  Members
 of  the  Assembly  came  here  and  paraded
 before  the  President  and  expressed  their
 allegiance  to  the  leader  of  the  Opposition
 and  the  President’s  Rule  was  imposed.  In
 Haryana  a  stable  Ministry  was  toppled
 down  and  we  are  given  long  thesis  on
 defection  and  public  morality.  But  in  the
 neighbouring  State  of  Punjab  one  area
 defector  was  appointed  Chief  Minister,  a
 minority  Government  with  the  support  of
 the  Congress.  Not  a  day  was  given  to
 Sardar  Gurnam  Singh  to  meet  the  Prime
 Minister  when  he  came  to  Delhi.  No
 prescribed  standard  has  been  laid  down
 regarding  the  behaviour  of  the  Governor.
 This  has  put  the  institution  of  Governor
 to  shame.  Gulde  lines  should  be  provided
 regarding  their  behaviour.  We  find  often
 encroachment  on  the  State’s  autonomy.
 lodustries  primarily  assigned  to  the  State
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 later  declared  by  Parliament  to  be  expendient
 in  public  interest  come  under  the  provision
 of  the  Centre.  So  also  ths  mines  and
 archaeological  sites.  But  the  worst  comes
 when  we  go  to  the  financial  resources.
 That  is  why  a  constitutional  provision  has
 been  made  in  the  Constitution  for  this
 quinquennial  Finance  Commission  because
 you  know  very  well  the  functions  and  the
 Tesources  of  the  State  could  not  be
 matched  together.  Functions  are  many  but
 the  resources  are  limited.  That  is  why  the
 recommendation  of  the  Finance  Commis-
 sion  is  necessary  for  the  allocation  of  the
 central  revenues  and  further  provision  also
 exists  for  statutory  grants  under  Art.  275
 and  thirdly  comes  the  discretionary  grant
 under  Art.  282  and  lastly,  loans  for  capital
 expenditure  which  is  given  to  the  various
 States  according  to  the  priority  that  is  laid
 down  by  the  Planning  Commission.  The
 first  two  are  kept  in  the  purview  of  the
 Planning  Commission.  But  !  would  sug-
 gest  that  all  these  four  things  should  be
 looked  into  by  the  Finance  Commission.

 Sir,  the  dependence  of  the  State  finance
 on  central  resources  is  on  the  increase.
 The  total  central  resources  transferred  as  a
 percentage  of  the  States  total  expenditure
 in  1950-51  was  only  30—30.3%.  In  the
 First  Plan  it  rose  to  41.8%,  during  the
 second  plan  it  was  49%  and  in  the  Third
 Plan  it  was  53%.  Taking  into  considera-
 tion  this  aspect,  I  must  say  that  the  inte-
 tim  report  of  the  present  Finance  Com-
 mission  has  been  most  disappointing  and
 depressing  and  arbitrary.  In  this  regard
 instead  of  going  into  many  aspects,  I  would
 like  to  pin-point  on  my  State  of  Orissa.  If
 you  read  the  interim  report  of  the  Finance
 Commission,  paragraph  60  and  61,  you  will
 see  that  the  Finance  Commission  has  ac:
 cepted  the  forecast  of  the  Central  Govern-
 ment  in  toto.  It  has  rejected  the  claims
 of  the  States  on  the  ground  that  the  esti-
 mated  surplus  of  Central  Government  has
 fallen  so  much  short  of  the  total  estimated
 portion  of  the  States.  This  is  not  a
 happy  situation  because  the  legitimate
 claims  of  the  States  could  not  be  ignored
 merely  on  the  ground  that  the  Central
 Government's  forecast  does  not  reveal  ade-
 quate  surplus  funds  for  transfer  to  the
 State.  Inthe  case  of  Orissa  the  Finance
 Commission  recommended  the  continuance
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 of  the  grant  कि  aid  at  the  existing  level  of
 Rs.  29.8  crores  in  spite  of  the  fact  that  the
 revenue  deficits  are  bound  to  be  more  than
 what  led  the  previous  Finance  Commission
 to  recommended  this  order  of  grant.  There
 has  been  a  very  significant  burden  on  the
 State  on  account  of  the  revision  of  the
 dearness  allowance,  It  fs  estimated  to
 cost  as  Rs.  3  crores  over  and  above  the
 level  of  the  expenditure  on  the  basis  of  the
 recomendation  of  the  previous  Finance
 Commission.  The  economic  condition  is
 deriorating  because  of  the  rise  in  prices
 and  inilation  for  which  the  Central  Govern-
 ment  is  primarily  responsible.  The  wrong
 economic  policies  pursued  for  the  last  20
 years  are  responsible  to  bring  this  mess.
 Why  should  the  States  be  penalised  for
 this  /  Why  should  not  the  Centre  bear  a
 Portion  of  the  burden  in  this  regard  ?

 Since  the  grant  of  such  assistance  is
 discretionary,  and  is  so  far  not  bound  up
 ON  a  statutory  basis,  autonomy  of  States  is
 jeopardised.  If  the  Central  Government
 wants  to  discredit  the  State  Government,  it
 can  decline  to  grant  loan  assistance  to  the
 State  for  enabling  her  to  meet  repayment
 liabilities,  and  then  invoke  article  360
 regarding  financial  emergency  on  the
 ground  that  the  State  Government  has
 failed  to  keep  her  financial  commitments.
 The  financial  powers  have  been  used  by
 the  Centre  to  impede  the  progress  and  to
 discredit  the  non-Congress  State  Govern-
 ments.

 7
 &  to  go  into  all  these  matters. 17,00  rs.  ‘

 Further,  the  centralised  planning  has
 superseded  the  federal  character  of  the
 Constitution  and  is  functioning  like  a
 unitary  system.  In  spite  of  the  Central
 planning,  in  spite  of  being  told  time  and
 again  that  the  regional  imbalance  should
 be  removed,  it  is  onthe  increase.  The
 difference  between  the  per  capita  income
 of  Orissa  State,  as  compared  to  the  nation-
 al  per  capita  income,  was  only  Rs.  00  in
 the  last  fifties,  and  now  the  difference  is
 Rs.  200  in  spite  of  I5  years  of  planning.
 You  can  therefore  very  well  realise  what
 we  are  heading  for,  when  the  gulf  of  dis-
 Pparaty  is  widering  in  each  plan.

 The  allocation  of  planning  and  _priori-
 ties  is  being  done  on  a  partisan  basis.
 Before  I  conclude,  if  the  Constitution  were
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 to  function  property  and  if  the  States  were
 to  preserve  their  autonomy,  I  would  like  to
 quote  from  a  nice  observation  made  by  Mr.
 Mohan  Kumaramangalam  in  the  Seminar
 held  at  Delhi.  He  says:

 “*...the  experience  of  countries  like
 Canada  was  a  clear  indication  that  the
 unliy  of  a  country  could  be  achieved
 more  effectively  by  making  the  States
 More  autonomous,  since  this  ensured  a
 better  and  more  effective  working  of  the
 Governments.”
 Before  I  sit  down,  I  would  like  to

 quote  a  few  lines  from  no  less  a  person
 than  Mr.  K.  Santhanam,  who  was  the
 Chairman  of  the  second:  Finance  Commis-
 sion,  and  also  a  Lieutenant-Governor  and
 also  a  Member  of  the  Constituent  Assem-
 bly,  in  his  address  to  the  Indian  Institute
 of  Public  Administration  at  Delhi.  He
 said  :

 “If  at  any  time  in  the  future,  a  con-
 siderable  number  of  State  Governments
 should  belong  to  parties  different  from
 that  which  controls  the  Union  Govern-
 ment  or  the  Union  Government  finds
 it  necessary  to  curtail  drastically  its
 financial  assistance,  there  may  have
 to  be  a  reversion  to  State  autonomy
 to  the  fullest  extent  provided  by  the
 Constitution.”
 I  conclude  my  remarks  with  the  follow-

 ing  suggestions:  firstly,  the  Inter-State
 Council,  as  suggested  by  Kanwar  Lal

 ta,  should  be  constituted  under  article
 Secondly,

 instead  of  the  Governor  calling  upon  the
 leader  of  his  choice  to  form  the  Govern-
 ment,  he  shall  convene  the  Legislative
 Assembly  and  the  Legislative  Assembly
 should  elect  the  leader  of  the  House  and
 only  he  is  the  person  who  should  be  called
 upon  by  the  Governor  to  form  the  minis-
 try.  Finally,  the  Finance  Commission
 should  be  made  a  permanent  Commission
 to  review  from  year  to  year  the  fiscal  rela-
 tions  between  the  Centre  and  the  States
 and  who  can  dispassionately  distribute  the
 varlous  revenues  according  to  the  needs
 and  requirements  of  the  States.

 MR.  SPEAKER:  According  to  the
 group-strength,  time  is  being  allotted  and
 that  is  what  we  have  been  doing.  The
 other  parties  will  also  have  the  same  prq-
 portlon.  Mr.  Bohra.
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 st  झोकार  लाल  बोहरा  (चित्तोडगढ़)  :
 श्रच्यक्ष  महोदय,  केन्द्र  श्रौर  राज्यों  के  सम्बन्ध  में
 जो  झाज  चर्चा  उठी  है  उसके  बारे  में  जो

 बुनियादी  बात  है,  उसके  ऊपर  मैं  श्रापका  ध्यान
 अक्षित  करना  चाहता  हैँ।  चौथे  श्राम  चुनाव
 के  बाद  जो  परिणाम  शाये  हैं  और  जिस  तरह
 की  राज्य  सरकारें  बनीं  उसके  बाद  केन्द्र  धौर
 राज्यों  के  सम्बन्धों  की  चर्चा  एक  विद्योष  प्रकार
 का  वातावरण  हमारे  देश  में  बना  v  मैं  इस  समय
 झापका  ध्यान  थोड़ा  इतिहास  की  ओर  ले  जाना

 चाहता  हूँ  7  हमें  वहू  दिन  याद  है  जब

 मुहम्मद  गौरी  ने  इस  देश  पर  झ्राक़मण  किया
 था  श्र  पृथ्वीराज  और  जयचन्द  एक  नहीं  हो
 सके  1  हमें  वह  दिन  याद  है  जब  बाबर  ने  इस
 देश  पर  आ्राक़मण  किया  था  और  सांगा  ने  आह -
 वान  किया  था  कि  हम  सब  मिल  कर  इस  देश
 की  रक्षा  करें  लेकिन  हमारा  देश  उस  समय  एक
 नहीं  हो  सका  ।  हमें  वह  दिन  याद  है  जब  मुगल
 काल  के  ग्रन्तिम  दिनों  में  हमारे  देश  के  सूबे
 स्वतन्त्र  हो  गये  थे।  हमारे  देश  में  श्रलग  अलग

 सूबे  कमजोर  पड़  रहे  थे,  केन्द्र  कमजोर  हो  गया
 था  शौर  अंग्रेजों  को  बड़ी  आसानी  से  हमारे  देश
 पर  कब्ज़ा  करने  में  सफलता  मिली।  तो

 इतिहास  के  इस  सबक  को  यदि  हम  ध्यान  में
 रखें  तो  सबसे  पहली  झावश्यकता  इस  बात  की
 स्वीकार  करें  कि  हमारे  सामने  राष्ट्रीयता,  राष्ट्रीय
 एकता  और  राष्ट्र  एक  है,  यह  हमारे  देश  के  सूबे: हैं,
 यह  मुख्य  बात  है  जिसकी  छाया  में  श्रौर  जिसके
 परिवेश  में  हमें  इस  प्रश्न  पर  विचार  करना

 चाहिए  |
 मैं  अपने  बहुत  योग्य  और  कमेंठ  गृहमंत्री

 का  इस  अ्रवसर  पर  अभितन्दन  करना  चाहता  हूँ
 जिन्होंने  इस  नाजुक  समय  में  जब  कि  चौथे  ग्राम
 चुनाव  के  बाद  हमारे  देश  की  श्रास्तरिक  स्थिति
 उभड़  कर  सामने  शा  गई,  कहीं  नक्सलबाड़ी,
 कहीं  केरल  में  कम्यूनिस्टों  की  हरकतें,  कहीं
 बंगाल  के  अन्दर  माश्रो-त्से-तुग  के  चित्र,  इन
 तमाम  परिस्थितियों  के  श्रन्दर  देश  को  नेतृत्व
 दिया  भौर  इस  बात  का  सबूत  दिया  कि  यदि

 सेंटर  मजबूत  नहीं  रहेगा  तो  इस  देश  की
 स्वतस्त्रता  खतरे  में  पड़  जायेगी  ।  मैं,  इसलिए
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 बहुत  दब  के  साथ  निवेदन  करना  चाहता  हूँ
 भौर  मुझे  दुःख  है  कि  मेरे  भाई  श्री  कंबर  लाल

 गुप्त  ने  अपने  सिद्धान्तों  और  विचारों  के  विपरीत
 सस्ती  लोकप्रियता  प्राप्त  करने  के  लिये  एक  ऐसे
 लूज़  फंडरेशन  की  चर्चा  की,  जब  कि  उनके  जो
 नेता  हैं,  श्रटल  बिहारी  वाजपेयी  जी,  उन्होंने
 हमेशा  इस  बात  की  मांग  की  हैं,  उन्होने
 हमेशा  इस  बात  पर  जोर  दिया  है  कि  केन्द्र
 मजबूत  होना  चाहिये,  राष्ट्रीय  एकता  के  लिए,
 राष्ट्रीय  अखण्डता  के  लिए,  राष्ट्रीय  स्वतन्त्रता  की
 रक्षा  के  लिये  केन्द्र  मजबूत  होना  चाहिए।
 लेकिन  में  श्रापसे  कहना  चाहता  हूँ,  जनसंघ  की

 यह  दृष्टि  नहीं  है।  उन्होंने  जो  कुछ  कहा  वह
 इस  पिछले  साल  भर  के  दौरान  में  उनको  जो
 एक  मौका  मिला  उसको  लेकर  कहा  1  पिछले
 साल  भर  में  देश  के  ग्रन्दर  कई  प्रान्तों  में  कांग्रेस
 को  अ्रपदस्थ  करके  जिस  प्रकार  की  सरकार  बनीं
 उन  सरकारों  में  जनसंघ  ने  भाग  लिया  और  ऐसे
 समभौते  उनको  करने  पड़े,  कहीं  कम्यूनिस्टों  के
 साथ,  कहीं  भ्रतिवादियों  के  साथ,  कहीं  ऐसे  लोगों
 के  साथ  जिनके  साथ  उन  की  विचारधारा  मेल
 नहीं  खाती,  ऐसी  स्थिति  में  जो  खिचड़ी  सरकार
 बनीं  उन  सरकारों  के  प्रति  केन्द्रीय  सरकार
 दयावान  नहीं  हो  सकती  थी,  करुणा  नहीं  दिखा
 सकती  थीं  क्‍यों  कि  जिस  तरह  की  खिचड़ी
 सरकार  बनी  उसमें  ग्रापस  में  कोई  तालमेल  नहीं
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 putt  |  तो  अपने  दोषों,  अपनी  कमजोरियों  को
 “छिपाने  क ेलिए  इस  तरह  की  बात  श्राज  कहो

 जा  रही  है।  मैं  कहता  चाहता  हूँ,  पहली  बात
 तो  यह  है  कि  सिद्धान्तों  को  त्याग  कर  जनसंघ
 शौर  कम्यूनिस्टों  ने  मिल  कर  या  अन्य  विचार-
 धारा  के  लोगों  ने  मिल  कर  जिस  तरह  की
 सरकारें  बनाई  उन  सरकारों  का  श्न्त
 स्वाभाविक  था।  उनका  इसके  भ्रलावा  शौर
 कोई  परिणाम  नहीं  था  i  ...(व्यवधान)  मैं

 बड़े  भ्रदव  के  साथ  कहना  चाहता  हूँ  कि  झाज
 केरल  की  सरकार  को  गिराने  के  लिए  केन्द्र  की
 ओर  से  कोई  प्रयत्न  नहीं  किया  जाता।  उड़ीसा
 की  सरकार  को  गिराने  के  लिए  केन्द्र  की  झोर  से
 कोई  प्रयत्न  नहीं  किया  जाता  क्‍यों  कि  हम  जानते

 हैं  कि  उड़ीसा  की  सरकार  भपने  ढंग  से  काम
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 कर  रही  है।  डी०  एम०  के०  की  सरकार  मद्रास
 में  श्रपने  बहुमत  से  श्रपने  विचारों  के  भश्रनुसार
 काम  कर  रही  है।  लेकिन  जिन  प्रान्तों  में  यह
 सरकारें  समाप्त  हुई,  चाहे  हरयाना  हो,  चाहे
 पंजाब  हो,  चाहे  बिहार  हो  उन  का  इस  के  अलावा

 Centre  State

 झौर  कोई  दूसरा  परिणाम  नहीं  होना  था|  भौर
 मध्य  प्रदेश  में  क्या  हो  रहा  है  ?  मध्य  प्रदेश  में
 तो  श्राप  की  ही  सरकार  चल  रही  है|  वहाँ  किस
 प्रकार  प्रजातंत्र  का  तमाधा  हो  रहा  है  ?  मैं  श्राप
 से  पूछना  चाहता  हूँ  श्राप  केन्द्र  से  क्या  चाहते
 है  ?  भ्राप  का  आपस  में  विचारों  का  मेल  नहीं  है,
 आपस  में  मतभेद  है  ।  ऐसी  सरकार  के  लिए
 आप  केन्द्र  से  मदद  चाहते  हैं।  श्राप  चाहते  हैं
 कि  वह  सरकारें  कायम  रहें,  तो  मैं  प्राप  स ेकहना
 चाहता  हूँ  कि  गवर्नमेंट  में  भ्राने  से  पहले  कांग्रेस
 ने  वर्षो  तक  आजादी  के  लिए  संघर्ष  किया  शौर
 तब  सत्ता  में  भ्राई।  श्राप  चाहते  हैं  कि  बिना
 संघर्ष  श्र  सेवा  के,  भ्राप  सरकार  में  श्र  जायें  |
 पहले  श्राप  जा  कर  जनता  में  काम  कीजिए  शौर
 जब  श्राप  का  बहुमत  हो  तब  सत्ता  में  झाइए
 लेकिन  सिद्धान्तों  को  त्याग  कर  सस्ते  समभौते
 न  कीजिये  ।  मैं  कहना  चाहता  है  कि  इन  खिचड़ी
 सरकारों  के  पतन  के  कारण  राज्य  शौर  केन्द्र  के
 सम्बन्धों  के  ऊपर  जो  चर्चा  हो  रही  है  उसका
 मुख्य  कारण  यह  है  कि  श्राप  ने खिचड़ी  सरकार
 बनाई,  सिद्धान्तों  को  त्याग  कर  श्राप  ने  समभौते
 किये  ताकि  शाप  सत्ता  में  भ्रा  जायें।  इस  लिए  मैं
 कंबर  लाल  गुप्त  जी  से  कहना  चाहता  हूँ  कि
 खिचड़ी  सरकार  बनाने  के  बनिस्वबत  भाप
 सिद्धांतों  पर  डटे  रहिए।  जनता  भ्रगर  झाप  को
 बहुमत  दे  तो  प्लाप  गवनंमेंट  बनाइये  7  लेकिन  जब
 झाप  सिद्धान्त  को  त्याग  कर  सरकार  बनाना
 चाहेंगे,  तो  केन्द्र  भ्रापके  प्रति  दयावान  बने,
 झपने  राइट  को  भूल  जाय,  यह  सम्भव  नहीं  है

 आपने  राजस्थान  का  जिक्र  किया--आप  को
 याद  है  कि  दौसा  के  उप-चुनाव.  में  महारानी
 गायत्री  देवी  का  लड़का  पराजित  हुआ,  भालौर
 में  भी  भ्रभी  प्रभी  श्राप  हारे  हैं--यह  किन  बातों

 का  संकेत  है.  यह इस  बात  का  संकेत है  कि
 स्वतन्त्र  पार्टी  और  महारानी  गायत्री  देवी...
 poo  ट्यवधान)  ...का  प्रभाव  वहां  से]  समाप्त हो
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 रहा  है।  भ्रगर  वास्तव  में  स्वतन्त्र  पार्टी  शौर
 जनसंघ  का  राजस्थान  में  बहुमत  होता  तो  ऐसा
 नहीं  होता  ।  किस  तरह  से  प्रलोभन  देकर  रानी
 गायत्री  देवी  ने,  सामन्‍्ती  नेताओ्रों  ने,  पैसे  के बल
 पर  झपने  राजप्रसादों  में,  किलों  में  विधान  सभा
 के  सदस्यों  को  दबा  कर  रखा,  लेकिन  इस  का
 परिणाम  यह  हुझा  कि  जब  उनको  जनतन्‍्त्र  की

 हवा  मिली,  सब  उन  को  छोड़  छोड़  कर  कांग्रेस
 के  साथ  शा  गये-  जिस  का  ताज़ा  उदाहरण  ये
 दोनों  उप-चुनाव  हैं।  श्राप  हवा  के  रुख  को
 देखिये,  राजस्थान  में  जो  भी  उप-चुनाव  हुए  उन
 में  कांग्रेस  भारी  बहुमत  से  जीती।  इस  लिए  यह
 कहना  कि  राजस्थान  में  जनतन्त्र  की  हत्या  हुई  है
 या  राजस्थान  के  साथ  केन्द्र  ने  अच्छा  सुलूक  नहीं
 किया  या  कांग्रेस  ने  श्रपना  बहुमत  बनाने  के  लिये
 ऐसा  किया--यह  सब  भूल  है,  प्रबंचना  है,
 श्पनी  शक्ति  को  ज़रूरत  से  ज़्यादा  समभना  है  |

 AVAL  hrs.

 (Mr.  Deputy  Speaker  in  the  Chair.)

 केरल  के  बारे  में  भी  दो  दाब्द  मुझे  कहना
 है।  केरल  में  केन्द्रीय  कमंचारियों  के  प्रदन  को
 लेकर  केरल  सरकार  ने  जिस  तरह  का  ब्यवहार
 किया  औौर  हमारे  ण्ह  मंत्री  जी  ने  जिस  तरह
 की  हढ़ता  दिखाई,  उस  के  लिए  मैं  उनका  प्नभि-
 नन्दन  करना  चाहता  हूँ।  इस  लिये  भ्रभिनन्दन
 करना  चाहता  हूँ......

 श्री  झठल  बिहारी  वाजपेयी  :  कया  दृढ़ता
 दिखाई  ?  (ब्यवधान)

 भी  झोंकार  लाल  थोहरा  :  यह  प्रइन
 केवल  केरल  का  नहीं  था।  यह  प्रदन  उसी  तरह
 का  था  जिस  तरह  नक्‍सलवाड़ी  के  झन्दर,
 प्दिचमी  बंगाल  के  भ्रन्दर  कुत्सित  षड्यन्त्र  चल
 रहा  था,  उस  समय  भी  केन्द्रीय  सरकार  ने  जिस
 दृढ़ता  के साथ  कदम  उठाया  था  और  जिसका
 हम  सब  ने  समर्थन  किया  था,  उसी  तरह...

 भी  झटल  बिहारी  धालपेयी:  क्या  कदम
 उठाया  था  ?



 40  Centre  State

 श्री  झोंकार  लाल  बोहरा  राष्ट्रपति
 शासन  जिसकी  माँग  बंगाल  की  जसता  ने  की
 थी।

 मैं  श्राप  से निविदन  करना  चाहता  हूँ  कि
 यदि  हम  देश  की  एकता  को  कायम  रखना

 चाहते  हैं--मैं  खास  तौर  से  वाजपेयी  जी  भौर
 कंवर  लाल  गुप्ता  जी  से  निवेदन  करना  चाहता

 हैं-- यदि  श्राप  देश  की  भ्रखण्डता  की  बात  करें
 तो  प्रपने  दिमाग  से  प्रान्तीयता  को  दूर  रखना

 चाहिये।  केरल  में  केन्द्रीय  सरकार  ने  जो  रुख
 अपनाग्रा  है,  वह  राष्ट्रीय  एकता  की  दृष्टि  से,
 प्रखण्डता  की  दृष्टि  से,  केन्द्र  का  महत्व  बना  रहे,
 केन्द्र  शक्तिशाली  हो,  उस  दिशा  में  उचित  कदम
 था  इस  लिये  मैं  कहना  चाहता  हूँ  कि  भ्राज  जो
 केन्द्र  श्रौर  राज्यों  के  सम्बन्धों  का  प्रश्न  उठाया
 गया  है,  यह  बहुत  महत्वपूर्ण  प्रश्न  है--
 यह  इस  बात  का  द्योतक  है  कि  हम  इस  देश  की
 राष्ट्रीय  एकता  की  रक्षा  करना  चाहते  हैं  या
 नहीं,  हम  इस  देश  की  राष्ट्रीय  एकता  को

 मजबूत  करना  चाहते  हैं  या  नहीं,  वास्कोडीगामा
 सब  से  पहले  कालीकट  में  उतरा  था,  लेकिन
 क्लाइव  श्रौर  हेस्टिग्ज  सब  से  पहले  बंगाल  की
 घरती  पर  ब्ाये  थे  ।  इस  लिये  हम  चाहते  हैं  कि
 देश  की  एकता  मजबूत  हो  v  ह्म  झपने  पुराने
 इतिहास  से  सबक  लें  श्रौर  जैसा  हमारे  भाई
 नम्बियार  कहते  हैं  कि  हमारी  कालोनीज़  हैं
 मैं  उससे  कहना  चाहता  हूँ  कि  यदि  वास्तव  में
 ाप  प्रजातन्त्र  में  विध्वास  करते  हैं  तो  श्राप
 झपने  श्राप  में  निरीक्षण  करें  कि  भाप  प्रजातन्त्र
 के  ढांचे  में  देश  को  राष्ट्रीय  एकता  की  रक्षा
 करना  चाहते  हैं  या  नहीं।  श्रगर  झाप  यह
 समभते  हैं  कि  झ्ापको  देश  के  प्रजातन्त्रीय
 संविधान  में  दिलचस्पी  नहीं  है  तो  मैं  नहीं
 समभता  कि  इसके  सम्बन्ध  में  कुछ  कहा  जा
 सकता  है

 wa  में,  उपाध्यक्ष  महोदय,  मैं  यही
 निवेदन  करना  चाहता  हूँ  कि  हमें.  केन्द्र  को
 अधिक  से  भ्रधिक  क्षक्तिशासी  बनाने  के  लिए
 दृढ़ता  से  केन्द्र  का  समर्थन  करना  चाहिए।

 ‘SHRI  MURASOL!  MARAN  (Madras
 South):  Mr.  Deputy  Speaker,  Sir.  today
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 we  are  discussing  a  problem,  the  problem
 of  Centre-State  relations,  which  may  dvelop
 asa  major  crisis  very  soon  if  it  has  pot
 developed  already.  Some  years  ago  any
 discussion  about  the  Centre-State  relations
 in  this  august  Hause  would  have  been
 considered  as  a  piece  of  anachronism  be-

 ‘cause,  us  my  hon.  friends  have  pointed
 out,  at  that  time  we  had  a  monopolistic
 dominance  of  a  single  party  at  all  levels  of
 government  and,  as  Shri  Gupta  has  pointed
 out,  we  had  the  towering  personality  of
 Nehru  also.  At  ihat  time  any  problem  of
 the  Centre  and  the  States  remained  as  a
 problem  of  constitutional  law  and  a  matter
 of  academic  interest.  Today  it  has  become
 a  political  problem  and  a  problem  of  day-
 to-day  politics.

 1  is  very  unfortunate  that  the  Ordi-
 nance,  which  was  promulgated  to  meet  the
 circumstances  of  a  temporary  phenomenon,
 the  one-day  token  strike  of  the  Centre
 Government  employces,  should  have  creat-
 ed  a  permanent  source  of  misery  to  thou-
 sands  of  people  and  left  inde:ible  sniudges
 on  the  fabric  of  our  federal  system

 The  entire  controversy  between  Kerala
 and  the  Centre  revolves  around  three
 points.  Questions  are  being  asked  whether
 the  Centre  should  consult  the  States  before
 promulgating  on  Ordinance  ;  in  issuing  a
 directive  if  the  Centre  has  discretion  to
 arrest  some  persons  and  leave  some  other
 persons,  whether  the  State  also  has  got  the
 same  discretion  :  and  whether  the  Centre
 can  deploy  the  Central  Reserve  Police  in  a
 State  without  its  knowledge.

 As  the  Chief  Minister  of  Kerala,  Shri
 Namboodiripad,  has  said,  nobody  questions
 the  legal  und  the  constitutional  validity  of
 the  Ordinance.  Everybody  is  aware  of  the
 rigours  of  the  directives  of  the  Union
 Government  which  demand  implicit  and
 instantaneous  obedience  to  union  laws.
 Similar  powers  are  there  to  issue  directives
 to  the  States  with  regard  to  the  welfare  of
 the  Scheduled  Tribes,  the  education  of  the
 minorities,  the  Union  official  language  and
 soon.  Any  State  can  disobey  them  only at  the  risk  of  constitutional  punishment.
 There  is  article  365  under  the  heading
 “Effect  of  fuilure  to  comply  with,  or  ta
 give  effect  to,  directions  given  by  the
 Union”  and  any  refusal  by  the  State
 Governments  is  equivalent  to  the  break-
 down  of  the  constituttonal  machinery  and
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 the  ever  ready  Presidential  rule  may  be
 clamped  on  the  State.  This  is  something
 special  to  our  Constitution  the  like  of
 which  is  not  to  be  found  in  any  federal
 constitution  evolved  in  the  world.  It  is  a
 sword  of  Damocles  which  is  hanging  over
 the  heads  of  States.

 What  will  happen  if  the  directive  is  in
 the  form  of  a  lawless  law  which  Infringes
 the  very  fundamental!  rights  of  a  citizen  ?
 Such  a  question  was  asked  and  discussed  at
 a  symposium  on  the  All  India  Radio  and
 the  famous  jurist,  Shri  Setalvad,  has  said
 that  even  in  that  case  the  State  hus  no
 alternative  but  to  obey  it.  But  !  think
 that  there  may  be  an  alternative  viewpoint
 also.  It  is  for  the  constitutional  pundits
 to  go  into  that.  Yet  these  are  all  in
 accordance  with  the  letter  of  the  Cunsti-
 tution.  But  |  want  toask:  Are  they  in
 consonance  with  the  spirit  of  the  Consti-
 tution  ?

 Let  me  quote  one  example.  According
 to  article  123  the  President  can  promulgate
 an  Ordinance  during  the  recess  of  Parlia-
 ment.  How  shall  he  exercise  his  powers  ?
 Of  course,  on  the  advice  of  the  Council  of
 Ministers  of  the  Union  Cabinet.  Let  us
 imugine  a  hypothesis  that  tomorrow  we
 have  a  President,  who  wants  to  act  as  the
 President  of  America  and  issues  an  Ordi-
 nance  even  without  the  advice  of  the
 Council  of  Ministers  of  the  Union  Cabinet.
 What  shall  happen?  Definitely  we  do
 not  want  such  a  situation,  but  there  is
 nothing  written  in  the  Constitution  to  say
 that  the  President  should  promulgate  an
 Ordinance  only  on  the  advice  of  the  Coun-
 cil  of  Ministers.

 Healthy  conventions  demand  that  the
 President  should  carry  out  these  kinds  of
 duties  on  the  advice  of  the  Council  of
 Ministers.  Our  stand  is  that  the  very  same
 healthy  conventions  demand  that  the
 Central  Government  should  consult  the
 States  before  promulgating  an  Ordinance.

 This  problem  today  is  between  a  Cung-
 ress  Centre  and  a  non-Congress  State.

 But  tomorrow  it  may  change  and
 vice  versa  May  happen.  It  is  not  an  im-
 posible  thing  that  tomorrow  there  may  bo
 a  non-Congress  Centre  and  the  Congress
 State.  1  want  to  pose  8  question  to
 Congress  friends  in  that  situation and  in
 this  context.  Would  they  want  to  be  con-
 sulled  before  an  Ordinance  f  proctulmed
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 or  not?  Would  they  want  to  be  informed
 befor  the  Central  Reserve  Police  Force  is
 deployed  to  the  State  or  not?  I  would
 like  my  Congress  friends  to  look  into  the
 problem  from  that  point  of  view.

 After  the  Fourth  General  Elections,
 everything  has  changed.  The  political  set-
 up  has  changed  in  our  country.  Our
 experiment  with  federalism  started  only
 after  the  Fourth-General  Elections.  So,
 we  have  still  to  evolve  democratic  feelings.
 traditions  and  conventions.  But  what  is
 happening  is  otherwise.  The  law  and  order
 has  been  considered  as  a  privileged  pre-
 serve  of  the  States.  But  for  the  first  time
 in  the  history  of  free  India,  this  Govern-
 ment  has  deployed  the  Central  Reserve
 Police  Force  to  a  State  even  without  its
 knowledge.  When  our  learned  Law  Minis-
 ter  was  asked  about  it  on  September  23,
 968  at  Cochin,  he  replied  that  the  presence
 of  C.R.P.  in  Kerala  was  rather  symbolic.
 Symbolic  of  what?  ह  is  symbolic  of  the
 inherent  passion  of  this  Government  to
 topple  down  all  non-Congress  Ministries
 in  India?  Is  it  symbolic  of  the  desire  of
 the  Centre  to  become  the  ring  master  so
 that  the  States  may  perform  at  the  crack  of
 the  whip?  I  do  not  want  to  blame  in-
 dividuals  for  this.

 It  is  a  part  of  the  attitude  of  the  Empire
 building  which  is  permeating  the  atmo-
 sphere  of  New  Delhi.  It  is  the  result  of
 the  Constitution  and  that  is  to  be  blamed.
 In  our  Constitution,  there  is  a  built-in
 complex  of  perpetual  Centre-State  conflict.
 If  law  and  order  breaks  down  ina  State,
 the  Centre  intervenes  in  the  form  of  the
 President’s  Rule.  [f  law  and  order  breaks
 down  in  a  Union  Territory,  such  as,  it
 happened  during  the  policemen’s  strike  and
 the  anti-cow-slaughter  agitation  in  New
 Delhi,  and  if  law  and  order  breaks  Jown  in
 a  State  which  is  under  the  President’s  Rule
 who  will  intervene  2?  Whether  Gen.
 Kumsramangalam  with  his  army  will  inter-
 vene  is  a  question  |  want  to  pose  before
 this  Minister  ?  Thcre  is  something  in
 herently  wrong  in  our  Constitution.  In  my
 language  there  is  a  proverb  thut  if  a  pot  is
 broken  by  mother-in  law,  it  is  a  mud  pot
 and,  if  the  samc  pot  is  broken  by  daughter-
 io-lew,  it  will  be  considered  as  a  golden  pot
 and  a  lot  of  hue  and  cry  will  follow,  Our
 Constitution  is  such  that  the  Centre  con-
 siders  itself  as  an  irate,  ‘termigant  molber-
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 (Shri  Murasoli  Maran)
 in-law  and  the  States  are  concerned  as
 docile  daughters-in-laws.

 AN  HON.  MEMBER:  One  day
 daughter-in-law  will  become  mother-in-
 law.

 SHRI  MURASOLI  MARAN:  In
 Britain,  the  King  can  dono  wrong.  In
 India,  the  philosophy  is  that  the  Centre
 can  do  no  wrong.

 SHRI  NAMBIAR  :  The  Home  Minis-
 ter.

 SHRI  MURASOLI  MARAN:  There
 is  the  disbelief  or  lack  of  faith  in  the
 States.  The  Constitution  itself  does  not
 believe  the  States  ;  there  is  lack  of  faith  in
 States.  Any  estranged  relationship  bet-
 ween  the  Centre  and  the  State  is  due  to  the
 shortcomings  inherent  in  our  Constitution.

 I  would  like  to  quote  here  what  the
 ex-Chief  Minister  has  sald  about  the  Centre
 State  relations.  These  are  the  words  of
 the  ex-Chief  Minister  of  the  biggest  State
 in  India.  Let  me  quote  :

 “There  is  less  and  less  inclination  to
 treat  State  Governments  as  partners  in
 acommon  endeavour  in  a  growing  in-
 clination  to  treat  them  as  subordinates
 and  agents  whose  outlook  is  normally
 narrow  and  who  cannot  be  trusted  to
 take  important  decisions  by  them-
 selves.”
 These  are  the  words  of  Dr.  Sampur-

 nanad  in  his  book.  “Memoirs  and
 Reflections”  written  some  six  years  ago.
 We  all  know  he  belongs  to  the  biggest
 State  in  India  which  has  supplied  all  the
 Prime  Ministers  of  free  India  and  more
 number  of  Union  Cabinet  Ministers  and
 Governors.  हल  such  is  the  position,  what
 will  be  the  position  of  other  non-Congress
 Stutes  I  wish  to  point  out.

 This  Government  followes  the  letter  of
 the  Constitution  like  Shylock  followed  the
 letter  of  the  bond.  We  are  yet  to  know
 why  the  Inter-State  Council  as  provided  by
 article  263  of  the  Constitution  has  not  been
 set  up.  I  want  to  know  the  reasons  for
 the  same.  There  is  another  proverb  in  my
 language  that  the  unseen  legs  of  a  snake
 are  visible  only  to  another  snake.  Like
 that,  the  mind  of  the  Congress  Minister  is
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 better  known  to  another  Congress  Minis-
 ter.

 I  want  to  quote  the  words  of  an  ex-
 Minister  explaining  why  such  a  Council  has
 not  been  set  up.  lam  quoting  from  the
 speech  delivered  at  the  “Harold  Laski  In-
 Stitule  of  Political  Science  in  Ahmedabad
 on  October  20,  967  :

 “Probably  this  is  because  there  is  a
 fear  that,  in  an  inter-Stute  Council,  the
 Governments  of  the  Union  and  the
 States  will  have  equal  status  and  there
 will  be  no  scope  for  Central  domina-
 tion.”
 There  are  the  words  of  our  ex-Minister

 Shri  K,  Santhanam.  I  want  to  kaow  whe-
 ther  this  is  the  reason  for  not  setting  up
 the  Council.  That  is  why,  we  urge  for  the
 appointment  of  high-powered  Commission
 to  examine  the  Constitution  vis-a-vis  the
 Telutionship  between  the  Centre  and  the
 States  and  suggest  reallocation  of  powers
 facing  the  realities.

 When  we  plead  for  a  minimal  Centre,
 at  the  same  time  |  want  to  establish  that
 we  are  second  to  none  in  maintaining  the
 integrity  and  unity  of  India.  Let  there  be
 no  dobt  about  this.  That  is  why  we  want
 that  such  powers  that  are  essential  for  the
 Maintenance  of  the  integrity  and  unity  of
 India  to  be  vested  in  the  Union,  and  the
 the  others  should  be  re-allocated  to  the
 States.

 In  the  years  to  come,  in  future,  there
 will  be  a  polarisation  of  all  political  parties
 in  India  on  this  basis  of  changing  this  farce
 of  federalism  to  create  a  real  federalism.
 In  the  meanwhile,  |  wish  to  bring  to  the
 notice  of  the  hon.  Minister  the  learned
 advice  of  Shri  Gajendragadkar,  ex-Chief
 Justice  of  India  :

 “Healthy  Centre-State  relations  must
 be  evolved  wisely  and  not  in  a  partisan
 spirit  if  democracy  and  federalism  are
 to  succeed  in  this  country.”
 Therefore,  in  the  interest  of  the  country,

 in  the  interest  of  the  unity  of  the  country,
 l  request  the  hon.  Minister  to  stop  the
 cold  war  which  is  being  waged  on  Kerala.

 sit  cote  सिह  (रोहतक)  :  डिप्टी
 स्पीकर  महोदय,
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 बात  जो  दिल  से  निकलती  *  ध्सर  रखती  है,
 पर  नहीं,  ताकते  परवाज  मगर  रखती  है।

 इतनी  गहरी  बात  सदन  के  सामने  पेश  है
 लेकिन  भ्रफ़ुसोस  है  कि  इतने  हलकेपन  से  इसको
 लिया  गया।  जैसे  मेरे  दोस्त  ने  भट्टा  बिठा
 दिया  जनसंघ  का  वह  प्वाइंट  पेश  करके  ।  भाज
 मुझे  श्री  कंवर  लाल  गुप्त  से  बड़ी  मायूसी  हुई  ,
 कहां  गई  उनकी  देशभक्ति  की  ठेकेदारी  ?...
 (व्यवधान)  ..कष्मीर  का  इन्टिग्र शन,  नागालैंड
 के  चीफ  मिनिस्टर  ने  क्‍या  कहा,  सारा  मश्रिकी

 हिन्दुस्तान  खोखला  हो  गया  है...  (व्यवधान)
 सवाल  यह  हैं  कि  श्रशोक  के  समय  में  यह  देश
 एक  हुआ  था  श्रौर  फिर  ढाई  हजार  साल  के
 बाद  हमारी  खुशकिस्मती  से  सारा  देश  एक  सूत्र
 में  बंधा  है  1 श्रौर  ये  लोग  जो  बैठे  हुए  हैं  मात
 त्सेतुग  के  चेले  चपटे,  ये  देश  को  बर्बाद  करना
 चाहते  हैं  |  साढ़े  सात  सौ  स्टेट्स  इंटिग्रेशन  हमारे
 सरदार  पटेल  श्रौर  काँग्रेस  के  लीडरान  ने  किया
 था  लेकिन  ये  लोग  फिर  से  500  स्टेट्स  बनाना
 चाहते  हैं।  लेकिन  इस  चीज  को  हम  होने  नहीं
 देंगे।  हमारे  होम  मिनिस्टर,  चब्हाग  साहब
 झौर  कांग्रस  गवर्नमेंट  न ेइस  देश  के  ऊपर  एक
 झहसान  किया  है,  4  निप  दि  इविल  इन  दि  बड,
 ताकि  एक  कांटा  बड़ा  होकर  सारे  देहा  को  कहीं
 नासूर  न  बनादे,  इन्होंने  उस  चीज  का  गला
 पकड़  लिया  है  1  यहां  पर  तो  सिर्फ  केरल  की
 बहस  है  फिर  आप  लोग  शारों  तरफ़  क्‍यों  घूम
 रहे  हैं  ?  आज़  केरल  में  जो  जज़बा  काम  कर  रहा
 है  वह  यह  कि  इस  देदा  के  विधान  को  कायम
 रखना  है  या  नहीं  रखना  है,  इस  देश  का
 भंडा  कायम  रखना  है  या  नहीं  रखना  है,  देश  में
 डिमोक़ सी  को  कायम  रखना  है  या  नहीं  रखना
 है,  इस  देशा  की  यूनिटी  को  कायम  रखना  है
 या  नहीं  रखना  है,  इंसानियत  को  कायम  रखना  है
 या  नहीं  रखना  है  भौर  इस  देश  में  प्रजातंत्र  को
 कायम  रखना  है  या  नही  रखना  है  |  झ्राज  देश
 के  सामने  मौजूदा  सवाल  यह  है।  लेकिन  बन्दी
 झौर  उनके  चेले  पटे  इस  देश  को  तहस-महस
 करना  चाहते  हैं  i

 यहाँ  पर  कांग्रेस स  थार्टी  या  भौर  किसी  पार्टी
 का  सवाल  नहीं  हैं।  इस  देश  के  50  करोड़
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 भादमी  भाज  यह  चाहते  हैं  कि  हमारे  होम
 मिनिस्टर  इस  देश  की  युनिटी  पर  प्रांच  नहीं
 झामें  दें  -  इस  देश  का  कोई  भो  हिस्सा  कमजोर
 न  पड़े  झाज़  देश  का  हर  एक  झ्ादमी  यह
 चाहता  है  कि  हर  कीमत  पर  इस  देश  की  एकता
 कायम  रक्खी  जाय  भौर  जाहिर  है  कि  वह
 मजबूत  सेंटर  होने  से  ही कायम  रह  सकती  है  ।
 देश  का  कोई  भी  हिस्सा,  कहीं  पर  भी  कोई
 डिस्टप्टिव  'फोसेंज  भ्रगर  इस  देश  को  नुकसान
 पहुंचाना  चाहती  हैं  तो  ऐसी  डिस्रप्टिव  फोर्सेज
 का  खात्मा  किया  जाय  भौर  सेंटर  द्वारा  उसका
 सिर  कुचल  दिया  जाय  इस  नाते  मैं  समझता
 हैं  कि  उधर  के  हमारे  भाई  नाम्बियार  साहब  ने
 जो  बात  कही  वह  कोई  छोटी  बात  नहीं  है  कि
 उसे  दरगुजर  कर  दिया  जाय  |  उधर  के  वह
 भाई  बार-बार  यह  कह  चुके  हैं  कि  बह  इस
 पालियामेंटरी  डेमोक़सी  को  एक  मजाक  सभमभते
 हैं  ।  इस  सं।वधान  को  वह  एक  मजाक  सममते
 हैं  ।  पालियामेंटरी  डेमोफ ़सी  को  वह  एक  मजाक
 समभते  हैं  शौर  हसलिये  हमें  उनके  दिमाग  में
 जो  छरारत  काम  कर  रही  हैं  उससे  खबश्दार
 रहना  है  दौर  ऐसे  डिस्रप्टिव  एलिमेंट  जहां  भी
 हों  उन्हें  हमैं  मजबूती  से  टेकिल  करना  है।  इसे
 खाली  !9  सितम्बर  की  हड़ताल  की  समस्या  ही
 हमें  नहीं  समभता  है  बल्कि  यह  देखना  है  कि
 सेंटर  की  रिट  सभी  जगह  देशा  भर  में  चलती
 है  या  नहीं  7  प्रब  यहां  पर केन्द्रीय  सरकार  मे
 इस  समस्या  पर  काबू  पाने  के  लिये  एक  मामूली
 ग्राडिनेंस  पास  किया  धौर  वह  केरल  की  गवर्म-
 मेंट  ने  कह  दिया  कि  हम  इसे  नहीं  मानते  हैं।
 धव  इस  तरह  की  किसी  भी  राज्य  सरकार  के
 निदेश  की  प्रवहेलना  करना  एक  बड़ी  गम्भीर
 बात  है  wa  were  साहब  या  सेंटर  कोई
 रिट  जारी  करे  श्रौर  पंजाब  उत्तर  प्रदेश  या
 हरियाणा  की  राज्य  सरकारें  कहें  कि  हम  उसे
 नहीं  मार्नेने  तो  इस  देश  का  कया  बसेगा  ?  हस
 लिये  यह  बहुत  भावद्यक  है  कि  हमारा  सेंटर
 मज़बूत  हो  t  मुझे  प्रफसोस  है  कि  श्री  कंबरमाल
 गुप्त  कैसे  इस  बात  के  मुलालिफ  हो  गये...

 जी  कंयर  लाल  ger:  मैंने  ऐसा  कभी  नहीं
 कहा  कि  सेंटर  मजबूत  नहीं  होगा  चाहिये  t  मैंने
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 [श्री  कंवर  लाल  गुप्त]
 तो  हमेशा  यही  कहा  है  कि  सेंटर  को  मजबूत
 होना  चाहिये  i  माननीय  सदस्य  जो  मेरे  लिये
 इस  तरह  की  गलत  बात  कह  रहे  हैं  यह  उचित
 नहीं  है।  मैंने  यह  कभी  नहीं  कहा  कि  सेंटर
 मजबूत  नहीं  होना  चाहिये  ।

 श्री  रणधोर  सिह:  माननीय  सदस्य  को
 इस  तरह  से  डिस्टव  नहीं  करना  चाहिये  ।  उन्हें
 दूसरा  न्यु  प्वाइंट  भी  सुनना  चाहिये  ।  आज  की
 उन  की  स्पीच  एक  निराजश्ञावादिता  की  स्पीच
 थी।  श्राज  तक  मैं  श्री  कंवर  लाल  गुप्त  को
 हरियाणे  का  अपना  एक  भाई  समभता  था
 लेकिन  श्राज  से  मैंने  उन  को  बतौर  हरयाशे  के
 अपने  एक  भाई  के  तौर  पर  अपने  दिमाग  से
 निकाल  दिया  ।  इससे  बढ़कर  भ्रफसोस  की  शर
 कोई  बात  नहीं  हो  सकती  है  कि  हरयाणे  के

 |  प्रादमी  के  मुह  से  देश  को  कमजोर  करने  वाली

 बातें  निकले  मैं  तो  श्री  कंवर  लाल  गुप्त  के

 'मुह  से  यह  सुनना  चाहता  था  कि  सेंटर  मजबूत
 होना  चाहिये  शौर  श्री  चव्हाण  ने  बतौर  होम

 [मिनिस्टर  के  जो  कुछ  किया  वह  ठीक  किया।
 किरल  में  जो  कम्युनिस्टों  को  लेकर  और  उन

 चीन  के  माप्रोत्से  तुग  के  भतीजों  को  जिस  तरह
 से  रगड़ा  वह  उन्होंने  ठीक  किया।  मुझे  झाज
 /उनकी  बात  सुन  कर  बड़ी  हैरत  प्रौर  साथ  में

 हु  भी  हुआ  क्योंकि  होम  मिनिस्टर  ने  जो  कुछ
 किया  वह  कोई  कांग्रेस  के  लिए  नहीं  किया
 बल्कि  इस  देश  को  मजबूत  बनाये  रखने  श्रौर
 इस  देश  की  एकता  कायम  रलने  के  लिए  किया
 था।  श्री  कंवर  लाल  गुप्त  को  मजबूत  सेंटर  के
 लिये  कहना  था  ताकि  इस  देश  में  कोई  विघटन
 कारी  क्षक्तियां  न  पनप  सके  शौर  देश  की
 एकता  कायम  रह  सके  ।  उस  तरह  कीं  श्रथ्यवस्था
 झोर  कमजोर  सेंटर  ज॑ंसा  कि  बहादुरक्षाह  या
 श्ौरंगजेब  के  प्रंतिम  काल  में  था  बेसी  नोबत
 झाज  शझा  पाये  7  क्या  हमारे  श्री  कंवर  लाल
 गुप्त  यह  चाहते  हैं  कि जिस  तरह  से  बहादुरक्षाह्‌
 के  जमाने  में  मुगल  शासन  लालकिले  में  महबूद
 हो  कर  रह  गया  था  भौर  मुगल  शासन  के
 अंतिम  दिनों  में  मुगल  बादक्षाहों  की  रिंट  लाल
 किले  के  बाहर  नहीं  जाती  थी  बसी  हॉलत  भाज
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 बन  जाय  शरीर  सेंटर  की  रिट  प्रान्तों  में  न
 घले  a,

 श्री  कंवर  लाल  गुप्त:  माननीय  सदस्य
 मालूम  पड़ता  है  कि  ज़ब  मैं  वोल  रहा  था  तब
 वह  सो  रहे  थे  श्र  न्यथा  इस  तरह  की  गलत  बात
 वह  मेरे  लिए  कदापि  नहीं  कहते  ।

 श्री  रणाधीर  सिह:  मैं  श्री  कंवर  लाल

 गुप्त  को  आगाह  कर  देना  चाहता  हूँ  कि  जब
 तक  कांग्रेस  गवर्नमेंट  मौजूद  है  क्या  तो  वह  खुद
 या  डी०  एम०  के०  अथवा  शौर  भी  कोई  भाई
 जो  भी  इस  तरह  से  सेंटर  को  कमसोर  करना
 चाहेंगे  शौर  देश  की  झ्राजादी  और  एकता  को
 श्रगर  कोई  खतरा  होगा  तो  केरल  में  जैसा
 सेंटर  ने  किया  और  जगहों  पर  भी  श्रगर
 प्रावदयक  हुआ  तो  सेंटर  मजबूत  कदम  उठायेगा।
 जो  भी  इस  देश  की  एकता  को  चलेंज  करेगा,
 इस  देश  के  संविधान  को  शौर  इस  देश  की

 युनिटी  व  सौलिडेरिटी  को  चैलेंज  करेगा  उसे
 हमारे  चब्हाणा  साहब  रगड़  दंगे  i  हमारे  चब्हाण
 साहब  जो  भी  कायंवाही  करेंगे  वह  कांग्रेस
 पार्टी  क ेहित  की  दृष्टि  से  न  करके  सम्पूर्ण  देश
 के  हित  को  ध्यान  में  रखते  हुए  ही  करेंगे  V

 बस  एक  बात  कह  कर  मैं  खत्म  करू गा
 हमारे  भाई  ने  इलाहाबाद  की  बात  कह  दी  I
 शब  इलाहाबाद  या  रांची  का  क्‍या  इससे  ताल्लुक
 था  ?  लेकिन  मैं  कहना  चाहूँगा  कि  इलाहाबाद
 श्रौर  रांची  में  जो  कुकर्म  हुआ  जो  गड़बड़  हुई
 उसके  लिए  वह  खुद  जिम्मेदार  हैं।  मैं  झपने
 दोस्त  श्री  कंवर  लाल  गुप्त  को  कहना  चाहूँगा
 कि  भ्रगर  उनकी  पार्टी  में  से  यह  कम्युनलिज्म
 निकल  जाये  तो  वह  उतने  ही  बढ़िया  हो  सकते
 हैं  जैसे  कि  यह  कांग्रेस  है।  यह  कम्युनलिज्म
 वह  अपने  में  से  निकाल  दें  हकीकत  यह  है  कि
 वह  उसे  निकाल  नहीं  रहे  हैं।  दरअसल  यह
 लोग  कम्युनलिस्ट्स  शौर  सरमायेदार  हैं  भौर
 जिसे  भी  इस  देश  का  हित  प्यारा  है  वह  फभी
 इन  का  साथ  नहीं  दे  सकता  है।

 उपाध्यक्ष  महोबव :  माननीय  सदस्य  का
 समय  समाप्त  हो  गया  है  |
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 at  रणधोर  सिह:  बस  मैं  एक  मिनट  में
 लत््म  किये  दे  रहा  हूं।  मैं  चाहूँगा  कि  सेंट्रल
 रिशब  पुलिस  को  भौर  ज्यादा  मजबूत  करने  के
 लिये  हमारे  चव्हाण  साहब  और  प्रधिक  ग्रधि-
 कार  भपने  हाथ  में  लें  क्योंकि  इन  दोस्तों  के  जो

 मंसूबे  हैं  वह  उन्हें  बखुबी  मालूम  हैं  भौर  देश
 की  एकता  को  बनाये  रखने  का  जहां  तक  ताल्लुक
 है  उस  बारे  में  उन्हें  कोई  भी  रिस्क  नहीं  लेना
 चाहिये  ।

 श्र्ब  अमरीका  में  फेडरल  टाइप  श्रौफ
 गवर्नमेंट  है  और  वहां  अमरीका  में  फेडरल
 पुलिस  व  फेडरल  द्रार्मी  है  1  श्रापको  मालूम  है
 कि  वहां  श्रमरीका  में  जो  कि  अपने  को  डेमो-
 क़  टिक  कहता  है  वहां  पर  अगर  कोई  स्टेट  इस
 तरह  से  बदमाशी  करे,  चाहे  वह  नीग्रोज  के
 मामले  में  करे  या  और  किसी  बात  में  करे  तो
 वहां  का  सेंटर  उसे  रगड़  सकता  है।  इसलिए
 मैं  चाहता  हूँ  कि  यहाँ  पर  सी०  भार०  पी०  को
 श्रौर  अधिक  मजबूत  किया  जाय  श्रौर  जो  भी
 इस  देश  की  एकता  को  श्रांच  पहुंचाये  चाहे  वह
 शेख  प्रर्दुल्ला  हों,  नम्बूदरीपाद  हों,  या  नागालेंड
 या  मीजोलैंड  ऐसी  कोई  भी  चीज  हो  तो  उन्हें
 मजबूती  के  साथ  सी०  प्रार०  पी०  के  जरिये
 सेंटर  टेकिल  करे।  इसके  लिये  बम्बई  से  एक
 प्रादगी  खुद  लिखता  है  कि  श्रगर  यह  बात

 नही  की  गई  तो  हिन्दुस्तान  की  एकता  को  खतरा
 है  भ्रौर  मौजुदा  सिस्टम  को  तोड़  कर  इस  देश
 के  चार  हिस्से  बनाने  पड़ेगे।  इसलिए  हमें  देश
 को  झौर  सेंटर  को  मजबूत  बनाना  होगा  |  यह
 ठीक  है  कि  काँग्रेस  गवनंमेंट  झौर  चव्हाण
 साहब  ज्यादा  से  ज्यादा  लिगविस्टिव  बेसिस  पर
 झाटोनमी  देना  चाहते  हैं  लेकिन  प्रगर  वह  उसे

 मिस्यूज  करते  हैं  तो  उन्हें  रोका  जायेगा  और  हम
 किसी  भी  हालत  में  सेंटर  को  कमजोर  नहीं
 होने  देंगे  भौर  हम  ऐसी  डिस्रप्टिव  फोर्सेज
 पर  रगड़ा  चढ़ायेंगे  |  हम  इस  देश  की  एकता
 व  हित  को  सर्वोपरि  भ्रपने  सामने  रक्खेंगे  |

 करी  कंबर  लाल  गुप्त  :  उपाध्यक्ष  महोदय,
 तीन  कांग्रेस  के  मेरे  भाई  बोले  ।  दोनों  ने  यह
 कहा  कि  मैंने  कोई  लर्ज  फेडरल  स्ट्रकवर  की  बात

 कही  है  लेकिन  उतका  ऐसा  कहता  एकदम  मलत
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 है  1  मैंने  तो  साफ  कहा  मैं  एक  मजबूत  सेंटर  के
 हक  में  हैं...

 MR.  DEPUTY-SPEAKER  :  If  three
 members  had  the  same  impression,  he  had
 better  examine  his  own  speech.  I  cannot
 permit  him  to  convince  them  now.  Every
 member  had  listened  with  great  patience
 and  attention.  No  more  explanation  is
 called  for.

 at  कंवर  लाल  गुप्त :  मैंने  तो  युनिटरी
 फौ्म  अाफ  गवनंमेंट  की  बात  की  है।  माननीय
 सदस्य  मालूम  पड़ता  है  कि  उस  समय  सो  रहे
 थे।  उन्होंने  इलाहाबाद  का  जिक्र  किया  लेकिन
 मैंने  इलाहाबाद  की  बात  ही  नही  की  i

 SHR!  VASUDEVAN  NAIR  (Peerwade):
 Tam  not  a  legal  expert,  but  I  am  speaking
 on  the  basis  of  the  bitter  experience  of  my
 State  and  my  peopte.  The  hon.  Home
 Minister  stated  the  other  day  that  he  al-
 ways  goes  by  the  spirit  of  the  Constitution.
 I  wonder  who  is  bothered  about  the  spirit
 of  the  Constitution.  At  least  as  far  as  this
 Government  is  concerned,  we  are  convinced
 by  our  experience  that  they  are  never
 bothered  by  the  spirit  of  the  Conatitution.
 On  the  other  hand,  right  from  957—the
 story  begins  from  1957,  not  from  967—

 -our  experience  had  been  thut  the  leaders
 at  the  Centre  and  the  Government  at  the
 Centre  had  done  everything  possible  to
 subvert  a  legally  constituted  Government
 in  the  State  of  Kerala.

 AN  HON.  MEMBER  :  Question.

 SHRI  VASUDEVAN  NAIR:  Now,
 after  4967  also,  my  charge  against  the  Cen-
 tral  Government  is  (hat  they  in  every  possi-
 bly  way  are  assisting  and  abetting  all  the
 forces  at  work  in  toppling  that  legally  con-
 stituted  Government  in  my  State.  Iam
 making  this  charge  with  full  responsibility.

 Io  this  nefarious  activity,  the  Central
 Government  have  assigned  a  very  impor-
 tant  role  to  one  of  their  Ministers  in  the
 Cabinet,  the  Law  Minister,  Shri  Govinda
 Menon.  प  is  not  a  pleasure  for  us,  com-
 ing  from  Kerala,  always  to  find  fault  with
 him  ;  he  is  the  only  hon.  Congress  member
 elected  from  Kerala  to  this  Parliament,
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 AN  HON.  MEMBER:  That  is  why
 he  is  opposed  to  him.

 SHRI  VASUDEVAN  NAIR:  He  has
 the  privilege  to  represent  that  once  glorious
 organisation,  the  Indian  National  Congress,
 from  Kerala  in  the  967  elections,  in  this
 Parliament.

 But  his  recent  speeches,  his  recent
 activities  as  Union  Law  Minister—we  ars
 not  concerned  about  the  activities  of  Shri
 P.  Govinda  Menon  —have  been  unlawful,
 and  the  Kerala  Government  have  taken
 serious  objection  to  his  speeches  aad  activi-
 ties.  They  have  brought  it  to  the  notice
 of  the  Home  Minister  and  the  Prime  Minis-
 ter  and  the  Government  of  india  that  they
 should  take  serious  notice  of  his  activities,
 He  {s  constantly  exorting  people  for  collec-
 tive  self-defence  against  the  so-called
 viclence  of  the  ruling  party  in  Kerala,  the
 Marxists.  On  3rd  November  he  urged  his
 partymen  at  Trichur  that  they  should  all
 resort  to  sticks,—he  does  not  think  of  other
 weapons,  he  only  thinks  of  sticks—to  take
 the  law  into  their  own  hands.  If  the  Union
 Law  Minister  himself  begins  to  exort  people
 to  organise  collective  self-defence  and  take
 the  law  into  their  own  hands  and  then  if
 he  begins,  to  say  that  he  is  honouring  the
 spirit  of  the  Constitution,  it  is  nothing  but
 hypocrisy.

 The  Home  Minister  iv  a  letter  to  the
 Chief  Minister—I  have  no  time  to  read  it,
 Otherwise  |  would  quote  it—has  tried  to
 give  an  excuse  for  not  consulting  the  Kerala
 Government  before  sending  the  C.R  P.  All
 sides  of  the  opposition  I  think,  except
 perhaps  the  Swatantra  Party  members,
 including  my  hon.  friend  Shri  Kanwar  Lal
 Gupta,  are  agreed  that  at  least  the  Central
 Government  ought  to  have  consulted  the
 Kerala  Government  before  they  despatched
 the  C.R.P.  So,  in  the  letter  to  the  Chief
 Minister,  the  Home  Midister  explains  that
 he  did  not  have  enough  time  to  do  that.  Is
 ita  serious  enough  explanation  for  the
 Home  Minister  of  the  Government  of  India
 to  say  that  there  was  not  enough  time  to
 consult  the  State  Government  ?  Of  course,
 he  also  says  that  he  has  got  the  authority.
 That  he  always  asserts,  that  it  is  not  neces-
 sary  to  consult.  That  point  is  always
 there.

 My  only  request  to  this  Congress
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 Government  is  this.  Let  them  not  declare
 too  much  from  the  housetops.  We  know
 what  they  are  by  their  professions,  by  their
 practices,  but  they  try  to  hide  their  activi-
 tives,  their  real  colour,  the  real  face,  by
 tall  professions,  but  we  want  to  tear  this
 mask  from  their  faces.  I  want  to  say  that
 in  our  State  of  Kerala  as  well  as  in  many

 other  States,  a'l  along  after  967  they  have
 been  doing  everything  possible  to  topple
 the  non-Congress  Governments.  My  hon.
 friend  had  gone  over  the  entire  scene  after
 1967,  and  I  do  not  want  to  go  over  the
 entire  subject  again.  We  know  what
 happened  in  West  Bengal,  we  know  what
 happened  in  many  other  States,  we  know  what
 is  going  to  be  the  fate  of  other  Governments
 like  the  Tamil  Nadu  Government  and  other
 Governments  They  are  coming.  Now  the
 main  target  is  the  Kerala  Government.
 They  want  to  finish  the  Kerala  Government
 and  then  concentrate  on  other  Governments.
 So,  this  is  part  of  a  conspiracy  which  the
 Central  Government  has  hatched  right  from
 ‘1967.  That  is  how  I  look  at  this  matter.
 There  is  no  point  in  dabbling  in  constitu-
 tional  niceties  and  legal  terms  in  this
 matter.

 Let  us  face  facts
 question  is  whether
 ment  is  prepared  to  put  up  with  State
 Governments  that  have  adopted  entirely
 different  policies,  political,  ideological  and
 economic.  The  fact  remains  that  during
 the  last  20  years  the  Government  at  the
 Centre  has  come  to  represent  in  this  country
 a  lot  of  vested  interests,  monopolists  and
 landlords  and  black-marketters  and  the
 worst  elements  in  the  Indian  society.  There
 were  occasions  in  India,  may  be  only  for  a
 few  months,  28  months  in  1958-59,  our
 Government  was  there  and  it  was  short-
 lived.  Weare  not  afraid  of  it  because  we
 are  facing  a  big  challenge.  We  know
 because  they  have  got  powers  in  their
 hands,  they  have  got  their  army,  they  have
 got  their  C.  7२.  P.,  they  have  got  sections
 and  articles  in  the  Consiitution.  We  knew
 that  we  represent  something  very  different
 from  what  they  are  representing.  This  is
 the  trouble.  The  trouble  arises  from  the
 situation.  At  present  the  agitation  in
 Kerala  against  the  State  Government  has
 been  intensifed  of  late  because  the  State
 Government  has  gone  in  for  a  very  import-
 ant  piece  of  legislattop.  It  happened  in

 as  they  are.  So,  the
 the  Central  Govern-
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 1957,  The  land  reform  Act  is  there.  A
 Bill  is  on  the  agenda.  Then  the  affected
 people  are  up  in  arms.  Certain  sort  of
 people  who  will  be  affected  by  this  are  up
 in  arms.  The  University  Bill  is  on  the
 agenda  and  !s  being  debated  in  the  legisla-
 ture.  The  private  colleges  management.
 churches  and  all  the  vested  interest  in  the
 field  of  eduction  are  up  in  arms.

 AN  HON  MEMBER  :  There  is  Man
 Nath  Padmanabhan.

 SHRI  VASUDEVAN  NAIR  :  Man
 Nath  Padmanabhan  cannot  do  now.  They
 have  no  captain  to  lead  them  now.  They
 had  one  in  1957,  So  these  people  are  now
 up  in  arms.  Now  these  people  always
 talk  about  secularism.  Mr.  Bhandare
 talked  about  strange  bed  fellows,  Communists
 and  the  Jan  Sanghis  and  I  may  tell  Mr.
 Chavan  that  there  are  strange  bed  fellows
 in  Kerala  to-day  where  the  Congress  and
 the  Jan  Sangh  are  bed  fellows  now.  Why  ?
 Because  they  even  want  to  make  use  of
 certain  issuses  to  incite  communal!  tension
 io  Kerala.  I  charge  the  KPCC  leader-
 ship  of  deliberately  trying  to  foment  Hindu-
 Muslim  riots  in  Kerala,  Hindu-Muslim
 tension  in  Kerala.  They  want  to  make  use
 of  them  so  that  the  Government  Is  discredit-
 ed.  There  {s  a  law  and  order  problem
 created.  Wherever  there  is  trouble  they
 poke  their  nose  into  the  situation.

 MR.  DEPUTY  SPEAKER  :  The  hon.
 Member  should  conclude.

 SHRI  VASUDEVAN  NAIR  ;  Sir,  we
 are  in  the  dock.  The  motion  specifically
 refers  to  something  which  happened  in
 Kerala.  So  you  shonid  be  a  little  {ndulg-
 ent.

 MR.  DEPUTY-SPEAKER  :  I  am
 already.

 SHRI  VASUDEVAN  NAIR  :  I  am
 thankful  to  you.  Temple  issues  and  other
 such  communal  questions  are  even  utilised
 for  working  up  the  feelings  of  the  people.
 What  are  the  responsible  leaders  doing
 about  ?  They  may  be  be  here  saying  that
 they  have  nothing  to  do  with  that.  What
 are  their  followers  doing  ?

 Have  they  no  control  over  them  ?  Now
 fir,  this  particular  September  49  crisis
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 came.  What  happened’  in  Delhi  and  Kerala
 Most  of  the  K  PCC  leaders  were  flying
 daily  to  Delhi,  almost  everyday,  coming  and
 going  and  coming  and  going.  In  the  Jantar
 Manotar  there  was  a  camp  set  up  for  the
 Kerala  Congress  leaders.  They  were  refugees
 here  before  Mr.  Chavan,  before  Mr.
 Govinda  Menon  and  waiting  for  the  Prime
 Minister,  Smt  Indira  Gandhi,  to  return
 from  here  pilgrimage  to  Latin  America.
 This  is  the  hest  opportunity  because  they
 have  violated  the  Constitution.  because  they
 have  viotated  the  orders  from  the  Central
 Government.  This  is  the  best  opportunity
 to  dismiss  them  and  I  may  tell  you,  Sir,
 that  some  people  in  the  Home  Ministry  were
 briefing  the  newspapers  that  this  Is  a  subject
 under  discussion  in  the  Centre  between  the
 learders  in  the  Cabinet  every  day.  What  Js
 the  news?  The  Kerala  Government  may
 be  dismissed  any  day.  Such  things  appeared.

 What  will  happen  among  the  officers  in
 the  State  Government  when  such  news
 appears.  Because  it  is  the  leaders  of  the
 ruling  party  at  the  Centre  who  are  now
 d  ding  the  dismissal  of  the  Government
 and  they  are  spreading  these  things  in  their
 newspapers.  So,  this  is  the  situation  that
 is  existing  and  how  can  a  State  Government
 in  this  situation,  function  with  stability  ?
 You  talk  of  autonomy  of  States,  the  rights
 of  States,  the  powers  of  a  State.  This  is  a
 conerete  situation  that  obtains  To  this
 country;  this  is  going  to  be  the  fate  of
 many  other  States  in  India.  This  is  not
 going  to  bethe  fate  of  the  Kerala  State
 only;  this  is  going  to  be  the  fate  of  even
 Maharashtra  if  Maharashtra  is  going  to
 have  perhaps  a  dfferent  way.  Perhaps  it  is
 going  to  be  fate  of  many,  many  other  State
 Governments,  and  people  in  India.  That
 is  how  we  are  concerned  about  the  situation.

 So,  wo  want  the  whole  country,  this
 Parliament,  to  take  note  of  this  situation
 that  has  come  up,  as  a  result  of  the  new
 developments  following  the  ‘1967  general
 election.  I  wholeheartedly  support  the
 suggestion  made  by  the  mover  of  this
 motion,  namely,  the  inter-State  Council,  and
 I  also  support  wholeheartedly  the  suggestion
 made  by  my  friend  Shri  Murasoli  Maran  to
 bave  a  high-power  commiesion  to  go  into
 the  entire  question.  Let  us  try  to  straighten
 out  the  Issues  so  that  the  people  who  want
 to  topple  the  governments  which  represent
 the  people  of  this  country  are  not  st  the
 mercy  of  these  people,  so  that  they  would
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 (Shri  Vasudevan  Nair]
 be  able  to  function  with  stability  as  Jong  as  Nair  and  his  party  have  in  Kerala.  It  was
 those  people  want  those  governments  to
 function.

 THE  MINISTER  OF  LAW  (SHRI
 GOYINDA  MENON)  rose—

 SHR!  INDRAJEET  GUPTA  (Alipore)  :
 Sir,  after  this  very  convincing  speech,  may
 I  know  what  action  will  be  taken  against
 the  Law  Minister  ?

 SHR!  GOVINDA  MENON  :  Mr.
 Deputy-Speaker,  Sir,  I  did  not  want  to
 intervene  in  this  debate  ;  I  would  not  have
 done  so—

 SHRI  S.  M.  BANERJEE  (Kanpur)  3
 Is  he  tendering  his  resignation  or  what  ?

 SHRI  GOVINDA  MENON  :  I  would
 not  have  intervened  in  this  debate  but  for
 what  Shri  Indrajit  Gupta  considered  to  be
 a  convincing  speech  from  Shri  Vasudevan
 Nair.  It  was  not  so  convincing  to  me,
 and  I  wanted  to  say  that.  First  of  all,  |
 want  to  repudiate  and  repudiate  strongly
 the  allegations  made  by  Shri  Vasudevan
 Nair  against  me.

 SHRI  S.  M.  BANERJEE:  A  Com-
 mission  should  be  appointed.

 SHRI  GOVINDA  MENON:  [I  want
 Shri  Banerjee  and  others  in  the  House  to
 know  what  exactly  I  have  said.  I  stand  by
 what  I  have  said  und  I  have  absolutely  no
 difficulty  to  repeat  it.  Sir,  |  have  charged
 the  Government  in  Kerala,  particularly  the
 Chief  Minister,  that  when  members  of  the
 Marxist  party  attacked  people,  committed
 aggression,  the  police  would  be  conspi-
 cuous  by  their  absence  in  that  situation.
 (Interruption).  Please  listen.  Even  if  com-
 plaints  are  made,  there  is  no  use.
 (Interruption).

 SHRI  NAMBIAR  :
 the  Central
 (Interruption

 MR.  DEPUTY-SPEAKER  Some
 changes  have  been  made  and  he  is  reply-
 ing.

 SHRI  GOVINDA  MENON:  This  is
 the  complaint  which  9९९७  Shri  Vasudevan

 Is  it  the  duty  of
 Government  to  say  that

 only  a  week  earlier  that  all  the  members  of
 the  right  communist  party  io  the  Kerala
 legislature  walked  out  in  protest  against
 the  policy  of  the  Chief  Minister,  because
 there  was  a  lath]  charge  against  the  workers
 belonging  to  the  right  communist  party.
 The  Chief  Minister  promised  to  institute
 an  investigation  ;  he  refused  to  do  so  and
 today,  two  or  three  members  belonging  to
 Shri  Vasudevan  Nair’s  party,  the  right  com-
 munist  party,  are  reported  to  be  on  a
 hunger-strike,  because,  the  Government
 there,  the  Chief  Minister,  is  not  behaving
 rigthfully  towards  the  activities  of  the  right
 communists.  And  one  of  two  days  earlier,
 seven  to  eight  members  belonging  to  the
 revolutionary  socialist  party  in  the  Kerala
 legislature  also  walked  out.

 They  walked  out  in  protest  against  the
 policy  of  the  Chief  Minister.  It  was  three
 days  earlier  that  Mr.  Wellington,  one  of  the
 ministers  In  the  Kerala  Cabinet,  announc-
 ed  ina  public  meeting  that  a  stage  has
 been  reached  when  the  people  should  or-
 ganise  themselves  in  order  to  protest  them-
 selves  when  there  are  attacks  against  them
 and  the  police  do  not  come  to  their
 help.

 I  made  the  charge  and  I  repeat  it  now
 that  in  Kerala  if  there  is  an  attack  by  the
 Marxist  against  farmers,  labourers  and
 others,  the  police  will  not  raise  their  little
 finger,  even  if  a  complaint  is  made.  On
 I9th  September,  about  00  workers  in
 Trichur  led  by  a  Marxist  Communist  enter-
 ed  the  State  Bank  of  India  in  Trichur  and
 was  about  to  enter  into  the  cash  box  room.
 The  manager  of  the  State  Bank  requested
 the  police  to  come  to  his  help  to  protect
 the  State  Bank  of  India.

 SHRI  S.  M.  BANERJEE:  On  a
 point  of  order,  Sir.

 MR.  DEPUTY-SPEAKER  :  If  he  has
 stated  certain  facts  which  are  not  correct,
 you  can  contradict  them.  From  the  pro-
 cedural  point  of  view,  there  is  nothing.

 SHRI  S.  M.  BANERJEE:  Under  rule
 376,  |  am  raising  the  point  of  order.  The
 business  before  the  House,  according  to
 the  paper,  js...
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 MR.  DEPUTY-SPEAKER:  If  you
 say  the  Minister  is  irrelevant,  I  cannot
 agree.  Ona  point  of  personal  explana-
 tion,  he  is  intervening  and  he  has  a  right.
 (Interruption).

 ait  सत्य  बारावण  तह  (वाराणसी)  :  हम
 को  ये  माझो  के  चेले  बताते  हैं।  ये  किस  के  चेले

 हैं  ?  क्या  भमरीका  के  चेले  नहीं  हैं,  व्यांग  काई
 दौक  के  चेले  नहीं  हैं  ?  जो  मन  में  प्राता  है  कह
 देते  हैं।  मजाक  समझ  रखा  है  |  जो  चाहो  बोल
 दो  ।  बड़े  झाए  देश  भक्त  क्‍या  श्राप  ही  देश
 भक्त  रह  गए  हैं  ?  हम  नहीं  हैं......

 MR.  DEPUTY-SPEAKER  :  Mr.  Nam-
 biar,  |  will  have  to  take  action  against  that
 member.  I  will  not  tolerate  it.

 SHRI  5.  M.  BANERJEE:  He  wants
 to  say  something  ona  point  of  personal
 explanation.  May  I  iovite  your  attention
 to  the  rule  relating  to  personal  explana-
 tion?  If  there  are  any  charges  made
 against  him,  he  can  say  that  they  are  base-
 less.  It  should  be  confined  to  that.  But
 he  has  brought  in  the  conduct  of  the  Chief
 Minister  and  certain  other  issues  which
 purely  concern  the  Home  Ministry.  He
 has  said  that  somebody  entered  the  State
 Bank  etc.  He  should  confiae  himself  abso-
 lutely  to  the  charges  that  have  been  made
 and  say  whether  they  are  correct  or  pot.

 8.03  brs.

 MR.  DEPUTY-SPEAKER:  No  fur-
 ther  explanation  is  necessary.  Please  re-
 sume  your  seat.  The  question  Is....

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh):  The  point  is....

 MR.  DEPUTY-SPEAKER  :  Please  re-
 sume  your  seat.  I  do  not  want  any  assis-
 tance  to  dispose  of  the  poiat  of  order.  I

 dam  not  going  to  listen  to  it...
 Interruptions).  Nothing  will  go  on  record.

 (interruptions).*

 श्  झब्बुल  गनी  डार  (गुड़गांव)  :  डिपुटी
 स्पीकर  साहब,  भ्राप  बहुत  बड़े  हैं  भौर  प्राप  के
 प्रधिकार  भी  बहुत  बड़े  हैं,  लेकिन  क्या  यह
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 पसंनल  एक्सप्लेनेशन  है  कि  पांच  भादमी  निकल
 गये  शौर  सात  प्रादमी  वाक  भाउट  कर  गये,
 बगैरहू  ?

 सा  gehen’  rat  AOL EE  OER  ०ट॥
 Bb  कित  rk  toni  lag?

 (fee  Eres  rpictkuiL  Misi

 MR.  DEPUTY-SPEAKER  :  I  have
 already  disposed  of  the  point  of  order.
 Certain  allegations  were  levelled  against
 the  Law  Minister  for  certain  statements
 supposed  or  alleged  to  have  been  made  by
 the  Law  Minister.  If  certain  allegations, —
 Ido  not  know  whether  they  are  true  or
 not-—uare  levelled  against  him  by  one  side,
 it  Is  perfectly  within  his  right  to  give  a
 personal  explanation  with  all  the  evidence
 at  his  disposal.

 SHRI  NAMBIAR  :  My  polnt  of  order
 is  different.  He  is  a  member  of  the  Union
 Cabinet.  So,  he  is  not  speaking  only  as  a
 member  of  the  House.  So  far  as  he  is
 concerned,  he  can  say  what  he  said  or  did.
 But,  if  he  goes  beyond  that  und  makes
 allegations  against  a  State  Government,  it
 becomes  within  the  purview  of  Centre-State
 Ttelationship.  Therefore,  |  would  request
 the  Chair  that  he  should  not  be  allowed
 to  go  beyond  the  limits.  Since  his  previous
 utterances  are  quoted,  let  him  by  all  means
 refer  to  them.  But  if  he  indulges  in  mak-
 ing  baseless  charges  against  a  State  Govern-
 ment,  it  should  be  taken  as  a  statement  by
 the  Union  Government  against  a  State
 Government.

 MR.  DEPUTY-SPEAKER  :  Your  ques-
 tion  is  whether  he  spoke  in  his  capacity  as
 Law  Minister  or  as  a  party  member.  I  am
 not  concerned  with  it.  Wheo  you  attack
 him  here,  you  attack  him  both  in  his  capa-
 city  as  Shri  Govinda  Menon  and  also  his
 capacity  as  Law  Minister.  Keeping  in
 view  that  dual  capacity,  he  is  perfectly
 within  his  right  to  give  an  explanation.

 SHRI  S.M.  BANERJBE:  What  is
 his  capacity  now  ?

 SHRI  GOVINDA  MENON:  I  will
 conclude  soon  because  the  matter  falls

 *Not  recorded.
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 [Shri  Govinda  Menon]
 withio  a  small  compass.  As  I  said,  I  am
 intervencing  in  the  debate  by  way  of  per-
 sonal  explanation.

 The  statement  which  I  made  was  that
 the  Marxists  committed  aggression  against
 others.

 SHRI  NAMBIAR  :  Aggression  ?

 SHRI  GOVINDA  MENON:  ‘Yes.
 When  Marxists  attacked  others,  attacked
 their  property,  attacked  their  person,  what
 is  found  in  Kerala  today  is...(Imterruptions).
 Please  listen  ;  this  is  my  allegation.  When
 that  happened,  police  did  not  come  to
 help  the  people.

 That  is  my  first  statement.  By  way  of
 an  illustration  |  wanted  to  refer  to  what
 happened  on  the  9th  September.  When
 the  State  Bank  of  India  was  attacked,  the
 manager  of  tne  State  Bank  requested  the
 District  Collector  and  the  District  Superin-
 tendent  of  Police  to  go  to  his  help  and
 they  said  that  they  would  not  go.  They
 did  not  go  and  on  that  day  the  State  Bank
 of  India  had  to  be  closed  for  want  of
 Police  help  from  !0to  If  A.M.  This  I
 wanted  to  say  to  illustrate  my  point.

 When  the  Marxists  and  those  led  by
 them  do  something  to  break  the  law  the
 police  do  not  raise  their  little  finger  against
 it.  In  asituation  like  that—I  pose  the
 quesiion—what  shall  we  do  ?

 SHRI  VASUDEVAN  NAIR:  What
 about  your  lathis  and  your  yoondas  ?  I  saw
 that  with  my  eyes  —Congressmen  doing  that
 in  Kottayam.

 SHRI  GOVINDA  MENON:  In  a
 situation  like  that  I  said  that  this  is  the
 tight,  the  duty,  what  is  sanctioned  by  law,
 for  people  to  protect  themselves......
 (Interruption’.  This  is  all  Isaid.  I  did
 not  say  that  the  people  should  take  the
 law  into  their  own  hands  to  topple  the
 Kerala  Government...  ...(Interruption)-  If
 Congressmen,  the  Right  Communists  or  the
 RSP  or  anybody  else  commit  acts  of  vio-
 lence  then  also  the  police  must  come  and
 take  action  against  them  and  protect  the
 victims.  if  somebody  attacks  a  police
 station,  then  also  the  police  must  go  there.
 Shri  Vasudevan  Nair  grew  eloquent  about
 certain  agitations  in  Kerala  today  on  ac-
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 count  of  certain  beneficial  legislative  mea-
 suregwhich  are  being  taken.  I  do  not
 take  it,  Sir,  that  it  is  on  account  of  these
 beneficial!  measures  that  two  police  stations
 were  attacked  in  Kerala.

 SHRI  NV.
 (Cuddalore)  :

 KRISHNA  MOORTH:
 On  a  point  of  order,  Sir.

 SHRI  VASUDEVAN  NAIR:  What
 is  your  attitude  to  the  University  Act  ?
 Have  you  the  courage  to  say  about  that  ?

 SHRI  ९.  KRISHNAMOORTHI:  The
 Law  Minister  was  saying  that  when  law  and
 order  breaks  down  in  a  State  what  happens.
 There  is  the  Indian  Penal  Code  made  by
 Parliament.  Under  article  256  this  Govern-
 ment  has  got  every  right  to  give  direc-
 tions.

 SHRI  KANWAR  LAL  GUPTA  :  Why
 was  a  directive  not  issued  by  the  Central
 Government,  when  there  was  a_  break
 down  of  law  and  order  ?  This  is  a  charge
 against  you.

 SHRI  Vv.  KRISHNAMOORTHI  :
 When  there  is  a  breach  of  the  law  made  by
 Parliament,  the  Central  Government  has
 got  a  right  to  issue  directions  under  article
 256  Everyone  knows  that.  Our  Law
 Minister  knows  it  very  well  that  if  there  is
 any  breach  of  law  in  a  particular  State,
 whether  it  is  in  Kerala  or  in  any  other
 Part  of  India,  his  duty  is  to  bring  it  to  the
 notice  of  the  Home  Minister  and  to  see
 that  a  direction  is  issued  under  article  256
 and  not  to  incite  the  people  to  take  to
 arms  or  to  sticks.  That  is  an  act  of  the
 goondas  and  not  of  the  Law  Minister.  He
 ceases  to  be  a  Law  Minister  the  moment
 he  says  that  people  have  got  a  right  to
 take  to  sticks.

 SHRI  5.  M.  BANERJEE  ;
 be  sacked.

 He  should

 SHRI  २.  KRISHNAMOORTHI  :  He
 should  be  dismissed.

 SHRI  INDRAJIT  GUPTA;  The
 Goveroment  should  be  sacked  for  not  lock-
 ing  bim  up.
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 SHRI  V.  KRISHNAMOORTHI:  He

 Ceases  to  be  the  Law  Minister  when  he
 advocates  that  people  should  tuke  to  arms
 or  sticks.

 SHRI  GOVINDA  MENON  :  I  have
 not  said  anything  like  that.

 MR.  DEPUTY-SPEAKER:  While
 giving  an  opportunity  on  a  point  of  perso-
 nal  explanation...  (Interruption).

 SHRI  A.  SREEDHARAN  (Badagara)  :
 हल  you  demand,  we  will  justify  what  he  has
 done  (Int-rruption.)

 SHRI  VASUDEVAN  NAIR:  Did  he
 refute  the  statement  which  I  alleged  he  had
 made  ?

 SHRI  GOVINDA  MENON:  Yes.

 SHRI  VASUDEVAN  NAIR:  No.  He
 has  an  explanation  for  it  but  he  stands  by
 |  (Interruption).  Let  the  people  of
 India  see  that  the  Law  Minister...
 (/*terruption)

 SHRI  GOVINDA  MENON:  They
 should  defend  themselves  and  not  wait  fur
 a  directive  from  the  Centre.

 SHRI  ५.  KRISHNAMOORTHI:  He
 is  not  the  type  of  Law-  Minister  we  should
 have.

 SHRI  VASUDEVAN  NAIR:  He  says
 that  the  people  can  take  law  into  their  0७0
 hands...  (/mrerruptions)

 MR.  DEPUTY-SPEAKER:  This  isa
 point  of  disorder  now.  I  will  have  to
 adjourn  the  House.  Order,  order.  Let  me
 dispose  of  the  point  of  order.

 SHRI  RANDHIR  SINGH:  it  is  6.0
 P.M.  now.  They  do  not  want  you  to  pro-
 ceed.  Better  adjourn  the  House  if  they
 do  not  want  to  listen.  (Jnterruptions)

 MR.  DEPUTY-SPEAKER  Order,
 order.  The  point  that  you  have  raised  has
 some  relevance.  To  that  extent,  1  will
 explain.  Ihave  never  pronounced  any
 verdict  regarding  the  doctrine  of  collective
 defence.  Whether  the  docirine  of  collec-
 tive  defenge  mas  preached  in  the  capacity

 AGRAHAYANA  14,  4870 \s  45.4)  Reletions  (Dis.)  390
 of  the  Law  Minister  or  a  Member  of  a
 Party,  I  have  not  said  anything  on  that.
 You  cannot  raise  any  objection.  have
 not  said  anything  of  that  sort.

 SHRI  ५.  KRISHNAMOORTHI:  He
 has  made  the  speech  us  by  Mr.  Govinda
 Menon,  not  as  the  Law  Minister.
 (laterruptions)

 sit  कबर  लाल  गुप्त  :  मुझे  झाशा  दीजिए,
 में  भी  एक  प्वाइंट  श्राफ  प्ाइर  उठाना  चाहता
 हैँ  1  प्रभी  भाप  ने  कहा  कलेक्टिव  डिफेंस...

 शी  प्रकाशबीर  शास्त्री  (हापुड़)  :  हमें  भी
 कुछ  कहना  है  इस  हाउस  में  ।  यह  प्याइंट  झाफ
 औआईंर,  प्वाइंट  आफ  झाडं र,  कब  तक  चलेगा  ?
 झगले  वक्‍ताप्नरों  को  बुलाइए।  सारा  समय
 हाउस  का  जा  रहा  है  1

 श्री  कंवर  लाल  गुप्त  :  जो  ला  मिनिस्टर
 ते  कहा,  झगर  ला  मिनिस्टर  समभते  थे  कि  ब्रेक

 हो  गया  है  बिलकुल  ला  एंड  शावर  का  तो
 इन  का  यह  फर्ज  था  कि  यह  सेंट्रल  गवन॑मेंट
 को  कहते  कि  प्रोटेक्‍्शन  दे  धौर  लोगों  को
 प्रोटेक्शन  देने  में  यह  सरकार  कमजोर  रही  है,
 इस  ने  कुछ  काम  नहीं  किया,  यह  हमारा  चार्ज
 है  |  लेकिन  ला  मिनिस्टर  की  हैसियत  से  उन्हें
 वह  नहीं  कहना  चाहिए  था  |  एक  ब्यक्ति  की
 हैसियत  से  कह  सकते  थे  7  यह  .हर  एक  ्ादमी
 को  कहमे  का  हक  है।

 MR.  DEPUTY-SPEAKER:  Shri  ए.
 Gopalaa.

 SHRI  P.  GOPALAN  (Tellicherry)  :
 Mr.  Deputy-Speaker,  Sir,  it  is  in  the  back-
 ground  of  the  growling  economic  crisis
 and  the  consquent  political  crisis  in  our
 country  that  we  are  discussing  this  prob-
 lem  of  Centre-State  relations.  I  think,
 without  going  into  the  economic  and  politi-
 cal  aspects  of  the  problem  underlying  this
 relationship,  we  will  aot  be  able  to  under-
 stand  the  real  issue  as  such.  Everybody
 knows  that  during  the  last  ria  years,  a
 capitalist  economy  Is  being  built  up  ia  our
 country  and  the  Congress  Party  which  has
 been  in  power  has  been  developing  this
 type  of  capitalism  and  that  has  developed
 igto  monopoly  capitajism.  ह  is  the  deve-



 43  Inter  State

 {Shri  P.  Gopalan]
 lopment  of  monopoly  capitalism  that  has
 resulted  in  the  concentration  of  wealth  in
 the  hands  of  a  few  privileged  people.
 It  is  this  concentration  of  wealth  in  the
 hands  of  a  few  privileged  people  that
 has,  recently,  reflected  in  the  political  field
 of  our  couotry.  These  are  the  economic
 and  political  reasons  underlying  the  Centre-
 State  relations.  The  State  Governments
 are  asking  for  morc  powers  while  the
 Central  Government  is  clamouring  for
 more  and  more  powers.  The  State  Govern-
 ments  are  asking  for  maximum  autonomy
 and  more  powers.  The  Central  Government
 is,  gradually,  taking  away  the  powers  of
 the  State  Governments.  For  example,
 during  the  recent  strike  of  the  Central
 Government  employees,  an  Ordinance  was
 promulgated.

 Certain  directives  were  issued  to  al|  the
 State  Governments  to  be  carried  out.  and
 the  Kerala  Government  took  a  different
 position.  Under  this  Ordinance,  our  Home
 Minister,  Shri  Chavan,  gave  certain  instruc-
 tions  to  the  State  Government  exercising
 his  discretionary  power  regarding  arrest  of
 the  political  leaders  who  instigated  the
 strike.  He  has  blamed  the  State  Minister
 for  non-implementation  of  this  order.  But
 the  Chief  Minister  has  replied  that,  if  the
 Central  Home  Minister  has  the  power
 to  exercise  his  discretion,  the  State  Chief
 Minister  has  also  his  own  discretion  not  to
 arrest  any  Of  the  leaders  who  instigated
 the  strike.

 Another  factor  is  also  there.  The
 Kerala  State  Government  has  come  into
 power  on  a  different  political  platform.
 The  political  programme  of  the  Kerala  State
 Government  is  different  from  that  of  the
 Congress  Centrul  Government.  While  the
 Central  Government  is  suppressing  the
 labour  movements  in  our  country  and  is
 taking  an  open  stand  against  the  working
 class  of  our  country,  the  Kerala  Govern-
 ment  is  standing  on  the  side  of  the  working
 class  of  our  country.  It  is  upon  these
 defferent  political  programmes  that  these
 two  Governmenis  are  constituted.

 Our  State  Government  has  taken  a
 very  clear  position  with  regard  to  labour
 disputes.  The  Central  Government  em-
 ployees  issue  being  essentially  a  labour
 issue,  our  Government  took  a  position  as
 to  bow  it  should  be  dealt  with.  The  Cen-
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 tral  Government  usually  supresses  those
 Movements,  labour  movements.  But  the
 State  Government  took  a  different  position.
 How  can  the  Central  Ministers  hope  that
 the  State  Government  will  automatically
 follow  the  anti-working  class  policy  of  the
 Congress  Government  while  the  State
 Government  has  come  into  power  on  a
 different  political  programme  and  political
 platform  ?  This  is  what  we  cannot  under-
 stand.

 I  now  come  to  the  question  of  the
 attitude  of  the  Central  Government  to-
 wards  our  Stace,  and  especially  of  our  Law
 Minister,  Shri  P.  Govind:  Meuon,  who  is
 the  only  Congress  member  from  Kerala  in
 this  House  and  for  which  virtue  he  has
 been  pitch-forked  to  that  important  posi-
 tion  of  Cubinet  Minister.  Everybody
 knows  him...  ;Interruptions)  Mr.  Govinda
 Menon  is  well  known  in  Kerala,  even
 young  children  know  him,  not  because  of
 his  magnanimous  activities  here  as  a  Cabi-
 net  Minister,  not  because  of  his  outstand-
 ing  personality,  but  because  everybody
 remembers  an  incident.  This  Mr,  Govinda
 Menon  has  branded  the  EMS  Government
 as  a  Government  of  dacoits.  In  one  of
 his  speeches,  he  has  said  this......

 SHRI  GOVINDA  MENON  :  Quote  it.

 SHRI  P.  GOPALAN:  Yes;  I  am
 quoting.  |  am  quoting  from  Kerala  Kaumadi
 which  always  supports  Congress......

 SHRI  GOVINDA  MENON  :
 a@  wrong  report.

 That  fs

 SHRI  P.  GOPALAN  :  [I  am  quoting  :
 “The  Union  Law  Minister,  Shri  P.

 Govinda  Menon,  today  described  the
 EMS  administration  in  Kerala  asa
 Governmeet  of  dacoits......  ०

 SHRI  GOVINDA  MENON:  That  is
 @  wrong  report.

 SHRI  P.  GOPALAN::  You  will  deny
 everything.  That  is  what  you  usually  do.
 Why  did  you  not  deny  this  when  it  appear-
 ed  in  the  paper?  Where  had  you  been  at
 that  time  ?  (/nterruption)

 SHRI  GOVINDA  MENON:  I!  have
 Got  ७७७७  that.  That  is  a  wrong  report.
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 SHRI  P.  GOPALAN:  Then,  it  is  MR.  DEPUTY-SPEAKER  :  You
 said:  must  conclude  now.

 “He  exhorted  the  people  to  be  ready
 to  resist  this  Government  and  to  mobi-  SHRI  P.  GOPALAN  :  Sir,  80  many
 lise  in  sufficient  strength  to  make  the
 Tesistance  successful.”
 This  was  his  open  call......

 SHRI  GOVINDA  MENON  :  This  Is
 wrong.

 SHRI  P.  GOPALAN:  This  {fs  not
 wrong.  I  know,  you  will  deny  it...(Imterrup-
 tions)  Mr.  Govinda  Menon  has  characterts-
 ed  and  blamed  the  EMS  Government  as  a
 Government  of  dacoits.

 SHRI  GOVINDA  MENON:  I  have
 not  done  that.

 SHRI  P.  GOPALAN:  He  is  well
 remembered  in  Kerala  because  of  this
 incident  ;  he  is  the  popular  hero  of  a
 drama  enacted  in  Kerala  some  years  back,
 notoriously  known  as  the  ‘5}-lakh  sugar
 scandal’;  he  is  popularly  known  more
 as  ‘5$-lakh’  than  as  ‘Panampalli’  Govinda
 Menon......

 Children  even SHRI  NAMBIAR  :
 sing  songs.

 SHRI  P.  GOPALAN;  This  Is  the
 type  of-  man  that  he  is.  We  will  not  be
 surprised  of  this  if  Mr.  Panampalll  Govinda
 Menon  had  said  this  in  his  personal  capa-
 city,  but  what  we  are  astonished  to  see  is
 that  a  Union  Minister,  Mr.  P.  Govinda
 Menon,  is  indulging  in  such  a  propaganda.
 Mr.  Govinda  Menon  has  tried  to  prove
 that  the  Marxist  Communists  are  attacking
 the  other  sections...  (Interruptions)

 SHRI  GOVINDA  MENON:  That  I
 bave  said......

 SHRI  P.  GOPALAN  :  Sir,  I  would
 like  to  ask  him:  How  many  Marxist
 communists  were  butchered  by  your  Cong-
 ress  goondas  ?  In  my  district  how  many
 communist  comrades  have  butchered  by
 your  congress  goondas  ?  (Interruption)

 In  959  what  happened  ?  I  was  beaten
 up  daring  that  time.  This  Congress  started
 the  liberation  strugglc..,...(  /aserruption)

 buses  were  destroyed  ;  so  much  loss  had
 taken  place,  due  to  the  struggle  waged  by
 these  Congress  people.  Yet,  it  is  these
 people  now  who  are  talking  from  their
 house-tops  about  the  sanctity  of  the  cons-
 titution.  These  people  have  butchered
 democracy,—a  _  cold-blooded  butchery—
 which  they  did  in  July,  1959,  Now  they
 say  Marxists  and  communists  have  no  faith
 in  democracy.

 SHRI  GOVINDA  MENON  They  say

 SHRI  P.  GOPALAN!:  They  say,  Sir,
 that  we  do  not  respect  the  constitution
 and  ali  that.  May  I  ask  him:  Does  he
 respect  the  Constitution  ?  If  he  respects
 the  constitution,  he  has  the  moral  obliga-
 tion  and  the  political  obligation  (०  follow
 oply  constitutional  methods,  but  what  they
 followed  were  unconstitutional  and  un-
 democratic  methods.  If  there  is  something
 wrong,  they  ought  to  have  foltowed  demo-
 cratic  and  constitutional  methods  but  not
 these  clandestine  methods.  These  methods
 will  not  do.  This  man,  Shri  Govinda
 Menon,  is  not  worthy  to  sit  there.  He
 must  resign,  [  have  the  least  respect  for
 him.  He  must  resign.  (/nterruption)

 MR.  DEPUTY-SPBAKER  :  I  have  to

 SHRI  NAMBIAR!  There  is  a  corrup-
 tion  charge  of  Rs.  ey  lakhs  against  bim.
 Is  he  worthy  of  sitting  there,  Sir  ?

 MR.  DEPUTY-SPEAKER  :  I  have  to
 call  Shri  Owlvedy,  Shri  Joshi,  Shri  Prakash
 Vir  Shastri  and  two  others  from  this  side.
 The  Home  Minister  has  to  reply.  It  will
 take  a  long  time.  May  I  koow  the  desire
 of  the  House?  Is  ft  the  desire  of  the
 House  that  we  may  adjourn  ?

 SHRI  SURENDRANATH  DWIVEDI
 (Kendrapara)  :  We  will  have  it  tomorrow.

 SHRI  द  KRISHNAMOORTHI  :  One
 submission.  Sir,  before  we  adjourn.....,
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 MR.  DEPUTY-SPEAKER:  It  will  hon.  Speaker  and  discass  so  that  tinie  may
 take  another  ry  hours  now......  be  fixed.  Thc  House  stands  adjourned  to

 meet  at  Eleven  of  the  Clock  tomorrow.
 SHRI  SURBNDRANATH  DWIVEDI  :

 Will  you  take  this  up  tomorrow  or  on  8.25  bes.
 some  other  day  ?

 The  Lok  Sabha  shen  adjourned  tiil  Eleven
 MR.  DEPUTY-SPEAKER  :  How  can  of  the  Clock  on  Wednesday,  December  4,  ‘1968

 I  predict  just  now  ?  It  is  for  you  to  meet  /  Agrahayana  !3,  7890  (Saka).
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